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 LOK  SABHA  DEBATES

 LOK  SABHA

 Thursday,  August  4,  977/Sravana  18,
 899  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 {Mr.  Speaker  in  the  Chair]

 OBITUARY  REFERENCES

 MR.  SPEAKER:  I  have  to  inform
 the  House  of  the  sad  demise  of  two
 of  our  former  colleagues,  namely,
 Shri  Muldas  Bhudardas  Vaishya  and
 Bakshi  Abdur  Rashid,

 Shri  Muldas  Bhudardas  Vaishya
 was  a  Member  of  the  Provisional
 Parliament  and  of  First  Lok  Sabha
 during  the  years  95!—57.  He  was
 also  a  Member  of  Third  Lok  Sabha
 during  the  years  1962-67  representing
 Sabarmati  constituency  of  Gujarat.
 Earlier  he  had  been  a  member  of
 Baroda  State  Legislative  Assembly
 during  the  years  1925-28,

 A  well-known  social  worker  and
 labour  leader,  Shri  Vaishya  was
 associated  with  a  large  number  of
 socia]  and  labour  organisations  in  the
 country.  He  always  championed  the
 cause  of  the  down-trodend  and  was  a
 member  of  severa]  organisations  for
 the  uplift  of  Harijans,  He  was  alsv
 Vice-President  of  Depressed  Classes
 League  in  Gujarat.  An  active  worker
 in  the  field  of  education,  he  was  asso-
 ciated  with  a  large  number  of  edu-
 cational  institutions  run  for  the
 benefit  of  the  scheduled  and  back-
 ward  classes.  As  a  freedom  fighter  he
 suffered  imprisonment  during  British
 regime.  He  passed  away  on  the  Ist
 August,  1977,  at  Ahmedabad  at  the
 age  of  8I.
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 Bakshi  Abdur  Rashid  was  a  Mem-

 ber  of  the  Second  and  Third  Lok  Shaba
 during  the  years  957—€7  represen-
 ting  Jammu  and  Kashmir  State.
 Earlier  he  had  been  a  Member  of
 Jammu  and  Kashmir  State  Consti-~
 tuent  Assembly  during  the  years
 ]95|—56.  A  very  amiable  person  he
 used  to  take  active  part  in  the  pro-
 ceedings  of  the  House.  He  passed
 ‘away  at  Srinagar  on  the  2nd  August,
 i977,  at  the  age  of  54.

 We  deeply  mourn  the  loss  of  these
 friends  and  I  am  sure  the  House  will
 join  me  in  conveying  our  condolences
 to  the  bereaved  families,

 The  House  may  stand  in  silence  for
 a  short  while  to  express  its  sorrow.

 The  Members  then  stood  in  silence
 for  a  short  while.

 ORAL  ANSWERS  TO  QUESTIONS

 खनिज  विकास  और  प्राकृतिक  संसाधनों  के
 निकाले  जाने  के  नये  कार्यक्रम

 *773.  श्री  एस०  एस०  सोमानी  :  क्‍या
 इस्पात  और  खान  मत्नी  यह  बताने  की
 कृपा  करेंगे कि  :

 (क)  क्या  वर्तमान  भ्राथिक  स्थिति  को
 ध्यान  में  रखते  हुए  सरकार  ने  सभी  'राज्य
 सरकारो  को  खनिज  विकास  बौर  प्राकृतिक
 संसाधनों  के  निकाले  जाने  के  सभी  नये  कार्य-
 क्रमों  के  क्रियान्वयन  को  स्थगित  करने  का
 निर्देश  दिया  है  ;  और

 (ख)  यदि  हां,  तो  मध्य  प्रदेश  शौर
 राजस्थान  में  पांजवीं  पंचवर्षीय  योजना
 अवधि  के  दौरान  इस  प्रकार  स्थगित  की
 जाने  वाली  योजनाएं  भौर  कार्यक्रम  क्‍या  हैं?



 3  Oral  Answers

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 No,  Sir.

 (b)  Does  not  arise.

 sft  एस०  एस०  सोमानी  :  भ्रध्यक्ष
 महोदय,  यह  सबंविदित  है  कि  किसो  भी  देश
 के  विकास  और  भ्राथिक  समृद्धि  के लिये  खनिज
 विकास  और  प्राकृतिक  संसाधनों  का  उपयोग
 मूल  प्राधार  है  ।  यह  हमारे  देश  का
 सौभाग्य  है  कि  भारत  भूमि  में  पर्याप्त
 प्राकृतिक  संसाधन  झौर  बहुमूल्य  खनिज
 पदार्थ  विद्यमान  हैं।  प्रकृति  की  जितनी
 कृपा  हमारे  देश  पर  है,  उतनी  न्य  किसी
 देश  पर  नहीं  है  q  पंत  राज  हिमालय,
 विशाल  नदियां,  गहरे  समुद्र  विविध  जल-
 वायु  ,  व्यापक  क्षेत्रफल  आदि  हमारे  देश
 की  वशेषतायें  हैं  यदि  हम  उनका  उपयोग
 करें  तो  हमारा  देश  पर्याप्त  उन्नति  कर
 सकता  ।है

 MR.  SPEAKER:  What  is  the  ques-
 tion  you  want  to  ask?

 श्री  एस०  एस०  सोमानो  :  मै  मंत्री
 महोदय  से  यह  जानना  चाहता  हूं  कि  मध्य
 प्रदेश  व  राजस्थान  में  क्‍या  भू-गर्भीय  सर्वेक्षण
 कराया  गया  हैं  ।  इस  परीक्षण  के  फल-
 स्वरूप  क्‍या  परिणाम  सरकार  के  सामने
 भाये  हैं  ?  मोटे  तौर  पर  कौन  कौनसी  खनिज
 अथवा  धातु  कितनी  कितनी  मात्रा  में  मिलने
 की  संभावना  है?  शौर  इन  सम्पूर्ण
 योजनाओ्रों  के  क्रियान्वयन  पर  कुल  कितनी
 रकम  खर्च  होने  का  भनुमान  है  ?

 MR.  SPEAKER:  The  question  does
 not  arise.  If  you  have  materiel,
 please  answer.

 SHRI  BIJU  PATNAIK:  |  Sir,  the
 principal  metals  in  Madhya  pradesh
 fre  proposed  to  be  explored  at  the
 following  places:

 Metalic  minerals
 Grid  ,  Rai reat

 and  Raipur
 Disteicts.

 .
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 Manganese  -  Bal  ghat  District.
 Base  Metals  Jabalpur  District.

 Industrial  minerals

 Bauxite  Pandrapet  Ph  tcrv
 Calcite  &  Rock  Pho-
 sphate  »  Jhabua  Di.trict
 Pyrophyllite  &  NDia-
 spore.  Tikam  Districts
 Coal,  Sarpuja  &  Shrhdct

 Districts.

 Provision  has  been  kept  in  the
 annual  Plan  ‘1977-78  for  surveys  with
 the  assistance  of  the  United  Nations
 Development  Programme,  i.e.,  UNDP.
 This  is  a  new  scheme  proposed  to  be
 taken  up  in  Madhya  Pradesh  by  the
 State  in  ‘1977-78,

 श्री  एस०  एस०  सोमानीः  क्‍या  मंत्री
 महोदय  राजस्थान  व  मध्यप्रदेश  राज्यों  के
 संसद-सदस्यों  की  एक  अ्नौपचारिक
 मीटिंग  बुलायेंगे  ताकि  इन  दोनों
 राज्यों  के  खनिज  विकास  और  प्राकृतिक
 संसाधनों  के  विकास  पर  शीघ्र  कार्यवाही
 करने,  उस  के  लिये  श्रावश्यक  संसाधन
 जुटाने  श्रादि  पर  विस्तृत  चर्चा  की  जा
 सके  ?

 क्या  सरकार  इन  योजनाओं  भौर  कार्य-
 क्रमों  की  क्रियान्वित  करने  के  लिए  विश्व
 बैंक  झादि  संस्थाओं  से  बातचीत  करेगी
 जैसा  कि  राजस्थान  नहर  के  लिये
 किय  गया  है  ?

 शमी  बीजू  पटनायक  :  वह  सब  मीटिंग
 बुला  चुके  हैं,  बातचीत  ही  चुकी  है
 शौर  झब  उस  पर  कार्यकाही  शुरूकीजा
 रही  है?

 की  भारत  सिह  चौहान  :  पीछे  मध्य-
 प्रदेश  में  एक  भू-गर्भीय  सर्व  कमेटी
 खनिज  के  बारे  में  बनी  थी  ।  उस  से  यह
 जानकारी  दी  थी  कि  वहां  पर  तंबिं  की
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 इतनी  ज्यादा  मात्रा  है  कि  वर्षों  तक  वहां
 पर  काम  अल  सकता  है  ।  तांबे
 की  हमारे  यहां  कमी  है  t  क्या  मंत्री
 महोदय  इस  पर  ध्यान  देंगे  कि  वार
 के  माफिक,  युद्ध-स्तर  पर  वहां  काम  हाथ
 में  लिया  जाये  ताकि  तांबे  की  कमी  को

 पूरा  किया  जाये  i

 श्री  बीज  पटनायक  :  वारके  माफिक
 तो  खदान  में  काम  नहीं  होता  है,  लेकिन
 जितनो  जल्दी  काम  खदान  में  हो  सकेगा,  वह
 किथा  जा  सकेगा  ny

 SHRI  SOMNATH  CHATTERJEE:
 We  are  happy  that  no  new  programme
 is  being  deferred.  But  is  the  Ministry
 going  to  take  up  any  project  for  the
 exploitation  of  dolomite  mines  for
 getting  super  phosphate,  jn  the  Puru-
 lia  district  of  West  Bengal?  Exploi~
 tation  of  minerals  is  a  general  subject.
 Will  the  Central  Government  assist
 the  State  Government  in  the  exploi-
 tation  of  these  mineral  which  are  in
 short  supply?

 SHRI  BIJU  PATNAIK:  The  State
 Government  is  exploiting  dolomite
 not  only  there,  but  also  in  North
 Bengal.  The  Central  Government  are
 in  need  of  high  quality  dolomite  for
 its  tin-making  plants;  and  govern-
 ment  have  instructed  the  Steel
 Authority  of  India  to  closely  colla-
 borate  with  the  State  Minerals  Cor-
 poration  of  West  Bengal  in  starting
 the  proper  and  qualitative  exploi-
 tation  of  minerals  in  that  State.

 SHRI  JAGANNATH  RAO:  Under
 the  Mines  Act  of  1952,  minerals  are
 classfied  as  major  and  minor  ones.
 Will  government  allow  the  State
 governments  to  exploit  major  mine-
 rals  in  the  States?

 SHRI  BIJU  PATNAIK:  The  State
 governments  are  already  doing  it
 under  the  State-owned  corporations
 like  the  State  Mineral  Development
 Corporations.  There  are  20  State
 Mineral  development  corporations  al)
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 over  the  country.  In  Orissa,  the
 major  ores  that  they  are  developing,
 are  iron  ore  and  coal.

 शी  तेज  प्रताप  सिहं  :  क्‍या  मंत्री  महोदय
 यह  बताने  की  कृपा  करेंगे  कि  उत्तर  प्रदेश  के

 बुस्देलखण्ड  क्षेत्र  हमीरपुर,  बांदा,
 झांसी,  जालोन  जिलों  में  एक  सर्वे
 कराया  गया  था,  लेकिन  वह  पिछड़े
 क्षेत्र  हैं,  उन  में  भाज  तक  कोई  भी  खनिज
 पदार्थो ंके  लिये  कार्य  वाहो  नही  की  गई  है  ॥+
 तो  गया  भविष्य  में  झागे  कोई  कार्यक्रम
 थहां  पर  रखेंगे  ?

 SHRI  BIJU  PATNAIK:  I  cannot
 answer  it,  because  I  have  not  under-
 stood  the  question.  In  any  event,  ‘if
 the  hon.  Member  wants,  I  will  cer-
 tainly  look  into  it,

 SHRI  TEJ  PRATAP  SINGH:  In  the
 Bundelkhand  region  of  UP  they  have
 not  made  any  complete  surveys.  Will
 the  hon.  Minister  chalk  out  a  pro-
 gramme  so  that  we  can  exploit  the
 mineral  resources  of  that  area  in
 future?

 SHRI  BIJU  PATNAIK:  If  there
 are  any  indications  of  mineral  deposits
 there,  then  the  Geological  Survey  of
 India,  which  is  under  my  control,  wil!
 certainly  look  into  it.

 पांच  हजार  से  ग्रधिक  जनसंल्या  वाले  मध्य
 प्रदेश  के  गांव  में  तार  झौर  टेलीफोन  सुविधायें

 *775.  थी  लकमी  साशयण  गायक  =
 क्या  संचार  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  मध्य  प्रदेश  में  ऐसे  गांवों  की
 संख्या  कितनी  है,  जिनकी  जनसंख्या  पांच
 हजार  से  प्रधिक  है  भ्रौर  जहां  तार
 तथा  टेलीफोन  सुविधाएं  नहीं  हैं;  भौर

 (@)  पांच  हजार  से  भ्रधिक  की  जनसंख्या
 बाले  गांवों  में  तार  शौर  टेलीफोन  की
 सुविधाशों  की  शीघ्र  व्यवस्था  सुनिश्चित
 करने के  लिये  कया  प्रयास  कियेंजा  रहे  हैं?
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 संचार  मंत्रो  (  शो  बुजलाल  वर्मा  )
 (क)  झोर  (ख)--मध्य  प्रदेश  मे  ऐसे  गावो
 की  संख्या  13  है  जिनकी  झाबादी
 5,000  से  भ्रधिक  है  लेकिन  बहां  तार
 और  टेलीफोन  की  सुविधाएं  उपलब्ध  नही
 हूँ ।  इन  13 स्थानो  मे  से  8 स्थानों के
 लिए  तार  झौर  टेलीफोन  की  सुविधाभो
 की  मजूरी  दे  दीगई  है  ।  शेष  5  स्थानो
 के  मामलो  की  जाच  की  जा  रही  है  ।

 श्री  लक्ष्मीमारायण  गायक  :  आप  ने
 अपने  उत्तर  मे  बताया  कि  ऐसे  1 3 स्थान  हैं,
 जिन  मे  8  के  लिये  मजूरी  दे  दी  गई  है,  शेष
 पाच  स्थानो  के  लिये  भ्रभी  जाच  हो  रही  है  ।
 मैं  जानना  चाहता  हूं  कि  इन  स्थानों
 के  नाम  क्‍या  हैं?

 झाप  ने  ग्रभी जिन  3  स्थानों  का
 उल्लेख  किया  है  इन  में  पी०  सी०  झो०
 कितने  स्थानों  पर  हैं  ओर  एक्सचैन्ज  कितने
 स्थानों  पर  हैं?

 श्री  बुजलाल  वर्मा  :  अष्यक्ष  महोदय  ,
 ये  नाम  अभी  मेरे  पास  नहीं  है।  इसका
 नोटिस  दिया  जाय.  तो  नाम  बतला

 दद्गा  ।

 श्री  लक्ष्मीनारायण  नायक  :  प्रध्यक्ष
 अहोदय,  ये  केवल  3  नाम  थे,  हज़ार
 नाम  नहीं  थे।  मत्री  महोदय  को  तैयारी
 कर  के  आना  चाहियेथा  और यह  सूचना
 यहा  देनी  चाहिये  थी।

 MR  SPEAKER  I  think  you  are
 sight  The  Minister  should  have  got
 the  names  When  there  are  only  38
 names  theie  is  no  Justification  for
 saying  “I  do  not  have  the  informa-
 thon”

 oft  लक्ष्मीतारायण  नायक  :  दूसरा
 सवाल--मैं  जानना  चाहता  हूं  कि  पी०सी०
 ह.  कितने  हैं  भौर  एक्सचेंज  कितने  हैं  ?
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 श्री  बृजलाल  बर्मा :  मध्य  प्रदेश  मे
 पब्लिक  काल  आफिसि्  467  है।
 एक्सचेज  350  हैं।

 श्री  लक्ष्मीगारायण  नायक  :  एक
 हज़ार  से  ज्यादा  आबादी  वाले  गावों
 मे  तार  और  टेलीफोन  लग  सकें  --क्या
 इस  के  लिये  शासन  की  कोई  य  जना
 है  ?

 थ्भी  धूजलाल  बर्सा  :  एक  हजार  से
 ऊपर  पझ्लाबादी  बाले  सभी  गावों  मे  भ्रभी यह
 सुविधा  योजना  के  प्रन्तगंत  नही  है  t
 ot  यह  सुविधा  पाच  हज़ार  भौर  दस
 हजार  आबादी  बाले स्थानो  मे  हैं  ।
 एक  हज़ार  प्राबादी  वाले  गावो  के  लिये
 अभी  कोई  योजना  नहीं  है  ।

 श्रीमती  चन्द्रावती  :  क्या  बजीर  साहब
 बतलायेगे  ---गावो  मे  जहा  पो०्सी०  आज़
 है,  श्रगर  वहा  मैसेन्‍्जर  सिस्टम  नही  है,
 तो  पी०सी०  श्रोज़  का  क्याफायदा  है?

 श्री  बुज  लाल  वर्मा  कई  जगह
 मैसेन्जर  सिस्टम  है,  कई  जगह  नही  है।
 अध्यक्ष  महोदय,  मेरे  पास  43  नाम
 जिनके  लिय  भापने  कहा  था,  आ  गये  है,
 मैं  बता  देता  हु

 MR  SPEAKER  You  are  rathe:
 late  Please  answer  her  qestion

 श्रीमती  चब्जावती  मेरा  सवाल  यह
 था  कि  जहा  पी०सी०  ज्ो०  है  क्या  वहा
 मेसेजर  है?  अगर  मेसेजर  नहीं  है
 तो  उन  का  कोई  फायदा  नहीं  है  ।
 तो  क्या  सरकार  वहा  मेसेजर  नियुक्‍त  करने
 की  कोशिश  करेगी  ?

 भी  बुजलास  वर्मा  सरकार  इसकी

 कोशिश  निश्चित  करेगी  V

 SHRI  L  K  DOLEY:  Are  Govern-
 ment  aware  that  there  are  far-flun?
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 areas  in  the  north-eastern  region  of
 Assam  and  adjoining  States  where
 there  are  places  with  a  population  of
 more  than  50,000  which  have  not  been
 covered  by  telegraph  and  telephone
 facilities?  Will  Government  take
 this  into  consideration  ‘nd  give
 priority  to  these  areas  which  nave
 been  deprived  of  these  facilities  for
 years  together?

 श्री  बुजलाल  बर्मा :  प्रध्यक्ष  महोदय,
 जहां  पर  अभी  सुविधायें  नहीं  है  उन
 सुविधाओं  को  बढ़ाने  की  हम  कोशिश  कर
 रहे  हैं  शौर झाप  को  मैं  बता  देना  चाहता
 हूं  कि  हम  इस  वर्य  करीब  करीब  दो  हजार
 स्थानों  में  सुविधा  देता  चाहते  हैं  इस  वर्ष
 दो  हजार  स्थानों  में  पी०  सी०  श्रोज  लग
 जाएंगे  ।

 श्री  शिवनारायण  मैं  माननीय
 मंत्री  जी  से  जानना  चाहता  हूं  कि  एक
 तो  3  नाम  वह  पढ़  दें  और  मेहरबानी
 कर  के  यह  भी  बता  दें  कि  दिल्‍ली  में
 जिन  लोगों  को  चार  चार  और  पांच  पांच
 हजार  रुपया  श्राप  के  यहां  जमा  किया
 है  उन  को  कब  तक  यह  देदेंगे  ?

 श्री  बुजलाल वर्मा  13  गांव  जहां
 पर  कि  अभी तारघर  झौर  पी०  सी०  भोग
 खोलना  हैं  इस  प्रकार  हैं  --कुकनार,
 घुलकोट,  कनिबार,  उपनबारा,  थाना,
 लिधोरा,  पृथ्वीपुर,  सरनी,  बड़ेकिलेपाल,
 बटूरिया,  मऊ,  खोडियार  घर  झर
 गलीथा  ।

 ये 13 गांव  हैं  जहां  पर  कि  हम  तार-
 घर  झ्ौौरपी०  सी०  भो०  खोलने जा  रहे  हैं।
 जो  8मैंने  बताए  थे,  वह  8  नहीं,  23
 के  3  में  खोले  जाएंगे  ।

 श्री  रास  अवधेश  सिह  :  मैं  मंत्री  महोदय,
 से  एक  सफाई  चाहता  हूं  कि  भारत  में
 वौने  6  लाख  गांव  हैं  उन  में  कितने  गांव

 ऐसे  हैं  जिनकी  झावादी  पांच  हजार  से
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 ज्यादा  है,  इसका  कैलकुलेशन  क्या
 उन्होंने  किया  है  शौर  झगर  किया  है
 तो  क्‍या  जितने  गांव  5  हजार  से
 भ्रधिक  झाबादी  के  झाते  है  उन  में  टेलीफोन
 सुविधा  देने  की  योजना  उन  के  पास  है?
 झगर  है  तो  कितने  दिनों  के  श्रंदर  देने
 की  है?

 श्री  बुजलाल  बर्मा :  भ्ध्यक्ष  महोदय,
 हम  दो  वर्षो ंमें  पांच  हजार  से  ऊपर  की
 श्राबादी  केगांव  हैं  खास  तौर  से  जो
 पिछड़े  हुए  एरियाज़  है

 शी  राम  भ्रवधेश  सिह  :  भ्रध्यक्ष  महोदय,
 पूरे  मुल्क  में  पांच  हजार  से  ज्यादा  झाबादी
 के  कितने  गांव  हैं  यह  सवाल  है  हमारा  ६

 भी  बृजलाल  बर्मा  :  भ्रध्यक्ष  महोदय,  मेरे
 पास  इस  समय  संख्या  नहीं  है,  संख्या  बाद  में
 बता  दूगा  लेकिन  मैं  सदस्य  महोदय  को
 आश्वासन  दे  देना  चाहता  हूं  कि  2  वर्षों
 के  झन्दर  न  सिर्फ  5  हजार  की  भावादी
 वाले  गांवों  में  बल्कि  हिली  एरियाज  में  जो
 2,500  प्न  बादी  वाले  गांव  हैं,  वहां  पर  भी

 हम  दो  वर्ष  के  भ्रन्दर  इसकी  सुविधाएं  दे  देंगे  t

 ह,  भारत  भूषण  :  पहा३  में  तो  2,500
 की  प्राबादी  वाला  कोई  गांव  नहीं  है  ।

 भ्रष्यक्ष  महोदय  :  तो,  नो  ।

 SHRI  K.  A.  RAJAN:  Whether  it
 is  in  a  village  or  town,  public  calls
 are  charged  at  a  higher  rate.  Nor-
 mally  people  who  cannot  afford  to
 have  a  telephone  of  their  own,  avail
 of  this  facility.  Why  should  they  be
 charged  at  a  higher  rate  for  such
 calls?  Will  the  Minister  look  into
 the  question  of  lowering  the  rates  of
 calls  so  that  it  can  benefit  the  com-
 mon  people?

 oft  बुजलाल  बर्मा:  जहां  पर  भाम  लोगों
 के  लिए  पब्लिक  काल  शाफिसेज  की  जुर्रत
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 है,  वहा  पर  शहरो  मे  हर  जगह  हम  खोलने
 के  लिए  तैयार  हैं।  जहा  तक  कास्ट  का  सवाल
 है,  एक  काल  के  पीछे  जो  50  पैसे  लगते  हैं,
 यही  लगेगें  ।

 श्री  रास  कंबार  बेरा  राजस्थान  के

 जयपुर  शहर  मे  5  हजार  की  आबादी  वाले
 बहुत  अभ्रधिक  गाव  है  लेकिन  मैं  मत्री  महोदय
 से  यह  जानना  चाहता  हू  कि  कितने  लोगों  के
 शप्लाई  फरने  पर  भ्राप  टेलीफोन  एक्सचेन्स
 खोल  देते  हैं।  भाप  की  झाल  इंडिया  पालिसी
 क्‍या  है।

 श्री  बुजलाल  वर्मा  :  अध्यक्ष  महोदय,
 चैसे  यह  सवाल  तो  मध्य  प्रदेश  के  बारे  मे  है
 लेकिन  राजस्थान  के  बारे  मे  भी  मैं  यह  कहना
 चाहता  हूं  कि  वहा  पर  जहा  भी  5  हजार  से
 ज्यादा  की  आबादी  वाले  गाव  है,  उन  सब  मे
 दो  वर्ष  मे  हम  टेलीफोन  की  सुविधाए  दे  देंगे  ।

 Losses  in  Posts  and  Telegraphs  De-
 partment

 +
 जा  SHRI  KANWAR  LAL

 GUPTA
 SHRI  SUKHDEO  PRASAD

 VERMA:
 Will  the  Minister  of  COMMUNI-

 CATIONS  be  pleased  to  state

 (a)  the  amount  of  losses  in  the
 Posts  and  Telegraphs  Department  in
 the  last  3  years,

 (b)  what  are  its  main  causes  and
 the  steps  taken  by  the  Government
 to  remove  the  same,

 (c)  whether  Government  have  ap-
 pointed  some  Committee  to  rationa-
 hse  the  rates  of  P&T  Department  and
 Telephone  Department,  and  Tele-
 phone

 (6)  if  so,  the  details  thereof  and
 the  steps  taken  by  the  Government
 thereon?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  BRIJ  LAL  VERMA)
 (a)  and  (b)  In  the  last  three  years,
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 the  Posts  8nd  Telegraphs  Depart~-
 ment  had  a  deficit  only  during  ‘1975-76,
 The  deficit  was  Rs  441  crores  which
 was  mainly  due  to  the  payment  of  five
 additional  instalments  of  Dearness
 Allowance  during  that  year  (amount-
 ing  to  Rs  30  crores)

 (९)  No,  Sir  However,  the  rationa-
 lisation  of  tariffs  i5  continuously  under
 review  of  the  P&T  Department

 (d)  Does  not  arise

 aft  कंवर  लाल  गुप्त  प्रध्यक्ष  महोदय,  भ्रभी
 माननीय  मत्ती  जी  ने  बताया  है  कि  हम  टेली-
 फोन  की  व्यवस्था  बढाने  के  बारे  मे  कोशिश
 कर  रहे  है  भौर  सब  जगह  टेलीफोन  बढा  रहे
 है  लेकिन  टेलीफोन  की  सुविधा  बढाते  बढाते
 जो  क्वालिटी  है  वह  गिरती  जा  रही  है  भौर
 दिल्‍ली  मे  5,  5  दिन  तक  टेलीफोन  ठीक

 नही  होते  है  श्रगर  i97,  98  शर  99
 को  टेलीफोन  करते  है,  तो  तीन  तीन  मिनट
 तक  कोई  जबाब  नही  देता  है  ।  इस  तरह  का
 क्रिमिनल  नैगलीज़ेस  टेलीफोन  डिपार्टमेट  की
 तरफ  से  है  ।  तो  मैं  मत्री  महोदय  से  पूछना
 चाहता  हू  कि  दिल्ली  मे  प्रगर  आप  यह  सुविधा  दे
 रहे  है,  तो  इस  की  क्वालिटी  ठीक  करे  और  उस
 सारी  व्यवस्था  को  ठीक  करने  के  निए  झाप  क्या
 कदम  उठा  रहे  है  शौर  दिल्‍ली  की  लिस्ट  को
 पूरा  करने  के  लिए  श्राप  कितना  समय  लगे
 शर  उस  के  लिए  क्‍या  कदम  उठा  रहे  है  1

 शी  बुजलाल  वर्मा  :  झध्यक्ष  महोदय  जो
 माननीय  सदस्य  ने  टेलीफोन  मे  बहुत  सी  गड-
 बडिया  के  बारे  मे  कहा  है  उनको  दुरुस्त  करने
 के  निए.  हम  कदम  उठा  रहे  है  1  पहला  कदम
 तो  यह  है  कि  जो  कैबिल्ज  है  उनको  प्रैशराइजेशन
 सिस्टम  से  भौर  गैस  भर  कर  जल्दी  से  जल्दी
 फाल्ट्स  कैसे  मालूम  हो  सके  इसके  लिए
 कोशिश  कर  रहे  हैं।  दूसरे  जैली  फिल  केबल  के
 प्रयोग  की  कोशिश  कर  रहे  है  कि  फाल्ट  कम
 से  कम  श्राये  ।  तीसरे  इस्ट्र,मंट्स  मे  भी  कुछ
 खराबी  है  ।  हमारे  पास  दो  तरह  के  सिस्टम  है,
 क्रोस  बार  सिस्टम  और  स्ट्राउजर  सिस्टम  |
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 स्ट्राउजर  सिस्टम  बहुत  पुराना  है,  उसमें  फाल्ट
 कम  है  लेकिन  फेल्टाकोन्टा  क्रोस  बार  में  काफी
 फाल्द्स  हैं  उसको  दुरुस्त  करने  की  कोशिश
 कर  रहे  हैं  ताकि  ज्यादा  से  ज्यादा  खराबियों
 को  दूर  किया  जाए  t  पहले  जो  क्रोसबार  सिस्टम
 आया  था  वह  दो  ढंग  से  श्राया  था  |  दिल्‍ली
 में  जो  जोरबाग  में  लगा  है  वह  फेन्टाकोन्टा
 कऋसबार  बैल्जियम  से  आया  था  और  उसमें
 ज्यादा  खराबि4।  हैं  ।  यह  1964  में  भाया
 था  v  लेकिन  जो  स्विडन  से  श्राया  था  और
 ईदगाह  में  लगा  हुभा है  यह  ज्यादा  प्रच्छा  है  v
 फिर  भो  जो  भी  खराबियां  हैं  उनको  दूर  करने
 के  लिए  हमारे  जो  कारखाने  हैं  उनमें  श्रच्छे
 से  अच्छे  इंस्ट्र  मेंट्स  बना  कर  शौर  भ्रावश्यकता

 हुई  तो  बाहर  से  भी  मंगा  कर  दुरुस्त  करने
 की  कोशिश  कर  रहे  हैं  ।  यह  खराबियां  बहुत
 पुरानी  हैं  जो  कि  हमारे  जिम्मे  पड़ी  हैं
 फिर  भी  हम  पूरी  कोशिश  कर  रहे  हैं  कि  ।
 उनको  कैसे  दुरुस्त  करें  |

 दूसरा  प्रश्न  जो  माननीय  सदस्य  ने  किया
 उस  बारे  में  मेरा  कहना  हैं  कि  दिल्ली  में
 बेटिंग  लिस्ट  में  40,000  नाम  हैं  श्रौर  इसको
 दो  साल  में  हम  पूरा  कर  देगें,  यह  हम  भापको
 आश्वासन  देना  चाहते  हैं  ।

 जहां  तक  i97  इनक्वायरी  से  जवाब
 देर  से  मिलने  की  बात  है  उसको  भी  दुरुस्त
 करने  के  लिए  हमने  कदम  उठाएं  हैं  ।  श्रभी
 जितने  कर्मेचारी  वहां  काम  कर  रहे  हैं  उससे
 दुगना  स्टाफ  हमने  लगा  दिया  है  भौर  नई
 डायरेस्क्टरी  को  भी  जल्दी  से  जल्दी  निकाल
 रहे  हैं  जिससे  यह  सवाल  पूछने  की  नौबत  न
 झाए  ।

 श्री  कंवर  लाल  गुप्त  :  मैं  मंत्री  जी  को
 धन्यवाद  देता  हूं  कि  उन्होंने  दिल्‍ली  की  बैटिंग
 लिस्ट  दो  साल  में  पूरा  करने  को  कहा  हैं,
 भौर  मैं  भ्राशा  करता  हूं  कि  ज।  झपने  एड-

 मिनिस्ट्रेशन  को  खीचें  क्योंकि  दो,  दो  मिनट
 सक  कोई  टेलीफोन  ही  नहीं  उठाता  ।

 Oral  Answers  4

 मैंपी  एण्ड  टी  के  बारे  में  पूछना  चाहता
 हैं  कि  गावों  में  ठीक  समय  पर  डाक  मिले,
 भ्रभी  तो  कई  कई  दिन  लग  जाते  हैं,  तो  मंत्री
 महोदय  की  क्‍या  योजना  है  कि  झगले  दो,
 तीन  साल  में  प्रत्येक  गांव  में  रोजाना  डाक  मिल
 जाए।  इस  तरह  की  कोई  व्यवस्था  कर  रहे  हैं  ?
 यदि  हां,  तो  क्‍या  है  ?

 श्री  बुजलाल  वर्मा  :  भ्रध्यक्ष  जी,  भ्रभी
 हमारे  पास  करीब  साढ़े  पांच  लाख  गावों  में
 रोज  डाक  पहुंचाने  की  व्यवस्था  है।  हम  कोशिश
 कर  रहे  हैं  कि इस  व्यवस्था  को  और  बढ़ाया
 जाए  और  बढ़ा  कर  चाहते  हैं  कि  3100  इस
 साल  नए  पोस्ट  शभ्राफिस  खुल  जायें  शौर
 50,000  गांवों  में  मूविग  पोस्ट  आफिसेज

 खोल  रह  हैं  जिसमें इस  की  व्यवस्था हो  जाएगी  i
 इस  प्रकार  से  जो  0  साल  में  पिछली  सरकार  ने
 नहीं  किया  है  हम  उन  सारी  व्यवस्थाह्रों  को
 इस  साल  में  कर  रहे  हैं

 at  सुखदेव  प्रसाद  बर्मा :  मंत्री  महोदय
 ने  बताया  कि  टेलीफोन  के  यंत्र  पुराने  हो  गए
 हैं,  जिनके  चलते  भी  गड़बड़ी  हो  रही  है।  मैं  मंत्री
 महोदय  से  जानना  चाहता  हूं  कि  इन  टेलीफोन
 एक्सचेजों  के  यंत्रों  का  जो वह  नवीकरण  करना
 चाहते  हैं,  यह  कब  तक  होगा  भ्रौर  इसके  सम्बन्ध
 में  उन्होंने  क्या  कार्यवाही  की  है  ?

 उन्होंने  बताया  कि  नए  वर्ष  में  डाक  की
 भ्रसुविधा  को  दूर  करने  के  लिए  बड़े  पैमाने
 पर  हम  पोस्ट  श्राफिसेज  श्रौर  सब-पोस्ट
 श्राफिसेज  की  व्यवस्था  करने  जा  रहे  हैं  ।
 मैं  जानना  चाहता  हूं  कि  इस  बारे  में  क्‍या
 नीति  निर्धारित  की  है  ?  इसमें  पंचायत  का
 या  जनसंख्या  का,  क्‍या  तरीका  भ्रस्त्यार  किया  |
 है  जिसके  झ्राधार  पर  गावों  में  नए  डाकघरों
 की  व्यवस्था  ाप  करेंगे  ?

 श्री  बृुजलाल  वर्मा  :  हम  कोशिश  कर
 रहे  हैं  कि  सारे  गांवों  में  पोस्टल  सुविधाएं  दे  सकें,
 परन्तु  पोस्ट  झआफिसेज  खोलने  की  जो  नीति
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 निर्धारित  की  है  उसके  अनुसार  हमारी  टोटल
 कास्ट  का  यदि  25  परसेंट  पैसा  वहां  से  हमें
 मिल  जाता  है  तो  हम  वहां  पोस्ट्राफिस  खोल
 देते  हैं।  पिछड़े  हुए  एरिए  में 15  परसेंट  शौर
 हिल  एरिया  में  0  परसेंट  कास्ट  का  हमें
 मिल  जाएगा  तो  वहां  भी  पोस्ट  श्राफिस  खोल
 देंगे  ।

 शी  सुलदेव  प्रसाद  वर्मा  :  टेलीफोनों  के
 जो  यंत्र  खराब  हैं,  उनके  सम्बन्ध  में  मंत्री  महोदय
 क्या  कर  रहे  हैं  ?

 शनी  बुजलाल  वर्मा  :  जो  टलीफोन  सिस्टम
 खराब  है,  उसका  दो  साल  में  हम  झोवरहाल
 कर  रहे  हैं  7  सारे  सिस्टम  को  इस  ढंग  से  कर
 रहे  हैं  कि  प्राल्टरनेटिव  नए  इंस्ट्र  मेंट्स  लगा
 स्र्कें  जिससे  यह  कठिनाई  दूर  हो  सके  ।

 SHRI  DWARKADAS  PATEL:  May
 I  know  from  the  hon.  Minister  whe-
 ther  it  is  a  fact  that  after  the  tele-
 phone  connection  is  sanctioned  by  the
 Department  and  the  client  has  already
 paid  the  demand-note-money,  the  con-
 nections  are  not  given  for  two  to  five
 years?  The  Department  gives  con-
 nections  only  after  receiving  some
 gifts  from  the  clients.  Will  the
 Minister  look  into  this  m&tter  and  fix
 the  maximum  time  limit  for  giving
 connections  after  the  demand-note-
 Money  is  received  by  the  Department?

 SHRI  BRIJLAL  VERMA:  What-
 ever  the  pending  telephone  demands
 of  the  nation  be  at  present,  will  be
 fulfilled  within  two  years,

 भी  हुकम  ग्चन्द  कछुवाय :  क्‍या  यह  बात
 सही  है  कि  इस  समय  देश  के  महानगरों  में,
 दिल्ली,  बम्बई,  कलकत्ता,  कानपुर,  भ्रहमदाबाद,
 मद्रास  शौर  हरेक  राज्य  की  राजधानियों  शौर
 ज्रान्तों  के  बड़े  नगरों  में  जो टेलीफोन  एक्सचेंज
 की  मशीने  लगी  हुई  है  ,  वह  मशीनें  बराबर
 काम  नही  कर  रही  हैं  |  विदेशों  से  जो  मशीनें
 मंगाई  गई  है,  वह  बहुत  प्रानो  हैं  झोर  यहां
 यह  कहा  गया  कि  यह  कई  मशीने  लगाई  गई
 है।  इससे  काफी  अक्रप्टाचार,  धोखे- a
 बाजी  धूसखोरी  हुई  है,  कया  इन  सारे  तथ्यों
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 की  जांच  करायेंगे,  जिससे  भारत  की  जनता
 को  पता  लग  सके  कि  नई  मशीनें  बताकर  पिछलीः
 चोर  सरकार  ने  पुरानी  मशीनें  लगाई  हैं  ?

 श्री  बृजलाल  वर्मा  :  माननीय  सदस्य
 ने  जो  कहा  है,  मैं  उस  को  दिखवा  लूंगा
 SHRIMATI  PARVATHI  KRISH-

 NAN:  There  have  been  a  Jarge  num~
 ber  of  complaints  from  subscribers
 throughout  the  country  about  wrong
 metering  of  the  STD  calls  which
 are  made,  that  the  meter  continues
 even  after  the  line  has  been  dis-
 connected.  Therefore,  I  would  like  to
 know  what  steps.  the  Minister  will
 take  to  see  that  this  defect  is
 removed.

 Secondly,  I  would  also  like  to  know
 what  steps  the  Minister  will  take  in
 order  to  see  that  tapping  of  telephones.
 is  stopped.  Pawicularly,  I  might  say,.
 my  experience  has  been  that  tapping
 has  jncreased  in  recent  months  and  it
 has  also  become  selective.  Invariably
 when  the  tapper  goes  for  his  or  her
 breakfast  or  lunch  or  dinner,  I  am
 not  able  to  either  receive  or  make
 telephone  calls.  So  I  would  like  to
 know  what  measures  the  Minister  is
 taking  to  see  that  the  freedom  that
 this  Ministry  claims  to:  have  restored
 in  this  country  will  also  be  restore
 to  us  who  have  telephones....

 SHRI  SAUGATA  ROY:
 larly  to  ladies.

 Particu--

 SHRIMATI  PARVATHI  KRISH--
 NAN:  This  young  man  should  know
 that  he  :houlg  be  a  bit  more  sophisti~
 cated,  a  bit  more  cultured  and  a  bit
 more  developed  and  not  make
 remarks  like  this.

 श्री  बुजलाल  बसों  :  टेलीफोन्ज  के
 सम्बन्ध  में  इस  प्रकार  की  जो  शिकायतें
 हैं,  उनका  सबसे  बड़ा  कारण  कबिन्ज
 की  फ़ाल्टूस  हैं,  श्लौर  मशीनों  का  भी  कुछ
 फ़ाल्ट्स हैं।  जंसा  कि  मैंने  पहले  भी
 कहा  है,  उन्हें  दुरुस्त  करने  की  व्यवस्था
 की  जा  रही  है, भौर  इस  सम्बन्ध में  मैं  जांच
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 बिठान ेके  लिए  भी  तैयार  हो  गया  हू।
 पुरानी  सरकार  ने  गलत  ढगसे  गलत  मशीनें
 लगाई,  इसी  कारण  ये  शिकायते  भा  रही
 है।  (व्यवधान)

 भ्रध्यक्ष  महोदय,  जो  टैपिंग  को  सबाल
 है  उसके  बारे मे  मुझे  यह  कहना  है  कि
 टैपिंग,  हमारे  विभाग  द्वारा  नहीं  हो  रही
 है।  पहले  जो  उनको  सरकार  टैपिंग
 कर  रही थी  उसको  हमने  बन्द  कर  दिया
 है।  झब  टैपिंग  को  सवाल  नही  है।
 हमने  अपने  विभाग  में  चारो  तरफ  इस्ट्रक्शस
 दे  दिए  हैंकि  किसी  की  भी  टैपिंग  न  हो।
 हमारे  विभाग  मे  बिल्कुल  इसकी  मनाही
 कर  दी  गई है।

 ह. , उ  जुल्फीकारलला.  उत्तर  प्रदेश
 के  कई  बैकवर्ड  जिलों  जैसे  सुलतानपुर,
 हमीरपुर,  फतेहपुर  वगैरह  में  एक  हजार
 से  ऊपर  की  आबादी  के  जो  गाव  है  जिनसे
 अभी  तक  डाकखाने  नहीं  खुले  है  क्‍या  उन
 का  सर्वे  मत्री  महोदय  ने  कराया  है  कि  कितने
 ऐसे  गाव हैं  भौर  भ्रगर  कराया  ह  तो  कब
 तक  वहा  डाकखाने  खोले  देंगे  ?

 श्री  बृजलाल  बर्मा  वहापर  खोलवाने
 की  कोशिश  कर  रहे  है

 डा०  सुशीला  नायर.  क्या  मन्नी  महोदय
 को  मालूम है  कि  टेलीफोन  वर्गरह  में  घाटे
 का  एक  मुख्य  कोरण  यह  भो  हैकि  एक
 तो  लाइन  मन  इत्यादि  ब्रेककाल  का  पैसा
 लगाते  नहीं  हैं  श्रौर  झवसर  गलत  नम्बरपर
 लगा  देते  हैं?  एक  की  काल  दूसरे  किसी
 कनेक्शन  के  साथ  लगा  देते  हैं  जिसने  काल
 किया  ही  नहीं,  जिससे  जिसने  काल  नहीं
 किया  उसके  पास  बहुत  बडे  बड़े  बिल  भा
 जाते  है  भौर  जब  उनसे  पूछा  जाता  है
 तो  वे  कह  देते  है  कि  झापने  एसटीडी
 किया  होगा,  जो  उन्होने  किया  ही  नहीं
 था,  इस  तरह  जो  गडबडी  भौर  चोरी
 होती है  उसके  लिए  जो  लाइन  मैन  या
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 दूसरे  लोग  क़िम्मेदार हैं  उन  को  दुरुस्त
 करने  के  लिए  मत्री  महोदय  क्या  करेगे?

 श्री  बुजलाल  बर्मा :  ऐसी  कोई
 शिकायत  हमारे  पास  भाएगी  तो  उसकी
 हम  जाच  कराएँगे  ओर  जस  कमंचारी
 ने  भी  गलत  काम  किया  हीगा  उसको  सजा
 भी  देगे  ।

 श्री  घन्ना  सिह  गुलशन  क्‍या  मत्नी
 महोदय  यह  बताएंगे  कि  डिस्ट्रक्ट  हेडक्वार्ट से
 को  डायरेक्ट  डायल  सिस्टम  पर  राजधानी
 से  जोडने  की  कोई  व्यवस्था  है?  यदि
 है  तो  कब  तक  यह  काम  पूराहो  जायगा  ?

 श्री  बुजलाल  वर्मा  :  एक  प्रान्त  की
 राजधानी  से  दूसरे  प्रान्त  की  राजधानी  को
 जोडने की  हम  जल्द से  जल्द  कोशिश कर  रहे
 है  और  जहा  जहा  बड़े  बड़े  हेडक्वार्ट्से  या
 बड़े  बडे  शहर  हैं,  बहुत  बड़े  बिजनेस  के  या
 ज्यादा  पापुलेशन  के  एरिया  है  उनको  भी
 जल्द  से  जल्द  दो  साल  के  झन्द्र  जोडने
 की  कोशिश  कर  रे  हैं।

 श्री  चतुरभुज  मैं  यह  जानकारी
 चाहता t  कि  पी  ऐंड  टी के  जो  निदेशक
 है  उन  की  क्वालिफिकेशन  क्‍या  है  और  उन
 को  कब  कब  प्रोमोशन  दिया  गया?
 जितने  भ्रष्टाचार  शौर  बेईमानी  वर्गरह
 है  उसकी  जड  वही  हैं।

 शमी  बुजलाल  वर्मा  भ्रध्यक्ष  महोदय,
 क्यालिफिकेशन  का  इसमे  सवाल  उठता
 नही  है  ।

 SHRI  G  NARSIMHA  REDDY  The
 hon  Munster  has  said  that  he  is
 going  to  give  telephone  connections
 to  all  the  tribal  villages  where  the
 population  35  more  than  2500  I  would
 like  to  remind  him  that  we  do  not
 have  any  village  in  the  hilly  areas,
 which  has  got  a  population  of  more
 than  2500  That  means,  he  does  not
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 want  to  give  connection  to  any  tribal
 village  I  would  request  him  to  bring
 down  this  figure  to  500  only,  if  he
 wants  to  give  connections  to  them  T
 would  like  to  know  whether  he  would
 give  connections  to  the  tribal  v  Llages
 where  the  population  is  500  or  less
 If  he  wants  to  give  connections  only
 to  villages  with  a  population  of  more
 than  2500  no  village  would  get  the
 connections

 MR  SPEAKER  In  his  written
 answer,  the  Minister  has  already  said
 that  even  for  villages  with  500  popu-
 lation  he  would  give  the  connections

 श्री  रबिख  प्रताप  सिह  अध्यक्ष
 महोदय,  मैं  आप  के  माध्यम  से  जानना
 चाहता हू  पिछले  चुनाव  के  समय  मे  सुलतानपुर
 और  अमेठी  का  कनेक्ट  किया  गया  था,
 लेकिन  वह  कनेक्शन  झब  ठीक  से  काम
 नही  कर  रहा  है--क्या  उस  का  ठीक  कराने
 की  व्यवस्था  की  जायगी?

 श्री  बुजलाल  वर्मा  शाप  ने  जो
 जानकारी  दी  है  मै  उसको  देख  लेता  ह-
 अगर  कोई  झडचन  होगी  ता  दुरुस्त  करा
 दगा।

 MR  SPEAKER  Question  No  778

 SHRI  SAUGATA  ROY  Sir  ona
 point  of  order  Therc  are  two  Starred
 Questions  in  the  name  of  Shn  5  8
 Somam  Is  it  permissible  under  the
 rules?

 MR  SPEAKER  You  are  night  but
 I  cannot  do  anything  now  There
 should  not  have  been  put  in  two
 questions  on  the  same  day

 MR  SOMANI  he  has  _ileft  and
 has  solved  the  problem

 DR  KARAN  SINGH  Sir  if  it
 comes  m  the  ballot  there  is  no
 objection

 MR  SPEAKER  Not  more  than
 one  question,  that  is  the  rule
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 Settlement  of  claims  of  Indians  eviet-
 ed  from  Uganda

 +
 *780  SHRI  TARUN  GOGOI

 SHRI  VAYALAR  RAVI
 Will  the  Minister  of  EXTERNAL

 AFFAIRS  be  pleased  to  state
 (a)  whether  alj  the  claims  of

 Indyans  evicted  from  Uganda  have
 been  settled

 (b)  2f  so,  to  what  extent,  and

 (९)  how  far  it  has  helped  to  im-
 prove  our  relations  with  Uganda?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE)  (a)  No  Sir

 (b)  Government  of  India  preferred
 the  claims  only  of  Indian  natiorals
 with  the  Government  of  Uganda  Out
 of  535  claims  which  had  been  filed
 by  High  Commission  of  India  Kam-
 pala  with  the  Government  of  Uganda
 038  claims  were  substantiated  and
 considered  fér  compensation  The
 Government  of  Uganda  paid  a  sum
 of  Rs  448872935  as  compensation
 covering  628  claims  Some  _  items
 remained  to  be  resolved  through  nor-
 mal  diplomatic  channels  or  establish-
 ed  procedures  Full  payments  in  case
 of  468  clams  have  been  disbursed
 The  other  admitted  claims  are  being
 processed

 (c)  This  payment  of  compensation
 by  the  Government  of  Uganda  to
 indian  nationals  has  resolved  a@
 major  problem  in_  Indo-Ugandan
 relations

 SHRI  TARUN  GOGOI  Mav  I
 know  from  the  hon  Miunister,  what
 were  the  reasons  for  delay  in  full
 payment  of  the  claims  and  what  steps
 are  being  taken  for  the  payment  of
 the  amount  to  the  persons  concerned”

 SHRI  ATAL  BIHARI  VAJPAYEE
 All  the  claims  are  to  be  proccssed
 by  the  Ministry  We  have  appointed
 a  special  officer  to  expedite  this  pro-
 cess  I  hope  that  the  compensation
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 will  be  paid  to  all  the  cl@imants  as
 early  as  possible.

 SHRI  TARUN  GOGOI:  May  I
 know  from  the  hon.  Minister  whether
 the  new  Government  is  going  to  take
 some  new  steps  to  further  improve  our
 relations  with  Uganda?

 SHRI  ATAL  BIHARI  VAJPAYEE:
 A  number  of  steps  have  already  been
 taken  to  improve  our  relations  with
 Uganda.  Some  further  steps  are
 under  consideration.

 PROF,  P.  G.  MAVALANKAR:  I
 am  happy  that  the  Minister  of  Ex-
 ternal  Affairs  is  back  jin  the  House
 from  his  tour  of  Africa.

 May  I  know  whether  he  knows  that
 a  large  number  of  Indians  of  India.
 origin  and  nationality  and  also  some
 of  them  of  British  nationality  have
 come  from  Uganda  to  India  and  quite
 a  number  of  them  have  settled  in
 Gujarat  and  whether  he  is  aware  of
 the  fact  further  that  the  claims  of
 some  of  these  people,  both  of  Indian
 nationality  as  well  as  of  British  pass-
 port-holders,  have  not  yet  been
 resolved  and  whether  that  is  a  conti-
 nued  factor  responsible  for  some  sort
 of  an  uneasy  relationship  betwcen
 the  governments  of  Uganda  and  India.

 Lastly,  with  regard  to  (c)  the
 Minister  said  that  there  has  been
 some  improvement  in  the  relations
 between  India  and  Uganda.  But  my
 question  specifically  is:  whether  apart
 from  this,  since  he  says  that  the
 relationship  between  Uganda  and
 India  is  somewhat  improving,  is  it  not
 a  fact  that  Mr.  Idi  Amin  was  absent
 from  the  Commonwealth  Prime
 Ministers’  Conference  in  London,  and
 that  in  itself  had  created  a  lot  of
 difficulties  about  the  relationship  not
 only  between  India  and  Uganda  but
 about  the  Commonwealth  as  a  whole?

 SHRI  ATAL  BIHARI  VAJPAYEE:
 I  am  aware  of  the  fact  that  a  large
 number  of  Indian  nationals  who  have
 come  from  Uganda  are  settled  in
 Gujarat.  I  am  also  aware  of  the  fact
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 that  some  of  the  claims  made  by
 Indian  nationals  have  not  yet  been
 settled,

 So  far  as  the  question  of  claims  of British  nationals  or  Indians  holding
 British  ports  is  ned,  the
 Government  of  India  have  transferred
 these  claims  to  the  UK  High  Com-
 mission  and  it  is  the  responsibility  of
 the  British  Government  to  look  into
 the  matter,

 So  far  as  the  question  of  improving relations  with  Ugande  is  concernea, I  have  indicated  that  some  steps  were
 taken  by  the  previous  government and  some  new  steps  are  being  con-
 templated.

 The  House  is  aware  that  the  joint
 communique  issued  at  the  conclusion
 of  the  Commonwealth  Prime  Munis-
 ters’  Conference  mentioned  about  the
 gross  violation  of  human  rights  in
 Uganda  and  India  has  been  a  party  to
 that  joint  communique.

 SHRI  0.  D,  DESAI:  Most  of  the
 Ugandans  are  from  my  District..,,
 (Interruptions)

 AN  HON.  MEMBER:  Ugandan
 Indians.

 SHRI  D.  0.  DESAI:  Mahy  of  them
 had  been  sent  away  with  hardly their  clothing.  Has  the  Ministry computed  the  extent  of  the  amount
 that  was  left  behind  by  Indians  in
 Uganda  and  if  so,  what  is  that  amount
 and  who  made  this  paltry  amount
 settlement  to  give  Mr.  Idi  Amin  some
 sort  of  respectability?

 SHRI  ATAL  BIHARI  VAJPAYEE:
 The  agreement  was  arrived  at  by the  previous  government  but,  on  the
 whole,  the  agreement  has  been  satys-
 factory.  Something  is  better  than
 nothing.  I  would  nof  like  to  say  any-
 thing  more  on  this  question  but,  we have  succeeded  in  getting  some
 amount  and  we  are  trying  ty  get something  more.

 SHRI  VINODBHAI  B.  SHETH:
 Does  the  hon,  Minister  know  that  our
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 government  has  failed  to  protect
 the  rights  of  Indians  abroad  whether
 it  be  Sri  Lanka  of  Burma  or  African
 countries  ike  Uganda  or  UK  end
 they  are  facing  a  lot  of  hardship  in
 those  countries?  Indians  have  played
 a  very  important  role....

 MR.  SPEAKER:  The  question  is
 about  Indians  in  Uganda.

 and  Indians  are  being  driven  cut
 there.  Hus  the  Indian  Embassy  there
 played  its  role  to  protect  the  rights  of
 (Indians  there  and  will  the  Govern-
 ment  try  to  get  back  as  much  pro-
 perty  Indians  have  left  behind  a:
 possible?

 SHRI  ATAL  BIHARI  VAJPAYEE:
 The  Government  is  aware  of  the  fact
 that  Indian  nationals  are  facing  diffi-
 culties  abroad.  But  Indian  nationals
 had  chosen  to  go  out  of  their  own  will.
 ¥f  they  want  to  come  back,  they  are
 welcome  to  do  80.

 ह , उ  हुंकम  देव  साशयण  यादव  :  भ्रध्यक्

 महोदय  जो  मानवाधिकार  है,  उस
 को  सम्पूर्ण  विश्व  की  सरकारें  एक  मत  से
 मानती  हैं  भौर  जहां  कहीं  भी  उसका  हनन
 होता  है,  तो  मैं  सरकार  से  यह  जानना

 चाहता  हूं  कि  क्या  इन  सवालों  के  ऊपर

 संयुक्त  राष्ट्र  संघ  में,  विश्व  पंचायत  में
 भारत  सरकार  की  तरफ़  से  बहस  चलाने
 का  इरादा  हैकि  जहां  भी  इस  तरह  के
 अधिकारों  का  हनन  होता  है,  उसको
 रोका  जाए  ?

 .
 दूसरी  बात  यह  है  कि  हमारे  विदेश

 मंत्री  जी  को  जब  से  विदेश  विभाग  मिला

 है,  उनको  विदेशी  भाषा  से  मुहब्बत  हो
 गई  है  ny

 श्री  झटल  बिहारी  वाजपेयी  :  प्रध्यक्ष

 महोदय,  मैं  भाषा  के  विवाद  को  नये
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 सिरे  से  उठाना  नहीं  चाहता।  मेरी
 इच्छा है  कि  मैं  हिन्दी  में  उत्तर  दूं  लेकिन
 मैं  दक्षिण  के  सदस्यों  की  भावनाओों  का
 आदर  करता  हूं  और  यह  चाहूंगा  कि  भाषा
 विवाद  का  विषय  न  बने  1

 भ्रध्यक्ष  महोदय,  जहां  तक  मानवाधिकारों
 के  सवाल  का  उठाने  का  प्रश्न  है,  भारत
 मानवाधिकारो  की  प्रतिष्ठा  के  प्रति  जुड़ा
 हुआ  है।  इस  सम्बन्ध  में  जो  घोषणापत्र
 है,  उसपर  हम  ने  हस्ताक्षर  किये  हैं  जौर
 जब  जब  प्नन्तर्राष्ट्रीय  सम्मेलनों  में  या  मंचों
 पर  मानवाधिकारों  के  उल्लधन  के  सवाल
 आते  हैं,  तो  भारत  बड़ी  निर्भीकता  से
 अपनी  बात  कहता  है  ।  युगांडा  के
 सम्बन्ध  में  हम  ने  लन्दन  मेंजो  कुछ  कहा  है,
 बहु  इस  बात  का  प्रमाण  है।

 SHRI  P,  K.  KODIYAN:  What  was
 the  amount  of  compensation  claimed
 by  the  Indian  Natimals  and  what  is
 the  criteria  for  the  settlement  of  the
 claims?  Does  the  Government  of  India
 examine  these  applicationg  for  com-
 pensation  and  then,  decide  the  amount
 and  forward  it  to  the  Government  of
 Uganda?  I  woulg  also  like  to  know
 whether  any  Indian  Nationals  are  still
 left  in  Uganda?  If  so,  what  is  their
 position?

 SHRI  ATAL  BIHARI  VAJPAYEE:
 During  the  negotiations  with  Uganda
 a  total  of  1,747  claims  were  filed  by
 the  High  Commission  of  India.  This
 was  done  on  behalf  of  the  claimants
 with  the  Ugandan  Valuation  Com-
 mittee.  Out  of  these  claims,  a  total  of
 1,585  claims  were  examined.  I  am
 corry  I  do  not  have  the  exact  amount
 which  was  claimed  by  the  Govern-
 ment  of  India,

 A  few  Indian  nationals  are  still  in
 Uganda  and  we  have  not  received  any
 reports  which  might  suggest  that  they
 are  not  being  treateq  well.
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 SHort  Notice  QUESTION
 Death  of  National  Rerald  Reporter  at

 Willingdon  Hospital,  New  Delbi
 +

 S.N.Q.  30.  SHRI  KANWAR  LAL
 GUPTA:

 SHRI  HARI  VISHNU  KAMATH;
 SHRI  BEDABRATA  BARUA:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 State:

 (a)  whether  the  Government  are
 aware  of  the  report  of  the  Hindustan
 Times  dated  5th  July,  977  about  the

 negligence  2  Willingda,  Hospital
 authorities  New  Delhi,  which  Jed  to
 ‘the  death  of  National  Herald  Reporter,
 Rajiv  Nandra  Jog;

 (b)  are  Government  also  aware  that
 his  father  Justice  Prithvi  Raj  of  Delhi
 High  Court  has  also  affirmed  the  m-
 adequacy  of  medical  aid  by  the  autho-
 rities;  and

 (c)  if  so,  what  action  Government
 have  taken  against  the  negligent
 doctors  and  what  steps  are  proposed
 to  be  taken  to  avoid  the  recurrence
 of  such  incidents  in  future?

 स्वस्थ्य  शौर  परिवार  कल्पाण  |  मंत्री
 (श्री  राज  नारायण  (क)जी  हा।

 (ख)  जी  हां  ।  उन्होंने  इसके
 बारे  में  मुझे  सूचित  कियाथा।

 (ग)  इस  मामते  की  प्रारम्भिक  जांच
 की  गयो  थी।  चकि  इससे  कुछ  प्रश्न
 अनृत्तरित  रह  गए  हैं  इसलिए  इस  मामले
 पर  एक  विस्तृत  जांच  कराने  का  मरा
 विचार  है  ।

 ओर  कुंवर  लाल  गुप्त:  विलिंगडन
 प्रस्पताल  में  जो  व्यवस्था  की  गड़बड़ी  है,
 क्रिमिनल  निगलैक्ट  है  उसका  यह  एक
 उदाहरण  है।  इस  तरह  के  और  भी
 प्रनेकों  उदाहरण  हमारे  सामने  आये  हैं  n
 इस  केस  में  भापरेशन  सुबह  छः  बजे  किया  गया
 जबकि  मरीज  रात  के  ग्यारह  बज  कर
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 55  मिनट  पर  दाखिल  ह््भा  था  भ्रोर
 उसकी  स्थिति  गम्भीर  थी।  भ्रापरेशन  भी

 जूनियर  डाक्टरों  ने  किया।  सीनियर
 डाक्टर  देख  कर  चले  गए।  उन्होंने  कोई
 काम  नहीं  किया  ।  इसके  प्ललावा  जो
 पर्याप्त  साइज  की  दूयूब  होनी  चाहिए
 थी  वह  भी  भ्रस्पताल  में  नहीं  थी।  जस्टिस
 पृथ्वी  राज  जो  हाई  कोर्ट  के  जज  हैं
 उनका  यह--लड़का  था  ।  उनको  उन्होंने
 कहा  कि  प्राप  यह  दृूयूब  ला  कर  दो  श्रौर
 यह  बात  उन्होंने  सुबह  भ्राठ  बजे  कही  t
 उन्होंने  यह  भी  कहा--कि  ब्लड  की
 झावश्यकता  है  भ्रौर  ब्लड  का  स्पैसिफिकेशन
 भी  गलत  दिया।  भापरेशन  के  बाद  भी
 उस  मरीज्ञ  के  पास  कोई  न  डाबटर  था  शौर
 न  नस  ही  वहां  मौजूद  थी  जब  उसकी  मृत्यु
 हुई।  जो  एमरजेंसी  बैन  डाक्टर  को  बुलाने
 के  लिए  गई  उसका  ड्राइवर  35  मिनट  तक
 गायब  था।  उसका  एक्सरे  भी  लिया  गया।
 हालांकि  उसकी  स्थिति  बहुत  गम्भीर  थी
 उसके  थवजूद  उसको  उठा  कर  एक्सरे
 के  कमरे  में  ले  गए  रैकोई  मूषिंग  एक्सरे
 मशीन  इस  प्रस्पताल  में  नहीं  है  ऐसा  मालूम
 होता  है  |  मैं  जानना  चाहता  हू
 कि  इन  सब  चीजों  को  ध्यान  में  रखते  हुए
 जो  डिटेल्ड  इनक्वायरी  श्राप  करा  रहे  हैं  कया
 यह  इनक्वायरी  ऐगे  डाक्टर  करेंगे  जो  इस
 प्रस्पताल  के  न  हों  भौर  क्‍या  इस  बच्चे  के
 पिता  से  मिल  करझोर  सारी  तफ्सील  उससे

 हासिल  करके  इनक्वारी  करेंगे  ?

 एमरजेंसी  वार्ड  की  हालत  भी  बहुत
 खराब  है।  मूझे  कई  बार  वहा  जाने  का
 मौका  मिलता  है।  वहां  टेलीफोन  का

 इंतजाम  भी  ठीक  नहीं  हैं।  वहां  सीनियर
 डाक्टर  होना  चाहिये  क्योंकि  गम्भीर  केसिस

 वहां  भाते  हैं।  दो  दो  महीने  तक  फोन
 खराब  रहता  है।  क्‍या  वहां  सीनियर
 डाक्टर  लगा।ेंगे  शौर  क्‍या  वहां  पर  ठैलीफीन
 झादि  का  उचित  प्रबन्ध  धाप  करेंगे  ?
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 aft  शाज  मारायण  :  माननीय  सदस्य
 को  फीलिग्ज  के  साथ  मैं  प्रपनी  भावनाभों  को
 भी  जोड़ता  हूं।  मै ंभी  जिस  ढंग से  इस
 बालक  की  मृत्यु हुई  उससे  बहुत  दुखी  हूं
 इस  सदन  की  और  से,  सदन  के  सदस्यों  की
 ओर  से  और  अपनी  शोर  से  मैं  बालक  के
 प्रति  श्रद्धांजली  पित  करता  हूं  और  दुखी
 परिवार  को  प्रपनी  तथा  सदन  की

 सहानुभूति  भेजता  हूं

 इसकी  इनक्वायरी  जो  पहले  कराई
 गयी  थी  चह  इस  अ्रस्पताल  के  डाकटरों  ने
 नहीं  की।  जिस  डाक्टर  ने  की  उसका
 नाम  है  एयर  कमोडोर  डा०  घमे  राज----

 एक  माननोय  सदस्य  :  अधर्म  राज
 श्री  राज  नारायण  :  मै  ऐसा  समझता

 हूँ  किजो  यहां  बुजुर्ग  सम्मानित  सदस्य  है
 वे  कम  से  कम  बात  को  सुनें  भौर  इसको  मजाक
 में  उड़ायेंगे  तो  इसकी  गम्भीरता  नष्ट  हो
 जाएगी।  एकजजका  लड़का  है।  उसका
 एक्सीडेंट  होता  है।  उसको  पौने  बारह  बज
 अ्रस्पताल  में  दाखिल  किया  जाता  हैं  और
 उसके  बाद  दूसरे  दिन  उसकी  मृत्यु  हो  जाती
 है।  इस  पर--जब  सदन  में  चर्चा
 हो  रही  है  तब  हल्के  तोर  से  बात  नहीं  होनी
 चाहिये  t

 डा०  धर्म  राज  की  रिपोर्ट  हमारे  सामने
 है।  उनकी  रिपोर्ट  को  हमने  भ्रच्छी  तरह
 से  पढ़ा  है  लेकिन  उस  रिपोर्ट  से  मुझें  संतोष
 नहीं  हुआ  t  उन्होंने  अपनी  रिपोर्ट  में
 पूर्णतया  इस  बात  को  कह  दिया  है  कि  जितनी
 भी  उचित  व्यवस्था  की  जा  सकती
 थी  बचाने  के  लिए  की  गई  t  उन्होंने
 यह  भी  कह  दिया  है  कि  कोई भी  ऐसी
 नेग्लीजेंस  आफ  ड्यूटी  नहीं  हुई  है  ।  मगर
 मरी  पर्सनल  जानकारी  में  यहू  बात  है  कि  जब
 हमने  जज  सांहब  को  बुलाया  भौर  उनके  पास
 हमने  बहू  कागज  देखा  जिस  पर  भस्पताल
 के  डाक्टर  ने  यहू  लिखा  था  कि  इस  नम्बर
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 का  ट्यूब  ले  भाइथे,  34  नम्बर  का  ।  तो  34
 लम्बर  के  भ्रगर  द्यूब  की  जरुरत  थी  तो  डाक्टर
 को  पहले  ही  बताना  चाहिए  था  ।  उस  नम्बर

 केट्यूब  को  8  बजे  लिखने  की  क्या  जरुरत  थी  ?
 उसी  के  साथ  साथ  अगर  बल्ड  देने  की  जरुरत
 थी  तो  उनको  पहले  ही  कहना  चाहिए  था।
 तीसरे  टेलीफोन  पर  मुझे  यह  कहा  गया  कि
 जिस  ग्रुप  के  खून  की  जरुरत  थी  उस  ग्रुप  का

 खून  नहीं  मिलता  था  t  मगर  मुझे  बाद  में

 मालूम  हुआ  कि  जो  लड़का  मरा  था  उसके
 छोटे  भाई  शौर  उसकी  मां,  दोनों  का  रक्त
 उसी  श्रूप  का  था  वह  दोनों  वहां  मौजूद  थे  ।
 मान  लीजिए  खून  के  निकलने  में  देर  होती  तो

 खून  निकाला  जा  सकता  था  ।  मगर  खून
 देने  की  आवश्यकता  होती  तो  दिया  जा  सकता
 था  ।  यह  सारे  तथ्य  हमारे  सामने  ग्पाये  ।
 इस  के  बाद  कल  हमारे  पास  जज  साहब  खुद
 घ्राये  शरीर  प्राज  उनका  एक  बहुत  लम्बा
 चौड़ा  खत  भी  श्राया  है  जिसमें  उन्होंने  ऐसी
 बातें  लिखी  हैं  जिनकी  जांच  कराना  एक्सपर्ट  के
 जरिए  हमारे  लिए  जरुरी  हो  गया  है  7  इसीलिए
 मैं  माननीय  कंवर  लाल  गुप्त  जी  और  सदन  के
 सभी  सम्मानित  सदस्यों  से  कहना  चाहता  हूं
 कि  जो  पहली  इनक्वायरी  हुई  डा०  धर्मराज
 की,  उससे  मुझे  संतोष  नहीं  है  1  शब  हम  फिर

 पूरी  इनक्वायरी  श्लौर  झ्च्छे  एक्सपर्ट  को
 रख  कर  के  करवायेंगे  ।

 MR,  SPEAKER:  If  I  have  under-
 stood  the  question  of  the  hon.  Mem-
 ber  correctly,  he  wants  to  know  whe-
 ther  you  will  have  an  expert  alwavs
 in  the  emergency  department  and  alsu
 have  telephone  facilities  there,

 शी  राज  नारायण:  माननीय  कंवर  लाल

 गुप्त  ने  जो  बात  कही  है  उस  बात  को  हमने
 बहुत  ध्यान  से  सुना  है  ।  केवल  इन्हीं  की  यह
 शिकायत  नहीं  है,  यह  तो  उस  दिन  की  शिकायत
 बता  रहे  हैं।  भ्रभी  इस  सदन  में  जब  में  झाया
 तो  प्राते  ही  इस  दरवाजे  पर  मुझे  दो  माननीय
 संसद  सदस्य  मिले,  वह  कल  की  हालत  बता
 रहे  थे  कि  जब  बह  इमरजेंसी  में  गये  तो  वहाँ
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 को  दयनीय  स्थिति  थी  ।  तो  मैं  इस  बात
 की  गम्भीरता  को  लेता  हूँ  कि  इमरजेंसी
 में  वही  केसेज  भाते  हैं  जो  गम्भीर  भौर  इमरजेंट
 कैसेज  होते  हैं  इसलिए  वहां  पर  भ्च्छे,  सुयोग्य
 बढ़िया  डाक्टर  को  नियुक्त  रहना  चाहिए,
 ऐसा  नहीं  कि  ढालू  मिक्‍्चर  पिला  दे,  या
 किसी  एक  मामूली  भ्रादमी  को  वहां  रख  दें
 श्रौर  फर्ज  झदा  कर  दें  कि  हमने  डाक्टर  को
 रख  दिया  ।  इमरजेंसी  के  माने  तात्कालिकता
 है,  यानी  इस  रोगी को  तत्काल दवा  की  जरूरत
 है  -  और  भगर  उसके  लिए  अश्रच्छे  और  एक्सपर्ट
 डाक्टर  नहीं  रहेंगे  तो  ठीक  से  दवा  नहीं  कर
 पायेंगे,  में  इस  बात  को  मानता  हूं।
 इसलिए  वहां  के  जो  सुपरिन्टेन्डेट  हैं,
 जब  इस  सदः/  के  कार्यभार  से  भ्राज  मैं  मुक्त
 होऊंगा  तो  उनको  कार्यालय  में
 बुलाया  जाएगा  ।  इसलिए  मैं  इस  प्रश्न

 को  गम्भीरता  के  साथ  ले  रहा  हूं  भर  सुपरन्टि-
 न्डेंट,  विलिगडन  श्रस्पताल  और  श्रपने  सचिव
 को  भी  बुलायेंगे  श्र  उनसे  विचार  विमर्श
 करूंगा  ।  वहां  की  समुचित  व्यवस्था  होनी
 चाहिए  मैं  भी  इस  मत  का  हूं  ।  झब  तक
 जिस  ढंग  की  पिछले  शासन  में  व्यवस्था  चलती
 रही  है  उस  व्यवस्था  को  हम  चलने  नहीं  देंगे
 चाहे  किसी  को  भेजना  पड़े, किसी को  निकालना
 पड़े  1  इस  मामले  को  इस  की  गरम्भीरता
 की  दृष्टि  से  देखा  जाएगा  और  चाहे  इसके  लिए
 किसी  को  भी  वहां  से  हटना  पडे  ।  मगर  इस
 मामले  को  यहीं  पर  नहीं  छोड़ा  जाएगा  ।

 शो  कंबर  लाल  गुप्त  :  मंत्रो  महोदय  को
 याद  होगा  क्योंकि  वह  भी  थे  शौर  मैं  भी  था
 जब  डा०  राम  मनोहर  लोहिया  को  वहां  पर
 दाखिल  किया  गया  और  एक  बड़ी  भारी
 शिकायत  थी।  एक  तो  यह  कहना  था  कि  उनको
 भार  दिया  गया  और  दुसरी  तरफ  यह  कहा
 गया  कि  डाक्टरों  ने  क्रिमिनल  नेग्लीजेंस  की  ।
 उसकी  जांच  भी  तक  नहीं  हुई  है।  पहली
 बात  को  न  भी  माना  जायें,  लेकिन  क्रिमिनल
 वेग्लीजेंस  जरुर  हुई  ।

 हैं  एक  झौर  सेन्सेशनल  डिसकलोजर  करना
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 चाहता  हूं।  प्रध्यक्ष  महोदय,  जब  बाबू  जगजीवन
 राम  ने  कांग्रेस  से  इस्तीफा  दिया  जौर  जब  वह
 बीमार  हो  गए  तो  इंटेलीजेंस  शौर  प्राइम
 मिनिस्टर  सैक्रेटे  रएट  ने  यह  मालूम  किया  कि
 उनके  घर  के  डाक्टर  कौन  हैं।  उस  डाक्टर
 को  एप्रोच  किया  गया  भौर  एप्रोच  करने  के  बाद
 उस  डाक्टर  से  कहा  गया  कि  तुम  जगजीवन  राम
 जी  को  हार्ट  पेशेन्ट  डिक्लेयर  करो  |  उस  डाक्टर
 ने  कहा  कि  प्रगर  वह  हार्ट  पेशेन्ट  नही  हैं,  तो
 मैं  कैसे  हार्ट  पेशेंट  डिक्लेयर  कर  सकता  हूं  ?
 इंटेलीजेस  वालों  ने  यह  कहा  कि  ई०सी०  जी०:
 बदल  दीजिए  और  दूसरा  रख  दीजिए  |  डाक्टर
 ने  कहा  कि  नही,  अगर  हार्ट  पेशेट  होगे,  तभी
 कहेंगे  ।  फिर  इंटेलिजेस  वालो  ने  कहा  कि  उनको
 विलिगडन  हस्पताल  में  दाखिल  होने  का  परामर्श
 दीजिए  t  डाक्टर  ने  कहा  कि  श्रगर  वह  हार्ट
 पेशेन्ट  हैं  तो चाहे  किसी  भी  हस्पताल  में  दाखिल
 हो  जाये  |  उन्होंने  कहा  कि  उनको  विलिगडन
 हस्पताल  में  जाने  के  लिए  कहिए,

 Because  there  is  a  particular  doctor
 and  the  name  of  the  doctor  was
 also  mentioned.  Well,  does  it  not
 mean  that  there  are  doctors  in  that
 hospital  through  which  they  wanted
 to  liquidate  the  political  opponents?  If
 it  is  so  then  I  am  prepared  to  prove
 it.  I  say  it  with  all  responsibility.
 if  Mr.  Chavan  of  Mr,  Raj  Narain  want
 then  I  am  prepared  to  produce  the
 doctor  before  them.  I  say  it  openly.

 भ्रध्यक्ष  महोदय,  यह  बहुत  गंभीर  सवाल
 है।  क्योंकि  विलिगडन  हस्पताल  में  मैम्बर  झाफ
 पारलियामेंट  और  मिनिस्टर्स  जाते  है  ।  कभी
 यह  सरकार  होती  है,  कभी  वह  सरकार  होती  है।
 वहां  पर  इस  तरह  के  डाक्टर  अगर  हों  तो
 उनके  खिलाफ  कार्यवाही  की  जानी  चाहिए  ।

 मैं  मंत्री  महोदय  से  जानना  चाहता  हूं
 कि  कया  वह  इस  सारे  मामले  की  जांच  कराने
 के  लिए  तैयार  हैं  भौर  क्या  होम  मिनिस्ट्री
 को  इस  केस  को  रेफर  करेंगे  ताकि  जैसी  होम
 मिनिस्ट्री  न्याहे,  वैसी  कार्यवाही  करे  ?  मैं
 डाक्टर  का  नाम  बताने  को  तैयार  हूं  t
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 att  रा  ज  नारायण  :  मैं  श्री  कंवर  लाल  गुप्त
 को  बधाई  देता  हूं  भौर  उनके  सवाल  के  जवाब
 में  सम्मानित  सदस्य  को  यहू  जानकारी  कराये
 देता  हूं  कि डा०  लोहिया  के  निधन  की  इन्क्यायरी
 के  लिए  डा०  गंगवाल  शौर  डा०  भट्ट  ,  इन
 दोनों  डाक्टरों  को  नियुक्ति  हो  गई  है।  ये  लोग
 कल  से पनी  ज|च  क।  कार्यवाही  शुरु  कर  देंगे।
 असल  में  इन  डाक्टरों  की  करीब  एक  महीने
 'पहले  ही  नियुक्ति  हो  गई  थी  ,  लेकिन  ये  श्रपने
 कार्य  के  निपटाने  में  लगे  थे  1  भ्राज  से  चौथे
 दिन  इनको  फोन  कराया  तो  उन्होंने  कहा  कि
 कल  से  इस  कास  को  शुरु  कर  देंगे  /

 जहां  तक  श्री  जगजीवन  राम  जी  की  बात
 रखी  गई  है,  इस  सम्बन्ध  में  इस  तरह  की  घटना
 हुई,  इसकी  जानकारी  मुझे  भो  कई  सोसेंज
 से  मिली  ।  मुझे  यह  जानकारी  हुई  कि  उस  समय
 की  रुलिंग  पार्टी  द्वारा  कोशिश  की  गई  कि
 श्री  जगजीवन  राम  को  किसा  तरह  से  अ्रयोग्य
 करार  करा  दिया  जाए,  चाहे  हार्ट  ट्रबल  से
 या  किसी  भी  तरीके  से,  ताकि  वह  इलेक्शन
 के  दौरान  दौरा  न  कर  सके  श्र  कोशिश  की
 गई  कि  किसी  तरीके  से  उनको  विलिगडन
 हस्पताल  में  भर्ती  कराया  जाए।  इस  समय
 सरकार  की  जिम्मेदारी  होने  क ेकारण  हम  इस
 बात  को  एक  माननीय  सदस्य  की  तरह  नहीं
 कह  सकते  थे  ।  लेकिन  चूंकि  माननीय  सदस्य,
 श्री  कंवर  लाल  गुप्त,  ने  जो  एक  जिम्मेदार,
 बुजुर्ग  झौर  पुराने  सदस्य  है,  यह  सवाल  उठाया
 है,  इस  लिए  मैं  उन्हें  बता  दूं  कि  इस  की
 जानकारी  मुझे  है,  भौर  मैं  इस  की  तह  में  जाने
 की  कोशिश  कर  रहा  हूं  मैं  उन  डाक्टरों
 का  भो  बयान  लेना  चाहता  हूं,  जिन्हें  बुला
 कर  ऐसो  बातें  कही  गई  कि  वे  इस  तरह
 से  श्री  जगजीवन  राम के  स्वास्थ्य  के  बारे  में
 रिपोर्ट  दें  ।  उन  में  से  कुछ  डाक्टर  हमें  मिल
 नहीं  पा  रहे  हैं  i

 श्री  उप्रसेन  :  डा०  to  एन०  शर्मा  को
 न्बुला  लीजिए  ।
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 aft  राज  मारायण  :  माननीय  सदस्य,
 श्री  उप्रसेन,  उत्तर  प्रदेश  विधान  सभा  में
 विरोधी  दल  के  नेता  रह  चुके  हैं,  हमारे  साभी
 रह  चुके  हैं  भौर  इस  समय  भी  साथी  हैं  ।  वह
 सुनें  कि  मैं  क्या  कह  रहा  हूं  ।

 लिन  डाक्टरों  से यह  बात  कही  गई,
 उन्हीं  से  पूछा  जाएगा  ।  डा०डी०  एन०  शर्मा
 या  डा०  भार०  एस०  तिवारी  या  डा०  उडप्पा
 को  बुला  कर  क्या  करेंगे---बाहर  के  डाक्टरों
 को  बुला  कर  क्या  करेंगे  ?  हमें  सम्बद्ध  डाक्टरों
 से  यह  जानकारी  लेनी  होगी  कि  हमारे  पास
 जो  सूचनायें  शा  रही  हैं  क्या  वे  सही  हैं।  मैं  यह
 भी  बता  दूं  कि  यह  जानकारी  लेने  से  पहले
 हमें  गृह्‌  मंत्री  भौर  प्रधान  मंत्री  से  यह  निवेदन
 करना  पड़ेगा  कि  सही  बात  बताने  के  कारण
 उन  डाक्टरों  का  श्रहित  न  हो  उन  की  जिन्दगी
 की  जिम्मेदारी  सरकार  को  लेनी  होगी  ।

 माननीय  सदस्य,  श्री  कंवर  लाल  गुप्त,  ने
 गृह  विभाग  द्वारा  इस  बारे  में  जाच  कराने  की
 बात  कही  है  ।  जब  डा०  लौहिया  के  केस  के
 बारे  में  डा०  गंगवाल  और  डा०  भट्ट  की
 रिपोर्ट  श्र  जाएगी  झ्ौर  उस  में  कुछ  बातें
 निकल  श्राएगी,  तो  ज़रूरत  पड़ने  पर  हम  गृह
 विभाग  से  सी०बी०श्राई०  द्वारा  जांच  कराने
 के  लिए  कहेंगे  ।  लेकिन  अगर  सभी  बाते  साफ़
 होंगी--8फ़  एन्नीथिग  इज़  एबाव  बोर्ड,  तो
 झागे  जांच  कराने  की  क्‍या  ज़रूरत  है  ?  यही
 बात  इस  केस  के  बारे  में  भी  है।  जज  साहब
 के  लड़के  के  मरने  के  बारे  में  जितनी  जानकारी
 इस  वक्‍त  है,  उस  के  भ्रलावा  हम  यहां  के  एक्स-
 पसे,  और  वाराणसी,  लखनऊ,  बम्बई  जौर
 इलाहाबाद  के  एक्सपट्स,  सभी  एक्सपर्ट्स,
 से  राय  ले  लेंगे।

 श्री  एम०  शमगोपाल  रेड्डी :  झान्घ्र
 प्रदेश  के  एक्सपट्स  की  राय  भी  ले  लीजिए

 oft  राज  नारायण  :  अगर  माननीय  सदस्य
 झान  प्रदेश  के  किसी  एक्सपर्ट  के  बारे  में
 बता  देंगे,  तो  हम  उन्हें  भी  बुला  कर  भ्रवश्य
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 उन  से  राय  ले  लेंगे।  हम  किसी  मामले  फो
 दबाना  नहीं  चाहते।  यह  जनता  पार्टी  की
 सरकार  है।  जनता  पार्टी  की  सरकार  जनता
 द्वारा,  जनता  के  लिए,  जनता  से  कोई  बात
 छिपाएगी  नहीं ।

 शी  हरि  बिष्ण  कामत  :  वाचस्पति  महो-
 दय,  मुझे  पूर्ण  विश्वास  है  कि  मंत्री  महोदय  को
 राजधानी  के  इस  प्रमुख  भ्रस्पताल  से  पूरी
 वाक्फियत  है,  भौर  वह  इसके  हालात  को  भली-
 भांति  जानते  हैं।  दस  वर्ष  पहले  डा०  राम
 मनोहर  लोहिया  की  दुखद  मृत्यु  हुई--वह
 और  मैं  झौर  भनेक  सदस्य  मुखालिफ़  पार्टी
 में  थे--भौर  उस  समय  हम  लोगों  ने  उस  की
 जांच  की  मांग  की  थी,  लेकिन  तत्कालीन
 सरकार  ने  बह  मांग  स्वीकार  नहीं  की  ।  इस-
 लिए  झाज  मंत्री  महोदय  का  बयान  सुन  कर
 संतोष  और  तसल्ली  हुई  है।

 मंत्री  महोदय  जानते  हैं  कि  गत  दस  वर्षो
 में  इस  भरस्पताल  के  काम  में  कोई  ज्यादा  तरक्की
 नहीं  हुई  है।  उस  के  बारे  में  कई  शिकायतें
 की  गई  हैं,  और  पेपर्ज़  में  भी  प्रकाशित  हुई
 हैं।  लेकिव  उन  की  जांच  नहीं  हुई ।  इसलिए
 मैं  यह  जानना  चाहता  हूं  कि  झभी  तक  प्रैस
 में  जितनी  शिकायतें  झाई  हैं,  उनके  अ्रलावा
 जनता  के  नुमायंदे--जनता  पार्टी  के  नुमायंदे
 नहीं,  जनता  के  नुमायंदे--सामने  श्रा  कर  जो
 शिकायतें  पेश  करना  चाहेंगे,  क्या  उन  की  भी
 जांच  होगी  या  नहीं--इस  कमेटी  के  द्वारा,
 या  किसी  दूसरी  कमेटी  के  द्वारा  1

 यह  कहना  सही  होगा  कि  श्रस्पताल
 के  स्टाफ़--नसिंग  स्टाफ़  और  लोगर  स्टाफ़--
 के  गुजर-बसर  को  कन्डीशंज़,  लिब्रिंग  कन्डी-
 शन्ज  शरीर  बकिंग  कन्डीशन्ज़,  संतोषजनक  नहीं
 हैं

 MR.  SPEAKER:  Are  you  not  tra-
 velling  too  much  outside  the  question.

 SHRI  HARI  VISHNU  KAMATH:
 No,  no.  It  is  very  rejevant  to  the
 question.
 908  LS—2.
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 झाप  समझ  पाए  ने  ?  उस  के  स्टाफ़  के  गुजर
 बसर  के  हालात,  उन  को  लिविंग  कंडीशंसः
 झौर  वकिंग  कंडीशंस  अ्रच्छी  नहीं  हैं,  वह
 संतोषजनक  नहीं  हैं।  भ्रगर  वह  संतोषजनकः
 नही  है  तो  उस  में  तरक्की  करने  का  उस  को
 दुरुस्त  करने  का  कोई  प्रबन्ध  है  या  नहीं  ?
 यह  दो  बवेश्च॑ंस  मेरे  हैं-एक  तो  जांच  कमेटीः
 का  और  दूसरा  उन  की  बकिंग  कंडीशंस  का  ॥

 श्री  राज  नारायण  :  यह  जो  कमेटी  बनीः
 है  डाक्टर  गंगवाल  झौर  डाक्टर  भट्ट  की  यह
 तो  केवल  डा०  राम  मनोहर  लोहिया  के  केसः
 की  जांच  करेगी।  मैं  माननीय  कामत  जी  के
 इस  भाव  से  झौर  उन  की  बात  से  सहमत:
 हूं  कि  लगातार  उन्होंने  दस  वर्ष  पहले  मांग
 की  कि  डा०  लोहिया  की  मृत्यु  के  कारणों  की.
 जांच  हो।  सदन  में  डिप्टी  मिनिस्टर
 स्वास्थ्य  जो  थे  हमारे  सवालों  के  जवाब  में
 उन्होंने  यह  उत्तर  भी  दिया  था  कि  हम  जांच
 कराने  के  लिए  तैयार  हैं,  मगर  दूसरे  ही  दिन
 सदन  मेंश्रा  कर  उन्होंने  उस  उत्तर  को  बदल
 दिया  कि  नही,  मैं  अब  तैयार  नही  हूं  जब;
 से  इस  विभाग  में  मैं  श्राया,  माननीय  कामत
 साहब  और  दूसरे  माननीय  सदस्यों  की  जान-
 कारी  के  लिए  मैं  बता  दूं  कि  हमारी  चिन्ता  थी
 क्यों  कि  मैं  काबुल  भेजा  गया  था  डा०  लोहिया
 के  जरिए  खान  प्रब्दुल  गफ्फार  खांसे  मुलाकात,
 करने  के  लिए  और  कुछ  विशेष  संदेश  ले  कर,
 वहां  मुश्कको  तार  दिया  गया  कि  प्रापरेशन

 बहुत  ही  श्रच्छा  हुआ  शौर  डा०  लोहिया  बहुत
 कुशल  से  हैं।  मगर  दूसरे  दिन  जब  मैं  हवाई
 जहाज  पर  चढ़ने  जा  रहा  था  तो  एम्बैसेडर  का
 झादमी  भ्राता  ह ैऔर  कहता  कि  डा०  लोहिया
 की  कंडीशन  बहुत  ही  खराब  है,  कोई  चन्द्रशेखर
 जी  है  वहां,  उन्होंने  इस  टेलीफोन  नम्बर  से
 टेलीफोन  किया  है,  श्राप  फौरन  दिल्ली  पहुंच
 जायं  |  हम  ने  नम्बर  समझ  लिया,  वह  हमारी
 पार्टी  का  नम्बर  था,  ्वन्द्रणेखर  र  नाम  के  व्यक्ति

 हमारे  कार्यालय  में  थे।  तब  फौरन  हम  ने
 वह  स्थान  छोड़  दिया  7  सरकारी  जहाज  जो
 झाता  था  रूटिन  में  वह  चला  गया  था  लेकिन:
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 एरियाना  का  एक  जहाज  झाता  था,  उस  से
 मैं  चूमता  फिरता  साढ़े  सात  बजे  शाम  यहां  पर
 झा  गया  |  तब  से  2  तारीख  से  ले  कर  2
 शारीख  तक  लगातार  चौबीस  घंटे  मैं  बहां  रहता
 था।  लगातार  मुझको  वहां  पर  यह  कहा  गया
 शा  कि  किस  ने  आपरेशन  किया  और  सदन
 में  जब  बाबू  सत्यनारायण  सिंह  ने  जवाब
 दिया  ह... ड  उन्होंने  दो  डाक्टरों  का  नाम  ले
 लिया।  उन्होने  कहा  कि  डाक्टर  दरबारी
 जे  झ्रापरेशन  किया  मगर  अस्पताल  में  हम  लोग
 ये  तो  हम  से  कहा  जाता  था  कि  डा०  पाठक
 में  प्रापरेशन  किया  फिर  जब  हम  ने  उन  से

 पूछा  कि  हम  को  तो  बराबर  कहा  गया  कि
 डाक्टर  पाठक  ने  आपरेशन  किया  तो  उन्होंने
 कहां  कि  दोनों  ने  किया  1  यह  प्रोसीडिग्स  में
 है।  इस  प्रोसीड़िग्स  को  देखा  लिया  जाय।

 अब  सवाल  शा  गया  यह  कि  हम  इस  की
 जांच  कैसे  करें?  सारे  कागजात  कहां  हैं?
 हमारी  गवाही  भी  हुई  है।  जो  बम्बई  के
 जसलोक  अस्पताल  के  बड़े  डाबटर  हैं  शांति
 'भाई  जी,  उन  के  सामने  हमारी  गवाही  भी
 हुई  थी  श्नौर  और  लोगों  की  गवाही  भो  हुईं
 थी।  यहां  तक  कहा  गया  था  कि  कैंसर,  हार्ट
 झटेक,  वगैरह-सारी  बातें  उस  समय  हुई  थीं।
 उस  समय  शांति  भाई  श्राए,  उन्होंने  कहा  कि
 'घाव  खोलो  |  पूरा  घाव  उन  को  खोलने  नहीं
 दिया  गया  |  श्रत  में  वह  कैसे  मरे  ?  मगर  जब
 कोई  झ्रादमी  किसी  काम  के  पीछे  पड  जाय  तो
 कुछ  न  कुछ  मामला  बनता  ही  है।  हमारे

 'पास  बम्बई  से  और  पूना  से  दो  विद्ठियां  झाई
 कि  झाप  के  दफ्तर  के  बाबू  लोग  फला  कोने
 में  एक  बोरे  में  सारे  कागजात  छिपा  कर  रखे
 हैं,  उस  बोरे  को  खुलवाइए,  श्राप  को  सारे
 कागजात  मिल  जाएंगे  ।  हम  ने  बोरे  को  खुल-
 वाया  हमारे  यहां  उस  समय  डा०  बजाज
 डी०जी०  हो  गए  थे।  उस  बोरे  में  सारी  चोजें
 मिल  गईं  ।  केस  हिस्दी,  डा०  लोहिया  की  क्या
 बीमारी  थी,  उन  की  बीमारी  की  हिस्ट्री  क्या
 थी  यह  सब  उस  में  मिल  गया  |  फिर  उस  को

 नोट  बना  कर  हम  ने  एक  एक्सपर्ट  को  बनारस
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 हिल्दू  यूनिबसिटी  में  भेज  दिया।  बनारस
 हिन्दू  यूनिवर्सिटी  के  डाक्टर  ने  उस  पर  एक
 नोट  तैयार  किया  कि  डा०  लोहिया  का  जब
 इसा  ब्लड  प्रेशर  था  तो  क्या  प्रापरेशन  करने
 के  पूर्व  उस  ब्लड  प्रेशर  को  डाउन  करने  की
 कोशिश  हुई?  जब  डा०  लोहिया  को  यह
 बीमारी  थी  तो  क्‍या  इस  के  ऊपर  यह  कोशिश
 हुई  ?  इसलिए  यह  जरूरी  हो  गया  कि  इस
 पर  कोई  जांच  कमेटी  बैठायी  जाय  |  इसलिए
 जांच  बैठाने  के  लिए  हम  लोगों  ने  फैसला  किया
 शौर  इन  दो  डाक्टरो  की  जांच  बैठा  दी

 इसी'  तरह  से  देखा  जाय  जयप्रकाश  जी
 के  बारे  में  भी  जांच  बैठायी  गयी।  जयप्र  काश
 जी  के  निधन--जयप्रकाश  जी  की  बीमारी
 कैसे  बढ़ी,  जयप्रकाश  जी  का  निधन  कराने
 का  प्रयत्न  कैसे  हुआ,  उस  पर  भी  एक  जांच
 बैठायी  गई  है।  पहले  एक  डा०  कोसी  थे
 रिनाउन्ड  डाक्टर,  वर्ल्ड  फेम  के,  (व्यव-
 भाग) . . ,

 “MR,  SPEAKER:  Mr,  Minister,  the
 matter  is  pending  before  the  Commis-
 sion.  You  cannot  go  into  it.

 श्री  राज  नरायर  :  भ्रध्यक्ष  महोदय,
 इन्होंने  जो  पूछा  है--उसी  का  जवाब  दे  रहा
 हूं  डा०  कोसी  को  हुठा  दिया  गया  है,  इस
 लिये  कि  जिस  दिन  बह  एन्कवायरी  करने  गये,
 उसी  दिन  अपने  लड़के  को  यहां  से  साथ  लेकर
 गये  भ्रौर  चण्डीगढ़  में  उस  को  जगह  मिल  गई  1
 इस  पर  बड़ा  हल्ला  मचा  ।  हम  ने  उन  से  पूछा
 कि  यह  बात  भाप  ने  पहले  क्‍यों  नहीं  बतलाई  ?
 अब  उन  को  हटा  कर  एक  दूसरी  एन्कवायरी
 कमेटी  बैठाई  गई  है,  जो  चल  रही  है।  चुकि
 अब  यह  मामला  एन्कवायरी  में  है,  इसलिये
 इस  समय  मैं  उस  पर  विशेष  प्रकाश  नहीं  डाल
 सकता।

 श्री  हरि  विष्णु  कामस  :  भ्रध्यक्ष  महोदय,
 मेरे  प्रश्न  का  जवाब  नहीं  मिला।
 MR.  SPEAKER;  Your  question  was

 not  relevant.  Therefore,  he  has  not
 answered.
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 भी  हरि  चिष्णु  कामत  :  मैंने  स्टाफ  के
 >  मुजर-मसर,  उन  की  बकिग  कण्डीशन्ज़  के  बारे

 भेपूछा  भा  ....

 शी  बसंत  साठे  :  हमारे  यहा  मराठी मे
 एक  कहावत  है---

 शुभ  बोल  रे  ना-या

 माडवाला  लागली  आग।

 इन्होने  जयप्रकाश  जी  के  बारे  मे  कहा
 (ब्यबधान  )

 श्री  हरि  विष्णु  कामत  मैने  प्रश्न  पूछा
 था  कि  स्टाफ  की  गृ  ज़र-बसर,  लिविंग  कण्डी-
 शन्ज,  बकिंग  कण्डीशन्ज  सन्तोषजनक  है  या
 नहीं  हैं  ?  झगर  नही  हैं  तो  उस  को  सुधारने
 का  कोई  प्रयत्न  चल  रहा  है  या  नही  ?

 It  38  very  relevant  Neghgence  may
 be  due  to  the  dissatisfaction  of  the
 staff  about  thgr  warking  conditions
 ang  hving  cqn  Sanne  It  4s  a  psycho-
 Jogical  ao  zB

 sh  राज  नारायण  इस  सवाल  से  इस
 प्रश्न  का  सीधा  सम्बन्ध  नही  है  लेकिन  चकि
 सम्मानित  सदस्य  कामत  जी  ने  सवाल  पूछा
 है,  इसलिये  जवाब  न  दिया  गया  तो  वह  उचित
 मही  होगा।  इस  समय  अस्पतालों  मे  जो
 व्यवस्था  है  चाहे  क्लास  4  हो,  3  हो,  2  हो
 या  बलास  L  हो--किसी  भी  व्यवस्था  से  मुझे
 सन्तोष  नही  है।  मैं  बहुत  ही  परशान  हू  ny  मैं
 पहले  समक्षता  था  कि  यह  विभाग  बहुत  अर  छा
 है,  इसलिये  इसमे  भाराम  से  रहृगा  |  लेकिन
 रोज  हमारे  घर  पर  धरना  हाता  है।  श्राज
 ही  सफदरजग  अस्पताल  के  i0-72  नेजे,
 10-12  डाक्टर्ज  ने  सबेरे  से  हमारे  घर  को
 घेर  लिया।  क्िसितरिये?  उन  का  कहना
 है  कि

 हमारे
 लिये  रहने  की  जगह  नहीं  है,  हम

 कहा  रहे  झाप  हमारे  रहने  की  व्यवस्था
 कीजिये।  तब  हम  ने  अपनी  जान  बचाने  के
 लिये  भाई  सिकन्दर  बख्त  को  फोन  किया.  ,
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 मिर्माण  झौर  झावास  तथा  |.  शौर
 पुलर्थास  मंत्री  दी  सिकम्दर  बस्त):  जी  हां,
 10-12  की  जगह  2500  बताये

 श्री  राज  नारायण  हम  ने  इसोलिये
 फोन  किया  कि  किसो  तरह  से  इस  समस्या  को
 हल  बराये,  क्योंकि  मकान  देने  का  काम  भाई
 सिफनन्‍्दर  बछ्त  का  है।  मैं  प्रभी भी  चाहता  ह--
 यहा  हमारे  मत्री-मडल  के  सभी  बुजुर्ग  सदस्य
 बैठे  है,  सारा  सदन  बैठा  है--भाप  इस  बात
 का  ख्याल  करे  कि  आप  के  अस्पतालों  के  जो
 डाकटर्स  है,  प्रगर  उन  के  पास  रहने  की  जगह
 नही  होगी,  तो  डाक्टर  ठीक  समय  पर  बैसे

 पहुंचता,  दवा  कैसे  करेगर  ?  नसेश  है,  जिन  में

 ब्रहुत  सी  मैरिड  हैं,  श'दीश्‌ दः  है,  वे  कहा  रहेंगी,
 उन  के  रहने  की  व्यवस्था  होनी  चाहिए  ।  बडी-
 बडी  गगनचुम्बी  अटूठालिकाये  बन  जायेगी,
 सैटेलाइट  बन  जायगा,  लेबिन  डाक्टरो  के

 रहने  के  लिये  मकान  नहीं  बनेगे--यह  क्या

 हालत  है?

 SHRI  BEDABRATA  BARUA  ‘The
 hon  Munster  is  the  second  Monster
 during  this  short  period  of  this  sittmg
 today  who  has  chosen  to  blame  the
 past  Government  for  the  problems  of
 Management  I  would  lke  to  give
 this  advice  ta  the  Janata  Party  Please
 tighten  up  the  administ:ation  The
 crime  iate  is  going  up  Prices  are
 goin,  up  The  economy  is  grinding  to
 a  halt  I  am  prepared  to  give  the
 Janata  Party  more  time  but  they  must
 looh  into  the  problems  of  admuinistra-
 fion  in  all  it,  aspects  Otherwise,
 they  would  have  to  go  much  before
 thei:  time

 The  conditions  in  all  the  govern-
 ment  hospitals  not  only  in  Willing-
 don  have  gone  down  So  much  that  no
 Poor  man  is  prepared  to  go  to  gov-
 ew  ment  hospitals  He  will  only  go
 to  a  private  doctor  There  has  been  a
 report  in  the  “fumes  of  India’  about  a
 retireq  judge  whose  wife  died  because
 an  empty  oxygen  cylinder  was
 brought  at  the  time  of  treatment,
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 although  Rs.  900  had  been  paid  in
 advance  for  the  treatment.  So  many
 simple  medical  facilities  are  not  avail-
 able  jn  Willingdon.  For  example,
 why  should  not  tubes  of  all  sizes  be
 reidy  in  the  hospital?  These  are
 qui  tions  of  management.  Why  igs  it
 that  in  every  emergency  the  hospital
 finds  itself  unprepared  to  meet  it?  Is
 there  nobody  engaged  to  look  after
 the  patients  at  night  or  to  attend  to
 emergency  cases  or  ig  that  those  who
 are  paid  are  5०  doing  their  work?
 Why  is  there  no  discipline  and  co-
 ordination  between  the  staff?  It  is
 common  knowledge  that  X-ray  re-
 ports,  blood  reports  etc.  are  mistaken-
 ly  given  to  wrong  persons?  I  myself
 ‘was  a  victim  because  once  I  was  given
 an  X-ray  report  which  showed  that  I
 Wag  suffering  from  pneumonia  bron-
 chitis  emphysema.  I  was  very  much
 surprise  because  although  it  was  six
 years  ago,  I  am  still  alive!  Why  is  it
 that  these  matters  of  life  ang  death are  taken  in  a  routine  way?  I  think
 the  ordimary  ciltizen  has  a  right  to
 demang  an  cxplanation  and  ask  the
 government  to  look  into  hospital
 management  as  a  whole.  I  want  to
 know  whether  the  minister  will  get the  whole  question  of  hospita)  man-
 agement  studied  thoroughly—they can  fing  out  how  the  missionary  hos-
 pitals  are  so  well  managed—so  that
 such  incidents  do  not  take  place  in
 the  government  hospitals?

 sit  राज  नारायण  :  श्रीमन्‌,  माननीय
 सदस्य  ने  जिन  बातों  को  कहा  है,  वे  बातें  करीब
 करीब  ठीक  ही  है  ।  हमारा  यह  कत्तंव्य  ही  होता
 है  कि  भ्रस्पतालों  में  कोई  श्रव्यवस्था  न  होने
 दें  और  इन  सब  बातों  की  जांच-पड़ताल  करने
 के  लिए  ही  हम  ने  एक  इंक्वायरी  बैठाने  की  बात
 की  है।  जहां  जिस  ट्यूब  की  जरूरत  थी,  बहू
 ट्यूब  समय  पर  वहां  क्‍यों  नहीं  थी?  पहले
 इस  का  उत्तर  दे  दिया  है।  इसलिए  श्र्ब  इस
 का  बड़ा  उत्तर  देने  की  जरूरत  नहीं  है।
 जितनी  बातें  सम्मानित  सदस्य  ने  कहीं  हैं,
 वे  सभी  हमारे  दिमाग  में  हैं,  हमारे  ध्यान  में
 हैं भौर  उन  सब  के  बारे  में  जांच  करने  के  लिए

 AUGUST  4,  7४7  Oral  Answers

 समुचित  व्यवस्था  करने  की  आवश्यकता  है.
 शौर  उस  आवश्यकता  की  हम  पूर्ति  करेंगे।

 SHRI  K.  T.  KOSALRAM:  Yester-
 day  the  hon.  member  replied  in  Rajya
 Sabha  in  Tamil.  So,  I  will  put  my
 supplementary  in  Tamil.

 MR.  SPEAKER:  Under  the  direc-
 tions  given  earlier,  regional  languages
 are  alloweq  only  during  speeches.
 During  Question  Hour,  no  other  lan=
 guage  cxcept  Hindi  or  English  can  bé
 used,

 SHRI  K.  T.  KOSALRAM;:  Yesterday,
 in  Rajya  Sabha,  the  hon.  minister
 answered  in  Tamil.  He  knows  Tamil,

 MR.  SPEAKER:  Mr.  Kosalram,
 what  happens  in  Rajya  Sabla  ig  not
 the  concern  of  this  House.  Thig  House
 has  laid  down  the  rules.  Earlier,  rule
 ings  have  been  given  that  during
 Question  Hour  only  Hindi  and  English
 can  be  used.  During  speeches.  १  will
 arrange  for  translation,

 SHRI  K.  T.  KOSALRAM:  Sir,  yes-
 terday  he  answered  in  Tamil.

 MR,  SPEAKER;  I  do  not  take  notice
 of  that,

 (Interruptions)

 SHRI  M.  SATYANARAYANA
 RAO:  Sir,  I  am  on  the  panel  of  Chair-
 men.  You  are  not  allowing  me  to  put
 any  question.  I  do  not  know  what
 happens.

 MR,  SPEAKER:  I  have  allowed
 your  Party.  Every  single  individual
 cann>t  say  that  he  is  the  Party.

 SHRI  M.  SATYANARAYANA
 RAO:  Last  time  also,  three  days  back
 when  I  wanted  to  put  a  question,  you
 diq  not  allow  me  at  all.  You  please allow  me  to  put  it  now.  It  js  an
 important  question.

 MR.  SPEAKER;  Mr.  Satyanarayana Rao.  unless  the  question  is  important, 4  woulg  not  come  to  Lok  Sabha.
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 SHRI  DINEN  BHATTACHARYYA:
 What  is  the  procedure  you  are  adopt-
 ing?  Please  let  me  know.

 SHRI  M.  SATYANARAYANA
 RAO:  Mr,  Speaker,  Sir,  I  have  never
 put  a  suppleme.tary  and  you  are
 allowing  the  same  people  to  always
 put  some  questions  whether  relevant
 or  irrelevant.  I  have  never  put  a
 question  when  I  saw  that  it  was  not
 relevant,  because  I  have  got  some
 bitter  experience.  I  have  got  some
 frievance  also.  That  js  why  I  want
 to  seek  a  clarification  from  the  hon.
 Minister.  You  are  not  allowing  me  to
 put  the  question.

 MR.  SPEAKER:  First  of  all,  I  would
 like  to  say  something.  I  must  give  to
 al]  Parties  a  certain  time.  Mr,  Kosal-
 tam  belongs  to  your  Party.  Ever
 since  I  took  charge  I  have  asked  the
 office  to  prepare  a  wOte  for  finding  out
 how  many  people  have  put  questions
 from  each  Party  On  each  day.  Be-
 cause  yesterday  I  got  a  letter  from  a
 Janata  Party  Member  that  I  am  only
 allowing  the  Congress  Party  and  the
 other  Opposition  and  not  others,  I
 asked  the  office  to  prepare  a  note  to
 find  out  how  many  people  have  put
 questions  from  each  Party  on  each
 day.  And  if  you  want,  I  am  going  to
 give  you  a  copy  of  it  sO  as  to  show
 that  every  Party  has  been  given  al-
 most  an  equal  amount  of  time.  Every
 Member  thinks  that  he  is  qa  Party.  I
 cannot  help  that.  Today  you  must
 have  notice  that  I  have  only  called
 people  who  had  not  asked  a  single
 question  before.  Whoever  stood  up  for
 the  second  time,  I  have  not  allowed.
 Mr.  Kosalram  has  not  asked  any
 question.  Therefore,  I  allowed  it.

 (Unterruptions)

 SHRI  K.  SURYANARAYANA:  The
 questions  are  not  evenly  distributed
 according  to  the  Party  strength.  The
 questions  have  no  concern  with  the
 Party,  but  they  have  social  cocern.

 *Not  recorded.
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 So,  I  want  you  to  reconsider  it  and
 allot  time  accordingly  and  not  give
 opportunity  only  to  Members  to  whom
 it  35  relevant  and  on  local  considera-
 tions,  but  not  on  Party  basis,

 MR.  SPEAKER:  You  are  right.
 Whenever  a  question  relates  to  a  par-
 ticular  State,  I  allow  the  people  of
 that  State.  The  other  day  the  coconut
 question  came  and  I  allowed  only  the
 Kerala  people  and  people  of  other
 places  where  it  is  grown.  That  also
 I  have  gone.  Whenever  a  matter  eon-
 cerns  Tamil  Nadu,  I  choose  only  Tamil
 Nadu  people.  Whenever  a  Harijan
 question  or  a  Scheduled  Castes  ques-
 tion  comes,  I  try  to  pick  up  as  many
 Harijans  as  possible,

 (Interruptions)
 SHRI  JYOTIRMOY  BOSU:  Sir,  you

 calleq  me  and....

 MR.  SPEAKER:  This  is  not  the
 question.

 CHOWDHRY  BALBIR  SINGH:  Sir,
 I  am  on  a  point  of  order,

 MR.  SPEAKER:  Not  now,  I  will
 hear  your  point  of  order.  We  are
 only  discussing  how  to  put  the  ques-
 tion.  That  ig  all.

 चोधरी  बलबीर  सिंह 1  सुन  लें  मेरा
 व्यवस्था  का  प्रश्न  है।  व्यवस्था  ध्र्ब  खराब
 कर  रहे  हैं  भौर  सुनेंगे  बाद  मैं  ?  सुनने  के  बाद
 आप  कह  सकते  हैं  कि गलत  है  या  सही  ।  उससे
 पहले  झाप  नहीं  कह  सकते  हैं  कि  गलत  है।

 MR.  SPEAKER:  There  is  no  point
 of  order.  Please  sit  down.

 CHOWDHRY  BALBIR  SINGH:  *

 MR,  SPEAKER,  This  wil]  not  go  on
 record.  I  have  over-ruled  it,

 CHOWDHRY  BALBIR  SINGH:  No,
 no.  You  cannot  over-rule  it.  शाप
 व्यवस्था  का  प्रश्न  सुनने  से  पहले  कैसे
 झोवररूल  कर  सकते  हैं  ?
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 MR,  SPEAKER:  He  is  explaining
 the  position.  He  is  not  putting  any
 question  at  all.

 CHOWDHRY  BALBIR  SINGH:  *

 MR,  SPEAKER;  This  is  not  to  be
 recorded,

 SHRI  A,  BALA  PAJANOR:  Regard-
 ing  the  allotment  of  time,  you  said,
 Sir,  that  it  was  done  party-wise.  But
 I  must  say  that  I  feel  that  only  lung-
 power  and  not  brain-power  can  pre-
 vail  here.  It  was  the  sad  experience
 of  our  Party,  when  the  Lokpal  Bill
 was  introduced,  My  party-men  had
 given  their  names,

 MR.  SPEAKER;  We  are  on  ques-
 tions  now.

 SHRI  A,  BALA  PAJANOR:  Not
 only  on  that  issue,  I  submitted  names
 ag  the  leader  of  my  party.  My  people
 had  given  their  names.  They  waited.
 They  were  not  called,  Whenever  you
 are  here,  the  third  preference  js  given
 to  our  party.  On  three  occasions,  we
 were  not  given  chance  to  take  part  in
 the  discussions  on  that  bill.  I  am
 grateful  to  you.  I  want  to  be  heard.
 I  can  also  bring  20  Members  and  can
 shout.  But  I  don’t  belicve  in  that
 kind  of  democracy  and  of  parlia-
 mentary  procedure.  I  have  been  ulti-
 mately  told  that  I  am  not  submitting
 my  party’s  proposals  to  you.  I  humb-
 ly  submit,  Sir,  that  I  think  you  have
 to  control.  Your  job  is  to  control.
 You  shoulg  give  us  an  opportunity
 during  which  we  can  express  our
 views.  I  am  thankful  to  you  for
 making  those  observations.  I  hope
 you  wil]  follow  them,

 SHRI  C.  K.  CHANDRAIPAN:  I  have
 to  make  a  suggestion,  Instead  of  giv-
 ing  a  ruling  on  this,  my  submission  is
 that  you  should  call  a  meeting  of  the
 Rules  Committee.  Let  us  have  a  dis-
 cussion  there.  (Interruptions)  A  ques-
 tion  relating  to  Kerala  or  to  Harijans
 does  not  pertain  only  to  people  from
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 Kerala  or  only  ta  Harijans.  I  am  in-
 terested;  I  am  not  a  Harijan,  but  you
 cannot  shut  me  out  from  expressing
 my  views,

 MR.  SPEAKER;  You  have  not  heard
 me  properly.  I  have  useq  the  word
 ‘mainly’;  but  other  persons  will  also
 be  given  the  chance,  But  mainly,  the
 interested  persong  should  be  given  a
 better  chance,

 SHRI  JYOTIRMOY  BOSU:  Arising
 out  of  what  the  hon.  Minister  stated
 here  this  morning,  ang  the  fact  that
 he  has  admitteg  that  he  has  received
 a  number  of  letters  with  regard  to  the
 effor,  made  for  Babu  Jagjivan  Ram’s
 confinement  in  the  hospital,  I  want  to
 seek  some  clarifications,  Is  it,  or  is  it
 not  a  fact  that  when  Babu  Jagjivan
 Ram  fell  ill,  had  a  little  uneasiness
 while  touring  in  Punjab  in  the  first
 week  of  March,  2.e.,  before  the  elec-
 tions  (Interruptions)—of  course  about
 a  fortnight  before  the  elections—a
 telephone  call  went  (not  one  but  3
 telephone  calls  went)  from  officials,
 including  a  Joint  Secretary  in  the
 Ministry  of  Health  |  think  the  man’s
 name  is  Bakshi.  The  telephone  call
 said  to  a  doctor—I  think  it  is  Dr.
 Caroli—‘“Confine  him  to  bed,  to  im-
 mobilize  him  for  a  fortnight,  and  tell
 him;  you  are  suffering  from  heart
 trouble.”  Is  it  a  fact  or  not?  Is  it
 also  not  a  fact  that  Dr.  Caroli  and
 some  other  doctors  refuseg  to  oblige
 that  officer  who  was  acting  on  behalf
 of  the  Prime  Minister  and  on  her  ins-
 tructions?

 को  राज  नारायण  :  श्रीमनू,  माननीय
 सदस्य  ने  जो  प्रश्न  अभी  यहां  पूछा  है,  किसी
 समय  किसी  विषय  पर  बोलते  समय  किसी
 विधेयक  पर  इन्होंने  अपने  इस  जज़बात  का
 इज़हार  किया  था  और  उन्होंने  उसी  हमारे
 सेक्रेटरी  का  नाम  भी  लिया  था।  हमने  बाका-
 यदा  इनके  भाषण  की  कापी  मंगव।  ली  है  भौर
 मंगवा  कर  के  उसकी  इन्ववायरी  हम  करवा
 रहे  हैं।  भाज  भी  कह  दिया  है,  भाज  भी  उसकी

 *Not  recorded.
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 इनक्वायरी  के  लिये  हम  वचन  देते  हैं  कि  जांच
 पड़ताल  करेंगे  ।  मगर  भाप  जानते  हैं  कि जनता
 पार्टी  की  प्रकार  है  बिना  किसी  की  पूरी
 जांच  किये  किसी  को  दंडित  नहीं  किया  जा
 सकता  1

 SHRI  S.  KUNDU:  The  hon.  Health
 Minister  has  solved  most  of  the  pro-
 blems  arising  out  of  this  question  in
 his  answer.  But  there  is  one  point
 which  I  want  to  raise  in  this  Short
 Notice  Question.  Perhaps,  the  Health
 Minister  is  aware  that  in  the  Safdar-
 jung  Hospital  one  chilq  was  declared
 dead  even  though  it  had  not  actually
 died.  It  was  found  from  the  mortuary that  the  child  was  not  dead.  It  ap-
 Peared  in  almost  all  the  newspapers
 in  Delhi.  I  woulg  like  to  know  whe-
 ther  the  hon,  Health  Minister  will
 make  an  enquiry  into  this.

 MR.  SPEAKER:  Is  it  something  re-
 Jating  to  the  Willingdon  Hospital?

 SHRI  S.  KUNDU;  It  relates  to  the
 Safdarjung  Hospital.

 MR.  SPEAKER:  The  question  is
 about  the  Willingdon  Hospital,

 SHRI  S.  KUNDU:  Almost  every-
 thing  in  the  world  has  come  in  this
 question.  Thig  is  very  much  pertinent and  relevant  He  should  make  an
 enquiry  into  this.

 शी  राज  नारायण:  नहीं,  नहीं  नोटिस
 की  जरूरत  नही  है।

 माननीय  सदस्य  ने  जो  बात  कही  है,
 वह  सब  श्रखबारों  में  भ्रा  चुकी  है।  इसकी  मैंने
 जामकारी  करा  ली  है,  यह  अवार्शन  का  केस
 था।  माननीय  सदस्य  जो  कुछ  और  जानकारी
 करामा  चाहते  हैं,  उसकी  शौर  जानकारी  भी
 करा  ली  जायेगी।

 श्री  सम्रसेन :  सातनीय  स्वास्थ्य  मंत्री  ने
 भर्ती  सदन  को  झ्राश्वासन  दिया  है  कि  नेशनल
 हैराल्ड  के  संवाददाता  की  जो  मृत्यु  हस्पताल
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 में  हो  गई,  भौर  डा०  लोहिया  को  मृत्यु  के
 बारे  में  जो  वह  जांच  करा  रहे  हैं,  तो  क्या  बहू
 इस  सदन  को  यह  भी  आश्वस्त  कराने  के  लिये
 तैयार  हैं  कि  वह  जांच  जल्दी  ही  पूरी  हो  जायेगी
 झौर  वह  उस  जांच  का  प्रतिवेदन  सदन  के
 पटल  पर  रखेंगे,  ताकि  सदस्य  उस  पर  विचार
 कर  सके  ?

 श्री  राज  नारायण  :  मथाशक्य,  नियमतः
 जो  कुछ  भो  होगा  वह  मै  करूंगा।

 शी  एस ०  सत्यनारायण  राव:  प्रभी  मंत्री
 महोदय  ने  यह  कहा  कि  उनके  मंत्री  बनने  के
 बाद  विलिगडन  प्रस्पताल  में  बहुत  प्रण्छा
 इम्प्रवमेट  हुआ  है।  (व्यवधान)  मेरा  तजुर्बा
 है,  मै  श्रापको  वह  बताना  चाहता  हं  |  10  रोज
 पहले  मेरी  बच्ची  बीमार  हो  गई,  मैं  उसको
 दवाई  दिलाने  के  लिये  हस्पताल  ले  गया।
 वहां  डाक्टर  झौर  नर्सों  ने  बिल्कुल  कोई  जवाब
 नही  दिया,  कोई  रिस्पौंस्बिलिटी  उन्होंने  नहीं
 दिखाई।  इसी  तरह  से  हमारे  यहां  के  रिपोर्टर
 भी  पहले  गये  थे,  उनका  बेटा  जब  बीमार  था,
 उनकी  भी  वही  हालत  हो  रही  थी  ।  उस  समय
 मैंने  मेम्बर  पालियामेंट  बताकर  प्रिविलेज
 बताना  ठीक  नहीं  समझा,  इसलिये  प्रेस  नहीं
 किया  कि  मैं  एम०  पी०  हूं।  उसके  भ्रलावा
 जो  गरीब  लोग  थे,  उनमें  एक  की  बच्ची  ब।  मार.
 हो  रही  थी,  एक्चुअली  मैं  हालत  उसकी  देख
 रहा  था,  मैं  बताना  चाहता  था,  लेकिन  कोई
 फायदा  मैंने  नहीं  समझा  कि  उसको  बताया
 जाये।  उसने  कहा  कि  मेरी  बच्ची  मर  रही  है,
 डाक्टर  भर  नर्स  झाते  नहीं है,  श्राप  एम०पी  ०
 है,  श्राप  रिक्‍्वैस्ट  कीजिये  ।  मैंने  कहा  कि  कम-
 से-कम  मेरी  बच्ची  को  नहीं,  तो  उस  गरीब
 की  बच्ची  जो  मर  रही  है,  उसको  देख  लें,
 लेकिन  कोई  देखता  नही  था।  मैं  समझता  हूं
 कि  बह  मर  गई।  यह  हालत  है  वहां  t

 दूसरी  चीज़  मैं  यह  बताना  चाहता  हूं
 कि  वहां  के  एमर्जेन्सी  बाड़  में,  जैसा  कि
 श्री  कंबरलाल  गुप्त  ने  बताया  है,  इतनी  गन्दगी
 झौर  गलीज़  है  कि  कुछ  कह  नहीं  सकते  ३
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 मेत्री  महोदय  वहां  स्वयं  जाकर  देखें।  उन्हेंनि

 वहां  के  डाक्टर  शौर  डायरेक्टर्स  को  भ्रपने

 झाफिस  में  बुलाने  की  बात  कही,  लेकित  मैं

 उनसे  रिक्‍्वैस्ट  करता  हूं  कि  वह  खुद  अभी  वहां

 जायें  भौर  देखें  कि  एमर्जेन्सी  वार्ड  में  क्या  हालत

 है।  वहां  इतनी  बदबू,  पेशाब  श्रौर  पाखाने  की

 शहूती  है,  कि  दो  मिनट  वहां  नहीं  रह  सकते  1

 हां  पर  बैठने  के  लिये  न  बेंच  हैं,  न  कुर्सी  है

 और  इतना  गलीज  पड़ा  हुआ  है  कि  हृद  नहीं  |

 इसके  मुताल्लिक  झाप  क्या  करने  वाले  हैं  ?

 भेरा  कहना  है  कि  भाप  खुद  जाहये  और

 देखिये  कि  यह  सही  है  या  नहीं।

 शी  राज  नारामण  :  मुझे  माननीय  सदस्य

 के  जज़बात  को  सुन  कर  बड़ी  खुशी  हई  ।  आज

 जो  विरोधी  पक्ष  है,  कम  स ेकम  उसे  यह  एहसास
 तो  होने  लगा  है  कि  हमारी  जनता  पर  कितनी

 भुसीबतें  झा  रहो  हैं।

 माननीय  सदस्य  वहां  गये,  शौर  उन्होंगे
 झपनी  आंखों  से  इन  बातों  को  देखा  |  तो  वह
 कम  से  कम  इस  गरीब  झादमी  को  एक  छोटी

 सी  चिट  लिख  कर  भेज  केते  ;  मैं  इस  सदन  में

 झक्सर  झाता  रहता  हूं,  मुझे  बता  देते  -  माननीय

 सदस्य  कह  रहे  हैं  कि  मैं  खुद  वहां  जाऊं।  मैं

 अकसर  वैलिंगडन  अस्पताल  में  जाता  रहता  हूं,
 लोगों  से  मिलता  रहता  हूं  झौर  इमजेन्सी  वार्ड

 में  भी  गया  हुं।  उन्होंने  मुझे  भ्रभी  वहां  जाने

 के  लिए  कहा  है।  सदन  का  नियम  है  कि  सदन

 के  कार्य  को  छोड़  कर  किसी  दूसरे  कार्य  को

 प्रायर्टी  नहीं  दी  जा  सकती  है।  मैं  सदन  के
 कार्य  में  श्रगा  हुआ  हूं  ।  इस  से  खाली  होते  ही
 मैं  ज़रूर  वहां  जाऊंगा।

 WRITTEN  ANSWERS  TO  QUESTIONS

 भारत  जनसंख्या  परियोजना  योजना

 *774.  श्री  राम  धारी  शास्त्री  :  क्‍या
 स्वास्थ्य  और  परिवार  कल्याण  मंत्री  यहू
 बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  उत्तर  प्रदेश  सरकार  ने  केन्द्र
 सरकार  द्वारा  प्रायोजित  भारत  जनसंख्या
 परियोजना  योजना  के  अंतर्गत  देवरिया  शौर
 गाजीपुर  जिलों  को  चुना  है,  श्रौर  योजना  को
 त्वरित  कार्यान्वित  करने  के  लिये  अनुरोध  किया
 है;  शौर

 (ख)  यदि  हां,  तो  योजना  की  मुख्य
 बाते  क्‍या  है  भोर  इसे  कार्यान्वित  करने  में
 विलम्ब  होने  के  क्‍या  कारण  हैं?

 स्थास्थ्य  और  परिवार  कल्याण  मंत्री
 (६ |  राज  नारायण)  :  (क)  शौर  (ख).
 दूसरी  भारत  जनसंख्या  परियोजना  के  बारे
 में  विश्व  बैक  के  साथ  बातचीत  चल  रही  है।
 परियोजना  में  शामिल  किए  जाने  वाले  जिलों
 के  चयन  को  प्रभी  भनन्तिम  रूप  दिया  जाना  है  |
 इस  परियोजना  के  भ्रधीन  परिवार  कल्याण
 कार्य  क्रम  के  झन्तर्गत  जिन-जिन  गतिविधियों/
 योजनाओ  को  लाया  जाना  है,  उन्हें  भी  विश्व
 बैंक  के  प्राधिकारियों  के  साथ  झभी  तय  करना
 है।  इसलिए  परियोजना  को  कार्यान्वित  करने
 में  देरी  होने  का  प्रश्न  ही  नहीं  उठता  t

 Publication  of  Telephone  directories
 for  Exchanges  in  big  cities

 *776.  SHRI  MRITUNJAY  PRASAD
 VARMA;  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  for  how  many  years  the  Tele-
 phone  Directories  for  exchanges  in
 most  big  cities  have  not  been  publish-
 ed,  brought  up  to  date  and  telephone
 subscribers  are  made  to  suffer  the
 harassment  of  enquiring  the  numbera
 of  new  connections,  new  numbers  for
 old  numbers  when  a  new  exchange  is
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 opened  ang  the  reaction  of  the  Gov-
 ernment  to  thig  state  of  affairs;

 (b)  whether  it  ig  true  that  replace-
 ment  of  old  directories  destroyed  in
 the  975  floods  at  Patna  has  not  been
 ‘done  nor  even  old  directories  given
 to  new  connections  given  after  Aug-
 ust/September,  1975;  and

 (९)  generally,  how  much  up-to-date
 is  a  directory,  when  published  and
 distributed  to  old  subscribers?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  BRIJ  LAL  VERMA):
 <a)  Directories  are  published  annu-
 ally,  Out  of  the  8  big  cities,  having
 a  population  of  more  than  one  million
 (97l  census),  telephone  directories

 for  two,  namely  Madras  ang  Hydera-
 bad,  could  not  be  published  last  year.
 However,  supplementary  directories
 ‘were  brought  out  and  distributed  to
 telephone  subscribers  ag  and  when  new
 exchanges  were  commissioned.  For
 both  these  big  cities,  new  directories
 are  expected  to  be  published  by  the
 end  of  the  year,

 (b)  Yes,  Sir,  copies  of  the  last  issue
 thag  been  exhausted.  The  new  direc-
 ttory  for  Patna  is  expected  to  be  pub-
 Jlisheq  before  the  eng  of  the  year.

 (c)  Generally,  within  about  3  to  4
 months,  but  sometimes  it  may  be  about
 ही  months.

 Criteria  for  selecting  delegations  for
 Cultural  tours  in  foreign  countries

 “778.  SHRI  8.  5.  SOMANIT:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 please  to  state:

 (a)  whether  there  is  any  organisa-
 tion  which  manages  to  senq  delege-
 tions  to  foreign  countries  for  osten-
 sible  purpose  of  cultural  tours;

 (b)  if  so,  the  details  regarding  the
 guidelines  issued  by  the  Government
 for  sending  or  selecting  the  persons  for
 going  abroad;  and

 (ce)  the  details  regarding  the  finan-
 cial  assistance  provided  by  the  Gov-
 ernment  to  such  organisations?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE);  (a)  Cultural  delega-
 tions  sponsored  by  the  Government  of
 India  are  sent  abroag  by  the  Depart-
 ment  of  Culture,  Ministry  of  Educa-
 tion,  Social  Welfare  and  Culture,
 either  directly  or  through  the  agency
 of  Indian  Council  for  Cultura]  Re-
 lations.

 (b)  The  guidelines  for  selecting  the
 persons  for  going  abroad  are  laid  down
 by  the  Department  of  Culture  and
 are  implementeg  through  the  Stand-
 ing  Committe  set  up  for  the  purpose.
 Care  is  taken  to  ensure  that  selections
 made  are  fair  and  objective  and  on  the
 basis  of  merit,  keeping  in  view  that
 suitable  opportunities  are  given  to  our
 distinguished  experts,  exponents,
 scholars  ang  troupes  in  their  parti-
 cular  fields  all  over  India,  apart  from
 ensuring  an_  effective  projection
 abroad  of  India's  cultural  attainments
 and  traditions,

 (c)  The  Department  of  Culture
 have  provided  for  a  sum  of  Rs,  27
 lakhs  for  sending  delegations  abroad
 either  directly  or  through  the  agency
 of  Indian  Council  for  Cultural  Rela-
 tions,  in  the  (1977-78  budget.  For  ad
 hoc  delegations  sent  out  on  behalf  of
 the  Ministry  of  External  Affairs  by  the
 I.C.C.R,  the  expenditure  is  met  out  of
 grant-in-aid  received  from  the  Min-
 istry.

 मेडिकल  कालेज  खोलने  के  लिए  मानदण्ड

 *779.  भरी  युवराज  :  क्‍या  स्वास्थ्य
 जौर  परिवार  कल्याण  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्या  ऐसे  कोई  मानदंड  है  जिनके
 झाधार  पर  मेडिकल  कालेज  खोले  जाते  हैं  ;
 शौर

 (@)  यदि  हां,  तो  तत्सम्वन्धी  व्यौरा
 क्‍या  है?
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 स्वास्थ्य  और  परिवार  कल्याण  मंत्री
 (शी  राज  नारायण)  :  (क)  और  (ख).
 इस  समय  प्रति  वर्ष  जो  लगभग  12,500
 डाक्टर  निकल  रेहे  वे  देश  की  डाक्टरों  सम्बन्धी
 जरूरत  को  पूरा  करने  के  लिए  काफी  समझे
 जाते  हैं।  इसलिए  भारत  सरकार  पांचवीं
 पंच  वर्षीय  योजना  में  नये  मेडिकल  कालेज
 छोलने  के  पक्ष  मे  नही  है।  पाचवी  योजना  में
 बर्लमान  सुविधाओं  मे  सुधार  भर  उन्हें  सुदृढ़
 बनाने  पर  बल  दिया  जा  रहा  है,  इनके  विस्तार
 पर  नहीं  1

 चृर्तेगाल  तथा  स्पेन  के  साथ  संबंधों  को  मजबूत
 करना

 7  ४].  श्री  एस०  एस०  दास  :

 श्री  एड्शार्डो  फेलोरो  :

 क्या  विदेश  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  कया  स्पेन  और  पुतंगाल  लोकतंत्र
 को  सुदृढ  करने  के  लिये  कोई  ठोस  कदम  उठा
 रहे  हैं  भौर  वे  लोकतांतजिक  लोगों,  भारत
 सरकार  तथा  झन्य  देशों  के  साथ  मित्रता  के
 संबंध  मज़बूत  करने  को  उत्सुक  हैं  ;

 (ख)  क्या  पुर्तगाल  के  प्रधान  मंत्री  ने
 पुतंगाल  के  विदेश  मंत्री  के  रूप  में  ग्रपती  भारत
 यात्रा  के  दौरान  विशेष  दोस्ती  का  हाथ  बढ़ाया
 था;  और

 (ग)  यदि  हां,  तो  इन  नवजात  लोकतंत्र
 देशों  के  साथ  हमारे  संबंध  मजबूत  बनाने  के
 लिये  क्‍या  कार्यवाही  की  जा  रही  है  ?

 बिदेश  मंत्री  (श्री  झटल  बिहारी  वाज-
 पेबी)  :  (क)  जी  हां।  नवम्बर  i975  में
 जनरल  फ्रेंको  की  मृत्यु  के  बाद  स्पेन  की  सरकार
 ने  भ्पने  यहां  लोकतन्त्ात्मक  पद्धति  की  सरकार
 की  स्थापना  को  दिशा  में  विभिन्न  कदम  उठाए
 4.  चषें  के  बाद  5  जून,  1977  को
 स्पेन  में  प्रथम  स्वतन्त  चुनाव  हुआ  जबकि
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 सार्वभौम  मताधिकार  द्वारा  संसद  के  अवर
 सदन  झौर  भ्रधिकांश  प्रवर  सदन  का  निर्वाचन
 किया  गया।  एक  नई  सरकार  का  गठन  हुमा
 है  भौर  इसने  अपने  हस  इरादे  की  घोषणा  कर
 दी  है  कि  संसद  एक  नया  संविधान  बनाए
 और  भ्रपनाए  तथा  शासन-तन्त्न  में  श्रौर  सुधार
 करे।  स्पेन  की  सरकार  ने  इस  बात  की  भी
 घोषणा  कर  दी  है  कि  वह  शांति-प्रिय  सभी
 देशों  के  साथ  अपने  मित्रता  के  बन्धनों  को
 सुदृढ़  करने  की  भी  इच्छुक  है।  पुतंगाल  में
 25  श्रप्रैल,  974  के  राज्य-विप्लव  में  साला-
 जार-केतानों  की  सरकार  का  तकता  पलट
 दिया  गया  था।  उसके  बाद  पुर्तगाल  के  राज-
 नैतिक  और  भ्राथिक  जीवन  के  सभी  क्षेत्रों  में
 तेजी  से  परिवर्तन  हुए  ।  सार्वभौम  मताधिकार
 पर  आधारित  स्वतन्त्र  लोकतांतिक  चुनावों
 द्वारा  अप्रैल  i976  में  निर्वाचित  नई  संसद
 ने  संविधान  सभा  द्वारा  बनाए  गये  नये  संविधान
 को  स्वीकार  कर  लिया  जिसे  इस  उद्देश्य  के
 लिए  भ्रप्रैल  975  मे  निर्वाचित  किया  गया
 था  इन  चुनावों  के  परिणामस्वरूप  जो  सरकार
 बनी,  उसने  शब  कार्यभार  संभाला  हुभा  है
 राज्याध्यक्ष  चुनने  के  लिए  जून,  976  र्भे
 राष्ट्रपति  पद  के  लिए  चुनाव  हुए ।  पुवंगाल
 सरकार  ने  सभी  शाति-प्रिय  देशों  के  साथ
 द्विपक्षीय  सम्बन्धों  को  सुदृढ़  करने  की  भ्रपनी
 इच्छा  पर  बार-बार  जोर  दिया  है।

 (ख)  दिसम्बर,  .974  में  पुतंगाल  के
 प्रधान  मंत्री  डा०  सोरेस,  जो  उस  समय  पुतंगाल
 के  विदेश  मंत्री  थे,  की  मैत्नीपूर्ण  तथा  सफल
 भारत  यात्रा  के  दौरान  भारत  और  पुतंगाल
 के  बीच  सामान्य  सम्बन्ध  पुनः  स्थापित  किए
 गए  शौर  3  दिसम्बर,  974  को  भारत--
 पुतंगाल  के  बीच  सम्पन्न  संधि  ने  इसे  ठोस  रूप
 प्रदात  किया  t

 (ग)  स्पेन  के  साथ  भारत  के  अच्छे  संबंध
 हैं।  भारत  भौर  स्पेन  के  बीच  व्यापार  और
 भाधिक  सहयोग  से  सम्बद्ध  एक  करार  है  भौर



 53  Written  Answers  SRAVANA  18,  3899  (SAKA)  Written  Answers  ‘54.

 नाभिकीय  ऊर्जा  के  शांतिपूर्ण  प्रयोग  की  दिशा
 में  सहयोग  के  लिए  भी  एक  करार  है  ।  भ्राशा
 है  कि  यह  भ्र्च्छे  सम्बन्ध  भविष्य  मे  ऑर  भी

 सुदृढ़  होंगे।

 दिसम्बर,  .974  4  भारत  श्रौर  पुतंगाल
 के  सम्बन्ध  में  सामान्य  हो  जाने  के  बाद  सभी
 क्षेत्रों  मे ंउनको  सुदुढ़  करने  के  लिए  कदम
 उठाए  गए  ।  भारत  सरकार  ने  १र्तबाल  सरकार
 को  सांस्कृतिक  करार  का  मसौदा  प्रस्तुत
 किया  है  जोकि  उनके  यहां  विचाराधीन  है।
 दोनों  देशो  के  व्यापार  प्रतिनिधिमडल  एक
 दूसरे  के  यहां  आए  गए  शर  श्राथिक,  व्या-
 पारिक,  भ्रौधोगिक  और  तकनीकी  क्षेत्रों  में
 सहयोग  के  करार  पर  हस्ताक्षर  किए  गए  श्रौर
 उसका  पअ्रनुस्मर्थन  किया  गया।  सांस्कृतिक
 आदान-प्रदान  के  साथ-साथ  खेल  के  क्षेत्र
 में  भी  भ्रादान-प्रदान  आरम्भ  हो  गया  है।
 भारत  श्रौर  पुतंगाल  ने  क्रमशः  नई  दिल्‍ली  श्रौर

 लिजबन  में  भ्रपने  अपने  राजदूुतावास  खोल
 लिए  हैं  श्रौर  यह  करीब  दो  वर्ष  से  कार्य  कर  रहे
 हैं।

 Allocation  for  Development  of  P&T
 facilities  in  backward  districts

 *782.  SHRI  GIRIDHAR  GOMANGO:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  the  Ministry  earmarked
 money  for  the  development  of  nostal
 and  telecommunication  facilities  in  the
 identified  backward  districts;

 (b)  if  so,  the  allocation  made  by
 the  Ministry  in  the  year  (1977-78;

 (०)  whether  the  Ministry  intimated
 the  Circles  of  the  States  regarding  the
 Policy  adopted  for  the  backward  areas; and

 (d)  the  action  taken  by  the  Circles
 in  this  regard?

 THE  MINISTER  OF  COMMUNICA;
 TIONS  (SHRI  BRIJ  LAL  VERMA):
 (a)  to  (d).  The  Department  is  follow-
 ing  a  liberal  policy  for  providing  post-
 al,  telegraph  and  telephone  facilities
 in  rural  areas.  This  policy  is  further
 liberalised  in  respect  of  backward
 areas,

 Under  this  policy,  a  post  office  can
 be  opened  in  a  backward  area  in  case
 the  revenue  earned  is  at  least  5  per
 cent  of  the  estimated  annual  cost  and
 the  loss  does  not  exceed  Rs,  1,000  per
 annum,

 Similarly,  telegraph  and  Telephone
 facilities  can  be  provided  in  places
 with  a  population  of  over  2,500  in  case
 the  revenue  earned  is  at  least  5  per
 cent  of  the  estimated  annual  expen-
 diture,  In  the  case  of  a  telegragh
 Office,  the  annual  loss  should  not  ex-
 ceed  Rs.  5,000  per  annum.

 In  the  case  of  hilly  areas  the  con-
 dition  of  minimum  revenue  for  open-
 ing  of  post  offices,  telegraph  offices  and
 telephone  Public  Call  offices  is  fur-
 ther  reduced  to  0  per  cent.

 This  policy  has  been  intimated  to
 all  the  Postal  ang  Telecommunication
 Circles  in  the  country,

 The  money  earmarked  for  the  postal
 and  telecommunication  facilitics  in  the
 rural  areas  of  the  country  which  in-
 clude  the  backward  areas,  in  the  Fifth
 Five-Year  Plan  jg  Rs.  6.5  crores  and
 Rs.  54.3  crores  respectively.  No  se-
 parate  allocation  is  specifically  made
 for  backward  areas,

 During  this  year,  1,342  post  offices,
 1,150  telegraph  offices  and  1,073  tele-
 phone  public  call  offices  are  proposed
 to  be  opened  in  the  backward  areas.

 Money  received  by  Indian  Red  Cross
 Society

 #783,  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 woes
 with  the  cessation  of  the  Second

 orid  War  how  much  money  was  re
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 ceived  by  the  Indian  Red  Cross  So-
 ciety  and  how  much  money  went  to
 the  Pakistan  counterpart  of  it

 (b)  was  the  money  which  care  to
 ‘Indian  Red  Cross  and  St.  Johons  Am-
 bulance  deposited  in  the  bank;  .

 (c)  if  so,  in  which  banks  amd  on
 “what  date;

 (d)  whether  any  amount  came  in  the
 Shape  of  Government  loans  or  Gov-
 ernment  scrips  and  whether  the  same

 ‘Ioan  stands  in  the  name  of  Indian  Red
 ‘Cross  Society  and  St.  Johns  Ambu-
 “lance  on  date;  and

 Ce)  if  so,  details  thereof?

 THE  MINISTER  OF  HEALTH  AND
 “FAMILY  WELFARE  (SHRI  RAJ  NA-
 RAIN)  (a)  to  (e).  The  required  in-
 “formation  has  been  collected  from  the
 Indian  Red  Cross  Society,  New  Delhi,
 and  is  given  in  the  statement  laid  on
 the  Table  of  the  Sabha.  [Placed  in

 Library.  See  No,  LT-936/77.]

 "Measures  for  Preventing  Poliomyelitis

 *784.  SHRI  P.  V.  PERIASAMY:  Will
 ‘the  Minister  of  HEALTH  AND  FA-
 “MILY  WELFARE  be  pleased  to  state:

 8)  the  present  position  regarding
 ‘medsures  for  preventing  poliomyeli-
 ‘tis;  and

 (b)  salient  features  of  the  plan;  if
 ‘any,  for  a  more  yigorous  campaign
 and  the  proposed  time  schedule  of
 ‘Operations?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ  NA-
 RAIN):  (a)  Poliomyelitis  prevented
 ‘by  immunisation  with  oral  polio  vac-
 cine.

 (b)  An  expendeg  programme  of  im-
 munisation  including  that  against
 poliomyelitis  for  infants  is  being  con-
 sidered.
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 मध्य  प्रदेश  में  छरों  बनाने  का  संयंत्र

 #  785.  श्री  गोविन्दरास  सिरी  :

 डा०  लक्ष्मीनारायण  पाण्डेय  :
 क्या  इस्पात  श्रौर  खान  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्या  मध्य  प्रदेश  के  बस्तर  जिले
 में  छर  बनाने  का  संयंत्र  स्थापित  करने  के
 बारे  में  भारत  सरकार  को  विशेषज्ञों  का  प्रति-
 वेदन  प्राप्त  हुमा है  ;

 (@)  यदि  हां,  तो  प्रतिवेदत  की  विजयन

 वस्तु  क्या  है;  और

 (ग)  केन्द्रीय  सरकार  इस  सम्बन्ध  में

 कब  तक  निर्णय  ले  लेगी  ?

 इस्पात  और  खान  मंत्री  (श्री  बीजू

 पटनायक  ):  (क)  से  (ग).  राष्ट्रीय  खनिज
 विकास  निगम  की  बे लडीला  खानों  से  निकलने
 वाले  लौह  अयस्क  के  चूरे  से  प्रतिवर्ष  लगभग
 20  लाख  टन  पैलेट  बनाने  की  क्षमता  कॉ

 एक  कारखाना  लगाने  के  प्रस्ताव  पर  विचार
 किया  जा  रहा  है।  मेटालर्जीकल  एण्ड  इंजी-

 निर्यारिग  कन्सलटेन्ट्स  (इंडिया)  लि०  को  इस
 प्रायोजना  के  लिये  सलाहकार  इंजीनियर

 नियुक्त  किया  गया  है  और  अपेक्षित  प्रक्रिया

 जानकारी  रखने  वाली  विख्यात  पार्टियों  के

 साथ  किए  गए  विचार-विमर्श  के  श्राधार  पर

 अक्तूबर,  977  तक  ठेण्डर  प्राप्त  हो  जाने

 की  संभावना  है।

 फिर  भी,  इस  कारखाने  के  निर्माण  के

 बारे  में  पंजी-निवेश  का  निर्णय  समग्र  प्राथ  मिक-
 ताओं  के  अन्तर्गत  आवश्यक  संसाधनों  की

 उपलब्धि  और  पैलेटों  की  बिक्री  की  व्यवस्था

 हो  जाने  पर  निर्भर  करेगा।
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 सवाई  माधोपुर  में  सुपर  जिक  (जस्ता)  स्मेल्टर

 *786.  श्री  लालजी  भाई  :  क्या  इस्पात

 और  खान  मंत्री  यह  बताने  की  कपा  करेंगे

 कि  :

 (क)  क्या  उदयपुर,  राजस्थान  में  जस्ता

 खनिज  बहुतायत  में  मिलता  है  ;

 ,>ख)  क्या सरकार  का  विचार  प्रस्तावित

 सुपर  जिंक  (जस्ता)  स्मेल्टर  उदयपुर  की

 बजाय  माधोपुर  में  स्थापित  करने  का  है  ;

 गी  यदि  हां,  तो  क्‍या  यह  निर्णय  करने

 से  पंहेले  सरकार  ने  जस्ता  संयंत्र  के  बारे  में

 प्रत्येक  प्रतिवेदन  की  ध्यानपूर्वक  जांच  की  है

 तथा  विभिन्न  संमिंतियों  की  सिफारिशों  के

 प्रॉधारर  पर  निर्णय  किया  है  ;  और

 घ)  इस  सम्बन्ध  में  तथ्य  क्‍या  हैं?

 इस्पात  और  खान  मंत्री  (श्री  बीजू

 पंटेनायंक):  (क)  उदयपुर  जिले  में  मुख्यतः

 जस्ता  तथा  सीसे  के  भंडार  है  जो  उदयपुर
 से  लगभग  30  किलोमीटर  दक्षिण  में  जावर

 कंवर में  और  लगभग  65  किंव्मी०  दूर

 राजपूरा-दरीबा  में  स्थित  हैं  1  इत  दोनों  क्षेत्रों

 में  ज्ञात  कुल  लंगभग  92.  26मि०  लि०  टन

 «  भैंडारों  का  अनुमान  है।

 (ख)  सुपर  जस्ता  प्रद्रावक  की  स्थापना

 का  कोई  प्रस्ताव  इस  समय  सरकार  के  विचारा-

 धीन  नहीं  है  1

 (ग)  और  (घ).  सवाल  नहीं  उठता  |

 Import  of  Aluminium

 787,  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  STEEL  AND  MINES  ४2९
 pleased  to  state:

 x
 (a)  whether  he  has  seen  the  news

 item  in  the  Financial  Express,  dated
 July  18,  497  that  large  scale  import
 of  aluminium  is  inevitable;  and

 (b)  if  so,  his  reaction  thereto?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNATK):  (ay
 Yes,  Sir.

 (b)  Owing  to  power  cuts  on  alu-
 minium  smelters  and  a  70-day  strike’
 at  the  aluminium  smelter  at  Belgaum
 (Karnataka),  aluminium  production:
 has  been  affected.  The  matter  of  en--
 suring  adequate  power  supply  for  al-
 uminium  productiog has  been  taken  up!
 with  the  State  Governments  concern
 ed.  In  order  to  ensure  that  consum-
 ing  units  are  not  hit  by  the  shortfall
 in  production,  arrangements  have  been.
 made  to  import  5,000  tonnes  of  alu--
 minium,

 It  is  hoped  that  alumnium  produc~-
 tion  will  pick  up  in  the  second  hailt?
 ‘of  current  financial  year.  Further  im-
 ports  can  be  organised  if  found  neces-
 gary.

 व्यावसायिक  प्रशिक्षण  योजना
 7

 *ogg.  श्री  हेरंगोविन्द  वर्मा  :  क्‍या

 संसदीय  कार्य  तथा  श्रम  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  एक  व्यावसायिक

 प्रशिक्षि  योजना  तैयार  कर  रहीं  है;
 और

 (ख)  यदि  हां,  तो  इस  पर  अनुमानतः
 कितना  व्यय  होगा  और  प्रतिवर्ष  कितने

 लोगों  को  वउ्यावसयिक  प्रशिक्षण  दियाः

 जाएगा  ?

 संसदीय  कार्य,  तथा  श्रम  मंत्री  (श्री
 रवीन्द्र  वर्मा)  :  (क)  जी,  हां  a  संयुकत_

 राष्ट्र  विकास  कार्यक्रम/भन्तर्राष्ट्रीय  श्रम

 संगठन  की  सहायता  से  एक  उच्च  व्याव- :

 सायिक  प्रशिक्षण  प्रणाली  को  क्रियान्वित:

 करने  का  प्रस्ताव  है।

 (ख)  परियोजना  के  लिए  कुल  अनु--
 मानित  व्यय  8.44  करोड़  रुपए  है
 जिसमें  विदेशी  सहायता  भी  सम्मिखित  है  ॥

 परियोजना  की  अवधि  के  दौरान

 2330  व्यक्ति  प्रशिक्षित  किए  जाने  (की,
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 आशा  |  हैं,  जिसका  वर्ष-वार  ब्यौरा  नीचे

 दिया  गया  है

 977  .  470

 978  .  2280

 979  .  3560

 980  5020

 “Scheme  of  Advertisement  one  Postal
 Stationery

 78789,  SHRI  VASANT  SATHE:  Will
 “the  Minister  of  COMMUNICATIONS

 be  pleased  to  state:

 (a)  whether  Government  are  “con-
 -sidering  an  expansion  of  the  scheme  of
 tadvertisement  on  postal  stationery;

 (b)  if  so,  the  facts  thereof;  and

 (c)  how  much  revenue  has  been
 earned  as  a  result  of  introduction  of
 this  scheme  ang  the.  expected  earning
 from:  this  source  during  the  current
 “year?

 THE  MINISTER  OF  COMMUNICA-
 ‘TIONS  (SHRI  BRIJ  LAL  VERMA):
 (a)  and  (b).  Advertisements  are  being
 ‘permitted  on  post-cards,  inland  letter
 cards,  aerogrammes,  money  order
 forms,  Radio/Television  Licence  Books
 and  Post  Office  Savings  Bank  Pass

 ‘Books.  Only  a  fraction  of  these  items
 ‘ig  being  utilised  at  present,  Efforts
 -are  being  made  to  intensify  this  acti-
 ~wity  to  earn  more  revenue,

 (ec)  The  revenue  earned  by  the
 scheme  introduceg  in  June  975  is  as
 follows:—

 Year  Revenue
 Earned

 (Rs.
 in  lakhs)

 3975-76  (10  months)  Sor

 3976-77  26°  78

 a9  T9-T8  Cupts  July,  oh.  TO"  50

 Additional  revenue  expected  during
 ‘the  remaining  period  of  the  current
 “year  is  about  Rs,  3i  lakhs,

 AUGUST  4,  4977
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 Workers’  participation  in  Management
 of  P&T  Services

 *790.  SHRI  P,  RAJAGOPAL  NAI-
 DU:  Will  the  Minister  of  COMMUNI-
 CATIONS  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  make  the  workers  to  participate  in
 the  management  of  P&T  services;
 and  ४

 (०)  if  se,  the  salient  features  there-
 ‘of?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  BRIJ  LAL  VERMA):
 (a)  and  (b).  The  Scheme  for  Workers’
 participation  jn  Management  has  been
 outlined  in  the  Resolution  of  the  Gov-
 earnment  of  India,  Ministry  of  Labour
 published  in  Gazette  of  India  Extra-
 ordinary  on  4-1-1977  This  scheme  en-
 visages  formation  of  Unit  Councils  in
 units  employing  400  or  more  persons
 ang  Joint  Councils  in  the  higher  levels
 of  the  organization.  The  Councils
 will  include  representatives  of  the
 workers  and  the  management.  Items
 relating  to  working  conditions,  dis-
 cipline,  absenteeism,  methods  of  im-
 proving  the  ‘services  fall  within  the
 purview  of  the  Unit  Councils.  Joint
 Councils  can  deal  with  items  not  re-
 solved  in  the  Unit  Councils,  and  sug-
 gestions  from  workers,  facilities  for
 training  and  development  of  _  skills.
 Decision  is  to  be  by  consensus  and  not
 by  voting.  The  set  up  js  to  be  flexi-
 ble  so  as  to  suit  each  organization,

 The  introduction  of  the  scheme  in
 the  P&T  Department  is  wnder  active
 examination,

 a  Durgapur  ‘Stainless  Steel

 #791,  SHRI  P.  K.  KODIYAN:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  the  cost  of  production
 of  stainless  steel  at  Durgapur  is  very
 high  compared  to  that  ‘in  other  coun-
 tries;  and
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 @)  i  wm,  the  facts  and  reasons
 ‘therefor  and  measures  proposed  to  be
 taken  to  reduce  the  cost  of  produc-
 tion  of  this  plant?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 Cost  of  production  varies  from  coun-
 try  to  country  and  from  undertaking
 to  undertaking  but  considering  the
 import  quotations  received  by
 M.M.T.C.  for  import  of  stainless  steel
 sheets,  cost  of  production  of  sheets/
 plates  at  Alloy  Steels  Plant,  Durga~
 pur  is  higher

 (b)  The  main  reasons  for  higher  cost
 of  production  of  Alloy  Steel  Plant
 are:—

 (i)  Out  dated  technology  in  res-
 pect  of  sheets/plates.

 Gi)  Higher  cost  of  power.
 (iii)  Higher  cost  of  Imported  raw

 materials  (Ferro  Alloys,  Ni-
 ckel,  Graphite  electrodes  etc.).

 (iv)  Advantage  of  economy  of
 seale  is  not  available.

 Manufacturers  are  constantly  en-
 «  deavouring  to  reduce  cost  of  produc-

 tion,  Government  is  contemplating  to
 set  up  more  production  facilities  for
 stainless  steel  sheets  and  plates  at  Al-
 loy  Steels  Plant,  Durgapur  based  on
 modern  techonolgy.  It  is  expected
 that  with  the  commissioning  of  new
 facilities  the  cost  of  production  would
 come  down.

 Designing  of  Steel  Plant  Equipment

 *792,  SHRI  K.  PRADHANT:  Will  the
 Minister  of  STEEL  AND  MINES  be
 Pleased  to  state:

 (a)  whether  the  private  sector  will
 be  allowed  to  play  any  role  in  desig-
 ing  or  manufacturing  steel  plant  equip-
 ment;  and

 (by  if  so,  whether  thechnical  colla-
 Dorations  will  be  allowed  in,  this  line

 «of  fabrication?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  छाए  PATNAIK):  (a)
 The  private  sector  ts  already  playing
 a  significant  role  in  the  design,  de-
 velopment  and  manufacturing  of  equip-
 ment  for  steel  plants  and  it  is
 the  intention  that  the  private  sector
 shoulg  continue  to  ‘perform  this  role.

 (b)  Technical  collaboration  prope-
 sals  will  continue  to  be  allowed  on
 merits.

 टेलीफोन  कालों  की  दरों  को  कस  करना

 *793.  श्री  ईइवर  चौधरी :  क्या
 संचार  मंत्री  यह  बताने  की  कपा  करेंगे
 कि  :

 (क)  क्‍या  भारत  सरकार  उदार
 नीति  के  रूप  में  सार्वजनिक  टेलीफोन
 केन्दों  &  टेलीफोन  कालों  की  वर्तमान  दरों
 को  कम  करना  चाहती  है  जिससे  जन-
 साधारण  भी  टेलीफोन  सुविधा  का  लाभ
 उठा  सके  ;  और

 (ख)  यदि  हां,  तो  कितनी  ?

 संचार  मंत्री  (भी  बुजलाल  वर्मा)  :

 (क)  थी०  सी०  श्रो०  से  की  जाने  वाली
 प्रत्येक  काल  का  मौजूदा  शुल्क  50  पैसे
 है।  इस  दर  में  कमी  करने  का  कोई
 प्रस्ताव  नहीं  है।

 ख)  प्रश्न  ही  नहीं  उठता  t

 हिन्दुस्तान  कस्ट्रक्शान  कम्पनी  लि०  द्वारा
 स्ट्रक्चरल  फंबरिकेशन  का  कास

 6090.  श्री  मोहन  जेन  :  क्‍या  इस्पात
 झौर  जान  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  यह  सच  है  कि  हिन्दुस्तान
 कस्ट्रकशन  कम्पनी  लिमिटेड  के  जिस
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 प्रधिकारियों  ने लोकसभा  चुनाव  की  झबधि
 झथवा  इससे  पूर्व  स्ट्रक्चरल  फैबरिकेशन  का
 काम  पार्टियों  को  बढ़ी  दरो  पर  देकर
 कम्पनी  को  लाखों  रुपए  की  हानि  पहुंचाई
 थी,  उनकी  पदोन्नति  की  गई  है;  और

 (ख)  यदि  हां,  तो  तत्संबंधी  ब्यौरा
 क्‍या  है?

 इस्पात  शौर  खान  मंत्रों  (भी  बीजू
 पठणायक):  (क)  जी,  नहीं।  उल्लिखित
 झवधि  के  दौरान  हिन्दुस्तान  स्टील  वर्क्स
 कंस्ट्रक्शन  लि०  द्वारा  ढांचों  के  संवि-
 रचने  का  काम  किसी  भी  पार्टी  को  बढ़ी
 दरों  पर  नहीं  दिया  गया  था  भौर  इस
 संबंध  में  कम्पनी  को  कोई  हानि  नहीं
 हुई  है।

 (ख)  प्रश्य  त्ही  उठता।

 Expenditure  on  foreign  delegates  who
 attended  Gauhati  session  of  Youth

 je  Congress

 609i.  DR  BHAGWAN  DASS  RA-
 THOR:  Will  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state:

 (a)  whether  a  number  of  foreign
 delegates  who  had  come  to  attend  the
 Gauhati  Session  of  the  Youth  Congress
 were  provided  loval  hospitality  by  the
 Indian  Council  fo:  Cultural  Relations;
 and

 (b)  if  so,  how  much  expenditure
 was  incurred  on  ६  ich  delegate?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  Some  of  the  for-
 eign  delegates  who  were  youth  lea-
 ders  of  standing  in  their  own  coun-
 tries  had  come  as  observers  to  the
 Gauhati  session  and  were  provided
 hospitality  by  the  ICCR  at  Delhi  and
 Agra.
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 (b)  The  total  expenditure  incurred
 by  the  ICCR  on  47  of  these  foreign
 delegates  came  to  Rs.  81,775.56,  This
 works  out  to  an  average  expenditure
 of  Rs.  14,740/.  approximately  on  each
 such  delegate.

 Korba  Aluniinium  Plant
 6092.  SHRI  BAPUSAHEB  PARULE..

 KAR:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  Aluminium  Plant  at
 Korba  is  running  at  loss  or  at  profit
 and  the  extent  of  loss  or  profit;

 (b)  whether  in  the  revised  estimate
 of  Ratnagiri  project  profitability  is  ex-
 pected  for  Alumina  and/or  Aluminium
 plant  without  township  and  the  extent
 of  profitability;

 (c)  whether  only  Rs.  0  lakhs  out.
 of  Rs.  49  crores  budgeted  for  BALCO-
 for  the  year  ‘1977-78  are  to  be  spent
 over  Ratnagiri  Project  and  if  so,  the-
 reasons  therefor;  ang

 (a)  whether  the  Government  pro-
 pose  to  permit  Indian  Alumintum
 Company  of  Belgaum  to  receive.
 Bauxite  from  Dhangawadi  and  Udgir
 in  Kolhapur  district  which  Bauxite  is
 meant  and  reserved  for  Ratnagiri  pro--
 ject?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (ay
 The  estimated  loss  of  the  Korba  Alu-
 minium  Plant  for  1976-77  is  Rs.  3  cro-
 res.  This  is  due  to  the  operation  at
 present  of  only  25  per  cent  of  the
 scheduled  smelting  capacity  of  100,000
 tonnes  per  annum.

 (b)  The  updated  cost  estimates  of
 the  Ratnagiri  project  are  under  exa-~
 mination

 (c)  Owing  to  financial  constraints,
 work  on  the  construction  of  the  Rat-
 nagiri  Project  hag  not  been  taken  up
 and  a  provision  of  only  Rs.  5  lakhs.
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 has  been  provided  for  this  Project  for
 1977-78,

 (d)  No,  Sir.

 विदेशों  के  साथ  सीधे  डायल  घुमा  कर  टेलीफोन
 करने  की  व्यवस्था

 6093.  श्री  मोठा  लाल  पटेल  क्‍या
 संबार  मत्री  यह  बताने  की  कृपा  करेगे
 कि

 (क)  क्या  सीधे  डायल  घुमाकर
 विदेश  देलीफोन  सेवा  शुरू  किये  जाने  के
 बारे  में  सरकार  विदेशों  के  साथ  बातचीत
 कर  रही  है;  और

 (खि)  यदि  हा,  तो  उसका  क्‍या  निष्कर्ष
 निकला  ?

 सचार  मंत्री  (श्री  बज  साल  वर्मा)  :

 (क)  र  (ख)  संबद्ध  दोनों  देशों  में
 आवश्यक  तकनीकी  उपस्कर/सुविधाए
 सुलभ  होने  पर  भारत  द्वारा  विदेशों  के
 लिए  समय-समय  पर,  सोधी  डायल
 टेलीफोन  सेवा  शुरू  करने  की  व्यवस्था  की
 जाती  है।  शुद्ध  रूप  में  तकनिको  ब्रौर
 वाणिज्यिक  मामला  होने  के  कारण  इस
 बारे  मे  सचार  मवालय,  भारत  सरकार
 का  एक  अ्रधोनस्थ  कार्यालय--विदेश  सचार
 सेवा,  सम्बद्ध  विदेशी  प्रतिपक्ष  के'  साथ,
 पत्नाचार  द्वारा  सम्पर्क  स्थापित  करता  है।

 ग्राजजल  भारतीय  मानक  समय  के
 अनुसार  बम्बई  से  लन्दन  के  लिए
 0000  बजे  से  200  बजे  के  बीच  और

 नई  दिर्ली  से  लन्दन  के  लिए  000
 बजे  से  i200  बजे  के  बीच  उपलब्ध,
 प्रयोक्ता  सीधी  डायल  टेलीफान  सेवा  को
 सितम्बर,  977  %  श्रन्त  तक,  सारे  विटेन
 के  लिए  24  सौ  घण्टे  उपलब्ध  कराने  का
 प्रस्ताव  है।
 908  LS—3.

 अमरीका  के  लिए  सीधी  डायल  टेली-
 फोन  सेवा  बनाने  की  योजना  भी  सरकार
 के  विचाराधीन  है।  पहले  चरण  मे  यह
 सेवा  न्यूयाकं  शौर  वाशिगटन  के  लिए
 सुलभ  किए  जाने  की  सभावना  है।

 भारतीय  रेड  क्रास  भवन

 6)94.  Sto  रामजी  सिह  क्‍या
 स्वास्थ्य  ध्रौर  परिवार  कल्याण  मत्री  यह
 बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  भारतीय  रेड  क्रास  भवन
 (इंडियन  रेड  क्रास  बिल्डिग)  का  निर्माण
 जूतागढ  के  नवाब,  सर  महावत  खा  द्वारा
 दिये  गये  भारी  दान  से  किया  गया  था;

 (ख)  क्‍या  इस  भवन  को  भारतीय
 लोगो  के  रोगो  और  दुखो  के  इलाज  शौर
 स्वास्थ्य  में  सुधार  के  प्रयोजन  हेतु  दान-
 स्वरूप  दिया  गया  था,  शौर

 (ग)  क्या  इस  भवन  का  उपयोग
 उपरोक्त  प्रयोजनों  के  अभ्रतिरिक्त  क्न्ही
 अन्य  प्रयोजनों  के  लिए  भी  किया  जा  रहा
 है  शौर  यदि  हा,  तो  क्‍या  इसमे  दान  की
 दानभावना  का  अनादर  होता  है?

 स्वास्थ्य  और  परिवार  कल्याण  मंत्री
 (श्री  राज  नारायण)  :(क)जी  हा  ।  भारतीय
 रेड  क्रास  को  पुरानी  इमारत  जो  L930-
 3i  में  बनी  थी  श्र  जिसे  i975  #
 गिरा  दिया  था,  उसे  जूनागढ़  के  नवाब,
 सर  महावत  खा  द्वारा  दिये  गये  दान  से
 बनाया  गया  था।

 ख)  जूनागढ़  के  नवाब  से  इस
 पुरानी  इमारत  के  निर्माण  के  लिए  सहायता
 मिली  थी  जिसे  श्र्ब  गिराया  जा  चुका  है।
 इस  इमारत  का  किस  विशिष्ट  प्रयोजन
 के  लिए  इस्तेमाल  किया  जाइए  इसका
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 उल्लेख  नहीं  किया  गया  था।  यह  भारतीय
 रेड  क्रास  सोसाइटी  का  ही  अपना  निर्णय
 था  कि  इस  इमारत  को  “भारत  में,
 स्वास्थ्य  सुधार,  रोगों  की  रोकथाम  शौर
 लोगों  के  दुख  दर्द  को  दूर  करने  के  कार्य
 में  लगे  हुए  सभो  व्यक्तियों  का  समर्पित
 कर  -दिया  जाए  ay

 (ग)  भारतीय  रेह  क्रास  सोसाइटी
 ने  बताया  है  कि  पुरानी  बिल्डिंग  इसके

 टूटने  तक  उसी  उद्देश्य  के  लिए  प्रयोग  की
 जाती  रही  जिसके  लिए  यह  बनाई  गई
 थी  ओर  नई  बिल्डिंग  जिसका  निर्माण
 भारत  सरकार  से  प्राप्त  अनुदानों  और
 भारतीय  औद्योगिक  विकास  बैक  झ्लौर
 औद्योगिक  वित्तीय  निगम  से  लाइसेंस  फीस
 के  एबज  मे  प्राप्त  पअ्रग्नमिमों  मे  किया  गया  हे,
 का  प्रयोग  उन्हीं  उद्देश्यों  क ेलिए  किया  जा

 रहा  है  जिनके  लिए  ये  अनदान/भ्रप्निम
 प्राप्त  हुए  हैं।

 De-recognition  of  Indian  Medica!  De-
 grees  by  Foreign  Countries

 6095.  SHRI  D.  B.  CHANDRE  GOW-
 DA:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state:

 (a)  the  names  of  countries  whicn
 have  de-recognised  the  Indian  Mcdi-
 cal  Degrees;  gnd

 (b)  steps  being  taken  by  Govera-
 ment  fo  unprove  the  standard  of
 Medical  education  and  research?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ  NA-
 RAIN):  (a)  The  General  Medical
 Council  of  U.K.  with  whom  we  had
 reciprocity  m  regard  to  the  mutual
 recognition  of  medical  qualifications
 awarded  by  the  two  countries,  unila-
 terally  terminated  the  reciprocity  and
 decided  that  doctors  who  obtained
 medical  qualifications  in  India  after
 May  22,  ‘1075,  will  only  be  eligible  for
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 temporary  registration  provided  they
 pass  the  tests  to  be  conducted  by  the
 temporary  registration  assessment
 board.

 (b)  The  Medica]  Council  of  India,  a
 statutory  body  established  under  an
 Act  of  Parliament  is  responsible  for
 maintenance  of  the  standard  of  Medi-
 cal  Education  in  the  country.  For
 this  purpose,  the  Council  has  prescrib-
 ed  regulations  on  ‘Minimum  standard/
 requirement  on  Under-graduate  and
 Post-graduate  medical  education’,
 ‘standard  requirement  for  admission
 of  200  students  in  medical  colleges’
 ang  ‘qualification  required  for  appoint-
 ment  of  teachers  mm  Medica]  Colleges.’
 The  maintenance  of  standard  of  medi-
 cal  education  is  ensured  through  pe-
 riodical  inspections  carried  out  by  the
 Inspectors  appointed  by  the  Medical
 Council  of  India.  Deficiencies  noted/
 pointed  out  by  the  Inspectors  are
 brought  to  the  notice  of  the  concerned
 institutions  for  rectification  within  a
 stipulateq  period.  Where  deficiencies
 continue  to  persist,  Medica]  Council  of
 India  may  recommend  withdrawal  of
 recognition  granted  to  the  Institu-~
 tion.

 Preduction  of  Naphthalene  and  Phe-
 nol  by  H.  Ss.  L.

 6096.  SHRI  G.  Y.  KRISHNAN:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  the  quantity  of  Naphthaicne and
 Phenol  produccd  by  the  Hindustan
 Steel  Limited  in  1976:

 (b)  the  names  of  the  —  parties  to
 whom  the-e  products  were  distributed
 and  the  quantities  thereof;

 (c)  whether  Government  propose
 to  give  preference  to  small  scale
 units  in  the  matter  of  allotment  of
 these  products?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 The  total  production  of  Naphthalene
 from  the  steel  plants  of  Hindustan
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 Steel  Limited  in  976  was  7,366  ton.
 nes.  Phenol  is  produced  only  by  the
 Rourkela  Steel  Plant  and  the  produc-
 tion  in  976  was  07  tonnes.

 (b)  The  name  of  major  consuming
 parties  and  the  quantity  of  these  pro-
 ducts  supplied  to  them  are  indicated
 below:—

 Name  of  the  Party  Quantity
 sig t  mnes)

 t.  Naphthalene  :

 Tt.  Durgapur  Chemicels  Ttd..
 Durgapur  :  7  3380

 2.  Amar  Dyes  Chem  Ltd.,
 Bombay  T$95

 3.  Atul  Products  Ltd.,  Atul.  TI00
 4.  BASF  Limited,  Bombay.  405
 5.  Dyes

 an
 ind  Dispersing,  Agent

 (P)  Limited,  Bombry  s  367
 6  Diam  nd  Shamrock  Ltd,

 Bombay  279

 7.  Sufarsan  Chemicals  J.td., Poona  Br
 8.  Indian  Dyestuff  =  Ltd.,

 Bombay  .  7  376
 9.  ATIC  Industies  ,td., Bulsar.  720

 ‘10.  Khandari  Chemienl,  Bom-
 bay  80

 tx.  Arlabs  Ltd.,  B  mbay  99
 oo  Prakash  =  Cremicals,  Cal-

 cutta  8

 13.  Raysinct  Chemieil,  Bhilai  177
 14.  Other  parties  t  396

 7276

 Name  cf  the  Party  Quanvity
 plied tonnes)

 UI.  Phenol  :
 de  Weed  Polymers  Ltd.  B  m-

 ay  +  +  .  58
 2.  Rourkela  Chemicals,  Reur-

 kela  224
 Polysynth  Chemicals,  Bhu-
 baneswar  §
 Shalimar  =  Tor

 3
 4  6
 5  Reschemcl  (P)  Lid.  Cal-

 cutta  6
 6.  Other  partics  6

 Pr  duct:,

 ws

 (९)  These  by-priduct  chemic  ‘sare
 supphted  t  afl  industries  mcluding  Small
 Scale  Units  which  have  set  up  then  «wn
 plints  and  which  ufe  these  chemic.ls  aS
 raw  materials.

 Telephone  Facilities  in  Guna  and
 Shivpuri  Districts  of  Madhya  Pradesh

 6097.  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  COMMU-
 NICATIONS  be  pleased  to  state:

 (a)  the  name  of  places  where  tele-
 phone  facility  is  available  in  Districts
 Guna  and  Shivpuri  of  Madhya
 Pradesh;

 (h)  how  many  applications  sre
 pending  for  providing  telephone  con-
 nections  at  these  places  where  tele-
 phone  facility  is  available;  and

 (ey  the  name  of  places  of  Guna  and
 Shivpuri  Districts  where  P.C.O.  or
 Phonogram  service  will  be  provided
 during  the  current  financial  year?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  BRIJ  LAL  VERMA):
 (a)  and  (b).  A  statement  showing
 places  where  telephone  facility  exists
 in  Gung  and  Shivpur:  Districts  of  Ma-
 dhya  Pradesh  along  with  the  number
 of  applications  pending  for  provision
 of  telephone  connections  at  each  of
 these  places  is  given  at  Annexure-I.
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 (c)  The  names  of  places  where  Te-
 Jephone  Public  Call  and  Telegraph
 Offices  are  planned  to  be  opened  dur.
 ing  the  current  financial  year  are  given
 at  Statement  attached.

 Statement  showing  name  of  places  in
 Guna  and  Shivpuri  Districts  in  Ma-
 dhya  Pradcsh  where  Telephone  facili-
 ty  is  available  with  the  No.  of  appli-
 cations  pending  for  provisions  of  Te-
 lephone  connections  as  on  30-6-1977.

 AUGUST  4,  977

 Nout
 apph- cation,

 Exchanges  pen-
 ding
 for

 Tele-
 phene
 e-nn-
 ections

 GUNA  DISTRICT
 . a  Ar-ne  है  Nil
 2.  Ashok  Negar  T
 3.  Chagheda  4
 4.  Chanderi,  4
 5.  Guna  7
 6.  Mungaoli  Nil
 7.  Raghgarh  +  I

 P.C.Os,
 i.  Bajrang  Garh
 2.  Bam  ori

 3.  Binaganj
 ro  Jagir-Rac  sun

 5.  Kumbhara:
 6.  Muyana
 7.  Pipria
 8.  Ruthai
 9.  Shahdara
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 No.  cf
 appli- exti  ns

 pending
 fir

 Tele-
 phere

 c  nnec-
 ctic  ns

 Fxch  nges

 SHIVPURI  DISTRICT
 le  Bidrwas,  2
 2.  Kerera  पु  T

 3.  K  laras  :  I

 4.  Narwar  .  Nil

 5.  P  hari  :  A  भर  bs
 6.  Shivpurii  7  Ii

 P.C.Os,
 .  Bhatanwar

 Cher  P  ra
 Dholagarh
 Kanya  Dham

 2.

 3
 4
 5.  Lucknast
 6.  Pic  re
 7  Satuimara

 Statement  II

 Showing  names  of  places  where  Tele-
 phone  Public  Call  Offices  and  Tele-
 graph  Offices  are  planned  to  be  opened
 during  the  current  financial  year.

 GUNA  DISTRICT
 Teleph:  ne  public
 cil  ffice  and  Com-
 bined  Telegraph office.

 oo  Ishigor

 Combined  Tele-
 graph  «  ffice.

 SHIVPURI  DISTRICT

 Telephone  public Call  Office  —  and
 Combined  Tele-
 graph  Office.

 2.  M.sudangarh

 t.  Magr  ni
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 Producfion  of  special  steel  in  Durga-
 pur  Alloy  Steel  Plant

 6098.  SHRI  KRISHNA  CHANDRA
 HALDER:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  the  quality  and  qua-
 ntity  of  specia]  steel  production  in
 Durgapur  Mishra  Ispat  Limited  nave
 detcriorated  for  poor  quality  refrac-
 tory  materials  and  Atc  furnace  elec-
 trodes;  and

 (h)  if  so.  steps  Government  have
 taken  to  improve  those?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 No,  Sir,

 (b)  Does  not  arise.

 Steel  Plants  Employing  Contractors

 6099.  SHRI  ROBIN  SEN:  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  vested  interests  have  developed
 in  Steel  Plants  in  employing  contrac-
 tors;

 (b)  whether  Government  propose
 to  scrutinise  every  contract  awarded
 at  the  plant  level;  and

 (c)  whether  Government  propose
 to  enquire  in  depth  in  handling  load-
 ing  and  unloading  contracts  awarded
 in  plaritgs  and  find  out  whether  there
 has  been  any  duplication  of  jobs?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 to  (c).  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  House.

 House  Jobe  to  Doctors

 6100.  SHRI  OM  PRAKASH  TYAGI:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  ‘WELFARE  be  pleased  to
 state:

 (a)  whether  he  is  aware  that  a
 Jarge  number  of  Delhi  students  who

 passed  their  M.B.B.S.  Examination
 from  LLRM  College,  Meerut  in  4976
 and  completed  their  one-year  rota-
 tional  internship  on  their  own  expense
 in  Delhi  are  not  getting  any  House  job
 in  any  of  the  Hospitals  in  the  Capital;

 (b)  whether  any  guidelines  have
 been  Jaid  down  by  Government  for
 these  Delhi  students  of  LLRM  Col-
 lege  Meerut  being  provided  tempo-
 rary  House  Jobs  for  6  months  or  one
 year;  if  so,  what  and  if  not,  why  not;
 and

 (c)  the  steps  which  Government
 propose  to  take  to  save  those  young
 Doctors  from  ruination  by  getting
 them  House  jobs  in  Delhi?

 THE  MINISTER  FOR  HEALTH
 AND  FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  The  Government  have
 received  certain  representations  from
 students  who  passed  their  M.B.B.S.
 Examination  from  LLRM  College,
 Meerut  regarding  House  job  facilities
 in  Delhi  Hospitals.

 (b)  and  (c).  In  so  far  as  Central
 Institutions/Hospitals  are  concerned,
 House  Surgeong  (lst  year  Junior  Re-
 sidents)  are  appOinted  on  the  basis  of
 recommendation  of  Selection  Commit-
 tees  constituteg  by  the  concerned  Ins-
 titution/Hospital,  Preference  in  such
 appointment  is  given  to  the  graduates
 of  the  same  Institution  over  the  out-
 side  candidates.  No  guidelines  have
 been  laid  down  by  the  Government
 barring  the  admission  of  the  students
 of  LLRM  College,  Meerut  in  the  Delhi
 Hospitals.

 Telephone  Exchange  and  Micro  wave
 station  at  Tura  Meghalaya

 60I.  SHRI  P.  A.  SANGMA:  Will
 the  Minisfer  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  Government  are  awaré
 that  the  Telephone  Exthanye  at  Tura
 in  Meghalaya  is  in  a  miserable  state
 of  affairs  both  from  the  point  of  view
 of  martagement  and  absence  of  mini-
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 mum  modern  equipments  ang  thereby
 causing  much  hardships  to  the  subs-
 cribers  and  if  so,  the  proposals  to
 rectify  the  defects;

 (b)  whether  there  was  an  incident
 of  assault  of  an  employee  of  the  said
 exchange  by  a  responsible  officer  of
 State  recently  and  if  so,  the  reason
 thereof;

 (c)  whether  Goyernment  would  soon
 provide  direct  dialling  system  bet-
 ween  Tura-Shillong  and  Tura-
 Gauhati;  and

 (d)  whether  there  is  any  proposel
 to  instal  microwave  station  at  Tura?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  BRIJ  LAL  VERMA):
 (a)  Telephone  Exchange  at  Tura  is
 working  satisfactorily.  The  present
 exchange,  which  is  a  CB  non-multi-
 ple  type,  250  lines  exchange  is  pro-
 posed  to  be  automatised  by  installing
 a  300  lines  MAX-II.

 (b)  Yes,  One  Jr  Engineer  was  as-
 saulted  by  a  District  Agricultural  Offi-
 cer  Simsagiri,  subscriber  of  Tura-34.
 The  reason  for  this  appears  to  be  an-
 novance  of  the  subscriber  due  to  his
 not  being  able  to  talk  to  telephone
 No.  247,  which  was  out  of  order  due
 to  storm.

 (९)  There  is  no  proposal  for  pro-
 viding  direct  dialing  system  immedi-
 ately  between  Tura-Shillong  and
 Tura-Guuhati.

 (d)  There  is  no  proposal  at  present
 to  install  microwave  equipment  at
 Tura.

 Facility  of  admission  to  Children  of
 Detenus

 6102.  SHRI  RAMANAND  TIWARI:
 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  a  news
 item  appearing  in  the  Hindustan
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 Times  dated  the  i4th  July,  977  that
 Delhi  Administration  will  give  5  per
 cent  grace  markg  to  students  and
 children  of  those  who  were  jailed  or
 underground  during  emergency  for
 admission  in  colleges  and  schools  etc.;

 (b)  if  so,  whether  the  facility  is
 given  for  admission  to  Polytechnics
 and  Indian  Technical  training  Insti-
 tute;  and

 (cy  whether  the  facility  would  also
 be  extended  in  the  matter  of  scho-
 Jarship  and  employment?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VERMA):  (a)
 Yes,  Sir.

 (b)  Yes,  Sir.  The  facility  has  been
 given  to  candidates  seeking  admission
 this  year  to  Polytechnics  and  Indus-
 trial  Institutes  under  Delhi  Adminis-
 tration,.

 (९)  No,  Sir.

 Review  of  Emergency  cases  by
 Independent  Inquiry  Committee

 6103.  SHRI  R.  K.  MHALGI:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  the  Posts  and  Tele-
 @taphs  employees  have  demanded  that
 the  qisciplinary  casa;  initiated  by  the
 administration  during  the  emergency
 and  penalties  imposed  upon  should  be
 revieweq  by  Government  through  an
 mdependent  enquiry  committee;  and

 (b)  what  action  Government  have
 taken  in  thig  regard?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  BRIJ  LAL  VERMA):
 (a)  No,  Sir.

 (b)  Doea  not  arise.
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 Promotion  of  Secretary  of  Ministry
 of  Communications

 6104,  SHRI  SHIV  NARAIN  SAR-
 SONIA:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  the  Secretary  of  Com-
 munications  arranged  the  tapping  of
 telephones  of  Opposition  M.Ps  after
 tne  elections  to  Lok  Sabha  were  an-
 nounced;

 (b)  whether  the  previous  Secretary
 was  asked  tu  proceed  on  leave  pre-
 Paratory  to  retirement  to  enable  his
 successor  to  ,ake  charge  in  July,  975
 soon  after  the  declaration  of  Emer-
 gency;  and

 (ec)  whether  ¢he  promotion  of  the
 present  Secretary  within  a  few  months,
 after  becoming  Additional  Secretary
 was  on  the  baats  of  the  avatiuble  Panel
 of  Secretaiies  or  by  any  specia)  ar-
 rangement”

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  BRIJ  LAL  VERMA):
 (a)  and  (bh).  No.  Sir.

 (c)  The  appointment  by  promotion
 of  the  present  Secretary  to  the  post  of
 Secretary,  Minixtry  of  Communica-
 tions,  was  made,  m  accordance  with
 the  prescribed  proccdure,  followed  by
 the  Department  of  Personnel  and  Ad-
 ministrative  Reforms.

 Research  Institute  of  Ayurvedic  Medi-
 cines  at  Cannanore

 6105.  SHRI  RAMACHANDRAN
 KADANNAPPALLI:  Will  the  Minister
 of  HEALTH  AND  FAMILY  WELFARE
 be  pleased  to  state:

 (a)  whether  Government  have  any
 proposal  to  start  a  research  institute
 of  Ayurvedic  medicines  in  Cannanore
 district,  Kerala;  and

 (b)  where  the  Ayurvedic  plants
 are  available  in  large  scale?
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 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ  NA-
 RAIN):  (a)  No,  Sir.

 (b)  Medica)  plants  used  for  prepara-
 tion  of  Ayurvedic  Medicirs2s  are  avail-
 able  in  many  parts  of  the  country.
 However,  the  survey  of  medicinal
 planty  units  of  the  Central  Council  for
 Research  in  Indian  Medicine  and
 Homoeopathy  are  already  carrying
 out  the  survey  of  medicinal  plants  in
 various  parts  of  the  country.

 Ceiling  on  Income  of  Companies
 6106,  SHRI  8.  K.  NAIR:  Will  the

 Minister  of  PARLIAMENTARY  AF-
 FAIRS  AND  LABOUR  be  pleased  to
 state:

 (a)  whether  Government  intends  to
 introduce  a  scheme  fixing  a  ceiling  on
 the  imcome  of  individuals  like  Com-
 pany  Directors  as  8  first  step  in  the
 proposed  National  Wage-Income-Price
 Policy,  and

 1  if  ५०,  the  brief  features  the:  cof?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (छापा  RAVINDRA  VERMA):  (a)
 and  (b)  The  present  admuini-trative
 guidelines  Jard  dawn  by  Government
 in  the  matter  of  payment  of  mana-
 gerial)  remuneration  to  Manging/
 Wholetime  Directors  of  Public  Limited
 Companies  and  subsidiaries  thereof
 prescribe  inter  ala,  certain  ceilings
 on  salanes,  commission  and  perqui-
 sites  payable  to  them.  The  revision  of
 the  guidelines  is  presently  under
 examination  and  revised  guidelines
 ule  expected  to  be  issued  as  early
 as  possible.

 ts  in  Damoda  and  Nayadanga
 Collieries  in  Dhanbag  Coalfield

 6107.  SHRI  A  छू  ROY:  Will  ihe
 Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state:

 (a)  whether  two  major  accidents
 occurred  in  Dhanbad  Coalfield  one  on
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 9th  July,  977  at  Damoda  Colliery
 (B.C.C.L.)  drowning  the  mineg  and
 the  other  in  the  Nayadanga  section  of
 quarry  No.  4  Shyampur  a  colliery  of
 E.C.LL.  on  i5th  July,  977  killing
 one  miner;

 (b)  whether  in  both  the  accidents
 fault  lies  with  the  Management  vio-
 Jating  the  mines’  regulation;  and

 (c)  if  so,  what  action  Government
 propose  to  take  in  the  matter?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)  to
 (ce).  The  required  information  in  res-
 pect  of  the  two  accidents  is  given  !e-
 low  Colliery-wise»—

 Damoda  Colliery
 There  was  inrush  of  water  from

 Jamuni  River  in  one  of  the  five  Se--
 tions  of  the  Damoda  Colliery  on  9th
 July,  1977,  due  to  heavy  rains  ura
 breach  of  cmbankment  between  ‘he
 mine  workings  gnd  the  river.  No  per-
 son  was  involved  in  this  accident  and
 none  was  held  responsible’  for  the
 same.

 Shyampur  Colliery
 In  an  accident  in  Nayadanga  section

 of  Shyampur  A  Colliery  on  i5th  July,
 1977,  one  person  was  killed  due  to  fall
 of  side  in  open  cast  workings.  The
 management  and  subordinate  spervi-
 sory  staff  were  heli  responsible  for
 the  accident.  The  report  of  the  en
 quiry  in  respect  of  this  accident  is
 being  processed  with  a  view  to  decid-
 ing  as  to  what  action  is  to  be  taken
 against  the  persons  responsible  for  the
 accident,

 Nickel  production

 6108.  SHRI  S.  KUNDU:  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  whether  know-how  available
 in  India  to  produce  Nickel  is  techni-
 cally  comparable  with  know-how
 available  outside  the  country;
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 (b)  the  need  of  having  a  modifica-
 tion  of  the  pilot  project  plant  meant
 to  produce  Nickel;

 (c)  whether  Government  are  sure
 that  by  September,  977  the  modifies
 cation  of  the  plant  will  not  fail;

 (d)  whether  the  construction  of
 this  plant  ha:  been  sufficiently  delay-
 ed  if  so,  for  how  many  years  and  how
 much  money  has  been  spent  on  it  so
 far;

 (e)  how  many  tonnes  of  nickel  has
 been  imported  for  the  last  three  years
 and  at  what  value;  and

 (dt)  whether  it  is  possible  to  start
 construction  of  the  plant  and  take  a
 firm  decision  on  it  notwithstanding
 the  fact  that  modification  of  the  plant
 succeeds  in  trial  or  not  by  the  stipu-
 lated  date;  if  so,  what  arrangement
 has  been  made  for  this?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 The  pilot  plant  set  up  at  Jamshedpur
 hy  M/s.  Chemical  Metallurgical  Design
 Company  Ltd.,  (C.M.D.C.)  was  sanc-
 tioned  by  the  Government  in  order  to
 develop  the  perametors  and  the  know
 how  for  commericial  exploitation  cf
 the  nickel  deposits.  The  process  sug-
 gested  by  M/s.  C.M.D.C,  in  principle  is
 generally  similar  to  the  ones  being
 used  for  linonitic  type  of  lateritic
 ores  elsewhere.

 (b)  Based  on  mechanical  and  process
 difficulties  encountered  during  the
 operation  of  the  pilot  plant,  the  con-
 sultants  proposed  certain  modifications
 to  the  pilot  plant  in  order  to  overcome
 the  shortcomings.

 (c)  There  have  been  difficulties  in
 the  operation  of  the  plant  even  after
 modifications  were  incorporated  and  te
 present  indications  are  that  the  firm
 will  not  be  able  to  adhere  to  the  sche-
 dule  of  completion  of  tests  by  Septem.
 ber,  ‘1977.
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 (ay  There  has  been  considerable  de-
 lay  in  setting  up  and  completion  of
 the  pilot  plant  work.  The  pilot  plant,
 as  per  original  estimates  was  to  be
 erecte!  and  work’  completed  by  end
 of  1973.

 The  pilot  plant  was  erected  in  May.
 975  and  after  sanction  of  further  funds
 for  cairying  out  necessary  modifica-
 tions,  M/s.  C.M.D.C.  are  scheduled  ‘o
 complete  their  work  and  submit  final
 report  hy  the  end  of  September,  '977.

 fill  30th  June,  977  a  total  expendi-
 ture  of  Rs.  84.17  lakhs  has  been  in-
 curred  on  the  pilot  plant  tests.

 (e)  Intormation  is  given  in  g  stale-
 ment  attached.

 (f)  Government  is  considering  other
 alternative  for  the  implementation  of
 the  Sukinda  Nickel  Project  including
 the  import  of  established  foreign
 technology.

 Statement

 Import  figures  of  ‘Nickel’  (Revised
 Indian  Trade  Classification  Code
 No.  683)  for  the  years  from  1974-75,  to
 (1976-77  (upto  December  1976).

 Year  Quantiry  Value
 in  Rs.

 tonnes’  lakhs

 1974-75,  मु  3,998,  1396"  36
 1975-76  4.316  +1596" 85
 1976-77  ‘Upto  Dec-
 ember,  976)  "3,887  164b°  95

 Source:  Monthly  Statistics  «f  the
 Foreign  Trade  «f  India  Vel.
 WI—Imp  rts  published  85 the  Directer  General  «f  Co-
 mmercial  Intelligence  &
 Statistics,  Calcutta.

 Manufacture  of  private  automatic
 exchanges

 6109.  SHRI  SATISH  AGARWAL :
 Will  the  Minister  of  COMMUNICA
 TIONS  be  pleased  to  state:

 (a)  whetner  INTRONIX  a  small
 scale  manufacturer  headed  by  Shri
 S.  D.  Mani  has  been  permitted  to
 manufacture  private  automatic  ex-
 changes;

 (b)  whether  this  is  not
 for  the  public  sector;  and

 reserved

 (c)  whether  this  in  any  way  vio-
 lates  the  Industria!  Policy  Resolution
 of  Government  of  India?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  BRIJ  LAL  VERMA):  (a)
 and  tb).  INTRONIX,  ७8  small  scale
 manufacturer,  has  been  permitted  tu
 manufacture  “digital.  inter-connect
 equipment”  which  is  a  programmed  in.
 terface  for  various  kinds  of  process
 and  control  signals.  No  permission
 has  been  accorded  to  INTRONIX  for
 manutacture  of  private  aulomatic  evx-
 changes.  Manufacture  ot  telecom.
 munication  equipment  is  reserved  fo*
 public  sector.

 (c)  Does  not  arise.

 Manufacture  of  Stee!  Tubes
 6110.  SHRI  MANORANJAN  BHAXK-

 TA:  Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  the  names  of  public  sector  and
 private  sector  companies  manufactur.
 ing  steel  tubes  of  various  types;

 (b)  whether  those  companies  are
 also  exporting  the  stee]  tubes;  if  so  to
 which  countries;

 (c)  whether  Government  propose
 to  produce  certain  types  of  bigger  size
 steel  tubes  only  by  the  Steel  Autho-
 rity  of  India  and  other  public  sector
 concerns;  and

 (d)  ig  so,  facts  thereof?
 THE  MINISTRY  OF  STEEL  AND

 MINES  (SHRI  BIJU  PATNAIK):  (a)
 The  only  public  sector  plant  presently
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 manufacturing  tubes  is  the  Rourkela
 Steel  Plant.  A  large  number  of  private
 sector  plants  are  manufacturing  steel
 tubes  of  various  types  as  per  details
 given  in  the  statement  laid  on  the
 Table  of  the  House.  [Placed  in  L2b-~
 rary.  See  No,  LT-937/77.]

 (b)  Rourkela  Stcel  Plant  as  also
 many  private  sector  Companies  are
 exporting  steel  tubes.  These  are  veing
 exported  to  55  different  countries
 which  include  Abu  Dhabi,  Afghanistan,
 Australia,  Bahrain,  Burma,  Sri  Lanka.
 Cyprus,  Danmark,  Dubai,  Ethiopia,
 FRG,  Hongkong,  Indonesia,  Iran,  Iraq,
 Ireland,  Jordan,  Kanya,  Kumait,  Mala-
 wi,  Malaysia.  Mauritius,  Oman,  Nepal,
 Nigeria,  Bangladesh,  Saudi  Arab,
 Singapore,  Somalia,  Sweden,  Tanzania,
 Egypt.  U.K.,  USA,  USSR,  Yugoslavia,
 Zambia,  Cyprus,  Phillippines,  etc.

 te)  and  (d).  In  the  public  sector.
 Rourkela  Steel  Plant  has  commissjon
 ed  in  June,  1976,  a  spirally  welded
 pipa  plant  with  an  annual  capacity  of
 55,000  tonnes  per  annum  for  producing
 large  chameter  pipas  ran4ing  from  18°
 to  55”  diameter  for  meeting  the  re-
 quirement  of  oi)  industry,

 A  proposal  is  under  consideration
 for  setting  up  a  large  diameter  seam-
 feys  tube  plant  at  ASP,  Durgapur,  to
 produce  seamless  steel  tube,  of  dia.
 rane-n¢  from  i65  mm,  o  375  mm.  to
 meet  the  requirement  of  drilling/cast-
 mg  pipes  and  boiler  quality  pipes

 BHEL  is  also  proposing  to  set  up  8
 plant  to  produce  Seamless  Tubes  ot
 di,  ranging  from  14  mm.  to  i59  mm.

 Bringing  out  postal  stamps  in  honour
 of  ‘Dayaram  Poet?  ,

 6lil.  SHRI  ANANT  DAVE:  Will  the
 Minister  of  COMMUNICATIONS  ५७९
 pleased  to  state:

 (a)  whether  Government  propose
 fo  bring  out  special  postal  stamps  in
 honour  of  great  genious  and  poet
 ‘DAYARAM’  of  Gujatat  on  his  se-
 cend  birth  centenary:  and
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 (b)  whether  Government  have  re
 ceived  a  public  petition  in  this  regard?

 THE  MINISTER  OF  COMMUNICA.
 TIONS  (SHRI  BRIJ|  LAL  VERMA):
 (a)  No,  Sir.

 (b)  Y2s,  Sir.  The  propogal  was
 placed  betore  the  Philatelic  Advisory
 Committee  on  27th  June,  495  and
 again  on  I6th  December,  975  for
 bringing  out  stamp  on  his  second  birth
 centenary  talling  in  977  but  the  same
 was  not  recommended  99  the  (!om-
 mittee.

 Memorandum’  given  by  students  of
 U.H.  Medical  College,  Patna,  Bihar

 62.  SHRI  M.  KALYANASUN-
 DARAM:

 SHRI  0.  K.  CHANDRAPPAN.
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  6
 state:

 (a)  whether  Homoeopathic  Medical
 Diploma  awarded  by  the  State  Ho-
 mocopathy  Board  of  Buha:  and  UP.
 ag  mentioned  in  the  Second  Schedule
 of  the  Homoeopathy  Cen’*o{  Counc
 Act,  973  are  equivalent;

 (b)  if  soy  why  the  students  of  UH.
 Medical  College,  Patna,  Bihar,  are
 not  permitted  to  appeur  in  the  exa-
 mination,  conducted  by  the  State
 Board  of  Homoeopathic  Medicine  of
 UP;

 (९)  whether  Goveinment  have  re-
 ccived  a  memorandum  from  the  stu-
 dent,  of  UH,  College  Patna  iv  this
 regard;  and

 (d)  if  so,  the  contents  thereof  and
 Government's  reaction  thereto?

 THE  MINISTER  OF  HFALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  Yes,  the  diplomas
 awarded  by  both  the  boards  are  re-
 cognised  under  the  Homoeopathy
 Central  Council  Act,  1973.
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 (b)  According  to  the  information  re-
 ceived  from  the  Government  of  Bihar,
 the  State  Government  have  notified
 that  all  the  Homoeopathic  colleges  in
 Bihar  including  the  U.  H.  Medical  Col-
 lege  have  been  brought  under  the  juris-
 diction  of  Bihar  University.  Accord~
 ingly,  the  students  of  that  College
 should  appear  in  the  examination  con.
 ducted  by  the  Bihar  University  and  the
 question  of  their  being  permitted  to
 appear  in  the  examination  conducted
 by  the  Uttar  Pradesh  Homoeopathic
 Medicine  Board  does  not  arise.

 (c)  and  (d).  Yes.  As  this  matter
 concerns  the  State  Government,  a  copy
 of  the  Memorandum  has  been  forward-
 ed  to  them  for  taking  necessary  action.

 Indian  participation  in  Manganese  Ore
 India  Limited

 6il3  SHRI  KACHRULAL  HEMRAJ
 JAIN:  Will  the  Minister  of  STEEL  AND
 MINFS  be  pleased  to  state.

 (a)  whethe:  even  now  Central
 Promize  Manganese  Ore  Ltd.,  a  British
 firm,  is  still]  holding  more  than  0०
 shares  in  the  Manganese  Ore  India
 Limited;

 (b)  if  so,  the  efforts  made  by  Gov-
 ernment  to  increase  Indian  participa-
 tion  in  Manganese  Ore  India  Limited;

 (c)  whether  there  is  a  proposal
 under  consideration  of  Governnient  to
 take  over  this  firm  because  manga-
 nese  ore  ig  the  biggest  source  of  ex-
 port:  and

 (d)  if  so,  the  particulars  thereof
 and  if  not,  the  reason;  therefor?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 (a)  The  British  firm  viz.  Central  Pro-
 vinces  Manganese  Ore  Co,  Limited
 (CPMO)  has,  since  1962,  held,  and  con-
 tinues  to  hold,  49  per  cent  shares  in
 the  share  holding  of  Manganese  Ore
 Indian  Limited  (MOIL).

 (b)  to  (d).  Negotiations  have  been
 conducted  with  the  representatives  o!
 CPMO  for  the  purchase  of  their  share-
 holdings  in  MOIL  and  their  assets  it:
 Balapur  Hamesha  (Dongri  Buzurg),
 Maharashtra,  which  is  the  only  manga-
 nese  mine  being  worked  by  them,  An
 early  finalisation  is  expected.

 Ban  on  sale  of  drugs  manufactured  by
 multinational  drug  manufacturing  Con-

 cerns  in  India

 6i4.  DR.  MURLI  MANOHAR
 JOSHI:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  refer  to  the  reply  given  to  Short
 Notice  Question  No.  8  on  the  30th  June,
 977  regarding  ban  on  use  of  Entern-
 Vioform  and  Mexaform  and  state  the
 names  of  the  drugs  manufactured  Ly
 the  subsidiaries  of  the  multinational
 drug  manufacturing  concerns  in  India
 which  have  been  removed  from  market
 or  have  been  banned  for  sale  in  he
 forcign  countries  due  to  their  having
 injurious  side  effects?

 THE  MINISTER  OF  HEALTH  AN'
 FAMILY  WELFARE  (SHRI  RA}
 NARAIN):  The  drugs  which  are  being
 manufactured  by  subsidiaries  of  the
 multinational  «rug  manufacturing  cou-
 cerns  in  India  have  been  removed  from
 the  market  or  banned  for  sale  in  foreign
 countries  due  to  their  having  injurious
 side-effects  are  given  below:—

 l.  Practolol.
 2.  Clio  Quinol.
 3.  Phenformin.

 PRACTOLOL:—The  marketing  of  the
 drug  has  already  been  banned  in  India
 in  August,  ‘1975.

 CLIO  QUINOL:—~In  the  light  of  the
 opinion  given  by  medical  experts,
 there  is  no  proposal  at  present  to  ban
 this  durg.  However,  preparations
 containing  this  drug  are  now  required
 to  be  supplied  against  prescription  of
 Registered  Medical  Practitioner,
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 PHENFORMIN:—This  has  been  han-
 ned  in  two  countries  viz.  U.S.A.  and
 Norway,  the  question  of  prohibiting
 its  use  is  under  consideration  in  con-
 sultation  with  medical  experts  in  tne
 field.

 Shareholders  of  LIS.C.0,
 65.  SHRI  P.  K.  KODIYAN:  Will

 the  Minister  of  STEEI.  AND  MINES
 ve  pleased  to  state:

 (a)  whether  the  shareholders  of
 Indian  Iron  and  Steel  Company  who
 had  submitted  duly  executed  share-
 transfer  deeds  to  the  company  before
 nationalisation  but  did  not  get  them
 registered  are  likely  to  get  compen-
 sation;

 (b)  whether  Government  has  taken
 a  decision  thereon;  and

 (c)  if  so,  the  details  thereof?

 THE  MINISTER  OF
 MINES  (SHRI  BIJU
 (a)  Yes,  Sir.

 STEEL  AND
 PATNAIK):

 (b)  and  (c).  Since  in  these  cases,  ‘he
 relevant  documents  in  support  of  trans-
 fer  of  shares  had  already  been  sub-
 mitted  to  the  Company  before  the
 appointed  day.  ie.  the  l7th  July,  1976,
 it  has  been  decided  that  such  persons
 may  be  regarded  for  the  purposes  of
 the  Indian  Iron  and  Steel  Companv
 (Acquisition  of  Shares)  Act,  976  as
 shareholders  even  though  they  were
 not  registered  as  such.  The  Commis-
 sioner  of  Payments  has  been  authoris-
 ed  to  make  payments  to  such  persons
 after  obtaining  an  inaemnity  hond
 from  each  of  them.

 हिखुस्तान  स्टील  र्क्स  कंस्ट्रक्शन  लिमिटेड
 में  कर्मचारियों  फी  बहाली

 old  .  श्री  बीरेन्दर  प्रसाद  :  क्या  इस्पात
 ौर  खानमंत्री  यह  बताने  की  कृपा  करेंगे

 किधर

 (क)  हिल्दुस्तान  स्टील  'िवक्स

 कंस्ट्रक्शन  लिमिटेड  कम्पनी,  शेक्सपीयर  लेन,
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 कलकत्ता  ने  गत  लोक-सभा  के  चुनाव  के
 पूर्व  कितने  लोगों  की  नियम  विरुद्ध  बहाली
 की  तथा  किन-किन  पदों  पर;  शौर

 (ख)  उपरोक्त  बहाली  किस  के  भ्रादेश
 से  की  गई  तथा  इस  पर  सरकार  की  क्या
 प्रतिक्रिया  है?

 इस्पात  और  खान  मंत्री  (श्री  बीजू
 पटनायक )  :  (क)  हिन्दुस्तान  स्टील  वर्क्स
 कंस्ट्रक्शन  लि०  ने  लाक-सभा  के  पिछले
 चुनावों  से  पूर्व  किसी  भी  कर्मचारी  की
 बहाली  नियमों  के  विरुद्ध  नहीं  की  थी।

 (ख)  प्रश्न  नहीं  उठता।

 200-  (7076  Racket  in  Chrome
 eu  SHRI  SHANKERINHJI  VA-

 GHELA:
 SHRI  ANANT  DAVE:
 SHRI  KISHORE  LAL:

 Will  the  Mimster  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  his  attention  has  becn
 invited  to  the  report  published  in
 weekly  Blitz  dated  the  l8th  June,
 977  under  the  heading  “Rs.  200  Crore
 Racket  in  Chrome”;

 (b)  if  so,  the  facts  thereof;  and

 (ec)  the  reaction  of  Government
 thereto  and  the  steps  taken  to  im-
 prove  the  situation?

 THE  MINISTER  OF  STEEL  ANI)
 MINES(SHRI  BIJU  PATNAIK):
 (a)  Yes,  Sir.

 (b)  and  (c).  According  to  present
 policy  exports  of  high  grade  lumpy
 chromite  have  been  banned  and  exports
 of  other  grades  are  regulated  within
 certain  grade-wise  ceilings  in  the  m-
 terests  of  conservation.  Export  duties
 have  also  been  imposed  on  chromite
 exports.  Sale  of
 O.M.C.  was  made  on  the  basis  of  widely
 publicised  global  tenders  and  at  hest
 available  prices,
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 Awards  for  Indians  declared  by
 foreign  Embassies  in  India

 6i8.  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  he
 pleased  to  state.

 (a)  names  of  the  embassies  in  India
 which  are  known  to  have  declared
 awards  and  prizes  like  Soviet  Land
 Nehru  Award  by  the  Sovie:  Embassy
 for  the  Indian  citizens;

 (b)  the  facts  regarding  objectives
 about  such  awards  and  prizes.  given
 by  toreign  embassies  to  the  Indian
 citizens;

 (९)  what  are  the  awards  and  prizes
 given  by  the  Russian  Embassy  to
 Indians,  every  year  and  for  how
 many  years  such  awards  and  prizes
 a'e  being  given;

 (d)  the  names  of  the  recipients  of
 such  Russian  awards  and  prizes  and
 other  benefits  in  addition  enjoyed  by
 them;  and

 (e)  whether  Indian  Embassies  in
 Western  and  Communist  countries
 and  in  Russia,  particularly,  have  in-
 troduced  similar  awards  and  prizes
 in  the  names  of  Mahatma  Gandhi,
 Netaji  Subhash  Chandra  Bose,  Pandit
 Jawaharlal  Nebru  as  also  in  the  names
 of  great  religious  teachers  of  India;
 and  if  not,  the  reasons  thereabout?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIIIARI  VAJ-
 PAYEE):  (a)  Only  the  Embassy  of
 the  Union  of  the  Soviet  Socialist  Re-
 publics  has  introduced  awards  for
 Indian  citizens.

 (b)  and  (c).  In  order  to  honour  the
 memory  of  Shri  Jawaharlal  Nebru,  the
 Soviet  Union  established  in  ‘1965,  a  fund
 known  as  “The  Fund  for  Greater
 Sovi't-Ird'an  Friendship”.  The  jour-
 nal  “Sovict  Land",  issued  by  the  Soviet
 Embussy  in  India,  decided  to  utilise  the
 fund  to  institute  and  give  prizes,  called
 the  Soviet  Land  Nehru  Awards.  tor
 the  best  literary  and  journalistic
 works,  Indian  language  translations  of

 Russian  classics  and  Soviet  works  and
 also  for  meritorious  work  done  in  crea-
 tive  and  cultural  fields  calculated  to
 promote  world  peace  and  friendship
 between  India  and  the  Soviet  Union.
 Ihe  scheme  also  included  a  provision
 tor  the  award  of  five  prizes  to  children
 of  the  0  13  age  group,  who  would  be
 successful  in  a  painting  or  an  essay
 or  such  other  competition.

 These  awards  are  being  given  sinc?
 1965.  The  awards  and  prizes  given
 since  965  are  indicated  in  the  reply
 to  (d)  below.

 (d)  A  statement  giving  the  required
 information  78  laid  on  the  Table  of
 the  House.  [Placed  in  Library,  See
 No,  I.T-938/77.]

 (९)  The  Embassy  of  India,  Moscow
 has  instituted  annual  “Nehru”  Awards
 tor  Soviet  writers,  poets  and  journa-
 lists  for  their  contribution  to  the  fur-
 therance  of  Indo-Soviet  Friendshiv.
 This  award  was  instituted  in  April,
 ‘1967.  The  following  were  the  prize
 winners  of  the  First  “Nehru”  Award,
 given  in  November,  967:—

 ren)  हेर,  8.  Tikhonov  -Writer  for  his
 cycle  of  verses  on  India.

 (2)  Mirza  Tursun-Zade-—Writer for
 his  verses  “Indian  Ballads”.

 (3)  Zulfia—Poetess  for  a  number  of
 verses  in  “Mushaira”.

 (4)  S.  A.  Chukov—Painter  for  the
 serie;  of  paintings  on  India  amongst
 them  being  “On  the  Way”,  “Hima-
 lavas”,  “Indian  bride”  ang  others.

 (5)  E.P.  Chelyshev—Indologist  for
 hi,  monograph  “Madern  Hindi  Poetry”,
 “Hindi  Literature’  and  others.

 (6)  SI.  Tyulyav—Art  critic  for  a
 series  of  works  on  India.

 (7)  0.  P.  Benyukh—Journalist  "or
 his  revortage  “Breaker  of  Hearts”.

 (8)  L,  ५.  Shapeshnikova—Journalist
 for  essay  collections:  “South  India”,

 “Jungle  Roads",  “Flying  Fish  Parava”
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 Sto  सलूजा  द्वारा  पाती  सिकालने  के  लिये
 बनाये  गये  पम्प  का  प्रयोग

 6ii9.  श्री  हरिहेश  बहादुर  :  क्‍या
 संसदोय  कार्य  तथा  श्रम  मवी  यह  बताने
 की  कृपा  करेगे  कि

 (क)  7  मई,  977  के  टाइम्स
 आफ  इंडिया  में  प्रकाशित  समाचार  के
 अनुसार  इस्टीट्यूट  श्राफ  टेकक्‍नालाजी,
 वाराणसी,  हिन्दू  विश्वविद्यालय  के  निदेशक
 डाक्टर  एस०  एस०  सलूजा  द्वारा  बनाय
 गये  पानी  निकालने  वाले  पम्प  का  प्रयोग
 चासनाला  खान  से  पानी  निकालने  के
 लिए  न  किये  जाने  के  क्‍या  कारण  थे  जब
 कि  डा०  सलूजा  से  कहा  गया  था  कि
 उनके  द्वारा  बनाये  गये  पम्प  का  प्रयोग
 किया  जायेगा  ,

 (ख)  क्‍या  डाक्टर  सलूजा  (29-12-75
 को  आकाशवाणी  से  प्रसारित  एक  श्रपील
 सुन  कर  च्ासनाला  गये  थे  शौर  खान
 सुरक्षा  महानिदेशक  की  सहायता  से  उन्होंने
 (30-12-75  को  एक  पम्प  बनाया  और
 उस  पम्प  का  प्रदर्शन  भी  किया  जिससे
 भरा  हुआ  पानी  3-4  दिन  में  बाहर
 निकाला  जा  सकता  था,  और

 (ग)  क्या  सरकार  ने  डा०  सलूजा
 द्वारा  बनाये  गये  पम्प  की  क्षमा  की  जांच
 की  है  ताकि  भविष्य  मे  उसका  उपयोग
 क्या  जा  सके  ?

 संसदीय  कार्य  तथा  श्रस  संत्री  (श्री
 रवीन्द  वर्मा)  :  (क)  से  (ग)  डा०  एस०
 एस०  सलूजा,  निदेशक,  इस्टीट्यूट  श्राफ
 टेकनालाजी,  बनारस  हिन्दू  विश्वविद्यालय,
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 30  सितम्बर,  i975  को  तत्कालीन  उप+
 महानिदेशक,  खान  सुरक्षा,  श्री  एस०  एस०
 प्रसाद  को  उनके  कार्यालय  में  मिले  थे
 और  पानी  निकालने  के  लिए  एयरलिफ्ट
 पम्पो  के  प्रयोग  का  सुझाव  दिया  था।
 चुकि  एयर  लिफूट  पम्प  तत्काल  उपलब्ध
 नही  थे,  इसलिये  डा०  सलूजा  ने  इडियन
 आयरन  एण्ड  स्टील  कम्पनी  लिमिटेड  की
 जीतपुर  कोयला  खान  के  वर्कशाप  में  दो
 ऐसे  पम्पो  का  निर्माण  30  दिसम्बर,  975
 की  रात  तक  करवाया।  डा०  सलजा  उसी
 रात  को  वाराणसी  चले  गए  और  इन
 पम्पों  के  स्थापन  हेतु  प्रयास  किए  गए  थे।
 इस  बीच  75  मीटर  हैच  और  800
 जी०  पी०  एम०  क्षमता  के  आठ  सबमर-
 सिबल  पम्प  (कालमा  पम्प)  चासनाला
 खान  मे  प्राप्त  हए  और  यह  निर्णय  लिया
 गया  कि  स्थानीय  निर्मित  एयर  लिफ्ट
 पम्पो  के  स्थान  पर  इन  पम्पों  का  स्थापन
 किया  जाए।

 एयर  लिफ्ट  पम्पो  की  दक्षता  कम  हैं
 जो  कि  बिरले  ही  45  प्रतिशत  से  जागे  बढती
 है  और  इनका  आमतौर  पर  प्रयाग  मुख्य
 पम्पिग  प्रयास  का  बढाने  ये  लिए  किया  जाता
 है,  जब  उच्च  दबाव  कम्प्रेसर  उपलब्ध  होता
 है  और  इन  पम्पो  को  केवल  बहा  लगाया  जाता
 है  जहा  अच्छी  किस्म  के  श्रन्य  पम्प  उसी  समय
 उपलब्ध  नहीं  होते।  चुकि  पर्याप्त  क्षमता
 वाले  विद्यता  चलित  सबमरसिबल  पम्पों  की
 कोई  कमी  नहीं  थी,  इसलिए  कम्प्रेसट  एयर
 का  प्रयोग  करन  वाले  कम  दक्षतापूर्ण  एयरलिफ्ट
 पम्पों  का  प्रयोग  करना  भ्रावश्यक  नहीं  समझा
 गया।  तथापि  प्रो०  सलूजा  द्वारा  डिजाइन
 किए  गए  पम्पों  का  विभिन्न  फील्ड  परीक्षण
 किया  जा  रहा  है  श्लौर  इन  परीक्षणो  के  परिणामों
 तथा  प्रत्येक  मामले  की  झ्रावश्यकता  के  अनुसार,
 उचित  समय  पर  इसके  प्रयोग  के  संबंध  में
 झावश्यक  निर्णय  लिया  जाएगा।
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 Accident  in  Sudamdih  Mines

 6120.  SHRI  JAGDAMBI  PRASAD
 YADAV:  Will  the  Minister  of  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 be  pleased  to  state:

 (a)  whether  it  is  true  that  during
 three  consecutive  holidays,  there  was
 laxity  in  supervision  prior  to  the
 accident  of  Sudamdih  Mines;

 (b)  whether  no  senior  official  04
 Mines  visited  the  underground  area
 On  any  of  these  holidays  and  even
 the  :oster  duty  official  failed  to  ins-
 pect  the  mines;

 (c)  whether  the  Director  of  Mines’
 Safety,  incharge  of  the  mines,  also
 did  not  inspect  the  mines  for  nearly
 two  years;  and

 (d)  what  action  Government  pro-
 Pose  to  take  against  such  negligent
 officials?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  (a)  and  (b).
 The  Court  of  Inquiry  appointed  to
 enquire  into  the  causes  of  and  circum-
 stances  attending  the  accident  at  Su-
 damdih  Collery  on  4th  October,  976
 has  concluded  that  supervision  curing
 the  four  holidays  prior  to  the  accident  on
 4th  Octoher,  976  was  slack,  and  in  the
 3rd  shift  of  3rd  October,  976  the  ros-
 ter  duty  officer  and  the  Sdar  did  not
 come  resulting  in  complete  lack  of
 supervision.  It  has  also  observed  that
 no  office  mine  visited  the  working  artas
 of  400  M.H.  during  the  four  holidays
 except  Shri  S.  K.  Sinha,  Under  Mana-
 ger,  who  was  on  roster  duty  in  the
 second  shift  of  lst  Octoher,  976  and
 who  went  underground  for  inspection
 under  orders  of  the  Acting  Horizon
 Managar,  as  the  roster  duty  Sirdar  of
 the  shift  was  absent.

 (c)  The  Director  of  Mines  Safety
 incharge  of  the  Zone,  in  which  this
 mine  falls,  inspected  this  mine  ten
 times  during  the  period  of  two  years
 preceeding  the  accident  on  4th  October,
 ‘1976.

 (9)  The  question  of  taking  action
 against  the  officials  of  the  mine  found
 negligent  is  under  examination.

 Issue  of  Passports  to  Trade  Unionists

 6121.  SIRI  RAMDAS  SINGH.  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  trade  unionists  are
 invited  by  fraternal  trade  union  orga-
 nisationg  from  different  countries  to
 participate  in  services,  conferences
 and  very  short  notices  are  received
 by  the  participants;

 (b)  whether  Government  are  aware
 that  trade  unionists  are  unable  to
 participate  in  their  programmes  as
 Passports  are  not  issued  in  time
 though  the  host  organisations  have
 made  all  the  arrangements,  including
 pic-paid  tickets,  with  prior  informa-
 tion  to  the  Home  Ministry  and  Ex-
 ternal  Affairs  Ministry;  and

 (c)  if  so.  the  decision  taken  by  the
 Government  to  facilitate  issue  of
 Passports  to  uch  trade  unions?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI  VAJ.
 PAYEF):  (a)  and  4h,.  Intimatioas
 about  such  invitations  are  received
 either  from  the  Labour  Ministry  or  the
 Regional  Passport  Officers  The  Re-
 gions]  Passport  Officers  have  been  ip-
 structed  to  fozward  immediately  to
 this  Ministry  any  application  for  pass-
 port  fer  the  purpose  of  participition
 wn  oan  international  conference  of  a

 nature  which  requires  prior  approvi)
 of  this  Ministry  Passport  facihties
 are  uufhorised  after  consultation  with
 the  coneerned  departments  of  the  Gov-
 ernment.

 (c)  Efforts  are  made  to  dispose  of
 such  applications  with  utmost  speed.
 Further  efforts  are  being  made  to  sim
 plify  the  passport  precedures  with  a
 view  to  obviate  any  delays  in  the  issue
 of  passports,
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 Teleprinters  Facilities  to  Indian
 Expreng

 6122.  SHRI  छू  LAKKAPPA:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  the  Delhi  State  News-
 paper  Empioyees  Federation  had
 urged  the  Minister  in  a  communica-
 tion  that  permission  granted  to  the
 proprictor  of  the  Indian  Express  to
 instal  a  dircct  teleprinter  line  from
 the  office  of  the  Indian  Express
 should  be  withdrawn:

 (b)  if  so,  the  réaction  of  the  Gov-
 ernment  thereto;

 (c)  whether  all  the  proprietors  of
 the  newspapers  are  allowed  this
 facility;  and

 (d)  if  not,  why  gpecial  facility  is
 being  provided  to  him?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  BRIJ  LAI  VERMA):
 (a)  A  news  item  appeared  in  the  Press
 on  Ist  July.  977  that  the  Delhi  State
 Newspaper  Employees  Federation  had
 addressed  a  communication  to  the
 Minister  for  Communications  to  with-
 draw  the  permission  granted  to  instal
 a  direct  teleprinter  line  from  the  office
 of  the  Indian  Express  is  LE.N.S.  build-
 ing,  Rafi  Marg,  New  Delhi  to  Ahmeda
 bad  and  other  centres.

 (b)  The  request  from  Indian  Express
 for  providing  certain  facilities  had  been
 examined  and  only  those  permissible
 within  the  rules  and  procedures  for
 leased  circuits  were  provided.  No  de-
 viations  or  relaxation  in  the  rules
 were  made,

 (९)  Yes,  Sir,
 (a)  Does  not  arise.

 India’s  contribution  to  U.N.  Univer-
 sity  at  Tokyo

 6123.  SHRI  BLIOY  SINGH  NAHAR-
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  !e  pleased  to  state:

 (a)  the  contributions  made  bv
 India  te  the  United  Nations  Univer-
 sity  in  Tokyo:

 AUGUST  4,  977

 (b)  the  number  of  Indian  scholars
 and  scientists  deriving  benefit  at  the
 University;  and

 (c)  the  mode  of  selection  of  scho-
 lars  from  India  for  the  above  Uni-
 versity?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI  VAJ-
 PAYEE).  (a)  India  has  made  an  an.
 nual  contribution  of  U.S.  $75,000
 (Rs,  5,45,925)  to  the  United  Nations
 University  for  the  year  1977.

 (b)  and  (०).  The  U.  N,  University
 is  not  a  campus-haSed-  or  a  degree
 giving  Institution  and  there  are  no
 scholars  attached  to  its  administrative
 headquarters.  It  has  started  fune-
 tioning  by  establishing  links  with  exis-
 ting  institutions  in  different  countries
 in  certain  selected  priority  areas  of
 activity,  namely,  world  hunger,  human
 and  social  development  and  the  use
 and  development  of  natural  resources.
 The  Central  Food  Technological  Re-
 search  Institute  (CFTRI)  at  Mysore.  is
 the  first  institution  of  its  type  to  be
 associated  with  the  University  in  the
 field  of  post  harvest  technology.  The
 annual  allocation  to  the  CFTRI  by  ४०७
 U.N.  University  which  is  to  the  order
 of  U.S.  $1,84,000,  for  the  year  1977,  is
 being  utilised  for  training  U.N.  Uni-
 versity  fellows  from  developing  coun-
 tries  and  for  appropriately  further
 equipping  the  Institute  towards  this
 end.

 Unlicensed  Radio  Sets

 6124.  SHRI  RASHID  MASOOD:  Will
 the  Minister  of  COMMUNICATIONS
 he  pleased  to  state:

 (a)  the  total  number  of  radio  licen-
 ces  obtained  by  persons  in  possession
 of  unlicensed  sets  during  February —
 March  and  April,  977  as  a  result  of
 relaxation  given  by  the  former  Gov-
 ernment;

 (b)  how  many  of  these  unlicensed
 radio  sets  were  of  foreign  make;  an@
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 (c)  the  measures  to  ‘be  taken  to
 check  the  menace  of  proliferation  of
 unlicenseg  radio  gets?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  BRIJ  LAL  VERMA):
 (a)  14,87.617  Radio/TV  licences  were
 issued  during  the  period  from  Febru-
 ary  to  April,  (1977,  The  above  number
 includes  the  licences  issued  for  radios
 purchased  in  the  ordinary  course  also.

 (b)  The  information  is  not  available
 as  the  Posts  and  Telegraphs  Depart-
 ment  does  not  maintain  separate  statis.
 tics  about  foreign  radio  sets.

 Department  regularly
 drives  against

 on  Radio/TV

 (c)  The
 carries  out  periodical
 evasion  of  licence  fee
 licences,

 गुजरात  में  जूनागढ़,  राजकोट  और  जामनगर
 जिलों  में  डाक  तार  और  टेलोफोन  विभागों  के

 लिये  इमारत

 6125.  श्री  धर्म  सिह  भाई  बेल :.
 क्या  संचार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  गुजरात  राज्य  में  जूनागढ़,
 राजकोट  श्रौर  जामनगर  जिलों  में  किन
 किन  नगरों  श्रौर  गावों  में  डाक  तार
 झौर  टेलीफोन  विभागों  के  लिए  इमारतों
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 का  निर्माण  किया  जा  रहा  है  भौर  उनका
 निर्माण  कब  तक  पूरा  हो  जाएगा।

 (ख)  उपर्यक्त  तीन  जिलों  में  कहां
 कहां  नई  इमारतों  के  निर्माण  के  लिए
 मांग  की  गई  है;  झौर

 (ग)  सरकार  ने  इस  बारे  में  क्‍या
 कार्यवाही  की  है  श्थवा  करने  का  विचार
 है।

 संचार  मंत्री  (भी  बुजलाल  वर्मा)  :

 (क)  जूनागढ़,  राजकोट  और  जिम-
 नगर  जिलों  में  जिन  जिन  स्थानों  पर
 डाक  तार  विभाग  की  इमारतें  बन  रही
 हैं  उन  स्थानों  की  एक  सूची  विवरण-«
 मे  दी  गई  है  जिसमें  उन  इमारतों  क
 निर्माण  कार्य  पूरा  होने  की  संभावित
 तारीख  का  भी  उल्लेख  कर  दिया  गया  है।

 (@)  और  (ग).  किसो  विशेष  स्थान
 की  आवश्यकताओं  शर  निधि  के  उपलब्ध
 होने  को  ध्यान  में  रखते  हुए  डाक  तार
 विभाग  की  इमारतों  की  योजना  बनाई
 जा  रही  है।  इन  तीन  जिलों  में  जिन  इमारतों
 की  योजना  विभिन्न  स्तरों  पर  है  उनकी
 एक  सूची  विवरणना  में  दी  गई  है  ।

 विवरण-]

 (निर्माणाधीन  इमारत  )

 जिले  का  नाम  स्थान  का  नाम  इमारत  किस  प्रकार,  निर्माण  कार्य  पूरा
 की  है  होने  की  मिर्घारित

 तारीख
 ग  2  3  4

 जूनागढ़  तलाला  डाकघर  31/3/78
 रानानवाव  वही  वही
 कुतियाना  बही  वही
 सालिया  हटठिना  वही  वही
 सारसी  वही  यही

 शिल  वही  वही
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 2  3  4

 राजकोट  वीरपुर  _ ढाकषर,  31/3/78

 भैयावदर  यही  वही

 जामनगर  कलवाद  डाकघर  34  3/78

 रावल  बही  घही

 विवरण-न[]

 (योजनाधीन  इमारतें)

 जिले  का  नाम  स्थान  का  नाम  इमारत  किस
 प्रकार  की  है

 जुनागढ़  जूनागढ़  डाकघर
 व  रावल  वही

 जूनागढ  टेलीफोन

 एक्सचेंज
 पोख़न्‍न्दर  वही

 वारवल  वही

 राजकोद  भैयावदर  टेलीफोन

 एक्सचेंज

 मोर्बी  बही
 राजकोट  वही

 राजकोट  90  स्टाफ
 क्वार्टर

 जामनगर  जामनगर  डाकघर
 खंभालिया  टेलीफोन
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 ताला  झादि  बसाते  बालों  को  धातु  को  सप्लाई

 6i26.  श्री  राम  श्रसाद  देशमुख  :

 भरी  सुखेस  सिह  :

 श्री  भीठालाल  पटेल  :  क्‍या
 इस्पात  और  खास  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि:

 (क)  अलीगढ़  में  ताले,  बिजली  का
 सामान  शौर  भवन  निर्माण  सामग्री  के
 निर्माताओं  को  पीतल,  लोहा,  इस्पात
 निकल  प्लेट,  टीन  जस्ता  सलेब  श्रौर
 झलुमिनियम  प्राप्त  करने  में  जो  कि  उक्त

 वस्तुओं  के  निर्माण  में  प्रयोग  होते  हैं
 सरकार  ने  क्‍या  सुविधाएं  दी  है।

 (ख)  क्‍या  सरकार  को  पता  है  कि
 ये  घातुएं  झागरा  से  सप्लाई  की  जाती  हैं
 जिससे  निर्माताओ्रो  के  सामने  अनेक  कठि-
 नाइयां  श्रा्ती  ६  भौर  उन्हें  श्रधिक  खर्च
 करना  पड़ता  है  ;  श्रौर

 (ग)  सरकार  द्वारा  इस  मामले  में
 क्या  काय  वाही  किए  जाने  का  प्रस्ताव  है  ?

 इस्पात  और  खान  मंत्री  यी  बीज
 पटनायक)  :(क)  भौर  (ख).  देश  में
 पीतल  लोहे  इस्पात,  जस्ता  शर  एल्यू-
 मिनियम  की  काफी  क्षमता  पौर  उपलब्धि
 है।  ये  साधारण  माध्यमों  से  उपलब्ध
 हैं।  कमी  की  हालत  में  इनके  प्रायत  की
 अनुमति  दे  दी  जाती  है।  जहां  तक  निकल
 झौरटिन  का  सम्बंध  है,  झायात  नीति
 के  प्नुसार  वास्तविक  उपयोक्‍क्ताों  को
 उनका  ह्लायात  करने  की  अनुमति  है

 (गे)  प्रश्न  नहीं  उठता  |

 Promotion  from  Junior  Engineer  to
 TES  Group  8  and  Quota  for  8.0,  and

 S.T.  in  P.&  T,  Department

 6127.  SHRI  R.  L.  KUREEL:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  any  list  of  promotion
 from  Junior  Engineer  to  the  post  of
 TES  Group  8  has  been  drawn  an  P&T
 Department;

 (b)  if  so,  how  many  candidates
 have  been  promoted;

 (९)  how  many  Junior  Engineers  of
 SC/ST  have  been  promoted;  and

 (d)  whether  reservation  quota  for
 SC/ST  has  been  filled  up  and  if  not,
 who  is  responsible  for  that  and  what
 action  is  proposed  to  be  taken  against
 the  erring  officer/officers?

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  BRIJ  LAL
 VERMA);  (9)  Yes,  Sir.

 (b)  Out  of  the  select  list  of  898
 candidates,  first  500  have  been  pro-
 moted  to  Telegraph  Engineering  Ser-
 vice  Group  ‘B’.

 (c)  Out  of  the  first  500  candidates
 promoted,  8  belong  to  Scheduled
 Caste  communities  and  none  to  Sche-
 duled  Tribe  community.

 (d)  Ags  per  Department  of  Person~
 nel  and  Administrative  Reforms’  or~
 ders  on  the  subject,  quota  of  S.C,  in
 the  total  select  list  of  898  comes  to
 35  and  that  of  S.T.  comes  to  68.  As
 only  23  suitable  candidates  of  S.T.
 were  available,  the  balance  45  of
 their  quota  has  been  added,  as  per
 existing  rules  to  the  35  of  S.C.,  thus
 bringing  the  total  of  the  latter  to
 180.  The  number  of  selected  candi-
 dates  in  the  approved  list  therefore
 are:  r
 Other  communities  695
 Scheduled  Caste  780
 Scheduled  Tribe.  23
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 The  list  of  approved  candidates  is
 valid  for  about  2  months.  The  first
 batch  of  500  have  been  promoted;  the
 remaining  candidates  are  expected  to
 get  their  promotions  according  to
 their  rank  in  the  select  list  as  ana
 when  vacancies  arise  in  the  course  of the  year,

 Increase  in  Steel  Prices

 6128,  SHRI  K  MALLANNA:  1
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  the  prices  of  different
 varieties  of  stecl  had  gone  up  consi-
 derably  during  the  recent  years;

 (b)  if  so,  what  has  been  the  ele-
 ment  of  increase  in  prices  of  each
 variety  of  steel  during  each  of  the
 years  from  1973-74  to  ‘1976-77  over
 the  prices  prevailing  in  ‘1972-73;  and

 (c)  the  reasons  for
 prices?

 increase  in

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 and  (c).  Except  to  compensate  for  the
 increase  in  excise  duty  and  Railway
 freight  from  time  to  time  and  also  to
 meet  price  hike  in  coal,  there  has
 been  no  increase  in  the  J.P.C.  steel
 prices  since  the  dual  pricing  policy
 for  the  steel  industry  was  adopted  in
 October,  1973,

 (b)  A  statement
 Table  of  the  House.

 is  laid  on  the

 [Placed  in  Library.  See  No.  LT-
 939/77].

 झरफ्रीकी  देशों  से  तिमंत्रण

 6129,  भरी  राम  प्रकास  त्रिपाठी  :
 क्या  बिदेश  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  उन्हें  कुछ  भ्रफरीकी  देशों
 से  झ्रामंत्रण  प्राप्त  हुआ  है।  यदि  हां,  तो
 उनके  नाम  क्या  हैं  ;
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 (ख)  क्‍या  उक्त  देशों  के  उनके
 सम्भाव्य  दौरे  का  कार्यक्रम  तैयार  कर
 लिया  गया  है;  भौर

 (ग)  यदि  हां,  तो  कार्य  क्रम  में  शामिल
 देशों  के  नाम  क्या  हैं?

 विदेश  मंत्री  (श्री  झटल  बिहारी  बाज-
 पेयी)  :

 (क)  जी  हां  ।  एसे  देशों  की
 सूची  बनाना  सभव  नहीं  है  क्योकि  इनमें
 से  अनेक  निमंत्रण  अ्रनौपचारिक  है  |

 (ख)  जी,  नहीं  |

 (क)  प्रश्न  नहीं  उठता।

 Omission  of  Saving  Bank  Account
 from  Prize  Incentive  Scheme

 6130.  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  any  eligible  Saving
 Bank  accounts  with  the  Post  Offices
 have  peen  omitted  from  the  Draws
 under  Prize  Incentive  Scheme;

 (b)  whether  any  complaints  about
 such  omissions  have  been  received  by
 the  concerned  Department;

 (c)  whether  the  departmental  pub-
 licity  announcements  through  the  All
 India  Radio  adequately  advised  the
 eligible  depositors  to  check  Code
 Number  allotted  to  them  every  six
 months,  at  the  Post  Offices;

 (d)  if  the  answers  to  part  (a)  and
 (७)  be  in  the  affirmative,  what  Gov-
 ernment  propose  to  do  to  inspire  con-
 fidence  in  the  scheme;  and

 (e)  wil,  Governmengy  consider  allot-
 ting  of  permanent  Code  Numbers  to
 save  public  from  the  inconvenience
 of  checking  Code  Numbers  every  six
 months?
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 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  BRIJ  LAL
 VERMA):  (a)  Yes,  Sir.

 Eight  eligible  Savings  Banks  ac-
 counts  got  omitted  in  the  four  half
 yearly  Draws  held  between  317.75,
 and  81.177.  The  total  number  of
 Savings  Bank  accounts  in  these  four
 Draws  was  66.93  lakhs.

 (b)  The  complaints  were  received
 only  after  Draws  had  been  held.

 publicity
 through

 (c)  Such  Departmental
 announcements  were  made
 advertisements  in  the  Press.

 (d)  Instructions  have  been  issued
 to  the  staff  concerned  to  be  very  care-
 ful  in  future,

 (०)  It  has  been  decided  to  allot
 permanent  Code  Numbers  for  the  8th
 Draw  to  be  held  in  January,  1978,

 Uniformity  in  working  hours  of  Daily
 Wage  Labour

 6131,  SHRI  DURGA  CHAND:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state:

 (a)  whether  the  working  hours  are
 uniform  throughout  the  country  an  all
 the  Government  Departments  for  daily
 ‘wage  labour  and  labour  who  work  on
 permanent  basis;

 (b)  if  so,  the  working  hours  in  case
 of  uniformity  and  also  indicate  hours
 in  case  of  disparity;  and

 (c)  the  minimum  hours  of  duty  88
 fixed  by  Government?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)  to
 (ec).  The  IInd  Pay  Commission  had
 recommended  that  all  casual  labour
 under  the  Central  Government  ine
 cluding  those  to  whom  minimum  wage
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 law  is  not  applicable,  shoulg  have  the
 benefits  and  safeguards  provided  by
 Rules  23—25  of  the  Minimum  Wages
 (Central)  Rules,  950  relating  to
 weekly  holidays,  working  hours,
 night  shifts  and  payment  for  over-
 time.  The  above  recommendations
 were  accepted  by  Government  and  in-
 structions  to  this  effect  issued  by  the
 Ministry  of  Finance  to  ता!  concerned
 in  January,  96i.  Details  of  working
 hours  of  employees  in  various  depart-
 ments  of  the  Central  Govt.  are  not
 available.

 Meeting  with  Hindustan  Lever’s  Union

 6132,  DR.  BAPU  KALDATY:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state:  1

 (a)  whether  the  representatives  of
 Hindustan  Levers  Union  met  the
 Minister  on  7th  July,  ‘1977;

 (b)  whether  any  grievances  were
 placed  before  the  Minister;

 (c)  what  are  the  details  of  their
 demands;  and

 (d)  what  action  has  been  taken  on
 their  problems?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)  to
 (d).  Presumably  reference  is  to  the
 representation  dated  July  7,  977
 submitted  by  the  Hindustan  Lever
 Mazdoor  Sabha  to  the  Union  Labour
 Minister  concerning;  (i)  alleged
 wrongful  termination  of  services  of
 Sarvashri  R.  L,  Gupta  and  A.  K,  Sir-
 car  of  the  Delhi  Branch  and  Sarva-
 shri  Jawahar  Singh  and  Rajbir  Singh
 of  the  Ghaziabad  unit  of  Hindustan
 Lever  and  (ii)  alleged  victimisation
 of  certain  office  bearers  of  the  Union
 for  participation  in  trade  union  acti-
 vity.  The  matter  was  discusseq  re-
 cently  at  an  informal  meeting  con-
 vened  by  the  Ministry  of  Labour  on
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 July  19,  1977.  According  to  the  in-
 formation  supplied  by  the  represen-
 tative  of  the  Delhi  Administration,

 4
 the  above  meeting,  dispute  over

 ४  termination  of  services  of  Sarva-
 shri  R.  L.  Gupta  and  A,  K.  Sarcar
 has  been  referred  by  the  Delhi  Ad-
 ministration  on  July  16,  ‘1977  to  the
 Labour  Court,  Delhi  for  adjudication.
 Dispute  over  the  termination  of  ser-
 vices  of  Sarvashri  Jawahar  Singh  and
 Rajbir  Singh  are  also  reported  to
 have  been  referred  by  the  Govern-
 ment  of  U.P,  being  the  appropriate
 Government  in  this  case,  for  adjudi-
 cation

 Reduction  in  Telephone  Advisory
 Committees

 6133,  PROF,  P  G.  MAVALANKAR:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  Government  have
 drastically  curtaileg  the  number  of
 Telephone  Advisory  Committees  in  the
 country,  as  also  the  number  of  mem-
 bers  of  such  committees;

 (b)  if  60,  full  facts  thereof;  and

 (c)  detatlg  regarding  the  numbers
 of  the  said  committees  (with  their
 membership  in  each  case)  and  the
 places  where  they  were  in  existence
 during  the  years  975  &  19767,

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  BRIJ  LAL
 VERMA):  (a)  No,  Sir.

 (9)  The  whole  question  of  consti-
 tution  of  TACs  and  their  functioning
 has  been  reviewed  by  the  Depart-
 ment,  It  has  been  decided  to  consti-
 tute  Telephone  Advisory  Commit-
 tees.

 (0)  70  T.A.Cs.  functioned  during
 3978  and  4l  during  ‘1976,  Names  of
 these  T.A.C.  places  and  membership
 in  each  case,  are  given  in  the  attach-
 ed  Statement.
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 Statement

 List  of  places  where  Telephone  Advisory Committees  were  in  existence  during
 3975  and  or  976

 Sl.  Name  of  place  No.
 No.  of

 mem-, bers

 we  Agartala  in  70
 2.  Agra  ९]
 3.  Ahmedabad
 4.  Ajmer
 5.  Akola  °  ?  हि  7
 6.  Allahabad  79
 7.  Alleppey
 8.  Ambala  .  9
 9.  Amritsar

 Io,  Asansol  नि  है  7
 ti,  Bangalore.  14
 ‘12,  Bareilly  .  A  2
 13.  Baroda.
 34  Belgaum  :  :
 15.  Bhavnagar.  हे  7
 76,  Bhopal  .  20
 ग7,.  Bombay  26
 18,  Chandigarh  नि  हु  Ir
 19.  Cuttack  °  7
 20.  Delhi  28
 2  Dibrugarh.  &  7
 22.  Durgapur.  ही  8
 23.  Erode  7
 24.  Ernakulam  9
 25.  Gauhati  A  8
 26.  Goa  7  7
 27.  Gorakhpur  ड़  7
 28  Guntur  .  .  .  .  7
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 Sl.  Name  of  place  No.  Si.
 No.  of  No.  Name  of  Place

 ¢ mem-  mem-
 bers  bers

 29.  Gwalior  है  7  60.  Rajkot.  +  7
 30.  Hubli  नि  6t.  Ranchi.  :  6

 3  Hyderabad  ‘i  I4  62.  Rourkela  है  मर  7
 32.  Indore  2  2  8  63.  Salem  7  7
 33.  Jabalpur  5  :  7  64.  Shillong,  :  i

 34.  Jaipur.  वि  22  65.  Sholapur  7
 35.  Jamnagar  हे  8  66.  Simla  :  i

 36.  Jamshedpur.  .  9  67.  Srinagar,  नि  9
 37.  Jharia  68.  Surat  डर  tC)
 38.  Jodhpur  3  69.  Tirunelveli  7
 39.  Jullundur  लि  न  5  7  70.  Trichur  नि  के  7
 40.  Kanpur  .  22  ve  Trivandrum  It

 4  Kazikode  .  a  72.  Udaipur:  70

 42.  Kota  -  «  ०  TR  Varanasi.  :  ?  73
 43.  Kottayam  6  74.  Vijaywada  q
 44.  Lucknow  हे  23  75.  Vishakhapatnam  नि  7
 45.  Ludhiana  .  76

 46.  Madras.  12
 Shortage  lio  Vaccine

 47.  Mangalore  *  7  Sat

 48.  Meerut  3  6134.  SHRI  K.  RAMAMURTHY:
 Will  the  Minister  of  HEALTH  AND

 49.  Moradabad  to  FAMILY  WELFARE  be  pleased  to
 so.  Muzaffarnagar.  9  state:

 (a)  whether  there  ig  shortage  of i  a
 Polio  vaccine  in  many  hospitals  in  the

 52.  Mysore  8  country;
 53.  Nadiad  .  7  (b)  the  steps  to  be  taken  in  supply-

 4  i  te
 54.  Nagpur.  .  9  ae

 the  Polio  vaccine  to  all  the  hospi

 55.  Nasik  ७  °  7  (e)  whether  Government  are  in-
 56.  Patna  .  neg  tending  to  import  the  polio  vaccine,  if

 so,  the  names  of  the  countries; ST  Pondicherry  .
 8.  Quil  (d)  the  number  of  polio  cases

 SB.  ion  es  $  detected  in  the  country  during  1976-
 59.  Raipur  बा  &$ढ  6  77  both  in  rural  and  urban  areas  and

 the  number  of  cases  treated;  and
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 (e)  the  percentage  of  incidence  of
 the  gisease?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  No.  However  some
 hospitals  may  not  be  stocking  the
 Vaccine,

 (b)  There  is  no  shortage  of  oral
 polio  vaccine  in  the  country.  The
 vaccine  is  adequately  available  at
 Haffkine  Bio-Pharmaceutical  Corpo-
 ration  Ltd.,  Bombay,  and  any  hospi-
 tal  in  the  country  can  purchase  it.

 (c)  At  present,  the  Haffkine  Bio-
 Pharmaceutical  Corporation  Ltd.,
 Bombay  imports  the  vaccine  from  the
 US.S.R,

 (d)  The  number  of  cases  treated
 during  976  was  9206,

 (९)  Exact  incidence  of  the  disease
 in  the  country  as  a  whole  is  not
 available.

 Extension  of  EPF  Act  to  Establish-
 ment  Employing  ten  or  more  Persons

 6135.  SHRI  MANOHAR  LAL:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  fhat  some
 Bil]  is  pending  with  the  Labour  Minis-
 try  for  extending  the  Employees’  Pro-
 vident  Fund  Act  and  scheme  4952  to
 the  Establishment  employing  ten  or
 more  persons  85  already  gone  m  the
 Employees’  State  Insurance  Corpora-
 tion  which  is  a  sister  concern  organisa-
 tion  of  Employees’  Provident  Fund:
 and

 (b)  if  so,  why  ft  is  not  brought  to
 Parliament  and  how  much  time  it  will
 take  to  bring  the  bill  in  Parliament
 for  itg  approval?

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)

 and  (b).  Certain  proposals  for  amend-
 ment  of  the  Employees’  Provident
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 Funds  and  Miscellaneoug  Provisions
 Act,  952  including  the  one  relating
 to  extending  the  coverage  of  the  Act
 to  establishments  employing  0  or
 more  persons  are  under  consideration
 of  the  Government,

 Small  Manufacturers  of  Steel  Products
 6136,  SHRI  SUKHENDRA  SINGH:

 SHRI  MEETHA  LAL  PATEL:
 Will  the  Minister  of  STEEL  AND

 MINES  be  pleased  to  state:

 (a)  whether  it  would  be  desirable
 for  Gavernment  ta  allaw  the  small
 scale  manufacturerg  of  stce]  products
 to  meet  their  requirements  of  steel
 direct  from  the  steel  plants;

 (b)  whether  there  is  any  difference
 between  the  ex-factory  price  and  the
 market  price  of  steel;  and

 (c)  if  go,  the  facts  thereof?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 With  a  view  to  make  optimum  use  of
 the  transport  facility,  the  general  po-
 licy  78  to  move  stecl  in  rake  loads  as
 far  as  possible.  But,  in  order  to  help
 the  small  scale  units,  despatches  to
 the  State  Small  Scale  Industries  Cor-
 porations  are  made  in  wagon  Joads.
 Givernment  have  also  recently  de-
 cided  to  supply  plates,  structurals,
 hot  rolled  coils/sheets,  colq  rolled
 coils/sheets  also  in  wagon  loads  to
 units  with  private  sidings,

 (b)  Yes,  Sir.

 (c)  It  varies  from  time  to  time  ac-
 cerding  to  supply,  demand  and  other
 market  conditions.  Sometimes  it  is
 less  and  sometimes  it  is  more.

 Dispute  between  Punjab  National
 Bank  ang  its  Employees

 6137  SHRI  0.  K.  CHANDRAPPAN:
 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  whether  an:  industrial  dispute
 between  the  Management  of  the
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 Punjab  Nationa]  Bank  and  the  em-
 ployees  of  the  said  bank  regarding  the
 illegal  termination  of  promotion  policy
 settlement  in  respect  of  the  promo-
 tion  of  Clerks  and  Special  Assistants
 had  been  brought  before  the  Regional
 Labour  Commissioner  (Central),
 Kanpur;

 (b)  if  so,  the  full  facts  of  the  case
 and  the  decision  taken  by  the  Labour
 Commissioner;  '

 (c)  whether  this  case  could  not  be
 referred  ६0०  adjudication  and  if  so,  the
 reason;  therefor;  and

 (d)  whether  Government  will  re-
 consider  its  earlier  decision  which  was
 taken  under  certain  politica]  pressure?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)

 Yes,  Sir.

 (b)  to  (d).  A  settlement  between
 the  management  of  the  Punjab  Na-
 tional  Bank  and  All  India  Punjab
 National  Bank  Employees’  Federation
 over  the  policy  and  procedure  con-
 cerning  promotion  of  Clerks  and  spe-
 cial  Assistants  as  Officers  and  direct
 recruitment  of  Officers  and  related
 matters  was  signed  on  ‘16.6.73  for  a
 period  of  3  years.

 2.  The  management  of  the  Punjab
 National  Bank  gave  a  notice  to  the
 Federation  on  10.1.76  to  the  effect
 that  the  settlement,  dated  ‘16.6.73  shall
 stand  terminated  with  effect  from
 31,3.76.  They  also  issued  on  21.4,76  a
 circular  laying  down  a  new  policy
 and  procedure  for  promotion  of  Clerks
 and  Special  Assistants  ag  Officers
 which  is  at  variance  with  the  policy
 and  procedure  laid  down  in  this  be-
 half  in  the  settlement.  They  also
 issued  another  circular  on  15.76.  in-
 witing  applications  from  Clerks  and
 Special  Assistants  for  holding  a  test/
 interview  for  selection  85  Officers  in
 accordance  with  the  new  policy  and
 Procedure  adopted  by  management
 vide  their  circular  dated  21.4.76.

 3.  The  Secretary,  All  India  Punjab
 National  Bank  Employees  Federation
 raised  an  industrial  dispute  on  22.4.76
 challenging  the  action  of  the  manage-
 ment  on  the  grounds  that  the  notice
 of  termination  issued  by  manage-
 ment  on  ‘10.1.76  was  invalid  because
 it  was  issued  during  the  pendency  of
 the  settlement  and  the  management's
 action  in  unilaterally  formulating  and
 enforcing  a  new  promotion  policy  in
 violation  of  the  terms  of  settlement
 was  illegal  and  unjustified.

 4.  The  dispute  was  entertained  in
 conciliation  by  the  Regional  Labour
 Commissioner  (Central)  Kanpur  on
 19.6.76  but  as  no  settlement  could  be
 arrived  at  he  submitted  failure  of
 conciliation  report  to  the  Central
 Government  which  was  received  by
 the  latter  on  25.6.76,

 5.  Since  the  receipt  of  the  failure
 of  conciliation  report  from  the  Regio-
 nal  Labour  Commissioner  (Central)
 Kanpur,  the  matter  has  been  under
 the  consideration  of  the  Government.
 The  management  has  now  appointed
 a  Committee  consisting  of  3  represen-
 tatives  of  the  management  and  3  re-
 presentatives  of  the  Federation  to  re-
 view  the  new  promotion  policy  and
 procedure  adopted  by  the  manage-
 ment  and  to  bring  about  an  amicable
 settlement  of  the  dispute.  The  Com-
 mittee  has  already  held  three  meet-
 ings  on  23.5.77,  116.77  ang  16.7.77
 and  is  continuing  its  effort  to  resolve
 the  matter.

 Increage  of  Seats  in  Medical  Colleges
 6138,  SHRI  R.  V.  SWAMINATHAN:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  Government  have  issu-
 ed  instructions  to  all  Government
 medica}  colleges  40  accommodate  ll
 eligible  students  for  the  medical
 group  in  their  colleges;

 (b)  if  so,  whether  they  have  also
 been  asked  to  increase  the  seats,  if
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 Necessary  to  accommodate  all  the  stu-
 dents;

 (९)  if  so,  how  many  union  Govern-
 Inent  colleges  and  other  State  colleges
 have  accepted  the  instructions  of  the
 Union  Government;

 (d)  whether  the  Union  Government
 are  considering  to  open  new  medical
 colleges  to  provide  those  who  have
 not  been  able  to  get  the  admission  in
 such  colleges;  and

 (e)  if  so,  when  the  final  decision  is
 likely  to  be  taken?

 THE  MINISTER  OF
 AND  FAMILY  WELFARE
 RAJ  NARAIN):  (a)  No,  Sir.

 HEALTH
 (SHRI

 (b)  and  (९),  Does  not  arise,
 (०)  No,  Sir.
 (e)  Does  not  arise.

 Steel  Price  नि

 6139,  ‘SHRI  6.  M  BANATWALLA:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:
 ™

 (a)  the  present  price  of  steel  in  the
 country  and  ag  on  3i-3-75  and
 31-3-76;

 (b)  whether  after  the  reduction  in
 the  excise  duty  on  steel,  the  prices
 have  fallen  considerably  during  the
 last  3  months  in  the  country;

 (c)  whether  shop  keepers  are  gell-
 ing  stainless  stee]  utensils  at  a  very
 high  rate  ie,  80  to  00  per  kg.;  and

 (d)  steps  contemplateq  in  this
 regard?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 In  view  of  Part  (c)  of  the  question
 it  is  presumed  that  the  information
 is  required  in  respect  of  stainless
 steel  items  only.  The  list  prices  of
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 stainless  steel  items  of  Alloy  Steels
 Plant,  Durgapur  exclusive  of  sales  tax and  other  local  taxes  were  ag  under:—

 (Rs.  per  Kg.)
 Ttem  37-3-75  37-3-76  उन3नरा

 Hot  Rolled
 Sheets  4  125  mm  44  4  44
 Platces8  mms,  27  32  32
 Rounds  22mm/ 8omm_—,  8)

 Rounds  80mm/  f  8  24 Ioomm  9  J

 As  regards  imported  stainless  steel
 sheets,  these  were  released  for  uten- sil  making  from  February  976  only Actual  User  (Ex-Godown)  gale  pri- ces  for  imported  stainless  steel  sheets
 released  for  manufacture  of  utensils were  as  follows:—

 (Rs.  per  Ke.)
 Stamiless  Steel  Sheers  As  on

 ———
 33-3-76  =  (31-3-77

 26G  72°00  72°00
 2480  66+I0  66°I0
 22G  65*00,  65°00

 (b)  As  a  result  of  the  reduction  in
 import  duty  on  stainless  steel  sheets
 and  plates  etc.  from  320  per  cent  to
 220  per  cent,  the  revised  prices  of
 stainless  steel  items  produceg  by  Al-
 Joy  Steels  Plant,  Durgapur,  are  being worked  out  and  will  be  announced
 shortly.  M.M.T.C.  has,  however,  al-
 Teady  reduced  the  prices  of  imported stainless  sheets  with  effect  from  22nd
 July,  977  as  follows:

 (Rs.  per  Ke.)
 26G  मु  हे  है  हा  57°00
 24BG  °  :  56°00
 22G  +  55°00

 (०)  ४०१  (d).  Information  is  being collected  and  will  be  laid  on  the
 Table  of  the  House,
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 परिवार  नियोजन  कार्यक्रम  को  जियास्वित
 करने  में  झसफल  रहने  के  कारण  स्वास्थ्य

 झौर  परिवार  नियोजन  के  कर्मचारियों
 को  बर्खास्त  किया  जाना

 6140.  श्री  रामजीलाल  सुमन  :
 क्या  स्वास्थ्य  और  परिवार  कल्याण  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि:

 (क)  उनके  मंत्रालय  के  नियत्नण
 में  ऐसे  भ्रधिकारियों  और  क्मंचारियों  की
 संखया  कितनी  है  जिनकी  सेवाएं
 परिवार  नियोजन  कार्यक्रम  समूचे  देश  मे
 क्रियान्वित  करने  में  '्रसफल  रहने  के
 कारण  समाप्त  कर  दी  गई  थीं।

 (ख)  उनमें  से  ऐसे  प्रधिकारियों  ौर
 कम  चारियों  की  सख्या  कितनी  है  जिन्हें
 झ्रब  तक  सेवा  में  वापस  ले  लिया  गया
 है  ;  और

 (ग)  क्‍या  उनका  मत्ालय  सेवा  से
 बर्खास्त  किए  गए  अधिकारियों  भर
 कमंचारियों  को  उस  श्रवधि  के  लिए
 बेतन  का  भुगतान  करेगा  जिसमें  वे  सेवा
 में  नहीं  थे  ?

 स्वास्थ्य  और  परिवार  कल्याण  मंत्री
 भी  राज  नारायण)  :  (क)  सारे  देश

 को  परिवार  कल्याण  कार्यक्रम  के  भनन्‍्तर्गत
 लाने  में  असमर्थ  रहने  के  कारण  केन्द्रीय
 स्वास्थ्य.  और  परिवार  कल्याण
 प्ंत्ञालय  के  भ्धीन  किसी  भी  भ्रधिकारी
 बौर  कर्मचारी  की  सेवाएं  समाप्त  नहीं
 की  गई।  केन्द्रीय  स्वास्थ्य  शौर  परिवार
 कल्याण  मंत्रालय  के  पझ्रधीत  कर्मचारियों
 में  राज्य  सरकारों/संध  शासित  प्रशासनों
 का  स्टाफ  शामिल  नहीं  है।

 (@)  भौर  (ग).  प्रश्त  नहीं  उठता

 rr8

 उसर  प्रदेश  सलेरिया  कर्मचारी  संघ  की  मांगें

 6i4i.  श्री  सुभाष  झाहुजा  :  क्‍या
 स्वास्थ्य  और  परिवार  कल्याण  मंत्री  यह
 बताने  की  क्रपा  करेंगे  कि:

 (क)  क्‍या  उत्तर  प्रदेश  मलेरिया
 कर्मचारी  संघ  ने  i7  अप्रैल,  977  को
 नहें  एक  माग  पत्न  दिया  था  ;

 (ख)  यदि  हां,  तो  उसमें  उल्लिखित
 मुख्य  मागो  का  ब्यौरा  क्‍या  है;

 (ग)  क्‍या  सरकार  ते  इन  मांगों
 की  जांच  की  थी  ;  शौर

 (घ)  यदि  हां,  तो  उसका  क्‍या  परिण
 णाम  निकला  ?

 स्वास्थ्य  श्रौर  परिवार  कल्याण  मंत्री
 (६ ह  राज  नारायण)  :  (क)  जी  हां

 (ख)  उत्तर  प्रदेश  मलेरिया  कर्मचारी
 संघ  की  मुख्य  मांगों  का  एक  विवरण
 संलग्न  है।  *

 (ग)  शौर  (घ)  क्‍योंकि  ये  कर्म-
 शारी  राज्य  सरकार  के  कर्मचारी  हैं,  इस
 लिए  इस  कमंचारी  संघ  के  पत्र  की  एक
 प्रति  राज्य  सरकार  को  आवश्यक  काये-
 वाह्दी  के  लिए  भेज  दी  गई  है।

 विवरण

 उत्तर  प्रदेश  मलेरिया  कमंचारी  संघ  ने  जो
 मांगें  को  हैं  वे  इस  प्रकार  हैं  —

 (1)  उत्तर  प्रदेश  में  सहायक  मलेरिया

 झनुरक्षण  प्रधिकारियों  की  संख्या  87  है
 झौर  ये  पिछले  24  वर्षों  से  इस  विभाग
 में कार्य  कर  रहे  हैं  i  इन्हें  मलेरिया  एवं
 श्न्य  क्षेत्रीय  कार्यों  का  विस्तुत
 झनूभव  है।  ये  व्यक्ति  तकनीकी  प्रशिक्षण
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 प्राप्त  विज्ञान  स्नातक  हैं  भौर  इन्होंने
 दिल्‍ली  तथा  लखनऊ  के  मलेरिया  विज्ञान
 प्रशिक्षण  केनद्रो  से  विशेष  मलेरिया
 प्रशिक्षण  पाठ्यक्रम  भी  पास  किया  है।

 (2)  वर्ष  i972  से  974  के
 दौरान  उत्तर  प्रदेश  सरकार  द्वारा  जारी
 किए  गए  सरकारी  आदेशों  के  अनुसार
 सहायक  मलेरिया  भपनुरक्षण  श्रधिकारियो
 के  उपयंक्त  87  पदो  को  स्थाई”  बना
 दिया  गया ।

 (3)  मलेरिया  कार्यकर्ताशों  मे  बहुत
 निराशा  फैली  हुई  है  क्योकि  राज्य  सरकार
 द्वारा  स्थाई  बनाए  गए  उपरोक्त  पदो  को  केन्द्रीय
 सरकार  की  संशोधित  योजना  के  अनुसार
 समाप्त  किया  जा  रहा  है।  यह  योजना
 पिछली  काग्रेस  सरकार  द्वारा  बनाई  गई
 थी  श्रौर  जिसे  ब्तमान  उत्तर  प्रदेश
 सरकार  शीघ्र  ही  लागू  करने  जा  रही  है।

 (4)  22  हजार  मलेरिया  कार्यकर्ताश्रो
 से  से,  जो  पिछली  20  मे  24  वर्षों  से
 सेवा  कर  रहे  हैं  केवल  8  व्यक्ति  ही
 स्थाई  किए  गए  है  और  जिला  स्तर  के
 पदों  पर  पदोन्नति  के  सभी  दरवाजे
 पूर्णत:  बन्द  हो  गए  है,  जबकि,  अन्य
 राज्यों,  जैसे  मैसूर,  मद्रास  और  मध्य-
 प्रदेश  ब्रादि  मे  निम्न  संवर्ग  के
 ब्यक्तियो  को  ही  जिला  स्तर  के
 अधिकारियों  के  पदों  पर  पद  नत
 किया  जाता  है।  उपरोक्त  तथ्यों  को
 ध्यान  में  रखते  हुए  यह  प्रनुरोध  है
 कि]  नए  बनाए  गए  जिला  मलेरिया
 झभ्रधिकारियों  (डी०  एम०  भोज)  के  56
 पदों  को  सहायक  मलेरिया  अ्रधिकारियों
 (ए०  एम०  एम०  जोग)  की  पदोन्नति

 द्वारा  ही  भरा  जाए  और  इस  प्रकार  नए
 पैटर्न  में  सभी  वरिष्ठ  कार्यकर्ताओं  को
 खपा  लिया  जाएगा  और  पदोन्नति  के
 दरवाजे  खुल  जाएंगे  जिसके  फलस्वरूप
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 हतोत्साहित  कार्यकर्ताशों  को  कार्य  करने
 की  नई  प्रेरणा  मिलेगी।

 (5)  जिला  मलेरिया  अ्रधिकारियों  के
 उपर्युक्त  पदों  पर  नए  एम०  बी०  बी०
 एस०  डाक्टर  नियुक्त  करना  मलेरिया
 योजना  के  लिए  किसी  भी  प्रकार  लाभ-
 दायक  नहीं  है  क्योकि  इसे  मलेरिया  क्षेत्र
 के  कार्य,  छिड़काव  कार्य  के  तीर-तरीके
 सन्निरीक्षण  स्टाफ  की  निगरानी  झौर
 उनके  काम  का  मूल्याकन  करने  श्रादि
 के  बारे  में  कोई  व्यावहारिक  ज्ञान  श्रथवा
 प्रशिक्षण  नही  होता  है।

 (6)  नए  एम०  बी०  बी०  एस०
 डाक्टर  को  जिला  मलेरिया  श्रधिकारी  के
 रूप  में  मलरिया  योजना  मे  लगाने  की
 बजाय,  जहा  उसे  कोई  चिकित्सा  कार्य
 नहीं  करना  होता  है,  उसे  गाव  के  सचल
 झौषधालयो  मे  गरीब  रोगियो  के  नुस्खे
 लिखने  तथा  दवाइया  देने  की  सेवा  अच्छी
 तरह  से  कर  सकता  है।

 (7)  जहा  तक  चिकित्सा  सम्बन्धी
 मार्ग-दर्शन  तथा  देख-रेख  का  सम्बन्ध  है
 मुख्य  चिकित्सा  प्रधिकारी  मलेरिया
 ्रधिकारियों  का  मार्ग-दर्शन  करने
 के  लिए  पूर्णत.  पर्याप्त  है।  ये  मलेरिया
 अधिकारी  सधे  मुख्य  चिकित्सा  प्रधिकारी
 के  भ्रधीन  होगे  1

 (8)  इस  समय  प्राथमिक  स्वास्थ्य
 केन्द्र  स्‍तर  से  लेकर  जिला  स्तर  तक  सभी
 महत्वपूर्ण  पदो  पर  एम०  बी०बी०  एस०
 डाक्टर  लगे  हुए  है  तथा  मलेरिया  के  बारे  में
 मार्ग-दर्श  करने  के  लिए  भी  उन्ही
 की  सेवाएं  हमेशा  उपलब्ध  है।  ऐसी
 स्थिति  में  नए  व्यक्तियो  को  जिला  मलेरिया
 भ्रधिकारी  के  पद  पर  नियुक्त  करना
 तथा  मलेरिया  के  क्षेत्न  में  पुराने,  अनुभवी
 और  तकनीकी  रूप  से  प्रशिक्षित  व्यक्तियों



 321  Written  Answers  SRAVANA  I38,  899  (SAKA)  Written  Answeis  322

 को,  जिनके  पास  20-24  वर्ष  का  प्रसाधारण
 क्षेत्रीय  अनुभव  है,  निकाल  बाहुर  करना  इन
 कार्यकर्ताओं  को  न्याय  से  वंचित  करना  है

 (9)  वित्तीय  पहलुझ्ो  के  बारे  में  भो
 यदि  हिसाब  लगाया  जाए  तो  उपर्युक्त
 सहायक  मलेरिया  अ्रधिकारियो  को
 पदोन्‍नत  करके  सरकारी  धन  में  काफी
 बचत  की  जा  सकती  है  क्योकि  उनका
 सिलेक्शन  ग्रेड  400  से  700  रुपए  है
 जर्बा>  एम०  जी०  बी०  एस०  डाक्टरों  का
 वेतनमान  500  से  200  रुपए  है।

 i0  यदि  डी०  एम०  ज्ो०  के  पदों
 पर  उन  अभागे,  चिरकाल  के  अपेक्षित
 तथा  निराश  मलेरिया  कार्यकर्ताओं  की
 पदोन्नति  का  मार्ग  प्रशस्त  हो  जाता  है  तो
 वर्तमान  सभी  कार्यकर्ता,  श्र्थात्‌  so  पद
 ए०.  एम०  एम०  झो०  के  22  पद  ए०

 यू  ओ०  के  और  एस०  एम०  श्राई०
 तथा  एस०  एल०  टी०  के  कुछ  वरिष्ठ
 संवर्ग  इस  संशोधित  योजना  मे  शामिल

 हो  जाएगे।  इस  प्रकार  संशोधित  योजना
 मे  कुछ  श्रेणियों  के  पदों  को  समाप्त
 करने  के  बारे  में  जो  व्यवस्था
 की  गई  है  उससे  कमेचारियों  की  छटनी

 नही  होगी  झयवा  उतकी  नौकरी  को
 कोई  खतरा  नही  होगा  ।

 ii.  वरिष्ठ  मलेरिया  निरीक्षक  तथा
 वरिष्ठ  प्रयोगभाला  तकनीशियन  के  पद
 मलेरिया  संगठन  की  महत्वपूर्ण  कड़ी  है
 तथा  न  पदों  को  समाप्त  कर  देने  से

 (जैसे  कि  योजना  में  प्रस्तावित  है)  जिला
 स्‍तर  का  सारा  काम  प्रस्त-व्यस्त  हो
 जाएगा  शीर  इस  सम्पूर्ण  योजना  के  लिए
 यह  कदम  धातक  सिद्ध  होगा।

 12.  मलेरिया  कार्यक्रमों  (राष्ट्रीय
 मलेरिया  नियंत्रण  कार्यक्रम)  को  जब  से

 प्रारम्भ  किया  गया  था  तब  से  श्राज  तक,

 अर्थात्‌  952  से  3977  तक  केन्द्रीय
 मलेरिया  सस्थान  दिल्‍ली  प्रथवा  लखनऊ
 के  जो  भी  अधिकारी  जिला  मुख्यालयों  मे

 निरीक्षण  या  दोरे  के  लिए  श्ाते  रहे,
 वे  सब  यही  आश्वासन  देते  रहे  कि  उपर्युक्त
 कार्यकर्ताओं  का  भविष्य  उज्जवल  है  शौर

 उन्होने  इन  लोगो  को  किसी  दूसरी  सेवा
 को  अपनाने  की  कभी  अनुमति  “हीं  दी

 Nationa,  Safety  Cotncil

 6i42  SHRIMATI  MRINAL  GORE:
 Will  the  Mimster  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  memorandum  from  the  Na-
 tional  Safety  Council  Staff  Union,
 Bombay;

 (b)  whether  the  memorandum  con-
 tains  several  complaints  of  mismana.
 gement  of  the  affairs  of  the  National
 Safety  Council;  and

 (c)  what  steps  have  been  taken  by
 Government  to  look  into  these  com-
 plaints?  5

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VERMA):  (a)
 Yes.

 (b)  Yes.

 (c)  National  Safety  Council  being
 a  Society  registered  under  the  Socie<
 ties  Registration  Act,  XXI  of  1860,  a
 copy  of  the  Memorandum  has  been
 sent  to  the  Chairman  of  the  Council
 for  necessary  action.
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 HLS.C.L.  Engineers’  i3-pohf  demands

 6143.  SHRIMATI  PARVATHI
 KRISHNAN:

 SHRI  NIRMAL  CHANDRA
 JAIN:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  about  500  engineers of  Hindustan  Steel  Works  Construc-
 tion  Ltd.  have  been  observing  work
 to  rule  since  June  8  to  press  their
 i8-point  demands;  and

 (b)  if  so,  what  are  their  demands
 and  measures  being  taken  to  settle
 their  demands?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 About  900  engineers  of  Hindustan
 Steelworks  Construction  Limiteg  at
 Bokaro  and  Bhilai  observeq  work-to-
 rule  from  the  I8th  June  to  the  29th
 June,  1977.  The  agitation  was  with-
 drawn  by  the  Association  on  the  5th
 July,  977  after  the  recommendations
 of  the  high  level  committee  which
 Was  appointed  to  examine  the  de-
 mands  of  the  Association,  were  dis-
 cussed  by  the  Managing  Director,
 HSCL,  with  the  Engineers  Associa-
 tion  on  29.6.1977,,  The  recommenda-
 tions  made  have  been  agreed  to  and
 are  now  being  implemented.

 (b)  Their  demands  were:
 qa  The  posts  of  Tech.  Asstt.

 should  be  redesignated  as  Assistant
 Engineer  and  all  the  TA/Asstt.
 Engineers  should  be  promoted  to
 Asstt.  Divisional  Engineer  after
 completing  one  year  of  service,

 (2)  The  earlier  sanctioned  posts
 of  GMs,  CE  &  Dy.  CEs  have  been
 increased  within  recent  two  months,
 We  feel  encouraged  on  the  expan-
 sion  of  our  Company  and  expect  a
 proportionate  increase  in  other
 cadres  also.  Eligible  candidates  in
 all  cadres  be  immediately  promoted
 as  pe?  seniority.
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 (3)  In  the  name  of  specialisation

 the  outside  recruitment  should  be
 stopped  and  _  interviews/appoint-
 ments  under  process  should  be  can-
 celled.

 (4)  The  favouratism  done  in  the
 promotion  of  selection  grade  posts
 during  the  emergency  periog  should
 be  annulled.

 (5)  Engineers  terminated  during
 emergency  should  be  reinstated.

 (6)  Responsibilities  and  duties  of
 each  rank  should  be  well  defined

 to  avoid  interference  of  ranks,
 (7)  Leave  facilities  for  higher

 education  and  sponsoring  candi-
 dates  for  professional  training
 should  be  introduced  immediately.

 (8)  Persons  who  have  completed
 one  contract  period  should  be  con-
 firmed  on  superannuation  immedi-
 atly.

 (9)  House  accommodation  should
 be  provided  invariably  to  all  engi-
 neers  at  all  projects.

 (10)  Seats  for  school  going  chil-
 dren  of  employees  should  be  re-
 served  in  the  Central  Schools.

 (l)  Vehicle  Allowance  as  admis-
 sible  in  other  subsidiaries  of  SAIL
 be  introduced  in  all  the  projects.

 (12),  Association  should  be  asso-
 Ciateq  in  the  policy  decisions  of
 management  both  units  and  HQ:
 levels.

 (13)  Applications  for  outside  em-
 ployment  should  be  forwarded
 without  any  restrictions.

 Abdominal  diseases

 6144,  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state:

 (a)  whether  Government  Hospitals
 and  private  Hospitals  are  showing
 increasing  number  of  cases  of  abdo.
 minal  disease;
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 (b)  whether  sudden  rise  in  such
 ‘cases  ig  due  to  the  water  pollution  in
 the  City;  and

 (c)  the  steps  taken  to  prevent  the
 out-break  of  the  disease  of  this  form?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ  NA-
 RAIN):  (a)  Yes,  a  slight  increase
 has  been  observed  in  the  number  of
 eases  of  abdominal  disease».

 (b)  Most  of  the  intectious  types  of
 abdominal  diseases  are  considered  to
 be  due  to  water  pollution,

 (c)  Measures  such  as_  protected
 water  and  food  supply,  better  sanita-
 tion,  hygienic  disposal  of  sewage  are
 being  taken  by  the  Municipal  Health
 authorities.  A  legislation  entitled
 “The  Water  (Prevention  and  Control
 of  Pollution)  Act»  hus  also  been  en-
 acted  in  1974,

 Representation  from  Junior  Doctors
 of  Delhi

 6145,  SHRI  KANWAR  LAL  GUP-
 TA:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleas-
 ed  to  state:

 (a)  is  it  a  fact  that  the  former  Lt.
 Governor  of  Delhi  Shri  Kishan  Chand
 had  flouted  the  directions  of  the  then
 Health  Minister  Dr.  Karan  Singh  to
 withdraw  the  termination  order  and
 lesal  proceedings  against  3  junior
 doctors  who  had  participated  in
 Strike  in  ‘1974;

 (b)  has  Government  received  any
 representation  from  the  doctors  over
 this  issue;

 (c)  if  so,  its  contents  and  the  action
 taken  by  the  Government  thereon;
 and

 (a)  what  action  Government  pro-
 pose  to  take  against  Shrj  Kishan
 Chand?
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 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ  NA-
 RAIN):  (a)  Dr.  Karan  Singh  had  ad-
 vised  the  former  Lt.  Governor  to
 consider  withdrawal  of  the  legal  pro-
 ceedings,

 (b)  and  (c).  The  legal  proceedings
 have  since  been  withdrawn,

 (d)  Since  it  was  not  mandatory  for
 the  Lt.  Governor  to  accept  Dr.  Karan
 Singh’s  advice  no  action  is  proposed
 to  be  taken.

 सिनी  एक्सचेंज  स्पेशल  सकट  स्थापित  करना

 6l46.  of  रबीस्त  प्रताप  सिहः  क्‍या
 संचार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  मां,  श्रप्रैल,  977  के

 दौरान  देश  के  विभिन्न  भागों  में  कुछ
 मिनी  एक्सचेंज  स्पेशल  सकिट  स्थापित

 किए  गए  थे  ;

 (ख)  यदि  हां,  तो  एसे  सकिट  किन
 किन  स्थानों  पर  स्थापित  किए  गए  थे
 और  उक्त  स्थानों  के  चयन  की  कतौटी
 क्‍या  थी;

 (ग)  क्‍या  डाक  तार  विभाग  के

 यरिष्ठ  अधिकारियों  ने  उक्त  स्थानों  का
 दौरा  किया  था;  भौर

 (घ)  यदि  हां,  तो  उनके  नाम  क्‍या

 हैं  झौर  इन  स्थानों  पर  उनके  जाने  का
 प्रयोजन  क्‍या  था?

 संचार  मंत्री  (अुजलाल  वर्मा):  (क)
 से  (घ).  यह  सूचना  ण्कल्  की  जा  रही
 है  और  इसे  यथासमय  सभा  क्ट्ल  पर

 रख  दिया  जायेगा।
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 CIT  Teacher  Training

 6147,  SHRI  EBRAHIM  SULEMAN
 SAIT:  Will  the  Minister  of  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  trainees  of  I.T.J.  for  work-
 men,  Curzon  Road,  New  Delhi  whe
 had  passed  the  cutting  and  tailoring
 course  are  not  permitted  to  join  the
 next  year  course  of  Teacher's  Train-
 ing  course  but  are  permitted  to  join
 the  same  course  after  the  lapse  of
 one  year;

 (b)  whether  this  results  in  the
 waste  of  one  precious  year  of  educa-
 tion;  and

 (c)  if  so,  the  reasons  for  not  per-
 mitting  them  to  join  immediately  the
 next  course  of  C.LLT,  Teacher’s  Train-
 ing?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)

 The  trainees  who  pass  the  Cutting
 and  Tailoring  course  of  jhe  Industrial
 Training  Institute,  Curzon  Road,
 New  Delhi,  are  required  to  acquire
 practical  experience  for  some  time

 before  they  are  eligible  for  admission
 to  the  Teachers’  Training  course  in
 the  Central  Training  Institute  for
 Women  Instructors,

 (b)  The  time  spent  in  acquiring
 practical  experience  therefore  should
 not  be  considered  a  waste,

 (०)  Does  not  arise.

 Provision  of  Telecommunication  fact-
 lities  in  1977-78

 6148,  SHRI  ANNASAHEB  P.  SHIN-
 DE:  Will  the  Minister  of  COMMUNI-
 CATIONS  be  pleased  to  state:

 (a)  what  is  the  number  of  towns
 in  the  country  where  the  Communi.
 cation  Ministry  propose  to  provide
 telecommuniration  facilities;  and
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 (b)  whether  Ahmednagar  and
 Shizampur  in  Maharashtra  are  in.
 cluded  in  the  scheme  to  be  imple-
 mented  in  1977-787

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  BRIJ  LAL  VER-
 MA):  (a)  and  (b).  During  1977-78,  it
 is  proposed  to  provide  new  long  dis-
 tance  public  call  offices  at  2000  places
 and  new  telegraph  offices  at  2300
 places  in  the  country.  Telecommuni-
 cation  facilities  are  already  available
 in  Ahmednagar  and  Shirampur  (not
 Shizampur)  in  Maharashtra.

 Instant  registration  pooking  system

 6t49.  SHRI  PRASANNBHAT  MEH-
 TA:  Will  the  Minister  of  COMMU-
 NICATIONS  be  pleased  to  state:

 (a)  whether  the  novel  system  of
 instant  registration  booking  has  bocn
 introduced  in  Ahmedabad;

 (b)  if  so,  what  are  the  main  points
 of  the  novel  system  introduced;  and

 (c)  whether  this  system  will  be
 introduced  in  other  States  also?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  BRIJ  LAL  VERMA):
 (a)  Yes,  Sir,

 (b)  Under  the  scheme,  a_  special
 Letter  Box  has  been  installed  in
 Ahmedabad  G.P.O.  wherein  members
 of  the  public,  who  intend  to  despatch
 registered  letters  can  post  such  letters
 in  this  special  Letter  Box,  instead  of
 presenting  at  the  counter.  The  Letter
 Box  is  cleared  at  convenient  intervals
 and  the  registered  articles  are  duly
 booked.  The  receipt  is  retained  in  the
 post  office.  This  enables  the  senders
 of  registered  letters,  who  do  not  want
 a  receipt,  not  to  wait  at  the  counter.

 (९)  The  system  of  instant  registra-
 tion  booking  is  being  tried  as  an  ex-
 perimental  measure  initially  in  seven
 Postal  Circles  namely,  Andhra  Pra-
 desh,  Delhi,  Gujarat,  Maharashtra,
 Tamil  Nadu,  Uttar  Pradesh  and  West
 Bengal.
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 Aluminium  Project  at  Visakhapatnam

 “6150.  SHRI  _T.  BALAKRISHNIAH:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  a  time-table  has  been
 drawn  up  to  execute  thie  Aluminium
 Project  in  Visakhapatnam  District;
 and

 (b)  whether  Government  have  also
 taken  any  firm  decision  about  setting
 up  a  Smelter  project  in  the  district?

 THE  MINISTER  OF  STEE],  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 and  (b).  The  question  presently  under
 consideration  is  the  setting  up  of
 plants  based  on  East  Coast  Bausite
 deposits  for  export  of  the  product,  The
 exact  scope  of  the  project  will
 depend  on  the  product  in  demand
 and  on  the  results  of  feasibility
 studies  which  are  yet  to  be  commis-
 sioned.

 Import  of  Crossbar  Telephone  Ex-
 change  in  Delhi  and  Bombay

 6151.  SHRI  HARI  VISHNU  KA-
 MATH:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  40  state:

 (a)  whether  it  is  a  fact  that  the
 crossbar  telephone  exchanges  in
 Delhi  and  Bombay  have  become  such
 a  source  of  irritation  and  annoyance
 to  subscribers  that  they  have  ‘been
 aptly  described  as  both  a  cross  and
 2  bar;

 (b)  whether  it  is  a  fact  inat  cross.
 bar  exchange  equipment  is  being  im.
 ported  on  a  large  scale,  despite  the
 unsatisfactory  working  of  the  cx-
 changes  at  present  in  Delhi  and
 Bombay;  and

 (c)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  BRIJ  LAL
 VERMA):  (a)  Crossbar  exchanges
 of  Pentaconta  type  first  installed  in
 3967  in  Madras,  Bombay  and  Delhi,
 had  some  technicai  problems  which
 908  L.S—~5,

 resulted  in  inconvenience  and  annoy-
 ance  to  the  subscribers,  Systematic
 studies  had  been  undertaken  to
 identify  the  problems  and  improve
 and  upgrade  the  performance  of  these
 and  similar  exchanges  being  manu-
 factured  at  Indian  Telephone  Indus-
 tries  currently  being  installed  at  the
 rate  of  about  60,000  lines  a  year.  The
 performance  of  the  crossbar  exchanges
 all  over  the  country  has  steadily
 improved  with  the  incorporation  of
 necessary  modifications,

 (b)  and  =  (c).  150,000  lines  of
 Strowger  and  60,000  lines  of  crossbar
 equipment  is  being  manufacttred  in
 India  by  Indian  Telephone  Industries.
 However,  to  meet  the  requirements  of
 planned  expansion  for  telephone  ex-
 change  capacities,  it  becomes  neces-
 sary  to  supplement  the  supplies  from
 LT.I.  by  suitable  imports.  Crossbar
 equipment  of  types  other  than  Pen-
 taconta,  which  are  known  to  have
 better  performance  have  been  im-
 ported  for  this  purpose.  A  10,000
 lines  Swedish  crossbar  exchange  was
 imported  in  974  on  the  basis  of  global
 tenders  under  a  World  Bank  Credit
 and  is  working  very  satisfactorily  at
 Idgah  in  Delhi  network.  Another
 80,000  lines  of  Japanese  crossbar  ex-
 changes  have  been  ordered  on  the
 basis  of  global  tenders  against  another
 World  Bank  Credit  in  1975-76  for
 Ahmedabad,  Bombay,  Calcutta  and
 Delhi.

 Proposals  are  under  consideration
 for  further  import  of  Japanese  cross-
 bar  exchanges  under  a  Yen  Credit  as
 these  exchanges  have  given  satisfac-
 tory  service  in  other  parts  of  the
 World.

 संघ  लोक  सेवा  भ्रायोग  द्वार।  चुने  गये  डाक्टरों
 को  नियुक्ति

 6i52  oft  नवाब  सिह  चौहान
 क्या  स्वास्थ्य  और  परिवार  कल्याण  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि;

 (क)  संघ  राज्य  क्षेत्रों  के  लिए
 संघ  लोक  सेवा  आयोग  द्वारा  चने  गे
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 डाक्टरों  को  कित-किन  स्थानों  पर  नियुक्त
 किया  जाता  है;

 (ख)  एक  स्थान  से  दूसरे  स्थान  पर
 कितने  समय  में  तबादला  किया  जाता  है,

 (ग)  क्या  हिन्दी  भाषा  भाषी  डाक्टरो
 को  दिल्‍ली  में  रखन  का  प्रयत्न  किया
 जाता  है  तथा  तमिल,  तेलगू  और
 काकणी  भाषा  भाषी  डाक्टरों  का  पाडि+
 बेरी  तथा  गोपा  में  नियुक्त  किया  जाता

 है  ,  शौर

 (घ)  पाडिवेरी  मे  इस  समय  कितने

 हिन्दी  भाषा  भाषी  डाक्टर  कार्य  कर  रहे
 है  और  उनका  तबादला  हिन्दी  भाषी
 क्षेत्र  में  कब  तक  किया  जाना  है?

 ह्वास्ण्य  और  परिवार  कन्याण  मंत्री

 (शो  राह  नारप्रओ)  :  (क)  कृपया
 सलग्न  विवरण  देखे।

 (खि)  जिन  स्टेशनों  में  केन्द्रीय
 स्वाम्टय  सेता  के  प्रधिकारियों  का  नैनात
 किया  जाता  है  उनको  वर्ग  'क.  बर्ग  पख,
 बर्ग  ग!  तथा  बर्ग  पच  में  वर्गीकृत  किया
 गया  है।  बदली  के  पैटठन  का  व्यावहारिक
 बताने  केलिए  वर्ग  क  और  द.  के
 स्टेशनों  का  एक  ग्रप  में  रख  कर  तथा
 बर्ग  ग  और  घ'  के  स्टेशनों  को  दूसरे

 ग्रूप  में  रख  कर  ग्रधिकारियों  का  स्था-

 नाल्तरण  एक  ग्रप  के  स्टेशनों  से  दूसरे  ग्रुप  के
 स्टेशनों  मे किया  जाता  है  ।  सामान्यत-  एक  वर्ग

 के  स्टेशन  में  तैनाती  की  जो  अवधि  होती

 है  वह  इस  प्रकार  है:
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 वर्ग  'क'  के  लिए  5  वर्ष
 वर्ग  ख'  के  लिए  4  वर्ष
 बग  ग  के  लिए  3  वर्ष
 वर्ग  'घ'  के  लिए  2  वर्ष

 वह  पैटर्न  i97:  में  बनाया  गया  था;

 परन्तु  बहुत  से  मामलों  में  प्रशासनिक

 कठिनाइयों  के  कारण  इसका  अनुसरण
 करना  सम्भव  न  हो  सका ।

 (ग)  संघ  लावा  सेवा  आयोग  हारा
 बिशेषज्ञ  ग्रेड  /जी०  डी०  ओऔो०  ग्रेड-1

 (वरिष्ठ  वेतनमान)  के  लिए  सस्तुत  किए
 गए  अ्रध्िकारियों  को  उन्हीं  संगठनों  /
 संस्थानों  में  तैनात  कर  दिया  जाता  है
 जिनके  लिए  झायोग  ने  उनका  विशेष  रुप
 से  चयन  किया  हो।  फिर  भी  जी०  डी०
 11  (जूनियर  कलास-1-स्केल)  के

 ग्रधिकारियों  के  भामले  में  यह  प्रयत्न

 किए  जाते  है  कि  उनको  उन्हीं  स्थानो/
 कोला  मे  तैनात  कर  दिया  जाए  जहा  के
 वे  मूल  निवासी  है  बशर्ते  कि  वहा  पद
 उपजब्ध  हो  शर  इसके  लिए  प्रशासनिक

 सूविधा  हा।

 (7)  इस  समय  पाडिचेरी  में  कार्य
 कर  रहे  केद्रोपष  स्वास्थ्य  सेबा  के
 37  डाक्टर  हिन्दी  बालने  बाले  हैं

 saat  भाग  (ख)  में  दि!  गए  बदली
 के  पैटर्न  के  अनुसार  ही  स्थानान्तरण  किए
 जाते  है  परन्तु  प्राशासनिक  कठिनाईयों  के
 कारण  इसका  हमेशा  चुणे त"  अनु  सरण
 नहीं  किया  जा  सकता।  जब  कभी  भी
 काई  अधिकारी  अपनो  बदली  के  लिए
 प्रधभ्यावेदन  ्ावेदन  करता  है  तो  उस  पर

 पूर्ण  रुप  से  विचार  किया  जाता  है।
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 जिबरण

 संघ  शासित  संध  लोक  सेवा  प्रायोग
 प्रदेश  का  नाम  द्वारा  चयन  किये

 गये  केन्द्रीय  स्वास्थ्य
 सेबा  के  अधिकारियों
 को  तैनाती  के  स्थान

 (Qa)  दादरा  एबं  oo.  मारोली
 नगर  हवेली

 2.  सिलवासा
 3.  इडनी
 4.  खानवाल
 5.  किलवानी

 t.  दिल्‍ली
 2.  नई  दिल्‍ली
 3.  नजफगढ़
 4.  उभावा
 5.  चावला  गाव

 (3)  पंडमान  L.  पोर्ट  ब्लेयर
 एव  निकोबार
 ढीप  समूह  2.  कार-निकोबार

 (4)  गोवा,  दमन  oi.  गोवा,  मेडोकल
 णण्ब  दीव  कालेज,  पणजी

 पिलियम  दरबद्रा
 गोवा

 NN

 (5)  लक्षदीप  i.  अ्रगाती  द्वीप  समृह
 2.  श्रमीनी  द्वीप  समूह
 3.  प्रन्दोध  द्वीप

 समूह
 चेटलाट  द्वीप

 समह
 5.  कदमात  दीप  समह

 (6)  पांडिचेरी  =o.  पांडिचेरी
 2.  राम  नाथ  पृरम

 >
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 राष्ट्रीय  भ्रम  संस्थान  के  लिए  बजट  हें  नियतन

 6153.  डा०  शामजीलाल  यादव  क्या
 संसदीय  कार्य  तथा  भ्रम  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  राष्ट्रीय  श्रम  संस्थान  के  चारों
 विगों  के नाम  क्‍या  है;

 (ख)  प्रत्येक  विग  के  निदेशक  श्रध्यक्ष
 इंचाज  तथा  भअ्न्य  अधिकारियों  के  नाम  क्‍या  है
 तथा  इनमे  से  ब्रत्येक  श्रधिकारी  की  योग्यता,
 अनुभव  और  नियुकि  की  तिथियां  क्‍या  है,
 शीर

 (7)  इस  सस्थान  के  लि?  1977—78
 के  बजट  में  कितनी  धनराशि  नियत  की  गई
 तथा  सस्थान  के  श्राज  तक  के  कार्यों  का
 समय  ब्यौरा  क्या  है  ?

 संसदीय  कार्य  तथा  श्रम  मंत्री
 (श्री  'रवीसा  वर्मा)  :

 (क)  i)  fore,  प्रशिक्षण  श्रौर
 दिशामान

 (ii)  अनुसधान  (कार्य  प्रनुसधान
 सहित  )  ,

 (iii)  =  परामर्शी  ,  शौर

 (iv)  भ्रमासिएशन  के  झापन
 पद  के  अनसार  प्रकाणन  |

 (ख)  डीन  इस  सस्थान  के  प्रमुख  कार्य-
 पालक  श्रधिकारी  है।  यह  सरथान  एक  यूनिट
 के  रूप  में  काम  करता  है  ।  इन  वियो  मे  से
 किसी  बिंग  के  लिए  कोई  निर्देशक  प्रध्यक्ष
 नही  है।  तथापि,  इस  सस्थान  में  सीनियर
 फैलो,  फैला,  एसोमिएट  पौला,  भादि  है।

 इस  मसस्थान  के  सकाय  सदस्यो  के  नाम,
 शैक्षिक  योग्यताए,  पिछला  अनुभव  झ्रौर
 नियुक्ति  की  तारीख  सबधी  विवरण  (विवरण
 l)  सभा  पटल  पर  रखा  गया  है।  [प्रिन्पालय
 में  रखा  गया  बंलिए  संध्या  एल  टी

 940/77]  |
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 (7)  वर्ष  1977-78 के  लिए  नियत
 बजट  20.  3  लाख  रुपए  है  ।

 किए  गए  कार  के  पूर्ण  ब्यौरे  का विवरण
 (f  वरण  Il)  सभा  पटल  पर  रखा  गया  है  1,
 प्रिस्यालय  सें  रखा  गया  /  देखिये  संहया
 एल.  टी.-940  77]  |

 अमिकों  को  शिक्षित  करने  की  योजना

 6154.  शी  रोतलाल  प्रसाद  वर्मा  :  क्या
 संत्ततोष  कार्य  तथा  ह... द  मंत्री  यह  बत्तरने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  जापान  के  शिक्षित  श्रमिको
 द्वारा  अपनी  मांगों  को  पूरा  करने  के  लिए
 अपनाये  जाने  वाले  लाभकारी  उपायों  जसे
 झपने  उत्पादन  में  वृद्धि,  कार्य  घंटों  में  बढ़ोतरी
 भ्रादि को  ध्यान  में  रखते  हुए  क्या  सरकार
 का  विचार  श्रमिकों  को  उन  के  फालतू  समय
 में  शिक्षा  देने  तथा  देश  ध्ौर  उद्योग  के
 हितों  का  खुद  का  ख्याल  रखने  की  जिम्मेदारी
 सौंपे  की  कोई  योजना  तैयार  करने
 का  है;  और

 (ख)  यदि  हां,  तो  उसकी  रूप-रेखा

 क्या है  है,  भौर  यदि  नहीं,  तो  उसके  क्‍या
 कारण  हैं?

 संसदीय  कार्य  तथा  श्रम  मंत्री  (श्री
 रवीना  बर्मा):  (क)  और  (ख).  958
 में  प्रारम्भ  की  गई  श्रमिक  शिक्षा  योजना  ,
 जिसमें  समय-समय  पर  मूल्यांकन  भौर
 संशोधन  किया  गया,  संगठित  श्रमिकों
 को  लोकतांत्रिक  समाज  में  अपना  स्थान
 लेने  ओर  अपनी  भूमिका  निभाने  के  लिए
 तथा  अ्रपते  सामाजिक  एवं  आर्थिक  कार्यो
 तथा  जिम्मेवारियों  को  प्रभावी  ढंग  से  पूरा
 करने  के  लिये  लैसकरती  है  ।  यह  योजना
 केन्द्रीय  श्रमिक  शिक्षा  बोड  द्वारा  प्रशा-
 सित  की  जाती  है,  जिसकी  रिपोर्ट  प्रति
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 ad  संसद  के  सम्मुख  प्रस्तुत  की  जाती  है  ।
 श्रमिक  शिक्षा  कार्यक्रम  का  उल्लेख  श्रम
 मंत्रालय  की  वाषिक  रिपोर्ट  में  भी  किया
 गया  है,  जिसको  संसद्‌  के  सम्मुख  रख
 दिया  गया  है  ।

 Medical  education  in  Tamil  Nadu

 6155.  SHRI  V.  8.  ELANCHEZHIAN.
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WBHLFARE  be  pleased  to
 State:

 (a)  whether  Government  are  aware
 of  the  inadequacy  of  opportunities
 for  medical  education  in  Tamil  Nadu,
 particularly  in  Trichy  District;

 (b)  if  so,  whether  it  is  proposed  to
 start  a  medical  college  in  Trichy  to
 cater  to  the  requirements  of  the  stu.
 dents  in  the  surrounding  areas;  and

 (c)  the  particulars  of  the  scheme,
 if  any  in  this  regard?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRl]  RAJ
 NARAIN):  (a)  There  are  9  Medical
 Colleges  in  the  State  of  Tamil  Nadu
 and  as  such  enough  opportunities
 exist  for  medical  education  in  that
 State.  No  complaint  has  been  receiv-
 ed  from  State  Government  regarding
 Trichy  District.

 (b)  There  is  no  proposal  in  the
 Central  Sector  for  opening  of  any
 new  Medical  College  during  the  Sth
 Five  Year  Plan.

 (c)  Does  not  arise.

 Shillong  G.P.O.

 6156.  SHRI  NOPINSTONE
 LYNGDOH:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  the  Shillong  G.P.O.
 Class  I  has  been  degraded  to  a  simple
 N.S.G.P.0.  only;  and

 (b)  if  so,  the  reasons  therefor?
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 THE  MINISTER  OF  COMMUNI-

 CATIONS  (SHRI  BRIJ  LAL
 VERMA):  (a)  No,  Sir,

 (b)  Does  not  arise.

 रजिस्टर्ड  प्रेक्टिशनरों  झौर  रजिस्ट्रेशन
 एजेन्सियों  की  संख्या

 657.  श्री  सुरेश  विक्षम  :  क्‍या
 स्वास्थ्य  जौर  परिवार  कल्याण  मन्त्री
 बताने  की  कृपा  करेंगे  कि  :

 (क)  देश  में  20  जुलाई,  977  को
 रजिस्टरड  एलोपैथिक,  श्रायुर्वेदिक,  होम्यो-
 पैथिक,  यूनानी,  मिसरानी  (मिल्री  भौर
 अरबी)  तथा  नेचुरोपैथिक  डाक्टरो  की  संख्या
 कितनी  थी;  और

 (@)  देश  में  विभिन्न  चिकित्सा
 प्रणालियों  के  लिए  भारत  सरकार  द्वारा
 मान्यता  प्राप्त  रजिस्ट्रेशन  एजेन्सियो  की
 संख्या  कितनी  है  और  वे  कहां-कहां  है?

 स्थास्थ्य  और  परिवार  कल्याण  मंत्री
 (की  राज  नारायण)  :  (क)  और  (ख).
 सूचना  एकत्र  की  जा  रही  है  श्र  सभा  पटल
 पर  रख  दी  जायेगी  t

 Head  Post  Office  building  at
 Ichalkaranji,  Maharashtra

 6158.  SHRI  SHANKARRAO  MANE:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  an  open  space  has
 been  acquired  by  Government  of
 India  to  construct  a  Heag  Post  Office
 building  at  Ichalkaranji  in  Maha.
 rashtra;

 (७)  if  so,  how  much  amount  has
 been  spent  on  the  purchase  of  land
 and  in  which  year;

 (c)  whether  any  provision  has  been
 made  during  this  year  to  construct
 this  building;

 (d)  if  not,  whether  the  local  Mu-
 nicipal  Council  is  ready  to  spend
 money  out  of  its  resources  subject  to
 the  condition  of  reimbursement  after
 20  years  and  if  so,  whether Shy  pro-
 posal  is  pending  with  the  Govern.
 ment  of  India  ang  whether  Govern.
 ment  are  negotiating  with  the  Gov-
 ernment  of  Maharashtra  and  the  local
 Municipal  authorities  to  get  the  work
 started;  and

 (e)  by  what  time  Government
 will  implement  this  work?

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  BRIJ  LAL
 VERMA):  (a)  Yes,  Sir.

 (b)  It  was  acquired  on  ‘8-1-73  at
 a  cost  of  Rs.  17467.25,

 (९)  No,  Sir.

 (d)  The  proposal  was  received
 from  local  Municipal  Council,  but
 Government  of  Maharashtra  did  not
 agree  to  it.

 (e)  The  7  &  T  Department  will
 consider  the  construction  of  the  build-
 ing  during  the  6th  Five  Year  Plan
 period.

 आाणधिक  दौड़  के  बारे  में  फ्रांस  के  नेताह्रों  के
 साथ  भारतीय  प्रधान  मंत्री  की  वार्ता  के  प्रति

 पाकिस्तान  सरकार  का  विरोध-पत्र

 6159.  श्री  शरद  यादव  :  क्या  बियेशा
 मन्ती  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  पाकिस्तान  सरकार  ने
 'समाचार'  द्वारा  दी  गई  इस  खबर  के  प्रति
 कड़ा  विरोध  किया  है  कि  भारतीय  प्रधान
 मन्त्री  ने  इस  महाद्वीप  में  आाणविक  दौड़  के
 खतरे  को  समाप्त  करने  की  प्रावश्यकता
 पर  फ्रांस  के  नेताशों  को  समझा  दिया  है
 जैसा  कि  पाकिस्तानी  साप्ताहिक  “डॉन
 झ्रोवरसीजध”  के  3  जुलाई,  :977  के  भंक
 में  प्रकाशित  हुभा  है;
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 (a)  am  भारत  के  प्रधान  मन्ती  ने
 इस  समाचार  का  खण्डन  किया  है,  और

 (ग)जक्या  उस  बारे  में  बाकिस्तान
 सरकार  से  काई  विराध-पत्र  मिला  है  ?

 बिदेश  मत्री  (श्री  झटल  बिहारी  बाज-

 पेयी  )  (क)  25  जून,  977  का
 तत्कालीन  पाकिस्तान  सरकार  के  विदेश
 मन्त्नालय  के  एक  प्रवक्‍ता  ने  समाचार'  की
 एक  स्पार्ट  की  कठार  निन्‍दा  की  थी  जिसमे
 यह  कहा  भया  था  कि  प्रधान  सनन्‍्त्री  की  हाल
 की  पेस्सि-यात्रा  के  दौरान  उन्होंने  पाकिस्तान
 को  फ्रासिसी  नाभिकीय  पुनससाधन  सयन्व
 के  विक्रम  और  तत्सम्बन्धी  अन्य  कई
 प्रश्नों  का  फ्रास  के  राष्ट्रपति  और  प्रधान
 मन्त्री  के साथ  उठाया  था  t

 (ख)  प्रधान  मन्वी  ने  27  जून,  977
 का  श्रीनगर  के  सम्बाददाता  सम्मेलन  में
 इस  रिपोर्ट  का  खण्डन  किया  था  ।

 (ग)  जी,  नहीं  t

 हुमायू पुर  में  डाकधर  खोलना

 660  शी  राम  नरेश  कुशवाहा  :
 कपा  स  चार  मन्त्री  यह  बताने  की  कृपा  करेंगे

 का

 (बा)  क्या  गगाखादर.  याजना
 (मवाना  पुरोत)  के  प्रन्तगंत  मवाना  से
 लगभग  8  मील  की  दूरी  पर  स्थित  प्रताप-
 नारे  हुमायपुर  पग्रकबरपुरगढी  आदि
 गांवों  मे  काई  डाकवबर  नहीं  है  जिसके
 परिणामस्वरूप  महत्वपूर्ण  पत्र  भी  यहा  के
 निवासियों  को  दा  स  वाह  में  मिल  पति  हैं,

 (@)  क्या  मवाना  से  तीन  सील  की
 दूरी  पर  स्थित  मोनवा  गाव  मे  गत  वर्ष  एक
 'हाकघर  खोला  गया  था  लेकिन  गाव!  मे
 डाक  टने  के  लिये  डाकियो  की  नियुक्ति
 नहीं  की  गई  थी,  भौर
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 (ग)  यदि  हा,  तो  क्‍या  सरकार  का
 विचार  यहा  पर  रह  रहे  लगभग  बीस
 हजार  गावो  के  हित  के  लि4  हुमायपुर
 ग्रथवा  गढी  में  एक  नया  डाकधर  खोलने
 का  है?

 संचार  मंत्री  (बजलाल  दर्मा)  :

 (क)  उन  गांवों  मे  कोई  डाकधर  नहीं  है,
 परन्तु  मोनवा  डाक्धर  में  कार्य रत  विभागेतर
 वितरण  एजेट  के  जरि,  वहा  राजाना  डाक
 का  वितरण  किया  जाता  है

 (a)  मोनवा  में  पिछले  वर्ष  एक
 डाकघर  खाला  गया  था  |  इन  गावों  में
 डाक  के  वितरण  के  लिप  वहा  एक  विभागे तर
 वितरण  एजेंट  नियुक्त  किया  गया  था  ।

 (ग)  विभागीय  मानद"डा  के  अनुसार
 इन  गायों  में  तया  डाक्थर  खोलते  का
 झौचित्य  सिद्ध  नही  हाता  है  ।

 Bangladesh  Refugees  in  UP

 6i6!  SHRI  ZULFIQUARULLA
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state

 (a)  whether  the  request  of  certain
 Bangladesh  refugees,  residing  in
 Uttar  Pradesh,  for  Indian  nationality
 has  not  been  granted  and  such  re-
 fugees  are  being  asked  to  leave  Indie
 immediately,  and

 (9)  #  so,  whether  the  Government
 propose  to  issue  directions  to  Uttar
 Pradesh  authorities  not  to  ask  any
 such  Bangladesh  refugees  to  leave
 India?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE)  (a)  All  Bangladesh
 nationals,  irrespective  of  their  place  o¢
 stay  in  India  who  entered  India
 clandestinely  after  the  25th  of  March,
 297]  and  are  continuing  to  stay  here
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 unauthorisedly,  are  treateq  as  illegal
 entrants  and  not  refugees.  According
 to  the  policy  of  the  Government,  all
 such  Bangladesh  nationals  ere  not
 eligible  for  Indian  Citizenship  and
 have  to  return  to  Bangladesh.

 (b)  Does  not  arise,

 भारतीय  'लिकित्सा  प्रणालियों  का  संवद्धन

 6l  2.  श्री  नर्सह  यादव  :  क्‍या
 स्वास्थ्य  श्रौर  परिवार  कल्याण  मन्वी  यह
 बताने  की  कपा  करेगे  कि

 (क)  भारत  में  सीध  ही  केन्द्र  सरकार
 अथवा  राज्य  सरकारों  द्वारा  सवालित
 एलोपैथिक,  भ्रायवेदिक  तथा  यूनानी  कालेज
 कितने  है  तथा  कहा-कहा  पर  है,  बौर

 (ख)  क्या  भारतीय  चिकित्सा  प्रणाली
 का  संवर्धन  करने  के  उहेण्य  से  सरकार  का
 विचार  कुछ  प्रायुवेंदिक  तथा  यूनानी  कालेजो
 को  अपने  भ्रधिकार  में  लेने  का  है  ?

 स्वास्थ्य  श्रौर  परिवार  कल्याण  मंत्री

 (थी  राज  नारायण):  (क)  आधुनिक
 चिकित्सा  पद्धति,  प्रायुवेंद  और  यूनानी  के
 कालेजों  की  सूची  सभा  पटल  पर  रख  दी

 गयी  है।  ['घानप से  रखी गई  /  देखिये
 संध्या  एल  ी  ४  ७७]  इस  सूची  में
 अन्य  बातो  के  साथ-  साथ  केन्द्रीय  सरकार
 द्वारा  चलाए  जा  रहे  कलिजों  को  भी  अकित
 किया  गया  है  ।  राज्य  सरकार  द्वारा  चलाए
 जा  रहे  कालेजों  के  बारे  में  स्थिति  का  पता
 लगाया  जा  रहा  है  और  इस  सम्बन्ध  में

 सूचना  यबासमय  सभा  को  भेज  दी
 जायेगी  t

 (@)  केन्द्र  सरकार  का  इस  समय
 किसी  भी  भ्रायुर्वेदिक  भौर  यूनानी  कालेज
 को  झपने  हाथ  में  लेने  का  विचार  नहीं  है
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 Nature  Cure  Centre  in  Assam

 6163,  SHRI  PURNA  SINHA:  Wil
 the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  Government  are
 aware  that  Nature  Cure  Centre  start-
 ed  at  Maghnowa  in  Lakhimpur  Dis-
 trict  (Assam)  over  2  years  now  is
 staggering  for  housing  and  equip-
 ment;  and

 (b)  if  so,  steps  Government  are
 going  ta  take  to  sanction  its  building
 and  such  equipments  as  are  neces-
 sary?

 THE  MINISTER  OF  HEALTH
 AND  FAMILY  WELFARE  (SHRI
 RAJ  NARAIN):  (a)  The  Central
 Government  have  no  information  in
 the  matter

 (b)  Does  not  arise.

 Opening  of  a  Hospital  and  a  Medical
 College  in  Shahdara  in  Delhi

 6164,  SHRI  KISHORE  LAL:  Will
 the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleasca  to
 state:

 (a)  whether  there  was  a  proposal
 to  start  500  Bed  Hospital  and  a  Medi-
 cal  College  fn  Shahdara  trans.
 Jamuna  in  Delhi:

 (b)  what  was  its  financing  pattern;
 and

 (c)  at  what  stage  the  scheme  is
 lying?

 THE  MINISTER  OF  HEALTii  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  Yes.

 (b)  and  (c).  A  plot  of  Jand
 meauring  50  acres  has  been  acquired
 in  Shahdara.  The  financing  pattern
 as  well  as  the  detailed  plan  ana  esti-
 mates  are  being  worked  out  in  con-
 sultation  with  the  Delhi  Admimstra-
 tion.
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 Malpractices  in  IISCO

 6165,  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  Government  are
 aware  that  in  IISCO,  as  a  compensa-
 tion  for  lifting  slow  moving  items
 the  favoured  buyer  has  been  offered
 845  tonnes  of  G.C.  sheets  from
 which  he  is  expected  to  make  a  pro-
 fit  of  about  Rs,  5  lakhs;

 (b)  whether  Government  are  also
 aware  that  the  stockyard  authorities
 are  showing  blatant  partiality  to  a
 Particular  party  who  along  with  his
 allied  concerns  is  minting  money  at
 the  expense  of  IISCO  ang  its  other
 approved  dealers;  and

 (९)  if  so,  the  steps  taken  to  stop
 these  things?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 (a)  and  (b).  It  is  not  correct  to  say
 that  any  party  has  been  favoured  by
 the  stockyard  authorities  in  the
 ‘yanner  alleged.

 (c)  Does  not  arise,

 Payment  of  Interim  Relief  to  News-
 papers

 6166.  SHRI  CHITTA  BASU:
 SHRI  K.  MALLANNA:

 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  pe
 pleased  to  state:

 (a)  how  many  Newspaper  com-
 panies  have  so  far  implemented  the
 Government’s  notification  in  regard to  the  payment  of  the  interim  relief;

 (b)  the  names  of  the  defaulting
 companies;  and

 (०)  the  stepg  taken  or  proposed  to
 be  taken  to  ensure  the  payment  of
 the  same?
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 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 and  (b).  A  statement  giving  the  avail-
 able  information  328  placed  on  the
 Table.  [Placed  in  Library.  See  No.
 LT-942/77].

 (c)  Government  are  in  touch  with
 the  State  Govts.  who  are  the  appro-
 priate  authorities  tor  securing  imple-
 mentation.  Discussions  on  the  subject
 have  also  been  arranged  between  the
 representatives  of  organisations  of
 employers  and  employees  about  thy
 implementation,

 Wage  Committee  for  Employees  of
 Refractory  Industry

 6167.  SHRI]  ROBIN  SEN:  Will  the
 Minister  of  PARLIAMENTARY  AF-
 FAIRS  AND  LABOUR  ४७७  pleased  to
 state;

 (a)  whether  there  is  any  uniform
 wage  structure  for  the  employees  of
 the  Refractory  industry  in  India;

 (b)  if  not,  whether  Government
 have  taken  any  step  to  fix  the  wage
 structure  for  the  workerg  of  this  in-
 dustry;  and

 (c)  whether  Government  propose
 to  appoint  a  Wage  Committee  imme-
 diately  to  determine  the  minimum
 wage  and  Wage  structure?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)
 No,  Sir

 (b)  The  State  Governments  were
 advised  in  May  975  to  deal  with  the
 question  of  wage  revision  in  refrac-
 tory  industry  at  State  level  either  by
 constituting  a  Wage  Boarg  for  the
 Purpose  or  setting  up  any  other
 machinery  of  a  bipartite  or  tripartite
 character  as  might  be!  deemed  pro-
 per,

 {c)  There  is  no  such  proposal
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 Providing  Nourishing  diet  by  private
 organisation  in  Madhya  Pradesh

 6l68.  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state;

 (a)  whether  Government  will  con-
 sider  the  proposal  for  providing
 nourishing  diet  in  the  villages  by
 private  organisation  voluntarily;

 (b)  whether  any  such  proposals
 have  been  received  from  any  such
 organisation  in  Madhya  Pradesh;  and

 (c)  if  so,  the  reaction  of  the  Gov-
 ernment?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  Acceptance  or  other-
 wise  of  such  a  proposal  will  dcpend
 upon  the  terms  and  conditions  of  the
 proposal.  Normally,  it  is  for  the
 State  Government  concerned  to  exa-
 mine  such  a  proposal  unless  it  is  from
 an  international  agency  or  an  all-
 Indig  body.

 (b)  and  (c).  So  far  no  such  pro-
 posal  has  been  received  from  any
 organisation  except  CARE  who  are
 already  distributing  supplementary
 diet  and  the  Red  Cross  which  assists
 at  the  time  of  natural  calamities.

 Opening  of  Hospitals  by  Voluntary
 Organisationg

 6169.  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state;

 (a)  whether  Government  will  con-
 sider  the  proposal  for  hospitals  to  be
 opened  by  the  voluntary  organisa-
 tions  in  the  villages;

 (b)  if  so,  whether  any  such  pro-
 posals  have  been  received  by  Gov-
 ernment  from  voluntary  organisa-
 tions  in  Madhya  Pradesh;  and

 (ec)  if  80,  the  reaction  of  Govern-
 ment?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  Yes,  Sir.

 (b)  No,  Sir.
 (c)  Question  does  not  arise.

 Maintenance  of  Residence  of  Secretary
 Indian  Council  for  Cultural  Relations

 6170.  DR.  BHAGWAN  DASS
 RATHOR:  Will  the  Minister  of  EX-
 TERNAL  AFFAIRS  be  pleased  to
 state;

 (a)  whether  it  is  a  fact  that  the  resi-
 dence  of  the  Secretary  of  the  Indian
 Council  for  Cultural  Relations  is
 maintained  at  the  Government  ex-
 pense;  and

 (b)  if  so,  how  much  expenditure
 was  incurred  on  the  renovation,  deco-
 ration,  repairs  and  painting  during
 the  last  three  years,  separately,  on
 each  item?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  A  two-bed  room
 flat  provided  within  the  premises  of
 the  Indian  Council  for  Cultural  Re-
 lations  for  its  Secretary  is  being  main-
 tained  out  of  the  Council’s  funds.  A
 standard  monthly  rent  of  Rs.  64.96
 as  fixed  by  the  Directorate  of  Estates
 is  being  recovered  from  the  occupant.

 (b)  Since  April  ‘1974,  an  expendi-
 ture  of  Rs.  2,100  approximately  was
 incurred  on  painting  and  repairs  to
 areas  exposed  to  soot  from  the  near-
 by  Power  House  and  another  Rs,  400
 spent  on  minor  repairs  to  doors,
 windows  and  electrical  fittings,  ete.
 Telegraph  and  Public  Cal;  Offices

 facilities  in  Villages  of  Ratnagiri
 District,  Maharashtra

 67l.  SHRI  BAPUSAHEB  PARU-
 LEKAR:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  in  how  many  villages  of  Ratna-
 giri  District  in  Maharashtra,  the  faci-
 lities  of  Telegsaph  offices  ang  Public



 747  Written  Answers

 Call  offices  is  not  available  and  in
 hew  many  villages  this  is  available;

 (b)  whether  Government  propose
 to  extend  these  facilities  to  those
 villages  in  Ratnagiri  District  where
 medical  aid  is  not  available  in  area
 of  5  square  miles  of  those  villages;
 and

 (c)  if  so,  when  Government  pro-
 pose  to  extend  the  same?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  BRIJ  LAL  VERMA):
 (a)  In  Ratnagir:  district  of  Maharas-
 tra,  telegraph  facility  is  not  available
 at  430  villages  and  Telephone  facility
 is  not  available  at  453  villages.
 Number  of  villages  in  this  district
 where  Telegraph  facility  is  available
 is  90  and  where  Telephone  facility
 is  available  is  67.

 (b)  No,  Sir.

 (c)  Question  does  not  arise.

 Ratnagiri  Aluminium  Project

 6172,  SHRI  BAPUSAHEB  PARU-
 LEKAR:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (४)  whether  an  amount  of  rupees
 50  crores  was  earmarked  for  Ratnu-
 giri  Aluminium  project  in  Fifth  Plan
 out  of  which  only  rupees  .50  crores
 have  been  so  far  spent  over  the  said
 project;

 (b)  if  so,  the  reasons  therefor  and
 whether  the  Government  propose  to
 gpend  the  balance  of  Rs.  48.50  crores
 over  the  Ratnagiri  Aluminium  project in  the  remaining  period  of  Five  Year
 Plan;  and

 (c)  if  not,  the  reason  for  not  spend-
 ing  the  amount  over  the  project
 though  earmarked  in  the  Fifth  Plan?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 (a)  Provision  of  Rs.  50  creres  made

 in  the  Draft  Fifth  Five  Year  Plan  was
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 revised  to  Rs,  5.00  crores  in  the  final
 Plan  document.  A  sum  of  Rs,  .75
 crores  has  so  far  been  spent  on  this
 Project.

 (b)  and  (c).  Owing  to  financial
 constraints,  funds  that  would  have  to
 be  steadily  assured  over  the  construc-
 tion  period  (of  5/6  years)  once  the construction  was  taken  up,  were  not
 available,  ang  therefore,  work  on  the
 construction  of  the  project  could  not
 be  taken  up  immediately  after  the
 project  was  approved.

 Teiegraph  wad  Public  Call  Offices  in
 Villages  of  Colaba  District  of

 Maharashtra
 6173.  SHRI  BAPUSAHEB  PARU-

 LEKAR:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  Government  propose  to
 start  telegraph  and  public  call  offices in  villages  in  Mahad  ang  Poladpur Taluka  in  Colaba  District  of  Maha-
 rashtra,  where  there  are  no  medical
 aid  available  in  area  of  about  5  to  0
 Square  miles  of  those  villages  und
 which  are  inaccessible;  and

 (b)  if  ४०,  when  Government  propose to  extend  these  facilities?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  BRIJ  LAL  VERMA):
 (a)  No  proposals  are  under  consi-
 deration  for  provision  of  telephone and  telegraph  facilities  in  the  villages of  Mahad  and  Poladpur  Talukas  in
 Colaba  District,  for  the  present,

 (b)  Question  does  not  arise.

 BALCO  Boarg  of  Directors

 6174,  SHRI  BAPUSAHEB  PARU-
 LEKAR;:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  representative  of
 Mcharashtra  Government  was  at  any time  included  in  the  Board  of  Director of  BALCO;
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 (b)  whether  such  representative  is
 still  on  the  Board  of  Directors  of
 BALCO;  and

 (c)  if  not,  since  when  such  repre-
 sentative  has  ceased  to  be  on  the
 bostd  ang  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 (a)  Yes,  Sir.

 (b)  No,  Sir.

 (c)  Since  February,  1976.  The
 member.hip  of  the  Board  of  the  Com-
 pany,  is  limited  to  2  under  the  Arti-
 cles  of  Association  of  the  Company,
 and  is  reviewed  from  time  to  time
 in  the  light  of  the  changing  require-
 ments  of  the  Company,  and  the
 manageria]  expertise  and  other  inputs
 required  at  the  Board  level.  An  at-
 tempt  is  also  made  to  accommodate
 representatives  of  State  Governments
 concerned  in  rotation.  Keeping  these
 requirements  in  view,  it  wag  not
 found  feasible  to  accommodate  the
 representative  of  the  State  Govern-
 ment  on  the  Board  of  the  Company
 for  the  year  ‘1976-77.

 Effect  of  Multinational  Corporations
 On  Industrial  Labour

 6175,  SHRI  SUKHENDRA  SINGH:
 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 peased  to  state:

 fa)  whether  Government  have  ap-
 pointed  any  Committee  to  study-
 regarding  the  effect  ang  influence  of
 meltinationa]  corporations  on  the  in-
 dustrial  labour  and  labour  activities
 and  conditions  of  labour;  and

 (by  if  so,  what  is  the  progress  made
 in  that  regard  and  the  conclusions
 and  findings  thereof,  if  any?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)

 No,  Sir.
 (b)  Does  not  arise.
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 G.S.J.  Circle  for  H.P,

 6178.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  a_  separate  Circle  of
 Geological  Survey  of  India  for  Hima-
 chal  Pradesh  has  been  created  with
 the  office  of  the  Circle  operating  from
 Chandigarh;

 (b)  whether  it  is  proposed  to  shift
 the  office  to  some  suitable  place  in
 Iimachal  Pradesh  and  if  so,  when  the
 office  will  be  shifted;  and

 (c)  the  reasong  for  not  shifting  the
 office  to  Himachal  Pradesh?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 (a)  Yes,  Sir,

 (9)  No  decision  in  this  regarg  has
 so  far  been  taken.

 (c)  Question  does  not  arise.

 Orissa  Aluminium  Plant

 6277.  SHRI  GIRIDHAR  GOMAN-
 GO:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  the  Ministry  received
 the  preliminary  project  report  to  est-
 ablish  Aluminium  plant  at  Koraput
 district  of  Orissa  by  BALCO;

 (b)  if  so,  what  are  those  recom-
 mendations  on  the  site  and  availabili.
 fy  of  required  materials  for  the  plant;
 and

 (c)  whether  one  office  already  been
 f  metioning  for  this  purpose  in  this
 district?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 (a)  No,  Sir.

 (b)  Does  not  arise.
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 (c)  The  Bharat  Aluminium  Com-
 pany  Limited  has  set  up  a  small  office
 at  Sunabeda  in  District  Koraput,
 Orissa,  for  effective  coordination  with
 exploration  agencies  operating  in  this
 area,

 Telecommunication  Programmes  in
 Orissa

 6178,  SHRI  GIRIDHAR  GOMAN-
 GO:  Will  the  Minister  of  COMMUNI-
 CATIONS  be  pleased  to  state:

 (a)  whether  the  proposed  pro-
 #rammes  by  the  Telecommunication
 department  of  Orissa  Circle  since
 975  have  not  yet  been  implemented
 particularly  in  the  District  of  Kora-
 put;

 “b)  if  so,  the  reasons  therefor;
 (c)  whether  new  programmes  will

 be  taken  up  for  execution  along  with
 the  previous  programmes  on  priority
 basis  in  this  financial  year  ‘1977-78;
 and

 (d)  if  so,  the  outlines  thereof?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  BRIJ  LAL  VERMA):
 (a)  and  (b).  In  Orissa,  new  telephone
 exchanges,  long-distance  telephone
 Public  Call  Offices  and  Telegraph
 Offices  were  opened  in  ‘1975-76  and
 ‘1976-77  as  given  below: —

 ‘1975-76  7976-77

 New  Telephone
 Exchanges  वि  8  5
 Long-distance  7  tele-
 phone  PCOs  .  40  25
 Telegraph  Offices  4  28

 Works  on  25  PCOs,  of  which  5  are
 in  Koraput  District  and  works  on  5
 telegraph  offices  of  which  3  are  in
 Koraput  District  are  pending  execu-
 tion  since  ‘1975.
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 All  the  above  works  are  program-
 meq  for  completion  during  this  year,
 except  those  in  Koraput  District  which
 are  held  up  for  the  present  due  to  the
 hazards  arising  out  of  the  proximity
 of  the  telecom  lines  to  the  existing
 power  lines.  Proposal  for  alternate
 media  of  communications  in  Koraput
 District,  connecting  the  principal
 stations  is  under  examination,

 (c)  and  (d).  New  programmes  for
 telecommunications  development  in
 Orissa  Circle  this  year  are  as  given
 below:

 (i)  New  telephone  exchanges  4
 (u)  ‘Telephone  exchange  expan- sions  नि  5
 दा)  Long-distance  public  call

 offices  >  7०
 (iv)  ‘Felegraph  offices.  70

 The  above  programme  will  cover
 all  the  pending  proposals  except  those
 in  Koraput  District  due  to  reasons
 mentioned  above.

 Better  Health  Scheme  in  Rural  Areas

 6179.  SHRI  GIRIDHAR  GOMAN-
 GO:  Wil)  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state:

 ‘a)  whether  the  Ministry  adopted
 the  policy  to  provide  better  health
 facilities  in  the  rural  areas  of  the
 country;

 (b)  whether  States  submitted  the
 schemes  to  the  Ministry  for  conside-
 ration;

 (c)  whether  the  schemes  will  cover
 the  sub-plan  for  tribal  areas  of  the
 States  apart  from  the  normal  rural
 health  schemes;  and

 (d)  the  allocation  made  by  the
 Ministry  and  the  States  earmarked
 for  this  scheme  by  the  State  Plan
 outlevs?
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 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  and  (b).  Yes,  Sir.

 (c)  In  the  selection  of  Primary
 Health  Centres  where  the  rural  health
 services  scheme  would  be  implement-
 ed  in  the  first  phase  of  the  pro-
 gramme,  it  is  proposed  to  give  prior-
 ity  to  tribal  areas.

 (d)  State-wise  allocation  has  not
 yet  been  finalised.

 Canalisation  of  imported  stainless  steel

 6180.  SHRI  KRISHNA  CHANDRA
 HALDER:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state  whe-
 ther  to  save  the  Durgapur  Mishra
 Ispat  Ltd.,  the  Ministry  have  decided
 to  canalise  the  imported  _  stainless
 steel  sheets  and  plates,  cold  rolled
 or  hot  rolled  through  DMIL?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 A  proposal  on  the  lines  indicated  is
 under  discussion  with  the  Ministry  of
 Commerce  but  no  final  decision  has
 so  far  been  taken.

 Orders  for  stainless  steel  on  Durgapur
 Alloy  Ltd.

 68l.  SHRI  KRISHNA  CHANDRA
 HALDER:  Will  the  Minister  of
 STEEL  AND  MINES  be  pleased  to
 state:

 (a)  whether  consequent  upon  the
 New  budget  and  slashing  the  import
 duty  all  orders  for  stainless  steel
 sheets  ang  plates  from  Durgapur
 Mishra  Ispat  Limited  have  been  stop-
 ped;  and

 (b)  if  so,  what  measures  the  Minis-
 try  is  contemplating  for  the  sale  of  its
 stainless  stee)  ४८८७  p-oducts?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 (a)  and  (b).  The  off-take  from
 Durgapur  Mishra  Ispat  Limited  came
 to  a  halt  when  the  jmport  duty  on
 stainless  stce]  sheets  and  plates  was
 brought  down  from  320  per  cent  to
 20  per  cent.  Consequent  on  the
 revision  of  the  import  duty  from  420
 per  cent  to  220  per  cent  and  revision
 of  the  price  of  stainless  stcel  sheets
 by  the  M  M  T  C.,  Durgapur  Mishra
 Ispat  Ltd.  are  in  the  process  of  revis-
 ing  their  prices.  Normal  business  is
 expected  to  commence  after  the
 prices  are  revised,

 Higher  Secondary  Education  in  Durga-
 pur  Steel  Township

 6182.  SHRI  KRISHNA  CHANDRA
 HALDER:  Will  the  Minister  of
 STEEL  AND  MINES  be  pleased  to
 state:

 (a)  whether  he  is  aware  that  in
 abrence  of  2  year  classes  in  the  10-42
 system  and  in  absence  of  colleges  in
 Durgapur  Stee]  township  the  employe
 es’  children  are  going  without  higher
 secondary  and  higher  education;  and

 (9)  if  so,  steps  contemplated  in  this
 regard?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 (a)  This  is  not  correct.  Since  Nov-
 ember  1976,  classes  XI  and  XII,  under
 the  1042  system,  are  being  run  in
 the  Durgapur  Steel  Township  by  a
 private  educational  Institution  which
 is  getting  substantial  financial  assist-
 ance  from  the  steel  plant.  Further
 more,  a  degree  college  has  been  sct
 up  by  the  Government  of  West  Ben-
 gal  near  the  Stec]  Township.  Setting
 up  of  more  educational  institutions
 for  higher  education  is  a  State  Gov-
 ernment  responsibility.

 (b)  Does  not  arise
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 Reinstatement  in  Durgapur  Alley  Steel
 Plant

 6183.  SHRI  ROBIN  SEN:  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  whether  all  employees  discharg-
 ed  without  proceedings  from  (Durga-
 pur  Mishra  Ispat  Ltd.)  after  ‘1972,  have
 “at  yet  been  reinstated;  and

 (by  if  so,  when  are  they  going  to
 be  reinstated?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 (a)  and  (b).  All  the  employees  dis-
 chargeg  without  proceedings  from  the
 Durgapur  Mishra  Ispat  Ltd.  after  972
 have  not  been  reinstated.  The!  pre-
 sent  policy  is  to  reinstate  only  those
 dischargeq  without  proceedings  for
 certain  specific  reasons  during  the
 Emergency  and  sc'ven  employees
 covered  by  this  policy  decision  have
 been  reinstated.  One  of  the  unions
 has,  however,  put  up  a  demand  for
 the  reinstatement  of  all  employees
 whose  services  have  been  terminated
 since  972  and  the  management  is
 holding  aiscussions  with  the  union  on
 this  ts  ue

 Power  shortage  in  Durgapur  Alloy
 Stee]  Plant

 6184,  SHRI  ROBIN  SEN:  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  whether  production  in  Durgapur
 Mishra  Ispat  Limited  is  suffering  be-
 cause  af  chronic  power  shortage:

 (h)  whether  Government  propose  to
 build  captive  power  plant  for  steel
 plant  and  special  steel  plant  in  Durga-
 pur  and

 (९)  relief  contemplated  by  Govern
 ment  te  workers  whose  real  income
 has  gone  down  because  of  power  shor-
 tage?
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 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 (a)  During  the  current  financial  year,
 there  has  been  some  loss  of  produc-
 tion  in  Durgapur  Alloy  Steels  Plant
 because  of  restrictions  in  supply  of
 power  by  Damodar  Valley  Corpora-
 tion.  However,  the  plant  has  been
 able  to  fulfil  its  production  target  by
 suitable  adjustment  of  the  operation
 of  the  different  production,  units,
 within  the  total  availability  of  power.

 (b,  The  general  question  of  allow-
 ing  captive  power  units  to  power  in-
 tensive  jndustries  is  under  considera-
 tion  by  the  Government  and  a  deci-
 sion  on  this  is  likely  to  be  taken
 shortly.  There  is,  however,  no  speci-
 fic  proposal  under  consideration  so  far
 as  the  steel  plants  at  Durgapur  are
 concerned.

 (c)  This  does  not  arise  as  the  pro-
 duction  target  has  been  fulfilled.

 Opening  of  an  Office  of  Regional  Pass-
 port  Officer  in  Madhya  Pradesh

 6185,  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  the  criteria  for  opening  an  office
 of  the  Regional  Passport  Officer;

 (b)  whether  opening  of  R.P.O.  office
 in  Madhya  Pradesh  is  under  considera-
 tion  of  the  Central  Government;  and

 (९)  ॥  so,  the  name/names  of  places
 proposed  for  the  purpose  in  Madhya
 Pradesh?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  The  criteria  for
 opening  a  Regional  Passport  Office
 are:

 a)  the  number  of  ssport  apphi-
 cations  expected  to  be  receiv-
 ed  by  it  form  the  areas  under
 its  jurisdiction  will  be  at  least

 30,000-per  year;
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 (ii)  the  inconvenience  to  the  pub- ‘  lie  in  States  which  do  not
 have  an  office  already;  and

 Gii)  considerations  of  economy  in
 Government  expenditure,  par-
 ticularly  non-Plan  expendi-
 ture,

 (b)  Yes,  Sir.

 (c)  The  Government  of  Madhya
 Pradesh  have  suggested  Bhopal  as  the
 location  for  the  Passport  Office.

 Shortage  of  Doctors  in  Meghalaya

 6186,  SHRI  ए.  A.  SANGMA:  Will
 the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  there  is  acute  shortage  of  doctors
 m  Meghalaya;  if  so,  the  steps  being
 taken  or  proposed  to  be  taken;

 (b)  the  number  of  doctors  working
 at  present  in  Meghalaya;  and

 (७)  the  number  of  Hospitals/Primary
 Health  Centres/Dispensanies  with  and
 without  doctors  in  Meghalaya?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  to  (c).  The  informa-
 tion  is  being  collected  and  will  be
 Jaid  on  the  Table  of  the  Sabha.

 S.T.D,  facility  between  Bhiwandj  and
 Bombay

 6187.  SHRI  R.  छू,  MHALG!;  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  Government  have  _  re-
 ceived  any  memorandum,  requesting

 “TD.  facility  between  Bhiwandi  and
 Bombay;

 (b)  if  so,  when  this  S.T.D.  facility  is
 likely  to  be  made  available:  and

 (ec)  the  reasons  for  delay?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  BRIJ  LAL  VERMA):
 (a)  S.T.D.  between  Bhiwandi  and

 Bombay  is  already  working  since
 +15-8-76..

 (०)  and  (c).  In  view  of  (a)  above
 question  does  not  arise.

 Reduction  in  seats  in  Goa  Medical
 College

 6188.  SHRI  EDUARDO  FAIEIRO:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 phate,

 (a)  whether  the  number  of  seats  for
 admission  in  the  Goa  Medical  College
 nas  been  reduced  during  the  current
 academic  year  and  if  so,  the  extent  of
 ceduction  and  reasons  therefor:

 (b)  whether  representations  have
 been  received  against  such  reduction
 of  seats  and  if  so,  when;  and

 (e)  the  action  taken  or  proposed  to
 be  taken  by  the  Union  Government  in
 thy,  regard?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  On  the  basis  of  an
 inspection  of  the  Goa  Medical  Col-
 lege,  Medical  Council  of  India  have
 recommended  that  the  number  of
 admissions  in  the  college  be  reduced
 from  60  to  50.

 (b)  and  (c).  Representation  receiv-
 ed  in  July,  977  regarding  restora-
 tron/increase  in  number  of  seats  is
 under  consideration  of  the  Medical
 Council  of  India.

 Opening  of  Posts  ang  Telegraphs  office

 6189.  SHRI  EDUARDO  FAIEIRO:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  the  facilities  proposed  to  pro-
 vided  by  Post  and  Telegraphs  De-
 partment  in  the  vear  ‘1977,  978  in
 Goa;
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 (b)  the  number  of  new  Posts  and
 Telegraphs  offices  proposed  to  be  open-
 ed  in  Goa  indicating  localities  thereof,
 and

 (c)  whether  any  proposals  have  been
 received  from  the  Government  of
 Goa  to  open  new  Posts  and  Telegraphs
 offices  m  that  territory  and  if  so,  the
 contents  of  those  proposals  and  when
 were  they  received?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  BRIJ  LAL  VERMA):
 (a)  During  the  year  ‘1977-78,  4  Post
 Offices,  3  long-distance  telephone
 Public  Call  Offices  and  2  telegraph
 offices  are  proposed  to  be  opened  in
 Goa  State.

 (b)  The  new  Post  and  Telegraph
 offices  proposed  to  be  opened  in  Goa
 during  1977-78  are  as  given  below: —

 Post  offices  Telegraph
 Offices

 i.  Arpora  i.  Marshal
 2.  ‘Tisca  2.  Chicolim
 3.  Avodom

 4.  Virnora

 (c)  Yes,  Sir,  one  proposal  for  open-
 ing  a  Post  Office  at  Selvavli  has  becn
 received  recently  by  the  Senior
 Supdt.  Post  Offices,  Goa  Division
 from  the  Government  of  Goa  and
 this  is  under  examination.  No  pro-
 Posal  for  opening  any  Telegraph  office
 has,  however,  been  received  from  the
 Government  of  Goa.

 Service  conditions  of  Indians  employed
 by  Foreign  Embassies

 6190.  SHRI  5.  K.  MHALGI:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  852  on
 ‘18th  Merch,  976  regarding  rules
 governing  service  conditions  of
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 Indians  employed  by  Foreign  Embas-
 sies  and  state:  '

 (a)  the  response  given  by  foreign embassies  and  establishments  to  the
 circular  issued  by  Government  of  India
 requesting  them  to  adhere  to  certain
 minimum  terms  and  conditions;

 (b)  whether  the  Government  are
 aware  that  a  number  of  forcign  emba-
 ssies/establishments  have  not  yet  for-
 mulated  terms  and  conditions  of  ser-
 vices  for  their  Indian  employees;  and

 (c)  वा  80,  what  action  the  Govern-
 ment  contemplates  to  take  in  this  re
 gard?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  The  contents  of
 the  circular  issued  by  this  Ministry
 to  the  foreign  missions  in  November,
 1975,  suggesting  a  Model  Contract
 Form  prescribing  minimum  terms  and
 conditions  for  local  employees  was
 noted  by  a  number  of  foreign  mis-
 sions.  Some  of  the  missions  intimat-
 ed  that  they  were  observing  their
 own  rules  and  regulations,  for  local
 cmployees.  A  few  of  these  missions
 further  indicated  that  their  own  terms
 and  conditions  for  local  employees
 were  no  less  favourable  than  those
 suggested  in  the  Model  Contract
 Form.

 (b)  and  (c).  The  Government  are
 not  aware  of  any  case  in  which  a
 foreign  mission  has  not  yet  formulat-
 ed  terms  and  conditions  of  service  of
 their  loca]  employees.

 स्वास्थ्य  उप-केन्त्र

 6i92.  श्री  युवराज  :  क्या  स्वास्थ्य
 शौर  परिवार  कल्याण  मन्त्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  देश  के  विभिन्न  राज्यों  में
 स्वास्थ्य  उप-केन्द्रों  की  स्थापना  की  गई  है
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 ate  यदि  हां,  तो  उनकी  संदया  कितती  है
 धौर  बे  कहां-कहां  स्थित  हैं;

 (ख)  क्या  स्वास्थ्य  उप-केन्द्रों  के  कुछ
 भवन  शर  डाक्टरों  तथा  कर्मचारियों  के
 क्वार्टर  भरधूरे  पडे  हैं  प्रौर  यदि  हां,  तो  उनकी
 “पज्यवार  संख्या  कितनी  है;  झौर

 (ग)  दन  श्रध्रे  भवनों  शझ्ौर  क्यार्टरो
 का  कब  तक  निर्माण  कार्य  पूरा  हो  जाएगा
 और  अगर  उनके  निर्माण  को  पूरा  न  करने
 का  विचार  है,  तो  इसके  क्‍या  कारण  है  ?

 स्वास्थ्य  शौर  परिवार  कल्याण  मंत्री

 (श्रो  राज  मारायण)  :  (क)  जीहा।
 देश  के  विभिन्न  राज्यों  में  कुल  37,775
 उप-केन्द्र  हैं।  ला!भग  दस-दस  हजार  जन-
 सख्या  के  पीछे  एक-०७क  उप  केन्द्र  है

 (a)  और  (ग)  जी  हा  ।  उनकी
 राज्यवार  सख्या  भारत  सरकार  के  पास
 उपलब्ध  नहीं  है।  उनके  निर्माण  के  लिए
 प्रसेवक  राज्य  सरकार  को  योजना  पाग
 द्वारा  न्‍्यूनतम  आ्रावश्यकता  कार्यक्रम  के
 अन्तर्गत  हर  वर्ष  धन  की  व्यवस्था  की  जा
 ग्ही  है  I

 D.E.T.  Zones  in  Orissa

 6192,  SHRI  5.  KUNDU:  Will  the
 Minister  of  COMMUNICATIONS  ४७९
 pleased  to  state:

 (a)  whether  Government  have  re
 ceived  any  proposal  to  have  few  D.E.T..
 Zones  in  Orissa  and  one  of  such  zones
 be  located  at  Balasore;

 (b)  if  so,  the  details  about  it  and
 when  the  new  D.E.T.  Zones  will  be
 constituted;  and

 (९)  whether  Government  is  aware  of
 frequent  disorder  of  telephone  commu-
 nication  in  the  Salasore-Baripada-
 Joleswar  Zone  of  Orissa?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  BRIJ  LAL  VERMA):
 (a)  At  present  there  is  no  proposal
 under  examination  for  bifurcation  or
 formation  of  a  new  Engineering
 Division  in  Orissa  Circle.

 (b)  Does  not  arise.

 (c)  No  speeifie  complaints  of  fre-
 quent  disorders  in  this  zone  have
 been  received  by  the  Government.

 Homoeopathic  courses  conducted  by
 State  Board

 6193.  SHRI  C.  K. CHANDRAPPAN:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state

 (a)  whether  in  several  States  Homo-
 eopathic  medical  courses  are  conduc-
 ted  by  State  Homoeopathic  Boards
 which  are  recognised  by  the  Homoco
 pathy  Central  Council.  under  the
 Homoeopathy  Central  Council  Act,
 N73;  and

 (b)  if  so,  the  names  of  the  States
 where  these  courses  ure  conducted”

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN);  (a)  Yes.

 (b)  Andhra  Pradesh,  Bihar,  Delhi,
 Gujarat,  Karnataka,  Kerala,  Madhya
 Pradesh,  Maharashtra,  Orissa,  Uttar
 Pradesh  and  West  Bengal.

 श्रीमती  इन्दिश  गांधी  और  उसके  परिवार  के
 सदस्यों  हारा  विदेशी  दौरे

 6194.  ी  सुत्युंजव  प्रसाद  वर्मा  :
 क्या  विदेश  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  गत  पांच  वर्षों  के  दौरान  वर्ष-वार

 भूतपूर्व  प्रधान  मंत्री  श्रीमती  इन्दिरा  गांधी
 ने  किन-किम  देशों  की  थात्रा  की,  यहां  बह
 कितने  दिन  रहीं  शौर  प्रत्येक  बाला  पर  कितनी
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 धनराशि  खर्च  हुई,  किन  यात्राशों  में  उनका
 पुत्र,  पुल्रबधु,  पोज  झथवा  पौली  उनके  साथ
 गये  शौर  किन  स्थानों  तक  वे  उनके  साथ
 गए  ;

 (ख)  उन  व्यक्तियों  झथवा  भ्रधिकारियों
 के  नाम  क्‍या  हैं  ;  जिन्होंने  उन  यात्राधों  के
 विमान  किराये,  टैक्सी  किराये  भ्रौर  होटल  बिल
 के  व्यय  को  पूर्ण  रूप  से  झ्मथवा  झांशिक  रूप
 से  वहन  किया  था,  जिनमें  उनके  पुत्र,  पुत्रवधु
 पौब  अथवा  पौची  उनके  साथ  गए  थे;

 (ग)  उनके  परिवार  के  उन  सदस्यों  के
 विमान  किराये  का,  जो  उनके  साथ  गए
 थे  झौर  जिनमें  वायु  सेना  के  विमानों  का  उपयोग
 किया  गया  था,  किस  प्रकार  हिसाब  लगाया
 गयाथा;

 (च)  क्‍या  कुछ  बिल  प्रभो  बकाया  हैं
 भ्रथवा  वायु  सेना  दवारा  अभी  भेजे  नहीं  गए
 है  ;  और

 (8)  कया  श्रीमती  गान्धी  ने  भ्रपनी
 विदेश  यात्राओं  के  लिए  इण्डियन  एयरलाइन्स
 अथवा  एयर  इण्डिया  के  विमानों  का  उपयोग
 किया  था  ;  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा
 क्‍या  है?

 बिदेक्ष  मंत्रो  भी  घटल  बिहारो  बाजपेयी)  :

 (क)  भौर  (ड).  भ्रपेक्षित  ब्यौरा  सभा  पटल
 पर  रखे  गए  विवरणों  में  दियो  गया  है  (विवरण
 आग  |  और  भाग  II)  |[प्रस्थालय  में  रखे

 लए  देखिए  संख्या  एल  टी  943/77]

 (ख)  श्रीमती  गाधी  श्रौर  उनके  परिवार
 के  जो  सदस्य  उनके  साथ  गए  थे,  वे  उन  सरकारो
 के  अतिथि  थे  जिनके  राजकीय  दौरे  पर  श्रीमती
 गांधी  गई  थीं  झौर  उन  सरकारों  ने  ही  उनके
 झावास  भौर  आवश्यक  परिवहन  का  प्रबन्ध
 किया  था।

 (ग)  ऊपर  भाग  (क)  में  उल्लिखित
 विवरणों  में  जैसा  कि  संकेत  दिया  बना  है
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 भारतीय  वायुसेना  के  जिमानों  दुबारा  की  गई
 इन  याक्ाधों  में  उनके  परिवार  के  सदस्य  साथ
 नहीं  थे  ।

 (घ)  भारतीय  वायूसेना  की  ी०  भाई०
 पी०  उड़ानों  से  सम्बद्ध  सरकारी  नियमों  के
 भ्रधीन  प्रधान  मंत्री  राजकीय  प्रयोजन  से
 भारतीय  वायुसेना  के  विमानों  का  इस्तेमाल
 प्रभारों  को  अदायगी  किये  बिना  कर  सकता  है  1
 यह  पूरी  तरह  प्रधान  मंत्री  की  मर्जी  पर  होता
 है  कि  वहू  जिसे  चाहे  अपने  साथ  ले  जाए  ।
 श्रीमती  गांधी  ने  भारतीय  वायुसेना  के  बीन
 झ्ाई०  पी०  उडानो  से  विदेशों  के  जो  पांचों
 दौरे  किये  थे  उन  पांचों  दौरों  की  सरकार  से
 निशुल्क  स्वीकृति  प्राप्त  थी  7  इसलिए  वायुसेना
 से  कोई  बिल  नही  आना  है  ।

 स्टरक्चर  फेल्निवेदन

 6195.  श्री  मोहन  जेन .  क्‍या  इस्पात
 झौर  खान  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (=)  क्‍या  हिन्दुस्तान  स्टील  बक्से
 लिमिटेड,  भिलाई  ने  भारत  इंजीनिर्यारिम
 बक्से,  बी०  के०  इंजीनियरिंग  कारपोरेशन,
 सिम्पलक्स  इंडस्ट्रीज  आादि  को  स्ट्रक्चर
 फेब्रिकेशन  का  काम  पिछले  लोक  सभा  चुनावों
 के  दौरान  2400  रुपये  प्रति  टन  दिया  गया
 था  जबकि  यही  काम  इन्हीं  कम्पनियों  को  इस
 अवधि  में  से  पूर्व  .000  रुपए  प्रति  टन  दिया
 गया  था  ;

 (ख)  क्‍या  शर्मा  कंस्ट्रक्शन  कम्पनी,
 पटेल  इंजीनियरिंग  कम्पनी  और  नेशनल
 फेब्रिकेशन  ने  वही  काम  600  रुषये  प्रति  टन
 के  हिसाब  से  किया  था  ;

 (ग)  बढ़ी  दरों  पर  काम  देने  से  हिन्दुस्तान
 कंस्ट्रक्शन  लिमिटेड  को  कितनी  हानि  हुई
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 (घ)  क्‍या  सरकार  इस  मामले  की  जाच
 करा  कर  दोषी  प्रधिकारियों  के  विरुद्ध
 कार्यवाही  करेगी  ,  ब्रौर

 (ड)  इस  बारे  में  पूरा  ब्यौरा  क्या  है  ?

 इस्पात  श्रोर  खान  मत्री  (श्री  बीज
 पटनायक  )  :  (क)  जी,  नहीं  1  यह  सही  नहीं
 है  कि  हिन्दुस्तान  स्टोलबर्क्स  कस्ट्रक्शन  लि०,
 भिलाई  ने  भारत  इजीनियरिंग  वर्क्स,  बी०
 के०  इजीनियारिग  कारपोरेशन,  सिम्पलैक्स
 इंडस्ट्रीज  प्रादि  को  स्ट्रक्तर  फ्रेब्रिकेशन  का
 काम  पहने  «L000/-eTH  प्रति  टन  की
 दर  से  दिया  था  शरीर  लोक-सभा  के  पिछले
 चुनावों  के  दौरान  उसी  काम  के  लिये  दर
 बढाकर  t400/-eat  प्रति  टन  कर  द।  गई

 थी।

 (ख)  जी,  नहीं  v

 (ग)  से  (इ)  प्रश्न  नहीं  उठते  ।

 एच०  एस०  सी०  एल०  ई  प्रबन्धक

 6l9  »  भी  बीरेख  प्रसाद  क्‍या  इस्पात
 शौर  खान  मत्री  यह  बताने  की  कृपा  क  रेगे  कि

 (क)  क्‍या  एच०  एस०  सी०  एल०  के
 प्रबन्धका  ने  भिलाई  के  स्टील  स्ट्रक्चर  फैब्रिकेशन
 के  जिए  976-77  8  मैसस  शम्पी  कन्सट्रक्शन
 कम्पनो,  नेशनल  फंब्रिफेणन  श्ौर  पटेल
 इजीनियारिग  कम्पनी  को  500  रुपये  प्रति
 टन  की  दर  से  ठेका  दिया  था शौर  उसी  साल
 उसी  काम  के  लिए  भारत  इडस्ट्रिआ्ल  वर्क्स,
 सीवर  लाइन्स  उद्योग,  बी०  के०  म्ट्रक्चरल्स,
 भिलाई  एग्जीलियरी,  कम्पनी  स्ट्रक्चरल्स
 को  950  रुपये  प्रति  टन  के  दर  से  विया  था
 और  यदि  हा,  तो  इससे  एच ०  एस०  सी०  एल  ०
 को  कितना  थाटा  हुआ  भर  इसके  लिए  कौन
 उत्तरदायी  है  ,  प्रौर

 (ख)  क्या  सरकार  इसके  लिए  उत्तरदायी
 पाये  जाने  वाले  व्यवितयों  के  विरुद्ध  कार्यवाही
 करेगी  ?

 इस्पात  पौर  लान  मंत्री  (भी  बीजू  पटनायक )
 (क)  जी,  नही  ।  मेसर्स  शर्मा  कस्ट्रवशन

 कपनी  (न  कि  मेसर्स  शम्मी  कन्स्ट्रवशन
 कपनी  जैसाकि  प्रश्न  मे  कहा  गया  है),  नेशनल
 फैन्नीकेशन  झौर  पटेल  इजीनियरिंग  कपनी
 नामक  तीन  कपनियों  को  दिये  गये  काम  की
 तुलना  भारत  इडस्ट्रीयल  बक्स  तथा  श्रन्य
 उल्लिखित  पार्टियो  को  दिये  गये  काम  से
 नही  की  जा  सकती  है  1  पहले  ग्रुप  के  ठेबे  दारों
 को  550/-*०  प्रति  टन  की  दर  मे  हिन्दुस्तान
 सस्‍्टीलवक्स  कस्ट्रवशन  लिमिटेड  द्वारा
 विकसित  फैब्रीकेशन  यार्ड  का  मृफ्त  इस्तेमाल
 जोर  मुफ्त  बिजली  देने  की  व्यवस्था  शामिल
 @  शौर  सबविरचित  ढाच्ो  को  क्रेनों  दवारा
 द्रेलरों  म ेलादने  का  काम  शामिल  नही  है।
 दूसर  ठेकेदारों  के  लिए  स्वीकृत  800/-
 रपये  की  औसत  दर  में  सविरचित  ढाचो
 को  न्रेनो  की  सहायता  से  ट्रैलरो  मे  लादने  का
 काम  शामिल  है  और  याई  के  इस्तेमाल  तथा
 मपत  बिजली  देने  की  सविधाओ्रों  की  व्यवर  था
 नही  है  ।

 (ख)  प्रश्न  नही  उठता  t

 Representation  for  upgrading  the  Post
 Office  in  Junagarh

 697  SHRI  DHAPAMSINHBHaI
 PATEL  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state

 (a)  whethe:  several  representations
 have  been  received  for  upgrading  the
 Junagarh  city  Post  Office  in  Gujarat
 State  and  for  construction  of  a  new
 building  for  this  Post  Office

 (b)  the  action  taken  so  far  or  pro-
 posed  to  he  taken  by  Government  in
 this  regard;  and
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 (c)  the  expenditure  to  be  incurred
 on  construction  of  a  new  building  for
 the  Post  Office  with  all  posta)  facilities
 available  at  Junagarh  which  is  a  big
 city  of  the  District  and  when  the  same
 is  likely  to  be  constructed  and  the
 details  of  the  progress  made  so  far?

 THE  MINISTER  OF  COMMUNI
 CATIONS  (SHRI  BRIJ  LAL  VERMA):
 (a)  A  representation  was  received  for
 renovation  of  the  rented  build.
 ing  of  Head  Post  Office,  Junagarh.

 (bj  The  building  bas  recentiy  been
 white-washeq  and  essential  ‘1epairs
 carried  out  The  Telegraph  Branch
 has  been  shifted  to  another  building
 to  reduce  congestion

 (c)  No  suitable  plot  of  Jand  is  avel.
 able  for  construction  of  १  new  build-
 ing  for  Junagarh  VWead  Post  Office  A
 proposal  to  purchase  the  present
 building  of  Junagarh  Bta  0  ‘from  the
 State  Government  38  under  exam
 nation.

 Relaxation  of  Safety  Precautions  at
 Chasnala  Mine

 698  SHRI  JAGDAMBI  PRASAL
 YADAV  Will  =the  Minister  ‘4
 PARLIAMENTARY  AFFAIRS  AND
 LABOUR  be  pleased  to  state

 (a)  whether  it  ,  true  that  the  two
 Directors  of  Mines,  Safety  S/Shri  H.  g
 Ahuja  and  S.  P.  Ganguly  had  dealt
 with  the  statutory  permissions  for  the
 Chasnala  area  in  975  where  the  acc.
 dent  took  place  on  27-12-1975;

 (b)  whether  any  of  the  relations  of
 these  two  officers  are  employed  in  the
 Indian  Iron  &  Steel  Company  and  if
 so,  the  relations  thereof;

 (c)  whether  these  officers  relaxed  and
 waived  off  the  safety  precautions  of

 AUGUST  4,  977  Written  Answers  168,

 law  without  any  request  from  the
 management;  and

 (d)  whether  they  had  legal  authority ta  do  so  and  if  not,  how  Government
 justify  the  action  and  what  action
 Government  propose  to  take  for  such
 lapses?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 ‘SHRI  RAVINDRA  VARMA).  (a)
 Yes,  Sir,

 by  A  brofher-an-tuw  cf  Shn  H.  Ss.
 Ahuja,  who  is  a  yvalfied  mine
 manager,  was  an  enplovee  of  Indian
 Iron  &  Steel  Company  trom  about
 1971-72,  He  was  on  study  leave  from
 about  974  to  976  and  was  not  work-
 ing  in  the  Mines  of  the  company
 during  this  period  A  son  of  Shri
 8  P  Ganguli  joined  as  Accounts
 trainee  at  ITSCO's  office  at  Burnpur  in
 January,  976

 (c)  Tt  28  not  a  fact  that  the  rrenage-
 ment  did  not  seek  any  i¢Juxation.
 The  management  sought  permission
 fo  drive  a  bigger  sizei  gallery  than
 that  stipulated  in  Regulation  127,  (5)
 of  the  Coal  Mines  Regulations,  1957.
 This  relaxation  was  granted  along  with
 other  relaxations  atter  being  proces
 sed  hv  five  officers  of  the  Directorate
 General  of  Mines.  Safety  including
 S/Shri  Ahuja  and  Ganguli.

 (d)  The  Court  of  Inquiry  appointed
 to  enquire  into  the  causes  of  «end
 circumstances  attending  the  accident
 at  Chasnala  Colliery  on  27-12-75,  has  ?
 observed  that  these  officers  had
 no  legal  authority  to  grant  relaxa-
 tions  However,  the  Court  has  also
 mentioned  that  if  the  manngement
 had  followed  the  permission  granted
 by  these  officers  without  departing
 from  the  plan  the  accident  would  not
 have  occurred.  Against  this  back-
 ground  the  question  whether  any  and,
 if  so  what  action  should  be  taken
 against  these  officers  is  under  examl-
 nation.
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 बिहार  सें  डाक  चर  लोलना

 6199.  भी  युवराज:  क्‍या  संचार  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  एक  संसद-सदस्य
 से  29  मार्चे,  1977  का  पत्र  प्राप्त  हुआ है.
 जिसमें  बिहार  के  भ्रहमदाबाद,  प्राणपुर,
 झ्राजमनगर,  बलरामपुर  (तेलता)  कहवा,
 फलका.  घोढ़ा,  श्ादि  ब्लाक  मुख्यालय  में
 उप-  “कघर  खोलने  की  मांग  की  गई  है  ;  शौर

 (@)  यदि  हां,  तो  सरकार  ने  उस  पर
 क्या  काययंबाही  की  है  ?

 संचार  मंत्री  (श्री  बृजलाल  वर्मा)  :  (क)
 ज्रौर  (ख)  जी  हां

 इन  सभी  स्थानों  पर  विभागतर  डाकधघर

 मौजूद  हैं  इनका  दर्जा  बढा  कर  इन्हें  विभागीय
 उप  डाकधर  बनाने  के  मामलो  की  जांच  की
 जा  रही  है।

 कटिहार  जिले  में  डाक-घर

 620).  श्री  युबराज  :  क्या  संचार  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  उन्हें  4  अप्रैल,  :977  को
 किसी  संसद  सदस्य  का  इस  आशय  का  पत्र
 प्राप्त  हुआ  है  कि  विहार  राज्य  के  कटिहार
 जिले  के  नीमा  संताल  जाति  दोला,  मुजबर
 संताल  जाति  गांव,  मौहर  पिछडी  जाति  गाव,
 मेदिनीपुर  मुस्लिम  हिन्दू  गांव,  राधे  माघ
 संताली  गाव,  'घसिया गाट,  मुसलिम  गांव,
 यहाइपुर  मुसलिम  हिन्दू  गांव  में  डाकघर
 खोले  गये  ;  शर

 (ख)  यदि  हां,  तो  उस  पर  सरकार  ने
 क्यो  कार्यवाही  की  है  ?

 संचार  मंत्री  ो  बुजलाल  वर्मा):  (क)
 शौर  (द्ू).  पहाड़पुर  गांव  में  एक
 डाकभर  पहले  से  काम  कर  रहा

 है  नीमा  शौर  भमौहर  मांगों  में  डाकघर
 शोध  खोल  दिये  जायेंगे  7  विभागीय  मानदंडों
 के  भाधार  पर  मेदिनीपुर  भौर  धसियाधाट  में
 डाकघर  खोलने  का  कोई  भ्रौचित्य  सिद्ध
 नहीं  होता  ।  राधे  माधे  शौर  गुंजबर  में
 डाकघर  खोलने  के  प्रस्तावों  की  जांच  हो
 रही  है  ।

 प्रोत्साहन  राशि

 6201.  श्री  मृत्युंगय  ड्रसाव  बर्मा :
 ब्या  स्वास्थ्य  और  परिवार  कल्याण  मंत्री
 यह  बताने  की  कृपा  करेगे  कि  ;

 (क)  क्‍या  सरकार  को  पता  है  कि
 30  जून,  i977  के  तारांकित  प्रश्न  संब्या
 268  के  उत्तर  में  यह  बतलाया  गया  था  कि
 दिल्ली  में  झापात  स्थिति  के  दोरान  कुछ
 व्यक्तियों  ने  कई  हजार  लोगों  को  समझा-
 बुझाकर  और  प्रोत्साहन  देकर  नसबन्दी
 करवाई  उनमें  से  सर्वाधिक  अर्थात्‌  8,400  से
 भी  अधिक  व्यक्तियों  को  श्रीमती  रुखसाना
 सुल्ताना  ने  प्रोत्साहन  दिया  भीर  उन्हें  84,  000
 रूपए  प्रोत्साहन  राशि  के  रूप  में  दिया  जाना
 कुछ  लोगों  के  मन  में  शंका  पैदा  करताहै  कि
 उकबत  अ्रांकडे  गलत  हो  सकते  है  झौर  उन्हें
 बढ़ा-चढा  कर  बताया  गया  है  ;

 (ख)  क्या  सरकार  का  विचार  नसबदी
 शिविरों  के  रजिस्टरों  की  जांच  के
 श्रादेश  देने  का  ह  शझौर  5—20  व्यक्तियों  का,
 जिनके  नाम  झौर  पते  रजिस्टर  में  दर्ज  हैं,
 जांच  परीक्षण  कर  इस  बात  की  जांच  झथवा
 स्पष्टीकरण  करेगी  कि  उन्होंने  नसबंदी  स्वेच्छा
 से  समझाने  बुझाने  पर  करवाई  प्लौर  दबाव
 अथवा  बल  प्रयोग  क॑  कारण  नहीं  करव  ई
 और  जांच  के  नित्कष  सभा  पटल  पर  रखे
 जायेंगे  ;  भौर

 (ग)  क्‍या  उन  सब  व्यकितियों  ने  जिन्हें
 प्रोत्साहन  राशि  मिली  है  प्रायकर  का  भगतात
 किया  है  ?
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 स्व॒स्म्य  धौर  परिवार  कत्याण  मंत्रो
 (भी  राज  नारायण)  (क)  30  जन,
 97787  दिया  गया  ताराफित  प्रश्न  सख्या
 268  का  उत्तर  दिल्‍ली  प्रशासन  से  मिली

 सूचना  पर  झाधारित  था  1  दिल्ली  प्रशासन
 से  अनुरोध  किया  जा  रहा  है  कि  व॑  नमूना
 पडताल  के  भ्राधार  पर  उक्त  व्यक्तियों  द्वारा
 प्रेरित  किए  गए  व्यक्तियों  की  यथार्थ ता  श्रयत्रा
 अवयार्थना  की  पडताल  करे  ।

 (ख)  जी,  हा  ।  एक  जाच-परोक्षण
 दिया  जायेगा  और  उसके  नित्क्ष  सभा  पटल
 पर  रख  दिये  जाएगे  ।

 (ग)  f  cat  प्रशासन  ने  बताया  है  कि
 जिन  व्यक्तियों  का  प्रात्माहन  राशि  मिली  है
 उन्हांने  प्र।यकर  का  La  गतान  किया  अबवा  नही,
 इस  सम्बन्ध  मे  उनके  पास  कोई  सूचता  नहीं
 है।

 हिखुस्तान  स्टील  लिमिटेड  के  प्रबन्ध  में
 परिवर्ेत

 4202  थ्रो  म॒रपुंजय  प्रसाद  वर्मा  :
 जया  इस्पात  शोर  खान  मत्री  यह  बताने  को
 कपा  करेगे  कि

 (क)  क्‍या  तत्कालीन  उप-मत्री  श्री
 सुबाध  हमदा  ने  हिन्दुस्तान  स्टील  लिमिटेड
 तथा  मेकोन  के  सम्बन्ध  में  25  मार्च,  974
 का  सदस्य  का  यह  श्राश्वासन  दिया  था  कि
 भविष्य  में  हिन्दुस्तान  स्टील  लिमिटेड  के
 ब्रवन्ध  में  कोई  परिवतंन  होने  पर  उसके
 कमंचारियों  षा  न  तो  उनकी  नौकरी  रो
 हठाया  जायेगा  भ्ौौर  न  ही  उतको  उनकी  इच्छा
 के  विस्द्ध  जे०  एस०  मुख्य  कार्यालय,  राची
 से  स्थानाल्तरित  किया  जायेगा,

 (ख  )  क्‍या  उक्त  आश्वासन  के  विर्द्ध
 हिन्दुस्तान  स्टील  लिमिटेड  वे  मरथालय
 शौर  मेकान  के  एक  विभाग  को  क्रमश
 दिल्ली  और  कलकत्ता  स्थानानतरित  किया
 जारहा  है  ,
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 (ग)  क्या  इस  सम्बन्ध  में  मई,  977
 में  भ्रनेक  व्यक्तियों  के  हस्ताक्षर  से  प्रधान
 मत्नो  को  एक  आपन  दिया  गया  था  और
 उन्होंने  प्राश्वासन  दिया  था  कि  यदि  आपत्ति
 न  होगी,  तो  ऐसे  किसी  निर्णय  पर  पुनविचार
 किया.  जाएगा,  श्र

 (घ)  श्रब  तक  कितने  उच्च  भधिकारियों
 शर  टाहपिस्टों  के  स्थानान्तरण  के  श्रादेश
 जार।  किए  गए  है  प्लौर  किन-किन  स्थानों  के
 स्थाना  जरण  के  लिए  आदेश  जारी  किये  गये
 2  ?

 इस्पात  शोर  खान  मत्री  (श्री  बीजू
 पटनायक)  :  (क)  उपलब्ध  रिकार्ड  से
 भतपूर्व  उपमत्नी  श्री  सुबाध  हसदा  हारा
 25  मार्च,  974  का  माननीय  सदस्य  का
 दिए  गए  आश्वासन  का  पता  लगाना  सभव
 नही  हा  सका  है  लेक्नि  श्री  सुबोध  हसदा  ने
 लोक  सभा  के  दिनावा  14-3-1974  के
 झताराकित  प्रश्न  सख्या  37  के  उत्तर  में
 कहा  था  कि  स्टील  अथारिटी  झाफ  इंडिया
 लिमिटेड  के  गठन  के  फलस्वरूप  हिन्दुस्तान
 स्टील  लिमिटेड  का  पुनर्गठन  किए  जाने  पर
 हिन्दुस्तान  स्टील  लिमिटेड  राची  के  मुख्यालय
 के  वतंमान  करमंच्रारियो  की  छठनी  नहीं  की
 जायेगी  शौर  जन्हे  उनकी  मर्जी  के  खिलाफ
 राची  से  बाहर  स्थानान्तरित  नहीं  किया
 जायेगा  1

 (ख)  मरकार  ने  हिन्दुस्तान  स्टोल
 लिमिटेड  के  मख्यालय  का  राची  से
 दिल्ली  बदलने  का  ऐसा  कोई  निर्णय  नहीं
 िया.  है  लेकिन  पिछे  जी  सरकार  ने  फरवरी,
 976  में  हिन्दुस्तान  स्टील  लिमिटेड  का

 पुनर्गठन  करने  का  निर्णय  लिया  था  जिसके
 ग्रनुसार  दसकी  तीन  इकाइयो  की  तीन  नई
 कम्पनिया  बनाई  जानी  थी  शौर  कुछ  झन्य
 इकाइया  कुछ  बतमान  कम्पनियों  मे  मिलायी
 जानी  थी  प्लौर  इस  तरह  शेष  हिन्दुस्तान  स्टील
 लिमिटेड  के  रूप  मे  केवल  एक  इकाई  (दुर्गापुर
 स्टील  प्लाट)  रह  जानी  थी  जिसका  मुख्यालय
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 दुर्गापुर में  रखा  जाना  था।  इस  निणय  के
 प्रनुसार  कम्पनी  के  रांची  मुख्यालय  के  कई
 कुमंभारियों  को  झ्न्य  संगठनों  में  स्थानान्तरित
 कर  दिया  गया  है  ।

 मेकत  का  कोई  विभाग  रांची  से  कलकत्ता
 स्थानान्तारित  नहीं  किया  जा  रहा  है।  लेकिन
 हाल  में  लिये  गये  सरकार  के  निर्णय  के  झनुसार
 कि  बोका रो  इस्पात  कारखाने  के  40  लाख
 टन  चरण  की  ठंडी  बेलन  मिल  भारतीय
 संगठनों  हारा  स्थापित  की  जानी  चाहिए,
 मेकन,  इंजीनियरिय  प्रोजेक्ट  इंडिया  लिमिटेड
 (जिसका  पहले  ही  कलकत्ता  में  एक  कार्यालय
 है)भौर  भारन  हैवी  इलेक्ट्रीकल्स  लिमिटेड  (  जो
 अपना  संबंधित  कार्यालय  वहां  स्थानान्तरित
 करेगी)  के  सहयोग  से  सम्पूर्ण  डिजाइन  भौर
 इंजीनियरी  कार्य  करने  के  तथा  प्रोसेसिंग
 लाइनों  के  निर्माण  के  लिए  कार्यशाला  ड्राइंग
 तैयार  करने  के  लिए  कलकत्ता  में  एक  नया
 इंजीनियरी  कार्यालय  स्थापित  कर  रही  है  t

 (ग)  हुठछ  ससदइसदस्यों  ने  प्रधान  मंत्री
 को  एक  ज्ञापन  दिया  था  जिस  पर  श्री  जी०  एन  ०
 सहायक  के  हस्ताक्षर  थे  ।  इसके  उत्तर  में
 प्रधान  मंत्री  ने  24  मई,  977  को  दो  सदस्यों
 को  सूचित  किया  था  कि  वह  इस्पात  शौर
 खान  मंत्रों  स ेमालूम  कर  रह  हैंकि क्या  हिन्दुस्तान
 स्टील  लिमिटेड  के  कार्यालय  को  स्थानान्तरित
 करने  के  बारे  में  निर्णय  लिया  गया  है  शौर  यदि
 हां,  तो  क्‍या  लिए  गए  निर्णय  पर  पुनविचार
 करने  में  कोई  श्रापत्ति  तो  नही  है।  24  मई,
 L977  को  पधान  मंत्री  न  एक  अन्य  सदस्य

 को  इस  ज्ञापन  के  संदर्भ  में  सूचित  किया  था
 कि  जब  तक  सरकारो  क्षेत्र  के  इस्पात  उद्योग
 के  पुनगेढत  के  बारे  में  अन्तिम  रूप  से  निणेय
 नहीं  लिया  जाता,  तब  तक  हिन्दुस्तान  स्टील
 लिमिटेड  को  राची  से  दिल्ली  स्थानांतरित
 क्रने  का  प्रश्न  ही  नहों  है।  इस  मामले  पर
 नए  सिरे  से  पुनविचार  किया  जा  रहा  है।

 (घ)  हिन्दुस्तान  स्टील  लिमिटेड  के
 रांची  के  मुख्यालय  भे  मार्च,  974  8  तैनात

 800  से  अधिक  कममेंचारियों  में  से  23  कार्यकारी
 अप्रिकारियों  शौर  26  कर्मचारियों  को  रांची
 से  बाहर  स्थानान्तरित  किया  गया  है  जिनका
 विवरण  नीचे  दिया  गया  है  :--

 नई  दिल्‍ली  34

 कलकत्ता

 बम्बई  l

 भिलाई

 बोकारो  मु  2

 धनबाद  ]

 रामगढ़  2

 दुर्गापु  र  2

 विशाब्ापतनम  2

 इलाहाबाद  i

 हैदराबाद  2

 कुल  49

 Automation  in  industries

 6203.  SHRI  S  KUNDU-  Will  the
 Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state:

 (a)  whether  Government  are  aware
 of  growing  automation  in  many  indus-
 tries;  वि

 (b)  whether  a  Committee  was  con-
 stituted  to  study  this  problem;

 (c)  whether  recommendations  have
 been  given  by  the  Committee  and  if
 so,  the  problems  thereof,  and

 (d)  the  steps  being  taken  to  stop
 growing  automation  in  industry  and  to
 implement  the  recommendations  of  the
 Committee,  if  any?
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 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)  to
 (d).  Government  of  India  appointed

 a  Committee  on  Automation  in  969
 which  submitted  its  report  in  ‘1972,
 The  recommendations  of  the  Com.
 mittee  were  examined  first  at  the
 Labour  Ministers’  Conference  held  in
 1973.  It  was  proposed  that  this  issue
 should  form  a  part  of  the  comprehen.
 sive  industrial  relations  law  then  be.
 ing  considered  by  the  previous  CGiov-
 ernment,  Later,  it  was  decided  to
 examine  it  separtely  and  issue  certain
 guidelines  on  the  vrocedure  for  intro
 duction  of  computers  in  industrag
 undertakirgs  in  the  pubhe  and  prin
 vate  sectozs.  This  matter  is  now  be-
 ing  examined  in  consultation  wih  the
 concerned  authoritics

 Employment  for  Indian  skilled  labour
 and  technicians  in  Gulf  countries

 6204.  SHRI  ७.  Y.  KRISHNAN;
 Will  the  Minister  of  EXTIRNAL
 AFFAIRS  be  pleased  t)  state

 (a)  whether  there  is  wide  ‘cope  ६0०
 employment  opportunities  for  Indian
 skilled  lahou:  and  technicians  in  the
 Gulf  countries,

 (b)  whether  lack  of  elementary
 knowledge  in  Arajic  is  a  disadvantage
 to  persons  going  for  emplovment  in
 Gulf  countries,  and

 (९)  if  so,  whether  Government  pro
 pose  to  provide  facilitics  for  teaching
 द  elementary  Araiic  to  those  persons?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI  VAJ-
 PAYEE):  (a)  Yes,  Sir.  There  are  ai
 present  employment  opportunities  for
 Indian  skilled  labour  and  technicians
 in  number  Gulf  countries.

 (b)  Knowledge  cf  Arabic  would  be
 an  advan‘age  although  lack  of  it  does
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 not  necessarily  bar  the  persons  con-
 erned  in  getting  employment  in  Gulf
 countries,  if  they  sre  otherwise  suit-
 able.  Many  of  the  Indian  personnel
 so  employed,  however,  manage  to  pick
 up  working  knowledge  of  Arabic  on
 their  own.

 (c)  A  number  of  public  and  private
 institutions  in  the  country  are  previd-
 ing  tacilities  for  learning  of  difierent
 foreign  languages  including  Arabic.
 The  Government  is  also  ut  presert
 engaged  in  examining  what  additional
 improvements  should  be  made  in  ar-
 yangemenss  ineluiing  facilities  jn
 teaching  of  foreign  languages  for
 Indian  personnel  proceeding  abroad
 on  assignments.

 विदेशों  में  भेज  गये  तकनीशियनों  ट्वारा  सरकारी
 मकान  खालो  किया  जाना

 6205.  श्री  रीत  लाल  प्रसाद  वर्मा  :

 क्या  विदेश  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  मात,  975से  मा,  9770%
 कितने  तकनीशियन  विदेश  भेजे  गये  श्रौर
 वे  किन-किन  देशों  में  नेजें  गये;  और

 (ख)  क्‍या  उन  कर्मचारियों  को  दिये
 गये  सरकारी  मकान,  अ७िन्‍्हें  मंत्नालयों  द्वारा
 विदेशों  में  भेजा  गया  है,  उनसे  वापिस  ले
 लिये  गये  हैं  और  यदि  हां,  तो  इसके  क्‍या
 कारण  हैं  ?

 विदेश  मंत्री  भी  झटल  बिहारी  वाज-

 पेघी)  :  (क)  शौर  (ख)  सूचना  सहज
 उपलब्ध  नही  है  परन्तु  एकत्  की  जा  रही  है
 शौर  सदन  की  मेज  पर  रख  दी  जाएगी  |
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 Geological  survey  of  Himachal  Pradesh

 6206.  SHRI  DURGA  CHAND:  .Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  the  results  of  the  Geological  sur-
 vey  conducted  in  Himachal  Pradesh
 in  respect  of  Mica,  Copper,  Silver,
 Gold,  Iron  and  Coal  or  any  other
 mineral  available  in  Himachal  Pradesh
 by  30th  December,  1976;  and

 (b)  the  steps  which  Government  con-
 template  to  take  in  exploration  of  the
 mineral  wealth  in  the  light  of  the  re-
 ports  ‘of  the  Geological  Department?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 (a)  The  important  minerals  investi-

 gated  and  found  in  Himachal  Pradesh
 include  Limestone  (385.54  M.T.);
 Gypsum  (l.322  M.T.),  Barytes  (0.0l]
 M.T:)  and  Antimony  (0.0033  M.T.).

 No  coal  seems  have  been  reported
 and  only  minor  occurrences  of  Mica,
 Copper,  Silver,  Iron-ore  and  Gold  have
 been  located  at  places.

 (b)  During  the  field  season  of  1976-77
 besides  systematic  geological  mapping,
 GSI  has  carried  out  investigations  for  .

 limestone,  clay  and  state  in  the  State
 and:  these  investigations  are  being  con-
 tinued  in  i977-78  field  season  -  also.

 Regional  investigation  for  Antimony,
 Lead  and  Zine  mineralisation  are  also

 proposed  to  be  taken  up  in  the  1977-78
 field  season.

 क

 Linking  of  Tikamgarh  with  Chhattar-
 pur  by  Telephone

 6207.  SHRI  LAXMINARAYAN  NA-
 YAK:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state
 whether  Tikamgarh  is  not  linked  direct-
 ly  with  Chhattarpur  by  telegraph  and
 telephone  and  whether  direct  telegraph
 and  telephone  link  would  soon  be  pro-
 vided  there?

 THE  MINISTER  OF  COMMUNICA.
 TIONS  (SHRI  BRIJ  LAL  VERMA):.
 Yes,  Sir.  The  present  traffic  does  not
 justify  a  direct  telephone  and  _  tele-.
 graph  circuit  between  Tikamgarh  and
 Chhattarpur.  Trunk  calls  are  routed
 via  Jhansi.  The  Telegraph  traffic  is-
 routed  via  Bhopal  and  Jabalpur.

 राष्ट्रीय  श्रम  संस्थान  के  वाधिक  प्रतिवेदन  में

 लेखों  का  प्रकाशित  किया  जाना

 6208.  श्री  भानु  कुसार  शास्त्री:  क्या

 संसदीय  कार्य  तथा  श्रम  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि:

 (क)  क्या  उनका  ध्यान  राष्ट्री  श्रम

 संस्थान  के  वर्ष  1976-77  के  प्रतिवेदन  की

 ओर  दिलाया  गया  है  जिसमें  केवल  श्री  नीतिश

 डे  के  लेखों  और  प्रकाशनों  की  सूची  मात्र”

 प्रकाशित  की  गई  है  ;  और

 (ख)  इस  प्रतितवेदन  के  अ्रन्य  संकायों  के:

 लेख  वे  प्रकाशनों  को  स्थान  न  दिये  जाने  के:

 क्या  कारण  हैं  ?

 संसदीय  कार्य  तथा  श्रम  मंत्री.  (श्री
 रवीन्द्र  वर्मा)  :  (क)  वर्ष  i976-77  के

 संबंध  में  राष्ट्रीय  श्रम  संस्थान  का  वाषिक

 प्रतिवेदन  तैयार  किया  जा  रहा  है  -  तथापि,  उक्त

 वर्ष  के  संबंध  में  कार्यकलापों  की  रिपोर्ट  में  राष्-

 ट्रीय  श्रम  संस्थान  द्वारा  विभिन्न  संकाय  सदस्यों

 के  माध्यम  से  किए  गए  कार्य  का  उल्लेख  किया

 गया  है  और  इस  रिपोर्ट  में  प्रोफेसर  नीतिश

 आर०  डे  के  अतिरिक्त  निम्नलिखित  संकाय

 सदस्यों  के  नाम  भी  दिए  गए  हैं

 l.  श्री,  अरविद  एन०  दास

 2.  श्री  एस०  सी०  गवखर

 3.  श्री  पी०  एस०  दुबे

 4.  श्री  एस०  जी०  हशमी

 5.  डा०  के०  गोपाल  अय्यर

 6.  श्री  आर०  एन०  महाराज  ॥!
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 7  श्री  बी०  नोलकान्त

 8  श्री  अनी बुर  रहमान
 9  श्रामती  बी०  रूकमनी  राव

 0  डा०  बी०  के०  7।बास्तव्र

 (ख)  प्रस्त  नहों  उठता  ।

 राष्ट्रीय  श्रम  सत्थान  सें  कर्मचारियों  का  सेवा
 में  बहाल  किया  जाना

 6209  श्री  भान  कुपार  दत्र  क्‍या
 सवरी३र  कार  तवा  श्रम  मत्री  यह  बताने  को
 कपा  करेगे  कि

 (क)  क्या  आ्रापात  स्थिति  के  दौरान
 राष्ट्रीय  श्रम  सम्यान  क॑  डीन  ने  कुछ  कर्म
 ज्ञ  रिया  का  बिता  फियों  कारग  नोकरो  से
 हा  दित्रा  था  और

 (ब)  यद  है  16  क्या  सरकार  का
 विवार  इप  सम्बन्ध  में  कोई  कार्यत्राहो  करने
 का  है  अरार  क्या  उन  कमचारियां  का  सवा  में
 बहला  किया  जायेगा  ?

 पररोर  कर्म  गया  श्रम  मत्रो  (श्रो
 रतो वर्ा)  (क)  ग्रापातकाल  के  दौरात
 इस  सस्थान  के  किसो  भी  क्रमच्ारी  का  नौकरी
 से  नहीं  हटाया  गया  ।

 (ख)  प्रश्न  नहीं  उठता  ।

 सेकरीन  का  उपप्रोग

 620  श्री  जन्यू जय  प्रवाद  वर्धा
 क्‍या  स्वास्य्य  ओर  पर्विर  कन्याण  मत्री
 यह  बताने  को  कृपा  करेगे  कि

 (कर)  देश  में  उन  अवुसयान  समस्याता
 के  नाम  कया  है  जहां  सेकरीन  के
 वजिभिन  पड़के  पद्राथा  के  बारे  में  यह  पता
 लगाने  ये  डेस  से  अनुसथान  किया  जा  रहा

 2  कि  क्या  चोनो  के  विकन्प  के  रूप  में  योडी  सात्रा
 में  सकरात  का  दैनिक  उपग्रोग  और  शरबत,
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 चाय,  काफी  झादि  में  उसका  वर्षों  तक  उपयोग
 मानत्र  स्वास्थ्य  के  लिए  हानिकारक  नहीं
 है  ,

 (ख)  यदि  हा,  ता  दैनिक  प्रयोग  के  लिए
 इसको  कम  से  कम  कितनो  मात्रा  हानिकारक
 नही  है  ,

 (ग)  उसको  दैनिक  खुराक  की  मात्रा
 बढ़ाये  जाने  से  लोगो  के  किस-किस  बामारी  के
 शिक्रार  होने  को  सम्भावना  रहती  है  ,

 (घ)  क्‍या  सरकार  ने  शरबत  आदि  मे
 उपबोग  हेतु  सेकरीन  की  भ्रव्िकतम  मात्रा  के
 बार  मे  काई  आदेश  जारी  किये  है  ,  और

 (=)  यदि  हा,  ता  उसका  क्‍या  ब्यौरा
 है  ?

 स्वास्थ:  और  परिवार  कल्याण  मत्री
 (श्री  राज  नारायण)  (क)  श्रन्तर्राष्ट्रीय
 सस्थाना  के  साथ  मिल-जुत  कर  बैसर,  सस्थान
 बम्बई,  केन्द्रीय  श्रौषधि  अनुसधान  सस्थान
 लखनऊ  झौर  राष्ट्रीय  पोषण  सस्थान,  हैदराबाद
 ने  प्रपोगात्मक-पशुओ  पर  अध्ययन  किये  है  ।

 (ख)  दैनिक  प्रयोग  के  लिए  इसको
 कम  से  कम  कितनी  मात्रा  हानिकारक  नहीं
 होती  है  इसके  बारे  में  कोई  सूचना  उपलब्ध
 नही  है

 (ग)  इत  सबंध  में  कताडा  में  चूहों  पर
 जा  पअ्रध्ययन  किये  गये  है  उनसे  पता  चलता  है
 कि  सकरीन  से  उनमे  कैसर  होने  का  खतरा
 रहता  है  ।  ऐसा  समझा  जाता  है  कि  सेकरीन
 से  मनुष्या  के  मूबाशय  मे  कैसर  हो  सकता  है  1

 (घ)  और  (ड)  क्राबनिटेड  पानी  को
 छोड  कर,  भन्य  सभी  खाद्य  पदार्थों  मे सेकरीन
 के  उपयोग  पर  प्रतिबन्ध  लगा  दिया  गया  है
 बसे,  काबनिटेड  पानी  में  इसके  उपयोग  पर
 पाबन्दी  लगाने  के  सबंध  मे  भी  कदम  उठाये
 जा  रहे  है  1
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 फामलेरिया  के  रोधियों  की  संख्या

 62ii.  tt  धर्नातह  भाई  पटेल  :  क्‍या
 स्वास्थ्य  झौर  परिवार  कल्याण  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  इस  समय  देश  में  फायनेरिया  से
 पीडित  रोगियों  को  संख्या  कितनी  है;

 (ख)  पहले  किस  वर्ष  में  ऐमे  रोगियों  का
 सर्वेक्षण  किया  गया  था  ;

 (ग)  वध  970  और  976  में
 क्रमश  फाग्रलेरिया  रोग्रियों  की  संख्या
 कितनी  थी  शौर  क्‍या  उनको  संख्या  में  कोई

 वृद्धि  हुई  है  भौर  दि  हा,  तो  उसके  क्‍या
 कारण  है  ;  और

 (घ)  गुजरात  राज्य  में  वर्ष  970
 शौर  197 में  क्र  फायलेरिया  के  रोगियों
 की  संख्या  कितनी  थी  शौर  इस  रोग  को  समूचे
 देश  से  खत्म  करने  के  लिये  सरकार  ने  भ्रब  तक
 क्या  उपाय  किपरे  है  या  करने  का  विचार  है  ?

 स्वास्थ्य  और  परिवार  कल्याण  मंत्री
 (श्री  राज  नारायण)  :  (क)  976  तक
 लगभग  एक  करोड़  44  लाख  व्यक्तियों  मे
 फाइलेरिया  रोग  के  लक्षण  पाए  गए  है  ।

 (ख)  955  मे  नमना  सर्वेक्षण  चलाया
 गया  था  झौर  यह  श्रभी  भी  चल  रहा  है  ।

 (ग)  970  में  फाइलेरिया  रोग  के
 लक्षण  लगभग  80  लाख  व्यक्तियों  में  और
 976  में  लगभग  एक  करोड़  44  लाख

 व्यक्तियों  मे  पाए  गए  थे।  इस  संख्या  में  जो
 वृद्धि  हुई  है  वह  जनसंख्या  में  वृद्धि  श्रौर
 पछिते  ,  वर्ष  के  दौरान  नए  क्षेत्रों  में  किये  गये
 सर्वेज_्षण  के  कारण  श्राए  मामलो  का  पता  लगने
 से  हुई  है  t

 (घ)  गुजशात  राज्य  मे  970  और
 976  में  क्रमश.  9  लाख  और  5  लाख
 व्यक्तियों  में  फाइलेरिया  रोग  के  लक्षण  पाए
 गए  थे  t
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 देश  में  प्रचलित  परिस्थितियों  में  इस  रोग
 को  ज्ञान  श्रौर  तकनीकों  की  सहायत  से
 समाप्त  करता  सम्भव  नहीं  है  परन्तु  इस  के
 नियन्त्रण  के  लिंग  955  3  राष्ट्रीय  फाइलेरिया
 नियंत्रण  कार्यक्रम  चलाया  गया  था  ।  इस
 कार्यक्रम  के  अधीन  रोगो  को  फैलाने  वाले
 मच्छरो  को  पैदा  होने  से  रोकने  के  लिए  लावीं-
 रोधी  उपाय  किप  जाते  है,  रोगियों  का  पता
 लगाया  जाता  है  तथा  जिन  व्यक्तियों  के  शरीर
 में  फाइलेरिया  के  कीटाणु  होते  है  सनका
 इलाज  किया  जाता  है  ।  गुजरात मे  चुने  हुये
 ग्रामीण  क्षेत्रों  मे ंइस  कार्यक्रम  को  मार्गंदर्शी
 झ्राधार  पर  भी  झ्ारम्भ  किया  जा  रहा  है  ।
 फाइलेरिया  पर  स्थाई  रूप  से  तभी  नियंत्रण
 पाया  जा  सकता  है  जब  जल  निकास  की  पर्याप।
 श्रीर  शझ्च्छी  व्यवस्था  हा  किन्तु,  इसके  लिए
 काफी  धन  की  झावश्यकता  है  ।  स्थानि-
 कमारी  बाले  शहरी  इलाकों  मे  जल  निकास  के
 कार्य  को  प्राथमिकता  देले  का  विचार  है  Y

 Sterilisation  during  Emergency

 6212.  SHRI  A  K  ROY  Will  the
 Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  state:

 (a)  what  is  the  number  of  sterili-
 sation  caused  during  the  emergency
 ang  the  percentages  of  Harijans,  Adi-
 vasis  amongst  them:

 (b)  what  is  the  number  of  comp-
 laints  received  ef  the  forced  sterilisa-
 tion  and  the  percentage  of  Harijans,
 Adivasis  amongst  them;

 (c)  what  is  the  number  of  cases  27
 which  action  has  been  taken  aga  nst
 the  officers  responsible  for  forced  ste-
 rilisation  and  compensation  given  to
 the  victims  and  the  percentage  of
 Harijans  and  Adivasis  amongst  them,
 and

 (d)  is  it  a  fact  that  the  growth  of
 population  amongst  the  Harijans  and
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 Adivasis  is  slower  then  that  of  others
 and  80  sterilisation  would  affect  them
 even  more  adversely,  if  so,  what
 step  the  Government  propose  to  take
 against  the  officers  responsible  for
 stertlhsing  the  Hargans  and  Adivasis?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN)  (a)  A  total  of  0  568770
 stertlsations  were  performed  during
 the  period  July  97>  to  March  977
 which  roughly  coincides  with  the  period
 of  emergency  Statistics  ot  sterihsa
 tions  aire  not  being  maintuned  tv
 caste  and  tribe  Information  on  the
 percentages  of  Harijany  and  Adivasis
 stcrlised  is  therefore  not  avilable

 (9)  About  200006  compliunt,  have
 Leen  icccived  in  the  Deptt  of  Family
 Wclare  ind  me  t  of  these  cortun  dle
 &  itions  of  usc  of  torce  or  pressure  n
 regard  to  stcrilisitin:  Statistics  abort
 conmunitywist  bre  ik  up  of  compl  unts
 ws  not  avatibl  s  the  compli  ints
 hive  not  mentioned  the  community
 m  dl  such  complaints

 (oy  Th  compl  ints  rece  cad  in  the
 Dey  utment  ol  Family  Wellnc  ire
 relerred  t»  the  concerned  State  Gov
 er  ment  UT  Adminis  ration  tor  im
 vestigation  ind  ipproprinie  icticn  §=The
 result  of  this  investigitions  ani
 action  tiken  d,ainst  officers  responsi
 Ye  arc  not  vet  av  ulable  from  Stite
 Governmcents/U  L  Admimstrations
 Howcver  there  is  no  scheme  for  awar!
 in,  ish  compen  lion  to  pers)is  who
 allege  forcible  sterhisition  These
 persons  ire  oflered  free  me  lical  treat
 ment  for  post  operative  complications
 and  free  recinitsation  tacihties  if  re
 quested  3५  the  person  The  dctails  of
 communitywise  brcak  up  ire  not
 available

 (d)  During  96l-  77  the  Schedule]
 Castes  and  Scheduled  Tribes  popula
 tions  increased  by  240  per  cent  and
 272  per  cent  respectively  as  against
 the  increase  of  237  per  cent  among
 Hindus  in  general  The  rest  of  the
 question  cloes  not  therefore  arise
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 Prohibition  of  development,  prodmoc-
 tion  and  stock-piling  of  Biological

 and  Toxin  Weapons

 0233  SHRI  S  S  SOMANI  Will  the
 Minister  of  EXTERNAL  AFFAIRS  se
 pleased  to  state

 (a)  whether  any  convention  has
 taken  place  for  the  prohibition  of
 deve  oprrent,  production  and  stock-
 piling  of  biological  and  toxin  wea-
 pons  and  their  destruction  in  which
 India  has  participated  and  signed,
 and

 (b)  af  so,  the  details  thereof  as  well
 «8  the  details  of  other  signatories  who
 are  the  depository  powers  in  this
 regald  alongwith  the  names  of  the
 new  countries  who  have  come  for-
 ward  to  support  this  move?

 THE  WINISTER  OF  EATPCRNAL
 AFFAIRS  (SHRI  ATAL  BIHARI  VAJ
 PAXYFE)  (cy  Yes  Sir

 ९  )  The  Convention  on  the  Prom  n
 tron  of  the  Development  Production
 and  Stock  pihng  of  ‘he  Bacteriological
 (Bi  Joxic  il)  ani  Lloxin  Werpons  and
 on  Thar  Destruction  (BW  Conven
 flor)  wa  signed  it  Washington,
 Tondon  ind  Moscow  on  10  April  972
 Full  text  of  the  Convention  35  laid
 on  the  Table  of  the  House  [Placed  in
 Libriry  Sec  No  7T-944/77]  The  BW
 Convention  entered  into  force  on  26
 March  975  The  Depos.tcrics  ot  the
 BW  Convention  are  the  Governments
 of  the  Umted  States  the  United  King-
 dom  and  the  Soviet  Umon  Accord-
 ing  to  the  latest  information  that  is
 available  to  us  ३333  States  have  signed
 the  Convention  and  67  have  ~atified  it
 India  is  a  party  to  the  Convention,
 having  signed  it  on  i5  January  973
 and  ratified  7  on  25  July,  974  im  the
 capitals  of  all  the  three  Depositories,
 namely  Washington  London  =  and
 Moscow  Kenya  and  Sweden  are  among
 the  new  countries  which  have  ratified
 the  Convention
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 Diseases  among  Industrial  Workers

 6214.  SHRI  8.  S.  SOMANI:  Will  the
 Minister  of  PARLIAMENTARY  AF.
 FAIRS  AND  LABOUR  be  pleased  to
 state:

 (a)  whether  Government  have  con-
 ducteqd  any  survey  regarding  the  dis-
 eases  from  which  a  number  of  indus-
 trial  workers  are  suffering;

 (0)  whether  industrial  workers  in
 the  country  suffer  from  one  or  the
 other  eye  trouble;

 (९)  if  so,  the  reaction  of  Govern-
 ment  in  this  regard;  and

 (d)  what  action,  if  any,  w  being
 taken  to  ensure  proper  health  condi-
 tions  for  industrial  workers?

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  (a)  The  Cents:
 and  Regional  Labour  Institutes  have
 conducted  studies  in  various  industries
 such  as  storage  battery.  dichromate,
 viscose  rayon  industry,  ferro  manga
 nese,  insecticide  manufacture  and  for-
 mulation,  foundries  and  caustic  scda
 plants  in  which  workers  are  exposed
 to  various  toxic  substances  These
 studies  have  shown  the  trend  of  inei-
 dence  of  occupational  diseases  in  such
 industries.  For  instance,  storage  bat-
 tery  workers  exposed  to  lead  fumes—
 0.6  per  cent,  dichromate  workers  ex-
 posed  to  chromium  compound—20.9
 per  cent  refractory  workers  exposed  to
 silica  dust—-2i  per  cent,  ferro  manga~-
 nese  plant  workers  exposed  to  manga.
 nese—35  per  cent,  pesticide  formula-
 tion—40  per  cent.

 (b)  and  (c).  The  National  Association
 for  Prevention  of  Blindness  which  is
 functioning  under  the  All-India  Insti.
 tute  of  Medical  Sciences,  New  Delhi
 studied  20,I65  industrial  workers  and
 6.55]  non-industrial  population  to  find
 out  the  incidence  of  eye  diseases  and

 disorders.  From  the  data  presented
 by  them  many  visual  defects  such  as
 refractive  error,  corneal  opacity,  mus-
 cular  imbalance.  cataract,  trachoma,
 etc.  were  prevailing  among  industrial
 workers  to  the  same  extent  as  they
 were  prevailing  in  non-industrial  popu-
 lation,  such  as,  rural  villagers,  people
 from  semi  urban  areas  and  urban  non.
 industrial  population,  such  as,  bus
 drivers.  This  suggests  that  these  dis-
 euses  ure  not  probably  attributable  to
 the  industrial  occupations  but  due  to
 some  nutritional  and  other  factors  pre-
 valent  in  the  general  population  as  a
 whole.

 Further  Rajendra  Prasad  Centre  for
 Opth  Imic  studies  issued  a  report  en-
 fifled  “Visual  Sereening  in  industrial
 workers’  Their  studs  also  revealed
 that  there  is  no  cduilterence  regarding
 the  incidence  of  exe  complaints  between
 clerical  stall  and  other  active  indus-
 trial)  workers  This  study  has  also
 observed  that  fore:gn  bodies  were
 found  in  the  tyes  of  the  industrial
 workers

 The  Directorate  General,  Fuctory
 Advice  Service  and  Labour  Institutes,
 Bombay  have  carried  out  studies  on
 the  incidence  of  eye  disorders  and
 cataract  amongst  a  sample  of  520
 weldcis  who  are  exposed  to  ultra  violet
 radiation  The  incidence  of  disorders
 observed  there  was  as  follows:—

 Conjunctivitis  AA Be
 Kerato  conjunctivitis  i.0%
 Incipient  cataract  06.7%

 Foreign  body  211%
 Are  eye  10.0%

 (d)  Central  and  Regional  Labour
 Institutes  propose  to  undertake  detail-
 ed  multi-disciplinary  industrial  hygiene
 and  occupational  health  investigations
 in  selected  industries  and  take  suitable
 technical  control  measures,  wherever
 necessary,
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 Supply  of  Steel  etc,  to  drought

 affectea  Sinton  बिहार  में  राष्ट्रीय  सलेरिया  उस्मूलन  कार्यक्रम

 6215.  SHRI  8.  5.  SOMANI:  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  whether  the  Governments  of
 the  drought  affected  States  had
 sought  assistance  in  getting  steel,  ce-
 ment  and  R.C.C.  pipes  for  the  purpose
 of  ift  irrigation  and  other  schemes
 to  face  the  serious  scarcity  situation;

 (b)  af  so,  the  demand  made  by  each
 State  and  the  quantity  allotted  and
 supplied  to  each  State  so  far;  and

 (९)  what  is  the  criteria  for  alloca-
 tion  and  ass.stancc?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 (a)  to  (९).  The  availability  position  of

 steel  has  improved  considerably  during
 the  last  few  years  and  there  is  no  con-
 trol  over  its  distribution  at  present.
 The  question  of  any  allotment  does
 not  arise.

 2.  As  regards  RCC  popes  also,  there
 is  no  control  on  their  distribution.
 These  pipes  are  made  hy  units  in  the
 small  scale,  the  medium  scale  and  the
 large  scale  sectors

 3.  Regarding  cement,  while  no  special
 request  for  ullocation  has  been  received
 recently,  for  purposes  of  lift  irriga.
 tion  and  other  schemes  trom  any  State,
 the  State  of  Orissa  hal  requested  for
 restoration  of  the  cut  of  18,  per  cent  in
 the  allocation  which  had  been  made
 uniformly  in  respect  of  all  States,  on
 the  ground  that  most  parts  of  Orissa
 were  going  through  severe  drought
 and  a  number  of  development  projects
 had  been  taken  up  to  provide  employ-
 ment  to  the  people  affected  by  drought.
 However,  it  was  nct  found  possible  to
 exempt  this  State  form  the  cut,  in  view
 of  the  unsatisfactory  position  of  avail-
 ability  of  power  in  the  country.

 6216.  भरी  युवराज  :  क्‍या  स्वास्थ्य
 झोर  परिषार  कल्याण  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  बिहार  के  कुछ  नगरों  को
 राष्ट्रीय  मलेरिया  उन्मूलन  कार्य  क्रम  के  भ्रन्तर्गत
 शामिल  किया  गया  है  ;

 (ख)  यदि  हां,  तो  कटिहार  जिले  के
 कटिहार  नगर,  पूर्णिया  जिले  के  पूर्णिया  नगर
 प्रौर  किसनगंज  को  उक्त  कार्यक्रम  के  अन्तगंत कब  शामिल  किया  जायेगा  ;  ध्रौर

 हे
 (ग)  यदि  उन्हें  इसके  अन्तर्गत  शामिल

 7
 किया  गया  है,  तो  इसके  क्या  कारण ? है

 स्वास्थ्य  श्ौर  परिवार  कल्याण  मंत्री
 पथ्नी  राज  नारायण):  (क)  जीहां।

 (@)  शौर  (ग).  राष्ट्रीय  मलेरिया
 उन्मूलन  कार्यक्रम  (नगरीय)  के  श्रन्तर्गत
 केवल  उन्हीं  शहरों  को  शामिल  किया  जाता है  जिनमें  मलेरिया  से  पीडित  होने  वाले
 व्यक्तियों  की  संख्या  अधिक  होती  है  ।  मच्छरों
 पर  काबू  पाने  के  लिए  कटिहार  और  पूर्णिया में  पहले  ही  फाइलेरिया  नियंत्रण  यनिट  कार्य
 कर  रहे  है।  किसनगंज  में  मलेरिया  भ्रधिक  नही

 फैला  हुआ  है  ।

 Durgapur  Steel  Plant
 6217,  SHRI  JYOTIRMOY  BOSU:  wil the  Minisfer  of  STEEL  AND  MINES be  pleased  to  state:

 (a)  whether  an  agreement  to  con-
 Struct  the  54  battery  at  the  Durgapur Steel  Plant  wag  reacheq  between
 Hindustan  Stee}  ang  Metallurgical  and
 Engineering  Consultants  (India)  Ltd.
 and  Engineering  Project  (India)  Ltd.
 in  May,  ‘1973;
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 (b)  whether  MECON  was  the  con-

 sultant  and  EPI  the  contractor;

 (९)  if  s0,  the  total  value  of  con-
 tract  and  amount  already  paid  te

 (da)  ४  so,  whether  the  consultant
 and  the  contractor  have  left  without
 finishing  the  battery  and  handing  over
 the  same  to  HSL;  and

 (९)  7  so,  the  facts  thereof  and
 action  taken  thereto?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK)
 {a)  and  (b)  Yes  Sir  An  agieement
 was  signed  between  the  Hindustan
 Steel  Ltd  Durgapur,  Metallurgical  and
 ingineeiing  Consultants  (India)  Ltd
 ind  Engineering  Projects  (India)  Ltd
 m  29th  December  972  appointing
 MECON  as  the  designers  and  consul-
 ants  for  the  installation  of  Coke  Oven
 Battery  No  3A  and  LPI  as  the  prime
 .ontractors  for  the  ५३76९  work

 (c)  The  total  value  of  the  contract
 ५  Rs  48750  iakhs  EPI  have  been
 raid  till  now  Rs  424  ०]  lakh,  and  in
 iddition  an  ad  hoc  amount  of  Rs  !550
 ahhs

 (d)  No  Sir  Both  the  orgunisations
 ive  then  men  at  the  site  The  Bat
 ‘ery  was  commissioned  on  6th  Julv
 1911  MECON  and  EPI  are  now  en
 3igcd  in  stabibsing  its  operations

 (e)  Does  not  arise

 ि  डुप्वान  एन्यसिनिप्रभ  कारपोरेशन,  रेशशूट

 218.  क्रो  सालओ  भाई  क्या  इस्पात
 और  खान  मत्री  यह  बताने  की  कृपा  करेगे
 कि:

 (क)  वर्ष  i974  में  हिन्दुस्तान  एल्मू-
 मिनियम  कारपोरेशन,  रेणुकूट  मे  एल्यूमिनियम
 का  उत्पादन  कस  होने  के  मुड्य  कारण  क्‍या
 थे;

 (ख)  कया  उत्पादन  में  इस  कमी  के

 मुख्य  कारण,  श्रमिकों  में  भ्रसन्‍्तोष  व्याप्त
 होना  शौर  तालाबन्दी  की  घोषणा  थी  ,  शौर

 (ग)  यदि  हा,  तो  इन  परिस्थितियों  के
 लिए  कौन  व्यक्ति  जिम्मेदार  पाया  गया  झौर
 भविष्य  में  उत्पादन  बढाने  के  लिए  क्‍या  कार्य-
 वाही  की  जा  रही  है  ?

 इस्पात  और  खान  मंत्री  (श्री  बीजू  पटनायक):

 (क)  और  (ख)  हिन्दुस्तान  एंल्यूमी-
 नियम  निगम  के  रेणकूट  (द्रावक  7  वर्ष
 974  के  दौरान  उत्पादन  में  हुई  गिरावट  का

 मुख्य  कारण  यह  था  उत्तर  प्रदेश  राज्य  बिजली
 बोई  ने  प्रद्वावक  को  दी  जाने  वाली  बिजली  में
 लगभग  समूचे  वर्ष  अ्रत्यधिक  कटौती  की  t
 at  974  के  दौरान  बिजली  कटोती  का  क्रम
 40  प्रतिशत  से  i00  प्रतिशत  तब  था  1

 इसके  श्लावा,  2  अप्रैल,  974  से  8  मई,
 974  तक  हुई  तालाबन्दी  के  कारण  भी  उत्पा-
 दन  प्रभावित  हुआ  t

 (ग)  बिजली  की  आपूर्ति  में  हये  सुधार
 के  कारण  इस  फैक्टरी  मे  र  ल्यूमिनियम  का
 उत्पादन  974  में  हुये  44  000  74  से
 बढ्कर  975  तथा  970  में  मश,
 62,505  टन  तथा  82  894  टन  हां  गया  I
 पिछले  वर्ष  के  इन  महीना  के  45  555  टन
 उत्पादन  की  तुलना  में  जनवरी  में  जुलाई,
 977  के  बीच  48,000  24  उत्पादन

 हुआ  t

 राज्य  ब्रिजली  बा  द्वारा  बिजली  आपूर्ति
 में  की  गई  भारी  कटौती  के  कारण  ब  उत्पादन
 पर  प्रतिक्ल  प्रभाव  पड  रहा  है  in  राज्य  सरकार
 से  इस  फैक्ट्री  को  पर्याप्त  मात्रा  में
 बिजली  की  आपूर्ति  सुनिश्चित  करने  के  प्रश्न
 पर  पतन  बातचीत  की  गई  है  1  इसके  अलावा
 कम्पनी  को  झपने  गृहीत  बिजली  सयत्र  के
 विस्तार  हेतु  अनुमति  दे  दो  गई  है  ताकि
 बिजली  पूरी  आवश्यकता  के  अनुसार  मिल
 सके  t
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 “दिल्‍ली  में  सार्वजनिक  टेलीफोन  केन्द्रों

 का  काम  न  करना

 62i9.  श्री  लालजी  भाई  :  क्या  संचार

 “मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 “(क)  क्‍या  दिल्‍ली  में  विभिन्न  साव॑ंजनिक

 'टेलीफोन  केन्द्रों  पर  लगे  टेलीफोन  आम  तौर

 चर  खराब  रहते  हैं  ;
 .

 (ख)  क्या  सम्बन्धित  विभाग  उनके

 रख-रखाव  की  ओर  कोई  ध्यान  नहीं  दे  रहा  है

 +ंजिसके  परिणामस्वरूप  जनता:  को  असु-

 .  विधा  हो  रही  है  ;  और

 (ग)  यदि  हां,  तो  इस  सम्बन्ध  में  सरकार

 का  कया  कार्यवाही  करने  का  विचार  है?

 संचार  मंत्री  (बुजलाल  वर्मा)  :

 (क)  जी,  नहीं  ।

 (ख)  इन  पी  सी  ्रो  की  नियमित  रूप

 वे  जांच  की  जाती  है।

 (ग)
 प्रश्न  ही  नहीं  उठता  |

 ‘Opening  of  P  &  T  Circle  at  Simia

 6220.  SHRI  DURGA  CHAND:  Witl
 ‘the  Minister  of  COMMUNICATIONS
 ‘be  pleased  to  state:

 (a)'  whether.  the  Department  has
 ~proposed  to  open  P&T  Circle  at  Simla
 ‘in  Himachal  Pradesh;  and

 (b)  if  so,  when  it  is  going  to  be
 opened?

 THE  MINISTER  OF  COMMUNICA-
 ‘TIONS  (SHRI  BRIJ  LAL  VERMA):
 (a)“and  (b).  The  Department  has  no
 such  proposal  under  consideration  at
 present.
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 Research  in  Ayurveda

 6221,  SHRI  DURGA  CHAND:  Will
 the  Minister  of  HEALTH  AND  FAMI-
 LY  WELFARE  be  pleased  to  state:

 (a)  the  steps  taken  by  the  Health
 Department  in  respect  of  research
 work  in  Ayurveda,  and  _  result
 achieved  so  far;  and

 (9)  the  number  and  places  where
 the  research  centres  have  been  open-
 ed  and  their  separate  achievements?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  and  (b).  &  central
 Council  for  Research  in  Indian  Medi-
 cine  and  Homoeopathy  (CCRIMH)  was
 established  by  the  Government  of  India
 as  an  autonomous  body,  during  1969,
 to  initiate,  guide,  develop  and  _  co-
 ordinate  scientific  research  in  different
 aspects,  fundamental  and  applied,  of
 Ayurveda,  Yoga,  Unani,  Siddha  and
 Homoeopathy.  A  note  containing  in-
 formation  regarding  the  number  and
 places  of  research  centres  under  the
 CCRIMH  and  their  achievements  is
 laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-945/
 17).

 Standardisation  of  Ayurvedic  Drugs

 6222.  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  state:

 (a)  whether  standardisation  of
 ‘ayurvedic  qrugs  for  use  in  the  rural

 health  scheme  has  been  done;

 (b)  if  so,  the  number  of  drugs  for
 which  standards  have  been  evolved
 and  their  names;

 (९)  whether  any  manufacturing
 facility  for  these  drugs  has  been  es-

 tablished;  and

 (a)  if  so,  details  thereof?  to
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 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  and  (b).  A  statement
 is  laid  on  the  Table  of  the  Sabha.
 {Placed  in  Library.  See  No.  LT-946/
 77)

 (c)  and  (d).  Yes,  to  begin  with  the
 drugs  shall  be  procured  from  State
 and  some  well  established  private
 Ayurvedic  pharmacis,  Later  on  the
 Central  Pharmacy  in  Indian  Medicines
 being  set  up  at  Ranikhet  would  also
 supply  the  required  drugs.

 नालन्दा,  बिहार  में  टेलीफोन  केस  के  लिय
 भवन

 6223.  श्री  बीरेन्दर  प्रसाद  :  क्‍या  संचार
 मंत्री  यह  बताते  की  कृपा  करेंगे  कि  :

 (क)  क्या  विहार  के  तालन्दा  जिले  में

 टेलीफोन  केन्द्र  का  अपना  निजी  भवन  है।

 (ख)  क्या  इसके  निजी  भवन  के  प्रभाव  में

 विभाग  में  इस  केन्द्र  में  प्राधुनिक  पौर  नवीनतम
 संचार  उपकरण  लगाने  में  असमर्थ  है  जिससे
 श्राम  जनता  को  भारी  कठिताइयों  का  सामना
 करना  पड  रहा  है;  श्र

 (ग)  यदि  हां,  तो  इस  सम्बन्ध  में  केन्द्रीय

 सरकार  का  क्या  कार्यवाही  करने  करा  विचार

 है?

 संचार  मंत्रों  (श्री  बुज  लाल  वर्मा)  :

 (क)  जी,  नहीं  ।

 “(ख)  श्रौर  (4),  तालंदा में  25  लाइन
 का  एक  छोटा  भ्रादोभैटिक  एक्सचेंज  काम  कर

 रहा  है।  यह  एक्सचेंज  किराये  की  इमारत
 में  है।  इससे  8  टेलीफोन  कनेक्शन  दिए  हुए
 हैं  सामान्यत:  ऐसे  छोटे  एक्सचेंजों  के  लिऐ
 विभागीय  इमारतों  का  निर्माण  प्राथिक  दृष्टि
 से  लाभकर  नहीं  होता  ।
 i908  LS—7.
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 Scheme  to  utilise  Medical  Colleges Dniversity  Laboratories  for  tenting Foog  adulteration
 6224.  SHRI  D.  B,  CHANDRE  GOWDA: Will  the  Minister  of  HEALTH  AND FAMILY  WELFARE  be  pleased  to state:

 (a)  whether  Government  Propose to  introduce  a  scheme  to  utilise  the college  and  University  laboratories for  detecting  and  testing  foog  adul. teration  cases  in  the  country;  and
 (b)  if  so’  the  details  thereof?
 THE  MINISTER  OF  HEALTH  AND FAMILY  WELFARE  (SHRI  RAJ NARAIN):  (a)  No  such  Proposal  ig under  consideration  of  the  Government,
 (b)  Does  not  arise.

 Places  linked  with  Bangalore  by S.T.D,

 6225.  SHRI  D.  B.  CHANDRE  GOWDA: Will  the  Minister  of  COMMUNICA. TIONS  be  pleased  to  state:

 {a)  the  names  of  the  places  which
 have  so  far  been  linked  with  Banga- lore  by  the  S.T.D.  system;  and

 (b)  the  names  of  the  places  which
 are  proposed  to  be  linked  with  Banga-
 lore  by  the  system  during  1977-787

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  BRIJ  LAL  VERMA):
 (a)  The  following  places  have  been
 linked  by  S.T.D.  with  Bangalore:~

 Coimbatore
 Hubli/Dharwar
 Madras
 Madurai
 New  Delhi
 Shimoga
 Trichy
 Tumkur. 909

 -य
 छत
 छ

 hwn

 &
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 (b)  The  following  stations  are  like-
 ty  to  be  linked  to  Bangalore  on  STD
 during  997-78:—

 l.  Mangalore,
 2.  Mysore.

 मलेशिया  की  ट्रेड  यूनियन  कांग्रेस  हाशा  भारत

 के  भजदूर  प्रतिनिधियों  को  निमंत्रण

 6226.  थ्नी  राणदास  सिह  क्‍या  विदेश
 मंत्री यह  बत  मे  की  कृपा  करेंगे  कि  :

 (=)  क्‍या  सरकारकों  पता  है  कि  मले-

 शिया  की  ट्रेड  यूनियन  कांग्रेस  ने  अन्य  देशों

 के  मजदूर  प्रतिनिधियों  क ेसाथ  भारत  के  भी

 मजदूर  प्रतिनिधियों  को  6  जुलाई,  977  से

 होने  वाले  सम्मेलन  में  भांग  लेने  हेतु  बुलाया
 था  परन्तु  उन्हें  समय  पर  पासपोर्ट  न  मिलने

 के  का  रण  वे  इस  सेमिनार  में  भाग  नहीं  ले  सके;
 झौर

 (ख)  क्‍या  सरकार  ने  उनकी  यात्रा  के

 के  लिए  कोई  व्यवस्था  की  ?

 विदेश  मंत्री  दी  ढल  बिहारो  बाजपेयी  )  :

 (क)  शौर  ख).  इस  सेमिनार  में  भाग

 लेने  के  सिलसिले  में  दो  व्यक्तियों  के

 पासपोर्ट  झानवेदन  29  जून,  977  को  इस
 मंत्रालय  में  प्राप्त  हुये  ।  सरकार  के  सम्बद्ध

 विभागों  से  झ्नापत्ति  प्राप्त  हो  जाने  पर,
 6-7-1977  को  पासपोर्ट  अधिकारी,  कल-

 कत्ता,  को  तार  द्वारा  उन  व्यक्तियों  को  पासपोर्ट

 सुविधायें  प्रदान  कर  देने  का  झनुदेश  दे  दिया
 गया  ।  पासपोर्ट  तस्काल  ही  तैयार  कर  दिए
 गये  थे  भौर  सम्बद्ध  दोनों  व्यक्तियों  को  सूचना  दे

 दी  गई  थी  कि  वे  अपने  पासपोर्ट  ले  जायें  t
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 Reinstatement  of  Employees  by  Scindia
 management,  Bombay

 6227,  DR.  BAPU  KALDATY:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased  to.
 state:

 (a)  whether  Governmeny  have  re-
 ceiveqg  a  memorandum  from  Scindia
 Employees’  Union,  Bombay;

 (b)  whether  the  Genera]  Secretary
 of  the  Union  was  victimised  during

 the  Emergency;  and

 (c)  if  so,  what  action  has  been  taken
 by  Government  to  reinstate  the
 General  Secretary?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)  to
 (०).  There  have  been  representations
 to  the  Union  Labour  Minister  about  the
 alleged  victimisation  of  Shri  N.
 Laxminaraydn,  Ex.  Genera]  Secretary
 of  the  Scindia  Employees’  Union,  Bom-
 bay.  The  matter  falls  essentially  in
 the  State  sphere  and,  according  to
 available  information  the  Govern-
 ment  of  Maharashtra  are  already  look-
 ing  into  the  matter,  Bipartite  negotia-
 tions  are  also  reported  to  be  in  pro-
 Bress  in  an  effort  to  resolve  the  mat-
 ter.

 Contribution  made  by  India  to  Com-
 monwealth  Secretariat  in  London
 6228.  PROF.  P.  G.  MAVALANKAR:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  India  contributes  a  sum
 annually  to  the  Commonwealth  Secre-
 tariat  in  London;

 (b)  if  so,  the  details  of  such  con-
 tributions  for  the  last  three  years;

 (c)  whether  the  said  annual  con-
 tribution  was  recently  raised  and  if
 so,  by  how  much;  and

 (a)  whether  the  Commonwealth
 Secretariat  in  London  has  any  Indian
 working  on  it;  and  if  so,  facts
 thereof?
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 THE  MINISTHR  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI  VAJ-
 PAYEE):  (a)  Yes,  Sir.

 (b)  India’s  contributions  for  the
 last  three  financial  years,  ie.  1974-75,
 ‘1975-76  and  1976-77  were  as  follows:—

 (7)  5974-75-—~£  99.352  (RS,  -18,84,478)
 (2)  1975-76— 45  1,235,360  (RS.  23,77,800)
 (3)  7976-77--6  531,906  (Rs.  22,98,132)

 (c)  No,  Sir,  With  effect  from  the
 financial  year  ‘1977-78,  India’s  percentage
 contribution  to  the  budget  of  the  Com-
 monwealth  Secretariat  hag  fallen  from
 7.29  per  cent  to  4.74  per  cent.  India’s
 contribution  to  the  Commonwealth
 Secretariat  budget  for  ‘1977-78  will,
 according  to  the  budget  estimates,
 come  to  £  ,0i,895

 (9)  The  Commonwealth  Secretariat
 in  London  has  several  Indians  work-
 ing  for  it  at  various  levels  The
 names  and  details  of  those  holding
 diplomatic  posts  are  given  below:—~

 Diplomauc  Staff

 Mr  M.A  Husan  *

 Mr.  M  Malhoutra

 Mr.  8  Db  Tayal

 Mr.  9.  K.  Srinivasachar

 ४...

 Besides,  there  are  some  more  Indians
 holding  posts  in  the  puofessional,
 Managerial  and  clerical  cadres

 S.T.D.  Connections  {9g  Subscribers

 6229  PROF  P.  G  MAVALANKAR:
 Will  the  Minister  of  COMMUNICA-
 TIONS  he  pleased  to  state:

 (a)  whether  the  present  and  intend-
 ing  telephone  subscribers  are  obliged to  have  STD  connection  on  their  tele-
 phones;

 (b)  if  not,  whether  any  subscribers ask  for  gisconnecting  the  STD  Ser-
 vice  and  whether  their  requests  are
 &ranteg  immediately;  and

 (c)  the  number  of  telephone  sub-
 scribers  in  Ahmedabag  who  have  ask-

 Deputy  Secretary  Gencre}

 Assustant  Director  (Intarnatiy  re]  Affens’

 Duector,  Comm  nwealth  Fund  te>  Technical
 C>-operatih  n

 Direct  Ay  C  mmeewcalth  Funt  fir
 Technical  Crvperati  8

 ed  for  and  got  such  a  disconnection  of
 the  STD  service?

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  BRIJ  LAL  VERMA):
 (a)  and  (b)  No,  Sir.

 STD  service  +s  disconnecteg  ४०७7
 after  such  a  request  is  received  from
 a  subscriber  However,  in  some  ex-
 changes,  the  equipment  required  for
 STD  barring  hag  yet  to  be  provided
 and  in  some  others  the  capacity  of  STD
 barring  is  exhausted  In  such  cases  the
 demands  are  kept  on  the  waiting  list
 till  the  necessary  equipment  is  provid-
 ed  or  added.

 (c)  A721  telephone  subscriber,  im
 Ahmedabed  have  asked  for  disconnec-
 tion  of  STD  service  since  ‘1-4-1976  and
 372]  have  been  provided  this  facility
 till  26th  July,  1977.
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 ater  में  प्रे्पूएट  एब्रेग्डिस  इंजीनियर

 6230.  Sto  लक्ष्मीनारायल  पांडेय  t
 war  इस्पात  और  कान  मंत्रों  यह  बताते  की
 कृपा  करेंगे  कि  :

 (क)  क्या  बोकारों  स्टील  लिमिटेड  में
 वर्ष  976  में  ग्रेज्यूएट  एप्रेन्टिसों  के  रूप  में
 46  इंजीनियरों  को  नियुक्त  किया  गया  था  ;

 (ख)  क्या  उन्होंने  10 महीनों  का  झपता
 ब्रशिक्षण  पूरा  कर  लिया  है  परन्तु  उन्हें  पदों
 के  होते  हुये  भी  नियुक्त  नहीं  किया  जा  रहा
 है;

 (ग)  क्या  इस  संग्त्न  में  इंजीनियरों  की
 सेवा  की  आवश्यकता  है  ;  और

 (घ)  यदि  हां,  तो  उन्हें  नियुक्त  त  करने
 के  क्‍या  कारण  हैं  ?

 इस्पात  लोर  खान  मंत्री  (श्री  बीज
 घटनाप्क)  :  (क)  जी,  हां  ।

 (ख)  केबल  30  स्नातक  प्रशिक्षु  बोकारों
 स्टील  लिमिटेड  में  ग्रपना  प्रशिक्षण  पूरा  करने
 याले  हैं।  शेष  6  ग्रशिक्षु  प्रशिक्षण  के  दौरान
 प्रशिक्षण  छोड़  कर  चले  गये  हैं  1  यह  मही  नहीं  है
 कि  पद  उपलब्ध  होते  के  बावजूद  स्नातक

 प्रशिक्षुओं  की  नियुक्तित  नही  की  जा  रही  है  t
 यथपि  ऐप्रेन्टिस  एक्ट  के  प्रधीन  बोकारो  स्टील
 लिमिटेड  के  प्रबश्चकों  पर  ऐसे  प्रशिक्षिथ्रियों
 को  रोजगार  देने  का  उत्तरदायित्व  नही  है  |

 (ग)  शर  (घ).  इस  समय  बोकारों
 स्टील  लिमिटेड  झपने  धातु  कामिक  गौर  रासा-
 यनिक्र  इंजीनि+री  कूर्य  में  केवल  कुछ  इजी-
 नियरों  को  नौकरी  वे  सकता  है  परतु  यांतिक
 और  विशद्युतिक  इंजोनियरी  विभागों  में  किमी

 इंजीनियर  को  नहीं  रख  सकता  क्योंकि  जैसे
 जैसे  निर्माण  कार्य  पूरा  होता  चला  जाएगा।
 निर्माण  विभाग  में  लगे  उनके  पने  बहुत  से

 पांत्रिक  बोर  विद्युतिक  दैजोनियर  फालतू  हो
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 जायेंगे  प्रौर  उनके  लिये  वैकल्पिक  पद  ढूंढने
 होंगे;  प्रबंधकों  ने  23  जुलाई,  977  को  8
 घातुकामिक  और  6  रासायनिक  इंजीनियरी
 प्रशिक्षुओं  का  इन्टरव्यू  लिया  है  जिन्हें  कम्पनी
 में  नौकरी  देने  की  पेशकश  को  जाएगी  ।  विशेष
 मामले  के  रूप  में  शेष  i6  यांत्रिक  शौर  वे  धुतिक
 स्तानक  भ्रशिक्षुओं  को  जहां  तक  सम्भव  हो
 सकेगा  हिन्दुस्तान  स्टील  वर्क्स  कंस्ट्रक्शन
 लिमिटेड  में,  नौकरो  देने  के  लिए  भी  प्रयन्त
 किये  जा  रहें  हैं

 दिल्‍ली  में  टेलोकोन  झ्रापरेटरों  को  नियुक्ति

 6231.  डा०  लक्ष्मीनारायण  पॉडेय  :
 क्या  संचार  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  कया  दिल्‍ली  टेलीफोन  में  प्रक्तूवर
 976  में  एक  सामान्य  परीक्षा  के  आधार  पर

 कुछ  झापरेटर  नियुक्त  किये  गये  थे;

 (ख)  यदि  हां,  तो  कितने  व्यक्ति

 नियुक्त  किये  गये  और  उनमें  से  कितने  व्यक्ति
 नियमित  और  कितने  दैनिक  वेतन  के  श्राधार
 पर  पृथक्‌-पूषक्‌  नियुक्त  किये  गये;

 (ग)  जिल्हें  दैनिक  वेतन  पर  रखा  गया
 था  उन्हें  अब  तक  नियमित  न  करने  के  क्‍या
 कारण  है;  और

 (ध)  क्‍या  दैनिक  वेतन  पर  नियुक्त
 व्यक्तियों  को  उनका  दैनिक  बेतन  पर  नियुक्ति
 के  कारण  छुट्टी  आदि  की  सामान्य  सुविधाएं
 भी  उपलब्ध  नहीं  है?

 संचार  मंत्री  दुष्  बृजलाल  वर्मा)
 (क)  दिल्ली  टेलीफोन  में  पझ्क्‍तूबर,  97¢
 में  किसी  सामान्य  परीक्षा  के  प्राधार  पर  किर्स
 प्रापरेटर  की  नियुक्ति  नहीं  की  गई  थी

 तथापि  दिल्‍ली  टेलीफोन  में  976  की  पहर्ल

 छमाही  के  रिक्त  स्थानों  को  भरने  के  लिए
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 अगस्त,  1976  में  टेलीफोन  प्रापरेटरों  का
 बयन  किया  गया  था।

 (@)  भगसत  976  में  किये  गए
 चयन  से  संबंधित  सूचना  निम्नलिखित  है  —_—

 (1)  नियमित  टेलीफोन  आझापरेटरों
 के  रूप  में  चुने  गए  व्यक्तियों
 की  संख्या  252

 (2)  नियमित  टेलीफोन  झ्मापरेटरों
 के  रूप  में  नियुक्त  किए  गए
 व्यक्तितयों  की  संख्या  243

 (3)  उन  व्यक्तियों  की  संख्या
 जिन्हें  नियमित  टेलीफोन
 आपरेटरों  के  रूप  में  भ्रभी

 नियुक्त  किया  जाना  है.  8

 (वे  प्रशिक्षण  की  प्रतीक्षा  कर
 रहे हैं।।)

 (4)  दैनिक  मजदूरी  के  झ्राधार  पर

 नियुक्त  किए  गए  व्यक्तियों
 की  संख्या  (अभ्रल्पकालिक
 टेलीफोन  आपरेटर--कैवल
 महिला  आपरेटर  )  .  38

 (7)  उपर्युक्त  झ्ल्पकालिक  टेलीफोन
 प्रापरेटरों  को  977  की  खाली  जगहें  घोषित
 हो  जाने  पर  उनके  20  प्रतिशत  के  कोटे  के
 आधार  पर  नियमित  करने  के  प्रश्न  पर  विचार
 किया  जाना  है।

 (घ)  जी  हां  ny  दैनिक  मजदूरी  पर  काम
 करने  वाले  कर्मचारी  छुट्टी  आदि  की  सामान्य

 सुविधाएं  पाने  के  हकदार  नहीं  होते  हैं।

 मध्य  प्रदेश  के  उज्जेन  संभाग  में  ठेलीफोन
 एक्सचेंज  और  सार्वजनिक  देलीफोन

 6232.  डा०  लक्ष्मीनारायण  पांडेय  :
 क्या  संचार  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  क्या  मध्य  प्रदेश  के  उज्जैन  संभाग
 में  विभिन्न  स्थानों  पर  टेलीफोन  एक्सचेंजों
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 झौर  सावंजनिक  टेलीफोनों  की  मांग  है  धौर
 एक्सचेंजों  की  क्षमता  बढ़ाने  की  भी  भांग
 की  गई  है  क्योंकि  उपभोक्ताओं  को  निश्चित
 राशि  जमा  कराने  के  बाद  भी  लम्बे  समय  के
 बाद  कनेक्शन  नहीं  मिल  रहे  हैं  भौर  यदि  हां,
 तो  कहां-कहां;

 (ख)  इस  प्रकार  की  मांगें  कम  से  की
 जा  रही  है;

 (ग)  क्‍या  इससे  व्यापक  ग्रसंतोष  उत्पन्न
 हो  गया  है;  भौर

 (धघ)  इस  बारे  में  सरकार  ने  वया
 कार्यवाही  की  है?

 संचार  मंत्री  (श्री  बजलाल  वर्मा)  :
 (क)  से  (घ).  (I)  नए  ठेलिफोन  एक्सचअजों
 की  स्थापना  शौर  सोजूदा  एक्सबेजों  का
 विस्तार--रजिस्टर  कराई  गई  श्र  पूवनि-
 मानित  टेलीफोनों  की  मांगों  के  श्राघार  पर
 नए  टेलीफोन  एक्सचेंज  लगाए  जाते  है  भ्रौर
 मौजूदा  एक्सचेंजों  का  विस्तार  किया  जाता
 है।  जहां  कहीं  अ्रपेक्षित  पेशगी  की  रकम  के
 साथ  पर्याप्त  संख्या  में  टेलीफोन  कनेकक्‍्शनों
 के  लिए  श्रजियां  प्राप्त  होती  हैं,  वहां  की
 तकनीकी  और  झाधिक  स्थिति  का  अ्रध्ययन
 किया  जाता  है  शौर  यदि  नया  टेलीफोन
 एक्सचेंज  खोलना  व्यवहार  हुध्ा  तो  उसके
 लिए  कार॑वाई  की  जाती  है।  इसी  प्रकार
 यदि  रजिस्टर  कराई  गई  मांगों  और  पूर्वानु-
 मानित  मांगों  के  श्राधार  पर  एक्सचेंज  की  क्षमता
 बढ़ाने  की  आवश्यकता  प्रतीत  होती  है,  तो
 मौजूदा  एक्सचेंज  की  क्षमता  का  विस्तार  करने
 की  योजना  पर  कारंबाई  की  जाती  है  t

 aay
 इस  सम्बन्ध  में  उज्जैन  डिवीजन  में

 रतलाम  जिले  के  क्वाल  नामक  स्थान  पर
 टेलीफोन  एक्सचेंज  खोलने  के  लिए  टेलीफोन
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 की  केवल  i2  are  रजिस्टर  कराई  गई  है।
 इस  प्रस्ताव  की  तकतीको  शौर  पभा्षिक
 व्यवहायेता  का  भप्रध्ययन  किया  जा  रहा  है  ।
 यदि  वहा  एक्सचेंज  खोलना  व्यवहाये  पाया
 गया,  तो  आशा  है  कि  978  की  पहली  छमाही
 तक  एक्सचेज  खोल  दिया  जाएगा।

 रतलाम  जिले  के  भावरा  शअ्रटोमेटिक
 एक्सचेंज  के  विस्तार  का  भी  शझ्ौचित्य  सिद्ध
 होता  है।  इस  एक्सचेंज  की  क्षमता  मे  00
 लाइनो  का  विस्तार  करने  की  योजना  पर
 कारंवाई  चल  रही  है।  झाझा  है  कि  एक्सचेंज
 के  विस्तार  का  यह  कार्य  भी  978  की  पहली
 छमाही  तक  पूरा  हो  जाएगा  उससे  शौर  नई
 लाइनें  चालू  हो  जाएगी।

 (IL)  लम्बी  दूरो  के  सार्वजनिक  ठेलीफोन
 घर--सामान्यत  किसी  स्थान  पर  लम्बी  दूरी
 के  सावंजनिक  टेलीफोन  घर  की  सुविधा  तभी
 दी  जाती  है,  जब  वहा  यह  योजना  आर्थिक
 दृष्टि  से लाभकर  होती  है।  किन्तु  श्रपेक्षाकृत
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 झविकसित  क्षेत्रों  क ेसबंध  में  डाक-तार  विभाग
 उदार  नीति  अभ्रपना  रहा  है  शौर  कुछ  श्रेणीमत
 स्थानों  में  घाटा  उठा  कर  भी  सार्वजनिक
 टेलीफोन  घर  खोले  जाते  हैं।  ये  श्रेणीगत
 स्थान  उनके  प्रशासनिक  महत्व,  जनसख्या,
 मौजूदा  दूरसंचार  जालों  से  उनकी  दूरी,
 तीर्थ  स्थान  और  पर्यटन  केन्द्रों  के रूप'  मे  उनके
 महत्व,  कृषि,  सिचाई/बिजली  परियोजना
 स्थल/टाउनपिप  भादि  के  ग्राधार  पर  निर्धारित
 किए  जाते  है।  यदि  कोई  स्थान  इनमे  से
 किसी  भी  श्रेणी  मे  नही  झाता  शौर  प्रस्ताव  मे
 घाटा  होने  का  भ्रनुमान  होता  है,  तो  वहा  भी
 किराया  और  गारटी  के  आधार  पर  सार्वजनिक
 टेलीफोन  घर  की  सुविधा  दी  जा  सकती  है
 बशर्तें  कि  कोई  इच्छुक  पार्टी  विभाग  को
 होने  वाला  घाटा  पूरा  करने  के  लिए  तैयार  हो  v
 इस  नीति  के  श्राधार  पर  उज्जैन  डिवीजन  में
 सार्वजनिक  टेलीफोन  धर  खोलने  के  प्रलग-प्रलग
 प्रस्तावों  की  जाच  की  गई  है।  वस्तुस्थिति
 सलग्न  विवरण  मे  दी  गई  ई।

 विवरण

 झमुबस्थ- 1

 सार्वजनिक  टेलीफोन  घरों  की  मांगें

 स्थान  को  नाम  माग  की  तारीख  विवरण

 (क)  जिला  रतलाम
 i.  fore.  हि  B41  2-7 5  स्वीकृत
 2.  देमनार  68-76  स्वीकृत
 3  कलालिया  29-4-76  वर्तमान  नीति  के  भ्रन्तर्गत  उनकी

 स्वीकृति  नहीं  दी  जा  सकी  t

 4.  सरबान  हे  ढ्  19-8-76  वही
 5.  खरवा  अल,  76  वही
 6.  उप्लाई  8-4-76  वही
 7.  शिवपुर  i7~8~76  वही
 8.  शिवगढ़  .,  23-8-76  वही
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 स्थान  का  तास  मांग  की  तारीख  विवरण

 ख)  जिला  सन्दसोर

 i.  सिगोली  ,  ह  8-8-76  स्वीकृत
 2.  नाहरगढ़  10-1-68  स्वीक्षृत
 3.  कचनेरा ..  27-3-76  वर्तमान  नीति  के  झन्तर्गंत  उनकी

 स्वीकृति  नहीं  दी  जा  सकी
 he  बबुल्दा  28~L0-75  wer
 5.  जावाद  रोड  2-79-76  वही
 6.  कादबास  वि  पु  I-6-76  wet

 (ग)  जिला  उच्जेन

 hw  मकरोन  7  211-74  वही
 2.  जागोती  «  .  :  14-5-75  बही

 (ग)  जिला  झाबभा

 प्रश्नकूढड  -  न  .  (23-8-74  स्वीकृत
 2.  बोरी  हे  पु  5  21-23-76  स्वीकृत
 3.  काशीवाड़ा  ७  है  i2=7=74  स्वीकृत
 ry  पारा  ;  i-2-76  वर्तमान  नीति  के  अन्तर्गत  उनकी

 स्वीकृति  नहीं  दी  जा  सकी  ad

 (घ)  जिला  शाजपुर
 l.  सोयत  कलां  .  डे  25-5-76  स्वीकृत

 Incentives  te  Parents  with  one  or  two
 Children

 6233.  SHRI  MANORANJAN  BHAK-
 TA:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state:

 (a)  whether  Government  propose  to
 give  any  incentives  to  fhe  parents
 having  one  or  two  children  and  ob-

 serving
 family  planning  voluntarily;

 an

 (b)  if  30,  the  nature  thereof?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  and  (b).  Government
 of  India  is  inviting  suggestions  from
 the  public  on  methods  of  securing
 more  effective  implementation  of  the
 Family  Welfare  Policy,  Thereafter  a
 decision  will  be  taken  on  this  subject.
 Post  Offices  in  MLP.  having  Savings

 Scheme  snd  other  facilities
 6234.  SHRI  SUKHENDRA  SINGH:

 Will  the  Minister  of  COMMUNICA
 TIONS  be  pleased  to  atate:

 (a)  the  number  of  villages  which
 have  post  offices  with  selling  counters
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 delivery  system  and  savings  scheme
 facilities,  particularly  in  the  State  of
 Madhya  Pradesh;  and

 (b)  the  number  of  post  offices  in
 villages  which  have  telegraph  faci-
 lities?

 THE  MINISTER  OF  COMMUNCA-
 TIONS  (SHRI  BRIJ  LAL  VERMA):
 (a)  The  number  of  Post  Offices  in
 villages  which  have  counter  and  deli-
 very  facilities  in  the  country  is  103525;
 of  these,  l09li  are  vested  with  Sav-
 ings  Bank  facilities.  In  Madhya  Pra-
 desh,  the  number  of  Post  Offices  pro-
 viding  these  facilities  is  6243.

 (9)  12,181  Post  Offices  in  village
 have  telegraph  facilities,  669  Post
 Offices  in  Madhya  Pradesh  have  tele-
 graph  facilities.

 Meetings  of  Standing  Labour
 Committee

 6235.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state:

 (a)  how  many  meetings  of  the
 Standing  Labour  Committee  set  up  to
 determine  the  changes  in  the  labour
 legislation  and  to  initiate  a  new  direc-
 tion  in  the  matter  of  industrial  rela-
 tions  have  been  held  during  the  last
 year;

 (b)  whether  there  is  any  proposal
 to  reorganise/restructure  the  Stand-
 ing  Labour  Committee;  ang

 (c)  if  so,  the  proad  features  there-
 of?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)  No
 Standing  Labour  Committee  has  been
 set  up  to  determine  the  changes  in  the
 labour  legislation  and  to  initiate  a
 new  direction  in  the  matter  of  indus-
 trial  relations.  A  Committee  on  Com-
 Prehensive  Industrial  Relations  Law
 and  composition  of  the  Indian  Labour
 Conference  has  however  been  set  up
 om  the  I8th  July,  977  in  pursuance  of
 #  decision  taken  in  Tripartite  Labour
 Conference  (6th-7th  May,  1977).

 (b)  and  (cy  Do  not  arise.
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 Stee;  Unit,  Unutiliseg  Capacity
 6236.  SHRI  VASANT  SATHE:  Wil}

 the  Minister  of  STEEL  AND  MINIES
 be  pleaseg  to  state:

 (a)  whether  the  installeq  capacity
 of  the  steel  units  ig  not  fully  utilised;

 (b)  if  so,  the  steps  taken  in  this
 regard;

 (c)  whether  steel  production  had
 undergone  some  quahtative  change;
 and

 (d)  if  so,  the  facts  thereof?
 THE  MINISTER  OF  STEEL  AND

 MINES  “(SHRI  BISU  PATNAIK}:(a}
 and  (b).  The  overall  utihsation  in-
 Stalled  capacity  in  terms  of  galeable
 steel  at  the  integrated  steel  plants  at
 Bhilai,  Durgapur  and  Rourkela  and  at
 TISCO  and  HSCO  in  1976-77  was  9i.9
 per  cent  the  utilisation  at  TISCO,  Bhi-
 laj  and  Rourkela  heing  033  per  cent.
 302  7  per  cent  and  958  per  cent  respec.
 tively.  This  is  expected  to  go  up  to
 940  per  cent  in  the-current  ‘financial
 year.

 The  overall  capyeity  utilisation  in
 respect  of  these  plants  which  was  only
 64.7  per  cent  in  ‘1973-74  has  been
 improving  steadily  since  then.  Apart
 from  a  marked  improvement  m  indus-
 trial  relations  and  closer  coopeca-
 tion  between  labour  and  manage-
 ment,  this  is  mainly  attributable
 to  better  mobilisation  and  availa-
 bility  of  essential  inputs  improved
 maintenance  of  plant  and  machinery,
 provision  of  balancing  facilities,  tech-
 nological  improvements  capital  pro-
 grammes  including  capital  repairs  and
 replacements  etc.

 There  has  also  been  a  steady  build-
 up  of  production  at  Bokaro  Steel  Plant
 but  an  indication  of  utilisation  of  in-
 stalled  capacity can  be  given  only  after
 all  the  major  units  of  the  first  stage
 of  7  million  ingot  tonnes  have  been
 commissioned.  The  fina]  commission-
 ing  of  Blast  Furnace  No.  3,  the  last
 major  unit,  is  scheduled  for  the  end  of
 this  year,

 (c)  and  (d).  Greater  emphasis  has
 been  laid  on  improvement  in  quality
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 by  increasing  the  production  of  tested
 quality  materials,  The  production  of
 such  materials  was  5.543  million  tonneg
 in  1976-77  88  compared  to  4.59  million
 tonnes  in  ‘1975-76,

 Study  of  Acupuncture  Treatment
 System

 6237.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  HEALTH  AND
 FAMIL  WELFARE  be  pleased  to  state:

 (a)  whether  Government  are  ex-
 tending  any  assistance  to  those  private Practitioners  who  are  practising acupuncture;

 (b)  whether  Government  had  made
 any  effort  to  study  this  method  of
 oe

 its  effectiveness,  cost,  etc.; an

 (c)  if  so,  details  thereof?

 THE  MINISTER  OF  HEALTH  AND FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  No,

 (b)  No,  but  there  are  persons  traineg in  the  technique  of  acupuncture  who are  practising  in  this  country,

 (210,

 (c)  Does  not  arise.

 Steel  production

 6238.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  STEEL  AND-
 MINES  be  pleased  to  state:

 (a)  the  production  of  steel  mills  in
 private  sector  and  public  sector  for
 last  three  years  with  the  names;

 (b)  how  much  money  Government
 have  given  as  Joans  from  the  financial
 institutions  and  nationalised  banks  to
 these  private  steel  mills  during  last
 three  years;

 (c)  the  total]  investment  in  the
 public  sector  stee]  mills;  and

 (d)  how  much  steel  India  had
 exported  and  how  much  stee]  India
 had  imported  since  3975  to  present
 day?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 The  production  of  saleable  steel  from
 each  of  the  integrated  steel  plants  in
 the  public  and  private  sectors  during
 the  last  three  years  is  given  below:—

 (In  ‘ogo’  tonnes)

 1974-75,  1975-76  1976-77,

 PUBLIC  SECTOR
 Bhilai  Steel  Plant

 PRODUCTION  OF  SALEABLE  STEEL
 3693  3850  2019, Durgapur  Stee!  Plant  520  750  gor Rour}ela  Steel  Plant  8r2  yo4r  7774

 Bokaro  Steel  Plant  t  १50  736
 TSCcoO+  434  500  542

 PRIVATE  SECTOR
 TISCO  346r  3486  550

 ate  Management  of  the  undertaking  o¢  the  Company  was  taken  over  by
 ieee  ene  with  effect  from  i4th  July,  1972,  Government  acquired  the ares  of  the  Company  held  by  parties  other  than  the  State  Governments
 a

 Public  sector  institutions  from  July,  ‘1976,  from  which  date  it  has ome  a  Government  Company.
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 (०)  (i)  TISCO

 The  outstanding  loans  from  Financial  Institutions  were  as  under:—

 (Rupees  in  Crores)

 Year  ending
 3-3ना975  (31-39-1976,  3-3ना9ा

 5°00  $°00  5°00

 In  addition  to  these,  the  Company  issued  eight  per  cent  mcrtgrge  debentures  cf  the  velue
 of  Rs.  7§  crores  which  were  underwritten  by  the  financial  institutions

 The  Company  has  also  taken,  from  time  to  time,  the  following  loans,  the  outstanding  amc  unts
 against  which  are  indicated  against  each:-~

 (Rupees  in  Crores)

 Year  ending

 33-3-I975  33-3-1976,  37-3-7977

 Fcreign  exchange  loans  from  the  Industrial  Credit  and  In-
 vestment  Corporation  of  India.  हा  5°40  5°37  5°54

 Loan  from  the  State  Bank  of  India  for  wirking  capital
 purposes  :  22°24  44°58  49°48

 Lyans  f>r  housing  and  welfare  schemes  from—Government  of
 Bihar  a:  30  9  29  0°27

 Government  of  India.  0°03,  0°03  0°03,

 @  TISCO

 Loans  btained  by  isco.  are  indicated  below  —

 (Rupees  in  Crores)

 1974-75  ‘1975-76  1976-77,

 Financial  Institutions  7°50  I0°  06  0°27
 Banks  0°20  I-00  7°20

 Government  2°00  33°I4

 TO  13°06  4०67
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 (०)  The  total  investment  in  the  public  sector  steel  plants  in  terma  of
 gross  block  (including  capital  works  in  progress)  as  on  31-3-1977  is
 dicated  below:—

 in.

 (Rupees  ity  Crores)

 Name  of  the  Plant  Gross  bicck  (including  capitaf
 works  in  ड्  gress)

 Bhilai  Stee]  Ptant
 R  urkela  Stcel  Plant
 Durgapur  Steel  Plant
 B  karo  Steel  Plant

 Sco

 (As  on  37-3-77)
 7!2°00

 2  482"  22
 ’  298°  34

 II94°90
 79°  79

 (d)  The  quantity  and  value  of  steel  materials  exported  through  SAIL  In-
 ternationa}  Ltd.,;  and  the  quantity  and  value  of  milg  steel  imported  in  1975-76
 and  3976-77  are  given  below:—

 Quantity  *000'  tonnes
 Value:  Re./Crores

 1975-76  ‘1976-77

 Exp  ‘rt  of  stecl  materials
 Imp~*rt  of  mild  steel

 Quantity  Value  Quartity  Velue,

 7409  260°  5t
 r82®  १9९  ‘50%

 $06
 355

 86°91
 5°  35

 *For  the  period  April-December,  1976,

 पडता  जिले  में  दो  लतपुर  सिसेरी  (बिहष्ठा  क्षेत्र  )
 के  डाकधर  सें  सार्वजनिक  टेलीफोन  केम

 6239.  श्री  जगवस्धों  प्रसाद  यादव  :
 क्या  संचार  मंत्रों  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  नयी  योजना  के  अन्तर्गत
 पटना  जिले  में  दौलतपुर  सिसेरी  (चिहढ़ा
 क्ष)  के  डाकघर  में  एक  सार्वजनिक  टेलीफोन
 केसर  प्रदान  किया  जाएगा  जो  हवाई  से  केवल
 दो  किलोमीटर  दूर  है  जहां  एक  टेलीफोन
 जाइन  है;  भौर

 (@)  क्‍या  यहां  के  स्थानीय  निवासी
 प्रस्यावेदनों  के  जरिए  अक्सर  इसके  लिए
 आग्रह  कर  रहे  हैं  ?

 संचार  मंत्री  (  बुजलाल  बर्मा,  )
 (क)  पटमा  जिले  के  दौलतपुर  सिमरी
 (बिहटा  क्षेत्र)  नाभक  स्थान  में  सार्वजनिक
 देलीफोन  घर  खोलने  के  प्रस्ताव  में  भाटा
 दिखाई  दे  रहा  है,  जिसे  विभाग  की  वर्तमान
 नीति  के  भ्रनुसार  माफ  नहीं  किया  जा  सकता  |
 यदि  कोई  इच्छुक  पार्टी  विभाग  को  होने  बाला
 घाटा  पूरा  करने  के  लिए  तैयार  हो  तो  किराए
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 झौर  गारंटी  के  प्राधार  पर  सार्वजनिक
 टेलीफोनधर  खोला  आ  सकता  है  ।

 (ख)  दोलतपुर  सिमरी  में  सार्वजनिक
 टेलीफोनधर  खोलने  के  संबंध  मे  जनता  की
 झोर  से  एक  अभ्यावेदन  झ्गस्त,  7!  े  झौर
 दूसरा  अभ्यावेदन  बैल,  77  में  प्राप्त

 हुआ  था।

 Bhilai  Stee]  Plant  employees  detained
 under  MISA

 6240.  SHRI  MOHAN  JAIN:  Will  the
 Minister  of  STEEL  AND  MINES  -  be
 Pleased  to  state:

 (a)  whether  those  employees  of  the
 Bhilai  Steel  Plant,  who  were  detained
 under  MISA  during  the  emergency
 and  who  have  now  been  taken  back
 in  service  have  been  deprived  of  their
 salaries  for  the  period  of  detention
 and  certain  other  benefits;

 (b)  if  so,  the  number  of  such  cm-
 ployees;

 (c)  the  reasons  for  depriving  them
 of  the  benefits  which  have  been  given
 to  Railway  and  Central  Government
 employees;  and

 (d)  whether  Government  propose
 to  direct  the  management  of  the  Plant
 to  do  the  needful  so  that  they  are  not
 put  to  any  loss?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 and  (b)  In  Bhilai  Steel  Plant  all  the
 63  employees  who  were  detained  under
 MISA  have  been  taken  back  in  service.
 The  period  of  their  absence  from  the
 date  of  termination  of  services  to
 the  date  of  joining  duty  was  adjusted
 against  their  leave  due  and  the  re
 maining  period  of  absence  treated  a8
 ‘dies  non’.  No  wages  were  paid  for  the
 ‘dies  non’  period,  Seniority  of  all  such
 persons  has  been  maintained  and
 they  have  been  allowed  notional  in-
 crements  for  the  period  of  absence.
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 (०)  and  (ad).  The  matter  regarding
 payment  to  these  employees  on  the
 lines  of  Railway  employees  is  receiv-
 ing  attention.

 Family  Pension-cum-Life  Assurance
 Scheme

 6241.  SHRI  P.  RAJAGOPAL  NAIDU:
 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  whether  there  is  a  Family
 Pension-cum-Life  Assurance  Scheme;
 and

 (b)  the  manner  in  which  it  is  ad-
 ministered?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VERMA)  (a)  and
 (b).  Two  Schemes,  namely,  the  Em-
 ployees’  Family  Pension  Scheme
 and  the  Coal  Mines  Family  Pension
 Scheme,  introduced  on  Jst  March,  1971,
 provide  for  Family  Pension,  Life  As-
 surance  benefits,  Retirement  benefit  and
 withdrawal  benefit,  The  schemes  are
 financed  by  diverting  a  portion  equal
 to  /l/6  per  cent  from  out  of  the  em-
 ployees’  and  employers’  Contributions.
 The  Central  Govt.  meets  the  entire  cost
 of  the  administration  of  the  Schemes.
 The  Employees’  Family  Pension  Sche-
 me  is  administered  by  the  Central
 Board  of  Trustees,  Emvloyees’  Pro-
 vident  Fund.  The  Coal  Mines  Family
 Pension  Scheme  is  administered  by
 the  Board  of  Trustees,  Coa]  Mines
 Provident  Fund.

 Andhra  Pradesh  Pig  Iron  Plant

 6242.  SHRI  P  RAJGOPAL  NAIDU:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  the  Government  is  set-
 ting  up  a  pig  iron  plant  in  Andhra:
 Pradesh:  and

 (b)  ४  80,  when?



 2I7  Written  Answers  SRAVANA  I8,  3899  (SAKA)  Written  Answers  2f8

 THE  MINISTER  OF  HEALTH  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 and  (b).  The  possibility  of  getting  up
 an  exportqoriented  Blast  Furnace
 Complex  for  the  production  of  pig  iron
 as  Stage  I  of  the  Vizag.  Steel  Plant  is
 being  given  serious  consi@eration  by
 the  Government.  There  is  no  other  pro-
 posal  for  setting  up  a  pig  iron  plant
 in  Andhra  Pradesh.

 Bay  on  opening  Branch  P.Os  in
 Rural  areas

 6243.  SHRI  P.  RAJGOPAL  NAIDU:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state.

 (a)  whether  there  is  a  ban  on  open.
 ing  Branch  Post  Offices  in  rural
 areas;  and

 (b)  if  so,  will  it  be  removed?

 TUE  MINISTER  OF  COMMUNCA-
 TIONS  (SHRI  BRIJ  LAL  VERMA):
 (a4)  No  Sir.  There  is  no  ban  on  the
 Opening  of  post  offices  inthe  rural
 areas

 (b)  does  not  arise

 Receipt  of  money  for  Family
 Planning  Work

 6244  SHRI  P.  K  KODIYAN:  Will
 the  Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  state.

 (a)  whether  Mrs.  Radha  Raman
 and  Mr.  Jagmohan  have  denied  that
 they  received  any  money  for  family
 planning  work  as  had  been  announc-
 ed  by  the  Minister  answering  a  ques-
 tion  in  Lok  Sabha;  and

 (b)  if  so,  facts  thereof  and  Gov-
 ernment’s  reaction  thersto?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  As  reported  by  Delhi
 Administration  no  denial  from  Smt.
 Radha  Raman  has  so  far  been  received
 by  Delhi  Administration.  However,

 press  report  published  in  the  States-
 man  dated  7th  July,  4977  referring  to
 the  receipt  of  money  by  Smt.  Radha
 Raman  has  come  to  the  notice  of  the
 Government.  According  to  this  report
 Smt.  Radha  Raman  has  stated  that  the
 amount  wag  spent  on  meeting  of  ex-
 penses  on  conveyance,  running  of
 camps,  microphones,  shamianes  etc.
 and  therefore,  no  money  was  received
 by  her  for  her  personal  benefit.  This
 statement  did  not  imply  that  the
 money  was  not  received  by  her,  but
 only  mentioned  that  it  was  not  for
 her  personal  benefit.  As  regards  Shri
 Jagmohan,  former  Vice  Chairman,

 Delhi  Development  Authority,  he  has
 denied  having  personally  received
 motivation  money.

 (b)  In  respect  of  Mrs.  Radha  Raman
 the  question  does  not  arise  in  view  of
 reply  to  part  (a)  above.  As  regards
 the  detail  by  Shri  Jagmohan,  the  en-
 quiries  made  so  far  show  that  the
 motivation  money  was  paid  to  the
 authorised  representatives  of  Vice
 Chairman,  DDA.  in  nearly  500  cases.
 A  complete  Check  regarding  the  pay-
 ment  of  motivation  money  is  being
 conducted  by  the  Delhi  Administration.

 Seats  in  Medical  Colleges  reserved  at
 the  disposal  of  Central  Government

 6245  SHRIMATI  MRINAL  GORE:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  there  are  a  number  of
 seats  in  the  medical  colleges  at  the
 Centra;  Government’s  disposal;

 (b)  the  number  of  seats  reserved  in
 each  college;  and

 (ce)  the  procedure  of  filling  these
 seats?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  to  (c)  Every  year  at
 the  request  of  this  Ministry,  the  Medi-
 cal  Colleges  place  a  certain  number  of
 Seats  at  the  disposal  of  the  Govern-
 ment  of  India  for  allotment  to  gertain
 categories  of  Indian/foreign  nationals,
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 These  seats  are  allocated  to  different
 States  and  Union  Territories  having
 no  Medical  college,  and  to  the  Minis-
 tries  of  External  Affairs,  Education  and
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 Economic  Affairs.  A  list  of  eligible
 categories  of  students  and  the  names
 of  the  organisations  which  process
 these  applications  is  enclosed.

 Statement

 Categ  79  Authority  tc  which  the  Applicaticns  are  te
 nt

 me  Students  belonging  to  such  Unien  Territorics  Chief  Secretary,  Union  Territc  zy  Strte  Gr-
 and  States  where  there  are  no  Medice}  Dental
 Colleges.

 2.  (i)  Children  cf  deceased  /disabled/serving/  cx-
 Service  men  personnelcfthe  Armed  Forces.
 (ii)  Wives  and  widows  of  disabled/deceased

 Army  Personnel.

 veirment  corcerrcd,

 Secretiry.  .SS.&  A.  Beard  Ministry  cf
 Defence,  Meukenc  Azcd  Reece.  Kew  Delhi.

 3.  Children  of  deceased  /disabled  perscnnelcfthe  Direct:  Gerere)  1  Borer  Secvrty  Ferce
 Border  Security  Force.

 4.  as
 of  deceased/disabled  perscnne]  ef

 SB.
 $.  Children  cf  killed  or  disabled  in action:  of

 Central  Reserve  Police  Personnel
 6.  Children  »f  India  based  staff  serving  in  Indian

 Mission  abrcad,  UNO  and  its  specialised
 agencies.

 7.  Cindidates  bek  ngirg  tc  Bhutan  and  Tibetan
 Refugees.

 8.  Self  Financing  रि  reign  students.

 9.  Foreign  students  under  Cultura]  Exchange
 Programme.

 I0,  F  reign  students  under  Colcmb:  Plan  ctc.

 ix,  Repatriates fr:  m  Burma.  Ceylon,  Mc  zambique and  New  Migrants  from  Pakistan  and  formerly
 East  Pakistan  (cnly  for  thc  se  candidates  whc
 have  returned  during  last  5  years).

 New  Delhi
 Directc:.  S.S.B..  Ministry  ©  {  Hene  Affe  is

 R  Purrm.  New  Delhi
 Cc  mmendant,  C.R.P.,  R.  वर,  Puuim  New

 Delhi.
 Ministry  द  f  External  Affairs  (Welfere  Urat,

 New  Delhi)(«  nly  children  whe  ६10  re  जाए abrvad  will  be  ci:  nsidercd).
 Affi  n Ministry  «f  Extaire)  (Noathorr

 Registry),  New  Delhi
 Minatry  cf  Externe]  Affi  ir

 New  Delhi.
 (Stucart  Call.

 Ministry  «f  Educatiin  &  Scarl  Welfore
 (NS.  3  Sec.),  New  Delhi.

 Ministry  «t  Fintrce  (DEA®.  tht  tg)  linc  ot
 High  Commi:  sic  nin  the  cc  vr  try  ccrcerred.
 Department  4६  Rehrbili¢cti.  mn  ((RH  IV
 Sec.).  Minittry¢  4  Supply  irc  Reb.  tant:
 ticn  New  Delhi.

 Non-working  of  Telephones  in
 Suburban  Bombay  .

 6246.  SHRIMATI  MRINAL  GORE:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  several  complaints  of  non-
 working  of  telephones  in  the  Sub-
 urban  Bombay;

 (hy)  if  so,  what  is  the  nature  of
 these  complaints;  and

 (c)  what  steps  have  been  taken  to
 restore  norma!  functioning  of  tele.
 phone  system  in  Bombay  Suburbs?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  BRIJ  LAL  VERMA):
 (a)  to  (c).  No,  Sir.  However,  with
 the  outreak  of  monsoon  in  Bombay
 there  is  always  an  increase  in  the
 number  of  telephones  reported  to  be
 Out  of  order.  Following  special  steps
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 have  been  taken  for  early  restoration
 of  such  telephone  connections:—

 Cable  failure  which  affect  many
 lines  simultaneously,  are  dealt  with
 on  a  priority  basis  and  repair  work
 is  catried  out  round  the  clock.
 Special  arrangements  are  made  in
 advance  to  provide  Breakdown
 Teams  at  suitably  located  points
 with  tools,  vehicles  and  various
 types  of  stores  and  testing  equip-
 ment  to  repair  faults.

 Family  Welfare  Programme

 6247.  SHRIMATI  MRINAL  GORE:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  Government  propose
 to  re-introduce  the  family  Welfare
 Programme  in  rural  and  urban  areas;

 (b)  whether  special  training  to  the
 Family  Welfare  Workers  would  be
 given  to  implement  the  new  metho-
 dology;  and

 (c)  whether  the  interference  of
 Senior  Officer  and  medical  authorities
 would  be  reduced?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  Family  Welfare  Pro-
 gramme  Continues  to  receive  the  high.
 est  priority  both  in  Rural  and  urban
 areas  ang  there  is  no  question  of  re-
 introducing  it.  The  Family  Welfare
 Programme  will  be  pursued  wholly
 voluntarily  and  through  education  and
 motivation.

 (b)  All  the  staff  working  for  the
 implementation  of  Family  Welfare  and
 Health  Programme  will  be  brought
 under  the  integrateq  approach  and
 will  be  oriented  toward  multi-purpose
 workers  scheme.

 (c)  The  programme  is  being  imple-
 mented  as  an  integral  part  of  the  total
 aealth  care  ang  medica]  officers  will
 76  fully  responsible  for  its  implemen-
 cation.  Hence,  the  question  of  inter-
 erence  of  senior  Officers  and  medical
 iuthorities  does  5०६  arise.

 Written  Answers  SRAVANA  13,  899  (SAKA)  Written  Answers  222

 Shortage  of  medicines  in  C.G.H.8.
 Dispensaries

 6248.  SHRIMATI  PARVATHI  KRI~
 SHNAN:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state:

 (a)  whether  it  is  a  common  feature
 that  C.G.ELS.  dispensaries  located  in
 Delhi,  New  Delhi  where  Central  Gov.
 ernment  employees  are  living  fall
 short  of  medicines;  and

 (b)  ig  so,  the  reasons  therefor?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  No,  Sir.

 (b)  00९8  not  arise.

 Holding  Session  of  Parliament  in
 South

 6249.  SHRI  G.  Y.  KRISHNAN:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state:

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Govern-
 ment  to  hold  a  Session  of  Parliament
 somewhere  in  the  South;

 (b)  if  so,  the  facts  thereof;  and

 (९)  whether  there  are  any  reasons,
 other  than  financial  implications,
 which  are  standing  in  the  way  of
 holding  a  session  of  Parliament  in
 the  South?

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)  to
 (९).  The  question  of  holding  a  session
 of  Parliament  in  the  South  was  exa-
 mined  by  a  Committee  of  Members
 of  Parliament  in  1968.  It  came  to
 the  following  conclusions:

 l,  It  is  not  feasible  under  the
 existing  conditions  and  circumstan-
 Ces  to  hold  one  session  of  Parlia-
 ment  annually  either  at  Trivandrum



 223  Written  Answers

 or  at  Bangalore  by  making  minor
 adjustments.

 2.  It  a  decision  is  taken  to  hold
 ‘One  session  of  Parliament  annually
 either  at  Trivandrum  or  at  Banga-
 lore,  this  can  be  arranged  by  in-
 curring  capita]  expenditure  of  the
 order  of  rupees  5  to  6  crores  and
 recurring  annual  expenditure  of
 the  order  of  .05  to  .25  crores.

 3.  It  would  also  require  a  prepa-
 ratory  time  of  3  to  4  years.
 The  financial  and  other  difficulties

 pointed  out  by  the  Committee,  whose
 Report  wag  placed  on  the  Table  of
 both  Houses  in  May,  1969,  still  con-
 tinue  to  prevail.  At  present  there
 is  no  proposal  to  reconsider  the  deci-
 sion.

 Criteria  for  recognition  of  Unions
 6250  SHRI  KACHRULAL  HEM-

 RAJ  JAIN:  Will  the  Minister  of  PAR-
 LIAMENTARY  AFFAIRS  AND  LA-
 BOUR  be  pleased  to  state:

 (a)  whether  Government  accepts
 the  principle  of  one  union  in  one
 undertaking;

 (b)  if  so,  the  criteria  of  recognis-
 ing  the  union  m  a  particular  industry
 Or  undertaking;

 (c)  whether  before  according  re-
 cognition  it  would  be  verified  that  the
 recognised  union  has  the  confidence
 ond  support  of  the  majority  of  worker,
 in  that  particular  undertaking;  and

 (d}  the  steps  being  taken  by  Gov-
 ernment  in  this  regard?

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 {SHRI  RAVINDRA  VARMA):  (a)  to
 (d).  A  Tripartite  Committee  has  been

 set  up  to  study  and  report  on  this
 and  other  conn  :cted  matters.  A  copy
 of  the  Resolution  issued  by  Goyt  in
 this  regard  is  laid  on  the  Table  of
 the  Lok  Sabha.  [Placed  in  Library.
 See  No  LT—947/77].
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 Free  Medicare  to  poor

 6251.  SHRI  PRASANNBHAI
 MEHTA:  फा  the  Minister  of
 REALTH  AND  FAMILY  WELFARE
 be  pleased  to  state:

 (a)  whether  Shri  Jayprakash  Na-
 rain  has  desired  to  give  free  medicare
 for  the  poor;

 (b)  if  so,  whether  he  has  written
 to  him  about  this;  and

 (c)  if  so,  the  reaction  of  the  Gov-
 ernment  thereto?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  to  (c).  We  have  not
 reecived  any  letter  in  this  regard.
 There  was,  however,  a  report  in  the
 newspaper  according  to  which  Shri
 Jayprakash  Narain,  while  speaking  at
 a  symposium  on  “Some  aspects  of
 planning  of  Health  Services”  on  6th
 July,  977  is  reported  to  have  suggest-
 ed  that  the  Government  should  look
 into  the  possiblity  of  providing  me-
 dical  check-ups  at  Government  cost,
 which  would  ultimately  benefit  the
 poorest  Most  State  Government  hos-
 pitals  provide  facilities  free  of  cost.
 The  Government  of  India  is,  however,
 proposing  to  launch  a  community
 health  workers  scheme  on  the  2nd
 October,  1977.  in  the  rural  areas  un-
 der  which  there  will  be  a  community
 health  worker  for  every  village  or
 community  with  a  population  of
 1,000

 Export  of  Herbs

 6252  SHRI  T  BALAKRISHNTAH:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  important  medical
 herbs  like  Nux  Vomica  and  Vinca
 Rosea  popularly  called  Nitya  Katyani
 and  Rauwolfia  Serpentia  are  export-
 ed  in  large  quantities  from  South
 India  to  foreign  countries;  and
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 (b)  if  so,  which  are  the  countries
 purchasing  such  herbs  from  India;
 and

 (c)  the  amount  of  foreign  exchange
 earned?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  to  (c).  The  informa-
 tion  is  being  collected  from  the  Min-
 istry  of  Commerce  and  will  be  laid
 on  the  Table  of  the  Sabha.

 Acquisition  of  buildings  used  by
 Provisional  Government  of  Free

 India  in  Singapore

 6253.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  Government  have
 taken  steps,  as  assured  by  him  in  the
 course  of  debate  on  Grants  for  the
 Ministry  to  acquire  with  the  help  of
 the  Government  of  Singapore  two
 buildings  at  Singapore,  one  of  which
 was  used  carlier  by  the  Provisional
 Government  of  Free  India  as_  its
 Headquarters  and  the  other  as  the
 residential  quarter  of  its  President,
 Netaji  Subhas  Chandra  Bose;

 (b)  if  so,  facts  thereabout;  and

 (c)  if  not,  when  the  Government
 is  expected  to  take  such  steps?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRr  ATAL  BIHARI
 VAJPAYEE):  (a)  to  (०).  The  Gov-
 ernment  have  called  for  report  from
 the  Indian  High  Commissioner  in
 Singapore  on  the  present  condition
 and  status  of  buildings  in  Singapore
 associated  with  Netaji  and  the  I.N.A.

 On  receipt  of  the  report  of  the  High
 Commissioner  the  proposal  would  be
 considered  further.
 3908  LS—8.

 Aircrash  involving  Netaji  Subhas
 Chandra  Bose

 6254.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Mountbatten  Diary
 contained  many  vital  information
 about  Netaji  Subhas  Chandra  Bose,
 particularly  regarding  alleged  air-
 crash;

 (b)  if  so,  whether  only  a  few
 pages  from  the  Mountbatten  Diary
 were  produced  before  the  Shah
 Nawaz  Inquiry  Committee  and
 Khosla  Commission;

 (c)  if  so,  revelation  of  mystery
 surrounding  disappearance  of  Netaji,
 whether  Government  propose  to  re-
 quest  Lord  Mountbatten  as  well  as
 the  Government  of  UK.  for  sending
 a  full  copy  of  Mountbatten’s  Diary
 to  the  Government  of  India;  and

 (d)  if  so,  the  steps  proposed  or
 taken  thereabout?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAIJPAYEE):  (a)  to  (d).  Unfortu-
 nately  the  Mountbatten  papers  were
 not  available  to  us  in  view  of  their
 being  classified  documnts.  However,
 in  accordance  with  a  Government  of
 India  Notification  dated  l]th  July,
 1970,  the  Central  Government  appoint-
 ed  a  Commission  of  Inquiry  consisting
 of  the  retired  Chief  Justice  of  the
 Punjab  High  Court,  Shri  G.  D.  Khosla,
 as  sole  member.  This  Commission
 was  charged  with  inquiring  into  all
 the  facts  and  circumstances  relating
 to  the  disappearance  of  Netaji  Subhash
 Chandra  Bose  in  945  and  make  its
 Report  to  the  Centra]  Government.  It
 completed  the  inquiry  and  submitted
 its  Report on  June  30,  1974,  The  Gov-
 ernment  has  examined  the  Report  and
 has  decided  to  accept  the  findings  of
 the  Commission  that  Netaji  Subhash
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 Chandra  Bose  died  in  air-crash  on
 8th  August,  1945,  at  Taihoku  Airport
 in  Taiwan.  The  Report  was  also
 placed  before  Parliament.

 Reconstruction  of  Hindu  Religious
 Institutions  desfroyeq  during  war  in

 Bangladesh

 6255.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  from  the  days  before
 partition  Ramakrishna  Mission,  Bha-
 rat  Sevashram,  Bhola  Giri  Ashram,
 Anandamayee  Ashram  and  many
 other  Hindu  religious  institutions  had
 their  branches  and  temples  all  your
 Bangladesh;

 (b)  whether  during  atrocities  com.
 mitted  by  the  Pakistan  Army  in  977
 most  of  the  temples  and  institutions
 of  the  Hindus  and  Budhists  were
 destroyed;  ft

 (९)  if  so,  facts  thereabout;  and

 (d)  whether  after  liberation  of
 Bangladesh  the  Awami  League  Gov-
 ernment  under  Sheikh  Mujibur  Rah.
 man  assured  recorsfruction  of  the
 Hindu  and  Budhist  temples  ang  un-
 hindered  travel  by  the  Sadhus  and
 orginivers  of  the  Hindu  Budhist  and
 Christian  religious  institutions  bet.
 ween  Bangladesh  and  India?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  Yes,  Sir.

 (b)  and  (c).  The  Government  re-
 ceived  reports  of  destruction  of  a  large
 number  of  places  of  worship  of  the
 minority  communities  in  Bangladesh
 during  this  period.  No  precise  in-
 formation  on  the  subject  is,  how-
 ever,  available.

 (d)  The  Government  is  not  aware
 ef  any  such  assurance.
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 झआाकाइवामों  के  कलाकारों  की  ठेके  के  झाधार
 पर  लियुक्ति

 6256.  श्री  नवाब  सिह  चौहान:  क्‍या
 संसदीय  कार्य  तथा  शम  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि:

 (क)  किन-किन  विभागों  में  झभी  भी
 सारे  सेवाकाल  के  लिए  कर्मचारियों  की

 नियुक्ति  ठेके  के  भ्राधार  पर  की  जाती  है;

 (ख)  क्या  सरकार  का  विचार  सरकारी
 कार्यात्रयों  में  बम्बे  अर्से  तक  ठेके  के  आधार
 पर  नियुक्तितयों  की  प्रथा  समाप्त  करने  का  है;

 (ग)  क्या  आकाशावाणी  के  कलाकार
 58  वर्ष  की  जाय  तक  ठेके  के  ग्राधार  पर

 काम  करते  है  और  उनके  ठेके  की  शर्तें  यह  है
 कि  बहू  बिता  कारण  बताये  किसी  भी  समय
 समाप्त  किया  जा  सकता  है;

 (घ)  क्या  सरकार  इसे  श्रम  का  शोपण
 मानती  है;  और

 (ड)  यदि  हा,  तो  सरकार  द्वारा  इसके
 निराकरण  के  लिए  क्‍या  कदम  उठाये  जा
 रहे  हैं  ?

 संसदीय  कार्य  तथा  शम  मंत्री  (क्री  रवीन
 वर्मा)  :  (क)  से  (ड).  सूचना  तथा  प्रसारण
 मंत्रालय  द्वारा  उपलब्ध  कराई  गई  सूचना  के

 अनुसार,  औल  इंडिया  रेडियो  (झ्राकाशवाणी  )s
 दूर-दर्शश,  गीत  व  नाटक  प्रभाग  अ्रादि,
 नियमित  सरकारी  कर्मचारियों  के  श्रतिरिक्त,
 अपने  कार्यक्रमों  की  श्रावश्यकताओं  को  पूर्ण
 करने  के  लिए  कमेंचारी-कलाकारों  को  ठेके  के
 झ्राधार  पर  नियुक्त  करते  हैं।  कर्मचारी-
 कलाकार  प्रारम्भ  में  तीन  बर्ष  की  अवधि  के
 लिए  ठेके  पर  नियुक्त  किये  जाते  हैं  शौर
 उनकी  परिवीक्षा  पूर्ण  होने  पर,  उन्हें  58  वे
 की  उम्त्र  तक  ठेके  दिये  जाते  हैं  ।  वे  परि-
 स्थितियां  जिनके  अधीन  ठेका  सरकार  द्वारा
 या  कर्मचारी  कलाकारों  द्वारा  समाप्त  हो
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 ख़कता  है,  कर्मचारी  कलाकारों  हारा  प्राकाश-
 वाणी  के  साथ  हस्ताक्षरित  करार  प्रपत्र  के
 खंड  4  (संबंधित  उद्धरण  सभा  पटल  पर  रख
 दिया  गया  है।  )  [भप्रिन्थालय  में  रखा  गया  |
 देखिए  संख्या  एल  &-948/77]  में  निर्धारित
 हैं  1

 इण्डियन  टेलीफोन  इण्डस्ट्रीज  में  प्रतिनियुक्ति
 पर  उत्तर  प्रदेश  सरकार  के  प्रधिकारी

 6257.  श्री  नवाब  सिह  चौहान  :
 क्या  संचार  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः:

 (क)  उत्तर  प्रदेश  राज्य  सरकार  के  उन
 ग्रधिकारियों  के  नाम  क्‍या  है  जो  इण्डियन
 टेलीफोन  इण्डस्ट्रीज  लिमिटेड  में  प्रतिनियुक्ति
 पर  हैं;

 (ख)  प्रतिनियुक्ति  की  शर्ते  क्या  है  तथा
 उन्हे  उनके  मूल  कार्यालयों  मे  कब  वापस
 भेजा  जायेगा;

 (ग)  क्‍या  सरकार  का  विचार  प्रति-
 नियुक्ति  पर  भेजे  गये  उन  प्रधिकारियों  के
 स्थान  पर  उसी  श्राधार  पर  जिस  पर  इन्हें

 प्रतिनियुक्ति  पर  लिया  गया  है  अपने  स्थायी

 अधिकारी  नियुक्त  करने  का  है;  शौर

 (घ)  दिल्‍ली  कार्यालय  में  उन  ग्रधि-
 कारियों  के  नाम  कया  हैं  जो  इण्डियन  टेलफोन'
 इण्डस्ट्रीज  लिमिटेड  के  नहीं  है?

 खंचार  मंत्री  (भी  बृजलाल  वर्मा)  :

 (क)  से  (ग).  उत्तर  प्रदेश  शासन  के  पदाधि-
 कारो,  सर्वश्री  एच०  सी०  गुप्त,  झार०  सी०
 रस्तौगी  और  डा०  जी०  एन०  टण्डन,  इस  समय
 इण्डियन  टेलीफोन  इण्डस्ट्रीज  लिमिटेड  में
 प्रतिनियुक्ति  पर  कार्य  कर  रहे  हैं।  उन  पर
 सार्वजनिक  क्षेत्र  के  उपक्रमों  में,  सरकारी
 कर्मचारियों  की  प्रतिनियुक्ति  से  सम्बद्ध  भाम
 शर्तें  लागू  होती  हैं  -  प्रतिनियुक्ति  की  शदधि

 पूरी  होगे  शौर  जब  इनकी  जगह  काम  के  लिए
 शाई०टी०भाई०  के  उपयुक्त  पदाधिकारी
 उपलब्ध  होते  हैं,  हन  अधिकारियों  को  उनके
 मूल  कार्यालयों  को  प्रत्यावतित  कर  दिया
 जाएगा।

 (घ)  दिल्‍ली  स्थित  ग्राई०टी०भाई०  के
 क्षेत्रीय  कार्यालय  में,  स्व  श्री एच०  सी०  गुप्त,
 एस०  पी०  श्रीवास्तव  शौर  टी०  एल०  पण्डित
 हैं,  जो  कम्पनी  की  सेवा  के  ग्रधिकारी  नहीं  हैं  t

 Commission  to  Probe  intp  the  Death
 of  Shri  D.  S.  Lamba

 6258.  SHRI  OM  PRAKASH  TYAGI:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 refer  to  the  reply  given  to  Un-
 starred  Question  No.  2290  on  the  30th
 June,  977  regarding  Deshpande  Com-
 mission  to  probe  into  the  death  of
 Shri  D.  S.  Lamba  and  state:

 (a)  the  names  of  all  the  witnesses
 who  gave  their  testimony  before  the
 Commission;

 (b)  how  many  of  them  were  ex~
 pert  witnesses  and  on  whose  behalf
 they  were  examined;

 (c)  the  names  of  the  witnesses
 whose  testimony  has  been  adversely
 commented  upon  and  strictureg  pass-
 ed;  and

 (d)  whether  the  report  of  the
 Commission  will  be  laid  on  the  Table
 of  the  House  and  if  not,  the  reasons
 therefor?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  to  (d).  The  report
 of  Deshpanda  Commission  to
 probe  into  the  death  of  Shri  D.  S.
 Lamba  has  been  received  by  the  Gov-
 ernment  and  js  at  present  under  ८'
 mination.  The  report  as  well  ag  a
 statement  of  the  action  taken  on  the
 recommendations  contained  therein
 will  be  laid  on  the  Table  of  the  House
 im,  due  course.
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 Memoranda  from  Organtesiion  00  मुख्यालय  होने  के  कारण  टेलीफोन  प्रयोगताधों Integrated

 Moitcine  System
 Pract  os  सुविधा  के  लिए  सीतामढ़ी  से  इसके  मंडल

 मुख्यालय  तथा  राज्य  मुख्यालय  श्रर्थात्‌  क्रमशः
 6259.  SHRIMATI  MRINAL  GORE:  मुजफ्फरपुर  और  पटना  सीधे  टैलीफोन  करने Will  the  Minister  of  HEALTH  AND

 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  over  50,000  graduates
 in  integrated  medicine  have  been
 tagged  together  in  one  common  sche-
 dule  under  Indian  Medicine  Central
 Council  Act,  976  alongwith  Shudha
 @nd  many  sub-standard  titles;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  whether  Governmen}  have  re-
 ceived  any  memoranda  from  the
 Organisation  of  Integrated  Medicine
 System  Practitioners?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  and  (b).  There  is  no
 System  recognised  as  “integrated  me-
 dicine”.  In  the  Schedules  to  the
 Indian  Medicine  Central  Council  Act,
 ‘1970,  the  qualifications  in  Indian  Sys-
 tem  of  Medicines  have  been  included
 after  taking  into  consideration  the
 qualifications  recognised  by  State
 Governments  at  the  time  of  enact-
 ment  of  the  Act.

 (c)  Yes.

 सीतामढ़ी,  उत्तर  प्रदेश  में  स्वचालित  टेलीफोन
 केसर

 ae,
 6260.  श्री  दयाम  सुन्दर  दास:  क्‍या

 संचार  मंत्री  यह  बताने  की  कृपा  करेगे  कि:

 (क)  क्‍या  सीतामडी  के  सी०  थी०
 टेलीफोन  केन्द्र  को  स्वचालित  टेलीफोन  केन्द्र  में
 बदलने  का  प्रस्ताव  मंत्रालय  के  विचाराधीन
 था  भ्रौर  इस  बारे  में  कुछ  विभागीय  कार्य  भी
 किया  गया  था;

 (ख)  क्या  सीतामढ़ी  के  व्यापारिक  केमर
 तथा  नेपाल  की  सीमा  पर  स्थित  एक  जिला

 की  सुविधा  देने  का  प्रस्ताव  विचाराधीन
 है;  शौर

 (ग)  यदि  इन  दोतों  भागो  के  उत्तर
 स्वीकारात्मक  हैं  तो  क्‍या  वे  इन  दोनों  प्रस्ताबों
 कौ  शीघ्र  कार्यान्वित  करायेंगे  ?

 संचार  मंत्री  (बुजलाल  वर्मा)  :  (क)
 जी  हां  ।  सीतामढ़ी  के  मैनुश्रत  एक्सचेज
 को  झटोमेटिक  एक्सचेंज  मे  बलदने  की
 योजना  बनाई  जा  रही  है।

 (ख)  जी  नहीं ।  सीतामढ़ी  शौर  मुज-
 ' फूफरपुर  तथा  पटना  के  बीच  उपभोक्ता  ट्रंक
 डायलिग  सुविधा  देने  का  फिलहाल  कोई
 प्रस्ताव  नहीं  है।  तथापि,  पटना  के  लिए
 झविलम्ब  ट्रंक  सेवा  की  व्यवस्था  कर  दी
 गई  है  ।

 (ग)  आटोमेटिक  एक्सचेंज  की  स्थापना
 के  लिए  एक  उपयुक्त  इमारत  शौर  एक्सचेंज
 उपस्कर  प्राप्त  करने  के  लिए  कारगर  कदम
 उठाये  जा  रहे  है।  आशा  है  कि  यह  झ्राटोमेटिक
 'एक्सचेज  छठी  पंचवर्षीय  योजना  की  भ्रवधि  में
 चालू  हो  जाएगा।

 Iron  and  Steel  production  of  TISCO

 6263,  SHRI  R.  V.  SWAMINATHAN:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  the  production  of  iron
 and  steel  by  the  Tata  Iron  and  Steel
 Company  at  Jamshedpur  _  steel
 works  had  shown  an  all-round  dec-
 line  in  April,  1977  as  compared  with
 the  previous  month;

 (b)  whether  the  total  output  of
 saleable  steel  had  declineg  to  123,500



 233  Written  Answere  SRAVANA  13,  899  (SAKA)  Written  Answere  234

 tonnes  in  April,  ‘1977,  compared  with
 148,500,  tounes  in  the  previows  month;

 t+  t
 (c)  if  so,  the  main  reasons  there-

 for;  and

 (da)  steps  contemplated  to  arrest
 this  decline?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 and  (b).  Yes,  Sir.

 (c)  Major  annual  overhaul,  repaits
 and  other  maintenance  jobs  are  usual.
 ly  carried  out  during  the  early  part
 of  the  financial  year  and  for  thig  pur-
 pose  furnaces,  mills  etc.  have  to  be
 shutdown.  Production  during  the
 first  month  of  any  financial  year  is,
 therefore,  generally  lower  compared
 to  the  preceding  month,  which  is  the
 closing  month  of  the  previoug  finan-
 cial  year,  when  all  out  efforts  afc
 made  to  achieve  ag  high  a  production
 as  possible.  This  also  leads  to  stocks
 of  somis,  used  for  re-rolling  at  the
 fimshing  mills,  going  down  towards
 the  end  of  the  financial  year  and
 these  stocks  have  to  be  built  up  again
 after  the  turn  of  the  financial  year.
 The  production  of  these  two  months
 is  therefore  not  comparable.  The  pro-
 duction  during  the  month  of  April
 ean,  however,  be  compared  with  that
 during  the  same  month  of  the  pre-
 vious  year.  To  illustrate  the  point,
 the  comparative  production  of  sale-
 able  steel  in  April  for  three  consecu-
 tive  years  is  given  below:

 Production  of  Saleable  Steel  (tonnes)

 975  2976  977

 April  105,982  112,088  ‘12,502
 ene लक  पहन  नि  अर  जप

 (d)  Doeg  not  arise,  in  view  of  ans-
 wer  to  (c).

 Postal  Facilities  to  Villages  of  Tamil
 Nadu

 6262.  SHRI  R  V.  SWAMINATHAN:
 Will  the  Minister  of  COMMUNICA~
 TIONS  be  pleased  to  state:

 (a)  whether  large  number  of  villa-
 ges  iy,  Tumil  Nadu  are  without  post
 office  or  postal  service;

 (b)  if  ‘BO,  number  of  villages  being
 considered  for  providing  this  facility
 during  the  ‘1977-78;

 (c)  the  reasons  for  not  providing
 these  services  to  these  villages  so  far;
 and  {

 (a)  the  time  by  which  these  villa-
 ges  will  be  provided  with  both  the
 services?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  BRIJ  LAL  VERMA):'
 (a)  No,  Sir.  All  the  villages  in
 Tamil  Nadu  are  covered  by  daily  de-
 livery  scheme.  7862  out  of  6735
 villages  in  the  state  are  provided  with
 Post  Offices.

 (b)  It  is  proposed  to  open  727  addi-
 tional  Post  Offices  and  cover  about
 3000  villages  with  postal  counter  fa-
 cihties  through  mobile  Post  Offices
 during  1977-78.

 (c)  Post  Offices  are  opened  sub-
 ject  to  the  fulfilment  of  the  prescribed
 norms  and  availability  of  resources.

 (d)  All  the  villages  are  covered
 by  daily  delivery  service.  There  is
 no  Plan  at  present  to  open  a_  Post
 Office  in  every  village  of  the  State.

 Opening  of  BMS  at  Izatnagar
 Junction

 6263.  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state  whether
 he  has  received  any  application  last
 month  for  opening  हे,  M.  S.  at  Izatnagar
 Junction  on  North  Eastern  Railway
 and  if  so,  the  action  taken  thereon?  ,
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 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  BRIJ  LAL  VERMA):
 No  Sir.  No  such  application  appears
 to  have  been  received  so  far.

 R.S.M.  between  Shillong  and  Geuhati

 6264.  SHRI  HOPINGSTONE  LYNG-
 DOH:  Will  the  Minister  of  COMMU-
 NICATIONS  be  pleased  to  state:

 (a)  whether  the  opening  of  the
 Railway  Mail  Service  in  between
 Shillong  and  Gaubati  bas  caused  de-
 lay  of  distribution  of  parcels  at  Shil-
 long  by  one  day;  and

 (b)  if  so,  what  Government  pro-
 POse  to  overcome  such  delay?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  BRIJ  LAL  VERMA):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 Barabazar  Post  Office,  Shillong

 6265.  SHRI  HOPINGSTONE  LYNG-
 DOH:  Will  the  Minister  of  COMMU-
 NICATIONS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  so
 called  Barabazar  Post  Office  at  Shil-
 Jong  is  not  located  in  the  Barabazar
 area;  and

 (b)  what  is  the  rent  per  month  paid to  the  landlord  for  housing  the  80
 called  Barabazar  Post  Office  at  Police
 Bazar,  Shillong?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  BRIJ  LAL  VERMA):
 (a)  The  Post  Office  is  located  bet-
 ween  Police  Bazar  and  Bara  Bazar
 and  is  about  ३  Km.  from  the  main
 Bara  Bazar.

 (b)  Rs.  AMY-  p.m.
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 Power  shortage  hits  Steel  Piants  in
 Tamil  Nadu

 6266.  SHRI  R.  V.  SWAMINATHAN:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  the  steel  plants  in
 Tamil  Nadu  have  been  closed  dows
 and  facing  total  collapse  due  to  power
 shortage  in  the  State;

 (b)  if  80,  the  facts  thereof;  and

 (c)  steps  being  considered  by  Gov-
 ermment  iz  this  regard?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 and  (b).  No,  Sir.  Due  to  power
 shortage,  there  was  shortfall  in  pro-
 duction  by  mini  steel  plants  in  Tamil
 Nadu  but  no  unit  has  faced  total
 collapse  and  closure.

 (९)  The  Tamil  Nadu  Government
 have  taken/formulated  certain  short,
 medium  and  long  term  measures  to
 improve  upon  the  power  situation.
 These  include:

 (i)  Addition  of  935  (MW)  capa-
 city  during  the  5th  Plan  period;

 (ii)  For  maximising  the  genera-
 tion  of  Ennore  Thermal  Station,
 certain  modifications  have  been  car-
 ried  out.  More  modifications  are
 proposed  in  1977-78.  Improvements
 have  also  been  carried  out  at  the
 Basin  Bridge  Thermal  Station.  Im-
 port  of  3  units  of  Gas  Turbine  Gen-
 erators  of  20  MW  total  cupacity
 as  an  immediate  measures  of  re-
 lief  5  proposed;

 (iil)  Proposal  for  installation  of
 an  additional  unit  at  the  Tuticorin
 Thermal  Station,  to  raise  its  capa-
 city  from  420  MW  (under  construc-
 tion)  to  630  M.W.

 (iv)  As  a  long  term  measure,  the
 Tamil  Nadu  Government  are  con-
 sidering  the  question  of  setting  up
 of  additional  power  plants.
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 Stamping  of  letters  at  Destination
 Post  Offices

 6267.  SHRI  BALASAHEB  VIKHE
 PATEL:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  all  the  mail/letters  are
 being  date-stamped  at  the  destination
 post  offices  as  well;

 (b)  is  it  true  that  whenever  the
 mail/letters  are  delayed  at  destination
 post  offices,  the  date-stamping  is  skip-
 Ped  over;  and

 (c)  whether  Government  will  en-
 gure  that  all  post  offices  strictly  follow
 the  practice  of  cancellation  /date-
 stamping  to  eliminate  the  malpractice
 of  covering  up  the  delays  in  clearance
 ang  deliveries?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  BRIJ  LAL  VARMA):
 (a)  All  postal  mail  exccpt  registered
 articles  are  date-stamped  jn  the  post
 office  of  destination  before  they  are
 sent  out  for  delivery.

 (b)  No,  Sir.

 (c)  Does  not  arise.

 Indian  Citizenship  for  persons  Migrat-
 ed  from  Bangladesh

 6268.  SHRI  ROBIN  SEN:  Will  ४6
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  the  policy  of  the  present  Gov-
 ernment  in  regard  to  those  persons
 who  came  to  India  after  972  from
 Bangladesh  on  Bangaladesh  Passport
 and  on  short  visa  and  are  living  since
 then  with  their  relatives  in  India  who
 are  Indian  Citizens  and  are  not  will-
 ing  to  return  to  Bangladesh  as  they
 have  no  means  of  livelihood  there  or
 due  to  old  age  etc;

 (b)  whether  Government  of  India
 have  passed  an  order  in  June,  977  to
 the  effect  that  such  persons  should
 leave  India  within  8  month,  end

 (०)  if  so,  whether  Government  will
 reconsider  their  above  decision  and
 permit  those  persons  to  live  with
 their  families  in  India  permanently
 in  view  of  the  above  fact  and  grant
 them  Indian  Citizenship?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  Under  the  present
 rules  and  regulations,  any  Bangladesh
 nationa]  who  has  come  to  India  after
 the  25th  of  March,  1971,  has  to  re-
 turn  to  Bangladesh,  The  present  po- licy  daes  not  envisage  either  granting of  permanent  stay  facilities  jn  India
 or  Indian  citizenship  to  such  Bangla- desh  nationals.

 (b)  No,  Sir.

 (c)  Does  not  arise.

 Black  Marketing  in  Colq  Rolled  Sheets

 6269.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  very  recently  20/22/24/
 26/28/guage  cold  rolled  sheets  are
 being  sold  in  blackmarket  at  a  pre-
 mium  of  Rs.  000  per  tonne  over  the
 HSL  stock  yard  price  as  it  used  to
 happen  till  the  end  of  February,  19775
 and

 (b)  whether  Government  wil]  con-
 sider  to  produce  more  of  this  variety
 of  steel]  products  in  order  to  stop  this
 black  marketing?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 (a)  and  (b).  As  a  result  of  the  an
 nual  maintenance  and  shut  down  of
 the  Cold  Rolling  Mill  of  Rourkela
 Steel  Plant  and  also  due  to  some  de-
 lay  in  the  commissioning  of  C.R.  com-
 plex  in  Bokaro,  the  availability  of  CR
 sheets  came  down  recently,  resulting
 in  increase  in  market  prices.  How-
 ever,  it  is  expected  that  when  Bokaro
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 begins  rolling  20G  and  thinner  CR
 gheets  from  October,  977  onwards,
 the  supply  position  will  ease  consi-
 derably,  at  that  time  the  market
 prices  would  come  down.

 राष्ट्रीय  शम  संस्थान  का  सम्बन्धियों  की

 नियुक्ति  के  बारे  में  झादेश

 6270.  श्री  भानु  कुमार  श्ञास्त्री  :  क्या
 संसदीय  कार्य  जौर घम  मन्ती  यह  बताने  की

 कपा  करेंगे  कि  क्‍या  राष्ट्रीय  श्रम  संस्थान  के

 डीन  ने  दिनांक  33  जुलाई,  976  को  यह
 झादेश  जारी  किया  था  कि  संस्थान  का  कोई  भी

 झधिकारी  संस्थान  के  सम्पर्क  में  झाने  वाली

 कृम्पतियों  में  झपते  सम्बन्धियों  की  नियुक्ति
 कराने  हेतु  किसी  भी  प्रकार  से  झपना  प्रभाव

 न  डाले  ?

 संसदीय  कार्य  -तथा  श्रम  मंत्री  (श्री
 रबीन्द्र  वर्मा)  :  जी  हां।  राष्ट्रीय  श्रम  संस्थान

 के  डीन  द्वारा  जारी  किए  गए  कार्यालय  आदेश
 संख्या  एन०एल०पश्राई०लिखा/76,  दिनांक

 i3  जुलाई,  976  से  उद्धरण  नीचे  दिया
 गया  है  _

 “संस्थान  सेवा  नियम  (सामान्य)  के

 खण्ड  V  नियम  2  के  प्रनुसरण  में  स्टाफ  के

 सभी  सदस्यों  के  प्रनुपालन  के  लिए  निम्नलिखित

 नियम  जारी  किए  जाते  हैं  —

 a.  कोई  भी  कर्मचारी  संस्थान  के  सम्पर्क

 में  आने  वाली  या  उससे  सम्बन्ध  रखने  वाली
 किसी  कम्पनी  या  फर्म  में  भ्रपने  परिवार  के
 किसी  सदस्य  को  रोज़गार  दिलाने  के  लिए
 प्रत्यक्ष  या  झप्रत्यक्ष  रूप  में  प्पती  स्थिति  या
 प्रभाव  को  इस्तेमाल  नहीं  करेगा  i”
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 Tour  undertaken  by  Former  Health
 Secretary

 6271,  SHRI  OM  PRAKASH  TYAGI:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  the  periog  for  which  the  former
 Health  Secretary  had  worked  in  the
 Health  Ministry,  Government  of
 India;

 (b)  the  number  of  foreign  tours
 undertaken  by  him  during  the  period
 of  Emergency;

 (c)  the  duration  of  each  tour,  the
 country  visited  and  the  purpose  of
 each  visit;  and

 (a)  the  amount  incurred  by  Gov-
 ernment  for  each  tour  along  with  the
 details  of  the  official  work  done?

 THE  MINISTER  OF  HEALTH  ANL
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)  The  former  Health
 Secretary,  Shri  Gian  Prakash,  work-
 ed  in  the  Ministry  of  Health  and  Fa-
 mily  Welfare  for  the  period  from
 l-0.974  to  4-4-1977  (FN).

 (b)  to  (9).  Four  foreign  tours  a8
 mentioned  below  were  undertaken  by
 Shri  Gian  Prakash  during  the  period
 of  the  Emergency:

 (i)  to  Japan  and  South  Korea  in
 November,  1975.

 Gi)  to  U.S.A.  in  June,  1976.

 (iii)  to  Geneva  and  New  York  in
 December,  1976,

 (iv)  to  Indonesia,  Malaysia,
 Singapore  and  Thailand  in  Febru-
 ary,  ‘1977.

 The  details  regarding  the  duration
 of  each  tour,  the  purpose  of  each  visit
 and  the  expenditure  by  the  Govern-
 ment  for  each  tour  are  given  in  the
 statement  attached,
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 Statement
 Tours  undertaken  by  former  Health  Secretary,  Shri  Gian  Prakask

 during  the  period  of  the  Emergency

 Duration  of
 ¢  =  4  Purposeof  visit  Expenditure the  Tour  visit

 Fs
 to  2rst

 rer
 Korea  To  study  motivational  and

 lav.,  ‘197,  apan  communicational,  manage- ?  =  ment  information  and  eval-
 uation  aystems,  incentives
 and  disincentives  and
 any  other  aspects  having
 bearing  on  India’s  Family
 Planning  Programme.

 mith  to  2sth  U.S.A.  Discussion  with  World  Bank
 June,  7976  concerning  population

 policy  of  Govt.  of  India
 and  also  discussion  with
 population  Council  and

 NFPA,  regarding  matters
 concerning  assistance  for
 Family  Planning  Pro-
 gramme.

 (i)  7th  to  8th  Geneva  To  attend  the  meeting  of  the
 Dec.,  7976  (Switzerland)  Special  Programme  for

 Research  and  Training  in
 Tropical  Diseases  at  the
 invitation  of  the  WHO.

 Gi)  roth  «to  UNew  —  York  To  attend  the  meeting  of  the
 Expert  Group  convened  to
 review  comparative  study

 of  admin:  Jetration  of
 National  F.P.  and  Popu-
 lation  Programme  at  the
 invitation  of  the  UNDP.

 r7th  Dec.,976  (U.S.A.)

 No  expenditure  was  incurred
 by  the  Govt.  of  India  a8
 the  expenditure  was
 reimbursed  by  the  World

 Bank.

 Economy  class  air  fare  from
 New  Delhi  to  Washington was  paid  by  World  Bank
 Tlowever,  since  Shri  Gian
 Prakash  travelled  by  first
 class,  difference  between
 first  class  and  economy  class
 was  borne  by  the  Govt.  of
 India  (Rs.  10,814).

 (a)  per  diem  expenses  for  6
 days  in  New  York—Rs.
 436°88

 (०)  Entertainment  expenses—~ Rs,  736°99
 The  visit  to  Geneva  on  7-8 Dec.,  7976  was  at  the  invi-

 tation  of  the  WHO  and
 the  ex

 eee
 was  met

 by  the  W.H.O.
 His  visit  to  New  York  was

 for  the  period  from  roth
 to  r7th  Dec.,  7976  and  was
 at  the  invitation  of  the
 UNDP  and  this  expenditure was  met  by  the  UNDP.
 This  visit  was  in  continuation
 of  his  visit  to  Geneva.
 Shri  Gian  Prakash  was  en-
 titled  to  First  Class  air
 fare  and  daily  allowance  88
 for  the  head  of  a  Mission.
 The  WHO/UNDP  provided air  fare  by  Economy  Class and  their  rates  of  daily allowance  may  be  slightly different  from  those  admissi-
 ble  to  him  as  head  of  the
 Mission.  Thus,  only  the  diff-
 erencein  expenditure  (dueto the  differencein  First  Class
 and  Economy  class  air  fare
 and  difference  in  the  rates
 of  daily  allowance)  was  to
 be  borne  by  the  Govt.  of
 India.  Some  of  the  bills
 have  not  yet  been  received.
 Boe ee  soninae ability  is  approximately Rs.  16,663).
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 Duration  of  Coun  it  ndir
 the  Tour  vis  ited”

 ‘Purpose  ०  vist  =

 30th  Jan.  to  Indonesia,
 ३7  Feb,  1977  Malaysia,

 Leader  of  the  Indian  dele-  This  visit  was  also  arzanged
 gation  to  study  the  specific  by  tte  WHO  at  their  cost.

 Singapore  &  antimalarja  activities  in  As  in  the  case  of  his  visits
 Thailand  those  countries  at  theinvi-  to  Gereva[NEW  YORK

 tation  of  the  WHO.  mentioned  in  item  (3)  atove
 the  Govt.  of  India’s  liability was  only  in  respect  of  the

 difference  airfares  First  class
 and  Economy  class)  and
 the  difference  in  the  rates
 of  daily  allowance.  The
 bills  in  this  connection  have
 not  yet  been  paid,  How-
 ever,  the  liability  of  the
 Govt.  of  India  may  appro-
 ximately  be  Rs.  5,624°00
 (Rs.  2,532/by  way  of  differe-
 neein  air  fare  and  Rs.3.092/-
 by  way  of  difference  in  the
 rates  of  dasly  allowance).

 Employees  of  the  Indian  Bureau  of
 Mines  deputed  to  Gs

 6272.  SHRI  K.  MALLANNA:
 SHRI  G.  Y.  KRISHNAN:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  the  service  conditions
 of  the  employees  of  the  Indian  Bureau
 of  Mines  on  deputation  to  the  Geolo-
 gical  Survey  of  India  are  being  pro-
 tected;

 (b)  how  were  they  deputed  and  on
 what  conditions,  if  their  services  are
 not  required  whether  they  should  not
 be  deputed  to  public  undertakings  for
 better  utilisation  of  their  services;
 and

 (c)  hag  the  Geological  Survey  been
 conducted  completely  or  the  survey
 is  being  entrusted  to  the  Mineral  Ex-
 ploration  Corporation?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 (a)  No  employee  of  the  Indian  Bureau

 of  Mines  has  been  sent  on  deputation

 to  the  Geological  Survey  of  India  in
 the  recent  past.

 (b)  Question  does  not  arise.

 (c)  Geological  Survey  of  India
 conducts  surveys  in  accordance  with
 programme  approved  every  year  by
 the  Central  Geological  Programming
 Board.  Only  after  the  completion  of
 surveys  by  the  Geological  Survey  of
 India,  the  Mineral  Exploration  Cor-
 poration  is  entrusted  selective  areas
 for  detailed  exploration.

 Workers  of  Bharat  Goid  Mines

 6273.  SHRI  छू,  MALUANNA:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  the  Government  as  per
 their  Budget  promises  will  take  up
 any  project  for  replacing  the  thatched
 huts  of  the  mining  workers  in  the
 Bharat  Gold  Mines,  Kolar  Gold  Fields;

 (b)  will  the  mining  workers  be
 provided  with  water  to  drink,  and
 up-keep  the  sanitation  in  their  loca-
 lities;  and
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 (c)  whether  their  colonies  be  pro-
 vided  with  street  lights  and  approach
 roads?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK)  :
 (a)  There  is  a  continuous  phased  pro-
 gramme  of  replacing  tatty  huts,  Bharat
 Gold  Mines  Limited  propose  to  re-
 place  979  tatty  huts  during  the  cur-
 rent  financial  year  out  of  which  297
 huts  have  been  replaced  upto  July  19,
 1977.

 (b)  Drinking  water  for  the  wor-
 ker’s  colonies  of  BGML  is  supplied  by
 Bethamagala  Water  Works  lun  by
 Karnataka  Water  Supply  and  Drain-
 age  Board,  ten  miles  away  from  Kolar
 Gold  Fields.  There  has  been  difficulty
 owing  to  insufficicnt  storage  caused
 by  successive  drought  conditions  in
 the  last  two  years.  Efforts  are  being
 made  by  BGML  to  meet  the  require-
 ments  of  the  Workers’  Colony  by
 augmenting  the  existing  water  supply
 with  the  help  of  bore  wells.  The
 situation  is  likely  to  improve  shortly
 with  the  advent  of  current  monsoon.
 The  sanitation  of  the  colonies  is  link-
 ed  to  the  question  of  water  supply
 and  is  receiving  attention  of  the
 BGML.

 (c)  Yes,  Sir.  22l  street  lights  and
 55  kilo  meters  of  approach  roads  have

 _been  provided  to  the  workers’  colonies
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 by  BGML,  Street  lighting  is  being
 improved  by  replacing  incandescent
 lamps  by  flourescent  tubes.  Approach
 roads  are  also  being  improved  in  a
 phased  programme,

 Strength  of  Workers  and  Officers  of
 Bharat  Gold  Mines

 6274.  SHRI  G.  Y.  KRISHNAN:
 SHRI  B,  RACHAIAH:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  what  has  been  the  strength  of
 the  workers  and  officers  of  the  Bharat
 Gold  Mines  (both  casua]  and  regular),
 Kolar  Gold  Fields,  in  the  years  1975,
 976  ang  ‘1977;

 (b)  the  output  of  Gold  in  the  Gold
 Mines  at  Kolar  Gold  Fields  during
 the  years  1975,  976  and  1977;  and

 (c)  what  was  the  Bonu:  paid  dur-
 ing  974  to  1976?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK)  :
 (a)  The  strength  of  workers  and  offi-
 cers  (both  casual  and  regular)  in
 Bharat  Gold  Mines  Ltd.,  in  1974-75,
 ‘1975-76,  and  ‘1976-77,  is  indicated  bcl-
 low:

 AQTANTS,  ‘1975-76,  1996-77

 (0)  Workers

 (it)  Officers

 32,I23  TI.620  33,436,

 337  379  222

 (ii)  Casual  W  ‘rkers  (engaged  on  average  each  day)  350  502  sor

 (b)  The  production  in  Bharat  Gold
 Mines  Limited  during  the  years  1974-
 75,  1975-76  and  1976-77,  was  8  lakh

 ‘grammes,  47.48  lakh  grammes  and
 22.04  lakh  grammes  respectively.

 (०)  An  amount  of  Res.  9.09  lakhs
 was  paid  to  the  workers  of  Bharat
 Gold  Mines  Ltd.,  on  account  of  Bonus
 (Ex-gratia)  during  the  year  1974-75.
 No  Bonus  was  paid  to  the  workers
 during  the  years  ‘975.76  and  1976-77.



 247  Written  Answers

 Resurgence  of  T.B.

 6275.  SHR]  P.  K.  KODIYAN:  Will
 the  Minister  of  HEALTH  AND  FAMI-
 LY  WELFARE  be  pleased  to  state:

 (a)  whether  a  sample  survey  con-
 ducted  by  Tuberculosig  Research  Cen-
 tre  a,  Amargadh  has  revealed  the
 resurgence  of  T.B.;

 (b)  whether  the  Director  of  this
 Research  Centre  has  emphasised  the
 urgency  of  conducting  am  all  India
 Survey  to  determine  the  prevalence
 of  this  infectious  disease;  and

 (ce)  if  so,  the  details  and  Govern-
 ment’s  reaction  thereto?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN)  :  (a)  No.

 (b)  Yes,

 (९)  Since  the  findings  of  the  sample
 survey  conducted  by  T.B,  Research
 Centre  at  Amargadh  are  not  very
 much  different  from  the  findings  of
 the  National  Sample  Survey  in  vil-
 lages,  an  all-India  survey  to  deter-
 mine  the  prevalance  of  Tuberculosis
 is  not  considered  necessary  at  this
 stage,

 बरेलो  में  स्वचालित  टेलीफोन  केन्द्र  का  काम
 द. ज  करना

 6276.  ओर  सुरेन्द्र  विक्रम  :  क्‍या
 संचार  मन्‍्त्रो  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  बरैली,  उत्तर  प्रदेश  में  हाल  में  ही
 नपा  स्थापित्र  स्वचालित  टेलीफोन  केन्द्र  के

 ठीक  ढंग  से  काम  न  करने  के  क्या  कारण

 हैं;

 (ख)  क्या  इस  स्वचालित  टेलीफोन  केन्द्र
 के  चालू होने होते  के बाद  अधिकांश  टेलीफोन  फार्ये

 नहीं  कर  रहे  हैं  भ्ौर  टेलीफोन  प्रयोकताओं  को
 काफी  कठिनाई  का  सामना  करना  पड़  रहा  है  ;
 झौर
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 (+)  यदि  हां,  तो  उसे  सही  स्थिति  में

 रखते  के  लिये  क्या  कदम  उठाये  जा  रहे

 हैं?

 संचार  मंत्रो  श्री  बुजलास  वर्मा):

 (क)  बरेली  में  तीन  पुराने  मौनुभल  एक्सचेंजों
 के  स्थान  पर  3300  लाइन  का  एक  झाटोमेटिक
 टेलीफोन  एक्सचेंज  को  27  मार्च,  977  को

 लगाया  गया  था।  बताया  गया  है  कि  यह  एक्स-
 चेंज  सन्‍्तोषजनक  ढंग  से  काम  कर  रहा  है,
 तथापि  इस  एक  एक्सचेंज  के  कार्यकरण  के

 लिये  तीन  मैनुअल  टेलीफोन  एक्सचेंजों  को

 जोड़ने  वाले  भूमिगत  टेलीफोन  केबुल  के  जाल

 को  पुनः  व्यवस्थित  करना  पड़ा  था।  इन  कार्यों

 के  परिणामस्वरूप  विभिन्न  टेलीफोन  कनेक्शनों

 में  अस्थाई  तोर  पर  व्यवधान  पड़  गया  था।

 स्थानीय  प्राधिकारियों  द्वारा  जब  सड़क  की

 मरम्मत  का  कार्य  किया  गया  तो  उसके  दौरात

 कुछ  भूमिगत  केबुल  क्षतिग्रस्त  हो  गये  थे।

 हाल  के  कुछ  महीनों  में  बारिश  के  समय  केबुलों
 के  भीतर  जब  नमी  प्रवेश  कर  गई  तो  केबलों
 में  खराबियां  पैदा  हो  गई  1

 (ख)  ौर  (ग).  जी  नहीं।  अधिकांश

 टेलीफोन  सनन्‍्तोषजनक  ढंग  से  काम  करते

 रहे  हैं

 Lock-out  by  Jute  Mills  in  West  Bengal

 6277.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  PARLIAMENTA-
 RY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  whether  over  the  last  few  days,
 two  jute  mills  in  West  Bengal  have
 declared  lock-out  and  the  third  has
 threatened  to  do  so  very  soon;
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 (b)  whether  five  trade  unions  have
 ,  Called  token  gtrike  of  jute  workers  on

 July  28;
 (c)  if  so,  what  are  the  details  there-

 of;  and

 (d)  what  steps,  if  any,  are  being
 taken  to  meet  the  crisis?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a):
 The  matter  faJls  essentially  in  the
 State  sphere.  Presumably  reference  is
 to  the  reported  lock-out  in  Agarpara
 Mill  and  suspension  of  production  in
 Barnagore  Jute  Mill.  While  there  has
 been  no  reply  from  the  Government
 of  West  Bengal,  according  to  the  in-
 formation  supplied  by  the  Jute  Com-
 missioner  through  the  Ministry  of
 Commerce,  the  management  of  Agar-
 para  Mill  had  declared  a  lock-out  on
 July  2l,  977  following  aHeged  conti.
 nuous  refusal  by  workers  of  the
 Drawing  section  of  Preparatory  de-
 partment  to  do  their  normal  work  and
 that  the  normal  manufacturing  pro-
 cess  in  Barnagore  Jute  Mill  remain-
 ed  suspended  for  sometime  due  to  the
 reported  shortage  of  raw  jute  stocks.
 The  manufacturing  processes  in  this
 mill  was  to  be  resumed  as  sonn  as  the
 contracted  quantity  from  J.C.I.  (Jute
 Corporation  of  India)  arrives  at  the
 mill,

 (b)  and  (d).  According  to  available
 information  5  Central  Trade  Unions
 of  jute  workers  in  West  Bengal  gave
 a  joint  call  for  one-day  token  strike
 on  July  28,  1977  mainly  to  protest
 against  the  policy  of  alleged  massive
 retrenchment  by  the  IJMA  mills.
 Workers’  other  demands  included  de-
 mand  for  minimum  bonus,  refund  of
 C.D.S.  deposits,  reinstatement  of  re-
 trenched  workers,  opening  of  closed
 jute  mills,  removal  of  new  norms  of
 work  which  imposed  higher  work  load
 and  fixation  of  fair  price  for  raw  jute
 ete.  Government  of  West  Bengal,
 Being  the  appropriate  Government  in
 this  case,  as  also  the  Ministry  of
 Commerce  are  seized  of  the  matter.

 Export  of  Steel  Tubes

 6278.  SHRI  MANORANJAN
 BHAKTA:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  the  private  companies
 engaged  in  the  production  and  export
 of  steel  tubes  are  earning  huge  profits
 which  are  not  properly  accuunted  for
 by  their  managements.

 (b)  whether  it  has  come  to  the
 notice  of  the  Government  that  these
 companies  are  committing  irregulari-
 ties  in  their  export  business;  and

 (९)  if  so,  detailed  facts  in  this  re.
 gard  and  what  action  has  been  pro-
 posed  to  be  taken  by  the  Government
 against  such  steel  tubes  companies?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK)  :  (a)
 Government  are  not  aware  of  this.  It
 is,  however,  noted  that  the  accounts
 of  the  steel  tubes  manufacturers  are
 audited  annually  and  profits  if  any,
 are  accounted  for  by  the  Companies.
 Further  more  cxports  of  steel  tubes
 are  governed  by  floor  prices  and  a
 certain  amount  of  control  is  main-
 tained  by  Engincering  Export  Promo-
 tion  Council  in  this  regard.

 (b)  No,  Sir.

 (c)  Does  not  arise.

 Composition  and  personnei  of  the  ex-
 pert  Group  to  evolve  a  Nafional  Policy

 on  use  of  antihiotics

 6279.  SHRI  HARI  VISHNU
 KAMATH:  Will  the  Minister  of
 HEALTH  AND  FAMILY  WELFARE
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  74  on
 ‘16-6-77  regarding  control  on  indiscri-
 minate  use  of  antibiotics  and  state:

 (a)  the  composition  and  personnel
 of  the  expert  group  constituted  to
 evolve  a  national  policy  on  the  use  of
 antibiotics;  and
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 (b)  whether  any  deadline  has  been  NARAIN):  (a)  A  statement  is  at-
 fixed  for  submission  of  their  report?  tached,

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ  (b)  No.

 Statement

 Tne  comosition  and  personnel  of  the  export  group  constitated  to  evolve  a  national  policy on  the  use  of  antibiotics  is  as  follows
 (t)  Director  General  of  Health  Services  नि  Chairman
 (2)  Ds.  Ranjit  S:n,  Deputy  Director  General  of  Health  Services  Member
 (3)

 De  uae
 Singh,  Dircct>r,  Indian  Veterinary  Research  Institute,  Izatnegar

 a>
 ray  D  ९.  K.  Sharma,  Department  of  Bectoriology  and  Preventive  Medicine,

 Haryana  Agricultural  University  Hissar  (Haryana)  .  »
 (s)

 we  Lh  tua
 Panicker,  Professor  of  Microbiol  gy,  Medical  College,  Calicut

 erala
 (6)  Dr.  K.  B.  Sharma,  Professor  of  Microbic  logy,  Lady  Hardinge  Medic.!

 Crllege,  New  Delhi

 (7)  Dr.  J.  ०,  Suri,  Deputy  Director,  Division  of  Zoonc  sis  Natic  nal  Institute
 of  Communicable  Diseases,  Delhi

 (8)  Dr.  K.  Sanyal,  Deputy  Director-General  (G),  Directorate  General  of
 of  Health  Services  3

 (9)  Dr.
 uss

 K.  Chutani,  Consultant  in  Medicine,  Willingdon  Hospital  New
 Delhi  7

 (10)  De.  S.  K  Nur,  Department  of  Surgery,  Mualana  Azad  Medical  College,
 New  Delhi

 (er)  Assistant  Director-General  (P.H.),  Directorate  General  of  Health  Services, New  Di  Member-
 Sceretary

 Rural  Health  Scheme  THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ

 6280.  SHRI  VASANT  SATHE:  NARAIN:  (a)  Yes,  Sir.
 Will  the  Minister  of  HEALTH  AND

 FAMILY
 WEEEANE  Mei  leone  =

 (b)  Under  the  Rural  Health  Ser-
 vices  scheme  proposed  by  the  Govern-
 ment  of  India,  the  Community  Health
 Worker  (Jan  Swasthya  Rakshak)  will
 primarily  be  educating  the  people  cn
 prevention  of  diseases  and  promotion
 of  health.  His  curative  fanction  will
 be  of  an  elementary  nature  and  con-
 fined  to  minor  ailments.  Their  obser-
 vations  on  points  like  providing  sefe
 drinking  water,  immunization  of  all

 (b)  if  so,  what  is  the  reaction  of  vulnerable  villages  through  Primary
 ‘Government  to  various  observations  Health  Centres,  which  have  a  bear-
 made  therein?  ing  on  rural  health  ave  appreciated.

 (a)  whether  Government's  atten.
 tion  have  been  drawn  to  the  observa-
 tions  made  by  the  Executive  of  the
 Federation  of  Junior  Doctors  Associ-
 ation  of  Delhi  appearing  in  all  the
 leading  National  Papers  of  22nd  July,
 977  regarding  the  rural  health
 scheme,  proposed  by  Government;  and
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 Inability  of  Delhi  Telephones  Depart-
 ment  to  carry  on  maintenance  work
 of  underground  cables  due  to  paucity

 of  Funds

 6281.  SHRI  OM  PRAKASH  TYAGI:
 Will  the  Minister  of  COMMUNICA~
 TIONS  be  pleased  to  state:

 (a)  whether  this  press  report  is
 correct  that  the  Delhi  Telephones  De-
 partment  is  not  able  to  carry  on  the
 maintenance  work  of  underground
 cables  due  to  paucity  of  funds  as  a
 result  of  which  telepnone  system  is
 being  affected;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  to  this  press  report?

 THE  MINISTER  OF  COMMUNI-
 ‘CATIONS  (SHR]  BRIJ  LAL  VER-
 MA:  (a)  No,  Sir,

 (b)  Does  not  arise.

 Coal  Permits  by  Coal  India  Limited
 and  Eastern  Coalfield,  to  non-existent

 Cooperatives

 6282  SHRI  SAMAR  GUHA:  Will
 tthe  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  attention  of  the  Gov.
 ernment  has  been  drawn  to  a  Report
 published  in  “Panagarh  Varta”  pub-
 lished  from  Panagarh  Bazar,  Saviir
 Place,  Station  Road,  Panagarh,  Distt.
 Bardwan,  West  Bengal  in  which  fac-
 tual  reports  have  been  published  re-
 garding  giving  coal-permits  by  the
 officers  of  Coal  India  and  Eastern  Coal-
 fields  to  non-existent  co-operatives;

 (b)  if  so,  facts  thereabout;  and

 (c)  steps  taken  against  the  officers
 who  have  indulged  in  corrupt  prac-
 tices  in  issuing  coal  permits  to  ficti-
 tious  applicants?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 The  news  item  in  “Panagarh  Varta”

 has  made  certain  allegations  about
 the  issue  of  permits  for  giving  coal
 to  non-existent  cooperatives.

 (b)  The  matter  relates  to  later  part
 of  (1976-77  when  coal  was  available  in
 plenty.  Accordingly,  a  liberal  policy
 of  issuing  permits  was  adopted  by  the
 Eastern  Coafields  Ltd.  Coal  was  allo-
 cated  to  more  than  a  thousand  ap.
 Plicants  including  Co-operatives.  No
 need  was  felt  to  check  the  bonafides
 of  the  applicants  when  coal  was  avail-
 able  in  plenty.  Most  of  such  alloca-
 tions  were  made  from  collieries  which
 had  plentiful  stocks,  Since  April  977
 free  sale  of  coal  has  been  limited  to
 collieries  having  large  stocks  of
 inferior  grades  of  coal.

 At  the  time  of  the  adoption  of  libe-
 raliscd  policy  for  allocating  coal,  the
 stocks  of  coal  at  the  pitheads  had
 been  mounting.  Under  such  condi-
 tions  it  was  not  considered  necessary
 to  check  the  bonafide  of  each  appli-
 eant

 (c)  Since  the  allocations  were  made
 according  to  the  general  policy  of  the
 Management,  no  action  is  contem-
 plated  against  any  one.

 Corporation  for  Ayurvedic  System  of
 Medicine,  U.P.

 6283.  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  _  pleased  to
 state:

 (a)  whether  a  Corporation  for  Ayur-
 vedic  system  of  medicine  is  proposed
 to  be  established  in  Uttar  Pradesh  in
 the  near  future  and  if  so,  when;

 (b)  whether  Shghjahanpur  is  suit-
 able  place  therefor;  and

 (c)  the  expenditure  estimated  to  be
 incurred  thereon  and  when  the  Corpo-
 ration  would  start  functioning?

 THE  MINISTER  OF  HEALTH
 AND  FAMILY  WELFARE  (SHRI  RAJ
 NARAIN);  (b)  Yes,  neceSsary  steps
 are  being  taken  to  complete  the  for-
 malities  for  the  formation  of  a  Cor-
 poration  in  Public  Sector  under  the
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 Companies’  Act,  2956  for  managing
 the  Central  Pharmacy  of  Indian  Medi-
 cines  at  Ranikhot.

 (b)  A  committee  constitued  by  the
 Ministry  of  Health  and  Family  Wel-
 fare  to  consider  feasibility  of  setting
 up  of  a  Central  Pharmacy,  recommend-
 ed  the  suitability  for  the  establish-
 ment  of  the  Corporation  at  Ranikhet.

 (c)  Rs.  0.00  lakhs  to  start  with.
 The  Corporation  is  expected  to  go  into
 production  by  the  end  of  this  year.

 .Enquiry  into  Kessurgarh  Coiliery
 Accident

 6284.  SHRI  A.  K.  ROY:  Will  the
 Minister  of  PARLIAMENTARY  AF-
 FAIRS  AND  LABOUR  be  pleased  to
 state:

 (a)  whether  the  Datt  Commission
 enquiring  into  the  accident  in  Kessur-
 garh  Colliery  on  9th  August,  975  held
 the  Manager  Sri  J.  P.  Singh  responsi-
 ble  for  gross  negligence  of  duty;

 (b)  whether  while  the  ovenman,
 shot  firer  and  Assist  Manager  have
 been  penalised,  the  Manager  is  spared.

 (c)  if  so,  the  reasons  therefor;  and

 (d)  will  Government  review  the
 “crime  and  punishment”  during  the
 emergency  in  all  cases  of  mining  acci-
 dent  where  the  enquiries  were  set  up
 to  do  justice  to  the  issue?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)  Shri
 R.  0.  Dutt,  who  was  the  Court  of  In-
 quiry  to  enquire  into  the  accident  in
 the  Kessurgarh  colliery  on  the  9th
 August,  975  held  Shri  J.  P.  Singh,
 Manager,  responsible  for  negligence
 of  duty.

 (b)  and  (c).  Action  against  Oven-
 man,  Sirdar  and  Assistant  Manager  was
 taken  by  the  management  following
 their  own  Enquiry  even  before  the
 Court  of  Inquiry  gave  its  findings.
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 This  action  bas  been  upheld  by  the
 Court.  As  regards  the  Manager,  since
 the  lapses  on  his  part  were  of  techni-
 cal  nature,  he  has  been  warned  by  the
 management.

 (d)  Of  the  six  Courts  of  Inquiries
 set  up  by  the  Government  of  India  in
 the  Mimstry  of  Labour  under  Section
 24(l)  of  the  Mines  Act,  1952,  to  en-
 quire  into  six  serious  accidents,  four
 reports  have  so  far  been  received.  The
 question  of  taking  further  action  under
 the  Mines  Act  against  persons  held
 responsible  in  these  reports  is  under
 examination.

 Unauthorised  use  of  Colouring  Mate-
 rial  in  Grape  Fanta

 6285.  SHRI  JYOTIRMOY  8080:
 Will  the  Minster  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  Coca  Cola  company  for
 their  Grape  Fanta  particularly,  were
 using  unauthorised  colouring  material;

 (b)  whether  the  erstwhile  Govern.
 ment  had  been  dehberately  delaying
 their  prosecution;

 (c)  whether  prosecution  was  launch-
 ed  finally  and  if  so,  its  final  outcome;

 (d)  which  are  the  other  products
 hke  hydrogenated  cooking  oil  (vanas-
 pati)  butter  and  other  items  of  daily
 use  produced  by  some  monopoly  hous-
 es  and  multinational  corporations,
 which  have  been  found  to  be  adul-
 terated/sub-standard  etc.;  and

 (e)  if  so,  how  many  prosecutions
 have  been  launched  against  such  busi-
 ness  firms  during  last  five  years;  and
 fullest  details  in  connection  with
 adultered  cases  of  such  cases  for  the
 said  period?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (४)  to  (c),  A  sample  of
 Fanta  Grape  was  lifted  from  the  pre-
 mises  of  M/s.  Pure  Drinks  (Pvt.)  Ltd.,
 New  Delhi,  by  the  Food  Inspector  vf
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 the  Central  Food  Squad  on  22nd  Octo-
 ber  973  and  was  sent  for  analysis.
 The  Public  Analyst,  Municipal  Corpo-
 ration,  Delhi,  reported  that  the  sample
 was  adulterated,  due  to  the  presence
 of  non-permitted  Coal-tar  dye  namely
 Blue  VRS  and  the  prosecution  was
 sanctioned.

 After  consultation  with  the  appro-
 priate  authorities,  the  prosecution  in
 this  case  was  launched  on  Vth  May,
 i974.

 Two  other  samples  of  Fanta  Grapes
 lifted  by  the  Municipal  Corporation
 of  Delhi  were  also  reported  to  be  ad-
 ulterated  and  prosecutions  were  laun-
 ched  on  9th  May,  974  by  the  Munici-
 pal  Corporation  authorities.  All  the
 thiee  cases  were  discharged  on  27th
 June,  975  as  the  appellate  samples
 referred  by  the  Court  to  the  Central
 Food  Laboratory,  Calcutta  on  analysis
 were  found  to  contain  only  permis
 sible  dyes.

 (d)  and  (e).  The  information  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  Sabha.

 Account  of  yndian  Red  0705६  Society

 6286.  DR.  RAMJI  SINGH:  Will  the
 Minister  of  HEALTH  AND  FAMILY

 «WELFARE  be  pleased  to  state:

 (a)  whether  the  Indian  Red  Cross
 Society  received  a  cheque  No.  053i64
 dated  4th  November,  976  for  Rs.  3000
 from  the  Elephanta  Exporters  and  if

 Pua  whether  it  was  credited  in  the
 accounts  and  if  so,  when;  and

 (b)  whether  a  sum  of  Rs.  28,000  was
 paid  to  Shri  Lalit  Makan,  the  General
 Secretary  of  Delhi  Pradesh  Congress.

 88  motivation  fee  under  the  family
 planning  programme  and  if  so,  whether
 an  amount  of  Rs.  ‘16,337  out  of  the
 above  sum  was  given  to  the  Indian
 Red  Cross  Society  and  if  so,  when  this
 amount  was  credited  in  the  accounts?
 908  LS—8.

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  RAJ
 NARAIN):  (a)The  Indian  Red  Cross
 Society  have  stated  that  their  Delhi
 Branch  received  the  cheque  in  ques-
 tion  from  M/s.  Elephanta  Exporters
 and  it  was  acknowledged  and  credit-
 ed  in  the  accounts  of  the  Delhi  Branch
 vide  receipt  No.  8523  dated  26th
 January,  ‘1977.

 (b)  The  Indian  Red  Cross  Society
 have  stated  that  they  have  not  paid  to
 Shri  Lalit  Makan,  General  Secretary
 of  the  Delhi  Pradesh  Congress  Com-
 nittwe,  uty  Thitediion  Tee  under  Tne
 family  planning  programme.  A  sum
 of  Rs  16,357.60,  was  received  by  the
 Delhi  Branch  of  the  Indian  Red  Cross
 Society  from  Shri  Lalit  Makan  in  two
 instalments:—

 (i)  In  cash  Rs.  1,357.60  received
 from  Deputy  Secretary  to  the  Lt.  Gov-
 ernor  which  was  credited  in  the  ac
 counts  of  the  Delhi  Branch  and  ack-
 nowledged  vide  receipt  No.  6709  dated
 ist  December,  1976;  and

 (ii)  By  Pay  Order  No.  TYM/0084l/
 1029/76  dated  the  i3th  December,  976
 for  Rs,  5.000  received  from  the  Deputy
 Secretary  to  the  Lt.  Governor,  Delhi
 which  amount  was  credited  and
 acknowledgeg  by  the  Delhi  Branch
 vide  Rs,  receipt  No  7280  dated  4th
 December,  ‘1976,

 झ्रापात  स्थिति  के  समर्थन  में  श्रभियान  चलाने
 के  लिए  विदेशों  को  भेजे  गए  प्रतिनिधि

 6287.  भी  नवाब  सिह  चौहान  :  क्‍या

 बिदेशा  मन्तो  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  प्रापात  स्थिति  के  दौरान  भ्रापात
 स्थिति  लागू  करने  के  समर्थन  में  अभिमात
 अलाने  हेतु  सरकारी  हार्च  पर  विदेशों  को  भेजे
 गए  संसद्‌  सदस्यों  तथा  प्रत्य  व्यक्तियों  के
 क्यां  नाम  हैं  ;
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 (खत)  कया  भारत  की  भूतपूर्ष  प्रधान  मन्तती

 हरा  यू  क्रापात  स्थिति  का  समर्थन  करने

 के  लिए  कुछ  सिरे  अभिनेताशों,  तान्त्रिकों

 तथा  ज्योतिषियों  ने  भी  भमरीका  मे  अभियान

 अलाया  था  ;

 (4)  क्‍या  इगलैण्ड  मे  प्रोफेसर  सुब्रह्मण्यम
 स्वामी,  ससद्‌  सदस्य  पर  कातिलाना  हमला
 किया  गया  था  शौर  झाक्रमणकारियों  को

 भारत  से  भेजा  गया  था  ,  भौर

 (=)  यदि  हां,  तो  सरकार  इस  सम्बन्ध

 में  सभी  तथ्यों  को  सुनिश्चित  करने  के  लिए
 क्या  कार्यवाही  कर  रही  है  भ्रौर  भ्रपराधियों

 के  विरुद्ध  कया  कार्यवाही  को  जा  रहो  है  ?

 बिदेश  मंत्री  (भी  झटल  बिहारी
 जाख़पेयी  ):  (क)  से  (घ)  सूचना  एकत्र
 की  जा  रहो  है  भौर  यथाशीक्ष  सदन  की  भेज

 पर  रख  दी  जाएगी।

 भारतोय  दूृतावासों  में  पोस्टर

 6288.  भी  जगदस्यी  प्रसाद  यादव  :

 क्या  'लिवेश  मस्ती  यह  बताने  की  कृपा  करेंगे

 किः

 (_क)  क्‍या  भूतपूर्व  प्रधान  मनकी  श्रीमती
 इन्द्र प्री  के  चित्र भौर  उनके  20  पग
 कार्यक्रम  के  पोस्टर ज़ब  भी  भारतीय  कुपबकों
 की  दीवारों  पर  टंगे  हैं;
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 (@)  क्या  नेपाल  मे  भारतीय  दूतावास न
 केवल  भूतपूर्व  प्रधान  मन्त्री  श्रीमती  इन्दिरा
 गांधी  के  चित्रों  झौर  उनके  20  सूत्री  कार्यक्रम
 के  पोस्टरों  को  प्रदर्शित  कर  रहा  है  बल्कि
 उसने  जनता  सरकार  बनने  के  बाद  भी  धन
 खर्च  करके  “झारती”  पत्रिका  मे  उनकी
 उपलब्धियों  का  प्रचार  किया  है,  शौर

 (ग)  यदि  हां,  तो  उस  पर  सरकार  की
 क्या  प्रतिक्रिया  है  ?

 विदेश  मंत्री  (श्री  झटल  बिहारी  वाज-
 पेघी):  (क)  श्लौर  (ख)  भारत  का
 राजदूतावास,  नेपाल  में  भूतपूर्व  प्रधानमन्त्री
 श्रीमती  इन्दिरा  गाधी  का  कोई  चित्र  नहीं  लगा
 है  झर  जनता  सरकार  की  स्थापना  के  बाद
 “झारती”  पल्चिका  मे उनकी  उपलब्धियों  के
 प्रचार  पर  कोई  खच  भी  नहीं  किया  गया  ।

 20  सूत्री  का्येकूम  केपोस्टर  ब्रिदेश  स्थित
 हमारे  मिशनों  मे  प्रदर्शित  नही  है।

 महत्वपूर्ण  और  सम्माननीय  राष्ट्रीय
 नेकाओों  के  चित्र  विदेश-स्थित  भारतीय
 मिशनों  मे  झब  भी  लगे  है।

 (ग्र)  प्रश्न  नहीं  उठता  |

 Hotel
 fore  =  <A

 of  the  ;

 6289,  SHRI  DHANNA  SINGH  GUL-
 SHAN:  Will  the  Minister  of  EXTER
 NAL  AFFAIRS  be  pleaged  to  state

 (a)  whether  it  is  a  fact  that  sons  of
 the  former  Prime  Minister  have  set  up
 théir  business  or  ard  ronuing  big  Kotels
 in  foreign  countries,
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 (b)  if  80,  the  names  of  ¢he  coun-
 tries  where  these  hotels  are  situated
 and  the  total  amoung  invested  therein;
 and

 (c)  in  whose  names  these  hotels  are
 running?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI  VAJ-
 PAYEE):  (a)  to  (c).  Permission  of
 the  Government  is  necessary  under  the
 Foreign  Exchange  Regulation  Act  973
 for  establishment  of  any  business  acti-
 vity  abroad  by  Indians  either  inde-
 pendently  or  in  collaboration  with
 foreign  parties.  Government  have  not
 received  any  application  from  either
 of  the  sons  of  the  former  Prime  Minis-
 ter  for  establishment  of  hotels  abroad.

 CORRECTION  OF  ANSWER  TO  UN-
 STARRED  QUESTION  NO.  326I
 DATED  12-7277  RE.  ALLOTMENT

 OF  GAS  AGENCIES

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILISERS
 (SHRI  H  N.  BAHUGUNA):  While
 laying  on  the  Table  of  the  House,  the
 reply  to  the  Lok  Sabha  Unstarred
 Question  No.  326l  dated  ‘12-7-77,  in
 Part  (९)  of  the  reply,  the  Districts  of
 Gorakhpur  and  Deoria  in  Uttar  Pra-
 desh  where  Indane  agencies  have  also
 been  allotteq  had  not  been  included.
 The  Districts  in  Uttar  Pradesh  where
 Indane  agencies  have  been  allotted
 are  now  Agra,  Aligarh,  Allahabad
 Bareilly,  Dehra  Dun,  Deoria,  Faizabad,
 Farrukhebad,  Ghaziabad,  Gorakhpur,
 Shans],  Kanpur,  Lucknow,  Meerut,
 Mirzapur,  Muzaffarnagar,  Nainita
 Rai-Barelily,  Saharanpur  and  Varansi.
 The  Indian  Oi]  Corporation  had  omit-
 ted  by  mistake  to  mention  Gorekhpur
 and  Deotia  in  their  reference  to  1०...
 ernment,

 2  I  crave  the  indulgence  of  the
 House  to  correct  the  reply  previously
 given.  Indian  Conger

 tion

 has  expresed  its  Tepes  for  ‘mais
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 PAPERS  LAID  ON  THE  TABLE

 CORRmCTION  OF  ANSWER  TO  UNSTARRED
 QUESTION  NO,  326  DATED  (12-97-17,  re.

 ALLOTMENT  oF  GAS  AGENCIES

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  प्र,  N.  BAHUGUNA):  I  beg  to
 lay  on  the  Table  a  statement  (Hindi
 and  English  versions)  correcting  the
 answer  given  on  the  12th  July,  ‘1977,
 to  Unstarred  Question  No.  326l  by
 Shri  Nawab  Singh  Chauhan  regarding
 Allotment  of  Gas  Agencies  [Placed  in
 Library  See  No,  LT—92/77].

 2.5  hrs.
 RE.  QUESTION  OF  PRIVILEGS

 SHRI  C.  छू.  CHANDRAPPAN:
 (Cannanore):  We  have  given  notice  of

 a  privilege  motion  against  Mr,  Charan
 Singh.

 MR.  SPEAKER:  I  have  disallowed
 it.  Because  the  matter  is  pending
 before  a  Court,  I  do  not  allow  it.

 SHRI  C.  K.  CHANDRAPPAN:
 You  can  disallow  it  only  on  certain
 grounds.  Please  see  rule  225

 MR,  SPEAKER:  Please  come  to
 rule  222,  You  cannot  move  it  without
 my  permission.  I  have  not  granted  you
 permission.

 SHR  C.  Kk.  CHANDRAPPAN:
 FT  am  not  moving  it.

 MR.  SPEAKER:  Yeu  cannot  say
 a  word  until  y  permit  you  under  rule
 222.  There  can  be  no  privilege  motion
 unless  the  Speaker  permits.  I  am  not
 permitting  because  the  matter  ig  pend~
 ing  before  a  court  +  Rule  222  says:

 “A
 t  the  ध्

 may,  with  the  con-
 sent  of  er,  raise  a  ques-

 tion  iva
 म्ह

 @  breach  of  pri

 Sr  gai  2.०
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 SHRI  VASANT  SATHE  (Akola)  :  Bihar  and  Union  Minister  of  Home
 That  stage  has  gone.  Affairs  are  guilty  of  misleading  the

 House,  Thus  it  is  a  question  of
 SHRI  C,  K.  CHANDRAPPAN:  privilege  which  has  been  violated

 The  notice  of  the  motion  was  given  by  the  Home  Minister,  Hence,  it  is
 before  you  became  Speaker,  and  then  submitted  that  this  matter  may  be
 we  received  a  communication  from  referred  to  the  Committee  an  Pri-
 the  Deputy-speaker  saying  that  the  vileges  for  further  action.”  (Inter-
 Government  of  Bihar  had  been  asked  ruptions). to  give  its  explanation, s  r

 It  hag  been  raised  on  i5th  July  and
 has MR.  SPEAKER:  When  gid  the  today  your  office  told  me  that  it  ha:

 isa!  tions). Deputty-Speaker  send  the  communi-  been  disailowed,  (Interruptions)
 cation?  The  notice  is  dated.  July  5th
 and  I  do  not  have  any  record  to  show  MR  SPEAKER:  |  wil!  talk  to  the
 that  the  Deputy-Speaker  sent  any  Deputy-Speaker.
 communication,

 SHRI  8.  RACHAIAH:  Mr,  Deputy
 SHRI  C.  K.  CHANDRAPPAN:  Speaker  was  in  the  Chair  and  he  has

 There  is  a  record.  allowed  the  privilege  motion  against
 the  ex-Prime  Minister.  Ang  he  has

 MR.  SPEAKER:  I  do  not  have.  allowed  me  to  raise  it  under  Rule  222.
 -

 SHRI  8  RACHAIAH  (Chamaraja-  MR.  SPEAKER:  I  will  speak  to
 nagar):  Under  rule  222  he  has  al-  the  Deputy-Speaker. Jowed  it  [  will  read  it  out:

 SHRI  VASANT  SATHE:  Sir,  he “It  has  been  reported  by  fact  has  been  allowed. finding  Committee  consisting  of
 Members  of  Parliament  who  visited  Mr  SPEAKER:  If  the  Deputy- Belchi  and  made  on  the  spot  study  Speaker  has  given  permission  to  it,  I and  collecteg  all  the  facts  that  the  have  no  right  to  revoke  it,  If  the  per- local  police  was  in  Jeague  and  have  mission  has  not  been  given  to  you,  r
 contributed  for  the  burning  alive  of  disallow  it  because  the  matter  is 55  i  '  ५  ५  in  that  viNage  in  the  pending  before  the  court.  I  will  ask month  of  May.  It  has  been  reported  the  Deputy-Speaker. that  the  local  Police  Officers  refus- ed  all  assistance  and  cooperation  to  SHRI  K  LAKKAPPA  (Tumkur): prevent  the  atrocities  even  though  He  was  allowed  to  say  what  he  has the  local  leaders  begged  of  them  for  submitted  under  the  rule,  for  the  con- assistance  to  save  the  situation.  The  sideration  of  the  Deputy-Speaker  be- Union  Home  Minister  in  his  reply  fore.  So  the  House  is  seized  of  the to  a  calling  attention  on  3th  of  whole  matter.  When  the  matter  is June,  stated  that  there  was  a  clash  —seizeq  by  the  House,  it  is  for  the between  two  groups  of  criminals  House  to  consider  it,  Therefore,  I and  the  deaths  took  place  on  ac-  want  that  you  should  allow  a  discus- count  of  fighting  between  the  sion  on  the  matter,  The  House  is
 groups,  seized  of  the  matter  and  it  should  be

 discussed.  (Interruptions). The  Committee  has  come  to  the
 conclusion  that  the  information  48  brs.
 ame

 by  Bihar  State  Police  and
 ‘ar  Government  was  totally  falee

 भौरोशंकर  राय: and  was  only  a  distorted  version  to  .  भी  राय:  भ्रध्यक्ष
 स्होद्य, mislead  the  Union  Government.  मेरा  व्यवस्था  का  प्रश्न  है-मैं  जानना  चाहता Thus  the  Inspector  General  of  Police  x of  Bihar,  the  Home  Miniscir  of  ‘i  ह्  कि  नियम  222  के  झन्तर्गत  क्या  ाप
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 इसको  यहां  भाषण  देने  को  इजाजत  दो  है  या
 नहों  श्ेरा  सबमिश'  यह  हैकि  द्स  बोच  में
 इन्होंने  जो  कहना  था  वह  कह  दिया  शौर
 बह  सब  प्रेस  में  चता  गया।  झगर  इन्होंने
 आप  को  हजाजत  से  पढ़ा  है,  तब  तो  ठीक  है,
 लेकिन  यदि  इजाजत  के  बिना  पढ़ा  गया  है
 तो  यह  रिकार्ड  पर  कंसे  रह  सकता  है,  (सको
 एक्सपंज  किया  जाना  चाहिए  ।

 I  want  to  ask:  Under  rule  222,  have
 you  given  a  consent  or  not?  If  you
 have  not  given  a  consent,  then  all  this
 must  be  expunged.  This  should  not
 remain  part  of  the  proceedings.

 MR.  SPEAKER:  I  have  already
 made  the  matter  clear,  If  the  Deputy-
 Speaker  has  given  permission—he  is
 the  Speaker  at  that  time—I  have  no
 further  right  to  revoke  it,  If  the  De-
 puty-Speaker  has  not  given  any  per-
 mission,  I  shal]  examine  it.  Personal-
 ly,  [  will  not  give  permission  because
 fthe  matter  is  pending  before  the
 court.  No  further  discussion  on  this.

 श्री  गौरी  शंकर  राय  :  में  पूछना  चाहता
 हैं  कि  इन्होंने  जो  कुछ  कहा  है  वह  प्रो  मीडिंग्ज
 का  पार्ट  बनेगा  या  नहीं

 (Interruptions)

 MR.  SPEAKER:  I  have  given  my
 ruling;  there  the  matter  ends.

 PROF.  P.  G.  MAVALANKAR
 (Gandhinagar):  Sir,  I  accept  your

 tuling.  I  am  not  re-opening  the  mat-
 ter.  I  have  understood  you  to  say
 that  the  Deputy-Speaker  has  given  a
 ruling  and,  because  the  Deputy-
 Speaker  is  the  Speaker  at  that  time,
 his  decision  is  final  and,  therefore,  you
 cannot  revoke  it.  My  point  of  order
 is,  looking  to  the  past  procedure  and
 Practice  of  this  House,  if  the  Deputy-
 Speaker  gives  a  ruling,  the  hon.  Spea-
 ker  has  every  right  to  go  into  it,  in-
 quire  into  the  things  by  having  con-
 Sultation  with  the  Deputy-Speaker  in
 the  chamber  and  find  out  the  facts
 and,  if  the  hon,  Speaker  is  convinced
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 that  the  Deputy-Speaker’s  ruling  is
 not  according  to  the  procedure  and
 practice  of  the  House,  the  Speaker  has
 every  right  to  revise  it,

 MR.  SPEAKER:
 has  not  followed  me.
 ruling—ruling  can  be  revised—and
 another  thing  is  permission.  Under rule  222,  what  is  required  is  permis=
 sion.  Once  permission  is  givem,
 whether  the  permission  is  right  or
 wrong,  the  House  is  seized  of  tHe
 matter.  If  the  permission  has  been
 given,  I  will  see  the  records  and  a
 will  go  into  the  matter,  I  will  consult...
 the  Deputy-Speaker,  I  do  not  want  to
 encroach  upon  his  right.  But  if  it  is  a
 question  of  ruling,  if  the  Deputy-
 Speaker  has  given  a  ruling,  the  Spea-
 ker  has  a  right  to  revise  it.  If  the
 Deputy-Speaker  has  given  permission, I  will  not  revoke  jt  and,  if  the  per-
 mission  hag  not  been  given,  I  shall
 examine  it.  So,  no  further  discussion
 on  the  matter.

 Mr.  Mavalankar
 One  thing  is  a

 3.03  hrs.

 PAPERS  LAID  ON  THE  TABLE—
 Contd.

 NOTIFICATLONs  UNDER  DrUGs  AND  Cos.
 MEtics  Act

 स्वास्थ्य  और  परिवार  कल्याण  मंत्री

 (श्री  राज  माशायण):  मैं  झौषध  प्रसाधन
 सामग्री  भ्रधिनमिय,  .940  को  धारा  38
 के  प्रस्त्गत  औषध  शरीर  सौंदर्य  प्रसाधन  सामग्री

 (छटा  संशोध्रन)  नियम  i976  (हिन्दी  तथा
 अंग्रेजी  संस्करण)  की  एक  प्रति  सभा  पटल
 पटल  पर  रखता  हूं,  जो  दिनांक  .3  नवम्बर,
 976  के  भारत  के  राजपत्र  में  प्राधि-

 सूचना  संध्या  सा०  सा०  नि०  i594  #
 प्रकाशित  हुए  थे।

 {Placed  in  Library.  See  No.  LT-9i3/
 [7].
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 Notifications  UNDER  CENTRAL  Excise
 Ruies

 THE  MINISTER  OF  FINANCE  AND
 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  I  beg  to  lay  on  the
 Table  a  copy  each  of  the  following
 Notifications  (Hind:  and  English  ver-
 sions)  issued  under  the  Central  Excise
 Rules,  944:—

 Ww  G.S.R.  546(E)  and  547(E),  pub-
 lished  in  Gazette  of  India  dated  the
 30th  July,  977  together  with  an  ex-
 planatory  memorandum.  [Placed  in
 Library.  See  No.  LT-9!4/77].

 (2)  Notification  No.  264-77-C.E.,
 published  in  Gazette  of  India,  dated
 the  2nd  August,  977  together
 with  an  explanatory  memorandum.

 (3)  Notification  Nos.  265/77-C.E.
 and  266/77-C.E.,  published  in  Ga-
 zette  of  Irdia  dated  the  3rd  August,
 977  together  with  an  explanatory
 memorandum.  [Placed  in  Library.
 See  No.  LT-95/77].

 NotiricaTIONS  UNDER  MINES  AND  MI-
 NERALS  (REGULATION  AND  DEVELOP-
 MENT)  AND  REPORT  ON  IRON  CONCEN~
 TRATE  SLURRY  PIPELINES—-EXPFRIENCE:

 AND  APPLICATIONS’

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  I
 beg  to  lay  on  the  Table:—

 (i)  A  copy  of  the  Mineral  Con
 cession  (Amendment)  Rules,  4977
 (Hindi  and  English  versions)  pub-
 lished  in  Notification  No.  G.S.R.  952,
 in  Gazette  of  India  dated  the  23rd
 July,  ‘1977,  under  sub-section  QQ)  of
 section  28  of  the  Mines  and  Minerais
 (Regulation  and  Development)  Act,
 1957.  [Placed  in  Library.  See  No.
 LT-96/77).
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 (2)  A  copy  of  the  Report  on  ‘Iron
 Concentrate  Slurry  Pipelines—ZEx-
 Perlence  and  Applications’,  (Placed
 in  Library.  See  No.  LT-9i7/77}.

 INDIAN  WIRELESS  TELEGRAPH  (AMEND-
 MENT)  RULES

 THE  MINISTER  CF  COMMUNICA-
 TIONS  (SHRI  BRIJLAL  VERMA):  I
 beg  to  lay  on  the  Table  a  copy  of  the
 Indian  Wireless  Telegraph  (Amend
 ment)  Rules,  977  (Hindi  and  English
 versions)  published  in  Notification  No
 G.S.R.  ‘278,  in  Gazette  of  India  dated
 the  28rd  July,  1977,  under  sub-section
 (5)  of  section  7  of  the  Indian  Telegraph
 Act,  885.  (Placed  in  Library.  See  No.
 LT-98/77}.

 CERTIFIED  ACCOUNTS  AND  AUDIT  RFPORI
 OF  EMPLOYEES’  PROVIDENT  FUND  ORGA-
 NISATION  FOR  9707l  FTC.  AND  STATE-
 MENTS  SHOWING  ACTION  TAKEN  ON  VA-
 RIOUS  ASSURANCES,  ETC.  BY  MINISTERS
 AND  CORRIGFNDUM  TO  #  NOTIFICATION

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  I  beg  to  lay  on
 the  Table—

 qa)  6)  A  copy  of  the  Certified  Ac-
 counts  together  with  the  Audit  Re
 port  thereon  (Hindi  and  English
 versions)  of  the  Employees’  Provi-
 dent  Fund  Organisation  for  the  year
 1970-71.

 (ii)  A  statement  (Hindi  and  Eng-
 lish  versions)  showing  reasOns  for
 delay  in  laying  the  above  papers.

 [Placed  in  Library.  See  No,  LT-
 919/77).
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 (2  The  following  statements
 (Hindi  and  English  versions)  show-
 ing  the  action  taken  by  the  Govern-
 ment  on  various  assurances,  promi-

 ses  and  undertakings  given  ‘oy  the
 Ministers  during  the  various  sessions
 of  Lok  Sabha:—

 (i)  Stitement  Nv.  XXVI—Third  Session,  7977
 (ii)  Statement  No.  XXV—Thirteenth  Session,  975  Fifth  Lek  Sabhe

 (iii)  Statement  Nc.  VIVI—Fiftcenth  Session,  3976
 (iv)  Statement  N  VITI-—Sixtcenth  Session,  976
 (v)  Statement  No.  V—Seventeenth  Session,  72976
 (vi)  Statement  N  If—  First  Se.si-n,

 (vii)  Statement  No.  I[—Sec  nd  Session,  7977
 [Placed  in  Library  see  No  LT  920  '77)

 (3)  A  copy  of  Notification  No.
 GSR,  547,  (Hindi  and  English  ver-
 sions)  published  in  Gazette  of  India
 dated  the  23rd  April,  3977  contain-
 ing  corrigendum  to  Notification  No.
 G.S.R.  254,  dated  the  2ist  February,
 1976,  [Placed  in  Library  Sve  No.
 LT-92/77.

 3.07  hrs.

 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY:  sir,  I  have  to  report
 the  following  messages  received  from
 the  Secreiary-General  of  Rajya
 Sabha  :—

 i)  ‘In  accordance  with  the  provi
 sions  of  sub-rule  (6)  of  rule  86  of
 the  Rules  of  Procedure  and  Conduct
 of  Business  in  the  Rajya  Sabha.  I
 am  directed  {o  return  herewith  the
 Appropriation  (No.  3)  Bill,  1977,
 which  was  passed  by  the  Lok  Sabha
 at  its  sitting  held  on  the  25th  July,
 1977,  and  transmitted  to  the  Rajya
 Sabha  for  its  recommendations  and
 to  state  that  this  House  has  no  re-
 commendations  to  make  to  the  Lok
 Sabha  in  regard  to  the  sald  Bill.’

 (ii)  ‘I  am  directed  to  inform  the
 Lok  Sabha  that  the  Rajya  Sabha,  at
 its  sitting  held  on  Wednesday,  the
 370  August,  1977,  passed  the  enclos-
 ed  motion  concurring  in  the  recom-
 mendation  of  the  Lok  Sabha  that
 the  Rajya  Sabha  do  join  in  the  Joint

 Sixth  Lok  Sabha

 Committee  of  the  Houses  on  the  Lok-
 pal  Bill,  1977,  The  names  of  the
 members  nominated  %y  the  Rajya
 Sabha  to  serve  on  the  said  Joint
 Committee  are  set  out  in  the  motion

 MOTION

 “That  this  House  concurs  in  the
 recommendation  of  the  Lok  Sabha
 that  the  Rajya  Sabha  do  join  in  the
 Joint  Committee  of  the  Houses  on
 the  Bill  to  provide  for  the  appoint-
 ment  of  a  Jokpal  to  inquire  int¢
 allegations  of  misconduct  against
 public  men  and  for  matters  con-
 nected  therewith,  and  resolves  that
 the  following  5  members  of  the
 Rejya  Sabha  be  nominated  to  serve
 on  the  said  Joint  Committee:  —

 le  Shri  Rabi  Ray
 2.  Shri  Sunder  Singh  Bhandari
 3.  Shri  Mahadeo  Prasad  Varma
 4.  Shri  Vithal  Gadgil
 5.  Shri  D.  P.  Singh

 6,  Shri  Devendra  Nath  Dwivedi
 7,  Shrimati  Margaret  Alva
 8.  Shri  A.  R.  Antulay

 9.  Shri  Sawaisingh  Sisodia
 10,  Shri  N.  G.  Ranga
 l.  Shri  8.  W.  Dhabe
 12,  Shri  Bipinpal  Das
 i3.  Shri  Bhupesh  Gupta
 14,  Shri  K.  A.  Krishnaswamy
 15.  Shri  0.  Lakshmanan.”.’



 गा  Incessant  rains  and

 8.20  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 INCESSANT  RAINS  IN  DELHI  AND  REPORTED
 COLLAPSE  OF  j}IOUSES  RESULTING  IN

 DEATHS  OF  SOMF  PERSONS

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar):  I  call  the  attention  of

 the  Minister  of  Home  Affairs  to  the
 following  matter  of  urgent  public  im
 portance  and  request  that  he  may
 make  a  statement  thereon  :—

 “Reported  collapse  of  many  hou-
 ses  resulting  in  deaths  of  some  per-
 sons,  water  logging,  breaches  in
 roads  and  choking  of  sewers  in
 Delhi  as  a  result  of  incessant  rains
 causing  great  concern  to  the  resi-
 dents  of  the  areas  affected  and  the
 steps  taken  to  meet  the  situation
 arising  out  of  flooding  of  many  areas
 by  river  Yamuna.”

 THE  MINISTER  OF  HOME  AFF
 AIRS  (SHRI  CHARAN  SINGH):  Sir,
 Delhi  has  been  experiencing  unprece-
 dented  rainfall  since  the  onset  of  the
 monsoons  this  year  The  total  rainfall
 up-to-date  is  already  almost  equal  to
 the  average  rainfall  for  the  whole  year.
 The  almost  continuous  rainfall  during
 the  month  of  July,  ३४7  with  short
 spells  of  heavy  downpour  has  caused
 problems  of  drainage  congestion  and
 water  logging  in  various  parts  of  the
 city  of  Delhi.  Concerted  efforts  are,
 however,  being  made  by  the  Municipal
 Corporation  of  Delhi  to  pump  out  the
 water  from  the  water-logged  areas
 with  the  help  of  water  pumps  and  sul-
 lage  water  pumps.  The  roads  damaged
 hy  water-logging  are  also  being  re-
 miired  by  filling  the  potholes  with
 brickbats  and  ballast.

 A  number  of  houses,  which  could
 not  withstand  heavy  rainfall  ‘were
 damaged  fully  or  partially  during  the
 inst  20  days,  The  loss  of  six  human
 lives  has  also  been  reported  from  va-
 rious  areas  of  Delhi  due  to  house  col-
 Japses.  In  addition,  three  persons
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 have  died  due  to  drowning  and  two
 have  been  electrocuted.  A  survey  has
 been  conducted  by  the  Corporation  as
 a  result  of  which  some  uildings,
 which  were  considered  dangerous,
 were  demolished.  32  prosecutions  have
 aiso  been  launched  against  owners  and
 occupiers  of  the  houses  who  failed  to
 get  their  buildings  repaired  despite
 having  been  declared  dangerous.  The
 Corporation  has  also  decided  to  give
 Rs.  500/.  ench  to  the  families  of  the
 deceased  persons  and  Rs.  250/-  each
 to  persons  who  are  seriously  injured.
 The  question  of  providing  alternative
 accommodation  to  the  families  affected
 by  house-collapses  is  also  being  con-
 sidered  by  the  Municipal  Corporation
 of  Delh  in  consultation  with  Delhi
 Development  Authority.

 Because  of  heavy  rainfall  in  the
 catchment  area,  river  Jamuna_  also
 went  into  spate  and  crossed  danger
 mark  on  28th  July,  1977,  As  a  result,
 a  number  of  villages,  resettlement
 colonies  ard  some  other  colonies  of
 Delhi  were  ected  by  flcods  The  Na-
 jafgarh  block  has  been  the  worst
 affected  in  the  rural  areas,  Because
 of  breaches  in  Haryana  area,  flood
 waters  have  been  pouring  into  Dhan
 sa  bund  This  has  posed  a  threat  of
 breach  in  the  bund,  To  meet  the  si-
 {uation,  the  bund  is  being  raised  and
 strenethened  One  thousand  Jawans
 of  the  Armv  are  engaged  in  this  work
 since  yesterday  morning.  They  are
 also  being  helped  by  civilian  labourers
 recruited  by  the  Municipal  Corpora-
 tion  of  Delhi  and  Delhi  Development
 Authority.  A  threat  has  also  been
 posed  to  Najafgarh  Jheel  bund.  About
 200  labourers  are  working  to  strength-
 en  this  bund  since  yesterday  morning.

 Arrangements  regarding  evacuation
 of  villagers  and  their  live  stock  from
 flooded  areas,  provision  of  food  sup-
 plies  and  essential  items,  medical
 care,  veterinary  care  and  other  relief
 measures  have  been  made  by  the  Delhi
 Administration.

 With  your  permission,  Sir,  I  will  add
 this  very  recent  information  that  has
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 been  received.  I  have  received  infor-
 mation  just  now  that  a  twenty  to  thirty
 feet  wide  breach  was  reported  this
 morning  near  Uttam  Nagar  on  drain
 number  This  breach  has  posed  a
 threat  to  villages  Hasthal  and  Nilothi.
 Engineers  from  Delhi  Administration
 and  senior  officers  have  rushed  to  the
 spot,  Simultaneously,  evacuation  of
 residents  is  being  arranged.

 On  Dhansa  Bund  front  there  has
 been  no  significant  change.

 PROF.  P.  G.  MAVALANKAR
 (Gandhinagar):  Sir.  have  we  done
 away  with  the  lunch  hour?

 MR.  SPEAKER,  Yes.

 PROF.  P.  5.  MAVALANKAR:  There
 is  no  mention  of  that  in  the  order
 paper;  there  has  been  no  report

 SHRI  HARI  VISHNU  KAMATH
 (Hoshangabad):  It  48  very  unfair,  Sir.
 (Interruptions)

 PROF.  P.  G.  MAVALANKAR,  Of
 course  you  were  pleased  to  say  yes-
 terday  evening  that  we  will  have  to
 sit  upto  7.00  p.m.  and  we  will  not  also
 have  lunch  break,  We  got  the  infor
 mation  from  you,  but  there  has  been
 no  regular  motion  from  the  Minister  of
 Parliamentary  Affairs,  nor  is  there  any
 mention  of  that  in  the  order  paper.  The
 consent  of  the  House  has  not  been
 taken.

 SHRI  HARI  VISHNU  KAMATH:
 There  has  been  no  BAC  report.

 PROF.  P.  6.  MAVALANKAR:
 Without  lunch  hour,  the  House  will
 go  upto  7.00  p.m.!

 MR.  SPEAKER:  What  is  the  plea-
 Sure  cf  the  House?

 SHRI  HARI  VISHNU  KAMATH:
 From  tomorrow  ‘we  may  sit  without
 lunch  break.

 MR,  SPEAKER:  All  right.  The  House
 Stands  adjourned  to  meet  again  at
 2.5  p.m.
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 The  Lok  Sabha  adjourned  for  Lunch
 till  fifteen  minutes  past  Fourteen  of the  Clock.

 The  Lok  Sabha  re-assembled  after Lunch  at  fifteen  minutes  past  Four-
 teen  of  the  Clock.

 {Mr.  Deputy-Speaker  in  the  Cha:r]
 CALLING  ATTENTION  TO  MATTER

 OF  URGENT  PUBLIC
 IMPORTANCE—Contd.

 INCESSANT  RAINS  IN  DELHI  AND  REPORTED
 COLLAPSE  OF  HOUSES  RESULTING  IN

 DEATHS  OF  SOME  PERSONS—Contd.

 aft  कंवर  लाल  गुप्त  (ईिल्नों  सदर)  :
 उपाध्यक्ष  जी,  माननीय  गृह  मंत्री  जी  ने  जो
 व्यक्तव्य  दिया  है  उससे  भी  यह  स्पष्ट  है  कि
 दिल्‍ली  की  हालत  काफी  गम्भीर  है।  भौर  मैं
 आपके  द्वारा.

 SHRI  ANNASAHEB  GOTKHINDE
 (Sangli):  Sir,  I  am  on  a  point  of  order.
 The  Home  Minister  is  not  here:  who
 will  reply?

 MR.  DEPUTY-SPEAKER.-  The
 Prime  Minister  himself  is  here.

 SH&I  VAYALAR  RAVI  (Chirayin.
 kil):  No,  no,  that  will  not  do:  this  is
 a  Calling  Attention,

 MR.  DEPUTY-SPEAKER:  I  would
 have  understood  your  point  of  order if  the  Prime  Minister  were  not  here.
 But  since  he  ig  here  he  can  reply  on
 behalf  of  any  Minister,

 et  ewe  लाल  गुप्त:  उपाध्यक्ष  जी,
 दिल्‍ली  में  जो  बाढ़  के  कारण  स्थिति  बनी  है उससे  बहुत  भयानक  स्थिति  बन  गई  है।  यहाँ
 पर  करीब  200  भ्रनभौथो  राइज्ड  कोलोनीज  हैं
 जहां  नागरिक  सुविधाएं  नहीं  थीं  भ्रौर  बर्र  के
 बाद  अधिकांश  कोलोनीज  में  पानी  भरा  हुआ
 है,  यहां  तक  कि  मकानों  में  भी  पानी  धुल  गया
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 है  ।  इसके  अतिरिक्त  करीब  60,  70  कोलोनीज्ञ
 ऐसी  है  जो  अभी  नगर  निगम  ने  टेक  श्रोवर  नहीं
 की  है,  वहां  पर  भी  हालत  चिन्ताजनक  है।
 इसके  अतिरिक्त  झगर  सारे  दिल्‍ली  को  मिला
 लिया  जाये  तो  8  लाख  पौपुलेशन  ऐसी  है  जहां
 पर  पानी  भरा  हुआ  है,  मकानों  में  पानी  घुस
 गया  हैं।  शाहदरे  का  भ्रधिकांश  हिस्सा,  मुकर्जी
 नगर,  राणा  प्रताप  बाग,  वैस्ट  दिल्ली  की
 कोलोनीज्ञ  में  काफी  जगह  पर.

 SHB]  हू.  LAKKAPPA  (Tumbur)
 According  to  the  rules,  when  a  Call
 ing  Attention  35  raised  by  a  Member,
 the  concerned  Minister  has  to  answer
 it.  So,  in  the  absence  of  the  concern-
 ed  Minister  how  can  this  Calling  At-
 tention  be  taken  up?

 MR.  DEPUTY-SPEAKER.  The  con-
 verned  Minister  has  made  a  statement
 in  reply  to  the  Calling  Attention  and
 now  certain  clarifications  are  being
 sought,  which  anybody  on  behalf  of
 the  Government  can  answer.

 SHRI  MOHD  SHAFI  QURESHI
 (Anantnag),  Has  he  made  a  request  to
 you  that  as  he  will  not  be  present  in
 the  House,  somebody  else  present  jin
 the  House  may  be  allowed  to  reply  था
 his  behalf?  If  one  Minister  gives  a
 part  reply  and  another  Minister  is  to
 answer  the  other  part,  he  should  have
 informed  you  that  he  would  not  be
 coming  here  in  the  afternoon,

 SHRI  K.  LAKKAPPA:  The  Prime
 Minister  is  sitting  here:  let  him  clarity
 the  issue.  All  along  he  has  been
 speaking  of  the  dignity  of  the  House,
 the  decorum  of  the  House  and  respoh-
 sibility  of  the  House,  but  now  all  these
 things  have  been  given  a  go-by.  They
 must  respect  the  House.  How  can  it
 go  on  like  this?

 SHRI  M.  N.  GOVINDAN  NAIR  (Tri-
 vandrum):  For  the  Calling  Attention
 notice,  ihe  statement  wag  made  in  the
 House  by  the  Home  Minister.  What
 we  are  asking  now  is  clarification  of
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 his  statement,  Unless  he  is  here,  how
 Can  some  other  Minister  answer  it.
 Therefore,  it  is  in  the  fitness  of  things
 that  to  answer  the  clarifications  that
 are  sought,  the  Home  Minister  him-
 self  is  here.

 MR.  DEPUTY-SPEAKER:  I  shall
 read  out  the  relevant  rule  for  your
 guidance.  Rule  97  says:

 “A  member  may,  with  the  previ.
 ous  permission  of  the  Speaker,  call
 the  attention  of  a  Minister  to  any
 matter  of  urgent  public  importance
 and  the  Minister  may  make  a  brief
 statemenf.......

 (Interruptions)  It  does  not  specify  that
 the  particular  Minister  must  be  asked
 to  clarify  .(Interruptions)  That  is
 the  rule,

 SHRI  VASANT  SATHE  (Akola)  It
 is  clear  that  if  a  Mimster  makes  a  state
 mert,  that  ‘A’  Mimster  will  give  clari-
 fications  Therefore,  at  the  ‘A’  Minister
 is  called,  who  will  clarify?  Can  ‘B’  शा-
 nister  do  that?

 MR.  DEPUTY-SPEAKER:  It  ts  not
 that  ‘A’  Minister

 Now  that  the  Home  Minister  has
 come  you  can  repeat  your  question,
 Mr  Kanwar  Lal  Gupta.

 श्री  कंवर  लाल  गुप्त  :  उपाध्यक्ष
 महोदय,  दिल्‍ली  के  करीब  8  लाख  लोग  इस
 समय  पानी  में  रह  रहे  हैं।  जहां  पलड्ज़
 झौर  बारिश  का  पानी  है,  उसमें  श्रधिकांश
 झ्रन-प्रथोराइज्ड  झौर  अ्रत-एप्रव्ड  कालोमीज
 हैं  और  कुछ  इरेंगुलर  कालोनीज़  भी  हैं
 माननीय  मन्त्री  अगर  स्वयं  भ्रपनी  भ्रांखों
 से  इस  चीज़  को  देख  लें  तो  जो  स्थिति
 उन्होंने  बयान  की  है,  उससे  भी  ज्यादा
 गम्भीर  स्थिति  वहां  पायेंगे  ।

 मैंने  यहां  जाकर  देखा  है,  बड़े-बड़े
 पक्के  मकानों  में  पानी  घुस  गया  है,  वहाँ
 रहने  वाले  परिवार  वहां  से  निकल  कर
 बाहर  रहने  लगे  हैं  ।  कई  मकानों  में  तो
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 पानी  में  साप  बहु  कर  भाते  हैं,  झौर  एक
 दो  बच्चो  को  तो  साप  ने  काट  भी  लिय।  है।
 इतनी  खराब  स्थिति  वहां  पर  है।  25  हजार
 के  करीब  लोग  मलेरिया  से  बीमार  हैं,
 कौनरा  के  केसेज  भी  स,मने  आये  हैं।  वहा
 डी०  डी०  टी०  का  कोई  प्रबन्ध  बहाँ  है,
 क  परिशन  के  पास  दव,ई  बर्रा  खरीदते
 के  लिये  पैसा  नही  है  7  सडक  टूटी  हु  है,
 दो  साल  पहले  से  उनकी  मरम्मत  नहीं  हुई
 है  t  श्रभी  भी  कापोरेशन  के  पास  भग्म्मत
 के  लिये  पैसा  नहीं  है  ।

 यहा  तब  कि  गीवर  से  पानी  निकालने
 के  बारे  मे  कहा  कि  पम्प  सर  के  पानी  बाहर
 निकाल  जा  रहा  है।  श्राप  स्वय  देखेगे  कि
 झाधे  से  ज्यादा  पम्प  खराब  पढ़  हुए  है,
 जितना  काम  हाना  चाहिप  वह  नहीं  हो
 रहा  है  a

 श्री  चरण  सिह  कोन  खराब  छोड
 गया  था,  यह  नहीं  कहांगे  ?

 श्री  कंवर  लाल  गृष्त  2  साल  से  सडके
 खराब  है,  कोई  काम  नही  हुमा है  |  ये  भ्न-
 झथ।राइज्ड  कालानीज़  है,  बिल्कुल  एप्रूव
 नही  हुई  है,  जो  सडक  खराब  होती  गई,  वह

 ऐसे  ही  रह  गई  ।  उसका  कारण  यह  है  कि
 कार्पोरेशन  का  एडमिनिस्ट्रेशन  इसलिये  ठप्प
 पड  गया  है  कि  पिछले  2,  3  साल  से  उसको
 बराबर  घाटा  हांता  जा  रहा  है,  तनख्याह
 देने  के  लिये  भी  पैसा  नही  है।  इसीलिये
 सडको  की  मरम्मत,  पानी  निकालने  का
 काम  कुछ  भी  नहीं  हा  सका  ।

 इसके  भ्रतिरिक्त  एक  दिक्कत  और  भा
 रही  है,  सब  काम  चाहे  कार्पोरेशन,
 चाहे  डी०  डी०  ए०,  दिल्‍ली  प्रशासन  या
 मेंद्रच  गवर्नमेट  कर  रही  है,  लेकिन  दिल्‍ली  में
 मल्टीप्लिसिटी  श्राफ  एथरिटीज  होने  से  बहुत
 ज्यादा  कनफ्यूज़न  हो  गया  है  |  हरियाणा
 भ्रौर  २/जस्थान  के  लोगो  ने  ढाँसा  बाध  को,
 जिसका  जिक्र  गृह  मन्‍्ती  ते  किया  है,  काट
 विया  है,  जिसकी  वजह  से  वहां  से  पानी
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 gaat  तेज़ी  से  भ्रा  रहा  है  कि  इस  बात  कः
 बहुत  बडा  प्रदेश  है  कि  भगर  वह  बाघ
 ह- 1  गया,  तो  वैस्ट  दिल्‍ली  की  करीब  पांच
 लाख  आबादी  पानी  मे  चली  जायेगी,  वहा
 घुटने  घुटने  पानी  हो  जायेगा  ।

 क्या  गृह  मत्री  यह  विश्वास  दिलायेगे
 कि  दिल्‍ली  मे  एपिड़ेमिक्स  को  रोकने  के  लिए
 पूरा  इन्तजा  म  किया  जाएगा,  भ्रौर  इसके  लिए
 दवाइयो  का  जितना  खर्चा  होगा,  वह  किया
 जाएगा।  जिन  लोगो  के  मकान  पानी  मे
 चले  गये  है,  या  जिनके  मकात  गिर  ये  ह,
 क्या  सर  पर  उनके  विए  कोई  झानडरनेटडिय
 व्यवस्था  करेगी,  शौर  उन  के  लिए  श्राथिक
 सहायता,  खाने-पीने  श्रोर  रहने  का  इन्तजाम
 करेगी  ,  क्‍या  सरकार  दिल्‍ली  में  मल्टी-
 प्लिसिटी  श्राफ  एथारिटीज  का  रोकन  के  लिए
 झौर  इस  व्यवस्था  को  ठीव'  करने  के  लिए,
 कोई  कदम  उठा  रही  है  ?  कारपोरेशन  एक,
 बहुत  बडा  इरादा  है।  उस  के  पास  पैसा
 नही  है  क्या  मत्री  महादय  इस  सेशन  के  वाद
 कार्परिशन  के  भ्रधिकारिया  क।  बुल  कर  उस
 बत  पर  विचार  करेगे  वि  कार्पोशरेन  का
 “कतनी  सहायता  दी  जाए  शौर  इस  सग्  या
 को  किस  तरह  हल  क्या  जाए

 गृह  संत्री  ी  चरण  सिह)  लांगो  को
 कष्ट  है  इस  में  दो  राय  नही  है।  हमारे
 यहा  कहावत  है  कि  किए  कराए  पर  पानी
 फिर  गया  |  जितना  विकास  का  कार्य  भारत-
 वर्ष  में  हो  रहा  है,  उसे  दुष्टि  मे  रखते  हुए
 (जस  ते  जी  से  देश  जागे  बढना  चाहिए  था,  वैसा
 न  होने  का  एक  कारण  देश  के  बहुत  अचिव
 हिस्से  मे  हर  साल  बाढ़  का  आना  है।  जितना
 डेवलपमेंट  होता  है,  वहु  सब  उस  मे  खत्म
 जाता  है।

 माननीय  सदस्य,  श्री  कवर  लाल  गुप्ता  मे
 सब  हालात  बताए  हैं।  मैं  उन  सब  का  जवाध
 अपने  पहले  ब्यान  में  दे  चुका  हू  ।  मैं  पहले
 उन्हे  एक  बहादुर  झादमी  ममज्ता  था,  लेकिन
 श्ाज  मुझे  पनी  राय  बदलती  पड़ेगी
 सब  कुछ  बताने  के  बाद  उन्होंने  ऐसा  आहिर
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 [att  चरण  सिंह]
 किया  कि  5  इन  बैंचिंग  के  लोग,  जिनमें
 बहू  स्वयं  भो  शमिल  हैँ,  (के  लिए
 दोषो  हँ  शौर  जो  लोग  सामने  बेढे
 हैं,  उन  की  बात  उन्होंने  नहीं  की  ।  क्या  देश
 की,  या  दिल्‍ली  की,  दशा  को  सुधारने  के
 लिए  चार  महीने  में  कोई  जादू  होगा।
 नहीं  होगा--चार  साल  में  भी  जादू  नहीं
 होगा  ।  (व्यवधाम)  में  बताता  हूं  कि  बारिश
 का  इलाज  था  उनके  हाथ  मैं  ।  फलड  का  एक
 @  इलाज  है  :  इफ़ारेस्टेशन  |  कैचमेंट  एरिया
 में  पेढ़  कटते  जा  रहे  हैं,  लेकिन  उधर  यान

 बहुत  कम  गया  है  ।  सैकड  बल्डे  बार  में  नेंपाल
 और  कुमायु  में  बहुत  पेड  कट  गए  |  मैं  यू०प।  ०
 बात  बताता  हूं  कि  कुमायू  हिल्‍ज  से  हमारे
 दखा  देखा  पंद्रह  बीस  साल  में  फारेस्टेशन
 होता  चला  गया  है  ।  जमुना  का  कैचमेंट
 एरिया  बहुत  कुछ  यू  ०  पी०  में,  शौर  हिमाचल
 प्रदेश  में  भी,  पडता  है,  और  शायद

 कुछ  हरियाणा  में  परी  पड़ता  है।  हम  सब  को
 देखना  है  कि  वहां  डीफ़ा  रेस्टेशन  हो  रहा  है  या
 एफ़ारेस्टेशन  हो  रहा  है।  जमीन  कम  होने
 की  वजह  से  खेती  पर  प्रैशर  ज्यादा  है।
 एग्रीफल्चर  में  लोग  बढ़ते  जा  रहे  हैं,  जब  कि
 नान-एग्रीकल्चरल  ग्राकुपेशन्ज्ञ  का  विकास
 नहीं  द्  पा  रहा  है  ?  नतीजा  यह  हुमा है  कि

 हम  ने  तदियों  के  दोनो  तरफ  खेती  कर  ली  है
 अगर  दोनों  तरफ  दो  दो  फलांग  पेड़  लग  जाएँ
 तो  जंगल  श्पने  श्राप  हो  जाएगा  और  आप
 देखेंगे  कि  बाढ़  कमी  सताएगी  नहीं।  लेकिन
 मैं  जानता  हूं  कि  उसमें  कठिनाई  है  1  जो  लोग
 शाज  खेती  कर  रहे  हैं  उत  की  जमीन  लेकर
 झ्ाप  उस  से  एफारेस्टेशन  करें  यह  बहुत
 मुश्किल  काम  है  1  लेकिन  भ्रगर  नेशनल  लेवल
 पर  यह  बात  तय  हो  जाय,  सब
 पार्टीज  इससे  सहमत  हा  जाए  कि  जो  लोग  उस

 “में  डिस्प्लेस्ड  हों  उन  का  कोई  इलाज  हो  जाय
 सब  तो  इल।ज  हो  जायगा।  धरना  «  t  हर
 साल  की  व  te  इस  का  कोइ  हलाज
 त्हीं  है।  बांध  तो  दूडेगा,  कभी  न  कभी  ह्टेबा  ।

 AUGUST  4,  397  deaths  from  house  280
 collapse  (CA)

 बांध  का  रेगुलेटर  बन्द  करते  हैं  तो  गांव
 डूबते  हैं  भौर  रेगुलेटर  बन्द  नहीं  करते  हैं
 तो  रेगुलेटर  से  पानी  मेन  स्ट्रीम  में  भ्राता  है
 झौर  उससे  फिर  बांध  टूटेगा  7  तो  बांध  का
 एक्सपीरिएंस  दुनियां  भर  में  यह  है  कि  बांध
 इस  का  कोई  इलाज  नहीं  है  ।  सिवाय  एफारे-
 स्टेशन  के  श्रौर  दूसरा  कोई  इलाज  नहीं  है।

 शब  दिल्‍ली  की  बात  श्राप  करते  हैं  जो
 पहली  बात  तो  यह  है  कि  दिल्‍ली  मे  कोई  इस
 बात  का  इलाज  कर  रहा  है  ?  मैंने  सुना  कि
 इसकी  पापुलेशन  जो  पहले  36  लाख  थी
 अब  55  लाख  हो  गई  है  i  बढ़ती  जा  रही,
 है,  बढ़ती  जा  रही  है  ।  श्रब  गवर्नेमेंट  जब
 कभी  यह  फैसला  करेगी  कि  कोई  बड़ी  फंक्ट्री
 झब  यहां  न  लगे  तो  मुझे  यकीन  है  मेरे  दोस्त
 कंवर  लाल  जी  सब  से  पहले  उस  का  विरोध
 करेंगे  ।  जितनी  बड़ी  बड़ी  फैक्ट्रीज  शौर
 (जतने  आफिसेज़  यहां  खुलते  जा  रहे  है  उस  से
 ज्यादा  से  ज्यादा  लोग  यहां  इकट्ठे  होते
 जा  रहे  है।  अभी  एक  ड्राइ  पोर्ट  की  बात  पर
 हमारे  यहां  विचार  हो  रहा  था,  कोई  छिपी  हुई
 बात  नहीं  है,  सब  को  मालूम  है  लेकिन  मैं  प्रपनी
 जाती  राय  बता  रहा  हूं  कि  ड्राइ  पोर्ट  बता  दिया
 जाता  है  तो  सड़कों  और  पानी  के  सिस्टम  पर,
 ड्रेनेज  के  सिस्टम  पर  सब  पर  कितना  उस  का
 प्रेशर  होगा  ?  श्राज  जितना  प्रेशर  है  उसी  में
 पानी  नहीं  मिलता  है,  झ्रागे  शौर  नहीं  मिलेगा  ।
 मसलन,  मैं  तो  मम्बर  हूं  कैबिनेट  का,  मेरे  यहां
 पानी  नहीं  है  ।  तो  अब  कौन  उस  के  लिए
 जिम्मेदार  है  ?  जिम्मेदार  तो  सभी  हैं
 झौर  दूसरे  उस  के  लिए  जिम्मेदार  हैं  चब्हाण
 साहब  ।  झर  झगर  हम  ने  ड्राइ  पोर्ट  कायम
 कर  दिया  शौर  बड़ी  बड़ी  फैक्ट्रीज  का  लगना
 बन्द  नहीं  किया  तो  थोड़ी  जिम्मेदारी  हमारी
 भी  हो  जायगी  क्‍योंकि  बड़े  शहर  जितने  बढ़ते
 जाएंगे  श्रौर  जितनी  रोड्स  मेटल्ड  होती
 जाएंगी,  बिल्डिंगस  बनती  जायेगी  उतनी  हो
 समस्या  बढ़ती  जायगी  :  आज  था  बूंद
 पड़ती  है  पानी  की  वह  सीधे  जमुना  में  जाती
 है  ॥  झगर  जमीन  खाली  हो  तो  बहु  जमीन  में

 ?
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 जज्ब  होगी  झौर  उस  पर  फारेस्ट  हों,  प्लान्ट्स
 और  ट्रीज़  हों  तो  हिसाब  यह  लगाया  गया  है
 कि  जिलना  पानी  पड़ता  है  उस  का  केवल  i8
 परसेंट  नदियों  में  जाता  है  श्रगर  एफारेस्टेशन
 हो  तब  ।  लेकिन  फारेस्ट  वगैरह  कटते  जा
 रहे  हैं  ।  बड़ें-बड़े  शहर  बौर  बढ़ते  जा  रहे  हैं  ।
 मेटल्ड  रोड्स  वगैरह  बनती  जा  रही  है  ।
 हर  जगह  पर  पत्थर  बिछाया  जा  रहा  है  और
 जिस  से  एक  बूंद  भी  पानी  पड़ता  है  तो  वह
 सीधे  जमुना  में  जाता  है  1  तो  भ्रसल
 इलाज  तो  वह  हे  ।

 बाकी  यह  मान  लें,  बाढ़  न  आती  तो
 भी  पानी  का  इंतजाम  तो  होना  चाहिए,  तब
 भी  सड़के  तो  होनी  चाहिएं।  तो  वह  सब  तो
 होना  ही  चाहिए।  उस से  मैं  इन्कार  नहीं
 करता।  प्रब  भ्राप  ने  कहा  कि  यह  सब  आश्वा-
 सन  दीजिए,  जितना  आप  ने  कहा  वह  मुझे  याद
 नहीं  रहा  लेकिन  मैं  भ्राश्वासन  देता  हूं  एक
 शर्त  पर  कि  मैं  लेफ्टिनेंट  गवर्नर  को  यह  श्रादेश

 दूंगा  कि  श्रपने  श्पने  हलके  में  डाक्टरों  भर
 इंजीनियरों  के  साथ  एम  पी  जब  तक  रहें  तब
 तक  वे  काम  करेंगे  और  बाकी  उस  के  बाद
 अपने  घर  चले  अ्ाएंगे  ।  शत्  लोग  वहां
 मुसीबत  में  हैं  श्रौर  कंवर  लाल  जी  यहां
 बैठे  हुए  हैं।  भ्रगर  वाकई  मुसीबत  होती--श्राप
 ब्रा  मत  मानेंगे--तो  यहां  थोड़े  ही  होते  ।
 वहां  होते  जहां  इस  वक्‍त  मुसीबत  होती  ।
 और  भगर  सात  झादयिं  में  यह  तय  हो  जाता  कि
 कवंर  लाल  जी  को  यह  स्पीच  करनी  है  तो  कम
 से  कम  विजय  कुमार  जी  की  यहां  जरूरत
 नहीं  थी  और  पता  नही  ब्रह्म  प्रकाश  जी  भी
 शायद  यहीं  बैठे  होंगे  ।  वह  सामने  बैठे  हु?
 हैं।

 तो  यह  बात  है,  हम  को  हमदर्दी  है  ।
 जितनी  हमदर्दी  शाप  को  है  यहां  दिल्ली  बालों
 के  लिए  हमें  उस  से  कुछ  ज्यादा  ही  होगी।
 लेकिन  मैं  चाहूंगा  क  प्रैक्टिकल  बात  बतलाइ  ।

 किसको  अपने  लोगों  के  साथ  हमदर्दी  नहीं
 होगी  ia  हमददी संव  को  है  ।  उधर  भी

 collapse  (CA)

 है,  हम  को  भी  है  ग्राप  को  भी  है  |  मगर  जो
 बात  काबिले  भ्रमल  हो  वह  बतलाईए,  गवर्न  मेंट
 कौरन  उस  पर  प्रमल  करेगी  ।

 श्री  कंवर  लाल  गुप्त:  एपिडमिक  की
 बात  मैंने  कही  और  कारपोरेशन  को  पैसा  देते
 की  बात  कही  ।

 SHRI  MOHD.  SHAFI  QURESHI:
 On  a  point  of  clarification,

 MR.  DEPUTY-SPEAKER:  Ciarifica-
 tions  arc  asked  only  hy  those  whose
 names  ate  on  the  Order  Paper.

 SHRI  MOHD.  SHAFI  QURESHI:
 The  idca  of  dry  port  has  been  there
 for  the  last  so  many  years.  (Interrup-
 tions)

 He  thinks  that  the  port  may  be
 constructed  in  Delhi  area.  The  whoie
 idea  is  that  Delhi  should  be  declared
 as  a  port  lor  (Interruptions)  customs
 clearance,

 SHRI  SAMAR  MUKHERJEE  (How.
 rah):  The  situation  which  has  been
 created  due  to  these  heavy  showers
 and  floods  reveals  the  weakness  of  the
 arrangement  to  tackle  these  problems
 in  a  naked  way.  The  worst  sufferers
 are  the  weaker  sections  of  the  entire
 community.

 Those  colonies  or  areas  are  populat-
 ed  by  the  weaker  sections,  Their  neg-
 ligent  attitude  towards  weaker  sec-
 tions  is  reflected  in  what  they  do.
 Whenever  certain  measures  are  adopt-
 ed  by  the  Government  we  see  this.
 Priovity  and  preference  ig  given  to  up-
 per  sections  of  gociety  who  live  there,
 not  poorer  sections.  This  is  what  hap-
 pens.  I  do  not  want  to  discuss  all  these
 things.  When  the  report  of  ¢he  house
 collapse  came  in  the  newspapers,  I
 submitted  this  Calling  Attention
 Notice.  In  that  report  I  saw  that  most
 of  those  who  died  were  Harijans  and’
 their  houses  collapsed.  This  is  the’
 newspaper  report.  I  have  no  persona]
 knowledge  about  it.  Those  were  old
 dilapitated  buildings.  The  officers’
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 who  visited  the  area  previously  have
 said  that  unless  the  buildings  are
 cleared  of  these  inhabitants,  in  case  of
 heavy  showers.  these  are  going  to
 collapse.  No  such  precautionary  mess”
 ures  were  taken.  When  heavy  showers
 came,  the  houses  collapsed.  Those
 who  became  vicitims  were  mostly  the
 downtrodden  Harijan  people.  This

 is  a  social  malady  which  is  there.
 You  should  take  long-term  measures.
 Just  now  the  Minister  explained  about
 the  steps  taken.  There  should  be
 afforestation  and  various  other  meas-
 ures.  There  should  be  immediate
 measures  undertaken  to  give  maximum
 relief  to  the  people.  There  should
 also  be  long-term  measures.  Both
 should  be  there,  so  that  you  can  contro)
 these  calamities  in  the  future  in  an
 effective  way.

 The  Statement  of  the  hon.  Minister
 shows  that  he  is  of  the  view  that  there
 is  no  responsibility  on  the  part  of  the
 Central  Goyernment.  He  has  stated

 that  the  Corporation  has  given  Rs.  500
 ag  relief  to  the  affected  families,  This
 jis  being  given  to  the  families  of  the
 deceased  persons.  They  are  in  diffi-
 culty  at  present.  They  should  be
 attended  to  very  carefully.  I  have  got
 8  paper  cutting  with  me  and  here  I  see
 that  only  40,000  people  have  been
 removed  from  these  areas.  They  have
 been  marooned  and  encircled  by  water.
 Mr  Kanwar  La)  Gupta  says  8  lakhs.
 are  affected.  It  is  reported  thtat  only
 34  villages  have  been  given.

 ग्ष्मी  चरण  फ्ह  :  जितते  लोग  इस  साल
 फ्लड  से  इफेक्टड  होंगे,  झगर  झाप  उन  को
 कस्पेस्रेशन  देने  की  तजवीज़  क्रते  हैं  तो  श्राप
 का  साझा  बजट  उस  के  लिये  मकाफ़ी  हो
 जायगा  |

 SHRI  SAMAR  MUKHERJEE:  |  am
 not  talking  of  that.  Those  who  afe
 affected  should  be  given  relief.  Ade-~
 quate  refiefand  compensation  should

 “be  provoded.  Those  who  heve  gied

 AUGUST  4,  977  decths  from  house
 collapse  (CA)  ang

 que  to  house  collapse  should  get  relief.
 The  attitude  of  the  Government  shows
 that  they  are  not  feeling  concerned
 about  the  lives  of  those  who  are  yic-
 tims  of  this  calamity.  I  want  to  know
 whether  the  Government  will  consi-
 der  this  question  seriously  or  not,

 SHRI  CHARAN  SINGH:  We  will
 consider  the  question  seriously.

 SHRI  FAZLUR  RAHMAN  (Bettiah):
 Sir,  I  rise  on  a  point  of  order:  Can
 you  allow  a  debate  on  this?  Only
 questicns  are  allowed.

 MR.  DEPUTY-SPEAKER:  You
 will  not  be  called.  Only  those  whose
 names  are  in  the  order  paper  will  be
 called.  That  is  the  practice  regarding the  Calling  Attention.

 at  उप्र  सन  (देवरिया)  :  माननीय
 उपाध्यक्ष  महोदय,  मैं  झाप  के  नोटिस  में  एक
 बात  लाना  चाहता  हूं  और  झाप  के  जरिये
 सदन  को  बताना  चाहता  हूं  कि  मैंने  जो
 नोटिस  दिया  था,  वह  पूरे  भारतवर्ष  की  बाढ़ो
 के  सम्बन्ध  में  था  1  वह  गंग्रा  की  बाढ़  बूढ़ो
 गंडक  की  बाढ़,  घाधरा  और  राप्ती  की  बाढ़
 झझौर  यमुना  की  बाढ़  शौर  सभी  बाढ़ों  के
 सम्बन्ध  में  था  लेकिन  यहां  पर  सिफ  यमुना  की
 बाढ़  के  सम्बन्ध  में  यह  कालिय  एटेंशव  अय्या
 है  ।  यमुना  का  पी  गंगा  में  जाता  है  शौर
 फापरा  में  जादा  है  छौर  पूरी  तबादी  हो  गई  |
 बिह्र  में  डजियार  च्प्ट  से  के  कर  जय  प्रकाश
 गयर,  जोकि  लोकनायक  श्री  जय  प्रकाश  जी
 का  गांव  है,  तक  बाढ़  ही  बाढ़  है  और  तमाम
 1...  हो  गई  -  इसछिए  मैं  मानवीय  मुह
 मंत्री  जी  से  यह  कहना  चाहता  हूं  कि  बाढ़ों
 को  खत्म  करने  के  लिए  एक  स्थायी  योजना  होनी
 चाहिए.  ।  ग्रानन्रीय  उपाध्यक्ष  महोदय,
 मैं  मातनीय़  मंत्री  जी  को  ब्रताना,  चाहता  हूं
 र  मैंने,  पहले  प्री  बुताया,  है  कि  जद  तक  बाढ़ों
 को  सेकने  के  लिए  कोई  स्पा्री  डल  नीं
 डिकाड़ा  जाएगा,  तब  तड़  ढाढ़ें. रह  से  कात्य
 बहीं,  डी  और  इस  सस्हन्द  हैं,  मैं.  एक  &...2
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 यह  देखा  चाहता  हूं  कि  काब्ल  इस  के  कि  श्राप
 कोई  बाढ़  कमीशन  बनाएं,  ब्रह्म पुत्र  कमीशन
 या  गंया  कमीशन  पर  कोई  काम  करें,  हिन्दुस्तान
 में  बाढ़ों  का  इतिहास  लिखा  जाना  चाहिए

 There  ig  no  history  of  floods  in  this
 country,

 जिस  देश  में  बाढ़ों  का  इतिहास  ही  नहीं
 हैं,  उस  देश  में भाप  बाढ़ों  के  लिए  योजना
 क्या  बनाएँगे  ।  पहले  भी  फ्लड  कमीशन
 बना  था  भौर  चौधरी  साहब  उस  के  मेम्बर  थे
 947  में  उस  कमीशन  ने  रिकमेड  किया  था

 कि  बाढ़ों  का  इतिहसा  लिखा  जाना  चाहिए
 लेकित  कुछ  नहीं  हुआ  ।  पांचवीं  योजना  तक
 झाप  800  करोड  और  2,000  करोड
 रुपये  इन  बाढ़ों  पर  खर्च  कर  चुके  हैं  लेकिन
 बाढ़ें  रुकी  नहीं  हैं  श्ौर  मर्ज  बढ़ता  ही  गया  ज्यों

 ज्यों  दवा  की  ।  इस  बाढ़  को  रोकने  के  लिए
 कुछ  नही  हुआ  ।  कल  परसों  ढासा  बांध
 में  4500  क्यूसेक्स  पानी  का  डिस्चार्ज  था
 शोर  भब  वह  5400  हो  गया  और  ड़र  है  कि
 कहीं  रेगूलेटर  भी  न  टूट  जाए  ।  मैं  जानना
 चाहता  हूं  कि  क्या  माननीय  मंत्री  जी  मेरे
 इस  सुझाव  को  मान  कर  कार्यवाही  का  भ्रादेश
 देंग्रे  कि  बाढ़ों  का  इतिहास  लिखा  जाए  भौर
 जो  पैसा  ह. 2  तक  बर्बाद  हुआ  है,  उस  की  जांच
 की  जाए  ।

 इस  के  झलावा  मैं  यह  भी  चाहूँगा  कि
 बाटर  टेक्नोजोजी  और  फ्लड  टेक्दोलोजी  को
 डेवलप  किया  जाए  और  हर  विश्वधिध्यालय  में
 बादर  देक्नोलाफी  विद्यार्थिय्रों  को  पढ़ाई  जाए
 और  इस  के  लिए  भण्छे  इंजीनियर  निकाले
 जाएं।  मेटा  कहता  यह  है  कि  इस  के  रिसर्च
 पर  भी  ध्यान  देना  चाहिए  ।

 MR.  DEPUTY-SREAKER:  What  is
 the  clarification  you  w:

 wm? T  think  he  has  given  you  g  few
 geations

 ह...  ह  GRFAL  REDDY

 Giimamabeg
 ह...  Deputy;-Spqaker,

 collapse  (CA)

 st  za  सन:  मैंने  जो  प्रएन  पूछे  हैं  क्या
 नउ  का  उत्तर  देना  उचित  नहीं  समझा  गया  ?
 उपाध्यक्ष  भहोदय  :  झाप  के  सारे  सुझाव  सुन
 लिये  है  और  उन  के  मुताबिक  मंत्री  जी  कुछ
 सोचेंगे  ।

 SHRI  M.  RAM  GOPAL  REDDY:
 Mr.  Deputy-Speaker,  Sir,  I  really
 appreciate  the  reply  given  by  the
 Home  Minister.  He  has  correctly  diag-
 nosed  the  disease  that  the  destruction
 of  forests  starts  the  floods.  Also  he
 has  suggested  that  there  should  be  af-
 forestation.  Afforestation  meats  some
 study  which  may  take  from  twenty  to
 thirty  years.  But,  before  attempting
 the  afforestation,  is  he  going  to  pass
 orders  that  there  should  be  no  de-
 forestation  as  this  will  help  in  control-
 ling  floods?  Moreover,  the  rivers  are
 all  silted  and  the  depth  is  reduced.
 That  is  why  most  of  the  flood  water
 is  flowing  out  of  the  bunds  of  the
 river.  That  should  also  be  taken
 into  account.

 Regarding  Delhi,  I  want  to  know
 from  the  Home  Minister  whether  he
 is  going  to  distribute  some  food  pac-
 kets  to  the  victims.  Due  to  floods
 whatever  is  left  in  their  houses  is  also
 washed  away.  So,  what  are  you  going
 to  do  for  them?  Are  you  gaing  to
 introduce  a  system  so  that  they  may
 be  distributed  some  food  packets  and,
 at  the  same  time,  the  victims  are  also
 provided  with  some  clothes  as  a  com-
 pensation?

 ft  चरण  सिंह  :  फूड  पैकट्स  डालने  की

 झभी  ध्ात्रश्यकृता नहीं  पड़ी  है  ।  श्रर
 प्रावश्यकता  होगी,  तो  डिस्ट्रीब्यूट  किये
 जाएंगे  ।  जैसा  मैंने  प्रत  कान  में  कहा  था
 जहां  तक  मुमकिन  है  ह. ह  तरह  का  रिलीफ

 पहुंचाया  जा  रहा  है।  कद  रुपया  भी  उन
 लोगों  के  सरवाइनरस  को,  जिनके  मकान

 भिरने से  मृत्यु  हो  गई  है,  दिया  गया  है  भौर  जो
 वे  हैं  उसको  कौ  फ्ष्या  दिया  थमा

 हैं  ।  Sap  प्रद  ज्यादा  नहीं  कहता  चाहता
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 [  ay  चरन  सिंह  ]
 लेकिन  एक  बात  हैं  कि  शाया  जो  केचमेट
 एरियाज  हैं  जहां  पानी  जमा  हो  कर  भा  रहा  है
 और  वे  मध्य  प्रदेश,  उत्तर  प्रदेश  श्रौर  शायद
 हरियाणा  में  शामिल  है,  उन  की  गवर्नमेट  के
 लोगों  को  दिल्‍ली  में  बुला  कर,  अगरचे  प्रधि-
 कार  उन  के  पास  है,  गवर्नमेंट  विचार  करे
 कि  जो  डी-फोरेस्टेशन  हो  रहा  है,  उस  को  रोका
 जाए  और  एफोरेस्टेशन  किया  जाए  ।

 Blo  बापू  कालदाते  (प्रोरंगाबाद  )  :  बाढ़
 की  विभीषिका  को  देखते  हुए  यहां  कितने
 राहत  केन्द्र  स्थापित  किए  गए  है  ?  क्‍या
 वेक्सीनेशन  का  शझौर  खास  कर  कालरा  से
 बचाव  के  लिए  टीके  लगाने  का  भी  प्रबन्ध
 आपने  किया  है  ?  कालरा  एक  कंटेजियस
 डिज़ीज़  है  ।  एक  दफा  शुरू  हो  जाए  तो
 बहुत  तकलीफ  होती  है  i  इस  वास्ते  में
 जाना  चाहता  हूं  कि  कितने  राहत  केन्द्र  श्रापने
 खोले  हैं  द्लौर  कालरा  बक्सीनेशन  का  इंतजाम
 कहा  तक  किया  गया  है  ?

 थी  चरण  सिह :  कितने  आदमियों  को
 इनआकुलेट  किया  जा  चुका  है,  इंजेक्शन  लग
 चुके  हैं  इसके  बारे  मे  मैं  क्या  बता  सकता  हूं  ।
 लेकिन  जैसा  मैंने  कहा  है  मैडीकल  रिलीफ,
 बैटरनरी  रिलीफ,  हर  तरह  का  रिलीफ  पहुंचाया
 जा  रहा  है  3

 34.45  brs.
 Busrngss  Apvisory  COMMITTEE  FirTH

 Report

 MR,  DEPUTY-SPEAKER:  Now,  I
 call  upon  the  Minister  of  Parliamen-
 tary  Affairs  to  present  the  Fifth  Re-
 port  of  the  Business  Advisory  Com-
 mittee.  Since  it  is  a  small  one  he  may
 Tead  it  out  so  that  the  Members  may
 know  its  contents,

 SHRI  SAMAR  GUHA  (Contai):  Sir,
 eee  THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  Sir,  I
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 beg  to  present  the  Fifth  Report  of  the
 Business  Advisory  Committee,  The
 Business  Advisory  Committee  held  a
 sitting  on  Wednesday,  the  3rd  August,
 ‘1977,

 The  Committee  recommend  that
 to  provide  time  for  completion  of  dis-
 cussions  scheduleq  for  the  current
 session,  with  effect  from  Thursday,
 the  4th  August,  977  till  the  end  of
 the  current  session  the  House  may,
 on  days  when  there  are  sittings,  sit
 from  3]  A.M.  to  7  P.M.  without  any
 break  for  lunch.

 I  beg  to  move:
 “That  this  House  do  agree  with

 the  Fifth  Report  of  the  Business
 Advisory  Committee  presented  to
 the  House  today.”
 MR.  DEPUTY-SPEAKER:  The

 quesetion  is:
 “That  this  House  do  agree  with

 the  Fifth  Report  of  the  Business
 Advisory  Committee  presented  to
 the  House  today.”
 The  Motion  was  adoptped,

 SHRI  SAMAR  GUHA:  Sir,  I  want
 to  draw  your  attention  to  one  im-
 portant  point.  Where  does  it  figure  in
 today's  Business  Paper?  How  can  you
 take  it  up  when  it  is  not  on  today’s
 Business  Paper?

 MR.  DEPUTY-SPEAKER:  Certain
 statements  and  reports  of  the  Busi-
 ness  Advisory  Committee  are  present-
 ed  to  the  House  with  the  permission
 of  the  Speaker  and  in  the  present  case
 the  Speaker  has  allowed  him.  This
 is  not  the  first  time,  Mr,  Guha,  that
 it  has  happened.

 SHRI  SAMAR  GUHA:  But,  Sir,  no
 intimation  has  been  given  here.

 (Interruptions)
 MR.  DEPUTY-SPEAKER:  Permis-~

 sion  has  been  given  by  the  Spea-
 ker.  It  is  a  motion  before  the  House
 and  the  House  has  adopted  it.
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 MATTERS  UNDER  RULE  377

 (i)  Power  cRIsis  पर  DELHI  DUE  TO
 AGITATION  BY  EMPLOYEES  or  DESU

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil:  Sir,  may  I  draw  the  attention
 of  the  House  to  a  very  important  mat-
 der  of  urgent  public  importance.  Sir,
 there  have  been  a_  series  of  power
 breakdowns  in  the  Capital  during  the
 last  few  days.  This  has  resulted  in
 a  lot  of  hardship  to  the  citizens  of  the
 Capital.  People  are  suffering  a  lot
 because  of  Jack  of  electricity  and  also
 because  of  power  breakdowns  which
 in  certain  areas  even  go  upto  six
 hours.  In  this  connection  I  quote
 here  Shri  Swarup  Chand  Gupta,
 Chairman  of  the  Delhi  Electric  Supply
 Committee,  who  has  said  that  the
 power  breakdowns  have  increased
 considerably.  Now,  this  has  only
 ‘been  admitted  by  the  government  but
 almost  nothing  has  been  done  by  the
 government  to  see  that  power  supply
 in  Delhi  is  normalised.

 Sir,  there  are  about  25,000  emplo-
 yees  of  DESU  who  have  been  going
 On  agitation  for  the  last  few  weeks.
 Five  of  the  employees  are  on  hunger
 strike.  Neither  the  Government  at
 the  Centre  nor  the  Delhi  Municipal
 Corporation  are  taking  any  steps  to
 solve  this  problem  and  save  the  Nelhi
 citizens  of  the  power  crisis.  I  would
 request  the  Government  to  do  the
 needful  in  this  respect.

 (ii)  REsTRIcTIONS  PROPOSED  sy  TDA
 ON  Doctor’s  Crintcs  AND  NuRSING
 HOMFs  IN  RESIDENTIAL  AREAS

 डा०  सुशीला  नायर  (झांसी):  श्रापके
 माध्यम  से  मैं  हाउसिंग  के  मंत्री  जी  का  ध्यान
 एक  महत्वपूर्ण  सवाल  की  शोर  झाकबित
 करना  चाहती  हूं  -  इस  विषय  के  बारे  में
 पहले  सवाल  भी  पूछे  गए  हैं।  शब मैं.  उन  से
 नियम  377  के  श्रन्तर्गत  एक  सवाल  करना
 चाहती  हूं।  डी०  डी०  ए०  की  तरफ  से
 एक  झादेश  निकाला  गया  है  कि  नसिंग  होम्ज
 और  डाक्टरों  के  क्लिनिक  रेजीडेंशल  एरियाज
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 में  नहीं  होंगे।  अ्रगर  होंगे  तो  उनको  प्रासीक्यूट
 किया  जाएगा,  उनको  हूटाया  जाएगा।
 क्या  यह  उचित  है  ?  उन्होंने  एक  जवाब
 में  यह  कहा  है  कि  एक  चौथाई  हिस्सा  घर  का
 क्लिनिक  के  लिए  रखा  जा  सकता  है  शौर
 नसिंग  होम्ज़  को  तो  हटाना  ही  है  ।  थोड़ा
 समय  हम  इसके  लिये  दे  सकते  हैं  ।  लेकिन
 श्रीमन  भझाज  सबेरे  भी  हम  सब  ने  सुता  कि किस

 प्रकार  3  भ्रस्पतालों  में  इस  वक्‍त  भीड़-भाड़
 रहती  है  और  वहां  स्थान  कम  होने  की  वजह
 से  दो-दो  रोगियों  को  एक  पलंग  पर  रखा
 जाता  है  t  श्रस्पतालों  की  हालत  बहुत
 खराब  हो  रही  है  ।  दो,  दो  मरीज  एक  बैठ
 पर  रखे  जा  रहे  हैं,  भौर  छः  छः  बच्चे  एक  बैड
 में  रखे  जाते  हैं  ।  सुविधायें  नहीं  है।  कया
 उनको  मालूम  है  कि  88  नरसिग  होम्स  हैं
 दिल्‍ली  में,  जिनमे  i5  सें  ले  कर  50  बैड्स
 तक  का  प्रौवीजन  है,  सजेरी  की  भी  उनमें
 व्यवस्था  है.  1  क्लोनिक्स  की  संख्या  तो

 बहुत  ज्यादा  है  ग्रौर  दो-दो  चार-चार  डाक-
 टरों  ने  मिल  कर  सारी  डायगोनास्टिक
 फेसलिटीज,  ऐक्सरे  से  ले  कर  पैथोलाजीकल

 टेस्ट्स  इत्यादि  की  सुविधाएँ  रखी  हुई  है  ।
 तो  श्रगर  वह  रेजीडेंशियल  एरियाज  मे  रहते

 हैं  तो  उससे  लोगों  को  सुविधाये  होती  हैं।
 घर  के  पास  होने  से  तीमारदारों  को  बहुत
 सुविधा  होती  है  1  घर  से  खाना
 भी  ले  जा  सकते  हैं।  अगर  उनको  बिजनेस
 और  कर्माशयल  एरियाज  सें  ले  जाने  की  बात
 करेंगे  तो  वह  गलत  होगा  ।  दुनिया  भर  में
 नसिन्‍्ग  होम्स  रेजीडेंशियल  एरियाज  में  ही
 होते  हैं  ।  श्रतः  क्‍या  मंत्री  जी  बतायेंगे  कि

 ऐसा  क्‍यों  किया  जा  रहा  है,  ओर  क्या  उनका
 इस  आर्डर  को  पलटने  का  इरादा  है  ?  यदि

 हां  तो  कब  तक  ?

 (iii)  WHEAT  LYING  IN|  THE  OPEN  IN
 CHANDIGARH  AND  OTHER  CENTRES  OF

 Punsas  AND  HARYANA

 SHRI  YADVENDRA  DUTT  (Jaun-
 pur):  Sir,  with  your  premission,  I
 beg  to  raise  the  following  matter  un-
 der  Rule  377,
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 {Shri  Yadvendra  Dutt]
 Six  million  tonnes  of  wheat  are  ly-

 ing  in  the  open  in  Chandigarh  and
 other  Centres  of  Punjab  ang  Haryana
 and  as  such  are  in  danger  of  being
 destroyed  by  rains  leading  to  heavy
 loss  of  Rs.  720.0  crores  to  the  Goy-
 ernment.  I  would  like  to  draw  the
 attention  of  the  Government  and
 through  this  House,  the  hon.  Minister
 to  the  fact  that  this  is  a  matter  of
 an  urgent  importance  because  of  the
 heavy  and  unprecedenteg  rains  being
 taking  place  and  would  request  the
 hon.  Minister  to  tell  us  what  meaures
 are  taken  to  protect  this  huge  amount
 of  foodgrains  which  are  lying  un-
 cared  for  in  the  open,  by  the  authori-
 ties  of  the  area.

 24.52  hrs....

 STATEMENT  BY  MINISTER  (CF
 EXTERNAL  AFFAIRS  RE.  His  VISIT

 TO  TANZANIA

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  I  have  just  returned
 from  an  official  visit  to  Tanzania  and
 felt  that  I  should  take  the  first  oppor-
 tunity  of  reporting  to  this  august
 House  on  the  results  of  the  visit

 My  visit  to  Tanzania  was  the  first
 by  any  Minister  of  the  Janata  Gov-
 ernment  to  an  African  country.  It,
 therefore,  provideq  me  with  an  op-
 portunity  for  reaffirming  our  desire
 to  forge  closer  links—political,  econo-
 mic,  cultural,  technical  and  scientific—
 with  our  African  friends  and  also  for
 assuring  the  liberation  movements  in
 Southern  Africa  of  our  continued  so
 lidarity  and  support.

 My  visit  to  Tanzania  fell  into
 two  parts.  During  the  first,  ]  was  the
 guest  of  my  friend  and  colleague.
 Foreign  Minister  Mkapa,  and  we  had
 two  rounds  of  in-depth  discussions  on
 the  situation  in  Zimbabwe,  Nambibia
 and  Southern  Africa  generally.  The
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 tense  situation  in  the  horn  of  Africa
 was  also  reviewed.  I  took  the  occasion
 to  explain  to  my  Tanzanian  colleague
 the  recent  developments  in  the  Indian
 sub-continent.  We  also  exchanged
 views  on  a  number  of  international
 issues  of  mutual  interest  and  the
 discussions  were  marked  by  the  tra-
 ditional  warmth  and  cordiality  which
 have  always  characterised  Indo-Tan-
 zanian  relations.

 President  Ju'ius  Nyrere  was  good
 enough  to  recelve  me  on  July  29.  The
 meeting  could  not  have  taken  place
 at  a  better  time  88  President  Nyrere
 had  jusi  returned  from  a  Summit  of
 the  frontline  Presidents  in  Lusaka  and
 was  preparing  to  leave  on  an  important
 mission  to  Washington.  President  Ny~
 rere  is  a  statesman  of  world  stature
 and  his  intellect,  courage,  vision  and
 simplicity  have  won  him  _  universal
 respect,  My  talk  with  him  wag  a
 stimulating  experience  and  gave  me
 fresh  insights  into  the  situation  in
 Southern  Africa.

 Coincidentally,  President  Nujoma  of
 SWAPO  was  in  Dar-es-Salaam  for  a
 brief  visit  during  my  stay  there.  We
 were  able  to  meet  and  review  the
 situation  in  Namibia,  He  told  me
 about  the  manoeuvrings  which  were
 under  way  to  by-pass  the  UN  in  find-
 ing  a  solution  to  the  Namibian  prob-
 lem  and  of  the  determination  of
 SWAPO  to  frustrate  these  designs.
 He  felt  that  a  Special
 Session  of  the  UN  General  Assembly
 could  help  in  focussing  attention  on
 the  urgency  of  the  Namibian  problem
 and  help  in  spending  Namibia’s  March
 towards  independence.  We  have
 agreed  to  support  the  idea.

 Mr.  Nujoma  expressed  appreciation
 of  the  moral  and  material  support  we
 have  extended  to  SWAPO  and  _  said
 that  he  is  hoping  to  visit  India  later
 this  year.  I  have  told  him  that  he
 would  be  most  welcome.

 While  my  political  discussions  in
 Dar-es-Salaam  were  timely,  reward-
 ing  and  fruitful,  the  primary  purpose
 of  my  visit  was  the  second  session
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 of  the  Indo-Tanzanian  Joint  Commis-
 sion  which  took  place  from  July  29
 to  August  2.  Vice-President  Jumbe
 did  us  the  honour  of  inaugurating  the
 Joint  Commission  and  the  inaugural
 session  was  attended  by  five  Ministers
 of  the  Tanzanian  Government,  This
 was  symbolic  of  the  importance  which
 Tanzania  attaches  to  strengthening  her
 relation.  with  India  and  I  would  Jike
 to  assure  the  House  that  we  fully  re-
 cinrecate  this  desire.

 Our  cooperation  with  Tanzania  in
 the  economic  scientific  ang  technical
 fields  has  grown  rapidly  and  ranges
 from  smal]  and  medium  scale  indus-
 tries  at  one  end  to  exploration  for  oil
 and  gas  at  the  other.  About  800  Indian
 expert,  are  working  in  Tanzania  and
 our  Tanzanian  hosts  were  generous  in
 expressing  their  appreciation  of  the
 valueble  services  they  are  rendering
 in  the  development  of  the  Tanzanian
 economy

 My  visit  to  the  small  Indian  Ocean
 island  of  Songo  Songo.  about  200
 kilometres  south-east  of  Dar-es.
 Salaam  was  particularly  memorable.
 It  is  on  this  island  that  our
 Oil  and  Natural  Gas  Commission
 has  succeeded  in  locating  gas  in
 commercial  quantities  in  cooperation
 with  the  Tanzanian  Petroleum  Deve-
 lopment  Corporation.  The  present

 estimate  of  the  gas  reserves  in  Songo
 Songo  is  placed  at  around  30  billion
 cubic  metres  and  would  be  enough  to
 Meet  a  large  proportion  of  the  energy
 requirements  of  Tanzania,  Songo
 Songo  is  relatively  isolated  and  the
 conditions  of  work  on  it  are  by  no
 means  easy.  Despite  these  difficulties
 however,  I  found  that  the  morale  of
 Our  experts  there  was  very  high.  I
 would  like  to  take  this  opportunity  to
 compliment  them  on  the  exccliency  of
 their  work  and  the  role  they  are  plav-
 in  cementing  Indo-Tanzanian  ties,

 Plans  for  he  exploitation  of  the
 Sones  Sengo  gas  are  being  prepared hv  ONGC  for  consideration  by  the
 Tanzanian  Government,  We  shall
 lonk  forward  to  intensifying  our
 cooperation  with  Tanzania  in  this  field
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 and  extending  it  to  other  relateg  areag
 such  as  fertilisers,  petrochemicals,  etc.

 Another  major  industrial  project
 which  India  and  Tanzania  have  agreed
 to  implement  is  the  Kagera  Sugar
 Plant.  This  will  have  a  cane  crushing
 capacity  of  2,500  tons  per  day  which
 can  be  expanded  to  3,500  tons  per  day
 in  the  second  stage  The  import  of
 Indian  machinery  and  equipment  for
 this  project  will  be  financed  partly
 out  of  a  Government-to-Goverment
 credit  and  partly  out  of  a_  credit
 extended  by  IDBI/SBI.  The  _  pro-
 ject  is  expected  {to  be  commissioned
 in  980  and  will  doubtless  mark  yet
 another  stage  in  the  development  of
 closer  relations  between  India  and
 Tanzania.

 The  economic  cooperation  between
 India  and  Tanzania  is  now  so  exten-
 sive  that  I  could  mention  g  number  of
 other  projects  in  which  we  are  colla-
 borating—industrial  estates  on  the
 mainland  and  in  Zanzibar,  a  bicycle
 plant  in  Dar-es-Salaam,  supply  of
 commercial  vehicles  to  Zanzibar  and
 loccmotives,  wagons  and  other  railway
 equipment  to  Tanzania  and  develop-
 ment  of  smal]  scale  and  rural  indus-
 tries.

 There  were  also  discussions  on
 steady  supply  of  raw  cashews  to  India
 by  Tanzania.  The  Tanzanian  autho-
 rities  have  agreed  that,  after  meeting
 the  needs  of  their  own  processing
 industry,  they  would  give  priority  con-
 sideration  to  our  requirements  in  view
 of  onr  traditional  position  as  the
 largest  marke!  for  Tanzanian  cashews.
 Prospects  of  augmenting  production  of
 ray  cashews  by  Indo-Tanzanian
 collaboration  are  also  being  explored.

 There  has  been  a  great  deal  of  talk
 lately  in  various  international  for  a—
 at  non-aligned  conferences,  in  meet-
 ings  of  the  Groun  of  77  and  elecewhere
 —about  the  development  of  coone-
 ration  amonast  developing  countries  78
 a  step  in  the  direction  of  collective
 self-relianc®,  Indo-Tenzinian  coope-~
 ration,  which  js  non-ideological  and
 non-exclusive,  ig  a  model  of  what  can
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 be  achieved  when  there  is  a  genuine
 political  will  to  cooperate.  I  have  come
 back  confident  about  the  prospects
 that  lie  ahead  and  have  no  doubt
 that  our  cooperation  with  Tanzania.
 and  hopefully  with  other  developing
 countrics,  will  continue  to  grow  from
 strength  to  strength.

 May  )  conclude  by  expressing  my
 grateful  thanks  to  the  Government
 and  people  of  Tanzania  for  the
 warmth  of  the  welcome  accorded  to
 us  and  the  courtesy.  attention  and
 hospitality  which  our  delegation  re
 ceived  throughout  it.  stay  in  Tanza
 nia.

 15 brs.
 MOTION  RE.  CONDUCT  OF  HOME

 MINISTER

 MR.  DEPUTY  SPEAKER:  SHRI
 Stephen  {o  move  the  resolution  now.

 PROF.  P.  G.
 (Gandhinagar  ye
 der.

 MAVALANKAR
 On  a  point  of  or-

 SHRI  SAMAR  GUHA  (Contai):  Sir,
 I  rise  on  a  point  of  order.

 DR.  SUBRAMANIAM
 (Bombay  North  Fast)

 SWAMY
 On  a  point  of

 order.

 MR.  DEPUTY  SPEAKER:  One  at
 a  time.

 SHRI  SAMAR  GUHA:  {  would
 like  to  draw  your  attention  to  the
 fact  that  it  is  not  im  order,  censure
 motion  or  resolution,  whatever  you
 may  call  it.  According  to  Rules  of
 Procedure  relating  to  motions,  it  has
 been  specifically  mentioned  that  it
 shall  rsise  one  specific  definite  issue.
 In  this  motion,  three  completely  dif-
 ferent  issues  have  been  included  or
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 enlisted  into  one  single  resolution;
 one  aspect  is  the  atrocities  on  the  ha-
 rijans,  the  second  aspect  is  the  alle.
 gation  supposed  to  have  been  made
 by  the  hon.  Minister  and  the  third
 one  is  the  withdrawal  from  the  files
 of  the  Eicction  Commission  a  letter
 dated  so  and  so.  Therefore,  it  is  obvi-
 ous  that  three  completely  different
 aspects,  different  matters  which  are
 not  related  to  one  another,  which
 are  not  linked  in  any  way  and  which
 cannot  be  adumbrated  into  one  as-
 pect  or  one  matter  vr  one  objective.
 Therefore,  it  is  in  violaffon  of  6
 first  provision  of  Rule  186.

 Secondly,  it  shoul  not  contain  ar-
 guments,  inferences,  ironical  expres-
 sions  and  imputations  and  defamato-
 ry  statements.  The  co  cluding  part

 of  the  resolution  reads  “hereby  re-
 cords  the  indignation’.  The  woid
 ‘indignation’  is  expressed  only  in  a
 censure  motion.  But  I  have  not  yet
 come  ucross  any  convention  where  a
 resolution  has  been  ullowed  in  this
 Mouse  wher:  the  word  indignation
 could  have  been  allowed  to  be  incor-
 porated  in  the  body  ot  the  resolution.
 (Interruptions)

 According  to  ciause  7  of  that  Rule.
 ‘it  shall  not  anticipate  discussion  ol
 a  matter  which  is  hkely  to  be  discus-
 sea  in  the  same  session’.  Here  the
 first  aspect  is  the  hiamjans  matter.
 The  House  35  already  seized  of  the
 discussion.  lt  is  continuing.  Therefore,
 it  is  also  in  violation  of  that  provi-
 sion.

 Lusily,  the  word  used  is  ‘the  dis-
 approval  of  the  House’.  It  tanta-
 mounts  directly  almost  to  the  censure
 of  the  Government  and  the  Govern-
 ment  is  obliged  to  resign.  Again  «he
 last  part  of  the  resolution  reads.  ‘This
 House  hereby  records  its  indignation
 and  disapproval  of  the  conduct  of  the.
 Home  Minister’.  This  means  it  is  4
 censure  motion.  I  have  not  come  across
 any  such  convention  whatsoever.  You
 will  be  setting  a  dangerous  precedent
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 that  in  the  form  of  a  resolution  a
 censure  motion  can  be  brought  in
 this  House.  Disapproval  categorical-
 ly  means  that  it  is  a  censure  motion.
 For  moving  a  censure  motion  there
 is  a  definite  provision  in  the  Rules  of
 Procedure,  namely,  the  motion  has  to
 he  placed  before  the  Speaker  and  if
 the  Speaker  gives  his  consent,  it  has
 to  be  supported  by  50  members.
 Theretore.

 MR,  DEPUTY-SPEAKER:  That  is
 for  moving  a  motion  of  no  confidence.

 SHRI  SAMAR  GUHA:  According
 to  the  Rules  of  Procedure,  according
 to  conventions  and  precedents  that  we
 know  of  in  this  House,  this  motion  As:
 completely  out  of  order  and  cannot
 be  taken  up  in  this  form  If  they  want
 to  bring  a  censure  motion,  it  should
 come  in  the  proper  form  of  a  censure
 motion,  not  in  this  form.  This  will
 set  a  dangerous  precedent  and  danger-
 ous  convention  tor  the  future  Sir,  this
 Paity  is  not  afraid  of  any  kind  of
 censure  motion  Left  them  bring  it.  We
 are  not  afraid  of  any  discussion  what-
 soever  We  krow  what  we  have  done,
 we  know  whet  ‘hry  have  done,  and
 we  know  what  the  penple  want.

 MR.  DEPULY-SPEAKER:  All  that
 will  come  during  the  discussion.

 DR  SUBRAMANIAM  SWAMY
 (Bombay-North-East):  Sir,  I  rise  on

 a  point  of  order  under  rule  86  read
 with  rules  ‘187,  and  ‘191,  In  addition  to
 the  points  made  by  Shri  Guha,  the
 rule  says  that  it  shall  be  restricted  to
 a  matter  of  recent  occurrence.  But  in
 this  motion  item  (c)  really  deals  with
 something  that  happened  well  before
 this  session  began  and  which  is  a
 matter  which  has  been  quite  thorough-
 ly  discussed  This  is  not  a  matter  of
 recent  occurrence.  Then,  it  also  con-
 tains  mferences  like  ‘misusing  the
 floor  of  the  House’.  Whether  allega-
 tions  made  in  this  House  can  be
 tuntamount  to  misusing  the  floor  of
 the  House  is  the  question.  I  invite  at-

 tention  to  the  operative  part  of  rule
 87  and  rule  191,  which  says:

 “The  Speaker  shall,  at  the  ap-
 pointed  hour  on  the  allotted  day
 forthwith  put  every  question  neces-
 sary  to  determine  the  decision  of
 the  House  on  the  original  question”.

 I  would  like  you  to  put  the  question
 before  the  House  whether  this  motion
 should  be  taken  up  at  all.  Let  us  find
 out  whether  the  House  is  agreeable
 to  discussing  the  motion  in  view  of
 these  points  of  order.

 PROF.  P.  G  MAVALANKAR:  You
 will  see  from  the  list  of  business  tha!
 this  motion  has  come  under  the  name:
 of  Shri  Stephen  and  Shri  Unnikn
 shnan.  But  originally  it  was  printea
 in  Lok  Sabha  Bulletin  Part  Il  No  249
 as  a  noday-yet  named  motion  under
 rule  89.  As  you  know  under  that  rule,
 members  ure  free  to  express  opinions
 on  whatever  subject  of  public  impor-
 tance  they  think  is  worth  inviting  the
 attention  of  the  House.  If  the  Speaker
 admits  notice  of  such  a  motion,  it
 only  means  that  the  Speaker  has  ad-
 mittod  ts  importance  and  urgency
 Afterwards,  the  Speaker  must  decide
 if  on  the  basis  of  urgency  and  public
 importance  within  the  framework  of
 the  rules  of  procedure.  Rule  86(l)
 says,  “Ii  shal]  raise  substantially  one
 definite  issue”.  But  this  motion  raises
 three  issues,  though  the  decision  may
 be  one,  namely,  whether  the  conduct
 of  the  Home  Minister  725  to  be  approv-
 ed  or  disaporoved.  So,  this  motion
 raises  three  different  issues  and  is  in
 violation  of  rule  +186).  Then,  rule
 86(ivY  says,  “it  shall  he  restricted  to

 a  matter  of  recent  occurrence”.  But
 the  first  part  of  the  motion,  part  (a)
 refers  to  something  done  on  3th
 June,  1977.  almost  at  the  beginning  of
 the  current  session.  How  is  it  an  ur
 gent  matter®  There  have  been  pre-
 cedents  not  only  in  our  House,  hut
 also  in  various  other  Houses  and  par-
 ticularly  in  the  British  House  of  Com-
 mons,  where  the  Chair  has  decided
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 that  if  there  is  a  delay  by  one  day—
 24  hours—the  matter  is  no  longer  ur-
 gent  because  the  Members  have  to
 bring  it  to  the  notice  of  the  House
 immediately.  If  the  time  limit  of  24
 hours  elapses,  the  matter  may  have
 importance  ot  public  nature,  but  it  is
 not  urgent  Here  is  an  issue  of  l3th
 June,  ‘1977,  Secondly,  it  says  “23th
 July  i977°.  And  what  is  worse  in
 paragrap)  (c)  of  the  same  Motion  !s
 that  it  says:

 “by  his  conduct  in  withdrawing
 from  the  files  of  the  Flection  Com-
 mission  a  letter  cated  the  5th  May
 1977.  ra

 Why  did  the  mover  of  the  motion  not
 raise  it  earher?  That  is  one  point.

 Then  rule  86  (vi)  says:

 “It  shall  not  revive  discussion  of
 a  matter  which  has  heen  discussed
 in  the  same  session;”

 This  Belchi  incident  has  been  discus-
 sed.  It  has  been  discussed  during
 the  d:scussion  on  Demands  for  Grants
 of  the  Home  Ministry.  it  is  being  dis-
 cussed  in  the  Report  of  the  Commis-
 sioner  or  Scheduled  Castes  and  Sche-
 duled  Tribes  and  that  discussion  is
 not  vet  over.  Therefore,  when  the
 matter  is  already  seized  of  by  the
 House.  how  can  there  be  a  Motion
 which  is  contrary  to  all  these  rules?

 Finally,  rule  94  gives  the  autho-
 rity  to  the  Speaker  as  follows.

 “If  the  Speaker  is  satisfied,  after
 calling  for  such  information  from
 the  member  who  has  given  notice
 and  from  the  Minister  he  may  consi-
 der  necessary....”

 But  the  Speaker  can  admit  part  of  the
 Motion  or  the  whole  Motion.  I  can
 understand  if  the  Motion  is  admitted
 partly,  but  not  wholly,
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 Finally,  the  Motion  says:
 “this  House  herehy  records  its

 indignation  against  and  disapproval
 of  the  conduct  of  the  Hous:  Minis-
 ter.”

 The  Home  Minister  in  this  House  and
 outside  is  not  acting  us  just  tne  Home
 Minister.  tle  is  acting  as  the  Tiome
 Minister  who  is  a  member  of  the
 whole  Counce:  of  Mnusters.  He  is  nit
 an  individual,  and  this  House  can
 disapprove  ot  the  conduct  of  the
 Minister  which  means  the  cor.’uct  of
 the  entire  Council  of  Mimiste:s.  This
 House  catnot  take  up  one  in  tividual
 Minister  and  say  his  conduci  is  bad.

 MR.  DEPUTY-SPEAKER:  .  have
 understood  your  point  of  order

 PROF.  P.  G,  MAVALANKAR.  That
 is  my  point  of  order.

 SHRI  JAGANNATH  ShARMA
 (Garhwal):  Sir,  I  would  hhke  to
 emphasise  only  on  ore  point  of  what
 my  hon.  fnends  have  stated.  0  .r  Con
 stitution  has  drawn  insprratia  from
 the  Constitution  of  the  British  Hou-c
 of  Commons.

 (Interruptions)

 From  i84]  till  today  my  triends  on  the
 other  side  cannot  quote  even  «  single
 instance  of  the  British  House  of  Com-
 mons  where  this  type  of  motion  was
 introduced.  It  was  only  when  Lord
 Westbury  was  censured  in  1864,  that
 was  the  solitary  instance  that  we  find.
 But  the  resignation  of  the  Minister
 was  not  accepted  by  Lord  Palmerston.
 the  Prime  Minister.

 There  is  not  even  a  single  instance
 of  this  in  May’s  Parliamentary  Prac-
 lice.  This  Motion  is  in  fact  a  no-con-
 fidence  motion  which  cannot  be  hrought
 unless  the  constitutional  provisions
 are  adhered  to.  If  this  is  done,  it  would
 set  up  an  unhealthy  precedent.  For
 a  motion  of  no-confidence,  there  is
 the  constitutional  provision  under
 article  75()  and  the  principle  of  col-
 lective  responsibility.  They  cannot
 move  that  motion  in  the  garb  of  a
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 motion  of  disapproval  against  a  parti-
 cular  Minister.  Simply  because  they
 say  that  under  rule  184/186,  a  motion
 can  be  admitted,  does  not  mean  that
 every  motion  can  be  admitted.

 SHRI  VASANT  SATHE  (Akola):
 Why  don't  you  consult  Mr.  Madhu

 Limaye  before  making  this  point?

 SHRI  HARI  VISIINU  KAMATH
 (Hoshangabad):  I  raise  a  point  of
 order,  to  add  to  and  to  reinforce  the
 point,  that  have  been  made  by  my
 hon.  friends  earlier.  I  would  like  to
 make  just  one  or  two  points  which  were
 overlooked  by  my  colleagues.

 We  are  now  at  the  second  stage.
 The  admission  stage  is  over.  You
 admitted  the  motion,  On  that  we  have
 no  quarrel,  and  we  cannot  have  any
 quarrel  with  you.

 35.77  hrs.

 (Mr.  Speaker  in  the  Chair]

 We  are  now  at  moving  the  motion
 stage.  That  is  governed  by  rule  ‘187,
 The  points  raised  are  with  regard  to
 the  admission  of  the  motion.  We  can-
 not  raise  them  at  this  stage.  You  ad-
 mitted  it  in  your  discretion,  wisdom
 and  judgement,  I  don't  want  to  pursue
 it  at  this  stage.  Rule  87  says:

 “the  Speaker  shall  decide  whcther
 a  motion  or  part  thereof  is  or  is  not
 admissible  under  these  rules  and
 may  disallow  any  motion  or  a  part
 thereof  when  in  his  opinion  it  is  an
 abuse  of  the  right  of  moving  a
 motion  or  is  calculated  to  obstruct
 or  prejudicially  affect  the  procedure
 of  the  House  or  is  in  contravention
 of  these  rules.”

 We  are  at  the  moving  the  motion
 stage.  At  this  stage  again,  the  rules
 come  into  operation.  Just  because  it
 has  been  admitted,  these  rules  have
 not  been  given  the  go-by.  At  this
 stage  also  they  come  into  play,  because
 of  rule  187.  Therefore,  we  go  back  to
 rule  186,  What  are  the  rules?  These  are

 the  rules,  (Interruptions),  They  are,
 Sir,  unfortunately  reminded  of  what
 happened  last  Friday  when  my  re-
 solution  came  up—and  they  cbijected  to
 that;  but  you,  in  your  wisdom  and
 judgement  said  that  not  merely  had
 it  been  admitted.  but  it  had  been
 moved  also.  They  were  not  alert,  not
 awake,  but  somnolent,  perhaps  som-
 nambulists,  That  is  why  they  did  not
 Taise  it  earlier.  I  am  raising  it  at  the
 Proper  stage,  that  is,  at  this  stage  of
 moving  the  motion.  At  this  stage,  the
 rule  comes  into  operation,  viz.  rule  +186,
 because  this  is  the  rule  which  governs the  motion  now.  Please  note  the  words
 in  rule  +187,  viz.  “the  right  of  moving a  motion.”  Therefore,  this  is  the  rule
 which  figures  at  this  stage.  What
 should  the  House  do?  What  shall  we
 place  before  you?  What  should  we
 urge  before  you?  The  rule  governing
 the  admissibility  of  the  motion  ope- rates  here  too,  Before  his  motion  is
 discussed,  the  point  of  order  raised
 must  be  decided  in  the  light  of  rule
 86  and  also  rule  i88.  What  does  rule
 88  say?  It  says:

 “No  motion  which  seeks  to  raise
 discussion  on  1  matter  pending before  any  statutory  tribunal  or
 statutory  authority  performing  any judicial  or  quasi-judicial  functions or  any  commission  or  court  of  en-
 quiry  appointed  to  enquire  into,  or
 investigate.  any  matter  shall  or-
 dinarily  be  permitted  to  be  moved,” »

 Now,  Sir,  I  am  not  sure  whether  this particular  matter  in  part  (a)  or  (b)  of the  Resolution,  whether  directly  or  in.
 directly,  is  not  the  subject  matter  of an  enquiry  before  one  or  other  of  the Commissions  appointed  in  the  country during  the  last  two  months.  If  that  is so,  then  you  have  got  to  examine  it in  the  light  of  rule  188,  You  must  ex. amine  it,  and  you  have  got  to  give  a ruling.  You  need  not  be  in  a  hurry; you  are  not  being  hustled;  you  can hold  it  over  till  tomorrow,  it  is  an important  matter,  and  it  will  be  a  bad precedent  if  it  accepted  straightway,  as it  has  come  before  this  House,  if  he  is Permitted  to  move  the  motion  and set  a  precedent.
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 Now  I  come  to  the  most  important aspect  of  the  matter,  the  hurdle  set

 by  article  75  of  the  Constitution  This
 २४  most  important  Article  75,  clause
 (3)  says

 The  Council  of  Ministers  shall  be
 coilectively  responsible  to  the  House
 of  the  People”

 Sir  neither  in  the  Constitution  nor
 in  the  Rules  of  Procedure,  is  there  any
 provision  for  moving  a  motion  which
 will  challenge  this  particular  provision
 im  the  Consfitution,  in  the  sense  that
 No  single  Minister  can  be  held  responsi
 ble  to  the  House  of  the  People  Now
 let  us  see  the  wording  in  the  Resolu
 tion  I  am  sorry  they  have  not  been
 properly  advised  as  to  the  wording  ot
 the  Resolution  3  do  net  know  whe
 drafted  70  The  last  part,  the  operative
 part  says

 this  House  hereby  records  its
 indignation  against  and  disapproval
 of  the  conduct  of  the  Home  Mims
 ter

 ‘disapprovai  8  tuntamount  to  or
 synomymouy,  with  want  of  confidence
 They  say  we  huve  no  confidence  in
 the  Home  Minister  Under  the  Con
 stitution  under  the  Rules  there  is
 onlv  one  way  one  method  one  pro
 eedure  by  which  a  resolution  or
 motion  can  be  moved  in  this  House
 with  regard  to  disappoving  the  con
 duct  of  the  Ministers  or  censuring  the
 Ministers  expressing  want  of  con
 fidence  in  the  Ministers  and  that  5
 provided  for  in  the  rules  about  no
 coniidence  motion  In  the  entire  body
 of  the  rules  you  may  search  for  it  I
 challenge  any  learned  lawyer  any
 membe:  of  the  House  but  you  cannot
 find  one  single  rule  out  of  the  ३89
 rules  which  provides  for  a  contingency
 of  this  kind  for  ths  kind  of  motion
 There  32३  no  provision  at  all  I  have
 searched  for  it  Last  night  I  sat  up
 till  about  40’Clock  in  the  morning
 and  I  went  through  each  rule  in  detail
 There  is  not  a  single  rule  which  pro
 vides  for  a  motion  of  this  kind
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 Therefore,  I  would  urge  very seriously,  in  all  humility,  with  all earnestness  that  if  you  allow  this Motion  to  be  made—admisgsion  is  over, it  has  been  admitted  we  have  no quarrel  with  that—if  you  allow  this motion  to  be  made  I  am  sorry  to  say that  this  will  become  a  dangerous Precedent  which  will  in  effect  (Inter. Tuptions)  be  dangerous  for  parliamen- tary  democracy,  dangerous  for  the  Con stituuion  which  says  that  the  entire Council  of  Ministers  35  responsible  to the  House  of  the  People  and  not  one single  Minister  Therefore  I  would urge  you  to  disallow  this  motion  or with  the  leave  of  the  House  and  its consent  let  them  modify  the  motion

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai)  So  far  as  I  am  concerned T  would  like  to  make  two  Plopositions on  which  I  want  to  base  my  objection to  this  motion  As  has  been  made
 abundintly  clear  we  warmly  welcome this  opportunity  of  mecting  this  chal
 lenge  from  the  Opposition  Let  there
 be  no  doubt  about  it

 However  there  are  two  elementary things  whica  ire  to  te  borne  n  mind The  first  is  thit  there  is  no  rule  pre venting  the  Char  from  revising  its ewer  opimon  if  that  option  has becn  found  to  be  inconsistent  with  the rulcs  Secondly  there  is  no  rule  pre venting  :  Member  from  making  a  sub
 mission  that  a  particular  motion  is
 not  in  keeping  with  the  rules  If
 these  two  elementary  things  are  borne in  mind  this  motion  would  fall  to  the
 ground

 You  know  Sir  more  than  any  one  of us  that  there  is  a  provision  for  a  no-
 confidence  motion  which  comes  under rule  398  How  is  a  motion  under  rule
 498  framed?  The  motion  is  framed  2
 the  most  general  terms,  possibly  ‘  that the  House  expresses  its  want  of  con
 fidence  in  the  Council  of  Ministers” No  subject  is  mentioned  Why  is  it
 so?  Probably  the  intention  {gs  that
 many  things  could  be  thus  covered, But  in  the  main  motion  there  must  be
 unity  ma  the  subject  and  if  that  pnity
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 ig  not  to  be  found  in  the  framing  of
 the  subject,  probably  it  would  not  be
 admissible  under  the  rules.  That  is
 one  of  the  reasons,  that  seems  to  be
 one  ol  the  intentions,  of  framing  a
 motion  .inder  rule  98  in  general  terms.

 This  motion  iS  under  rule  184,  and
 it  has  to  be  governed  b;  the  provisions
 of  this  rule,  so  that  there  must  be
 unity  of  the  theme,  and  it  must  con-
 form  to  certain  other  criteria  laid
 down  in  rule  184,  If  this  motion  does
 not  conform  to  those  criteria,  then  it
 is  not  a  motion  under  rule  184.

 So  we  just  do  not  reccgnise  this  as
 a  motion  under  rule  ‘184,  nor  do  we  re-
 cognise  it  under  any  other  rule.  What
 is  this  motion?  Under  which  rule  has
 this  motion  been  moved?  That  is  my
 basic  question.  Because  I  do  not  find
 it  to  be  general  terms  expressing  want
 of  confidence  in  the  Council  of  Minis-
 ters,  nor  do  I  find  umty  of  theme  in
 ॥  as  required  under  rule  ‘184.  There-
 fore,  this  motion  is  completely  outside
 the  hook  of  the  rules  of  procedure  ol
 the  Tlouse,  and  my  submission  would
 be  that  you  should  be  pleased  to  rule
 it  oul  of  order.

 So  far  as  the  basic  challenge  of  the
 Opposition  is  concerned.  I  would  sub
 mit  to  them  that  they  should  come
 forward  honouring  the  rules  in  another
 form,  thus  probably  they  can  cover  a
 much  larger  gamut  than  has  been
 covered  under  the  three  items  men-
 tioned  here.

 SHRI  C.  M.  STEPHEN  (Iduk:)  rose-—

 MR.  SPEAKER:  Are  you  raising  a
 point  of  order?

 SHRI  C.  M.  STEPHEN:  Under  rule
 376  when  a  point  of  order  is  raised,
 any  other  Member  can  contribute  his
 opinion  on  that  point  of  order.  It  is
 on  that  basis  that  I  am  standing.

 The  position  is  absolutely  clear  and
 covered  by  so  many  rulings,

 Three  objections  were  raised,  firstly
 that  more  than  one  subject  has  been
 mentioned  in  the  motion.  The  issue
 is  simple.  We  have  stated  “acts  of  com-
 mission  and  omission”,  and  on  that
 basis  we  have  sought  to  censure.  And
 the  rule  says  that  the  acts  of  com-
 mission  and  omission  must  be  specifi-
 caily  stated.  Therefore,  we  have  speci-
 fled  what  exactly  the  acts  of  com-
 mission  and  omission  are  on  which
 we  want  to  censure,  so  that  it  may  not
 be  a  perambulatory  or  unrestricted  dis-
 cussion.  It  should  be  limited  to  these
 subjects.

 What  is  stated  here  is:
 “Whereas  a  censure  motion  must

 set  out  the  grounds  or  the  charges
 on  which  it  is  based  and  is  moved
 for  the  specific  purpose  of  censuring
 Government  for  certain  policies  and
 action....”

 It  is  not  one.  The  kernel  of  the  issue
 is  acts  of  omissions  and  commissions
 specified,  so  that  it  may  not  be  a  com-
 prehensive  free  for  all  discussion  [he
 specification  i,  there.  My  hon.  friend
 there  challenged  me  whether  I  could
 cite  an  example  from  the  United  king-
 dom.  That  is  there  in  the  House  of
 Commons  debate  926  (Censure  motion)
 pages  2!  to  24,  House  of  Commons
 Debate  945-46—23,  35  columns  and  the
 YIouse  of  Commons  Debate  4952  53,
 column  +1783.  Therefore,  in  the  House
 of  Commons,  there  is  a  precedent.  As
 far  as  censure  motions  are  concerned,
 there  is  no  specific  provision  in  the
 rules.  Such  a  motion  is  governed  hy
 the  rules  applicable  to  motions  in  gen-
 eral  and  can  be  admitted  as  ‘No-day-
 yet-named-motion'.  The  Censure  motion
 can  be  moved  against  Council  of
 Ministers  or  individual  Minister  or
 group  of  Mnhnisters  for  their  violated
 acts  and  may  express  regret.  indigna-
 tion,  opinion  or  surprise  of  the  House
 of  the  failure.  Motion  would  be  specific.
 self-explanatory  so  as  to  record  the
 reasons  for  the  censure  precisely.  As
 far  as  the  precedent  is  concerned,  T
 submit  that  in  968  a  motion  was
 moved  by  Mr.  Madhu  Limaye  and
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 half-a-day  was  taken  for  discussion.
 Article  75,  the  scope  of  rule  184,  all
 these  «questions  were  discussed.  The
 Speaker  took  time  to  give  a  ruling.
 Finally  he  came  out  with  a  written
 ruling  vovering  the  whole  area.  Then
 he  said  thot  “admissibility  ‘s  my
 affair,  fixing  the  time  is  Government's
 aflair,  Admitted—I  have  done,  time—
 the  Government  fixes;  that  is  not  my
 affair.”  There  the  wording  728  ‘dis-
 approval’.  The  mofion  was  against
 Morarji  Bhai.  The  House  rejected  it.
 The  second  was  Mr.  Jyotirmoy  Bo-u’s
 motion  against  Mr.  L.  N  Mishra.
 There.  the  wording  was  none  of  these
 but  ‘resolve  that  the  Minister  should
 be  removed  from  the  Cabinet’.  All  I
 am  saying  is  that  this  matter  is  com-
 petely  covered  by  the  decision  of  the
 Speaker  at  that  time.  All  these  aspects
 had  been  considered.  It  is  not  as  if  I
 have  not  considered  them.  We  went
 into  the  rules.  It  is  not  a  no-confi-
 cence  motion  where  TI  should  put  it  to
 the  vote  of  the  House  asking  50  mem-
 bers  to  rise  in  their  seats,  It  was  a  cen-
 sure  motion.  The  Speaker  could  admit
 t.  The  Government  must  find  time;
 the  Leader  of  the  House  must  find  time
 we  had  a  no-day-yet-named-motion  or
 whatever  it  is  under  Rules  84  and  185.
 There  are  a  number  of  opportunities
 for  the  Speaker  to  admit  a  motion.
 Time  can  be  fixed  only  by  the  Leader
 of  the  House.  In  the  case  of  a  no-con-
 fidence  motion,  the  Speaker  has  got  full
 powers  and  immediately  he  puts  it
 before  the  House  and  if  50  members
 get  up,  then  it  is  discussed.  But  in  the
 censure  motion,  time  has  to  be  found
 by  the  Leader  of  the  House  and  the
 Government.  The  Speaker  secured  the
 concent  of  the  Leader  of  the  House,
 because  only  after  he  agreed,  it  is
 being  brought  on  a  particular  day  and
 particular  time.  All  I  am  saying  is
 that  it  is  completely  covered  by  the
 ruling  both  of  this  House  and  the
 House  of  Commons  and  therefore.  the
 objection  may  please  be  over-ruled.

 SHPI  JYOTIRMOY  BOSU  (Dia-
 -mond  Harbour):  Sir,  Mr.  Stephen,  in
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 his  wisdom  nag  chosen  to  refer  to  my
 motion....  (interruptions).  You  can-
 not  go  un  misquoting.  I  had  tabled  a
 motion  against  late  Mr.  L.  N.  Mishra
 and.  in  chat,  I  ha@  drawn  specific
 attention  of  this  House  to  the  parti-
 cular  paragraphs  taken  out  from
 Justice  Kapoor  Commissions  Report
 on  the  misdeeds  of  the  Bharat  Sewak
 Samaj.  Here  comes  the  question,
 whcther  |  had  tabled  a  motion  against
 late  Mr  I.  N  Michra  as  a  member
 of  the  Cabinet.  It  was  not  so.  The
 motion  was  on  the  misdeeds  vom-
 mitted  by  him  when  he  was  not  a
 member  of  the  Cabinct.  Therefore  a
 line  of  difference  has  to  be  drawn.
 That  ha,  been  misquuted.  Otherwise,
 I  had  no  desire  to  get  up.  If  you
 kindly  send  for  the  motion  of  mine
 and  go  through  the  motion,  you  will
 see  that  what  Mr.  Stephen  has  said
 about  mv  motion  is  incorrect,

 SHRI  HARI  VISHNU  KAMATH:  I
 am  sorry  to  say  that  Mr.  Stephen  has
 referred  to  the  rules  of  procedure  in
 the  House  of  Commons.  We  are  gov-
 erned  here  by  our  rules  of  procedure.
 Only  in  respect  of  privileges,  immu-
 nities  and  rights,  we  are  on  a  par
 with  the  House  of  Commons,  not  with
 regard  to  any  other  matter.  (Inter-
 ruptions).  We  are  prepared  to  face
 them.  We  are  not  afraid  of  them.  We
 have  faced  them  many  times.  (In-
 terruptions).  Let  them  bring  a  No-
 Confidence  Motion.

 SHRI  RAM  JETHMALANI  (Bom-
 bay-North-West):  Mr.  Speaker,  Sir,
 while  you  are  deciding  these  points
 of  order,  it  jis  the  duty  of  all  of  us
 to  tender  to  you  what  in  our  con-
 science  we  feel  to  be  correct  advice.
 Speaking  for  myself,  nobody  can  deny
 that  there  is  substance  in  the  points
 of  order  which  heave  been  raised.
 But  when  all  is  said  and  done,  these
 objections  are  technica]  objections
 and  can  easily  be  met  by  making
 proper  changes  in  the  motion.  The
 truth  remaing  that  we  are  to  deal
 with  the  substance  of  parliamentary
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 sovereignty  and  parliamentary  demo-
 eracy.  I  think,  it  does  not  behave  us
 to  defeat  a  motion  of  this  kind  by
 bringing  in  technical  objections  of
 this  kind.  Therefore,  through  you,
 Sir,  |  wish  {o  appeal  to  my  own  col-
 leagues  that  we  will  be  creating  an
 impression  in  the  minds  of  the  public
 that  the  allegations  which  really  have
 no  busis....  (interruptions),  Whatever
 have  something  in  them.  We  should
 not  crete  the  impression  that  we
 have  something  to  hide....  (Interrup-
 tions).

 SHRI  SAMAR  GUHA:  We  are  not
 aliaid  of  them;  we  have  faced  them
 many  times.  Let  them  =  straightway
 bring  a  No-Confidence  motion  There
 Is  No  provision  for  bringing  a  motion
 ot  this  kind  under  the  rules.  We  are
 ready  to  face  them.  Let  them  have
 the  courage  to  bring  ६  No-Confidence
 motion.

 SHRI  RAM  JETHMALANI:  J  wish
 to  say  that  in  regard  to  allegations
 which  are,  on  the  face  of  it,  false  and
 frivilous,  we  will  be  creating  an  im-
 Pression  in  the  minds  of  the  public that  we  have  something  to  fear.  We
 do  not  wish  to  hide  anything.  Let  us
 ४०  On  with  the  substance  of  the  mo-
 tion.

 whet  बलबीर  सिंह  (होशियारपुर)  :
 भ्रध्यक्ष  महोदय,  एक  बात  सीधी  है।  जेठमलानी
 जी  ने  कहा  कि  मोशन  में  घबराने  की  कोई  बात
 नहीं  है  लेकिन  अगर  हर  बात  को  हर  तरीके
 से  लाकर  यहां  पर  बात  करना  चाहें  तो  उसा  में
 देखना  यह  है  कि  हम  रूल  पर  अमल  करते  हैं
 या  नहीं  ।  हमें  बडी  खुशी  है  कि  हमारे  स्पीकर
 साहब  सुप्रीम  कोर्ट  के  रिटायर्ड  जज  हैं  श्रौर  वह

 ,  रस  पर  पूरी  तरह  अमल  करेंगे  ह रुल्‍्स  में
 बडा  क्लीझर  है  ।  यह  घबराने  की  वात  कहतें  है
 मैं  कहता  हूं  ये  सेंशर  मोशन  ले  श्राएं  फिर  हम
 बताएंगे  कि  ये  क्या  बात  करते  हैं  शौर  हम  क्‍या
 बात  करते  हैं?  थे  किस  मोशन  पर  बात  करना
 चाहते  हैं  ?  प्रसली  मोशन  ले  झ्राएं  भौर  फिर

 बात  करें।  यह  तो  ये  बैक  डोर  वे  लेकर  भ्रा  गए।
 र्ल्स  में  बड़ा  क्लीभ्रर  है  कि  क्‍या  क्या  बातें
 हो  तो  यह  मोशन  ऐ  डमिट  हो  सकता  है  t  यह
 मोशन  तो  जिस  शक्ल  में  शाया  है  सेंगर  मोशन
 है  ।  तो  इस  तरह  इसे  ये  क्यों  उठाते हैं,  वा  कायदा
 सेशर  मोशन  ले  आएं  फिर  यह  हाउस  उस  पर
 डिस्कस  करे  |  अगर  एक  मिनिस्टर  ने  कोई
 बात  गलत  की  है  कि  सारी  तो  कौसिल  झाफ
 मिनिस्टसे  उसके  लिए  जिम्मेदार  है  I  यह
 सारी  मिनिस्ट्री  के  लिए  संशर  है  1
 MR.  SPEAKER:

 they  have  made.
 The  same  _  point

 सौधरी  बलबीर  सिह:  सेमप्वाइंट  की  बात
 यह  है  कि  आप  दोबारा  उस  को  देखे  तो  उसके
 रूल  बड़ा  क्लीअर  है  कि  यह  मोशन  इस  शकल
 में  ऐ  डमिट  नही  हो  सकता  जिस  में  यह  आया  है।
 यह  आउट  श्राफ  झार्ड र  है।  यह  एक  ही  प्वाइट
 पर  नही  है,  रिसेट  भ्राकरेंस  की  बान  नहीं  है
 झजेंट  पब्लिक  इम्पार्टंस  की  बात  नहीं  है।  यह
 तो  तीन  वाकयात  को  लेकर  मोशन  है।

 एक  बात  जो  उन्होंने  हाउस  आफ  कामन्स
 की  कही  है  तो  हाउस  श्राफ  कामन्स  के  प्रेसीडेंस
 तो  तब  लागू  होंगे जब  किसी  मामले  मे  हमारे
 म्व्त्स  साइलेंट  हों  a  उस  समय  झाप  हाउस
 झाफ  कामन्स के प्र सीडें ट्सकों सीडे  ट्सको  देख  सकते  है  |
 लेकिन  भगर  हमारे  रूल्स  में  कोई  बात  डेफिनिट
 तौर  पर  दर्ज  है  जो  हाउस  झाफ  कामन्स  की
 बात  वह  नहीं  कर  सकते  t

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  We  are  spending
 time  on  debating  whether  such  a  mo-
 tion  ig  in  order  under  the  Constitu-
 lion  or  not.  From  the  very  begin-
 ning,  I  felt  personally  that  if  there
 is  to  be  a  censure  motion,  it  should
 be  against  the  whole  Ministry  or
 against  the  Prime  Minister.  But  I  did
 not  want  to  take  shelter  under  that
 convention  and,  thereforé,  when  you admitted  jt  I  did  not  raise  any  objec- tion.  I  beg  of  my  friends  not  to  press their  objections.  Let  them  raise  it
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 and  then  they  will  know  what  it
 means,

 SHRI  SOMNATH  CHATTERJEE
 (Jadavpur):  The  question  is  that  it
 is  a  matter  of  procedure.  9३  quite
 appreciate  the  sentiments  which  pro-
 mpted  the  Leader  of  the  House  to
 make  an  observation  which  he  did  to
 bring  it  to  the  notice  of  the  House.  I
 am  not  here  trying  to  stop  the  dis-
 cussion  on  the  motion  fo  ra  minute.
 Thig  ig  a  mater  which  may  have  a
 bearing  in  the  future,  because  these
 similar  matter  may  be  raised  in
 future,  because  today,  the  Leader
 of  the  House  may  agree  that
 this  may  be  discussed.  But  there
 are  various  matters  which  may  come
 up  jn  future.  After  all,  you  have
 to  give  a  ruling  on  this.  Without
 expressing  anything  on  the  desirabi-
 lity  of  this  motion  or  otherwise,  the
 question  is  whether  our  rules  permit
 this  80  fur  as  the  motion  chapter is  concerned,  it  is  Chapter  4  My
 submission  before  you  and  before  the
 House  js  that  in  respect  of  those  mat-
 ters  which  have  nowhere  been  pro-
 vided  otherwise  in  tho  rules,  this
 motion  chapter  and  the  motion  should
 be  taken  recourse  to,

 So  far  as  making  allegations  against
 the  Minister  in  his  capacity  as  Minis-
 ter  are  concerned,  there  is  a  de-
 finite  provision  for  a  no-confi-
 dence  motion  for  which  a  par- ticular  procedure  has  been  laid

 down,  Then  if  a  Minister  or  a  Mem-
 ber  of  the  House  has  misled  the  House
 ‘he  provision  for  raising  a  question  of
 Privilege  is  there.  If  I  mislead  the
 House  or  if  a  Minister  misleads,  the
 House  deliberately,  then  that  is  a
 matter  of  breach  of  privilege  for  rais-
 ing  which  the  procedure  is  laid  down:
 it  postulates  an  enquiry  and  giving  op-
 vortunity  to  the  Minister  and  all  that.
 Sir,  kindly  see  the  present  motion.
 Only  assumptions  are  there.  Tt  reads:
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 “That  having  considered  the  acts of  commission  and  onission  on  the part  of  the  Home  Minister  with  res- pect  to  the  following  ioatters...”

 Then  three  instances  are  given,  and the  Mover  infers  them  to  be  true  ad
 correct,  This  is  a  matter  of  pure  ja-
 ference  drawn  by  the  Mover.  Without giving  an  opportunity  to  the  Minister
 concerned,  on  certain  assumptions  of facts  or  inferences  drawn  by  him,  the motion  is  framed  which  is  really  sought to  be  a  substitute  for  a  non-cunfidence
 motion.  What  should  have  bcen  done
 in  a  particular  manner  cannot  be  side
 tracked  ang  brought  uider  a  different
 category.  What  cannot  be  done  direct
 ly  cannot  be  done  indirectly,  I  de  not
 have  to  tell  you  this,  Sir.  Therefore,
 the  question  of  procedure  is  involvea
 In  future  it  may  come  ip  80  far  as
 discussion  of  this  particular  motion  ix
 concerned,  the  House  can  go  on,  and
 we  shall  make  our  submissions  on  that
 But  that  is  not  the  issue  ना  ail.  The
 questior  is  this.  It  proceeds  on  the
 basis  of  inference,  drawn  by  the  Mover
 of  the  motion  -on  which  there  is  no
 accepted  position,  the  facts  are  not
 admitted.  It  savs  that  there  has  been
 a  delthberate  misleading  of  the  House
 That  is  not  admitted  Then  ‘he  ques
 tion  is  about  irresponsible  statements.
 I  could  understand  if  the  “finister  had
 said,  “All  this  |  admit.”  In  respect  of
 that  there  could  be  disapproval.  Every
 issue  1s:  a  dispute  as  to  fact  That  38
 why,  theer  is  a  procedure  for  that.  If
 the  Home  Minister  mokes  3  fnise  gt:  fe
 ment,  the  entire  Council  of  Ministers
 should  be  held  respoisible  tor  which
 ‘no-confidence’  has  been  provided.
 Then  for  breach  of  privilege.  opportu-
 nity  should  be  given  to  the  Minister  to
 make  his  statements  clear  to  prove  or
 disprove  them.  Therefore  this  ss
 really  trying  to  sidetrack  tne  rules~-
 what  Mr.  Stephen  has  «  inted

 So  far  as  the  previous  ruling  ig  com
 cerned,  we  do  not  know  what  was  the
 language  of  that  motion,  whether  it
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 proceeded  on  admitted  facts  or  not,
 what  wag  the  subject  matter  in  that
 motion,  we  do  not  know,  we  do  nct
 have  the  motion  before  us,  we  do  nut
 know.  Therefore.  for  future  guidance
 we  require  your  ruling  after  considcr-
 ing  the  facts.  so  that,  .purt  from  tne
 merits  of  this  motion,  for  faiture  we
 may  be  guided.

 SHRI  HARI  VISHNU  KAMATH:  Of
 course,  the  Leader  of  the  House  has
 made  an  appeal.  But  I  am  srry  I
 cannot  withdraw  my  point  of  order,  I
 will  read  out  the  motion  moved  by  Mr
 dyotirmoy  Bosu  against  Mr,  Lalit
 Narain  Mishra.  The  wording  i5  not  a
 rensure  motion  at  all.  On  the  I8th
 Dec>mber,  1974,  Mr,  Joytirmoy  Bosu
 moved  the  following  motiun  in  the  Lok
 Sabha:

 “That  this  House  resolves  that
 Shri  Lalit  Narain  Mishra,  8  Member
 of  this  House.  Fad

 “..a  Member  of  thiy  [Icuse  and  १
 member  of  the  Cabinet,  be  removed
 from  the  membership  of  _  this
 House  ”

 hike  the  motion  which  Pandit  Jawehar-
 lal  Nehru  moved  in  295]  arainst  Mr.
 Mudgal  in  this  House,  saying  that  Le
 be  removed  from  membership  of  the
 House.  That  is  not  censure  at  all.
 There  is  no  question  of  censure.  Tf
 It  says,  ‘be  removed  from  membership
 of  the  House  for  comitting  serious  im~-
 Propriety  and  malpractice  as  could  he
 seen  from  the  Report  of  the  Commis~
 sion  of  Enquiry’  etc.,  etc.  There  is
 no  question  of  censure  at  «ll  and  no
 disapproval  in  that  mction.  Therefore
 T  would  again  request  you  lo  consider
 the  point  of  order  raised.  Though  we
 ate  not  against  the  motion,  we  pave
 discussed  this  subject  often  in  this
 House.  Once,  twice,  thrice.  this
 matter  has  been  discussed  in  the
 House.  Therefore.  if  it  is  allowed  tn
 be  discussed  again,  such  matters  may
 he  raised  again  and  again  and  it  will
 become  a  dangerous  precedent  for  the
 future.

 MR.  SPEAKER:  I  have  heard  all  the
 sides.  There  are  three  points  thal
 arise  from  the  discussion.  One  is  whe.
 ther  the  motion  is  admussivle  under
 the  rules,  the  second  is  whether  the
 three  allegations  are  posed  to  Rule
 486  of  our  Rules  md  the  third  is  wine
 ther  any  particular  portion  is  objec
 tionable  and  therefore  it  should  be  re
 moveg  from  the  text  st  ‘he  mution.

 SIRI]  JYOTIRMOY  POCSU;  What
 about  the  Constitutional  :equirements?

 MR,  SPEAKER;  I  will  cume  to  that.
 do  not  be  in  a  hurry.

 As  soon  88  this  motion  came  up  he-
 fore  me,  [  myself  had  doubt  whether,
 in  view  of  the  joint  responsibility
 of  the  Cahinet.  a  censure  motion  could
 be  moved  against  a2  individual  Minis-
 ter.  I  carefully  went  through  our
 Rules  as  well  as)  eather  precedents.

 On  examination  of  the  Rules  4  did  net
 fing  and  rule  either  for  or  against.  In
 areas  which  are  not  ervered  hy  rules  4
 am  of  the  view  that  I  am  guverned  by
 previous  precedents.  I  therefore  went
 through  the  previous  mrecerlents  and,
 in  accordance  with  the  previous  prece-
 dents,  I  came  to  (he  conclusion  that
 this  motfon  has  to  he  aimitted.  ]  have
 thercfore  admitted  it  and  it  is  no  rnore
 open  to  objection.

 The  second  questen  that  «rises  is
 whether  it  is  in  accordance  with  Rule
 486  Rule  86  provides  fhat,  in  order
 that  a  motion  mav  he  admissible  it
 shal]  satify  the  condition  that  it  shall
 raise  substantially  one  definite  issue.
 In  fact.  when  fhe  original  rotice  गाद
 given.  it  was  vague  and  iofective  ord
 we  therefore  had  1  ask  fhe  snancors
 to  modify  it  so  that  7  mav  vaise  one
 definite  isere,  The  ene  definite  issue
 raised  is  that  the  Home  Minister—
 according  to  them—his  riven  incorrect
 information  to  Parliament  «nq  he
 should  therefore  be  censured,  The
 three  instances  mentioned  are  only  fle
 lustrations  and  thev  all  relafa  fa  cne
 issue,  the  issue  being  that  he  had
 given  incorrect  information  0  the
 Mouse.  sinterruptions).
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 I  am  giving  my  ruling,  not  your

 ruling.

 Therefore,  [  thought  there  was  no
 breach  of  Rule  ‘186.  Now,  aite-  the
 motion  was  admitted  it  came  to  my
 notice  that  a  criminal  case  A>  pending
 in  resnect  of  the  Belch:  aa  When
 a  ¢eriminal  case  is  pends,  one  of  the
 ampouriant  aspects  of  the  Ww  atter  4s,
 what  is  the  motive  for  the  offence
 Therefore.  since  this  has  gone  to  the
 court,  any  discussion  on  that  aint  35
 hkely  to  preyudiue  the  trial  of  the  case
 I  therefore  rule  out  the  first  vortion,
 that  As,  tal  which  came  to  “y  notice
 only  after  admitting  't  The  censure
 motion  will  therefore  be  confined  cnly
 to  (b)  and  (c)  and  will  not  extend  to
 (a).

 SHRI  SHYAMNANDAN  MISHRA:
 What  about  Rule  358?

 MR.  SPEAKER  [I  have  grne  tnrough
 it  and  it  as  only  after  gung  =  through
 the  relevant  rules  that  I  ca,  ie  to  this
 decision.  Now,  I  have  given  my  :uling
 and  the  House  will  proceed

 SHRI  SHYAMNANDAN  MISIIKA:
 You  must  give  2  ruling  on  whether.
 when  a  subject  has  already  been  ci
 eussed  in  a  session,  it  can  be  taken  up
 again  in  the  sane  ‘ossi9n  Please  give
 a  definite  ruling  on  that

 MR.  SPEAKER:  That  :s  no‘  an  obli-
 gafory  or  mandatory  rule

 SHRI  SHYAMNANDAN  MISHRA
 No,  Sir,  it  is  mandatory.

 SHRI  JYOTIRMOY  BOSU;  ‘Your  et-
 tention  was  pointedly  diawn  to  Art.
 75(3).  We  would  hke  to  have  vour
 ruling  ay  to  whether  this  motion  comes
 within  the  provisions  of  Art  7303)  We
 want  a  clear  rul.ng  on  that

 MR  SPEAKER:  I  have  covered  it.

 SHRI  JYOTIRMOY  BOSU:  No,  Sir,
 you  have  not  covered  it.  Kindly  Five
 a  ruling  on  the  submission  made  by
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 Mr.  Kamath  drawing  the  attention  of
 the  House  to  the  provisions  of  Art.  75
 (3),

 MR.  SPEAKER:  I  have  given  my
 ruling.

 SHRI  “MoN.  GOVINDAN  NAIR
 (Trivandram),  Sir,  i  veur  ruling,  you
 have  said  that  you  have  admitted  this
 censure  motion  on  the  ground  that  the
 Home  Minister  gave  incorrect  isforma-
 tion  and  this  incorrect  inform  '  ion  wag
 about  Behchi  incident  (inte  rrup-
 tions).

 PROF  P  G  MAVALANKAR:  Sir,
 what  about  (©)?  What.  is  there  to
 mislead  the  House?

 SHRI  HARI  VISHNU  KAMATU.-  8
 I,  D  is  mentioned  here  n  (C),  there
 is  no  BLD  here

 PROF  P.  G.  MAVALANKAR:  Sun
 are  you  allowing  discusston  on  (b)  and
 (c)  or  only  on  (b)_  (interrup-
 trons).

 SHRI  M.  N  GOVINDAN  NAIR:  I
 can  quite  undetstand  that  the  discus-
 sion  here  should  not  give  any  370m  Jor
 prejudicing  the  enquiry  th  is  taking
 place  Here  the  question  is-  wha‘  was
 the  incorrectness  in  the  statement  that
 has  been  made  If  this  is  left  out.  the
 very  basis  for  your  amitting  this  it-
 self  goes.  Therefore,  I  would  request
 you  to  reconsider  your  ruling

 MR.  SPEAKER:  I  do  not  ‘aut  fo
 reconsider.

 SHRI  SHYAMNANDAN  MISHRA:
 You  were  pleased  to  say  wh  t  para
 to  Rule  398  that  it  is  not  sind  wtury
 Pleased  read  it.  It  sovs  if  ‘shal’  net
 raise’  How  do  you  say  it  is  not
 mandatory?

 MR.  SPEAKER:  I  have  said  it.

 SHRI  SHYAMNANDAN  MISHRA:
 That  is  very  mandatory.  The  rule  #8
 very  clear;  it  says:  “it  shall  not  raise.”
 It  is  not  a  ruling  then.
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 MR.  SPEAKER  ;  It  has  nothing  to  do

 |

 it  here.

 7
 pHRI  SHYAMNANDAN  MISHRA:

 it  shall  not’?  js  the  wording....
 erruptions).

 PROF.  P.  G.  MAVALANKAR:  How
 do  you  allow  (c)?....  (interruptions)

 SHRI  HARI  VISHNU  KAMATH  -  In
 (0),  Leader  of  the  BLD  ig  mentioned,
 hot  a  minister.

 St
 MR.  SPEAKER:  I  am  not  going  to

 disten  to  anything;  my  decision  is  final.

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAL;:  After  the  ruling,  I
 prould  request  the  hon,  Members  that

 }  they  should  accept  it.  You  have  not
 fo  question  the  ruling.

 SHR]  SAMAR  GUHA:  We  honour
 you,  Sir,  but  when  in  the  future  you
 Jaay  not  be  here  and  some  other
 Speaker  comes,  he  would  be  guided  by

 &the  precedents.  We  are  afraid  of  the
 future,  we  are  not  afraid  of  any  dis-
 cussion  on  any  matter.  You  have
 ¢overed  in  your  own  way  some  of  the
 Bbjections  that  have  been  raised  from
 our  side,  but  the  question  regarding
 the  distinction  between  a  no-cunfidence
 motion  and  censure  motion  has  not

 been  clarified.  In  our  ruleg  there  is
 no  provision  whatsoever  of  any  kind
 of  censure  motion.  There  is  only  one
 kind  of  censure  motion  and  that  is
 expressing  lack  of  confidence  nor  in

 ~~

 any  individual  Minister  for  which

 _  there  igs  no  provision....
 a

 I6  hrs.

 SHRI  MORARJI  DESAI:  May  I
 draw  the  attention  of  my  hon.  friend
 there  that  once  a  ruling  has  keen  given

 ‘by  the  Speaker,  it  maust  not  be  chal-
 fenged.  I  do  not  agree  with  him.  That
 is  not  right.

 है,  SHRI  SAMAR  GUHA:  f  am  chaileng-
 “ing  it.

 MR.  SPEAKER:  You  are  only  ques-
 tioning  it.
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 PROF.  P_  G.  MAVALANKAR,  We- are  seeking  your  guidance.

 SHRI  SAMAR  GUHA:  Wa  are  only”
 Seeking  clarification  en  your  ruling  for our  guidance.

 There  is  nothing  as  ‘censure  motion’ in  the  Rules  of  Procedure.  There  is-
 only  one  provision.  According  to  Art.
 75  sub-section  (3)  of  the  Coustitution
 the  Council  of  Ministers  shall  be  col--
 lectively  responsible  to  the  House  of
 People.  There  cannot  be  any  kind  of
 censure  motion  against  any  individual
 Minister.  You  please  clarify  this  for
 the  sake  of  future  guidance  as  to  how’
 a  censure  motion  can  be  brought.
 (Interruptions).  You  please  clarify. Let  us  get  ourselves  educated  for  the
 future.  How  does  it  comply  with  the-
 provisions  of  Art.  75(3)  of  the  Constitu--
 tion  where  it  is  said  that  the  Council.
 of  Minisers  shall  be  collectively  res-
 ponsible  to  the  House  of  People?  If  it-
 is  so,  how  will  you  call  it  a  censure
 motion?  If  it  is  a  cabstitute  for  a  no-
 confidence  motion,  then  how  can  it  be:
 brought  against  one  single  Minister  for
 which  there  is  no  provision  either  in
 our  Constitution  or  in  the  Rules  of.
 Procedure.

 We  want  your.  clarification  and-
 guidance  for  the  future.

 AN  HON.  MEMBER:  It  is  on  (by
 alone  and  not  (a)  and  (c).

 MR.  SPEAKER:  I  have  given  the
 ruling,  Not  on  (a)....  (interruptions)  .’
 If  you  want  to  re-open  it,  uben  they
 will  alsp  re-open  if.

 Yes,  Mr.  Stephen.

 SHRI  C.  M.  STEPHEN  (Idukki):  T
 am  thankful  to  you  for  permitting  rae
 to  move  this  motion.

 I  beg  to  move  the  f.llewing:—

 “That  having  consideved  the  acts
 »f  commission  and  9 :nission  on  the
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 part  of  the  Home  Minister  with  res~-
 pect  to  the  following  matters,  name-
 ly:—

 (a)  that  he  has  been  misusing  the
 floor  of  the  House  to  make
 haseless  and  irrespons:ble
 statements  as  instanced,
 among  others,  by  his  allega-
 tion  on  the  I3h  July,  977
 while  replying  ६०  the  debate
 on  demands  fcr  grants  for  the
 Home  Ministry  that  there  was
 a  preparation  imd  thinking
 (“Vichar”)  on  the  part  of  the
 previous  government  io  shoot
 the  political  leaders  in  deten-
 tion.

 (b  ~  that  he.  misusing  his  official
 Position  mediled,  with  the
 affairs  of  indepentient  conti-
 tutional  bodies  as  evidenced.
 nmong  others,  by  his  conduct
 in  withdrawing  from  the  file
 of  the  Election  Commission  a
 letter  dated  the  Sth  May,  ‘1977,
 he  had  written  in  his  capacity
 as  the  leader  of  the  B.L.D.

 this  House  hereby  records  its  indigna-
 tion  against  and  disapproval  of  the
 conduct  of  the  Home  Minister.’  ४

 May  ]  assure  you  and  my  very  valu-
 ed  friends  on  the  opposite  that  I  have
 sought  the  leave  of  the  House  tu  move
 this  motion  not  in  a  spirit  of  acrimony
 and  not  with  a  fecling  of  animosity  tc
 the  government  or  to  the  Minister
 concerned.

 I  rise  in  fact  with  a  heart  full  of
 sorrow.  (Interruptious)  but,  &  r,  with
 the  full  conviction  that  in  moving  ts
 motion  I  am  discharging  a  duty  which
 rests  on  me  in  my  <apacity  as  a  Mem-
 ber  of  the  Parliament  and  as  a  citizen
 of  this  country.

 T  have  absolutely  nothing  azainst  the
 Home  Minister.  I  have  never  talked
 to  him  and  I  have  never  moved  with
 him  in  tlose  quarters.  But  ower  ०
 long  numtber  of  years,  I  have  heen.  as
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 a  political  worker,  seeing  his  activi-
 ties,  watching  his  activities  and  honest.
 ly  speaking.  J  have  developed  a  feeling
 of  appreciation  for  certain  character-
 istics  of  hig  and  still  I  have  got  a  feel-
 ing  of  alienation  from  him  also.  I  re-
 member  him  as  a  prominent  man  cf
 the  All  India  Congress  Committee  in
 the  meetings  I  have  Leen  attending.  I
 have  still  got  the  memory  of  the  speech
 he  made  opposing  the  Resolution  for
 Co-operative  Farming  and  I  feit  a  Ceep
 sense  of  appreciation  for  hin  at  that
 time.  not  because  I  ugreed  with  the
 stand  he  took,  in  fact  I  disigrced  w.th
 the  stand  he  took.  but  myself  having
 been  rebel]  mentally  I  felt  ¢rawn  to
 him  for  the  courage  ६  hich  he  showd
 in  opposing  an  Official  Resolution.

 Subsequently  when  he  got  away
 from  the  Congress  at‘er  haviae  been
 elected  to  the  Assembly  when  he  got
 Up  after  38  days  of  his  elertie.  theic
 by  leading  or  inaugurating  which
 subsequently  became  the  notorious
 Aya  Ram  Gaya  Ram  movement.  I  felt
 a  feeling  of  endless  revolt  against  him.

 That  Ministry  fell  and  he  raised  hi:
 voice  against  Jan  Sangh  and  R.SS.
 and  he  called  the  R.S.S.  ‘Nikarwalas
 I  felt  agam  drawn  to  him  =  mental's
 although  I  did  not  know  him  and  he
 did  not  know  me.  [I  am  caly  tracy
 the  relation.  Perhaps,  I  fave  nothin.
 against  him;  I  do  appreciate  the  firn
 ness  that  he  has  been  showing.  Onl}
 I  wish  he  had  a  little  bit  of  the  reg.
 dignity  the  Home  Minister  is  expecte
 to  have—Home  Mimster,  te.  lis
 Vallabh  Bhai  Patel,  Govind  Valts
 Pant.  4  wish  he  had  that  sort  of  76९85
 dignity

 (Interruptions)

 MR.  SPEAKER:  May  I  iequest  th
 members  to  hear  him  patiently  so  tha
 they  may  he  heard  later.

 SHRI  C.  M.  STEPHEN:  In  _  tht
 course  of  the  fast  few  years  the  mora
 standard  in  our  country,  the  publi
 standard  of  this  country,  the  level  ©
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 political  conduct  in  this  country  ir-
 respective  of  any  party,  everybody—
 all  of  us  have  a  share  in  it,  have  been
 coming  down.  Now,  we  have  come  to
 a  stage  in  which  the  unquestionability
 of  the  judges  is  under  shadow,  the.
 unquestionability  of  the  Prime  Minis-
 ter  is  under  shadow,  unquestionability
 of,  the  political  leaders  is  under  shadow.
 There  is  a  crisis  of  condence  in  the
 public  of  this  country  and  I  feel  who-
 ever  I  am,  I  also  share  :t.

 AN  HON:  MEMBER:  Yo.  alone.

 SHRI  C.  M.  STEPHEN;  Well,  I  iree
 the  entire  lot—my  friends—trom  that
 guilt.  I  accept  the  whole  guilt.  But  I
 am  postulating  the  fact  and  this  is  the
 national  problem  which  we  have  gst
 to  face  upto.

 J  have  been  watching  the  _  perfor-
 mance  of  Chaudhriji  here  with  all  the
 respect  I  have  got  for  him  by  reason
 of  his  age,  by  reason  of  his  experience,
 by  reason  of  his  political  career.
 Nevertheless  I  have  felt  that  by  certain
 of  his  conducts,  he  hag  not  Gone  vell
 by  this  House,  he  has  not  done  well  by
 the  Harijans,  he  has  not  felt  himself
 drawn  towards  the  down-tvodden  and
 the  people  who  are  suffering.  I  have
 developed  that  sort  of  feeling.  Permit
 me  and  forgive  me  that  he  is  symbolis-
 ing  himself  rightly  or  wrongly  to  the
 persons  who  are  watching  him  as  a
 person  who  is  against  the  land  reform,
 as  a  person  who  is  against  the  Harijan
 Class,  as  a  person  who  is  ayainst  the
 down  trodden  people,  as  a  person  who
 has  got  a  misconceived  notion  about
 Gandhian  economy  and  about  the
 economic  structure  that  has  got  to  be.

 This  sort  of  feeling  has  developed.

 MR.  SPEAKER:  Are  you  not  trans-
 gressing  the  limit?

 SHRI  2.  M.  STEPHEN:  The  purpose
 is  not  to  defeat  the  government,  which
 I  know,  is  not  possible.  I  also  realise
 it;  it  is  not  possible.  Whether  you  be-
 lieve  me  or  not  I  don’t  want  this

 १908  LS—

 motion  to  succeed,  either,  because  I
 don’t  want  the  Government  to  fall.

 AN  HON.  MEMBER:  Pathetic.

 SHRI  C.  M.  STEPHEN:  This  Govern-
 ment,  having  been  elected  by  the
 people  must  be  in  power  for  a  certain
 period,  according  to  me.  This  country
 is  large  enough,  our  problems  are
 complex  enough  and  we  can  ill-affora
 the  game  of  toppling  any  structure.
 Therefore  it  is  not  brought  with  that
 purpose.  This  motion  has  been
 brought  with  the  purpose  of  focussing
 attention  on  certain  tendencies  which
 are  developing  in  the  administration,
 in  our  conduct,  and  to  focus  atten-
 tion  on  how  we  are  being  assessed,  you
 and  we,  both  of  us  are  being  assessea
 by  outsiders.  May  I  say  this?  May  I
 by  a  sort  of  recollection  bring  to  your
 notice  that  I  remember  I  was  shouting
 from  the  other  benches  when  we  were
 there,  when  things  were  defende’,
 which  ought  not  to  have  been  defen-
 ded.  Well,  Sir,  this  was  done.  I  am  only
 putting  it  tg  you—things  which  ought
 not  to  have  been  defended,  have  deen
 defended,  but  for  party  discipline  it
 was  put  up.  I  only  appeal  to  my  friends
 that  let  us  so  conduct  ourselves  as
 Members  of  Parliament  thinking
 objectively.  I  am  not  saying  that  they
 must  give  a  go-by  to  party  discipline
 and  all  that.  But  there  are  certain
 issues  on  which  we  must  make  an
 approach  on  a  larger  angle,  on  a  higher
 plane.  Thig  is  all  that  I  have  got  to
 state  initially.

 Sir,  I  must  say,  I  wag  disappointed
 by  your  ruling  that  Belchi  incident
 should  not  be  discussed.  I  submit  to
 your  ruling.  I  do  not  go_  into  it.
 Therefore  I  come  to  the  next  part  of
 the  motion.  It  says:

 “that  he  has  been  misusing  the
 floor  of  the  House  to  make  baseless
 and  irresponsible  statements  as  ins-
 tanced,  among  others,  by  his  alle-
 gation  on  the  13th  July,  1977  while
 replying  to  the  debate  on  demands
 for  grants  for  the  Home  Ministry
 that  there  was  a  preparation  and
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 thinking  (“Vichar”)  on  the  part  of
 the  previous  government  to  shoot
 the  political  leaders  in  detention.”

 This  is  a  basic  thing.  When  a  Minis-
 ter—particularly  a  Home  Minister—
 comes  to  the  House  and  makes  a
 statement  of  fact,  he  must  be  able  to
 substantiate  that  statement  of  fact.
 This  courtesy  he  must  show  to  the
 House.  This  justice  he  must  show  to
 himself.  This  floor  of  the  House  is
 no  place  for  rumours.  It  is  no  place
 for  wild  inferences.  A  statement  of
 fact  once  made  has  got  to  be  substan-
 tiated.  The  statement  of  fact  made
 was  this.  It  says  ‘They  were  prepar-
 ing  for  the  day’.  I  have  got  the
 Hindi  portion  translated  because  1
 don’t  know  Hindi.  ‘They  were  pre-
 paring  for  the  day  when  certain
 people  must  be  shot  down  as  happen-
 ed  in  the  Dacca  jeil.  The  thinking
 (vichar)  was  to  shoot  certain  persons
 right  from  Jayaprakashjj  if  neces-
 sary,  I  asked  Dr.  Karan  Singh  and
 other  friends  something  over  which
 one  may  get  furious.’  This  is  a  state-
 ment  of  fact.  Facts  ought  to  have
 ‘been  substantiated  by  the  Home  Min-
 siter,  who  has  been  in  the  Home
 Ministry,  who  has  access  to  the  files  of
 the  Ministry,  when  making  an  asser-
 tion,  that  there  was  a  ‘Vichar’  to
 shoot  down  persons  from  Jaya-
 prakashji  downwards.

 This  is  not  a  legal  postulation.  This
 is  q  statement  of  facts.  But,  the  next
 day,  he  was  challenged  to  substan-

 jate  the  statement  of  facts  And,  Sir,
 eur  Leader  of  the  Opposition  raised
 @  question  and  asked  him  to  substan-
 tiate  the  statement  of  facts  This  was
 what  he  said:

 “TY  said  that  there  wac  a  thinking
 and  there  was  a  preneration  for
 that  and  this  preparation  does  not
 mean  that  the  police  had  heen  given
 the  orders  or  the  army  had  been
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 called  or  they  were  consulted  or
 there  was  any  scheme  in  bleck  and
 white.  As  @  prelude  to  this,  the
 right  to  live  wag  suspended.  Every~
 thing  else,  if  necessary,  will  follow.”

 Now,  Sir,  instead  of  substantiating,
 he  makes  a  confession  that  no  order
 was  ever  issued  to  anybody,  there
 wag  nothing  in  black  and  white,  no
 scheme  formulated,  no  military  or
 nobody  was  consulted.  The  point  I
 am  putting  forth  is  this  that  the
 Home  Minister  of  India  makese  a  seri-
 ous  statement  of  facts.  Should  not
 the  Home  Mnnister  substantiate  that
 statement  of  facts?  I  have  under.
 lined  the  words  statement  facts.  In-
 stead  of  that,  this  was  what  he  said:

 “No  arguments  now:  what  I  was
 going  to  say  was  this  that  ]  did
 not  say  that.  Rather  the  Attorney-
 General,  Shri  Niren  De,  who  was
 the  Government  Lawyer  gaid  before
 the  Supreme  Court  in  November
 ‘today,  nobody  in  India  has  even
 the  right  to  live’.”

 He  has  said  before  the  Supreme  Court
 interpreting  the  Presidential  Ordi-
 nance.  If  this  was  not  a  fact,  a  com-
 munication  should  have  been  issued
 by  Government  contradicting  it.

 Now.  he  says  that  because  Shri
 Niren  De,  arguing,  came  to  an  inter-
 ference  that  this  could  have  occurred.
 May  I  put  it  to  the  friends?  Is  it
 enough?  On  the  question  of  Shri
 Niren  De’s  arguments,  two  things
 arise—()  whether  he  had  put  forth
 this  argument.  Sir  you  were  in  the
 Supreme  Court

 MR.  SPEAKER:  I  was  not  there.

 SHRI  C.  M.  STEPHEN:  Not  at  that
 time.  You  sat  as  a  Judge  in  the
 Supreme  Court.  In  the  judiciary.
 well,  Sir,  if  a  major  point  is  made,
 if  the  case  is  based  on  a  major  point.
 in  the  judgment,  that  statement  wil!
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 find  its  place.  Here  is  the  judgment
 with  me.  Mr.  Shanti  Bhushan,  show
 me  where  it  wag  stated  by  the  judges
 that  this  plea  wag  raised  in  the
 Supreme  Court,  went  through  the
 whole  judgment.  No  suggestion  or
 observation  anywhere  in  this  case  al-
 leging  that  Shri  Niren  De  based  his
 case  on  this  argument  or  this  argu-
 ment  was  ever  raised.

 The  second  question  is:  whether
 Mr.  Niren  De  made  the  statement  at
 all.  Now,  Mr.  Niren  De  himseli—I
 am  not  saying  that  his  statement
 must  be  accepted—has  come  out  with
 a  statement  repudiating  the  Prime
 Minister's  statement.  Who  is  to  be
 pelieved—that  is  a  different  matter.
 Now,  he  hag  come  out  with  a  state-
 ment  contradicting  the  Prime  Minis-
 ter’s  statement.  He  must  come  out
 with  a  statement;  no  lawyer  worth
 his  salt  will  make  an  argument  like
 this.  He  said  that  he  did  not  make
 an  argument  like  this.

 Now  Shri  Charan  Singh  is  relying
 on  what  has  appeared  in  the  press.
 Well,  Sir,  he  gave  such  a  sanctity  to
 whatever  appeared  in  the  press.

 Well,  Sir,  in  one  of  these  cases,  this
 is  what  he  said  about  his  opinion
 about  the  press.  In  Rajya  Sabha,
 when  discussing  the  Belchi—I  am  not
 €oing  into  it  now—a  press  report  that
 appeared  on  Belchi  matters  wa;  dis-
 cussed  there—the  reply  of  the  Minis-
 ter  was  this:

 “According  to  the  press  report
 appeared  on  the  crimes  it  was  re-
 ported...
 He  says:  (Interruptions).
 SHRI  HARI  VISHNU  KAMATH:

 Sir,  I  rise  on  a  point  of  order.  Belchi
 has  been  disallowed.

 MR.  SPEAKER:  The  Home  Minis-
 ter  has  not  relied  on  that.  Every
 Single  paper  reported  the  statement

 purported  to  have  been  made  by  the
 Attorney  General  in  the  court,  No
 one  paper  bes  ever  denied  it  until
 the  other  day.

 SHRI  C.  M.  STEPHEN:  With  your
 permission,  may  I  submit  all  the
 paper  cuttings  here?  I  could  come
 across  only  one  press  cutting—not  all
 the  papers—and  that  is  what  I  re
 member,

 That  apart,  what  I  am  now  saying
 is  that  Mr.  Niren  De  has  come  out
 with  a  statement  like  this.  Not  that
 everything  hangs  on  that;  The  Home
 Minister  is  not  depending  on  any  press
 statement  at  all.  He  has  discounted
 the  press  statement  completely.

 Now,  Sir,  assuming  that  was  the
 argument  what  the  government  did
 was  that  98  presidential  order  came
 and  on  that  presidential  order  the
 court  has  said  what  it  means.  That  is
 reported  in  June  edition  of  Aj]  India
 Reporter.  Thig  is  not  the  first  time
 that  a  presidential  declaration  came.
 I  quote:

 «,,..Unquestionably  the  court’s
 power  to  issue  a  writ  in  the  nature
 of  habeas  corpus  has  not  been
 touched  by  the  President's  order
 but  the  petitioner's  right  to  move
 this  court  for  a  writ  of  that  kind
 has  been  suspended  by  the  order
 of  the  President  passed  under  Arti-
 cle  359(I)”,

 So,  Sir,  it  is  not  the  fundamental
 right  which  is  suspended  What  is
 suspended  is  the  right  to  move  the
 court  for  a  writ.  That  is  what  is
 suspended.  (Interruptions).

 Sir,  they  have  got  the  right  to  reply.
 Let  me  have  my  say.  I  quote  fur-
 ther:

 “The  President's  order  doce  not
 suspend  all  the  rights  vested  in  a»
 citizen  to  move  thig  court  but  only
 his  right  to  enforce  the  provisions
 of  Article  2]  and  22.  Thus  as  a
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 result  of  the  President’s  order  afore-
 Said  the  petitioner's  right  to  move
 this  court  but  not  this  court's
 powers  under  Article  32  have  been
 su  pended  during  the  operation  of
 the  Emergency  with  the  result  that
 the  petitioner  has  no  locus  standi
 to  enforce  his  right,  if  any,  during
 the  Emergency.”

 The  point  I  am  emphasising  is  that
 this  is  not  a  new  situation.  There
 was  such  9  situation  in  962  and  then
 in  1964,  I  have  read  the  ruling  and
 I  do  understand  that  it  is  not  ag  if
 the  entire  Article  2l  was  suspended.
 Nobody  said  that  as  a  reason  of  that
 there  was  proposal]  to  kill  anybody.
 Now,  an  extre-ordinary  situation
 erises  and  a  certain  action  is  taken.
 Sir,  may  I  put  this  question  directly
 to  you?

 MR.  SPEAKER:  I  would’t  answer
 it.

 SHRI  C  M  STEPHEN:  I  am  not
 putting  the  question  to  you  but
 through  you  to  the  House.  What  I
 am  saying  is  in  964  such  a  situation
 wa:  there  The  Constitution  of  India
 provides  that  under  Article  659(I)
 the  right  for  enforcement  of  Article
 2l  may  be  suspended.  That  is  pro-
 vided  for  action  thereunder.  If  the
 Government  comes  to  conclusion  that
 a  situation  under  this  has  arisen,
 when  Article  2I  must  be  suspended,
 the  Constitution  contemplates  that
 the  Article  2  be  suspended.  Ig  it
 that  the  Constitution  contemplates?
 The  moment  this  is  suspended,  per-
 sone  in  jail  can  be  shot  down  That
 can  become  legal  ls  it  the  nature  of
 our  Constitution  the  moment  it  is
 suspended?  It  is  not  an  extra-constitu-
 tional  suspension  which  takes  place.
 Our  Constitution  provides  for  a  pro-
 mulgation  under  Article  352.  Our
 Constitution  provides  for  a  Presiden-
 tial  Order  under  Article  359(1).  Our
 Constitution  provides  that  the  provi- sion  under  359(l)  can  cover  the  sus-
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 pension  of  the  fundamental  rights
 such  ag  specified....  Now,  if  the
 Consutution  provides  that  an  order
 issued  in  accordance  with  that,  would
 it  mean  that  the  legal  implication  will
 be  such  that  anybody  can  be  shot
 dead  (Interruptions).

 DR.  MURLI  MANOHAR  JOSHI
 (Almora):  I  was  a  detenu  and  the
 Advocate  General  argued  that  if  I
 was  shot  dead  in  the  jail,  then  I  had
 no  legal  remedy.  Five  persong  died
 in  Naini  Central  jail.  Two  died  in
 the  room  in  which  I  was  detained.
 One  of  them  was  Dr.  8.  Sinha.  (In-
 terruptions)

 SHRI  C.  M.  STEPHEN:  Now,  what
 I  am  saying  ३  if  the  Government
 feels  that  this  is  the  consequence  of
 the  Presidential  proclamation,  may  [
 Put  a  question  to  them?  Do  they
 fee]  that  the  legal  consequence  of
 the  proclamation  under  Article  359
 covering  Article  2l  amongst  other
 fundamental  mghts,  is  that  shooting down  is  possible?  If  that  is  the  legal
 understanding  shared  by  the  Govern-
 ment,  and  if  they  feel  that  it  is
 dangerous,  then  why  in  the  course  of 3  or  4  months,  when  they  have  been
 in  power,  they  have  not  come  out
 with  a  motion  to  amend  the  Article
 359  ५०  that  this  danger  is  taken  away. They  have  not  moved  any  motion  to
 this  effect.  (Interruptions).  But  the
 fact  of  the  matter  is,  according  to
 me,  that  this  is  not  the  implication
 at  all.  This  is  one  point.

 The  second  point  is:  if  under  the
 Emergency  killing  of  persons  who  are
 under  detention  has  ceased  to  be  a
 crim*  that  can  be  done.  Mr,  Charan
 Singh’s  argument  js:  “you  have  clear-
 @d  a  legal  deck’.  Therefore,  he  con-
 cedes  that  the  clearing  of  the  legal deck  is  necessary  for  shooting  down
 of  the  people.  You  say  it  is  clear.
 Legal  deck  is  the  question.  Whether
 the  legal  deck  has  been  cleared  and
 whether  by  the  proclamation  the
 Government  has  become  powerful  and
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 free  to  shoot  down  whomsoever  they
 hhke?  That  is  the  argument  (Inter-
 ruptrions)

 Now,  I  am  trying  to  argue  a  case
 If  you  are  patient  enough  to  listen,
 you  can  listen  I  am  trying  to  argue
 acase  Kindly  bear  with  me  and  hear
 me  and  you  can  reply  to  these  points
 when  you.  chance  comes  I  am  not
 making  any  vilificatory  3emaiks
 against  anybody  I  am  only  trying  to
 explain  the  point  of  Jaw,  as  I  under-
 stand  at.  If  Mi  Charan  Singh’s  posi-
 tion  is  that  as  a  result  of  this  pro-
 clamation  the  Government  has  be-
 come  free  to  shoot  whom  they  lke
 to  shoot,  if  that  75  the  position  if  that
 \s  correct  then  we  know  duuing  the
 Emergency  there  were  cases  of  tor-
 turous  killing  like  the  Rajan’s  case  in
 Kerala  If  that  was  lawful,  then  a
 Case  of  murder  cannot  he  now  because
 that  murder  case  has  been  registered
 (Interruptions)  For  Heavens  sake,
 keep  quite  Al)  that  I  am  saying  s
 that  it  is  not  the  legal  consequence
 of  the  power  that  had  been  assumed

 Thirdly  if  the  government’s  inten-
 tion  was  to  shoot  or  kill  people,  how
 is  it  that  Mr  Charan  Smgh  was  ie-
 leased  in  February  ‘1976,  when  other
 people  remained  in  jail,  Chaudhury
 Charan  Singh  was  released  from  jail
 in  February  976  The  moment  it
 was  reported  that  JP  was  al

 SHRI  GAURI  SHANKAR  RAI
 (Ghazipur)  You  are  sorry  for  the

 early  release  (Interruptions)

 MR  SPEAKER  Please  sit  down
 Mr  Josh:  I  know  it  is  an  emotional
 subject  but  you  must  give  a  patient
 hearing

 AN  HON  MEMBER
 vant?

 Is  he  rele-

 SHR]  C  M  STEPHEN  Ti  shall
 summarise  my  argumente  Ite  this
 Government  issued  an  order,  ac  per-
 mitted  by  the  Constitution  Nobody
 in  hig  sense,  according  to  me,  should

 take  up  the  position  that  the  Consti-
 tution  of  India  8  framed  m  such  a
 manner  that  an  order  that  is  permit-
 ted  by  the  Constitution  can  have  the
 effect  of  legaliging  the  shooting  of
 people

 SHRI  GAURI  SHANKAR  RAI
 Then  what  for  an  Ordinance’
 (Unterruptions)  You  shameless
 sychophants

 SHRI  ८  M  STEPHEN  Now  there-
 fore  the  conduct  of  the  government
 itself  would  show  that  thi,  charge  is
 absolutely  baseless—the  conduct  of
 the  government  in  releasing  persons
 far  before  then  time  one  after  an-
 other  could  not  be  explained  Any-
 body  who  was  feeling  sick  was  given
 protection  assistance  releaseg  were
 taking  place  (Interruptzons)

 SEVERAL  HON  MEMBERS  No

 SHRI  C  M  STEPHEN  Shouting
 will  not  take  vou  anywhere  I  shall
 repeat  the  whole  question  I  was  ask-
 ing.  Why  exactly  it  is  that  they  are
 shving  away  from  bringing  forward
 the  amendment  to  the  Emergency
 clause  They  are  not  coming  forward
 with  the  amendment  (Interruptrons)

 Therefore  I  am  submitting  that  the
 moment  the  Home  Minister  submitted
 here  that  he  has  no  record,  no  evid-
 ence  no  plot  and  no  allegation  that
 any  order  was  issued  to  anybody,  that
 there  was  not  even  a  consultation
 with  anybody  the  moment  he  made
 the  confession  here,  he  was  repudiat-
 ing  the  statement  he  originally  made
 The  fundamental  principle  is  that  a
 statement  of  fact  made  by  you  has
 got  to  be  substantiated  Having  vio-
 lated  that  principle,  he  owes  it  to
 himself,  he  owes  it  to  this  House  to
 tender  an  apology  for  the  wrong
 statement  he  made  first  Nothing  has
 come  so  far  This  rg  all  I  wanted  to
 say  about  :t  My  friends  may  charac-
 tetise  the  Constitution  of  India  as
 carrying  in  its  woom,  a  provision



 332  Motion  re.  Conduct

 (Shri  C.  M.  Stephen]
 which  woulg  end  up  in  the  annihila.
 tion  and  the  shooting  of  the  people,
 But  my  loyalty  to  the  Constitution
 does  not  permit  me  to  agree  to  that
 position  at  all.  If  they  agree  to  that
 position,  let  them  amend  that  and  let
 them  put  it  on  the  proper  level.  This
 is  all  I  want  to  say.  If  you  can  bring
 forward  the  amendment,  do  it.  We
 have  repeatedly  said  that  with  respect
 to  42nd  amendment,  you  can  count  ००
 our  support.  Don’t  say,  you  do  not
 have  two-thirds  majority.  We  wil)
 give  you  two-thirds  majority.  Come
 forward  with  your  amendment.  But
 you  are  not  prepared  to  come  forward
 with  your  amendment.  You  will  not
 pe  able  to  come  forward  with  your
 amendment.  (Interruptions).

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  If  the  Congress
 Party  gives  assurance  that  it  will
 support  the  Bilj  for  amending  the
 Constitution  in  this  House  and  in  the
 Upper  House,  I  will  do  it  tomorrow.

 (Interruptions)
 MR.  SPEAKER:  Please  sit  down,

 What  the  Prime  Minister  says  is,  if
 the  party,  which  means  through  its
 leader,  the  Congress  Party,  commits
 itself  to  support  the  repeal  of  the
 42nd  amendment  both  m  this  House
 as  well  as  Rajya  Sabha,  he  will  im-
 mediately  bring  the  amendment  to
 repeal  at.

 (Interruptions).

 MR.  SPEAKER:  Why  don’t  you
 give  an  opportunity  to  the  Leader  of
 the  Opposition  to  say  one  or  the
 other?

 SHRI  YESHWANTRAO  CHAVAN
 (Satara):  I  am  rather  surprised  to

 hear  the  Prime  Minister  insisting  on
 my  commitment  first  as  ६0  what  they
 shoulg  do.  I  am  really  surprised  that
 the  Government  has  not  consulted  ug
 as  to  what  Bill  they  should  bring  and
 what  its  construction  should  be.  १
 have  already  said  in  the  very  first
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 session  that  let  us  know  what  your
 formulations  of  your  constitutional
 amendment  Bull  are  and  we  are  pre-
 pared  to  discuss  the  same.

 MR.  SPEAKER:  This  incidental
 question  arose  because  Mr.  Stephen
 said,  “We  are  willing  to  support  it
 both  in  this  House  and  in  the  other
 House.”  Therefore,  the  Prime  Minis-
 ter  wanted  to  know  whether  he  is
 speaking  on  kchalf  of  hig  party.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil);  You  are  the  Speaker.  You  are
 not  a  Janata  Party  man  (  (Interrup-
 tions).  You  are  supporting  the  Gov-
 ernment.

 SHRI  K.  LAKKAPPA  (Tumkur):
 You  should  act  as  a  judge  here.  (In-
 terruptions).

 SHRI  C.  M.  STEPHEN:  The  burden
 of  my  argument  is  very  simple.  They
 speak  one  thing  and  do  another  thing.
 After  having  taken  up  the  position
 that  a  notification  under  article  359()
 can  have  the  constitutional  conse-
 quence  of  annihilation  of  the  people
 of  this  country—we  have  not  taken
 up  that  position;  they  have  taken  up
 that  position—although  months  have
 gone  by,  they  have  not  cared  to
 rectify  that  position  in  the  Constitu-
 tion  Although  they  have  taken  up
 the  position  that  the  42nd  Amendment
 is  wrong,  they  have  not  initiated  a
 dialogue,  although  months  have  gone
 by.  They  have  not  brought  forward
 any  proposal.  They  have  not  consult-
 ed  us  as  to  which  provisions  should
 be  retained  and  which  should  not  be.
 For  example,  is  it  your  position  that
 the  directive  principle  which  provides
 for  the  participation  of  labour  in  the
 management  should  be  deleted?  Is  it
 your  position  that  the  provision  that
 administrative  forums  will  have  to
 be  created  in  order  that  the  citizens’
 Brievances  may  be  heard  and  dispos-
 ad  of  should  be  deleted?  Is  it  your
 Position  that  the  preamble  stating
 that  the  country  must  be  a  socialist
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 country  should  be  changed?  There-
 fore,  there  are  provisions  in  that
 amendment  which  I  am  sure  some  of
 my  friends  on  the  other  side  will
 cling  to  and  will  want  to  keep.  There-
 fore,  it  is  not  as  if  the  42nd  Amend-
 ment  is  a  Bible  for  us  which  cannot
 be  touched.  There  are  areas  which
 must  be  touched  and  amended.
 Therefore,  do  not  shirk;  come  forward.
 We  are  there  to  see  that  the  question
 of  two-thirds  majority  does  not  arise.
 Wherever  it  has  to  be  amended,  we
 are  here  to  support  you.  (Interrup-
 tions).  Sir,  I  am  satisfied  if  Mr.
 Shanti  Bhushan  listens.  Let  others
 shout.  My  position  is  that  you  your-
 sdf  having  made  a  commitment
 about  the  42nd  Amendment,  we  do
 not  want  to  pin  you  down  to  the  en-
 tirety  of  the  42nd  Amendment.  After
 having  made  a  commitment  about  the
 42nd  Amendment,  after  having  made all  denunciations  about  the  Emer-
 gency  and  Article  352,  after  having done  all  that,  merely  going  on  with  a sort  of  vituperative  campaign  saying that  the  consequences  of  this  would have  been  this  and  that,  but  never
 trying  to  rectify  it,  is  not  an  honour- able  stand  to  take.  This  is  what  I  have
 Rot  to  say.  I  am  very  clear  in  my mind  that  as  far  as  our  position  is
 concerned,  the  Leader  of  the  Opposi- tion  has  explained  the  position  that there  is  no  closed  door,  there  is  a  vast area  where  we  and  they  can  coope-
 Tate  and  that  the  entire  Parliament
 will  come  forward  and  support.  Any-
 thing  wrong  that  is  done  to  the  cor-
 rection  of  it  is  there,  but  there  are
 certain  areas  in  the  42nd  Amendment, which  I  am  absolutely  sure,  when  we settle  down  to  discussion  you  will
 agree  that  those  clauses  must  be  re- tained.  If  not,  then  we  will  see.  I,
 therefore,  charge  tha  Home  Minister with  having  made  the  ‘irresponsible and  baseless  statement’,  The  state-
 ae  _Mmade  is  irresponsible  because at  is  a  statement  which  has  no
 basis,  which  reflects  on  the  character of  the  Constitution,  That  is,  there- fore,  irresponsible  and  baseless  be-

 "नकल,

 Motion  re.  Conduct  SRAVANA  13,  899  (SAKA)  of  Home  Minister  334

 cause,  when  challenged,  he  had  to
 make  a  confession  saying  that  “I  have
 no  evidence  to  give  in  support  ex-
 cept  that  I  draw  the  inference  from
 what  Mr.  Niren  De  said.”  That  is  not
 the  position  for  the  Home  Minister  of
 India  to  take.  Having  said  that,  he
 has  to  apologise  to  this  House  or  to
 withdraw  the  statement  that  he  has
 made.

 Now  I  come  to  the  third  part—about
 the  Election  Commission  part  of  this
 Motion.

 (Interruptions).

 There  was  a  discussion  on  this  Elec-
 tion  Commission.  What  happened
 was,  as  I  understood,  ag  the  record
 of  the  discussion  in  the  Rajya  Sabha
 goes,  Chaudhury  Sahib  wrote  a  letter
 on  the  5th  of  May  to  the  Election
 Commission  in  his  capacity....

 MR.  SPEAKER:  How  much  more
 time  you  would  like  to  take?

 SHRI  0.  M.  STEPHEN:  |  will  take
 5  minutes  more.  I  will  accept  the
 facts  of  the  case  as  stated  by  Chau-
 dhury  Saheb  and  Mr.  Shanti  Bhushan
 in  the  Rajya  Saha.  I  do  not  want  to
 go  beyond  that.  What  are  the  con-
 sequences?  Whether  the  conduct  was
 fair  is  a  matter  I  would  leave  to  the
 hon.  Members.  About  the  status  of
 the  Election  Commission,  we  know
 that  the  Election  Commission  is  sup-
 posed  to  be  an  independent  constitu-
 tional  body.  Its  staff  and  everything
 is  under  the  Home  Ministry  not  like
 the  Parliament  which  is  not  under
 anybody,  but  which  is  entirely  under
 the  Speaker.  The  staff  of  the  Sup-
 reme  Court  is  not  entirely  under  Gov-
 ernment,  but  it  is  entirely  under  the
 Supreme  Court.  But  the  staff  of
 the  Election  Commission  happens  to
 be  under  the  Home  Ministry.

 SOME  HON,  MEMBERS:  Under  the
 Law  Ministry.
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 SHRI  C  M  STEPHEN  I  am  sorry,
 it  25  under  the  Law  Ministry  I  thank
 you  for  correcting  me

 The  facts  of  the  case  as  Tr  under-
 stand  are  these  On  the  5th  a  letter
 Wég  written  More  than  that  on  the
 Sth  four  Parties  cane  to  a  decision  to
 ™erge  themselves  into  a  Janata  Party
 and  for  that  merger  certain  proce-
 dures  had  to  be  gone  through

 SHRI  HARI  VISHNU  KAMATH
 Sir  I  am  on  a  point  of  order  Your
 predecessor  has  ruled  that  party
 matters  should  not  be  discussed  in
 the  House  (Interruptions)  There  was
 a  ruling  on  whether  party  matters
 can  be  raised  or  not

 MR  SPEAKER  He  38  not  discus-
 Sing  party  matters  He  is  discussing the  action  of  the  Home  Minister

 PROF  P  G  MAVALANKAR  What 38  being  discussed—the  conduct  of  the
 Home  Minister  or  the  affairs  of  the
 Party?  (Interruptions)

 SHRI  C  M  STEPHEN  Please  see (०)  of  my  motion  and  say  whether it  has  got  anything  out  of  order
 MR  SPEAKER  I  have  ruled  that Portion  to  be  in  order  I  am  not  re-

 opening  it
 SHRI  C  M  STEPHEN  Mr  Shanti

 Bhushan  raised  the  argument  in  the
 Rajya  Sabha—and  the  Prime  Muinis-
 ter  did  it  m  his  Press  conference
 The  argument  raised  was  The  BLD
 leader  wrote  a  letter  the  BLD  leader
 withdraws  the  letter  and  the  letter  is
 returned  back  to  the  file  What  is
 wrong?  That  is  the  question  I  am
 trying  to  answer  that  question  This
 is  related  to  the  Election  Symbols  (Re-
 servaion  and  Allotment)  Order  On
 the  Ist  May  a  decision  is  taken  that
 the  4  constituent  parties  will  merge
 themselves  into  one  after  the  merger,
 the  Election  Commission  will  have  to
 recognize  the  new  party  It  will  have
 to  give  a  symbol  to  that  party  (In.
 terruptions)  Why  are  thev  interiupt-
 ing  if  they  have  got  a  strong  case?
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 Therefore,  all  the  4  constituent  par- ties,  according  to  the  procedure,  will
 have  to  write  to  the  Election  Com-
 mission  Section  46  of  the  Election
 Symbols  (Reservation  and  Allot-
 ment)  Order  reads  as  follows—Mr
 Shanti  Bhushan  mentioned  3६  in  the
 Rayya  Sabha

 “When  two  or  more  political  par-
 tues—one  or  some  or  all  of  whom
 38  a  recognized  olitical  party  or
 are  recognized  political  parties—
 7०0  together  to  form  a  new  poli.
 tical  party,  the  Commission  may
 after  taking  into  account  all  the
 facts  and  circumstances  of  the  case
 hearing  such  representatives  as  the
 newly-formed  party  and  other  per-
 son  as  desired  to  be  heard,  and
 having  regard  to  the  provisions  of
 this  Order,  decide  whether  the
 newly-formed  party  should  be  a
 national  party  or  a  State  party
 and  the  symbol  would  be  allotted
 to  it  The  decision  of  the  Commis-
 sion  under  paragraph  qa  shall  be
 binding  on  the  newly-formed  poli-
 tical  party  and  all  the  components
 thereof  ”

 Under  this  Order,  the  Election  Com-
 mission  3५  exercising  &  quasijudicial
 function  and  it  exercises  a  quasi-
 judicia]  function  on  the  basis  of  the
 letters  the  respective  merging  parties
 are  to  write  to  the  Election  Commis-
 sion  The  four  narties  write  letters
 to  the  Election  Commission  on  the  4th
 that  75  Congress  (Organization),  Jan
 Sangh,  Socialist  Party  and  the  BLD
 write  letters  On  the  5th  the  Com-
 mussion  receives  the  letters  On  the
 basis  of  this  the  proceedings  are  to
 start  And  the  Election  Commission
 has  to  give  a  final  decision,  a  quasi-
 judicial  decision  call  st  quasi-judi-
 cial  because  the  section  provides  that
 he  must  hear  the  constituent  parties
 that  he  must  hear  the  representative!
 of  the  new  party  and  that  he  nus!
 hear  others  ‘Therefore,  the  decisior
 is  to  come  after  hearing  these  parties
 A  decision  so  vital  which  is  to  com
 after  hearing  all  these  parties  is  on  ६
 quas)-judicial  basis
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 On  what  basis  do  the  proceedings

 start?  The  proceedings  start  on  the
 basis  of  these  letters  which  these
 constituent  parties  write  to  the  Elec-
 tion  Commission.  It  ig  not  as  if  the
 letter  written  is  anybody’s  property.
 That  letter,  once  written  to  the  Elec-
 tion  Commission,  becomes  a  public
 document  because  that  letter  is  open
 to  inspection  by  persons  who  are  to
 appear  before  the  Commission  to
 argu  before  it.  The  Evidence  Act  is
 very  clear  that  a  document  which  a
 party  is  entitled  to  look  into,  to  ins-
 pect,  is  a  public  document.  A  pri-
 vate  document  kept  in  public  custody
 which  is  liable  to  be  examined,  and
 which  any  other  party  is  entitled  to
 examine,  is  a  public  document.

 Here  is  a  public  document  connect-
 ed  with  quasi-judicial  procecdings
 which  have  been  started.  Then  one
 of  the  parties  gets  a  brain-wave.  One
 of  the  parties  wants  to  withdraw  the
 letter.  What  is  the  method  to  be
 adopted?  Even  if  you  want  to  with-
 draw,  the  normal  method  should  be
 that  you  write  a  letter  saying  that
 you  repudiate  your  previcus  letter.
 What  has  happened  here?  Chaudhuri
 Saheb  telephones  to  the  Election
 Commission.  The  Election  Commis.
 sioner  asks  for  the  letter.  On  the
 basis  of  that,  the  Election  Commis-
 sioner  sends  back  the  letter.  What
 the  Election  Commissioner  did  is  none
 of  our  concern.  That  the  Election
 Commissioner  in  his  wisdom  kept  a
 copy  is  for  his  safety.  That  the  Elec-
 tion  Commission  put  a  covering  letter
 is  for  his  safety.  What  we  are  con-
 cerned  with  is  Chaudhuri  Saheb's
 telephoning.

 Why  do  you  telephone?  Why  don’t
 you  write  a  letter?  Why  do  you  not
 choose  to  keep  it  in  the  file  there?  3
 am  not  saying  that  Chaudhuri  Saheb
 would  have  spoken  a  lie  subsequent-
 ly,  but  supposing  the  affected  parties
 did  not  together  subsequently?  ‘Sup-
 Posing  the  letter  was  not  returned,
 what  would  have  happened?  What
 would  have  happened  is  that  the  other
 three  parties  would  not  have  got  the

 symbol.  The  merger  would  not  have
 been  recognised.  A  breach  of  trust
 must  have  been  committed.  That  is
 not  my  concern,  but  I  am  answering
 the  argument  that  it  is  inconsequen-
 tial.  I  say  that  the  conduct  of  Chau.
 dhuri  Saheb  in  telephoning  and  not
 writing  is  nof  so  innocent,  in  just
 getting  the  letter  back  without  leav-
 ing  a  trace  of  that  letter  there  is  not
 innocent.  He  fis  done  something that  nobody  should  do,

 May  I  put  another  question?  Sup- Posing  a  puny  clerk  in  the  Election
 Commission’s  office  had  released  that
 letter  back,  would  you  not  take  dis-
 ciplinary  action  against  him?  Would
 you  not  say  that  he  has  not  conduct- ed  himself  properly?  Certainly  you would  have  taken  disciplinary  action
 against  him.  Supposing  these  four
 Parties  were  in  the  opposition  and
 supposing  one  of  you  phoned,  would that  letter  have  been  released?  Let
 us  think  about  it.  Certainly  not:
 Therefore,  we  have  got  to  consider
 very  seriously  how  it  is  that  the  Elec- tion  Commissioner,  Mr,  Swaminathan, with  all  his  experience,  was  Persuad- ed  immediately  to  release  that  letter, That  is  a  matter  which  is  not  very much  connected  with  my  motion,  but there  are  circumstances  prevailing  in the  Election  Commission's  office,  there is  a  subjective  feeling  that  he  is  sub-
 ject  to  somebody.  This  is  a  matter which  you  and  I  will  have  to  consi. der  when  we  are  thinking  of  the Election  Commission  and  al]  that.

 My  main  legal  argument  is  this. It  is  not  as  if  the  letter  was  the  pro- Perty  of  the  BLD.  Who  wrote  that letter?  That  letter  was  written  by Mr.  Rabi  Ray,  Chaudhuri  Charan Singh  writes  as  BLD  leader,  that  is
 what  they  vow.  Chaudhury  Saheb
 Says,  “Send  back  the  letter",  not  as
 Home  Minister,  but  as  BLD  leader. The  letter  is  written  not  by  a  BLD
 leader  but  by  a  Socialist  leader.  (Ine
 terruptions).

 Now  I  make  a  very  serious  allega- tion.  In  my  visualisation  of  things,
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 {Shri  0  M  Stephen]
 here  is  a  case  of  the  cntrustment  of
 a  document  with  a  high  quasi-judicial
 authority.  That  document  is  for  a
 purpose.  The  purpose  is  the  deter-
 mination  of  the  question  of  recogni-
 tion  and  the  determination  of  the
 allocation  of  a  symbol.  He  is  the
 custodian,  the  trustee,  of  that  Ictter.
 The  relationship  is  not  between  him
 and  Chaudhur:  Saheb  only  Once
 the  letter  becomes  part  of  the  docu-
 ments  which  arc  to  be  the  basis  of  a
 quasi.judicial  proceedings,  the  Elec-
 tion  Commissioner  is  a  trustee  hold-
 ing  that  letter  for  and  on  behalf  of
 the  parties,  ‘or  and  on  behalf  of  the
 peon'?  of  this  country.  He  is  a  trustee
 holding  that  letter  for  and  on  behalf
 of  anybody  who  is  entitled  to  appear
 before  the  Election  Commission  That
 letter  he  disposes  of.  That  letter  is
 a  property.  That  property  having
 been  entrusted  to  him,  cannot  be  dis-
 posed  of  other  than  in  accordance
 with  the  law.

 MR.  SPEAKER:  There  are  a  large
 number  of  speakers.

 SHR,  C.  M.  STEPHEN:  Therefore,
 my  position  is  this.  This  is  a  case
 which  comes  under  section  405  of  the
 Penal  Code.  There  is  a  breach  of
 trust  committed.  Section  405  says
 that  whoever,  being  in  any  manner
 entrusted  with  a  propeity,  uses  or
 disposes  of  that  property  in  violation
 of  any  direction  or  prescribed  mode
 in  which  it  has  got  to  be  disposed  of,
 commit  a  breach  of  trust.  This  breach
 of  trust  was  committed  by  the  Elec-
 tion  Commission,  and  this  comes
 under  section  409,  being  a  breach  of
 trust  by  a  public  servant.  The  pun-
 ishment  given  for  that  is  very  severe.

 Here  is  a  public  servant  who  has
 committed  an  offence  which  can  be
 punished  with  imprisonment  for  life.
 What  is  the  role  of  Chaudhuri  Saheb?
 I  submit  that  Chaudhuri  Saheb  abet-
 ted  that  crime.  Abetment  of  that
 erime  will  have  to  meet  with  the
 same  punishment.
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 This  is  not  a  simple  matter.  Mr.

 Shant;  Bhushan  argued  in  the  Upper
 House  that  documents  in  a  court
 could  be  got  back.  Mr.  Shanti
 Bhushan  is  far  superior  to  me  in  the
 matter  of  legal  acumen  and  know-
 ledge,  and  I  did  not  expect  this  from
 him.  This  is  covered  by  the  Civil
 Procedure  Code.  You  just  cannot
 take  it  away.  Would  you  say  that  a
 Person  will  be  in  order  if  he  just
 rings  up  a  Supreme  Court  Judge  or
 any  Judge  to  release  a  paper—I  am
 emphasizing  this  conduct—not  by
 letter,  not  by  an  application,  but  by
 telephoning?  Is  such  conduct  per-
 missible?  Would  you  agree  to  that
 conduct?  Supposing  you  telephone  a
 magistrate  and  ask  him  to  send  a  let.
 ter  back,  would  the  magistrate  do
 that?  Would  you  hold  his  conduct  as
 proper  if  he  did?  You  will  not.
 Then,  let  us  hold  the  scales  even.
 The  sections  of  the  Criminal  Proce-~
 dure  Code  are  so  clear.  Therefre,  I
 am  submitting  that  the  Home  Minis-
 ter  of  India  has  done  something  which
 even  an  ordinary  citizen  of  this  coun-
 try  should  not  have  done.  The  Home
 Minister  of  India  has  done  something
 of  which  an  ordinary  citizen  of  the
 country  should  be  ashamed  of  doing.
 The  argument  for  taking  back  the
 letter  from  the  Election  Commission
 was  that  he  did  it  as  BLD  Chairman.
 If  he  did  it  as  Home  Minister,  I  would
 certainly  say  that  there  can  be  some
 justification,  but  not  as  Mr.  Charan
 Singh  occupying  the  Home  Minister’s
 seat  and  ringing  up  and  getting  back
 that  letter.  May  7  put  it  to  the  Prime
 Minister,  to  the  Home  Minister  and  to
 the  Law  Minister,  whether  this  con-
 duct  by  any  citizen  in  this  country  is
 permissible  and  above  reproach?
 Therefore,  the  result  is  that  nobody
 has  got  confidence  in  anybody;  any-
 thing  can  be  done  now.  Let  this  state
 of  affair,  not  happen  here.  That  is
 all  I  have  to  say.  Things  must  have
 happened  in  the  past,  let  there  not.  be
 repetition  and  such  situations  should
 not  arise.

 The  Home  Minister  has  meddied
 with  a  constitutional  authority;  he
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 has  meddled  with  the  judges,  but  I
 do  not  want  to  go  to  other  cases
 about  tribunals,  writing  letters  and
 all  that  He  had  the  courage  to  med-_
 dic  with  a  constitutional  authority
 because  he  feels  that  hc  5  the  Home
 Minister  of  India  and  his  telephone
 will  be  accepted  and  acted  upon  He
 was  not  disappointcd  because  the
 Election  Commission  sent  back  the
 letter  to  him  This  35  ga  most  repre-
 hensible  conduct  which  cicated  a
 storm  in  their  own  party  But  I  do
 not  want  to  go  into  that  that  is  none
 of  my  busines,  and  I  do  not  want  to
 80  into  that  On  the  basis  of  thie  he
 has  betrayed  the  trust  that  the  peo-
 ple  have  put  in  him  by  giving  him
 this  extreme  power  But  by  using
 that  power  he  has  done  something which  is  reprehensible  and  he  has
 instigated  an  officer  to  commit  a
 crime  under  the  Penal  Code  He  has
 got  to  be  castigated  ior  that  and  he
 has  got  to  be  condemned  for  that
 This  5  all  I  have  to  say  On  these
 two  grounds,  I  move  the  censure
 motion  for  the  dispassionate  consi-
 deration  of  the  House  and  for  the
 acceptance  of  the  House

 MR  SPEAKER  Motion  moved
 “That  having  considered  the  acts

 of  commission  and  omission  on  the
 part  of  the  Home  Minister  with
 respect  to  the  following  matters
 namely

 (a)  that  he  has  been  micusing
 the  floor  of  tht  House  to
 make  basceless  and  ures-
 ponsible  statcments  as  ins-
 tanced  among  others  hv
 his  allegation  on  the  3th
 July  977  while  replying
 to  the  debate  on  demands
 for  grants  for  the  Home
 Ministry  that  there  was  a
 Preparation  and  thinking
 (Vichar’)  on  the  part  of

 the  previous  government  to
 shoot  the  political  leaders
 in  detention,

 (b)  that  he  mususing  his  offi-
 cial  position  meddled  with
 the  affairs  of  mpedendent

 constitutional  bodies  as
 evidenced,  among  others,
 by  his  conduct  in  withdraw-
 ing  from  the  files  of  the

 Election  Commission  a
 letter  dated  the  5th  May,
 ‘1977,  he  nad  written  in  his
 capacity  as  the  Leade  of
 the  BLD,

 this  House  hereby  records  its  indig-
 nation  against  and  disapproval  of
 the  conduct  of  the  Home  Minister  co

 Shri  Unnikrishnan
 SHRI  SHYAMANANDAN  MISHRA

 That  is  not  the  practice

 SHR]  KANWAR  LAL  GUPTA
 (Delhi  Sadar)  The  practice  in  the
 House  3९  that  once  a  motion  has  been
 moved,  the  other  side  speaks

 MR  SPEAKER  Iam  sorry,  I
 thought  that  there  are  two  sponsors
 of  the  motion  and,  therefore  I  called
 him

 Shri  Shyamanandan  Mishra

 SHR]  SHYAMNANDAN  MISHRA
 Mr  Speaker  Sur,  J  must  say  night  om
 the  beginning  that  the  hon  mover  of
 the  motion  had  no  १87  to  disappoint
 us  in  the  manner  in  which  he  has
 done  Never  had  the  solemnity  of
 the  House  been  cheated  in  this  man-
 net  We  were  prepared  for  a  more
 solemn  occasion  and  we  wele  prepat-
 ed  for  more  serious  charges  if  thc)
 were  in  their  possession  Before  what
 has  happened  is  that  we  have  found
 him  speaking  with  १0  much  of  diffi-
 dence  and  lack  of  conviction  that  our
 guns  must  remain  spiked  and  I  must
 say,  that  they  will  have  to  be  used
 on  a  somewhat  later  occasion

 I  was  almost  thinking  of  congra-
 tulating  the  hon  Home  Minister  for
 having  been  singled  out  for  such  a
 singular  honour  I  have  no  doubt
 that  many  in  this  House  and  outsde
 would  envy  this  kind  of  a  distinction
 for  which  he  hag  been  so  carefully
 and  after  due  consideration,  hand-
 picked
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 (Shrj  Shyamnandan  Mishra]
 I  am  told  that  there  is  a  grand

 strategy  behind  this  motion  and  this
 (grand  strategy)  is  not  only  to  take

 ‘them  out  of  the  slough  of  despond.
 ‘ency  but  to  divide  this  great  party..
 (Interruptions).

 MR.  SPEAKER:  Please  sit  down.

 SHRI  M.  V.  KRISHNAPPA  (Chik-
 ‘ballapur):  I  am  prepared  to  obey.
 When  our  Member.  Mr,  Stephen,  was
 speaking  on  this  side,  half  of  his  time
 ‘was  taken  away  by  the  Members  on
 the  other  side  in  heckling  him
 ‘because  they  are  in  a  larger  number.
 (Interruptions).  If  they  continue  like

 that,  I  can  also  heckle  them.  One
 man  wil]  do.  They  should  behave
 properly.  We  are  prepaied  to  obey.
 ¥  do  not  want  heckling  from  them  or
 from  this  side,  But  they  should  have
 realised  earlier.

 SHRI  SHYAMNANDAN  MISHRA:
 Otherwise,  what  did  the  hon.  mover
 of  the  motion  mean  by  saying  that
 they  were  supporting  the  Government
 ‘but  hating  the  hon.  Home  Minister.

 SHRI  C.  M.  STEPHEN:  Who  said
 it?  I  did  not  say.  (Interruptions).

 SHRI  M.  N.  GOVINDAN  NAIR:
 Sir,  you  must  protect  us  from  both
 the  sides.  We  want  to  hear  the  argu-
 ments  from  both  the  sides.  ]  am  trv-
 ing  to  understand  the  arguments
 raised  by  both  the  sides.  Unfortun-
 ately,  when  somebody  speaks  here,
 others  shout  from  there  and,  when
 somebody  speaks  there,  others  shout
 from  here.  We  are  not  able  to  hear
 both  the  sides.  Therefore,  please
 save  us  from  these  shouting;  so  that
 we  can  follow  the  arguments  of  both
 the  sides.

 MR.  SPEAKER:  You  make  an  ap-
 peal  to  your  colleagues  on  both  the
 sides.

 SHRI  SHYAMNANDAN  MISHRA:
 I  would  only  ask  my  hon.  friends  to
 realise  that  the  unity  of  this  great

 AUGUST  4,  977  of  Home  Minister  344
 Party  is  built  on  solid  rocks,  that  it
 was  founded  in  the  fire  of  a  struggle,
 that,  all  of  us  are  bound  together  by
 hoops  of  steel  and  nobody  is  going
 to  rend  us  as  under.  There  should  be
 absolutely  no  doubt  about  it,

 The  hon.  Home  Minister  had  said
 some  time  back  and  probably  there
 was  a  dark  insinuation  when  the  hon.
 mover  of  the  resolution  was  referring
 to  the  letter  being  removed  from  the
 archives  of  the  Election  Commission
 that  there  was  some  intrigue  in  the
 mind  of  the  hon.  Home  Minister—
 that  the  unity  of  the  party  would
 break  only  on  the  dead  body  of
 Chaudhuri  Charan  Singh,  There-
 fore,  there  is  absolutcly  no  question
 of  any....  (Interruptions).

 Now,  Sir,  I  was  submitting  that
 there  could  be  no  greater  testimony
 to  the  integrity  of  the  hon.  Home
 Minister  and  to  his  effectiveness  than
 this  motion  of  censure.  To  the  peo.
 ple,  what  does  their  censure  mean?
 If  they  praised  Choudhuri  Charan
 Singh,  he  would  have  come  in  for
 public  condemnation,  and  if  they  have
 expressed  their  indignation  about
 him,  I  must  say  that  the  people  are
 going  to  compare  the  criticise  with
 the  object  of  their  criticism.  And
 what  is  going  to  be  their  preference,
 ean  there  be  any  doubt  about  it?
 They  have  already  made  their  choice
 recently.

 Now,  Mr.  Speakr,  it  is  also  very
 clear  why  the  hon.  Home  Minster  has
 been  hand-picked  for  the  attack.  He
 happens  to  be  the  leader  not  only  of
 the  country,  but  of  a  State  whicr  has
 Seen  the  exit  of  the  earstwhile  leader
 of  their  party.  They  will  have  to  con-
 cede  that  it  is  because  of  the  support
 the  Janata  Party  tad  under  the
 leadership  of  Chaudhuri  Caharan
 Singh  that  the  electorate  (Interrup-
 tions),

 AN  HON.  MEMBER:
 cussing  party  matters.

 He  is  dis-

 SHRI  SHYAMNANDAN  MISHRA:
 That  the  electorate  rejected  Mrs.
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 Indira  Gandh  lock,  stock  and  barrel
 Therefore,  we  are  quite  prepared  for
 all  the  venom  and  animus  that  they
 can  pour  upon  the  hon  Home  Miunis-
 ter

 This  35  also  very  clear  that  the  hon
 Home  Minister  had  been  attacked  only
 in  those  respects  in  which  hay  been
 recognised  to  be  holding  certain
 principles  Now,  can  there  be  any
 contradicting  the  fact  that  he  is  re-
 cognised  as  one  of  the  best  admunis-
 trators  in  the  country?  When  the  hon
 mover  of  the  resolution  was  speaking
 about  certasn  aspects  of  the  hon  Home
 Minister  having  impressed  him,  I
 think,  it  must  maimly  be  the  fact  that
 he  38  recognised  to  be  One  of  the  best
 administrators  m  the  country  And
 yet  he  38  being  attacked  for  meddling
 with  certain  affairs  of  an  independent
 or  constitutional  body

 Now  may  I  beg  this  point  aut  of
 the  first  wav”

 (The  hon  mover  of  the  motion  was
 saying—probably  he  thought  that  he
 was  carrying  conviction  so  far  as  this
 letter  of  the  President  of  the  BLD  to
 the  Election  Commission  was  concern-
 ed—that  this  letter  was  a  quas:  legal
 document  and  therefore  it  formed
 part  of  the  papers  which  belonged  to
 the  people  and  he  had  no  right  to
 remnove  it  Now,  this  sounds  on  the
 face  of  it,  somewhat  plausible  But
 may  I  say  that  it  will  not  bear  scru-
 tiny  even  for  a  moment  Is  not  a  plaint
 filed  before  the  court  taken  away
 and  amended’?  If  that  was  so  here
 was  not  even  a  case  of  an  amendment
 I  really  do  not  know,  I  have  not  con-
 cerned  myself  with  the  details  of  :t,
 but  if  the  letter  was  written  by  the
 Secretary  of  the  BLD  and  it  was
 sought  to  be  read  by  the  President
 of  the  BLD  there  is  absolutely  noth-
 Ing  objectionable  about  it  The  Presi-
 dent  had  to  look  into  it  carefully
 whether  the  letter  was  perfect  Does
 my  hon  friend  suggest  that  if  the
 letter  to  the  Election  Commission  was
 soffering  from  certain  defects  and
 Weaknesses  they  should  not  have  been
 removed?  I  am  speaking  only  in  a
 theereti.al  way,  I  do  mot  know  the

 exact  position  If  the  fact  of  surren-
 der  of  the  symbol  by  the  BLD  was
 not  clear  and  categorical,  and  the  act
 of  sutrende:  had  to  be  made  plain,
 then  should  it  not  have  been  the  duty
 of  the  Piesident  of  the  BLD  to  have
 a  look  at  that  letter?  But  there
 might  have  been  many  other  consi-
 derations

 SHRI  C  M  STEPHEN  The  Prime
 Ministe:  has  said  that  if  the  letter
 was  corrected  then  there  would  have
 been  something  wrong  about  it  The
 Case  is  that  the  letter,  as  taken  away,
 was  returned  in  the  same  way  No
 correction  at  all  The  Prime  Minister
 has  said  that  if  there  was  a  correction,
 then  it  would  have  been  found  fault
 with  (Interruptions)

 SHRI  SHYAMNANDAN  MISHRA:
 He  3s  supporting  me

 SHRI  C  M  STEPHEN
 supporting  you

 Iam  not

 SHRI  SHYMNANDAN  MISHRA:
 A  question  arises  whether  any  public
 interest  was  injured  or  affected
 thereby  Does  the  hon  Member  sug-
 gest  that  public  interest  has  beet
 affected  adversely?  Then  wag  there
 anything  clandestine  about  it?  This
 was  not  done  secretly  The  Chief
 Election  Commissioner  had  recorded
 in  the  file  that  the  letter  was  called
 back  by  the  President  of  the  BLD
 Thére  was  nothing  hush-hush,  there
 was  nothing  clandestine,  there  was
 nothing  secret  about  it  The  paper  was
 not  removed,  the  paper  was  taken  out
 only  to  be  returned  And  there  is
 nothing  to  which  one  can  take
 any  objection  So  I  really  do  not
 know  what  is  made  out  of  that
 episode  How  does  it  reflect
 upon  the  integrity  of  the  hon  Home
 Minister?  How  does  it  reflect  on  any
 public  interest  adversely?  And  how
 is  at  made  out  that  70  was  done  in  an
 objectionable  manner—  that  35,  .t  was
 secretly  removed  or  stolen  from  the
 archives  of  the  Election  Commussion?
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 {Shri  Shyamnandan  Mishra]
 SHRI  C.  M.  STEPHEN:  Telep-

 phoning  and  getting  the  document
 ‘was  a  public  affairs!

 SHRI  SHYMNANDAN  MISHRA:
 If  it  was  a  public  thing,  it  remained
 a  public  thing;  it  was  returned  to  the
 public  office  in  a  proper  manner.

 So,  I  am  quite  in  order  in  holding
 the  view  that  these  people  have
 nothing  to  substantiate  their  charge.
 This  motion  has  even  iurned  out
 to  be  a  motion  of  tribute  so  far  as
 the  hon.  Home  Minister  is  concerned
 and  so  far  88  they  are  concerned,  it  3s
 a  motion  of  despair  and  frustration;
 it  could  have  come  out  of  that  state
 of  mind  only.  Otherwise  these
 people  could  have  waited  for  some
 other  occasion,  althought  we  are  not
 going  to  provide  them  with  any  op-
 portunity  of  that  kind....

 SHRI  C.  M.  STEPHEN:  Wait:  let
 ‘US  fee.

 SHRI  SHYMNANDAN  MISHRA:
 Yes;  let  us  see,

 AN  HON.  MEMBER:
 vote  for  this  as  a  tribute,

 You  should

 SHRI  SHYMNANDAN  MISHRA:
 Mr.  Speaker,  you  would  be  wounder-
 ing  may  be,  even  curiously  asking  him
 as  to  whet  could  be  the  reason  fer  this
 motion.

 The  reason  for  this  motion,  to  my
 mind,  is  the  ‘emergency’  Commission
 ‘appointed  by  the  Hon.  Home  Minister
 to  go  into  the  excesses  committed
 during  the  dark  nights  of  the  Emer-
 gency.  That  is  the  answer.

 The  answer  is  the  ‘Maruti’  Commis-
 sion  which  has  been  instituted  by  the
 Hou,  Home  Minister  to  go  into  the
 misdeeds  of  their  erestwhile  leader and  her  domineering  son.

 The  answer  lies  in  the  Bansilal’
 Commission.  (I  do  not  know  whether ३  am  using  the  correct  terms).
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 So,  we  were  prepared  for  this  kind
 of  attack  from  their  side.

 The  answer,  to  say  the  least,  lies  in
 the  disclosure  the  Hon.  Home  Minister
 was  forced  to  make  the  other  day
 that  the  services  of  the  ex-Chief
 Justice  of  the  High  Court  were  em-
 ployed  to  influence  the  judgment  of
 an  acting  judge  in  the  election  case
 of  Mrs,  Gandhi.  (Interruption).

 Sir,  we  treat  this  motion  as  a  mo-
 tion  not  against  the  Hon.  Home
 Minister  but  as  a  motion  against  the
 Government,  against  the  Party  and
 against  the  restoration  of  democracy
 in  this  country.  The  letter  is  what
 they  are  smarting  under;  they  have
 not  really  reconciled  themselves  to  the
 restoration  of  democracy  in_  this
 country.  Our  illustrious  leader,  the
 Prime  Minister,  has  decided  that  the
 Home  Minister  need  not  participate  in
 this  debate.  That  is,  so  because  our
 leader  has  considered  it  as  a  motion
 against  the  party,  against  the  Govern-
 ment  and  not  as  a  motion  against  an
 individual]  Minister.  ‘You  can  see  the
 dignity  and  stature  of  our  Prime
 Minister  from  the  fact  that  he  has
 asked  the  Home  Minister  not  to  jnter-
 vene  in  the  debate  as  he  would  take
 care  of  it.  But  what  js  their  position?
 They,  who  claim  to  be  great  demo-
 crats  to  their  fingertips  now,  think
 that  the  villain  of  the  piece  is  Mrs.
 Gandhi.  That  is  their  sense  of
 honour.  Our  sense  of  honour  is
 evident  from  the  fact  that  everyone
 is  behind  Chaudhuri  Charan  Singh.
 Our  sense  of  honour  is  that  we  say  we
 collectively  stand  or  fall.  But  their
 sense  of  honour  is  that  they  say  the
 villain  of  the  piece  is  Mrs.  Gandhi  and
 they  must  get  a  certificate  of  inno-
 cence  from  us!  What  were  they  doing
 when  we  were  clamped  behind  the
 bars?  When  Mahatma  Gandhi  went
 on  fast  at  the  Aga  Khan  Palace,  there
 was  an  Aney,  a  Bhabha  to  resign.
 But  what  did  these  honourable
 gentlemen  do  when  Loknayak  Jaya-
 prakash  Narain  was  almost  breathing
 his  Yast?  And  yet  they  would  like  us
 to  believe  that  they  were  quite  inno-
 cent  and  it  was  Mrs.  Gandhi  who  was
 guilty.
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 SHRI  C.  M.  STEPHEN:  Who  said

 that.

 SHRI  SHYAMNANDAN  MISHRA:
 That  is  what  you  are  all  doing,  4  am
 asking  you  to  contrast  or  compare
 your  position  with  our  position.  We
 are  taking,  in  this  matter,  the  honour-
 able  position  which  an  honourable
 Party  would  take  and  which  any  great
 leader  like  our  Prime  Minister  would
 take.

 SHRI  ANNASAHEB  GOTKHINDE
 (Sangh):  He  says  “our  Prime  Minis-
 ter”.  Is  the  Prime  Minister  not  the
 country’s  Prime  Minister?

 SHRI  SHYAMNANDAN  MISHRA:
 In  this  context.  it  is  not  without
 significance  that  the  hon'ble  mover  of
 the  motion  is  my  hon.  friend,  a  very
 lovable  friend,  Shri  Stephen,  but
 not  the  Leader  of  the  Opposition.
 Shall  it  go  unnoticed?  I  do  not  say
 that  the  hon.  Leader  of  the  Opposition
 is  pusillanimous,  or  that  he  has  not
 approved  of  the  motion  which  has
 been  moved  by  the  hon.  Member,  nor
 do  I  suggest  that  he  is  not  going  to
 support  it  if  it  comes  to  voting  in  this
 House.  Still,  we  cannot  help  observing
 that  the  hon.  Leader  of  the  Opposi-
 tion  never  comes  to  the  defence  of
 Mrs.  Gandhi  when  she  is  under
 attack.  We  cannot  also  help  observing
 that  this  motion  legitimately  belonged
 to  the  domain  of  the  Leader  of  the
 Opposition.  But  your  leader  gid  not
 come  forward  to  move  this  motion.
 Can  there  be  a  greater  discomfiture,
 my  hon,  friend,  Mr,  Stephen?

 After  the  motion  has  been  denuded
 of  one  of  the  much-trumpeted  things,
 the  second  aspect  of  the  matter  is  tne
 statement  of  the  hon.  Home  Minister
 in  this  House  regarding  the  thinking,
 Vichar,  about  the  shooting  of  the
 leaders.  I  will  come  to  the  legal  as-
 pect  of  it  later.  But  jt  does  appear  to
 me  that  Chaudhury  Charan  Singh
 must  be  Mrs.  Gandhi  in  order  to  make
 his  statement  acceptable  to  them.
 The  difficulty  of  the  hon.  Home  Minis-
 ter  is,  that  neither  he  can  change  his
 Diological  specie,  nor  his  political
 specie.  That  is  his  difficulty,  I  am

 thinking  bout  his  political  specie
 mostly.  Chaudhry  Charan  Singh  will
 never  turn  a  dictator  in  order  to  make
 his  statement  acceptable  to  the  othet
 party,  to  the  other  part  of  the  House.

 But  let  me  recount  what  ‘hese
 people  have  swalloed  hook,  line  and
 sinker  from  their  erstwhile  leader,
 Mrs.  Gandhi.  Why  ere  you  straining
 at  a  gnat,  as  the  saying  foes?
 (Interruptions)  Mrs.  Gandhi  said
 similar  things  without  any  basis,  in
 fact  in  a  much  worse  form,  and  you
 did  not  have  the  guts  to  oppose  her
 o:  to  contradict  her  (Interrup-
 tious)

 Did  not  Mrs.  Gandhi  gay  on  the  7th
 of  January,  1975,  after  the  assassina-
 tion  of  Shm  L.  N  Michra,  that  it  was
 a  part  of  a  dangerous  plan  and  this
 was  only  a_  rehearsal?  The  hon.
 Home  Minister  spoke  about  sichar
 ard  thinking.  But  here  is  a  definite
 charge  that  there  was  a  plan,  and  this
 was  a  rehearsal.  And  yet,  our  hon.
 friends,  at  that  time  stomached  all
 this.  e

 SHRI  C.  M.  STEPHEN:  Even  now
 we  are  stomaching  it.  That  was  part
 of  the  plan.  We  stand  by  it.  What
 about  bombing  the  Chief  Justice?....
 (Interruptions)  What  about  the  dy-
 namites?  What  about  the  bombing  of
 the  Chief  Justice  of  the  Supreme
 Court?

 SHRI  SHYAMNANDAN  MISHRA:
 Would  my  hon.  friend  ask  the  citizens
 of  the  world,  not  only  of  this  country,
 whether  they  to  believe  that  there  was
 something  like  a  plot  in  the  dynamite
 case—a  charge  which  they  had  trump-
 ed  up  against  Mr  George  Fernandes?

 (Interruptions)  You  may  go  even
 out  of  the  frontiers  of  your  country
 and  ask  whether  or  not  they  believed
 that  :t  was  a  trumped  up  charge.

 Yet  you  do  not  hang  your  head  in
 shame.

 SHRI  C.  M.  STEPHEN:  You  read
 the  Sunday  magazine.  Mr.  Reddy
 has  written  an  article  admitting  it.
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 “SHRI  SAUGATA  ROY  (Barrack-
 pore):  I  rise  on  a  point  of  order.

 There  is  &  revision  petition  in  the
 Baroda  Dynamite  case  which  is  at
 present  pending  in  the  Delhi  High
 Court.  Earlier  you  have  ruled  out
 the  Belchi  incident  because  it  is  sub
 judice,  hut  you  are  allowing  them  to
 raise  this.

 MR.  SPEAKER:  Mr.  Mishra,  if
 there  is  a  revision  petition  pending,
 please  do  not  refer  to  it.

 SHRI  SHYAMNANDAN  MISHRA:
 It  is  not  Mr.  8.  N.  Mishra  who  has
 raised  this  subject.  If  my  hon.  friend
 thinks  that  it  would  prejudice  the
 proceedings  before  the  court,  the
 guilty  party  is  my  hon.  friend....

 MR.  SPEAKER:  If  the  matter  is
 pending  before  the  court,  nobody  can
 refer  to  it,

 SHRI  SHYAMNANDAN  MISHRA:
 Mrs,  Gandhi  said  on  that  occasion,  that
 is,  on  7th  January  ‘1975,  that  she  knew
 that  their  target  was  not  the  Railway
 Minister,  although  his  killing  was  not
 a  Mistake  and  that  it  was  a  rehearsal.
 Then,  paying  homage  to  Mr  Mishra.
 Mrs,  Gandhi  said,  ‘Everybody  knew
 Who  Mr.  Javaprakash  Narayan’s  target
 was  ...(Interruptions)

 I  ask  you  whether  you  would  not
 realise  in  your  cooler  moments  that
 even  a  saintly  person  like  Jayaprakash
 Narayan  was  not  spared!  The  clear
 charge  of  Mrs.  Gandhi  was  that  Mr.
 Jayaprakash  Narayan  wag  after  her
 blood  and  the  real  target  was  she
 (Mrs.  Gandhi).  Now,  this  ig  the  kind  of
 charge  you  make  and  try  to  get  away
 with  Nobody  from  that  side  had  ever
 come  forward  and  told  Mrs  Gandhi
 that  that  was  not  done  and  must  not
 have  been  done.

 Not  only  that.  Mrs.  Gandhi  also  sai?
 that  if  she  had  been  killed,  it  would
 have  been  said  that  she  died  as  a
 result  of  her  own  design.  Her  linking
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 of  Shri  Jayaprakash  Narayan  and  his
 statements  as  also  his  movement  with
 the  murder  of  Mr,  L,  N.  Mishra,  and
 then  suggesting  that  actually  it  was
 she  that  the  murderers  were  after  has
 been  a  much  more  serious  charge  that
 has  been  levelled  against  the  move.
 ment  and  against  all  of  us  who  are
 involved  in  this  movement.  And,  yet,
 at  that  time  when  we  raised  our  voice
 against  this  in  this  House,  none  from
 that  side  had  ever  come  to  support  us.

 Further,  I  will  take  you  to  9th
 September  1975.  Since  we  happened
 to  be  in  jail,  we  had  much  quieter
 moments  to  reflect  on  all  these  things.
 She  said  on  September  19,  975  while
 reacting  to  the  statement  of  President
 Ford  on  the  interna)  situation  in  this
 country:

 “Would  this  country  be  considered
 more  democratic  had  a  large  number
 of  people  been  killed  after  June  29,
 if  myself,  my  family  and  the  Chief
 Ministers  and  others  who  support
 me  had  been  annihilated.”

 The  hon.  Home  Minister  said  about
 a  few  leaders.  She  spoke  of  a  large
 number  of  people  who  might  have  been
 killed.  That  was  the  plot  she  suggest-
 ed.  Does  anyone  of  you  believe  in  your
 heart  of  heart  that  Shyamnandan
 Mishra,  Chaudhury  Charan  Singh  and
 Shri  Morarji  Desai  were  moving  with
 bombs  to  destroy  you?  Did  you  really
 believe  that?  But  here  is  your  erst.
 while  leader  who  said  that  a  large
 number  of  people  would  have  een
 kulled  and  she-herself,  her  family  and
 also  the  Chief  Ministers  of  the  coun-
 try  would  have  been  killed  after  June
 29.  This  is  a  much  more  serious  and
 much  more  concrete  charge  than  had
 been  made  by  the  hon.  Home  Minister.

 This  Mrs.  Gandhi  said  while  com-
 menting  on  the  reaction  of  President
 Ford  on  the  internal  situation  in  this
 country.  But  she  is  also  on  record
 having  said  that  in  this  country  poli-
 tier]  workers  were  only  put  behind  the
 bars  while  in  some  other  countries
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 they  were  even  killed.  This  is  a  state-
 ment  by  Mrs.  Gandhi.  What  did  it  all!
 mean?  What  was  this  dark  hint  about?

 Let  us  coine  to  another  instance—am
 interview  given  by  Mrs  Gandhi  to  the
 Australian  Broadcasting  Commission
 Television  which  was  televised  in
 Australia  on  October  25.  ‘1975.  This
 was  one  of  the  questions  and  answers.

 Q  You  have  said  that  talk  of  asses-
 smation  plot  is  not  without  substance.
 Do  you  really  think  there  was  a  pocsi-
 bility  of  organised  political  murder?

 Ans.-  Of  course,  there  was  and  there
 is

 Of  course,  there  was  and  there  is--
 {hese  are  clear  and  definite  charges
 hh  there  is  murder  in  your  statements,
 there  would  have  been  real  murder».
 If  there  8  murder  in  your  eyes.  there
 is  murder  in  your  statements.  there  is
 murder  in  your  thinking,  this  murder
 would  out.  That  is  the  kind  of  thing
 which  the  hon.  the  Home  Minister  was
 pointing  out—you  have  been  thinking
 all  the  time  on  this  line.

 My  hon.  friend  the  Mover  of  the
 Mietion  was  referring  to  the  statement
 made  bv  the  ex-Attorney  General—
 Shri  Niren  De  two  days  back.  But
 what  has  Mr  Niren  De  said?  To  my
 ming  Shri  Niren  De  has  not  contradic-
 ied  what  the  hon,  Home  Minister  had
 said.  T  am  reading  out.  I  wil]  not
 leave  anything  to  your  mercy  What
 has  he  said?

 The  point  was  not  that  the  furnda-
 mental  rights  were  merely  suspended,
 iad  it  was  open  to  a  citizen  to  go  to
 the  court  after  the  emergency;  the

 point  was  that  during  the  period  of
 emecgeney  you  die,  you  go  to  the  grave.
 ‘What  does  it  mean?  Could  the  Home
 Minister  say  that  the  entire  future  was
 going  to  be  in  your  hands?  There  was
 bound  to  be  the  end  of  emergency  and
 after  the  emergency  the  laws  would
 have  {o  be  restored  to  the  previous
 Position,  if  at  all  the  people  of  India
 mattered.  Here  the  Attorney  General
 2908  LS—22.

 says  that  the  right  to  life  was  in-
 deed  suspended  during  the  emergency. So  if  the  right  to  life  was  suspended during  the  emergency,  there  was  no
 remedy  jn  court.  Then  how  is  the
 position  of  hon.  Home  Minister  con.
 tradicted  by  the  ex-Attorney  General, T  cally  do  not  know?  The  other  point
 that  T  would  hke  to  make  in  the  con-
 text  of  the  ex  Attorney-General’s  stale.
 ment  is  this  He  had  said  that  he  was
 living  in  a  state  of  constant  terror  and
 panic,  and  that  he  was  apprehensive
 ahout  the  security  of  hfe  of  his  dear
 ‘wile  Can  there  be  a  grenter  condem-
 nation  of  your  regime  than  that  the
 Attorney  General  was  shaking  in  his
 shoes,  there  was  a  tremor  down  his
 spine  uJ  the  time  us  to  What  would
 happen  to  his  dear  wife  who  used  to
 come  from  Sweden  to  this  country.

 ]  leave  it  to  you  to  judge  whether
 or  not  a  legitimate  inference  could  be
 made  that  you  were  going  to  get  into
 a  murderous  mood  and  perhaps  you
 could  go  even  to  the  point  of  lunacy,
 You  could  argue  this  way.

 The  hon,  Mover  of  the  Resolution
 had  said  this  was  not  the  plea  on
 which  the  case  was  built  by  the  ex-
 Attorney  General  But  this  was  the
 crux  of  the  matter.  Therefore,  it  was
 squarely  and  clearly  posed  by  Mr.
 Justice  Khanna:  What  would  happen
 to  a  citizen  if  he  was  shot  dead  by  g
 constable  or  any  member  of  the  execu-
 tive?  Then  the  Attorney  Genera)  in
 effect,  said  this  throwing  up  his  hands
 in  horror:  “Your  Lordship,  you  and  I,
 both  are  helpless  in  this  matter.”  Sir,
 that  was  the  state  of  utter  helplessness
 in  which  the  entire  country  found  it+
 self.  So,  we  were  then  not  the  citizens
 of  a  modern  State.  We  were  just  like
 animals  and  slaves;  we  had  no  right  to
 life  and  we  lived  only  by  their  mercy.
 That  was  what  the  Home  Minister  had
 said  in  his  inimitable  words:

 अगर  हम  लोग  जिन्दा  थे  तो  उनकी  नज हे
 इनायत  परचे  ।

 This  is  what  the  Home  Minister  had
 said.  If  we  were  alive,  it  was  because
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 of  the  compassion  in  the  eyes  of  the
 honourable  lady,  the  Prime  Minister;
 more  correctly,  it  was  hecaUse  of  her
 sympathy,  it  was  because  of  her  mercy
 it  was  by  her  grace  and  kindness.  The
 real  grace  of  Urdu  could  not  be  pro
 perly  communicated  through  any  tran-
 slation  of  ‘Nazre  Inayat’.

 Thus  a  legal  framework  of  a  thoro-
 ughly  authoritarian  regime  had  been
 er  was  being  evolved  The  citizens
 had  no  right  of  entry  to  the  court  of
 law  What  does  the  bar  at  the  thresh
 hold  theory  mean?  It  only  means
 “Mr  Citizen.  you  cannot  enter  the
 precincts  of  the  court  during  the  period
 of  emergency.”  When  you  took  that
 plea,  vou  did  nat  do  so  in  an  off-the.
 cuff  manner  Surely,  it  was  net  the
 off-the-cuff  speech  of  the  honourabic
 Attorney  General,  it  was  after  the
 Fgh  courte  had  pronourred  on  this
 issue  and  after  due  deliberation  had
 taken  place  in  Delhi.

 It  was  not  only  the  stetement  of  the
 Attorney.General,  it  was  a  plea  made
 after  full  deliberation,  in  Delhi.  The
 Attornev-General  had  not  made  this
 plea  to  the  Supreme  Court  on  the  spur
 of  the  moment  Then,  how  do  Mr.
 Speaker  ‘we  explain  this?

 Would  not  the  hon  gentlemen  also
 think  about  it  a  httle  more  coolly  thit
 they  had  been  a  party—not  in  this
 House  but  in  the  other  and  in  their
 partv  ton—to  a  law  being  passed  im-
 munising  the  Prime  Minister  against
 any  criminal  offence  that  she  might
 hive  committed  or  she  might  commit.
 What  was  it  all  for.  for  immunising  her
 from  all  the  criminal  offences?  it  was
 passed  in  the  other  House,  in  the  Rajya
 Sabha
 (Interruptions),

 So  Sir,  what  was  it  meant  for?
 What  was  it  against  which  the  safe.
 guard  wag  being  provided’?  Probably,
 any  reasonable  person  would  think  that
 the  safewrrd  was  against  any  possible
 offence  thet  might  be  committed  by
 the  then  Prime  Minister.  Otherwise,
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 what  was  the  need  for  it?  You  all  had
 been  a  party  to  that  at  least  in  your
 own  parly  meeting  Please  say  if  you
 had  not  been  party  to  that,  (Interrup-
 tions)

 Then,  Mr  Speaker,  would  you  not
 ulso  recollect  that  they  were  trying  to
 insulate  certain  laws  from  being  chal
 lenged  in  the  court—particularly  the
 law  which  related  to  the  declaration
 of  certain  people  as  anti-national”
 Anybody  could  be  declared  as  anti-
 natroral  and  this  law  could  not  be
 challenged  in  the  court.  So  what  was
 the  framework  that  was  being  evolved?

 MR  SPEAKER:  Mr  Mishra,  now
 you  are  going  out  of  the  line  Anti-
 national  law  has  nothing  to  do  with
 this  You  have  covered  the  eround
 which  he  has  covered

 SHRI  SHYAMNANDAN  MISHRA:
 Sir,  this  was  one  of  the  grounds  that
 wus  sought  to  be  covered

 MR.  SPEAKER:  Up-till  now  you
 were  on  the  line  of  Mr.  Stephen  =  If
 you  80  into  the  anti  national  law,  that
 has  no  bearing  at  all

 SHRI  SHYAMNANDAN  MISHRA:
 This  was  one  of  the  elements  in  a  par-
 licular  framework  which  had  to  be
 reckonec’  with  I  would  not  expand
 that

 Finally,  summing  up,  Mr.  Speaker,
 I  would  say  that  the  two  issues  on
 which  mv  hon  friend,  the  mover  of  the
 Motion  has  tried  to  attack  the  hon’ble
 Home  Minister  are  the  ones  on  which
 the  hon  Home  Minister  stands  erect;
 in  fact  it  is  their  heads  which  must
 bend,  not  the  head  of  the  Home  Min-
 ister  (Interruptions)  Mr  Speaker,  I  do
 not  even  have  to  say  very  strongly  tha!
 I  oppose  this  motion  because  the  mo-
 tion  itself  is  inherently  so  weak  that
 it  will  fall  down,  It  will  not  require
 the  force  of  number.  Probably,  wis
 dom  may  prevail  upon  them,  when  it
 comes  to  the  final  reckoning,  to  with-
 draw  the  motion.  I  still  hope  it  is
 going  to  be  80.
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 So,  with  these  words,  I  have  formally
 to  say  that  ]  oppose  this  motion.  While
 ३  am  opposing  it,  I  feel  it  has  already
 fallen  down  inherently.

 MR.  SPEAKER:  Before  we  proceed
 any  further,  |  want  to  say  that  four-
 hour's  time  has  been  allotted  by  the
 Business  Advisory  Committee  for
 this  Motion.  It  was  to  start  at  3
 P.M.  but  it  had  started  at  4  P.M.  Is
 it  the  pleasure  of  the  House  that  we
 will  sit  up  to  7  O'clock  today  and  have
 one  hour  tomorrow?

 SEVERAL  RON.  MEMBERS:  No,  no.

 SHRI  VASANT  SATHE:  Sir,  I  have
 my  half-an-hour  discussion  which  is
 put  down  at  6-30  P.M,

 MR.  SPEAKER:  We  will  come  to
 that.

 SHRI  VASANI  SATHE:  I  do  not
 know  how  you  rule  that  out?  The
 Order  paper  says  that  it  will  be  takeu
 up  at  6  30  P.M.  or  as  soon  as  the  pre-
 ceding  items  of  business  38  disposed  ol
 whichever  is  earlier.  You  have  al-
 Teady  decided  that  it  will  be  taken  up
 at  630  P.M,

 श्री  कंवर  लाल  गुप्त:  मेरा  फहना  यह  है
 कि  साठे  साहब  का  जो  हाफएनइश्रावर  का
 डिस्केशन  है,  उस  को  न  लिया  जाए  जौर
 रून  को  सस्पेंड  कर  दिया  जाए  शौर  यह  जो
 मोशन  है,  इस  को  झआाज  ही  खत्म  करना
 चाहिए  ९

 स्वास्थ्य  झर  ध्प्थितर  कत्यरण  स्त्री
 (श्री  राज  नाराण्श  )  :  मैं  यह  सुझाव  देगा
 के  इस  मोशन  पर  बहस  भ्राज  खत्म  हो  जाए
 ौर  प्राइम  मिनिस्टर  साहब  काजो  रेलाई
 हो,  वह  कल  हो  5.०  1

 थी  जनध्चर  मिश्र  (इलाहाबाद)
 मक  ख्याल  है  कि  भ्राज  ये  लोग  देर  तक  ब॑  ठना
 नहीं  चाहते  हैं  क्योंकि  श्रीमती  इन्दिरा  गांधी
 को  पार्टी  कर्नाटक  हाउस  में  है  2  बहां  बत  पया
 जाए शह,  एक,  दि.)  ओर

 PROF.  P.  6.  MAVLANKAR:  Sir,  we
 began  the  discussion  at  4  P.M.  instead
 of  3  P.M.  My  submission  is  that  we
 can  go  upto  8  P.M.  and  finish  it  today.
 The  Half-an-Hour  discussion  can  be
 postponed  to  some  other  day  with  the
 consent  of  the  House.  (Interruptions)

 SHRI  VASANT  SATHE:  How  it  is
 possible?

 MR.  SPEAKER:  The  matter  is  en-
 tirely  for  the  House—and  not  for  the
 Speaker—to  decide.  At  6.30  P.M.
 there  is  Half-an-Hour  discussion.  It
 is  open  to  the  House  tao  sit  as  per
 schedule  or  postpone  the  Half-an-
 Hour  discussion.  For  that  somebody
 hus  to  move....

 SHRI  KANWAR  LAI  GUPTA:  Sir,
 1  move  that  Half-an-Hour  discussion
 be  postponed.  (Interruptions).

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  May  I  suggest,  Sir,
 that  this  can  be  carried  on  till  7  P.M.
 Then  there  is  a  Half-an-Hour  discu<-
 sion  which  can  go  from  7  P.M.  to  7-30
 P.M  _  I  will  reply  to  the  discussion
 tomorrow.
 38  hrs.

 MR.  SPEAKER:  I  am  entirely  in  the
 hands  of  the  House,  because  this  is
 a  matter  to  be  decided  by  the  House
 and  not  by  the  Speaker.  The  Prime
 Minister  suggests  that  this  Resolution
 shall  go  on  till  7  O'clock.  From  7  0!
 clock  to  7.30,  half-an-hour  discussion
 can  go  on  and  we  will  adjourn  the
 House  after  that.  This  resolution  will
 be  continued  tomorrow.  Now,  is  this
 the  pleasure  of  the  House?

 SOME  HON.  MEMBERS:  Yes.

 SHRI  KANWARLAL  GUPTA:  Oniy
 the  Prime  Minister  will  reply  tomor-
 row.

 PROF.  P,  G.  MAVALANKAR:  Only
 the  Prime  Minister  will  speak  tomor-
 row  and  nobody  else.

 MR.  SPEAKER:  May  I  suggest  a
 compromise?  We  will  go  on  till  7  oO
 teak,  bs  A
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 Mr  Stephen  will  reply  alter

 the  Prime  Munister’s  reply  He  wih
 reply  tomorrow  Two  things  will  i
 left  tor  tomorrow  Now,  we  will  go
 on  till  7  O'clock  (inter  3६  ms.  Now,
 4  take  the  pleasure  the  House  that
 tis  will  go  on  till  Ovioch  Vhe
 half  an  hour  disewss  n  will  stirt  =  at
 7  Oclock  today  and  tomorrow  Mr
 Stephen  will  reply  after  the  Prime  Mi)
 misters  reply  (Interruptions)

 SHRI  SAMAR  MUKHERJEE  (iow
 rah)  How  can  we  discuss  this  mu
 tion  within  7  Oclock®  You  have  ex
 tended  it  for  tomorrow  also  Now
 it  is  already  past  600  PM  How  cin
 vou  give  chance  to  other  political  par
 ties’  (Interruptions)

 SHRI  VASANT  SATHE  One  Men
 ber  will  speak  for  one  hour  and  an
 other  Member  will  speak  for  anothe:
 hour,  that  3  till  700  pm  JI  had
 given  notice  of  my  motion  and  it  has
 been  shown  in  the  agenda  against  my
 name  Now  you  cannot  delete  my
 name

 MR  SPEAKER  On  neithe:  side
 shouting  will  make  a  good  argument
 Quiet  argument  is  stronger  than
 shouting  There  i,  more  conviction  in
 a  quiet  argument  than  in  shouting
 Some  people  think  that  shouting  35
 the  only  argument  Hereafter  I  am
 limiting  the  time  to  0  minutes  for
 every  Member

 MR  K  P  UNNIKRISHNAN  (Badia
 gara)  Sir  as  I  sat  hstening  to  my  es
 teemed  friend  Mr  Shyamnandar
 Mishra  for  whom  I  have  great  res
 pect  I  thought  it  was  one  of  the  mos‘
 extraordinary  performances  of  his  77
 this  House  extraordinary  in  the  sense
 that  I  cannot  conceal  my  disappoint
 ment  about  the  performance  of  Mr
 Mishra  He  said  that  the  mover’s
 speech  was  disappointing  But  the
 tone  of  adulation  which  I  heard  for  the
 Home  Mhinister—I  have  no  quarrel  7
 you  want  to  make  him  your  Prime
 Minister  you  «an  make  him  the  lea-
 der  of  your  Party  so  that  your  prob-

 lem  of  disappomtment  will  be  solved
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 Now  as  for  Mr  Stephen's  disappoint
 ing  performance  to  which  Mr  Masha
 referred,  I  can  understand  this  Natu-
 rally  truth  hurts,  not  only  hurts  some
 time  but  something  it  stings  also,  as  I
 shal  prove  Jater

 The  whole  question  involved  in  this
 motion  the  thrust  of  this  moffén  r
 volves  around  munusterial  respons'bi
 ht.  When  we  say  acts  of  commission
 ind  omission  when  we  mention  (९३

 tain  specific  acts  the  main  or  centiul
 thrust  of  tne  whole  motion  of  censurs
 ay  in  the  case  of  previous  precedents
 in  the  House  of  Commons  as  an  ९
 previous  precedents  in  this  House  also
 ind  as  Mr  Madhu  Limaye  would  agret

 with  me  the  main  thrust  is  of  minis
 terial  responsfhility  I  should  say  tr  ६
 there  are  two  aspects  of  this  respon
 sibility  Munisters  are  not  only  colle
 lively  but  also  individually  respons!
 ble  {o.  the  conduct  of  the  policies  ०
 the  government  It  means  that  they
 have  to  be  responsive  to  the  public  de-
 mands  and  responsible  to  the  move
 ments  of  public  opimon  You  in  vour
 wisdom  said  that  we  should  not  disxu  5
 certain  things  which  were  sub-yudice
 That  of  course  I  hope  will  not  be  ex
 tended  to  sa,  that  protection  to  thr
 Harijans  and  the  rights  of  the  Har!
 jans  cannot  he  debated  in  this  moti}
 or  in  other  motions  because  thir  1S
 not  the  only  one  specific  instance  |
 Bihar  The  Centre  i8  constitutionally
 hound  the  Home  Munistry  As  bound
 and  consequently  the  Home  Minister
 is  bound  and  responsible  for  the  p:9
 tection  of  the  hfe  and  property  of
 Hariyans  in  this  country

 SHRI  SHYAM  NANDAN  MISHFA4
 What  about  the  Andhra  Incidents’

 SHRI  &  P  UNNIKRISHNAN  Wren
 the  hfe  and  property  of  Hariyans  an!
 Tribals  are  endangered  we  are  entitled
 to  raise  it  and  that  is  why  we  have
 raised  it  today  Since  you  in  vour
 wisdom  had  said  that  we  should  net
 Mention  or  deal  with  the  Belchi  0c!
 dent  I  do  not  want  to  inention  that
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 No  government  can  pursue  irresporsi-
 ble  policies  and  abdicate  its  constitu-
 tional  duties  as  well  as  moral  res-
 ponsibilities  or  deny  the  right  ef  par-
 lhamentary  scrutiny  and  control  of  the
 executive.  Nobody  can  shut  us  out
 about  debating  certain  aspects  whicn
 surround  this  motion

 i  have  two  faces  of  Chaudhury  Cha-
 ran  Singh,  the  Home  Munister  before
 ine,  One  is,  quite  unlike  many  others
 siting  here,  that  of  a  great  freedom
 fyghter—Il  respect  him  as  a  nationalist
 and  freedom  fignter—quite  unlike  Mr.
 Jvotirmoy  Bosu--he  is  not  here—who
 was  serving  the  British  army  during
 those  davs  when  Chaudhury  Charan
 Singh  as  weil  us  the  leader  of  the  on-
 position  were  in  jail,  unlike  Nanaji
 Deshmukh  for  whom  I  have  resvect,
 who  was  organising  Swayam  Sevaks
 whom  Chaudhury  Saheb  used  to  call
 Knickerwalas’..  I  have  respect  for

 him  us  a  great  nationalist,  as  a  man  of
 conviction

 AN  HON.  MEMBER:  What  did  you
 do?

 SHRI  K.  P.  UNNNIKRISHNAN:  I
 have  gone  on  record  in  this  House  say-
 ing  that  here  |  see  a  man  ho  was
 as  straght  as  a  rod.  a  man  who  was
 responsible  for  zamindari  abolition  in
 his  state,  an  opponent  of  communal
 pohticg  as  represented  by  the  Rashtri-
 ya  Swavam  Sevak  Sangh.  I  did  not
 agree  with  him  on  many  things;  Mr.
 Stephen  referred  to  his  views  in  Nag~
 pur  Congress;  I  do  not  want  to  go  into
 those  aspects.

 Rut  I  have  another  picture  of  the
 Home  Minister,  I  should  not  like  to
 ‘ay  that  he  brought  the  politics  of  de-
 fection  to  thig  country  but  he  is  knewn
 m  recent  political  history  as  number
 one  or  ace  defector.  Here  I  have  the
 anatomy  of  a  defector  hefore  me;  this
 House  has  before  it,  I  do  not  want
 to  say  that  he  did  so  out  of  opportu-
 nism,  because  he  always  talke  about

 his  convictions;  he  would  argue  that
 it  was  not  because  he  wanted  to  be the  Chief  Minister  of  U.P.  that  he  de-
 fected.  Suddenly  one  fine  morning  in

 March  +1967,  he  realised  that  all  that
 he  stood  for  had  gone  wrong.  (/nter-
 ruptions).

 MR.  SPEAKER:  Mr.  Unnikrishnan,
 if  4  allow  you,  I  will  have  to  allow
 them  also.  ‘his  is  a  censure  motion
 and  not  a  no  confidence  m»tion.

 SHRI  MORARJI  DESAI:  I  would
 like  to  suggest  to  my  hon,  friend  that
 this  8  related  to  a  _  particular  issue.
 Why  is  he  bringing  in  all  the  other
 things  here?

 (Interruptions)
 SHRI  क्  P.  UNNIKRISHNAN:  I

 understand  that  the  Home  Minister
 is  very  sensitive  and  in  deference  to
 the  wishes  expressed  by  the  Leader  of
 the  House,  I  shall  not  go  to  Shri  Cha-
 ran  Singh's  past.  But,  as  was  made
 clear,  the  main  allegation  aga:nst  him
 lg  that  he  makes  haseless  and  mis
 leading  statements  in  the  House  and
 outside  and  he  does  not  discharge  his
 duties  in  protecting  the  downtrodden,
 the  Harijans  and  the  tribals  of  this
 country,  This  has  been  confirmed  by
 the  report  of  his  own  party  men.  He
 does  not  care  tor  public  opinion  and
 goes  against  it  and  makes  pronounce-
 ments  in  this  House.  So,  this  is  the
 picture  which  emerges  from  his  per-
 formance  in  this  House  during  the  last
 hundred  davs.

 As  far  ag  your  ruling  is  concerned,  I
 shal]  not  go  into  details.  I  shall  only
 invite  your  attention  to  the  fact  that
 nine  to  ten  Members  of  Parliament
 from  his  own  party  had  constituted
 an  Enquiry  Commission  and....

 MR  SPEAKER:  What  cannot  be
 done  directly,  you  cannot  do  indirect-
 lv.  T  will  not  allow  it.

 SHRI  K,  P.  UNNIKRISHNAN:  Ag  I
 have  said,  protection  of  Harijans.
 tribals—I  hope  you  will  agree  with
 me—is  the  constitutional  responsibility
 of  the  Home  Minister  and  the  Gov-
 ernment.  My  main  charge  is  that  he
 has  failed  in  the  discharge  of  his
 duties  in  protecting  these  interests  as
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 evidenced  by  many  of  his  acts  of  com-
 mission  ang  omission,  I  am  sure  you
 cannot  have  any  objection  to  thal.

 Now  here  emerges  from  the  so-
 called  Election  Commission  case,  the
 political  anatomy  or  the  anatomy  of
 the  political  morality  of  a  man  called,
 Charan  Singh,  the  Home  Minister  of
 India  The  ‘Statesman’  first  and  the
 ‘Patriot’  of  Delhi  brought  out  a  news
 concerning  the  withdrawal  of  this
 letler  and  it  was  disputed.  Mr.  Shanti
 Bhushan  contesteg  the  point  and  said
 that  nothing  was  clandestinely  re~
 moved  from  the  files,  there  was  jour-
 ney  of  a  letter  from  Election  Commis-
 sion  Office  to  Charan  Singh's  Office
 ang  back  again,  sealed  and  delivered
 by  my  friend,  Mr.  Rabi  Ray.  On  5th
 May,  1977,  the  letter  was  sent  by  Shri
 Charan  Singh:  received  on  6th  May
 in  the  Office  of  the  Election  Commis-
 sion  On  8th  May,  hecause  something
 had  happened  in  between,  Shri  Charan
 Singh.  the  Home  Minister,  desired  the
 return  of  the  letter.  It  is  astounding
 that  he  has  not  kept  any  copy  of  the
 letter,  Jt  is  not  that  he  did  not  keep
 a  copy  of  that  Jettcr!  I  was  only  that
 the  official  communication,  which  was
 sent  on  behalf  of  a  particular  recog-
 mised  party,  had  to  be  withdrawn  for
 purposes  other  than  legitimate.  Thet
 was  the  crucial  pomt  On  Sth  May  it
 way  returned  to  Mr.  Charan  Singh.
 ‘What  happened  on  l0th  May?  Be-
 cause  it  was  delivered  back  ta  the
 Election  Commission  on  lth  May.
 So,  between  these  dates  something
 happened.  Using  his  power  and  in-
 fluence,  using  his  high  office  of  Home
 Minister,  he  deliberately  and  illegiti-
 mately  saw  to  it  that  letter  of  im-
 oortance  like  this  was  removed  That
 is  my  charge.  I  do  not  know  what  he
 wanted  in  return  for  a  symbol!  But
 whatever  it  may  he,  here  is  the  ana-
 tomy  of  a  ruthless  political  operator—
 T  do  not  want  to  say  ‘blackmailer’—
 who  is  prepared  to  do  anything  for  the
 sake  of  power  and  i,  furtherance  of
 his  ambition,  That  is  the  gravemen
 of  my  charge  today  in  this  censure
 motion,

 AUGUST  4,  977  of  Home  Minster  364

 it  ig  not  confined  to  this.  There  s
 another  thing  which  jis  very  serious.
 Oy  8th  July,  when  he  spoke  in  this
 House,  he  spoke  very  well,  with  all
 the  gifts  he  has.  He  spoke  with  great
 determination  and  conviction,  He
 said;

 “We  shoulda  not  think  that  since
 we  Nave  become  MPs  and  Ministers,
 our  relations  have  got  a  right  to  get
 aything  done.”  “Corruption  is  pre-
 vailing  from  top  to  bottom.  Politi-
 cal  leaders  are  also  not  free  from  it.
 The  moral  fibre  in  the  country  has
 completely  collapsed”—

 am  prepared  to  agree  with  him  to  a
 large  extent  as  far  88  generalities  are
 concerned,  I  have  quoteg  from  the
 authentic  English  translation  of  his
 Speech  in  ।30  July....

 MR.  SPEAKER:  You  have  2  minute;
 more,

 SHRI  K.  P.  UNNIKRISHNAN:
 There  should  not  be  any  impression
 that  you  are  shutting  me  out  on  this
 point  There  is  a  surgeo,  in  Willins-
 don  Hospital,  New  Delhi,  who  holds
 as  M.S  degree  from  Agra  University
 Sometime  in  978  or  1974,  it  was  dis-
 covered  that  this  surgeon  had  left  an
 instrument  in  a  patient's  abdomen  aud
 stitcheq  it  up.  Dr,  Thanawala,  who
 was  then  Superintendent  of  the  hos-
 pital  got  an  X-ray  done  and  found  it
 out.  The  Union  Health  Ministry  or-
 dered  an  enquiry....

 SHRI  GAURI  SHANKAR  RAI;  Flow
 is  it  relevant?

 MR.  SPEAKER:  Let  him  finish  in
 two  minutes,

 SHRI  K,  P.  UNNIKRISHNAN:  Ac-
 cording  to  its  report,  the  doctor  tried
 to  put  the  blame  on  the  nurses.  A
 written  warning  was  entered  in  the
 personal  file  of  this  doctor  kept  in  the
 Health  Ministry.  In  April  1977,  after
 Chaudhuri  Charan  »Singh  became
 Home  Minister  and  after  his  protere
 Shri  Raj  Narain  became  Health  Min-
 ister,  confidential  orders  were  gasved
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 to  remove  the  written  warning  from
 the  personal  file  of  the  surgeon.

 स्वास्थ्य  शौर  परिवार  कल्याण  मंत्री
 (शी  राज  नारायण):  माननीय सदस्य  बिल्कुल

 असत्य  चार्ज  लगा  रहे  है  (व्यक्षघान)

 SHRI  K,  P.  UNNIKRISHNAN:  The
 entire  personal  file  of  this  surgeana  is
 a  closely  guardeg  secret.  Who  is  this
 VIP  surgeon?  He  happens  to  be  the
 son-in-law  of  Chaudhuri  Charan
 Singh.  Only  a  casual  reference....
 (Interruptions)

 श्री  राज  नारायण  :  अध्यक्ष  महोदय,  मैं
 आप  को  प्रिविलिज  मोशन  का  नोटिस  अभी
 दे  देता  हूं  ।  (व्यवधान)

 MR,  SPEAKER:  Your  time  is  over.
 I  have  to  allow  other  members  also.

 MR.  SPEAKER:  You  will  kindly  sit
 down  now.

 (Interruptions)
 MR,  SPEAKER:  He  is  raising,  a

 point  of  order.
 SHRI  SAUGATA  ROY:  Sir,  why

 did  he  order  us  to  sit  down?

 MR.  SPEAKER;  Many  times  you
 say  “Sit  down”.  But  you  forget  that
 both  sides  have  ६७७०  authority.  I  agree,

 गृह  मंत्री  (श्री  चरण  सिह)  :  यह  बात
 ही  नही  हुई,  जो  यह  कह  रहे  है  वह  बिल्कुल
 गलत  है।  मैं  आपसे  यह  पूछने  वाला  था  कि
 क्या  जो  कुछ  कहा  जा  रहा  है  वह  रेलीवेंट  है
 डिबेट  के  लिए,  उस  पर  उन्होंने  कहा  कि  प्राष
 बैठ  जाइए,  तब  मैं  ने  कहा  था  कि  मैं  नही
 बैठूंगा.  श्राप  को  बैठना  चाहिए  (व्यवधान)
 नहीं,  श्राप  ने  मुझसे  कहा  था  कि  बैठ  जाइए।
 मैं  ने  हा  कहा  कि  मैं  नहीं  बौठंगा,  मुझे  श्राप
 से  कहना  है।  (व्यक्षधान)  ...  मैंने
 उन  को  ऐंड्रस  किया  था  ।

 मैं  आप  के  जरिए  कहना  चाहता  हूं
 उन्होंने  मुझसे  कहा  था  बैठ  जाइए  |:  (  ध्यक्षधान)

 अध्यक्ष  महादय,  मै  यह  जानना  चाहता  हूं
 कि  जो  यह  मेरे  ऊपर  परसनल  धटक  किया
 गया  है  यह  कहां  तक  रेलीवेंट  है  ?  इस
 डिबेट  इसका  क्‍या  वास्ता  है  और  साथ
 ही  यह  कहना  चाहता  हूं  कि  प्रगर  माननीय
 दोस्त  इस  बात  को  साबित  कर  दे  कि  काई
 चाज  मेरे  सन-इन-ला  पर  था,  कोई  चार्ज  था
 जिसके  बारे  मे  मुझे  नही  मालूम  है  श्र,  साथ
 ही  यह  साबित  कर  दें  कि  मैंने  इन  से  कहा
 अपने  साथी  हेल्‍थ  मिनिस्टर  से  और  उसकी
 वजह  से  कोई  'श्यायत  की  गई  हा  तो  मैं
 रिजाइन  करने  के  लिए  त॑  यार  हूं  वरना  णराफत
 का  तकाजा  है  ही  शुड़  रिज्ञाइन  ।

 (Interruptions)

 MR.  SPEAKER:  Please  sit  down.
 The  Home  Minister  raised  a  point  of
 order  to  say  that  this  is  whollysirrele- vant  for  the  present  gebate  and  is  not
 in  order.  The  charge  is  one  of  eens
 sure  and  not  of  no-confidence  Motion.
 If  the  charge  ts  one  of  censure,  our
 rules  provide  that  you  must  specifi-
 cally  mentio,  what  you  are  going  to
 Suy  and  you  are  not  allowed  to  travel
 out  To  some  extent,  Mr.  Stephen  has
 travelleq  out  though  not  to  a  large
 extent,  ang  to  some  extent  Mr.  Mishra
 also  has  travelleq  out.  But  so  far  as
 Mr  Unnikrishnan’s  present  charge  is
 concerned,  it  is  wholly  outside  the  re-
 levancy  and  therefore.  I  rule  it  out.

 (Interruptions)

 SHRI  SHYAMNANDAN  MISHRA:
 I  must  submit  that  I  have  not  travell-
 ed  outside  the  scope  of  the  eubject.

 श्री  राजनारायण  :  प्वाइंट  श्राफ  आड्डर।
 यह  सेंशर  मेरा  है|  मैं  हस  के  ऊपर  प्रिविलिज
 का  नोटिस  देता  हूं  क्योंकि  प्रलिएस्ट

 प्रयोच्युनिटी'  प्रवेल  करनी  चाहिए  ।

 Everything  has  happened  within  the
 eye  of  the  House.  Therefore,  I  raise
 the  question  of  privilege.

 SHRI  K.  P.  UNNIKRISHNAN:  Be-
 fore  you  listen  to  me  fully,  if  they  get
 wild....
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 MR.  SPEAKER:  There  is  no  addi-
 tional  charge  that  you  can  add  ina
 censure  motion,

 (Interruptions)

 MR,  SPEAKER:  I  do  not  allow.  If
 you  deal  with  that  subject  further,  |
 May  expunge  it.

 SHRI  K,  P,  UNNIKRISHNAN;:  Sn,
 J  am  only  raising  a  poser  to  him.  He
 can  deny  it,

 MR.  SPEAKER:  In  a  censure  mo-
 tion,  it  does  not  arise,

 (Interruptions)

 SHRI  K  P  UNNIKRISHNAN;  Ag  I
 sald  earher,  there  arc  two  facets.  I
 would  hke  to  know  which  one  js  cor-
 tect.  That  is  the  crucial  point  before
 the  House.  Which  one  is  _  correct?
 That  is  the  crucial  point  before  the
 House  Here  we  have  both.  I  want
 to  know  from  the  Home  Minister.  I
 have  not  saig  that  he  has  put  pressure
 (Interruptions)  I  would  like  him  to
 enlighten  us,

 MR,  SPEAKER;  Not  in  this  debate
 Please  go  on  to  any  other  point.  You
 have  already  taken  much  time,

 SHRI  RAJ  NARAIN;:  You  have  just
 now  said  that  he  pressurized  Raj
 Narain  to  do  this.

 SHRI  K,  P.  UNNIKRISHNAN:  I
 would  hike  to  know  from  the  Home
 Ministcr  also  about  the  :mpounding  of
 certain  passports.

 MR,  SPEAKER:  I  woulg  not  allow
 it.  Please  don't  take  it  up

 Rule  353  says:
 “No  allegation  of  a  defamatory  or

 incriminatory  nature  shall  be  made
 hy  a  member  against  any  person
 unless  the  member  has  given  pre-
 vious  intimation  to  the  Speaker  and
 &lso  to  the  Minister  concerned  so
 thet  the  Minister  may  be  able  to
 make  an  investigation  into  the  mat-
 ter  for  the  purpose  of  a  reply:...
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 You  have  given  ne  such  notice.  There-
 fore,  I  don’t  allow  it.

 SHRI  GAURI  SHANKAR  RAI:  On
 a  point  of  order,  Sir.  After  your
 suhng,  the  entire  statement  made  by
 my  fiend  hay  become  irrelevant  and
 it  should  be  expunged.  |  would  like
 sou  to  expunge  it,  if  it  is  not  proper.

 MR  SPEAKER:  Mr  Unmkrishnan
 Please  conclude

 SHRI  K  P  UNNIKRISHNAN:  Thic
 govetniment  is  a  government  of  com-
 missions,  for  commissions  and  by
 commissions  It  has  no  other  purpose
 heyond  that  (Interruptions)  We  have
 no  Quarrel,  ay  far  as  Our  basic  assess~
 ‘nent  and  respect  for  Mr  Morarji  aud
 M:  Charan  Singh  are  concerned
 They  remain  We  don’t  want  to  say
 that  our  respect  for  Mr  Morarji  Desa)
 Js  More  and  that  for  Chaudhur!  Saheb
 is  les  As  I  have  already  pointed  out,
 at  4९  not  our  imtention  Our  intention
 is  this:  As  we  have  understood  it,
 there  were  specific  acts  of  commission
 and  omission  on  hig  hehalf,  and  he
 was  not  discharging  constitutional
 responsibilities,  That  is  why  we
 brought  forward  thig  motion  Now
 that  we  have  come  from  total  revolu-
 tion  to  total  prohibition,  I  don’t  know
 where  this  government  leg  by  Mr.
 Moraiji  Desai  is  going  to  land  us
 My  grievance  against  the  Prime  Min-
 ister  is—it  is  clear  he  has  tried  to
 asses,  lus  Rajya  Sabha  performance--
 he  has  not  sought  an  explanation  from
 the  Home  Minister,  nor  sought  his
 resignation  from  the  Council  of  Min-
 isters  for  such  acts  of  omission  and
 commission

 SHRI  RAM  JETHMALANI  (Bomb:  /
 North-West):  Mr  Speaker,  Sir,  after
 hearing  with  great  interest  the  very
 long  speech  of  my  hon  friend,  Shr
 Stephen,  in  support  of  this  motion,
 where  he  argued  like  a  Jawyer.  |  am
 afraid  I  will  have  to  give,  and  he  wil!
 have  to  take,  a  good  bit  of  the  very
 medicine  that  he  tried  to  dispense  to
 others  in  this  House.
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 fiership  of  this  House”.  But,  having
 Said  that,  somewhere  along  the  line
 he  forgot  that  he  was  the  accuser  and
 he  started  another  line  of  argument
 by  telling  us  that  the  Home  Minister
 the  other  day  made  a  statement,  and
 it  is  his  duty  to  substantiate  that
 flatement.  Now,  the  two  things  are
 fibparently  different  to  a  lawyer—

 |  Bosolutely  different

 d

 He  started  as  an  accuser  by  telling
 the  Home  Minister  “Oh!  you  have  made
 a  false  and  baseless  statement  and
 Berefore  abused  the  privirege  of  mem-

 qhether  the  Home  Minister  has  now
 to  satisfy  this  House  that  the  statement
 which  he  made  was  a  true  statement
 or  whether  it  is  for  Shri  Stephen  to
 fatisty  the  House  that  the  statement
 made  by  the  Home  Minister  was  ua
 false  statement.  The  two  things  ce

 Shri  Stephen  was  right  that  the
 Home  Minister  has  made  a  statement
 ef  fact.  But  I  hope  Shri  Stephen  re-
 alises  that  there  are  statements  of
 facts  and  statements  of  facts.  Some
 are  statements  of  facts  which  can  be

 9  seen,  but  there  are  other  statements  of
 facts  which  can  only  be  inferred  from
 gircumstantial  evidence.  When  the
 Home  Minister  talked  about  the  inten-
 tion  of  the  previous  government  to  kill
 those  who  were  detained,  he  was  speak-
 ing  about  an  inference  which  he  raised
 from  other  circumstantial  evidence,  erd

 fhe  was  not  speaking  about  facts  which
 anybody  could  have  seen.  So,  the  pro-
 pblem  before  this  House  is  whether  the
 inference  which  the  Home  Minister
 made  about  the  intention  of  the  pre-
 vious  government  was  an  inference
 which  was  justified  or  not.  Now,  in

 's  the  first  place,  I  want  to  ask  the  dis-
 tinguished  gentlemen  on  .the  other

 Sside....
 AN  HON.  MEMBER:  Distinguished?

 “SHRI  RAM  JETHMALANI:  Under
 parliamentary  conventions  of  courtesy,
 it  is  not  permissible  to  call  a  spade  a
 Spade.

 Whenever  we  talk  about  the  emer-
 Y  gency,  whenever  we  talk  about  the  ex-

 cesses  of  the  emergency,  every  dis-
 figuished  member  on  that  side  is  aiways
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 annxions  to  tell  us  “we  never  knew-
 what  was  happening  in  the  emergency,
 we  are  absolutely  innocent,  we  never
 knew  what  the  government  was  doing,
 we  never  knew  what  the  bureaucrats-
 were  doing”.  This  is  the  attitude  which.
 they  adopted,  Shri  Lakkappa  included.
 It  was  the  same  attitude  which  was
 adopted  by  the  Nazis  in  post-war  “Jer-
 many.  Whenever  I  used  to  visit  Ger-
 many,  I  used  to  ask  the  Nazis  what
 happened  to  those  six  million  jews  who
 were  slaughtered  during  the  war.  Each
 of  them  hung  down  his  head  in  shame
 and  said  “yes,  we  suspected  something.
 was  happening,  but  we  really  did
 not  know  that  people  were  being  killea
 in  this  manner’.  It  is  exactly  the  aé-
 titude  which  they  have  now  adopted  on
 the  other  side.

 Now,  if  I  accept  that,  ag  you  want
 us  fo  accept  that,  then  I  am  afraid
 none  of  you  from  your  personal
 knowledge  can  get  up  and  say  that
 your  Prime  Minister  did  not  entertain
 the  intention  to  kill  some  of  the  lea-
 ders.  First  of  all,  you  must  confess  that
 you  were  the  confidantes  of  the  Prime
 Minister,  first  of  all,  you  must  be  pre-
 pared  to  tell  us  that  you  knew  every-
 thing  that  the  Prime  Minister  was
 doing,  and  then  alone  are  you  rom-
 petent  witnesses  to  come  and  teil  this
 House  that  the  Prime  Minister  had  no
 such  intentions.

 The  other  day,  Shri  Stephen  will
 recall,  I  got  up  in  this  House  and  saica
 that  our  commissions  of  inquiry  are
 now  trying  to  determine  the  truth,  and
 that  the  task  of  determining  the  truth
 eannot  be  performed  unless  the  accon:-
 plices  in  the  crime  come  forward  and
 give  evidence  and  make  frank  dis-
 closur@s,  When  I  said  that,  there  was
 a  furore  from  the  gentlemen  on  the
 other  side.  They  got  up  and  said  “why
 are  you  calling  us  accomplices?  We
 knew  nothing  of  the  crimes  that  have
 been  alleged”  and  Dr.  Karan  Singh  was-
 one  among  them  who  very  vehemently
 protested  that  day.  Therefore,  my  ‘irst
 submission  to  this  House  is  that  none
 of  these  gentlemen  who  now  come  and
 speak  of  Mrs.  Gandhi’s  innocence  is:
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 competent  to  speak  about  in-
 mocence  of  the  Prime  Minister,  that  is
 absence  of  intention  on  her  part  to
 kill  some  leaders.

 SHRI  A.  BALA  PAJANOR  (Pon-
 -dicherry):  The  Member  is  casting  as-
 persons  on  the  present  Prime

 Minister.

 SHRI  RAM  JETHMALANTI:  I  exnect
 that  these  distinguished  Members  of
 the  Opposition  should  have  that  much
 common  sense  to  judge  whether  I  am
 referring  to  the  present  Prime  Minis-
 ter  or  the  ex-Prime  Minister.

 SHRI  A.  BALA  PAJANOR:  If  :t  is
 ‘reported  in  the  press,  the  people  out-
 Side  cannot  understand  it,

 MR.  SPEAKER:  You  are  wrong  Mr.
 Jethmalani.  You  should  have  used  it
 as  ex-Prime  Minister.

 SHRI  RAM  JETHMALANI:  I  stana
 corrected.

 Mr.  Stephen  challenged  us  today  that
 if  the  Home  Minister  makes  a  state-
 ment  which  casts  a  reflection  on  some-
 body,  he  must  be  prepared  to  substan-
 tiate  that  statement.  Before  we  seach
 the  stage  of  the  Home  Minister  or  the
 Prime  Minister  replying  to  the  debaie
 I  take  this  challenge  and  I  am  going
 to  substantiate  that  what  the  Home
 Minister  said  was  and  is  true.

 My  friend,  Mr.  Stephen  is  right  that
 a  mere  argument  raised  in  a  court  by
 a  law  officer  of  the  state  is  not  enough
 to  come  to  the  conclusion  that  there
 was  an  intention  on  the  part  of  the

 “Government  to  kill  people.  But  when
 I  say  that  these  statements  of  the
 Attorney-General  in  the  case  of  a
 person  who  has  no  other  antecedents
 about  that  person....

 MR.  SPEAKER:  No  personal  attack
 on  the  Attorney-General.

 SHRI  RAM  JETHMALANI:  I  am
 not  even  talking  of  the  Attorney-Gen-
 eral.  I  am  sorry,  I  have  been  mis-
 understood.  I  will  not  say  even  one
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 word  about  him.  I  am  pointing  out
 somthing  else.

 What  I  am  submitting  to  the  Houses
 is  that  normally  speaking,  from  the
 mere  fact  that  the  Attorney-General
 argued  that  during  the  period  of  emer.
 gency  there  is  no  right  to  life  and
 liberty,  it  does  not  follow  that  the
 Government  of  the  day  wanted  to  k:H
 those  who  were  in  detention.  I  accept
 Mr.  Stephen’s  first  major  premise  of
 the  argument.  But  that  otherwise  in-
 sufficient  piece  of  evidence  in  the  case#
 of  a  Government  or  a  Government
 whose  Prime  Minister  is  not  totally
 free  from  any  unsavoury  antecedents,
 raise  a  strong  inference  of  crime.  I
 want  to  place  before  the  House  the
 totality  of  the  circumstantial  evidencé
 which  totally  justifies  the  inference  of
 the  Home  Minister  raised  trom  the”
 statement  of  the  Attorney-General.

 First  of  all,  a  point  of  fact  was
 raised  whether  the  Attorney-General
 at  all  made  that  statement  in  question
 before  the  Supreme  Court.  Mr.  Stephen  5
 Said  that  he  did  not  find  that  in  the
 record  of  the  judgment.  Let  me  give
 the  House  the  genesis  of  that  argument.
 That  argument  first  started  in  the
 Bombay  High  Court,  in  a  state  which
 was  under  the  over-lordship  of  the
 small  Chavan  of  Maharashtra.  I  am
 Not  talking  of  the  distinguished  gentle-”
 man  who  is  sitting  here  as  the  Leader
 of  the  Opposition.  If  anybody  wishes
 to  verify  it,  he  can  refer  to  volume  77
 of  the  Bombay  Law  Reporter  end  he
 will  find  that  the  Government  pleader
 exactly  said  that—and  the  Judges  quoted  ्
 verbatim  his  argument—if  the  Stated
 shoots  down  somebody  or  =  starves
 a  prisoner,  there  is  no  right  of
 recourse  to  a  court  of  law.  It  was  not
 merely  an  aberration  of  the  Attorney-
 General  but  this  sick,  this  wicked
 argument  had  gone  down  to  the  lower
 strata  of  the  legel  officials  of  the  Gov-
 ernment  and  it  has  been  pleaded  in  the
 High  Courts.  So  far  as  the  Attorney-
 General’s  role  in  the  Supreme

 Coney ig  concerned,  I  do  not  have  to  go  t
 the  law  reports  because  I  myself
 appeared  in  the  court  and  I  -myself
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 listened  to  the  argument  of  the  Attor-
 ney-General,  It  is  after  his  argument
 that  I  had  to  get  up  and  remind  the
 judges  of  the  Supreme  Court  that

 there  is  a  country  by  the  name  Uganda
 which  had  lost  its  democracy.  The
 Chief  Justice  of  that  country  was
 kidnapped  from  his  champer  and  was
 not  heard  of  for  two  years.  It  was
 after  two  vears  that  the  dictator  madc
 a  cryptic  statement  that  the  Chief
 Justice  died  a  natural  death.  He  was
 the  Chief  Justice  who  had  drafted  the
 Preventive  Detention  Act.  He  had  reen
 kidnapped  from  his  Chamber  by  the
 police  and  secretly  killed.  I  said  this
 in  the  context  of  the  Attorney-Gen-
 eral’s  argument  that  there  is  no  right
 to  life  and  hberty  in  this  country.  I
 told  the  learned  judges  that  in  this
 country  everybody  is  a  potential  ae
 tenue  including  each  of  the  judges  sit-
 ling  In  the  court.  Therefore,  3  want
 this  House  to  accept  once  and  for  ail
 that  the  Attorney-General  did  make
 this  statement  whatever  his  subsequent
 denials  might  be.  The  Attorney-Gen
 eral  made  that  argument  and  it  has
 been  reported  im  the  newspaper  called
 ‘The  Evening  News’  which  was  publish-
 ed  Mr  Lakhanpal  No  other  news-
 paper  dared  to  report  these  proceed-
 ings  The  issue  of  the  paper  is  st:J]
 available  and  anybody  who  wishes  to
 verify  it,  can  see  it.

 8.40  hrs.

 {Surr  Sonu  SinquH  Patt  in  the  Chair]
 Let  us  go  further  and  see  what  furr-

 her  evidence  we  have  in  the  past  of
 the  last  Government  and  the  Prime
 Minister  of  that  Government.  Apart
 from  the  fact  that  the  Attorney-Gen-
 eral  made  his  point,  showing  that  there
 was  the  conspiracy  to  kill  or  infen-
 tion  to  kill,  have  we  forgotten  some-
 thing  which  today  is  being  investigated
 somewhere?  During  the  course  of  my
 election  campaign,  there  was  not  a
 single  election  speech  in  which  I  have
 not  publicly  said  that  there  is  prima
 facie  evidence—and  when  I  sajd  prima
 facie  I  mean  to  the  satisfaction  of  a
 court  of  law—to  send  the  ex-Prime

 Minister  up  for  trial.  She  may  be  com-
 mitted  to  the  court  of  sessions  on  the
 charge  of  murder.  I  repeated  it  in  a
 hundred  meetings.  If  Mrs.  Gandhi
 today  wishes  to  challenge  me,  I  am
 prepared  to  repeat  it  outside  the  pre-
 eincts  of  this  House  that  there  is
 enough  prima  facie  evidence  to  try
 her  on  charge  of  murder.  I  do  not  wish
 to  go  into  the  detailed  facts  of  tne
 Nagarwala  case.

 SHRI  SAUGATA  ROY:  You  «to  not
 have  guts.

 SHRI  RAM  JETHMALANI:  |  have
 guts  which  I  showed  throughout  my
 election  campaign.

 SHRI  SAUGATA  ROY:  On  a  point
 ot  order.

 MR.  CHAIRMAN  I  am  not  allowing
 him  to  refer  to  this  incident.

 SHRI  RAM  JETHMALANI:  If  the
 issue  before  the  Fkouse  is  whether  the
 Home  Minister's  statement  that  there
 was  an  intention  tu  kill  is  correct,  then
 all  evidence  which  shows  that  inten.
 tion  to  kill,  is  relevant  and  must  be
 pointed  out  to  this  House  and  if  it  can-
 not  be  pointed  out  to  this  House,  the
 motion  must  not  be  allowed  to  be  de
 bated  and  the  motion  must  be  with-
 drawn.  If  the  charge  is  made,  then
 we  are  entilled  to  present  all  the  evi-
 dence  which  shows  that  they  entertai-
 ned  a  design  to  commit  murder  not
 only  of  specific  individuals  but  =  in
 general  of  all  those  who  were  detained
 in  our  country  If  money  can  be
 withdrawn  m  lakhs  on  telephonic  in
 structions.  (Interruption)

 MR.  CHAIRMAN:  Wherever  I  iind
 that  somthing  is  irrelevant,  I  will  stop
 him

 SHRI  RAM  JETITMALANI:  ‘hase
 who  are  living  in  glass  houses,  shoula
 not  throw  stone,  at  others.  The  only
 person  who  had  a  motive  to  do  away
 with  Mr.  Nagarwala  was  the  person
 who  was  interested  in  concealing  tte
 fact  of  the  money  being  withdrawn
 from  the  bank.  (Interruptions),
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 SHRI  C.  M.  STEPHEN:  On  a  port
 of  order,  Sir.  My  point  of  order  35
 that  the  matter  concerning  the  Nagar.
 waia  case  is  before  the  Tribunal  and
 it  is  under  judicial  scrutiny.  There  is
 a  rule  which  says  that  the  member
 shall  not  refer  to  any  matter  on  which
 the  judicial  decision  is  pending.  Therc
 is  another  rule  which  says  that  matter
 which  is  before  ६  tribunal  shall  not  be
 referred  to.  Both  the  rules  apply  ६०  this.
 Tis  matter  is  before  the  Tribunal  and
 it  is  pending  judicial  scrutiny.  There-
 fore,  he  should  be  barred  from  _re-
 jerring  to  that  matter.

 MR.  CHAIRMAN:  I  have  heard  ~ou.
 ‘the  point  is,  he  is  not  going  into  the
 merits  or  the  demerits  of  the  case.
 He  is  only  making  a  reference  to  that
 so  far  as  if  has  got  relevance  to  the
 motion.  There  is  no  point  of  order.  I
 rule  it  out

 SHRI  C.  M.  STEPHEN:  It  says  that
 the  member,  while  speaking,  shall  not
 refer  to  any  matter  which  is  under
 judicial  scrutiny,  the  word  used  is,
 “refer”.

 MR.  CHAIRMAN:  No
 ment.

 more  argu-

 SHRI  RAM  JETHMALANI:  I  do  not
 wisk  to  go  into  the  details  ot  the  case.
 But  I  wish  to  point  out  to  them  and  [
 wish  to  point  out  to  the  people  of  this
 country  that  the  Home  Minister  had
 before  him  the  context  of  the  behaviour
 of  the  ex-Prime  Minister  in  the
 Nagarwala  case  and,  if  in  the  context
 of  the  tacts  of  that  case  known  to  him
 he  also  heard  the  Attorney-General
 making  these  fantastic  claims  before
 the  Supreme  Court,  was  he  not  as  2
 reasonable  man  entitled  to  come  to  a
 conclusion  that  you  people  intended
 to  kill.  (interruptions)  Let  me  leave
 Mr.  Nagarwala  out  for  the  time  being.
 Can  you  forget  the  Rajan  case  in
 Kerala?  Are  you  not  the  murderer  of
 Mr.  Rajan?  Did  not  the  Home  Minister
 know  that  your  Government  was  _re-
 sponsible  morally  and  Politically  for

 रगहजपछइन्त  as  ordered  by  the  Chair,
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 the  murder  of  Mr.  Rajan-  If  the  Home
 Minister  believed  that  you  were  capa-
 ble  of  doing  that,  surely,  as  a  reasona-
 ble  man,  he  was  entitled  to  draw  an
 inference  that  you  people  had  the
 intention  to  kill.  (Interruptions)

 I  wish  to  tell  them  something  which
 they  probably  do  not  know  yet.  The
 lawyer  of  Mr.  Sunder  has  given  an
 interview.  Sunder  is  a  dacoit  and,  nor-
 mally,  I  would  not  believe  the  word  of
 a  dacoit  against  the  word  of  any  other
 respectable  person.  But  now  we  have
 the  word  of  one  dacoit  against  the
 word  of**  Mr.  Sanjay  and  between  the
 two  if  I  have  to  decide,  7  wil)  still
 decide  m  favour  of  Mr.  Sunder  rather
 than  any  body  else.  May  I  tell  you
 that  the  lawyer  of  Mr.  Sunder  has
 given  an  interview?

 MR.  CHAIRMAN  You  should  avoid
 such  expressions,

 SHRI  RAM  JETHMALANI.  I  must
 give  the  facts  to  the  House.  (Interrup-
 tions)

 MR  CHAIRMAN  Please  do  not  use
 the  strongest  expression  which  §  will
 unnecessarily

 SHRI  VASANT  SATHE:  Kindly
 listen  to  my  point  of  order.

 MR.  CHAIRMAN:  |  have  told  him
 not  to  use  unnecessarily  the  strongest
 expression.  (Interruptions)

 SHRI  VASANT  SATHE:  Have  you
 deleted  it?  (Interruptions)  Sir,  listen
 tu  my  point  of  order.  (Interruptions)

 SHRI  RAM  JETHMALANI:  Their
 interruptions  do  not  frustrate  my
 speech;  these  will  only  prolong  it.

 SHRI  VASANT  SATHE:  Kindly
 listen  to  my  point  of  order.  You  must
 sit  down.  You  must  allow  me.  I  was
 absolutely  shoked.  The  hon.  Speaker
 ruled  under  Rule  353  that  any  reference
 to  the  son-in-law  of  Chaudhuri  Charan
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 Singh  which  was  made  must  have  un
 earher  notice  because  Rule  353  says:
 “No  allegation  of  a  defamatory  or  in
 criminatory  nature  shall  be  made  by  «
 member  against  any  person  unless  the
 member  has  given  previous  intimation
 to  the  Speaker.”  On  that  ground,  he
 was  stopped.  I  would  like  to  know
 whether  he  has  given  any  notice.  He
 can  call  anybody;  **he  cancal]  any-
 body  he  likes.  I  do  not  mind.  The  only
 question  75  that  he  should  give  a  notice
 and  therefore  will  it  be  in  order.  If
 he  has  not  given,  it  must  be  expunged
 from  the  records.  You  cannot  give  in
 the  same  breath  (Interruptions)  you
 give  another  ruling  and  the  Speaker
 vives  another  ruling.  This  cannot  be
 done  You  gllow  it  and  I  will  also
 say  sc.  I  do  not  mind  even  saying  so.
 But  atlow  me  also  to  say  something.
 (Interruptions).

 MR  CHATRMAN  Order,  order.
 Howsoever  we  may  be  conscious  about
 variou  deeds  or  misdeeds  of  Mr.
 Sanjay  Gandhi,  that  matter  is  _  still
 under  consideration  of  the  Commis-
 sion.  J  Only  want  (Interruptions)  to
 avoid  that  expression  of  a  **with  re-
 ference  to  that  So,  that  word  mey
 he  expunged.  (Interruptions)  I  said
 that  it  should  he  expunged.

 SHRI  SURATH  BAHADUR  SHAH:
 On  a  point  of  order.

 MR.  CHAIRMAN:  What  is  your
 point  of  order.

 SHRI  SURATH  BAHADUR  SHAH
 (Kheri):  You  have  the  plea  to  have
 that  expunged.  I  agree  with  you.
 hut  can  another  adjective  be  used
 instead?

 MR.  CHAIRMAN:  That  is  not  the
 point  of  order.  (Interruptions).

 SHRI  RAM  JETHMALANT:  I  want
 to  tell  the  House  that  it  gives  me
 no  pleasure  et  all  to  mention  the

 name  of  Mr.  Sanjay  Gandhi  or  in-
 deed  of  his  mother.  When  I  men-
 tion  these  names,  it  causes  me  phy-
 sical  agony  and  ३  get  emotionally
 upset.  (Interruptions).  I  have  to  do
 it  as  a  part  of  my  duty  of  presenting
 the  facts  which  ]  think  my  friend  35
 aware  of.  (Interruptions)  Now,  I
 wish  to  tell  the  House  about  the
 statement  made  to  the  Morning  Echo.
 I  do  not  believe  in  mincing  words.
 Here  i;  the  lawyer  of  Mr,  Sunder  who
 claims  that  Sunder  confided  to  him
 shortly  before  his  death  He  toid
 him  that  he  stood  in  danger  of  be-
 ing  killed  by  the  police  because  he
 had  been  repeatedly  requested  to
 cause  to  be  killed  or  to  kill  a  Janata
 leader  which  he  hud  refused  to  do
 from  time  to  time.

 48.85  hrs.

 (Mr.  DEPuTY-SPEAKER  i  the  Chair]
 As  a  lawyer,  until  a  person  is  fin-

 ally  convicted.  I]  am  prepared  to
 assume  his  innocence.  Mrs.  Gandhi
 may  be  innocent  but  I  am  speaking
 from  the  point  of  view  of  the  Home
 Minister,  a  Home  Minister  whg  has
 all  the  material  in  his  possession.
 When  he  hears  the  Attorney-General
 making  those  fantastic  claims  in  the
 Supreme  Court,  will  he  not  jump
 to  the  conclusion  that  these  gentle-
 men  did  intend  to  kill.  Iam  not  go-
 ing  into  the  merits  of  the  accusations,
 but  the  fact  j,  that  this  was  the  evi-
 dence  which  was  available  to  the
 Home  Minister,  and  the  Home  Minis-
 ter  drew  those  conclusions.  And  those
 conclusions  are  such  that  a  reasonable
 man  may  have  drawn,  though  Mr.
 Sathe  may  not  draw  them.  Mr  Chavan
 may  not  draw  them.  The  point  is
 this:  were  thev  conclusions  which  a
 reasonable  man  can  draw?  If  the
 Home  Minister  could  draw  those  con-
 clusions,  then  he  did  not  make  a  false
 statement  before  this  House  and  his
 statement  cannot  become  ३  cubject-
 matter  of  a  motion  of  closure.

 **Expunged  as  ordered  by  the  Chair.
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 Lastly,  I  thought  that  the  second
 Mover  of  the  motion  at  least  would
 attempt  to  grapple  with  the  point
 as  to  why  did  Mrs.  Indira  Gandm  and
 her  Government  and  her  cohorts  find
 it  necessary  to  bring  an  amendment,
 before  this  House,  of  the  Constitution
 under  which  she  was  claiming  immu-
 nity  from  crimes  committed  by  the
 Prime  Minister,  what  was  the  neces-
 sity  for  this.  Has  any  justification
 been  shown  till  today?  Has  it  been
 shown  that  the  Prime  Minister’s
 claiming  immunity—for  the  first  time
 in  the  ‘history  of  any  democracy—
 from  crimes  committed  by  her  is
 justified?  The  inference  is  that  she
 did  commit  crimes.  I  think,  these
 gentlemen  on  the  other  side  would  be
 well  advised  to  withdraw  this  motion
 and  nol  press  it  because  the  more  you
 press  the  motion  the  more  evidence
 you  will  have  of  your  ignoble  de-
 signs  to  kill,  and  that  is  not  going  to
 be  good  either  for  your  Party  or  for
 Perliamentary  democracy.  We  are
 willing  to  let  bygones  by  bygones.
 But  dg  not  persist  in  mud-slinging
 against  a  distinguished  member  of
 this  Government  That  is  all  that
 I  have  to  say.

 MK.  DEPUTY-SPEAKER:  We  have
 to  statt  the  half-an-hour  discussion
 at  7  O'Clock  according  to  the  direc-
 tion  of  the  Speaker....

 SHR}  J.  RAMESHWARA  RAO
 (Mahboobnagar):  The  time  for  this
 debat,  \may  be  extended  by  half  an
 hour.

 MR,  ‘DEPUTY-SPEAKER,  There  is
 no  question  of  extending  the  time..

 suit]  SAMAR  MUKHERJEE:  No
 other  Party  has  been  given  a  chance
 to  <  peak.  If  you  conclude  the  debate
 naiw,  it  becomes  a  debate  between  the
 Janata  Party  and  the  Congress  Party
 and  we  wil!  have  been  completely
 kept  out  of  this  discussion.  That  is
 why  I  suggest  thut  we  may  continue
 this.
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 SHRI  SOMNATH  CHATTERJEE
 (Jadavpur):  We  must  be  given  our

 chance.

 SHRI  VASANT  SATHE:  Mr.  De-
 puty-Speaker,  Sir,  having  heard  the
 hon.  Member  from  the  other  side....

 MR.  DEPUTY-SPEAKER:  Let  us
 first  decide  whether  we  are  going  to
 extand  the  time  and  if  so  for  how
 long.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  7
 would  not  mind  if  the  debate  is  con-
 tinued  upto  7.30  p.m  and  the  half-an-
 hour  discussion  is  taken  up  from  7.30
 to  8.00  p.m.

 MR.  DEPUTY-SPEAKER:  Let  us
 extend  the  time  upto  7.30  p.m.  and
 try  to  accommodate  as  many  88  pos-
 sible.  Mr.  Sathe,  you  will  take  ten
 nunutes.  Then  I  will  call  a  Member
 from  CPM.  At  7.80  p.m.  we  can  take
 up  the  half-an-hour  discussion.

 9.00  hrs.
 SHRI  VASANT  SATHE  (Akola):

 I  want  to  take  up  only  two  points.
 Unfortunately,  the  entire  trend  of  the
 argument  of  the  two  speakers  who
 have  spoken  just  now  from  the  other
 side  appears  to  be  that  two  wrongs
 Ge.  if  you  give  an  example  of  an-
 other  wrong  from  this  side)  make  one
 right  and  would  justify  whatever  the
 Home  Minister  had  said.  But  the
 Home  Minister  had,  in  this  House,
 made  a  positive  charge  and  my  friend
 Mr  Jethmalani  who  is  an  eminent
 lawyer  knows  the  law  regarding  cir-
 cumstancial  evidence.  First,  let  us
 see  what  the  charge  was.  The  charge
 was:

 “तैयारियां  हो  रही  थीं  उस  दिन  कि  चन्द
 आदमियों  को  शूट  कर  दिया  जाय  जैसे  ढाका
 की  जेल  में  शूट  कर  दिया  गया  था

 This  is  a  positive  allegation  and  not
 an  inference.  A  positive  allegation
 has  been  made  the  preparations  were
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 going  on  that  some  persons  will  be

 «~

 shot  in  the  jail  just  as  it  had  been
 done  in  Dacca.

 “जरुरत  पड़े  तो  जयप्रकाश  जी  से  ले  कर
 सब  को  शूठ  करदेने  का  विचार  था।"”

 Now,  when  a  charge  like  this  ir
 madc—anyone  who  has  a  little  know-
 ledge  of  law  knows  that  circumstan-
 cial  evidence  must  be  such  that  it  will *  ead  tu  one  and  only  one  conclusion.
 Can  it  be  shown  that  the  circum-
 stance,  namely  the  speech  or  state-
 ment  of  Mr.  Niren  De  in  the  Court
 about  a  hypothetical  proposition  as
 ए  the  effect  of  suspension  of  Art,  2]
 leads  to  only  one  conclusion  that
 there  was  a  positive  plan  to  shoot.
 Incidentally,  if  you  read  Art.  21,  it
 does  not  give  the  right  to  live:  the
 night  to  live  is  natural.  Art.  2]  does
 not  give  that  right:  it  only  says  that
 no  one  shall  be  deprived  of  life  or
 the  right  to  liberty  except  in  accord-
 tuce  with  the  law.  So,  therefore,  it
 is  neither  here  nor  there  if  an  argu-
 ment  is  advanced  that,  on  the  basis
 of  what  Niren  De  has  said  one  can
 come  to  the  conclusion  that  this  is  a
 ‘circumstance’,  whatever  Mr.  Jethma-
 Jan:  might  say.  Now,  unfortunately,
 Charan  Singh  Saheb  did  not  have
 the  yicioug  mind  which  Mr,  Jethmalani
 had  and,  therefore,  he  was  thinking
 Only  of  the  immediate  circumstance
 and  his  mind  did  not  go  back  by  eight
 years  to  a  particular  thing  which  was
 never  proved.  [I  do  not  know  whe-
 ther  he  is  going  to  improve  now  by
 taking  advice  or  a  hint  from  Mr.
 Jethmalani  so  as  to  say  that  that  was
 the  ‘circumstance’.  Mr,  Deputy  Spea-
 ker,  you  are  also  an  experienced  man
 and  you  know  that  in  a  court  of  law
 this  thing  cannot  for  a  minute  be
 taken  as  the  circumstance  which  would
 lead  to  this  conclusion.

 Another  elementary  principle  of
 law  is  thet  intention  or  motive  is
 inferred  or  deduced  from  an  action.
 Tf  a  person  commits  a  crime,  from
 that  crime  or  from  his  action,  you
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 can  infer  his  intentions  or  his  motiva-
 tion.  Therefore,  let  us  see  immediate
 actions  of  the  then  Government.  If
 the  intention  was  to  shoot  certain
 people  based  on  an  argument  advan-
 ced  in  January  or  April,  1976,  but
 arrests  were  made  in  June,  1975,  the
 desire  to  shoot  and  kill  them  should
 have  been  soonafter.

 “यह  तैयारियां  थी”

 Now,  let  us  take  up  the  post  June,
 i975  period.  Let  us  see  what  was
 the  behaviour  of  the  Government  in
 this  period.  The  first  person  to  be
 released  was  Shri  Jayaprakash  Nara-
 yan  on  an  intimation  that  his  kidney
 was  not  functioning  properly.  He  was
 not  satisfied  with  the  treatment  ‘be-
 ing  given  to  him  in  the  best  medical
 institute,  like  the  Chandigarh  insti-
 tute,  and  he  was  released  and  allow-
 ed  to  have  treatment  in  the  hospital
 of  his  choice.  He  was  released  com-
 pletely.

 AN  HON.  MEMBER:  Aftcr  his
 kidneys  had  been  damaged.

 SHRI  VASANT  SATHE:  If  vou  are
 now  suggesting  that  some  medicine  or
 injection  was  given  to  him  to  damage
 his  kidneys;  I  do  not  know;  that  also
 can  be  an  allegation  which  the  fertile
 brain  of  Shri  Jethmalanj  can  make.

 The  next  person  to  be  relased  was
 Shr:  Syamnandan  Mishra,  the  eloquent
 spokesman:  he  was  all  the  time  on
 parole.  The  third  person  to  be  rela-
 sed  was  hon.  Shri  Charan  Singh  him-
 self,  after  five  months  and  not  parole,
 but  completely,  I  do  not  know,  what
 were  the  circumstances;  he  is  the  best
 man  to  tell  what  was  that  was  going
 on  between  him  and  the  then  Govern-
 ment  There  were  so  many  rumours.

 क्या  विचार  था।  क्यों  बाहर  रहे  लगातार,
 क्या  गुक्‍्तगृ  या  चर्चा  हो  रही  थी  बडी  लेविल
 पर,  बाहर  रहकर  वे  ही  बता  सकते  हैं  1

 Then,  Shri  Atal  Bihar  Vajpayee.
 who  was  under  house  arrest  was
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 IShr:  Vasant  Sathe]
 allowed  to  go  regularly  to  the  Medi-
 cal  Institute  for  his  treatment  Prac-
 t  cally,  one  of  the  stormy  petrels  here
 was  allowed  to  have  his  second  honey-
 “noon  im  Jaipur....  (Interruptions).

 Sui  JYOLTIRMOY  BOSU:  sir.  I
 want  to  rise  under  Direction  i5  to
 make  a  statement  of  personal  explana-
 tion.

 MR  DEPUTY-SPEAKER:  Let  him
 continue.

 SHR]  JYOTIRMOY  BOSU:  If  you
 treat  it  lightly,  I  have  got  to  be  verv
 firm  This  is  not  the  first  time  that
 he  3५  maligning  me.  He  hag  been
 telling  lies  on  the  floor  of  this  House.

 SHRI  VASANT  SATHE:  You  get  a
 repurt  from  Jaipur  jail  and  you  will
 know  what  he  was  doing  there.

 SHRI  JYOTIRMOY  BOSU:  Mr.
 Sathe.  on  behalf  of  Mrs.  Indira  Gan-
 dhi,  has  been  maligning  their  politi-
 cal  opponents.  In  Hissar  jail  I  was
 kept  in  solitary  confinement.  Bansilal
 wanted  to  harm  me_  J  had  a  heart
 attack

 MR.  DEPUTY-SPEAKER:  If  both
 of  you  speak  simultaneously,  vou  will
 not  go  on  record.  You  can  reply  to
 him  later  if  you  want  But  let  him
 finish

 SHRI  VASANT  SATHE:  Any  one
 leader,  can  they  point  out,  who  was
 in  anv  manner,  leave  alone  shooting,
 nhysically  harmed  to  the  knowledge
 or  under  the  instructions  of  the  Gov-
 ernment”  Not  one  case  can  thev  point
 out.  If  a  ease  like  the  Rajan’.  case
 ha,  taken  place  in  some  State  you
 cannot  connect  it  to  the  Government
 of  India  and  say  that  there  was  2
 plan  here.

 Therefore,  prima  facie,  you  will
 find  that  thie  allegation,  particularly,
 was  completelv  baseless,  false  and  a
 lie,  a  Geobbelsian  lie  and  Choudhury
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 Charan  Singh  is  a  strange  combina-
 tion  of  Gandhi  and  Goebbels.  Why?
 Because  he  believes  in  Gandhian  prin-
 ciple:

 साधन  बौर  साध्य  शुद्ध  होना  चाहिये  ।

 Meang  and  ends  must  be  fair  What
 are  the  ends  that  he  wants  to  achieve
 by  such  type  of  lies,  such  blantant
 hes  repeatedly  said?  It  i,  only  to
 piovoke  the  people  and  jf  the  people
 heleve  hun,  then  they  will  feel  that
 here  was  a  government  which  want-
 ed  to  shoot  the  people  jn  jail.

 SHRI  SOMNATH  CHATTERJEE:
 On  a  point  of  order.  Shri  Sathe  is
 so  much  surcharged  with  emotion  that
 he  is  using  unparliamentary  words
 The  word  ‘he’  is  unparliamentary

 श्री  राजनारायण  :  लाई”.  शब्द
 अनतपालियामेन्ट्री  है  ।

 प्तना  VASANT  SATHE:  I  was  only
 saying  ‘Goebbelsian  technique  of
 telling  a  he?’

 श्री  खरण  सिंह  :  टस  पर  हम  ने  ऐत  राज
 नही  किया,  लेकिन  अझ्रगर  लाई"  कहेंगे  तो  उस
 पर  ए  तराज़  होगा  ।

 SHRI  VASANT  SATHE;  If  I  have
 said  that  he  has  lied,  I  withdraw  the
 word  ‘lie’  He  has  spoken  untruths.

 MR  DEPUTY-SPEAKER:
 conclude.

 Please

 SHRI  VASANT  SATHE:  Unfortuna-
 telv  today,  my  fear  is  that  this  is
 the  same  propaganda  which  was  car-
 ried  on  jn  this  country  by  certain  cle-
 ment;  which  have  been  referred  10
 by  Mr.  Moraryi  Desaj  in  his  book
 which  provoked  Godsey  to  kill  the
 Father  of  the  Nation.  This  ig  the
 tvpe  of  atmosphere  that  such  un-
 truth,  and  Gocbbelsian  lies  will
 create.  Is  that  the  intention?  Kya
 Yam  Vichar  Hai  in  making  such
 baseless  allegations?
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 Unfortunately  we  suffered  and  are
 stil]  suffering  from  a  sun  stroke,  but
 the  other  side  seems  to  be  suffering
 from  moon-stroke.  Moon  in  English
 is  called  Luna  and  in  Sanskrit  Indu.
 A  man  who  suffers  from  the  stroke
 of  Luna  is  called  a  lunatic  and,  there-
 fore,  the  entire  Janata  Party,  at  pre-
 sent,  appears  to  be  suffering  from
 the  stroke  of  Luna,  that  is,  Indu.

 Please  do  not  keep  on  repeating
 ‘Those  9  months,  those  9  months’.
 When  a  pin  gets  stuck  in  a  record,  you
 feel  like  breaking  it.  I  hold,  Sir,
 that  Mr.  Charan  Singh  is  guilty  of
 musicading  the  House  and  misleading
 the  country.

 SHRI  JYOTIRMOY  BOSU:  I  rise
 under  Direction  ib.  Shri  Sathe  once
 before  had  said  things  which  had  no
 relation  with  truth.

 Afler  I  was  arrested,  I  was  kept
 in  complete  solitary  confinement  in
 a  cell  in  Hissar  Jail  where  even  the
 yard  gate  with  hard  iron  gratings
 was  covered  with  two  blankets  stitch-
 ed  on  all  sides.

 In  Hissar  Jai]  they  tried  to  make
 me  a  lunatic.  They  tried  all  sorts
 of  mental  tortures.  I  had  a_  heart
 attack.  On  27th  July  975  the  ECG
 machine  was  brought.  ECG  was
 done.  ECG  had  detected  my  heart
 trouble,  but  the  ECG  script  was  not
 given  to  me.  I  was  told  that  there
 was  no  complaint.  But  in  an  affi-
 davit  before  the  Dehli  High  Court
 they  had  affirmed  ‘Yes.  Mr.  Bosu  had
 heart  ailment’.

 Then  my  father  was  dying.  They
 kept  the  news  concealed  from  me.
 The  hon.  Home  Minister  knows  be-
 cause  he  was  in  Tihar  Jail.  I  was
 brought  from  Hissar  to  Tihar,  for
 arguing  my  own  Case  before  the  Delhi
 High  Court.  In  the  meantime,  my
 85  year  old  father  died.

 (Interruptions)

 I  was  given  such  medicine  which
 in  the  opinion  Of  q@  Most  eminent  car-
 diologist,  a  Professor  Emeritus,  could
 have  done  serious  damage  to  me.  I
 was  kept  completely  bed-ridden  be-
 cause  I  had  a  serious  myocardial  in-
 traction.  I  was  dying.  That  was
 what  exactly  Mrs.  Gandhi  wanted  to
 do.  Mr.  Bansj  Lal  in  a  dinner  party
 at  the  house  of  a  Minister  had  said,
 “T  want  him  to  be  kept  with  lunatics
 So  that  he  becomes  a  lunatic”.

 I  was  shifted  from  West  Bengal  to
 Jaipur  where  I  was  kept  again  com-
 pletely  scparate  from  other  persons.
 But  because  the  Government  was  bat-
 tered  by  two  Migh  Court  Judges,  I  am
 glad  to  say—Justice  Rangarajan  was
 one  of  them  and  the  other  was  a
 Judge  of  the  Calcutta  High  Court,  the
 Government  did  not  dare  to  do  that
 scit  of  thing.  Bul  ir  Jaipur  my  son
 who  used  to  come  te  me  to  interview
 me  sometimes,  developed  trouble  with
 his  brain.  The  Professor  of  psychiatry,
 Jaipur  College  and  Hospital  —an  emi-
 nent  Psychiatrist  of  Calcutta,  advised
 Rajasthan  State  Government  through
 the  Central  Government  that  unless
 the  boy  is  allowsd  to  stay  with  his
 parents  he  would  be.ome  a  lunatic.
 On  the  insistence  of  the  State  Gov-
 ernment  they  had  brought  my  wife
 and  son  to  stay  with  me  for  a  few
 weeks  just  before  my  release.  These
 are  borne  out  by  documents.  Let
 Mr.  Charan  Singh  institute  an  enquiry
 and  let  a  White  Paper  be  published
 so  that  people  may  know  the  truth.

 They  are  preaching  lies,  they  are**
 (Interruption:)

 SHRI  K,  LAKAPPA:  He  has  utter-
 ed  un.parliamentary  words.

 SHRI  VASANT  SATHE-  What
 more  can**

 MR.  DEPUTY-SPEAKER  :  All
 these  un-parliamentary  words  will  be
 expunged,  This  is  not  the  way  to
 have  repartee  in  Parliament.

 **Expunged  as  ordered  by  the  Chair.
 3608  LS—I3
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 SHRI  SAMAR  MUKHERJEE
 (Howrah):  I  have  stood  to  oppose
 this  censure  motion.  We  arc  speaking
 on  the  basis  of  our  experience.  |
 am  very  much  glad  to  see  that  these
 People  are  accusing  the  ex-Prime
 Minister,  Shrimati  Indira  Gandhi  that
 she  was  planning  to  murder  the  oppo- sition  leaders.  The  politics  of  mutder
 started  from  970  in  West  Bengal.  We
 were  the  worst  victims.  From  that
 time  onwards  we  were  telling  through-
 out  the  country  that  the  ruling  party,
 the  ruling  clique,  has  started  the  poli-
 tics  of  murder,  and  tts  consequences
 would  be  very  very  dangerous  Now
 I  am  glad  that  the  cntire  country  hus
 got  that  experience.  The  country  has
 known  how  the  ex-Prime  Minister
 was  the  main  culprit  in  organisin.!  this
 murder.  These  are  political  murders

 SHRI  JYOTIRMOY  BOSU>  They
 should  be  flogged  muolieiv.

 SHRI  VASANT  SATHE:  You  Naxa-
 htes,  you  killed  professors  in  Rabin-
 dranath  Tagore’s  Shantineketan.

 SH2t  SAMAR  MUKHERJEE:  mr.
 Deputy-Speaker,  Sir,  my  point  is
 this

 MR.  DEPUTY-SPEAKER:  I  re-
 quest  them  not  to  shout  because  Mr.
 Samar  Mukherjee’s  speech  is  being
 interrupted.

 SHRI  SAMAR  MUKHERJEE.  Mr.
 Deputy-Speaker,  Sir,  at  that  time  it-
 self  we  were  warning  the  whole  coun-
 try  that  the  country  is  heading  to-
 wardy  totalitarianism.  We  have  got
 all  our  documents  vublishcd  relating
 to  1970,  1971,  and  972  and
 the  subsequent  years.  Here  are
 our  documents.  In  our  party
 Congress  we  have  declared  in  972
 that  there  were  tendencies  of  one-
 party  dictatorship.  In  West  Bengal  we
 have  passed  through  a  reign  of  semi-
 fascist  terror.  Thousands  and  thou-
 sands  of  our  members  have  been  at-
 tacked.  Our  leading  cadres  have  been
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 murdered,  There  was  political  mur-
 ders  of  our  leaders,  Hemanta  Basu,
 President  of  All  India  Forward  Bloc
 was  murdered  openly  just  before  1971
 election,  in  broad  daylight.  After  mui-
 dering  Hemanta  Basu,  immediatly,
 the  then  Chief  Minister  announced
 that  this  was  the  action  of  the
 CPI(M).  without  going  through
 an  enqiury,  He  was  in  North
 Bengal  at  that  time.  Murder  took
 place  in  Calcutta.  Immodiately  he
 went  to  the  Radio  Station  and  suid,
 CPI(M)  has  done  this.  What  was  the
 motive  behind  his  announcement?
 They  wanted  to  get  political  advan-
 tage  in  the  election.  Then  the  dead
 nudy  of  Hemanta  Basu  was  taken  from
 North  Calcutta  to  South  Calcutta,  a
 distance  of  8  miles.  What  was  the
 slogan?  The  slogan  was.  CPI(M)
 murdered  Hemanta  Basu.  Still  you
 know  what  was  the  result  of  the  elec-
 tion  in  97l.  Out  of  40  parliamentary
 Seats  our  party  won  20  parliamentary
 seats  in  97l,  despite  these  political
 murders.  Therefore,  we  are  in  the
 thick  of  this  politics  with  Mrs,  Indira
 Gandhi  right  from  those  times  and
 Mrs.  Indira  Gandhi  had  been  conti-
 nuing,  perpetrating  this  thing  from
 those  very  times.

 The  Home  Minister  has  said  that
 there  was  a  plan,  It  wags  not  from
 just  this  time.  There  was  a  plan—
 she  had  that  plan—right  from  the  be-
 ginning  and  we  know  it.  [  may  read
 out  from  Jyoti  Basu’s  pamphict  to
 prove  that.  It  was  categorically  told
 that  there  were  plans  of  political
 murders  by  Shrimati  Indira  Gandhi
 herself.

 Sir,  in  the  past,  whenever  we  had
 raised  that  matter  on  the  floor  of  this
 House,  we  had  been  denounced.  Now,
 through  the  experience  of  my  friends,
 they  have  come  to  realise  that  what
 we  told  at  that  time  had  its  basis.  We,
 Marxists  believe  that  people  learn
 through  their  bitter  lives’  experiences
 That  was  why  we  waited  tor  so  many
 years  and  we  are  very  glad  that  you
 have  got  similar  experiences  and  that
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 is  why  we  have  come  closer  today.
 And  Shrimati  Indira  Gandhi  has  been
 completely  overthrown  from  the  Gov-
 ernment.  (Interruptions)  Sir,  so  long
 as  this  Government  is  prepared  to
 fight  the  authoritarianism,  we  will  be
 with  them.  Mr.  Deputy-Speaker,  Sir,
 the  debate  is  now  going  on  and  Mrs.
 Indira  Gandhi  and  the  Ruling  Con-
 gress  had  a  plan  to  murder  and  what
 not.  In  970  and  1977,  if  you  analyse
 the  course  of  developments,  from  that
 time  onwards,  We  told  that  what  was
 happening  in  West  Bengal,  that  was
 bound  to  happen  in  the  rest  of  the
 country  in  future.  We  have  becn
 proved  absolutely  correct.  (Inferrup.
 tions)  After  this  Parliamentary  Elec-
 tion,  I  have  heard  the  radio  announc-
 ing  that  972  election  was  the  rigged
 one.  The  C.P.M.’s  accusation  then  had
 proved  absolutely  correct.

 Even  Shri  Jayaprakash  Naravan  did
 not  believe  us  before.  He  has  cot  his
 awn  experience.  Once  he  went  to
 Calcutta  to  address  a  meefing  in  the
 University  Institute.  There  gangster-
 ism  was  perpetrated  against  him.  Shri
 Jayaprakash  Narayan  from  that  day
 accepted  from  his  personal  experience
 that  he  was  quite  clear  that  Congress
 had  completely  abandoned  democracy
 and  that  they  had  taken  the  vath  of
 flangsterism  with  murders  (Interrup-
 tions),  Sir,  in  972—before  972  elec-
 tions—Shri  Jyoti  Basu  and  some  Mem.
 bers  of  Parliament  visited  the  Prime
 Minister—I  was  myself  present—and
 we  raised  the  question  of  the  mur-
 ders  and  gangsterism  etc.  perpetrated
 before  972  elections.  The  Prime  Min-
 ister  even  did  not  listen  to  our  talks.
 But,  immediately  she  told  that  all
 these  were  blatant  lies,  We  understood
 the  meaning  of  it—why  she  acted  in
 this  way—from  that  day  onwards  we
 told  the  public  that  she  had  a  plan
 behind  her.

 Sir.  Shri  Jyoti  Basu  wrote  this
 pamphlet  from  which  I  am  quoting
 “After  the  rigged  clection  in  1972,
 and  even  a  cursory  glance  of  that
 would  show,  what  the  Prime  Minister
 hed  in  mind.  She  said  thet  these  were

 blatant  lies  and  not  facts.”  (Interrup-
 tions)

 SHRI  C.  M.  STEPHEN:  Sir,  I  rise
 on  a  point  of  order.

 MR.  DEPUTY-SPEAKER:  Let  me
 listen  to  his  point  of  order,
 SHRI  SAMAR  MUKHERJEE:  The
 Prime  Minister  certainly  knew  what
 was  happening.  (Interruptions)

 SHRI  C.  M.  STEPHEN:  Sir,  [  am
 on  a  point  of  order.

 MR,  DEPUTY-SPEAKER:  Yes,
 what  is  your  point  of  order?

 SHRI  C.  M.  STEPHEN:  The  point
 of  order  is  this.  Before  you  took  the
 Chair,  the  Speaker  was  scrupulously
 observing  that  nothing  outside  this
 spectific  matter  could  be  raised  by  the
 hon.  Members.  The  motion  is  very
 specific  He  was  very  particular  about
 that.  The  hon.  Member  is  speaking
 not  on  this  particular  motion  but  on
 something  else.

 MR.  DEPUTY-SPEAKER:  T  see
 your  point.  Mr.  Mukherjce,  please  be
 relevant.

 SHRI  SAMAR  MUKHERJEE:  This
 Motion  says  that  the  Home  Minister
 has  accused  the  Congress  Gove:  nment
 saying  that  there  was  2  vreparation
 and  thinking,  a  plan,  of  murdering
 opposition  leaders.  But  we  know  that
 the  then  Prime  Minister  had  a  plan
 even  in  1972.  We  realised  in  972
 that  she  had  a  plan.  The  point  is
 that  the  authoritarianism  has  its  ugly
 character  and  it  has  grown  and  reach-
 ed  a  stage  and  it  was  at  its  highest
 peak  when  there  was  this  second  emer-
 gency.  The  whole  country  was  turn-
 ed  into  prisons  and  the  whole  politics
 was  a  politics  of  torture;  politics  of
 terror  and  murders.

 Sir,  had  she  heen  not  defeated  at
 the  polls  the  logical  result  would  have
 been  that  many  leaders  would  have
 been  got  killed.  There  is  not  the
 slightest  doubt  about  it.  What  had
 happened  in  Chile  would  have  2९९5
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 repeated  here.  That  has  to  be  under-
 stood.  What  is  totalitarianism?  Though
 there  was  not  a  plan  to  shoot  one
 particular  leader  on  a  particular  day.
 But  the  logical  result  of  totalitavian-
 ism  would  be  mass  murder  of  the
 Opposition  leaders  and  the  liquidation
 of  the  entire  opposition  forces  so  as
 to  retain  herself  in  power.  This  is  the
 logical  result.  Sir,  the  credit  should  be
 given  to  the  people  of  India  Credit
 may  also  be  given  to  Indira  Gandhi
 and  her  government  because  by  put-
 ting  all  the  Opposition  in  jail  her
 government  helped  the  Opposition
 forces  to  unite  against  totalitarianism.
 Sir,  it  seems  no  lesson  has  been  learnt
 by  my  friends  sitting  on  the  Opposi-
 tion  benches  today.  I  would  say  they
 are  living  in  a  fools’  naradisc  This
 censure  motion  has  been  breught  as
 a  political  cover  to  all  the  crimes  com.
 mitted  by  the  ex-Prime  Minister  and
 that  is  why  |  totally  oppose  this
 censure  resolution.

 MR.  DEPUTY-SPEAKER:  Mr.  Go-
 vindan  Nair.  He  is  not  here.  So,  we
 take  up  now  the  next  item  on  the
 agenda.  The  Prime  Minister  will  reply
 tomorrow  Mr.  Sathe

 9.34  hrs.
 HALF-AN-HOUR  DISCUSSION

 ENGAGEMENT  OF  WORKERS  THROUG
 CONTRACTORS

 SHRI  VASANT  SATHE  (Akola):
 Sir,  I  am_  raising  this  discussion  re-
 garding  engagement  of  workers
 through  contractors.
 19,34-1/2,  prs,
 {Surz  Sonu  SrmncH  Pati.  in  the  Chair]

 Sir,  a3  I  said,  I  was  inviting  the  at-
 tention  of  the  House  to  the  situation
 of  contract  labour,  particularly  in  the
 iron-ore  mines.  Sir,  the  matter  has
 arisen  out  of  the  condition  of  iron-ore
 mines  employees  in  Bhilai.  There  be-
 cause  of  the  conflict  between  the  con-
 tractors  and  the  contract  jabour  a  very
 unfortunate  incident  occurred  where
 more  than  a  dozen  employees  were
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 shot  dead  in  Bhilai.  Therefore,  the
 question  is  a  larger  implication,—dur-
 ing  the  President’s  rule  in  Madhya
 Pradesh.  The  problem  is  wider.  But
 in  the  reply  which  was  given  by  the
 Ministry,  it  was  stated  that  the  Minis-
 ter  of  Stee]  ang  Mines,  Shri  Biju  Pat-
 naik,  gave  this  reply  on  28th  July  977
 where  he  said  that  “the  employment
 of  contract  labour  to  total  labour  in
 public  sector  Iron  Ore  Mines  under
 various  undertakings  is  indicatad  be-
 low.”  In  Bhilai  5९९)  plant,  it  is  stated
 that  it  is  60.98  per  cent  See  the  mag-
 nitude  of  the  contract  labour,  In
 Rourkela  Stcel  plant,  it  is  47.52
 per  cent.  In  the  National  Mineral
 Development  Corporation  Limited,  it
 is  55.86  per  cent.  In  Bolani  Iron  Ore
 Limited,  it  is  45.78  per  cent.  Accord-
 ing  to  the  terms  and  conditions  of  the
 Employment  of  the  Contract  Labours,
 the  statement  says  that  they  are  regu-
 lated  in  accordance  with  the  Contract
 Labour  Regulation  and  Abolition  Act
 and  the  rules  framed  thereunder.  The
 management  of  public  sector  mines
 tries  to  ensure  that  the  interests  of
 contract  labours  are  safeguarded  and
 statutory  provisions  are  observed.  But
 in  these  places,  although  the  stautorv
 minimum  wage  is  Rs.  1.20,  the  work-
 ers  get  less  than  Rs.  50  and  the  rest
 of  the  amount  goes  to  the  contractors

 Now,  this  is  a  wel}  known  thing.  The
 Contract  Labour  Regulation  and  Abo-
 lition  Act  of  970  says  that  a  contract
 labour  is  a  labour  which  is  employed
 for  occasional  and  intermittent  pro-
 cess.  Therefore.  when  we  know  that
 in  a  number  of  industries  these  work-
 ers  work  not  for  months  but  for  years
 —together.  Can  they  be  called  inter-
 mittent  or  of  casual  nature?  There-
 fore,  my  humble  submission  is  kindly
 imagine  that  out  of  the  total  employees
 nearly  6[  per  cent  of  employees  are
 contract  labour  and  they  work  there
 for  years  together.  According  to  the
 policy  of  the  present  Government,
 they  want  to  have  employment-erien.
 ted  programme  of  industrialisation.
 And  here  in  Bhilai,  they  are  threa-
 tening  to  mechanise  the  digging  of
 iron  ore  by  complete  mechanisation
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 process,  with  the  result,  thousands
 of  employees  will  be  thrown  out  of
 job.  What  is  your  object?  Although
 technically  it  has  been  shown  that
 the  cost  of  production  is  lower  if  it
 is  done  by  manual  Jabour  through  the
 workers  than  through  the  meehanis-
 ed  method,  now,  economically  also—
 but  more  than  that  I  would  submit
 the  human  also—are  you  not  going  to
 have  this  consideration  that  thou-
 sands  of  employees  will  be  thrown
 out  of  job?  I  would  ask  a  progres-
 sive  revolutionary  like  my  friend,
 Mr,  Biju  Patnaik,  even  if  theoreti-
 cally  you  were  to  draw  some  benefit
 by  mechanisation,  what  would  you
 prefer?  Would  you  prefer  giving
 work  and  bread  not  only  to  the  con-
 tract  labour  but  to  their  families  to
 their  children  or  will  you  insist  on
 mechanised  ore  digging?  What  is
 the  work  that  you  are  going  to  do?
 Does  x  require  sophistication?  Is  it
 the  type  of  work  which  must  be
 done  in  a  mechanised  way,  like  fur-
 nace  or  something  like  that?  If  the
 operation  is  only  digging  and  carry-
 ing,  why  do  you  insist  on  mechanisa-
 tion?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  Do
 not  ask  me.

 SHRI  VASANT  SATHE:  Do  not
 get  away  by  saying  that  it  was  de-
 cided  previously.  I  was  critical  even
 of  the  previous  government  when-

 ever  such  occasions  arose.  It  is  not  a
 question  of  this  or  that  government;
 the  nation  is  ours.  You  have  the
 charge  now  and  your  policy  clearly
 is  employment  oriented.  |  want  a
 categorical  assurance  from  the  hon.

 Minister  that  at  least  in  his  ministry,
 in  steel  mines,  iron  ore  mines,  he  will
 See  to  it  that  bread  is  not  snatched
 from  the  mouth  of  the  poor  workers
 and  that  they  gre  not  exploited  by
 the  contractors.  The  minimum  wage
 is  Rs,  11.20;  they  get  less  than  Rg.  5.
 They  are  mainly  adivasis  of  Chattis-
 farh  area;  they  are  ignorant  and
 Poor.  Why  cannot  they  be  organis-
 ed  in  a  cooperative  society?  It
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 should  be  your  job,  your  depart~
 ment’s  job;  you  supervise  ang  see
 that  there  is  a  cooperative.  They
 are  under  your  direct  control.  You
 should  see  that  they  get  the  minimum
 wage.  So,  are  you  going  to  consider
 those  employees,  who  are  not,  as  the
 law  requires  intermittent  or  casual?
 They  are  permanent  workers.  Why
 do  you  not  treat  them  as  your  perma-
 nent  employees.  Wherever  there  is
 permanent  work,  you  should  do
 away  with  contract  labour.  Se-
 condly,  why  do  you  not  bring  them
 ander  some  cooperative?  Thirdly,
 what  will  you  do  to  ensure  that  they
 get  minimum  wage  as  well  as  assured
 employment,  which  will  not  be  taken
 away  by  mechanisation?  I  should
 dike  clarification  from  the  hon.  Min-
 ister  and  an  assurance,  not  to  me,
 nut  to  those  thousands  and  lakhs  of
 employees  in  the  country  working  in
 various  u0on  ore  mines,  an  assurance
 that  they  are  not  going  to  be  depriv
 ed  of  their  bread.  I  think  that  3
 would  be  a  good  =  gesture,  May  I
 request  the  hon,  Minister  to  clarify
 the  policy.

 PROF.  PB  G  MAVALANKAR
 (Gandhinagar):  |  am  glad  that  Shri
 Sathe  hag  brought  up  this  half  an
 honr  discussion;  this  matter  requires
 urgent  attention  and  urgent  imple.
 mentation.  I  hope  as  a  result  of  this
 half  an  hour  discussion,  some  —  con-
 crete  steps  in  terms  of  urgent  atten-
 lion  and  urgent  implementation  will
 hecome  possible,  Before  I  ask  my
 question  Sir,  please  look  af  the  ans-
 ‘vers  given  to  the  original  question.
 It  is  my  general  complaint,  I  find  in-
 creasingly  that  the  answers  given  by
 several  of  our  ministers—this  has
 Leen  happening  for  many  years;  I  do
 not  know  why  the  janata  government
 ministers  are  not  trying  t0  set  the
 matter  right—are  vague,  or  sometimes,
 the  answer  is  different  while  fhe  ques-
 {ion  is  on  somethingelse,;  the  answer
 is  not  to  the  point.  Take  for  instance
 part  (a)  of  this  question:  “Whether
 the  contractors  indulge  in  various
 malpractices  and  thrive  at  the  cost  of
 labour’.  My  good  friend  Shri  Biju
 Patnaik’s  answer  is  there;  it  contains
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 nothing  about  this.  I  hope  now  at
 least  he  will  give  a  reply  to  the  ques-
 {ion  whether  the  contract  labour  are
 being  exploited  and  malpractices  of
 contractors  take  place  on  a  Jarge
 scale;  and  if  these  are  facts,  will  he
 take  urgent  steps  to  see  that  those
 malpractices  are  brought  {o  the  mi
 nimum  I  do  not  think  they  can  be
 elimineted,  but  they  can  be  at  least
 brought  to  the  minimum.

 Then.  Sir,  please  Jook  at  the  part
 (cy)  of  the  question.  Mr.  Sathe  asks,
 whether  Government  propose  to  ban
 employment  cf  workers  in  public  sec-
 tor  mines  through  contractors.  Now,
 please  look  at  the  answer.  Ii  reads:

 ‘The  employment  of  contract  la-
 bour  in  public  sector  mines  as  in
 other  establishments  is  heing  gov-
 erned  and  regulated  hy  the  provi
 sions  of  the  Contract  Labour  (Re-
 gulation  and  Abolition)  Act,  970
 and  the  rules  thereunder.’

 [8  this  an  answer?

 Now.  Sir,  I  wanted  to  speak  on  this
 not  onlv  berause  of  my  interest  in
 labour  and  my  concern  for  the  con-
 tract  labour  and  their  exploitation,
 but  also  hecause  I  wanted  to  bring  to
 the  notice  of  this  House  that  quite
 often  the  answers  to  the  unstarred
 questions  are  not  relevant  and  ‘we
 cannot  get  half-an  hour  discussion  on
 every  question  This  is  One  occasion
 when  I  wanted  to  say  that  there
 should  be  at  least  some  substantial,
 more  relevant  and  more  honest  ans.
 wers.

 ALout  the  expleitation  of  contract
 laocur,  I  would  like  to  ask  my  friend.
 Mr,  Biju  Patnaik,  whether  il  is  a  fact
 or  no!  that  quite  often,  the  contrac-
 tors.  not  only  in  the  private  sector
 but  also  in  the  public  sector  under
 takings,  such  as  mines  of  which  he  is
 charge.  are  found  to  he  hand-in.glove
 with  management  with  regard  to  em-
 ploying  these  people  for  this  or  that
 job?  If  that  is  so,  what  is  the  Gov
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 crnment's  solution  to  this  matter  be-
 cause  we  cannot  allow  this  especially
 in  public  sector,  since  it  is  the  public
 sector  which  should  become  an  Object
 lesson  to  private  sector  units  as  to
 how  labour  should  be  employed  and
 treated.

 Hi  labour  is  to  be  employed—I  in-
 clude  unskilled  labour  also--f  they
 ure  to  be  employed  almost  on  a  per-
 manent  basis,  why  should  they  not  be
 made  permanent?  Why  should  they
 not  be  given  certain  benefits  which
 are  given  to  the  permanent  emplo-
 yees?  So,  ]  hope  he  will  answer  this.

 Finally,  my  point  is  that  I  find  such
 exploitation  of  contract  labour  not
 only  in  his  Mimstry  but  in  other  Min-
 istrics  as  well.  I  would  like  to  pojni
 out  on  thig  occasion  that  this  practice
 of  exploitation  of  contract  labour  has
 heen  taking  place  in  P.  &  T.  and  also
 m  Ruailways.  We  have  got  several
 thousands  of  people  as  casual  Jabour
 in  Railwevs  and  in  P.  &  ग,  for  10,  2]
 and  2  years  It  is  going  on.  Mr.
 Biju  Patnaik  may  say  ‘T  can  only  take
 the  responsibility  for  my  Ministry  but
 not  for  P.  &  T.  and  Railways’  I
 would  request  him  on  this  occasion  to
 please  convey  our  request  to  his  col-
 leagues,  the  Railway  Minister,  Prof.
 Madhu  Dardavate  and  the  Commu-
 mications  Minister,  Shri  Brijlal  Verma
 that  exploitation  of  casua)  and  con
 {tract  labour  in  Railways  and  P.  &  T.
 should  be  stopped.  I  hope  the  hon.
 Minister  will  give  some  satisfactory
 answer  today.

 SIRI  CHITTA  BASU  (Barasat):
 Sir,  I  am  quite  grateful  to  my  hon.
 friend,  Mr.  Slathe,  because  although
 the  scope  is  very  limited  on  the  occa-
 sion  of  |  half-an-hour  discussion,  an
 important  aspect  of  the  labour  life  of
 the  country  has  heen  brought  to  the
 notice  of  this  House.  It  will  be  un-
 fair  here  tc  mention  that  if  merely
 refiects  an  insignificant  sector  of  our
 contract  labour,  ue.  the  workers  en-
 paged  in  iron  ore  mines,  There  are
 lakhs  of  contract  labourers  not  only
 in  the  private  sector  but  also  in  the
 public  sector.
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 Sir,  |  raise  this  question  from  the
 point  of  view  of  the  problems  of  the
 contract  lahour  of  our  country  as  a
 whele.  The  problem  of  contract  Ja-
 bour  has  heen  engaging  the  attention
 of  not  only  the  Congress  Government
 but  the  previous  British  Government
 also.  In  this  connection,  TI  only  want
 to  mention  that  the  Whitley  Commis-
 sion,  in  early  twenties,  pleaded  for
 the  abolition  of  the  contract  labour
 system  in  India.  The  problem  of  con
 tract  labour  has  to  he  considered  as
 x  while  Even  the  Whitley  Connis-
 sion  in  the  920's  discussed  the  prob-
 Jem  when  ‘we  were  not  even  indepen-
 dent  and  recommended  that  this  ob
 noxious  system  of  contract  labour
 should  be  abolished.  It  was  taken  up
 by  the  Rege  Committee  and  they  also
 recommended  its  abolition  There
 was  a  case  in  the  Supreme  Court  in
 960  between  Standarg  Vacuum  Oi]  Co
 and  their  workmen  J  do  not  want  to
 860  into  the  details  In  all  this  back-
 ground,  the  Contract  Labour  Regula-
 tion  &  Abolition  Act  was  passed  in
 1970,  That  Act  is  not  being  imple-
 mented  in  this  case  and  in  other  cases
 also.  Particularly  it  is  being  violated
 in  the  public  sector,  which  has  to  he
 taken  as  a  model  employer,  like  rail
 ways,  P,  &  T.,  Steel  and  Mines  etc.
 Under  clause  0  of  the  Act,  it  is  obli-
 gatory  for  the  contractors  to  get  li-
 cences  from  the  licensing  authority.
 May  I  know  from  the  hon.  minisicr
 whether  these  labour  contractors  are
 really  licensed  contractors?  So  far  as
 I  know,  they  are  not.

 Secondly,  there  is  a  provision  here
 for  total  abolition  and  regulation  ०
 the  contract  system.  The  public  sec-
 tor,  which  is  a  model  employer,  should
 abolish  forthwith  this  abnoxious  sys
 tem  of  contract  labour.  The  question
 is  about  intermittent,  casual  and  non.
 parennial  nature  of  work.  These  ca-
 tegories  of  workers  should  not  be
 called  intermittent  if  they  have  been
 Biven  20  days  work  in  the  previous
 l2  months.  If  the  industry  is  of  a
 seasonal  nature,  if  a  worker  puts  in
 60  days  of  work  in  a  year  he  should
 not  be  called  a  casual  worker.  In  the
 iron  ore  mines,  the  workers  ‘work
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 hard  for  365  days  in  the  year.  There-
 fore,  no  contract  labour  system  can
 be  continued  there.  I  rely  on  section
 9  of  the  Act,  by  which  the  govern
 ment  by  a  single  stroke  of  the  pen
 can  ubolish  the  entire  contract  labour
 system  in  the  iron  ore  mines,  parti-
 cularly  in  the  public  sector.  Will  the
 hon  Minister  of  Steel  and  Mines  im-
 plement  eflectively  the  provisions  of
 the  law,  which  he  is  hound  to  do?

 SHRI  K,  LAKKAPPA  =  (Tumkur):
 Mr.  Chairman,  Sir,  my  friend,  Mr.
 Sathe  has  raised  a  very  important
 discussion  regarding  exploitation  of
 man  by  man.  That  is.  in  a  society
 people  are  being  expluited  by  थी
 means,  but  the  Constitution  says  that
 uli  protection  should  be  given  with-
 out  cdiserimination  and  exploitation  of
 man  by  man  should  be  stopped.  These
 are  the  socialist  measures  that  you
 have  to  adopt  About  this  IT  am  ask
 me  you,  the  dynamic  Minister,  but
 not  the  dynamite  Minister.  Sir,  con-
 tract  labour  sysiem  and  the  abolition
 of  it  has  been  raised  in  this  House
 for  a  number  of  times  and  I  had  also
 raised  in  the  previous  Lok  Sabha.
 This  has  been,  of  course,  pertaining
 to  only  Steel  Ministry.  But  there  is  a
 principle  involved  in  it.  As  Mr,  Ma-
 valenkar  said.  in  various  —  public
 undertakings  im  our  country  millions
 of  people  are  working,  but  the  exploi-
 tation  has  been  continuing  and  even
 in  spite  of  the  abolition  of  the  con-
 tract  system  and  the  Act  veing  in
 force,  implementalion  48  not  there.
 Therefore.  if  is  very  necessary.  In
 some  places,  in  quarries  the  people
 are  working  at  the  risk  of  their  life
 and  there  is  no  insurance  system  and
 there  is  no  security  for  them  and  the
 contractors  take  even  their  wages
 just  hke  in  bonded  labour.  IH  is)  2
 bonded  labour  system,  In  our  State
 we  have  abolished  the  bonded  labour
 system,  but  wherever  we  want  to
 ameliorate  them.  legislation  is  very
 necessary.  No  doubt  we  pass  a  num.
 ber  of  legislations,  but  their  impije-
 mentation  is  not  there.  Whether  it
 comes  under  the  Ministry  of  Railways
 or  Labour  there  is  a  joint  responsi-
 bility  and  therefare,  I  urge  upon  the
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 Government  to  take  up  this  issue
 earnestly.  Will  you  kindly  tell  me
 what  is  the  machinery  that  you  are
 going  to  adopt  for  implementing,  in
 letter  and  spirit,  ail  these  legislations
 and  at  what  point  of  time  you  would
 see  that  at  least  this  kind  of  exploit
 ation  is  stopped  either  in  your  Minis.
 try  or  in  any  other  Ministry  ang  a
 society  of  understanding,  a  society  of
 mutual  respect  and  a  society  of  equal
 living  standards  in  this  country  is
 established.  I  would  like  to  know
 this.  I  hope  the  hon.  Minister  would
 give  a  categoncal  reply  and  not  an
 evasive  type  of  reply  as  this  is  a  most
 important  matter.  Sometimes  when
 we  raise  this  kind  of  important  dis-
 cussions,  there  will  not  be  any  report
 in  the  press  and  when  there  are  acri-
 monious  discussions,  they  will  be  re-
 ported.  This  is  a  very  important  dis-
 cussion  and  thercfore,  I  request  you
 to  kindly  give  a  categorical  unswer  to
 {his  question,

 20  hrs.
 THE  MINISTER  OF  STEEI  AND

 MINES  (SHRI  BIJU  PATNAIK)  Mr
 Chairman,  Sur,  I  wish  to  take  —  the
 {echnical  protection  of  the  House  that
 the  House  may  mise  at  8  O'Clock  for
 the  simple  reason  that  if  I  were  to
 elaborate  on  this  problem,  the  ans-
 wers  will  not  be  palatable  either  0
 this  side  of  the  House  or  that  side  of
 the  House.  We  pass  many  laws  in
 this  House,  namely,  the  minimum  wa-
 ges  law  for  agriruliura)  workers.  This
 is  like  one  of  those  laws.  Who  does
 not  use,  in  this  country,  the  contract
 labour?  Everyone  in  this  country
 does  it.  Anybody  who  builds  a  house,
 uses  centract  labour.  State  Govern
 ments,  municipal  corporations,  co-
 operatives,  private  parties  and  all
 individuals  use  them.  Contract  la-
 bour  makes  roads  for  us,  roads  on
 which  we  go  by  cars.  They  make
 them.  working  in  the  heat  and  rain;
 and  they  sweat  for  us.  These  men
 and  women  put  tar  on  the  roads.
 They  are  on  contract  labour.  This  is‘
 our  society.  How  dare  you  talk  of
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 contract  labour?  Do  you  wish  me  to
 do  this?  If  the  whole  House  demands
 it  with  one  voice  let  us  get  on  with
 this  job;  and  I  am  all  with  you,

 I  did  not  wish  to  dilate  an  this
 question  cf  contract  lavour.  The  mine
 in  question  has  been  operating  for  the
 Jast  45  years,  They  have  introduced
 mechanization  for  crushing,  The
 technology  of  steel  has  changed.  For-
 morly,  they  used  lump  ore  in  the  blast
 furnace;  it  was  tor  the  hand  labour  to
 break  the  lump  ore,

 Now  we  have  to  use  crushing  ma.
 chines  for  sintering,  for  improving
 productivity  and  ior  other  reasons.
 That  is  the  way  of  the  world.  We  get
 fine  dust;  but  the  hand-labour  Uses
 only  hands  to  produce  lumps.

 I  know  something  about  this  indus-
 try,  and  its  problems.  I  have  been
 trying  10,  operate  on  the  whole  can
 vas  of  the  mives  all  over  the  country.
 which  97९  under  the  purview  of  this
 Mimsiry.  How  to  get  these  men  a
 living  wage,  a  home  to  live,  education
 for  their  children  and  ail  the  rest  of
 the  things?  One  of  the  mechanized
 mines  is  Kiriburu,  which  is  having  a
 strike;  it  is  under  the  CPl.controlled
 union.  Not  CPM.

 I  asked  the  question  the  other  day.
 Workers  in  the  public  sector  are
 ectting  Rs,  500/-  a  month.  Mr.  Sathe
 Said  that  these  workers  on  contrac!
 are  getting  Rs.  5/-  a  day.  Those  who
 are  getting  Rs,  500  p.m,  are  on  strike;
 and  next  door  to  them,  people  are
 getting  Rs  Sse  Where  is  justice’
 What  sort  of  society  do  we  want  to
 build?  The  organized  sector  is  fleecing,
 at  the  cost  of  the  disorganized  sector.
 Ts  it  the  sort  of  society  which  ‘we
 want?  80  per  cent  of  the  Jandiess
 workers  in  the  villages  do  not  get
 even  one  rupee  a  day.  A  clerk  in  the
 LIC  gets  Rs.  -1500/..  A  jiftman  =  in
 the  Shipping  Corporation  gets  Rs.
 1500/-  or  Rs.  2,000/-,  What  sort  of
 a  wage  policy  should  we  have?  Has
 this  Parliament  ever,  during  the  last
 30  years,  thought  of  a  wage-and.in-
 comes  policy,  to  be  discussed,  adopted



 Engagement  of

 and  finalized?  Have  you  ever  dis-
 -cussed  the  proposition  that  a  mini-
 mum  number  of  5  or  7  essential  items
 must  be  supplied  at  a  fixed  price  to
 all  the  people—and  how  to  do  it?  You
 have  discussed  the  continuous  in-
 crease  in  the  price  index  and  increase
 in  DAs.  There  have  been  ircrease  in
 the  price  index,  more  of  DAs,  more
 increase  in  price  index  and  more  of
 DAs,  and  a  continuous  rise  in  prices.
 Is  this  whai  the  Parliament  has  been

 sdebating  for  the  last  thirty  years?  I
 can  only  tell  Shri  Sathe  that  this

 [natter  is  engaging  my  attention,  as
 an  experiment,  as  to  what  (०  do  with
 these  5,000  people.  I  do  not  know
 how  much  IT  will  succeed  ‘put  this
 problem  of  contract  Jabour  is  a  na-
 tional  question.  I  hope  this  House
 will  utilize  its  mind

 SHRI  VASANT  SATHE:  We  are
 with  you

 SHRI  BIIU  PATNAIK;:  .to  find
 a  way  so  that  this  scourge  is  elimi-
 nated  for  all  tumes  from  the  entire
 nation,  from  everywhere.  I  do  not
 know  what  the  previous  Government
 did.  They  claimed  they  remover
 bonded  Jabour  from  the  Adivasi  areas.
 But  what  we  see  now  in  the  entire
 country  is  nothing  but  bonded  labour.
 Contract  labour  is  taken  to  tea  Sar-
 dens.  From  my  State  of  Orissa  they
 are  taken  {o  the  tea  gardens  of  Assam
 as  contract  labour  over  a  period  of
 the  last  50  years.  In  fact.  it  is
 through  their  blood  and  sweat  that
 the  tea  gardens  of  Assam  have  been
 developed,  Contract  labour  are  taken
 even  outside  the  country,  all  over  the
 Place.
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 SRAVANA  I3,  899  (SAKA)  workers  through  402
 contractors  (HAH  Dis.)

 A  reference  was  made  to  section
 10.  A  committee  has  been  set  up  on
 this  question  and  it  is  going  to  sub-
 mit  its  report  next  month,  in  Septem
 ber.  But  what  is  the  use  of  that  re-
 port”?  How  do  you  implement  it?  How
 will  you  pay  the  wages?  Where  is
 the  money  to  come  from?  All  these
 things  must  be  seriously  debated  in
 this  House  and  a  firm  policy  esta-
 bhshed  if  you  want  to  give  the
 smallest  comfort  to  the  poorest  sections
 of  the  workers.

 I  am_  thankful  to  Shri  Sathe  for
 having  raised  this  question,  even
 though  is  an  empty  House.  Nobody
 sits  when  such  questions  are  raised.
 You  can  see  the  interest  of  the  House;
 never  mind  the  newsmen;  this  shows
 where  we  are.  I  am  interested  to
 know  how  many  Members  of  Parlia-
 ment  are  truly  interested  in  this.  All
 the  empty  shouting  you  will  find  in
 the  headlines,  because  empty  shouting
 interests  the  people.  We  are  interesti  d
 in  cheap  popularity,  not  in  any  seri-
 ous  effort  That  is  why  I  am  wor-
 ried.

 IT  am  grateful  to  Shri  Sathe  for
 having  given  me  this  opportunity  to
 unload  myself.  You  have  to  find  out
 8  machinery,  a  ‘way,  and  we  will  im-
 plement  it.  I  thank  you  once  again.

 MR,  CHAIRMAN:  The  House
 stands  adiourned  to  meet  again  to-
 morrow  at  4]  A.M.

 20.09  hrs.
 The  Lok  Sabha  then  adjourned  till

 Eleren  of  the  Clock  on  Friday,
 August  5,  977/Sravana  14,  809
 (Saka).


